


IjeiTiocracy

Democracy is not always about unanimity. It is about 
resolving differences through debate and cultivating the 
ability to understand an alternative point of view, not 
necessarily to agr^ with it

The attributes of democracy such as tolerance, mutiial 
accommodation, debate, discussion, deliberation and 
consensus have been a part and pared of our d^dlization and 
culture. It has been a cultural heritage and our country has 
grown with it

All the legislations and policies and programmes passed 
by Parliament have broaden^ the social and political base of 
our democrac)' and more and more people have come to take 
part in the political processes of the country This, in turn, 
naturally, has brought about certain stresses and strains on the 
system. Our Parliament has been a shock absorber and has 
successfully functioned as an institution of conflict- 
resoludon and grievance-redressal by providing a healing 
touch to the nation.
Imperative of Discipline and Decorum in 
Legislatures

By our conduct, we should be able to send out a message 
to the nation that the problems confronted by the nation are 
being addressed by Parliament with commitment and 
concern. And, this requires a peaceful atmosphere in the 
House, We should respect the Rules of Procedure to run the 
House smoothly. The temptation to disrupt the entire 
business of the House to register protest must be avoided as it 
sends a wrong message to the people that while they arc 
confronted with countiess problems, their representatives are 
wasting the precious time of Parliament.
Role of the Press

By its reach, impact and involvement in daily life, the 
Press plays a crucial role in shaping the attitude of the people 
towards society, and more particularly, towards politics and 
political institutions. Undoubtedly, an informed society 
contributes in a large measure towards making an informed 
democracy.... Journalists are opinion-makers and opinion- 
*to>ulders. They are, in fact, political educators and have the 
responsibility to raise the level of political consciousness of 
the people.
Development objectives

Economic growth perse cannot be the only objective of 
national planning The development objectives are not 
definable merely in terms of increases in GDP or per capita 
income but in terms of the enhancement of human well
being and development of the individual
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PREFACE

It is not frequently that the Speaker of Lok Sabha speaks in the House; 
his role is more directed towards creating conducive conditions for the 
members to speak in the House. However, since he is the embodiment of the 
collective voice of the House, his views carry great significance both within 
the House and outside of it. Inside the House, his concerns and opinions are 
articulated through his Observations, Rulings, Decisions and Directions. 
Outside the House, he represents the House and sf>eaks on behalf of the 
House at various national and international fora,

Shri Manohar Gajanan Joshi was the unaiumous choice of the Lok Sabha, 
when the Office of the Speaker suddenly fell vacant after the tragic demise 
of Shri G.M.C, Balayogi on 3 March 2002. Shri Joshi was elected to the office 
on 10 May 2002 and ever since, his conduct of business of the House and 
distinguished demeanour have lent dignity and grace to the Chair, t fis learned 
rulings, judicious decisions and informed directions from the Chair have 
enriched the parliamentary discipline and political discourse in the nation's 
highest legislative body.

Outside Parliament, Shri Manohar Joshi has graced a very large number 
of functions in the country' and abroad. Being the voice of the supreme 
legislative institution of the country, he has put forth the views of the 
Parliament and its members as also of the whole nation at various inter
parliamentary platforms. He has also graced many public functions, 
addressing them in an apolitical and non-partisan manner. A vigilant 
representative of his constituency, who is always in constant touch with his 
electorate, Shri Joshi has addressed various functions highlighting his concern 
for the welfare of his people. The developmental issues of the State of 
Maharashtra and that of the Mumbai Metropolis have also been of prime 
importance to him. During his more than four decades' public life, he has 
lent voice to these matters in different legislative and representative foras— 
be it in the Brihan Mumbai Mimidpal Corporation, as a member of the 
Maharashtra State Legislative Council, as Leader of the Opposition in the 
Maharashtra State Legislative Assembly or as the Chief Minister of 
Maharashtra. At the national level, he held the office of the Union Minister 
of Heavy Industries and Public Enterprises before he assumed the high office 
of the Speaker of Lok Sabha. Thus, in his illustrious public life, he has had 
occasion to meaningfully enunciate his sagacious views on diverse subjects.



(ii)

This volume is a collection of Addresses by Shri Manohar Joshi spanning 
his public life of over four decades. Though not exhaustive to cover all the 
Addresses delivered by Shri Joshi, this compilation is a representative selection 
of his speeches which v îll portray to the reader, Shri Joshi's thorough 
understanding of our national life in its varied dimensions. Part One of the 
volume is a Profile of Shri Manohar Joshi incorporating the highlights of his 
public life. Part Two covers the Addresses by Shri Joshi after he was elected 
the Speaker of Lok Sabha. Part Three carries important Rulings/Decisions/ 
Directions given from the Chair. Part Four covers speeches delivered by 
Shri Joshi when he was the Union Minister for Heavy Industries and Public 
Enterprises. In Part Five, we have incorporated Shri Joshi's speeches in the 
Maharashtra Legislature—as a member of the Legislative Council, as Leader 
of the Opposition in the Legislative Assembly and as the Chief Minister of 
Maharashtra. Select photographs covering his illustrious innings in the national 
life are also part of this publication.

Some of the speeches included in this volume—^particularly those speeches 
in the Maharashtra Legislature— ŵere originally delivered in Marathi. We 
place on record the imstinted cooperation received from Shri Vilas Bhagwat 
Patil, Principal Secretary, Maharashtra Legislature, in compiling those s p e ^ e s  
and also the good work done by Shri Purushottam E. Kadurkar and 
Shri Sanjay Ranade in translating the speeches from Marathi to English. 
Needless to say, verbatim veracity might not be there in the English translation. 
All speeches finding place in this volume have been suitably edited, wherever 
necessary, for publication.

It is hoped that the present voltime will be found useful by members of 
Parliament and State Legislatures, Presiding Officers, political scientists, 
research scholars and other interested readers.

New Delhi G.C. MALHOTRA
May, 2004 Secretary-General

Lok Sabha
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SHRIMANOHAR JOSHI-A PROFILE

The Office of the Speaker of Lok Sabha is one of great honour and 
responsibility, and is recognized as such by our Constitution. As the 
conventional and ceremonial head of the supreme legislative institution of 
the country, the Speaker represents the collective will of 5\e House and protects 
the rights, privileges andjiignity not only of the House as a whole but also 
of each and every mernber A great sense of impartiality and independence, 
judicious exercise of discretion with fairness and objectivity, perseverance 
and firmness are widely held as the essential prerequisites for a successful 
incumbent of the Office of the Speaker.

The Lok Sabha, during its history of five eventful decades, has had a 
galaxy of eminent Presiding Officers, starting from Shri G.V. Mavalankar. 
Each one of these eminent Speakers has contributed substantially towards 
strengthening our parliamentary traditions; in the process, they have left 
behind a cherished legacy for posterity Shri Manohar Gajanan Joshi joined 
this illustrious line of Presiding Officers when he was elected unopposed as 
the Speaker of Lok Sabha on 10 May 2002. His election was especially unique, 
coming as it was in the Golden Jubilee Year of our Parliament. Son of Shri 
Gajanan Krishna Joshi and Smt. Saraswati Gajanan, Shri Manohar Joshi was 
bom in Nandvi in Raigarh district of Maharashtra on 2 December 1937. He 
was educated in Mumbai and holds a Bachelor's Degree in Law and a Master's 
degree in Arts, He is proficient in Marathi, Hindi and English and well versed 
in Sanskrit. He is recognised everywhere for his oratorical skill. He has been 
an outstanding orator right from his school days. During his many decades 
in public life, he has spoken extensively on varied issues impinging on our 
national life as also on international matters. His wit and humour, analytical 
skills and thorough understanding of issues are legendary. Shri Joshi is married 
to Smt. Anagha Manohar Joshi. They have one son and two daughters.

Political Career

Shri Manohar Joshi entered the political arena in 1967. He has been an 
active member and leader of the Shiv Sena for over four decades. 'Jhe welfare 
and concerns of the city of Mumbai and the people have been an abiding 
concern of Shri Joshi. This has resulted from his long association with the city 
as a Municipal Corporator for eleven long years. He was Municipal Councillor
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in Mumbai during 1968-70 and Chairman, Standing Committee (Mimicipal 
Corporation) in 1970. He was also Chairman of various Committees, including 
the Standing Committees. In between, he held the prestigious office of the 
Mayor of Mimibai during 1976-77. He was also the Chairman of the All India 
Council of Mayors for a while. His close association with the Mumbai city, 
his grassroots understanding of the developmental and other issues facing it, 
and its functioned dynamics helped him articulate the cause of Mumbai in 
the years ahead after he became a member of the State Legislature. He was 
fully aware of the care and planning that was needed for Mumbai. His concern 
for imparting education was evident when he started a reading room facility 
in the city with an idea to help the poor and the needy students. He has 
admitted on many occasions that Mumbai city not only made him its Mayor 
but also the Chief Minister of Mahcirashtra State. As such, he has a special 
bondage with the city.

Legislative and Parliamentary Career

Shri Joshi's legislative and parliamentary career began in 1972 with his 
election to the Maharashtra Legislative Council. He was elected thrice to the 
Legislative Council between 1972 and 1989. As a member, he took part in 
debates on a wide spectrum of issues in the House. Of particular interest to 
him were issues relating to unemployment among the Marathi-speaking 
population, problems afflicting the city of Mumbai and Maharashtra, 
development of Vidarbha and other regions of the State, law and order, 
Marathi culture, Maharashtra-Kamataka border settlement, etc.

After serving three terms in the Legislative Council, Shri Joshi was elected 
to the Maharashtra Legislative Assembly in 1990. His long stint in the 
Legislative Council had seen Shri Joshi emerging as a very eminent legislator. 
During 1990-92, he served as the Leader of Opposition in the State Assembly. 
Shri Joshi is known for his outspoken and forthright views and strongly 
believes that a structured, responsible and healthy Opposition greatly 
contributes to the strengthening of the democratic polity. He also believes 
that democracy thrives only where there is a willing cooperation between the 
Opposition cind the ruling party. In keeping with this firm conviction, he 
started a National Association of the Leaders of Opposition in the country.

Shri Joshi's political acumen, leadership qualities, administrative skill 
and thorough understanding of Maharashtra and the challenges before the 
State came to be recognized soon. When the Shiv Sena-BJP combine emerged 
victorious in the State Assembly elections held in 1995, the honour of 
leading the Government was bestowed on Shri Joshi and he served as the 
Chief Minister of Maharashtra during 1995-99.
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During his Chief Ministership, Shri Manohar Joshi undertook various 
programmes for the welfare of all sections of society. His prime concern for 
the development of agriculture and industry was manifest clearly in the 
various schemes he started. Thus, he initiated a programme known as the 
"Agro Advantage Maharashtra" for farmers. He also conceived cind started 
the construction of the Krishna Valley Irrigation Project and schemes like 
Tanker-free Maharashtra Scheme' and organised an exhibition displaying 
information on the latest technology in the field of agriculture.

Shri Joshi, during his tenure as Chief Minister, ensured that the industries 
based in Maharashtra were given excellent facilities. With this in view, 'five 
star facilities' in the form of hospitality, quality infrastructure, comprehensive 
waste management, external infrastructure, besides the availability of social 
infrastructure, were initiated. He believes that such facilities are, in fact, very 
essential for the development of any industry in the country. His commitment 
for the development of the State made him organise the 'Advantage 
Maharashtra Conference' with a view to promoting industrial investment in 
the State. Shri Joshi also initiated the new Information Technology Policy of 
Empowerment through Connectivity— "AAA Connectivity"—anytime, 
anywhere and anyhow.

During Shri Joshi's tenure, five thousand tenements were constructed in 
the city of Mumbai. The tenement holders had never dreamt of owning a 
space of 225 sq. ft. He took up the problems relating to the city transport of 
Mumbai in a big way. To ease the traffic congestion and to smoothen the 
traffic, he got 50 fly-overs commissioned. He also conceived and started the 
construction of the Mumbai-Pune Express Way Project.

Shri Joshi was equally aware of the problem of pollution because of the 
growing number of vehicles in the city of Mumbai. To tackle this gigantic 
problem, he introduced the scheme of tree plantation in a big way. He was 
specially concerned with the disposal of garbage in the city which amounted 
to 5500 tonnes every day. He worked towards the generation of electricity 
from this garbage which was altogether a novel idea. Through these measures, 
he made Mumbai a better city to live in. He conceived the idea of 'Clean 
Mumbai-Green Mumbai' and was actively associated with the Green 
Movement. He also authored a book Swachh Mumbai, Harit Mumbai in Marathi 
focusing on the problems relating to environment and the Clean Mumbai 
Movement.

A man of the masses, Shri Joshi, opened a large number of Zunaka Bhakar 
Centres all over Maharcishtra. The objective of the scheme was to provide the 
low income earners with food at the lowest cost.
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Shri Joshi has always been keen to generate more job opportunities for 
the unemployed. Since the problem affected the lives of lakhs of unemployed 
youth, he took it as a challenge as the Chief Minister of Maharashtra. He 
appointed a Committee in 1996 to identify the problems associated with 
unemployment. On the recommendation of the Committee, he geared his 
Government to review the openings available in the primary, secondary and 
tertiary sectors, to extract opportunities in self-employment, in farming, 
cultivation, animal husbandry, forests, rural industries and rural crafts. He 
encouraged youth for self-employment openings in the context of 
globalisation. He also reviewed job oriented and trade oriented education 
training facilities in the State and reframed recruitment policies in the 
Government and semi-Govemmental organisations.

Shri Manohar Joshi was equally concerned with the welfare of the labour 
class and industrial workers. The plight of the mill workers was a matter of 
utmost concern for him. As such, he appointed a Committee of the industry 
and the Labour Ministers to review the situation in the Cotton Textile Mills. 
He also appointed the Charles Correa Committee to suggest the integrated 
development of mill lands. Since the problem of the mill workers was quite 
acute and complex, he remained open to all suggestions. Shri Joshi tried to 
see that funds were made available to the mill owners to meet their 
requirements as well. He also consistently appealed to all members of the 
Assembly to rise above party politics and give a sincere and serious thought 
to the problems of mill workers.

Shri Joshi's commitment to the cause of the holistic development of 
Maharashtra and all its regions led him to take various developmental 
initiatives. Of particular concern for him was the development of the Vidarbha 
region in Maharashtra. During his Chief Ministership, he gave special attention 
towards the implementation of the Vidarbha development programme. He 
tried to see that matching funds were made available for the programme. It 
was due to his efforts that the farmers of Vidarbha could get water for their 
land which is widely acknowledged in the region. He sorted out the problem 
of sharing of river waters between Maharashtra and Madhya Pradesh with 
the Chief Minister of Madhya Pradesh. The Pench Project for irrigation in 
Vidarbha also got momentum during his Chief Ministership. He also gave 
momentum to the Oshikona, Arunavati, Uurdhva and Van irrigation projects, 
besides a number of medium and minor irrigation projects in this region.

As Chief Minister, Shri Joshi formulated special policies to give facilities 
and concessions to industries based in the Vidarbha region. Land was provided 
at lower rates and concessions were granted in sales tax. Stamp duty and
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registration fee were waived for three years; electricity duty was totally 
exempted.

Digging of borewells were also taken up in a big way in six districts of 
the \^darbha region—^Nagpur, Chandrapur, Amaravti, Yavatmal, Akola and 
Buldhcina. An Engineering College with 160 seats came up in Chandrapur. A 
nimiber of industrial trairung institutes were opened to facilitate techrucal 
education for the students. Shri Joshi was committed to the development of 
Vidarbha and wanted the people of the region to shed the feeling of 
backwardness.

As Chief Minister, Shri Joshi presented the outlines of a new Women 
Policy, providing for 33 per cent reservation for women in services both in 
the Government and in all the elected bodies, including the cooperative sector 
as well. Maharashtra was the first and the only State till date to introduce 
such a progressive Resolution. The thrust of the new policy was on the 
empowerment of women on the basis of equality and the participation of 
women in all spheres of life. He also started the Kamadhenu Policy for women, 
Matoshri Vrudhashram Scheme for the aged and Sainik Schools for the youth.

As a sports enthusiast, one of the important contributions of Shri Joshi 
was the establishment of the Sports University in January 1996. He had all 
along felt that the youth and the students should have passion for sports. If 
they are to be saved from harmful addictions, they should be encouraged to 
devote more time to sports. The importance of the Sports University could 
be gauged from the fact that an amount of Rs. 115 crore was allocated for the 
purpose. The idea behind inculcating a sports culture across the State was 
that sports persons trained in the Sports University should contest the Olympic 
Games and bring laurels to the country.

Thus, Shri Joshi had a very long andjaircor.nf^il stint in Maharashtra. 
Soon, he was called to take up higher responsibilities at the national level in 
keeping with his rich and varied experience. In the 1999 General Elections, 
Shri Joshi contested from the Mumbai North-Central Lok Sabha constituency 
on the Shiv Sena ticket and was elected to the Thirteenth Lok Sabha. 
Subsequentiy, he was inducted into the Union Government. He brought with 
him his long standing experience in the State Legislature of Maharahstra in 
various capacities to shoulder the onerous responsibility of Union Minister 
with the important portfolio of Heavy Industries and Public Enterprises.

As Cabinet Minister, Shri Joshi played a vital role in strengthening and 
expanding heavy industries and the public enterprises sector by taking miany 
important policy decisions. In the light of the criticism in certain quarters of
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the public sector in the context of globalisation and market economy, 
Shri Joshi, as the Minister of Heavy Industries and Public Enterprises, 
highlighted the importance and contribution of the public sector undertakings 
in national development. He advocated that the public sector in India had 
provided a strong platform for development of the industrial sector and the 
national economy as a whole. He attributed the long strides made by the 
country in space research, commimication systems, power development, 
atomic energy and various other sectors to the successful working of the 
public sector. He stressed that besides industrial advances, the public sector 
had made a significant contribution in the social integration of the country. 
The performance of the Indian public sector could not be measured only in 
terms of its financial results; rather, its contribution to the overall economic 
development, achievement of social objectives and narrowing of the regional 
disparities could not be imderestimated, he emphasized.

Shri Joshi, being very sensitive to and conscious of the changing world 
economic order, initiated a number of reform measures to improve corporate 
governance, accountability and autonomy in public sector enterprises. He 
gave impetus to the MoU system which stressed on performance and 
accounability and spelt out unambiguously the goals and targets to be 
achieved during each year by an enterprise. He emphasized the need to 
achieve a set of negotiated and agreed objectives and fiscal discipline and at 
the same time stressed on greater flexibility and operational autonomy for 
the enterprises.

During his tenure of Union Mirustership, Shri Joshi got the blueprint 
prepared for restructuring and revival of various central public sector 
enterprises through the Board for Industrial and Financial Reconstruction 
(BEFR), financial restructuring, joint venture formation to have continuous 
access to technology and manpower rationalisation, etc. In the context of 
globalisation and liberalisation of the Indian economy, he gave emphasis on 
restructuring of enterprises, both at the macro and micro levels.

Considering the sigruficant contributions made by the employees of the 
public sector enterprises in building an industrially strong India, Shri Joshi 
felt that the Government had a responsibility towards them. He took two 
major initiatives with a view to improving the safety net for the workers. The 
first was the enhanced Voluntary Retirement Scheme (VRS) benefits and the 
second consisted of focusing attention on retraining for self-employment of 
workers opting for VRS. The programme comprised counselling, training 
and follow-up before rehabilitation of these workers so that they could engage 
themselves in income generating activities.
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Shri Joshi worked towards facilitating faster private sector investment in 
the infrastructure sector to supplement public investment. He proposed the 
creation of an infrastructure sector equity fimd, an institutional mechanism 
to coordinate debt financing and finalising modalities for private-public 
partnership to improve the infrastructure sector in the country.

Shri Joshi believes that open, developing economies grow at a faster rate 
than closed economies. As such, he strongly advocated that one of the shortest 
route to high growth rate was through exports. In the new world order, 
economic growth rested on social and economic infrastructure and a healthy 
business environment. Therefore, he paid special attention to Special Economic 
Zones (SEZs) which provided both these facilities.

During his tenure, Shri Joshi played an important role in attracting foreign 
investment in India. He projected India as one of the fastest emerging markets 
in the world with a large and rapidly growing consumer class and with the 
manpower which matches the best in the world. He also advocated that our 
time tested institutions offered foreign investors a transpcirent environment 
that guaranteed security of their long term investments. Moreover, the import 
of technology had been substantially freed from restrictive regulations. The 
policies initiated under his guidance invited the NRIs to invest in the field of 
telecom, roads, posts, power, housing and real estate development sectors. 
He endeavoured to create a deep impression among the NRIs that India was 
constantly striving to create such an environment wherein they could bring 
in new business ideas and modem management practices so that we could 
catch up with the developed world.

Manohar Joshi, the Speaker

Even as Shri Joshi was fully immersed in the work of the Ministry of 
Heavy Industries and Public Enterprises, the call of duty came again to him 
to shoulder more important responsibilities. On 3 March 2002, ihe then 
Lok Sabha Speaker, Shri G.M.C. Balayogi died in a helicopter crash in 
Andhra Pradesh. On 10 May 2002, the Prime Minister Shri Atal Bihari Vajpayee 
himself moved the motion seeking the election of Shri Manohar Joshi as the 
new Speaker of Lok Sabha; tRe^otion was seconded by the Home Minister, 
Shri L.K. Advani. When the motion was put before the House for consideration 
and vote, the House adopted it unanimously and Shri Joshi was elected 
unopposed as the Speaker of Lok Sabha, the coimtry's highest representative 
Chamber. It is a matter of great pride that in the Golden Jubilee Year of 
Parliament, the House unitedly came to one opinion in choosing Shri Joshi 
as the Presiding Officer.
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Shri Joshi was warmly felicitated on his election to the august office of 
the Speaker by the Prime Minister, the Leader of the Opposition, the 
Deputy Speaker, and the Leaders of various Parties and Groups.

Felicitating Shri Joshi on having been elected unopposed to the Office of 
the Speaker, the Prime Minister Shri Atal Bihari Vajpayee said that Shri Joshi 
had come to occupy a seat which had great responsibility and obligations. 
Now onwards, he would be the sole custodian of the dignity of the House. 
Commenting on his rich parliamentairy and public life, the Prime Minister 
said that Shri Joshi had started his life as a grass-root worker and held a 
number of positions before his election to the Lok Sabha. He added that 
Shri Joshi's experience of the last many years in public life would guide him 
in conducting the business of the House properly and in a dignified manner, 
as envisaged in the Constitution.

Extending her felicitations to the newly-elected Speaker, the Leader of 
the Opposition, Smt. Sonia Gandhi said that with his election to the high 
office, a great responsibility had devolved upon Shri Joshi for maintaining 
the time-honoured traditions of our Parliament. She expressed confidence 
that Shri Joshi's experience in diverse fields would guide him in conducting 
the business of the House properly and judiciously like his predecessors.

Replying to the felicitations bestowed on him by the parliamentary 
fraternity, Shri Joshi inter alia said:

"I thank everyone of you wholeheartedly for electing me to the high constitutional 
office of the Speaker. A great responsibility has been entrusted to me and the fact 
that I am the unanimous choice of the House makes the responsibility indeed 
onerous. ... I consider it a great personal honour that I am that choice despite 
being a first time member of the House. I accept this responsibility with humility 
and I pledge that I shall uphold the trust you have reposed in me by discharging 
my duties impartially''.

Recalling his long association with the legislative fraternity, Shri Joshi 
said:

I am not new to parliamentary culture. I had a long stint in the Maharashtra 
Legislature in various capacities, including the Leader of the Opposition. The 
high traditions maintained by my predecessors from G.V. Mavalankar to G.M.C. 
Balayogi and my long exposure to the Legislature in Maharashtra would guide 
me in upholding the traditions of this House and the dignity of this Office. The 
Speaker represents the authority of the House while enforcing the procedure and 
is the first servant of the House while addressing the concerns of the members. 
My approach would be friendly and persuasive, rather than rigid and strict. 
Therefore, 1 will make myself available to the members at all times. It will also 
be my constant endeavour to protect the rights and privileges of the House and 
of its hon'ble members".
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Shri Joshi, with his rich and varied experience of neariy four decades in 
public life, has proved to be an outstanding Presiding Officer in upholding 
the dignity of the Office and conducting the proceedings of the House in a 
smooth and orderly manner. From the day he assumed the Office of the 
Speaker, Shri Joshi has sincerely and seriously endeavoured to carry all sections 
of the House with him in conducting the proceedings so as to enhance the 
prestige and dignity of Parliament in all its manifestations.

Suave and soft spoken and a man who believes in action, Shri Joshi is 
known for his finesse and ability to handle difficult situations in a calm and 
cool manner. Being the custodian of the rights of freedom of speech and 
debate of the members in the House, Shri Joshi sees to it that every individual 
opinion has a fair and reasonably satisfactory opportunity to get reflected on 
the floor of the House.

Shri Joshi has unwaveringly strived to maintain the discipline and 
decorum of the House. In his Address to the members of Parliament 
immediately after assuming the Office of Speaker, Shri Joshi had^jliculated 
that his prime concern would be the maintenance of oisoplmeand decorum. 
He had urged the members that the temptation to disHIptthe entire business 
of the House to register protest on an issue must be avoided as it sends a 
wrong message to the people that while they are confronted with countless 
problems, their representatives are wasting the precious time of Parliament. 
With this in mind, Shri Joshi held periodic meetings with the Leaders of 
various Parties and Groups to facihtate consensus in conducting the business 
of the House in the best possible manner. Apart from the regular meetings 
held on the eve of every hp also sought the cooperation of Leaders
of all Parties and Groups on specific occasions to address emergent situations 
which could impact on the proceedings of the House.

Shri Joshi's efforts have not only gone a long way in maintaining decorum, 
dignity and smooth conduct of the House, but also in propagating a positive 
value system. Since his taking over as the Speaker, a large quantum of business 
had been transacted by the House in all the Sessions. In fact, the Winter 
Session of 2002 was a record breaking Session in the last thirty years as far 
as the business cleared was concerned. There were several occasions when 
the situation in the House became tense and tumultuous, but by his 
extraordinary forbearance, abiding sense of impartiality, amiable disposition 
and a great sense of humour, Shri Joshi invariably succeeded in defusing the 
tension, earning a great deal of admiration from all quarters.

Shri Joshi also displayed a unique approach to parliamentary reforms. 
He clearly stated that frequent forced adjournments, besides leading to wastage
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of the precious time of the House, tended to lower its dignity. With a view 
to having more constructive and meaningful debates, Shri Joshi streamlined 
the proceedings of the House further by emphasising the need to take up 
more Steirred Questions for oral answers in the House. He also facilitated a 
more purposeful 'Zero Hour' by allowing members to raise only matters of 
emergent national and international importance. He emphasised that matters 
relating to individual constituencies could be raised by members under Rule 
377 by way of submissions, so that there could be a more positive and 
meaningful utilization of the 'Zero Hour'.

Shri Joshi also paid special attention towards enhancing the efficacy of 
the Committee System as a whole. In line with this, he facilitated the 
orgaiusation of the Conferen^ of Chairmen of the Committees on Petitions 
of Parliament and State Legislatures and the Conference of the Chairmen of 
the Committees on Estimates of Parliament and State Legislatures in 
New Delhi in November and December, 2002, respectively.

In addition to these, two Conferences of Presiding Officers of Legislative 
Bodies in India were also held under Shri Joshi's Chairmanship at Bangalore 
cind Mimibai in June 2002 and February 2003, respectively, where important 
procedural matters and other related issues were discussed.

Another important event held under Shri Joshi's able guidance was the 
hosting of the International Parliamentary Conference to mark the Golden 
Jubilee of the Parliament of India. Delegates from as many as 77 countries 
participated in the Conference spread over three days. The Indian Parliamentary 
Companion covering essential information about 4000 members from the First 
to the Thirteenth Lok Sabhas was undertaken on the directive of Shri Joshi 
who was of the view that this comprehensive volume would be a befitting 
tribute to our elected representatives in the Golden Jubilee Year of our 
Parliament. This valuable publication was released during the International 
Parliamentary Conference. An Exhibition on the Golden Jubilee of the 
Parliament of India was also organised in the Exhibition Hall of the Parliament 
Library Building on the occasion under his guidance.

Shri Joshi emphasised the need to provide enhanced facilities, etc. to 
members of Pcirliament so that they can play a more meaningful and effective 
role as people's representatives. He also laid stress on computerization and 
modernization of the Services of the Secretariat. Members are now being 
provided with palm-top computers. Live audio of the proceedings of the 
Lok Sabha have also been made available on the Internet in the Parliament 
Home Page.
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Shri Joshi's expertise and political acumen has been used many a times 
to the advantage of Parliament in international forums. A great votary of 
peace and cooperation, he repeatedly emphasised the importance of promoting 
inter-parliamentary cooperation. As the Speaker of Lok Sabha, he led Indian 
Parliamentary Delegations to Geneva to the Sp>ecial Session of the Inter
parliamentary Council, Commonwealth Parliamentary Conference in Dhaka 
and also to China, Croatia, Iran, Panama, Poland, Russia and Zambia. During 
this period. Parliamentary Delegations from Mexico, Suriname, Canada, 
Turkey, Greece, Lao PDR, Czech Republic, Ukraine and Indonesia visited our 
Parliament and exchanged views with Speaker Shri Joshi and members of 
Parliament. Besides, several visiting Heads of State and Government and 
eminent leaders from around the world called on him after he took over as 
the Lok Sabha Speaker. During these interactions, Shri Joshi forcefully 
articulated India's views and concerns on various topical issues.

Shri Joshi has been keen to honour national leaders and to promote their 
ideals. With this in mind, he facilitated the unveiling of the statues and 
portraits of several eminent personalities in the Parliament House Complex. 
The statue of Chhatrapati Shivaji Maharaj was unveiled in the Parliament 
House Complex on 28 April 2003 and a portradt of Swatantryaveer Savarkar 
was unveiled in the Central Hall of Parliament House on 26 February 2003. 
Similarly, the statues of Lok Nayak Jayaprakash Narayan, Shri C.N. Annadurai, 
Lokapriya Gopinath Bordoloi, Shri Pasumpon Muthuramalinga Thevar, 
Shri S. Satyamurti, Mahatma Basaveshwara, Maharaja Ranjit Singh, Shaheed 
Hemu Kalani, Chaudhary Devi Lai and Mahatma Jyotirao Phule were also 
imveiled in the Parliament House Complex. Another set of portraits of 
Shri Bankim Chandra Chattopadhyay, Kazi Nazrul Islam, Baba Kharak Singh, 
Dr. K.M. Munshi, Dr. B. Pattabhi Sitaramaiah Pantulu and Master Tara Singh 
were also unveiled.

Shri Manohar Joshi has made a distinctive contribution in upholding the 
high traditions of the august Office of the Speaker, besides enhancing the 
prestige and dignity of the Parliament of the largest working democracy in 
the world within the short span of his Speakership. On 9 May 2003, Shri Joshi 
completed one year as the Speaker of Lok Sabha. Leaders of various Parties 
and Groups felicitated the Speaker on his completion of one year in Office 
and praised him for his impartiality and also for conducting the proceedings 
patiently and diligently even in the most trying ciramistances. It would not 
be an exaggeration to say that the Honl^le Speaker has, as amply reflected 
in the speeches delivered on the occasion, proved to be an outstanding 
Presiding Officer in upholding the dignity of the august Office and conducting 
the proceedings of tihe House comprising of 42 parties in a smooth and
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orderly maimer. Replying to the felicitations, Shri Manohar Joshi thanked the 
members and, inter alia, said:

... I am indeed grateful to all of you and I profusely thank you for the words that 
you have expressed. 1 must say that it was with some apprehension that I occupied 
this exalted GKair one year ago. I was somewhat apprehensive because I thought 
that the job of the Sp>eaker was very demanding. Now, with one year's experience 
behind me, I have no hesitation in admitting that this job is indeed much more 
demanding than I expected. During this period, 1 had to face many difficult 
situations in the House. But with the kind co-operation of the Honl>le Leader of 
the House, the Leader of Opposition, Leaders of all political parties and all sections 
of the House, I have been able to conduct its proceedings more or less in an 
orderly manner, and I trust, to the satisfaction of all of you.

... With the kind cooperation of all of you, the Lok Sabha has been able to pass 
almost hundred Bills during the past one year. In the Winter Session alone, the 
House gave approval to 37 bills which has been a record in the last thirty years. 
I may also inform that the percentage of Questions orally answered on the floor 
of the House has gone up to 19 per cent out of the total listed Questions during 
this Session as compared to 9 per cent, 11 per cent and 16 per cent, respectively, 
during the previous three Sessions. The time of the House lost due to interruptions 
and adjournments on account of disruptions of the proceedings has also come 
down. We are definitely making progress, though you aU will agree that there is 
still scope for further improvement.

The warm felicitations extended to Shri Joshi by all sections of the House 
were indeed a reflection of the high respect with which they held him. As 
Speaker of Lok Sabha, Shri Manohar Joshi acted as the true guardian of the 
House and strived for the promotion of parliamentary spirit at all levels, 
both within the House and outside.

Manohar Joshi, the person

Shri Joshi's is verily a multi-faceted personcdity. He has always had an 
abiding concern for all aspects of national development and has taken up a 
host of issues relating to labour, agriculture, industrial development, business, 
trade, housing, environment, employment, education and the promotion of 
the Marathi language, literature and culture.

Shri Joshi has held various positions during his long public life and has 
undertaken a number of social activities. He has been actively involved in 
the industrial development activities in general and the uplift of the poor 
and the downtrodden sections of our society in particular. He has played a 
vital role in the betterment of all sections of society, including the youth, 
women and the aged.
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As a successful businessman of long standing, Shri Joshi had been 
Chairman and Managing Director, Proprietor and Partner of several 
establishments. He believes in giving equal importance to industrial and 
agricultural sectors and hence worked hard for the advancement of both. 
Shri Joshi foimded the Jagatik Marathi Chamber of Commerce and Industries 
with a vision to bring enterprising Maharashtrians from all over the world 
together, to encourage them to do business in a competitive manner and to 
overcome the challenges of liberalization and globalization successfully.

As an educationist, Shri Joshi has played an important role in promoting 
education and was instrumental in the foundation of the Kohinoor Technical 
Institute, which imparts technical education to the youth so as to enable 
them to become self-employed. He was also a Member of the Mumbai 
University Senate and Executive Council. When he was the Chief Minister of 
Maharashtra, he laid special emphasis on moral education and values-based 
education. He was also particular that a sense of nationalism and national 
pride should be inculcated in our children and youth through the medium 
of education. His laudable endeavours in the field of education has earned 
him the affectionate sobriquet "Sir" among his many admirers.

As part of his active cultural and literary involvement, Shri Joshi set up 
a Kala Academy in Mumbai, instituted the Maharashtra Bhushan Award and 
organized the Akhil Bharatiya Sahitya Sammelan at Shivaji Park, Mimibai 
during his tenure as the Chief Minister of Maharashtra.

A keen sports enthusiast, Shri Joshi has held the position of President of 
the Mumbai Cricket Association and Vice-President of the Board of Control 
for Cricket in India (BCCI).
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Let me, at the outset, wish a happy birthday to the Hon'ble Deputy 
Speaker of the House, Shri Sayeedji. We are thankful to him for conducting 
the House after the sad demise of Shri G.M.C. Balayogi. I thank everyone of 
you wholeheartedly for electing me to the high constitutional office of the 
Speaker. A great responsibility has been entrusted to me and the fact that I 
am the unanimous choice of the House makes the responsibility indeed 
onerous. I hope, I would be able to discharge my duties with your co
operation. As you are aware, at times the election of the Speaker was done 
by contest. It is a reflection of the maturity of our system that in this Golden 
Jubilee year of Parliament, the House has unitedly come to oneness of opinion 
in choosing a Presiding Officer. I consider it a great personal honour that I 
am that choice despite being a first time member of the House. I accept this 
responsibility with humility and I pledge that I shall uphold the trust you 
have reposed in me by discharging my duties impartially.

Friends, you are aware of the tragic circumstances imder which the 
vacancy had arisen. Just when the nation was recovering from the shock of 
the dastardly attack on our Parliament, the demise of Shri G.M.C. Balayogi 
came like a bolt from the blue, benumbing the nation. Shri Balaygoi had 
charmed every section of the House with his unassuming manners, 
uiunistakable humility and ungrudging accessibility. It would be very difficult 
to fill the void left by his tragic death. I am sure his benign spirit will guide 
us in the right direction.

Hon'ble members, you are all aware of the critical situation the nation is 
passing through in various respects. We are confronted with the menace of

* On the floor of the House, after assuming office as the Speaker of Lok Sabha (10 May 2002).
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State-sponsored terrorism from across the border. We are a united nation of 
diverse languages, cultures; religions and regions. In this context. Parliament 
has to play the role of an integrating institution more consciously today than 
ever before.

Our Parliament has come to be seen as the highest forum of democratic 
debate and the nation looks upon us for a sense of direction and clarity of 
viev ,̂ particularly in times of challenges and crisis. We must not let down the 
nation by losing direction ourselves. Our Parliament is viewed as a role 
model by all State Legislative bodies in India. So, we have a responsibility to 
set a right example worthy of emulation by our State Legislatures. It is true 
that Parliament is a political institution and political parties take stands on 
various issues in accordance with their ideological convictions. And, that is 
what democracy is all about. Democracy is not always about unanimity. It is 
about resolving differences through debate and cultivating the ability to 
understand an alternative point of view, not necessarily to agree with it. In 
this context, we must realize the need to rise above political considerations 
in addressing the core issues confronted by the coimtry today.

By our conduct, we should be able to send out a message to the nation 
that the problems confronted by the nation are being addressed by Parliament 
with commitment and concern. And, this requires a peaceful atmosphere in 
the House. We should respect the Rules of Procedure to run the House 
smoothly. The temptation to disrupt the entire business of the House to register 
protest must be avoided as it sends a wrong message to the people that while 
they are confronted with countless problems, their representatives are wasting 
the precious time of Parliament. In this context, the endeavours of late 
Shri G.M.C. Balayogi to evolve an effective code to deal with disruptions and 
disturbances must become a guide to all of us. This is the best tribute we can 
pay to the memory of the departed leader.

We must be fully conscious of the fact that crores of our countrymen are 
deprived of the basic necessities of civilized life such as food, shelter and 
clothing. In this context, what Mahatma Gandhi said must guide us in our 
thinking. The Mahatma said, and I quote: "Whenever you are in doubt or 
when the self becomes too much witii you, apply the following test. Recall 
the face of the poorest and the most helpless man you may have seen and ask 
yourself if the step you contemplate is going to be of any use to him. Will he 
be able to gain anything by it? Will it restore him to a control over his own 
life and destiny? In other words, will it lead to swaraj or self-rule for the 
hungry and spiritually starved millions of our coimtr)onen? Then you will 
find your doubts and yourself melting away." Gandhiji's talisman should 
ever guide us whenever we set out on any task in the cause of the nation.
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Friends, I have no qualms to admit that I am a first timer to Parliament. 
But I am not very new to parliamentary culture. I had a long legislative stint 
in Maharashtra Legislature in various capacities, including tt\e Leader of the 
House and the Leader of the Opposition. The high traditions maintained by 
my predecessors from G.V. Mavalankar to G.M.C. Balayogi and my long 
exposure to the Legislature in Maharashtra would guide me in upholding 
the traditions of this House and the dignity of this Office. The Speaker 
represents the authority of the House while enforcing the procedure and is 
the first servant of the House while addressing the concerns of the members. 
My approach would be friendly and persuasive, rather than rigid and strict. 
I will make myself available to the members at all times. It will also be my 
constant endeavour to protect the rights and privileges of the House and of 
its honl^le members. I seek the cooperation of the Media in projecting the 
right image of our Parliciment to our countrymen. I am sure their meaningful 
cooperation will ever be forthcoming.

Dear sisters and brothers, I thank you all for felicitating me. I look forward 
to your generous cooperation in the days ahead. Together we should be able 
to make our parliamentary system far more stronger in this 50th year of our 
Parliament. It is a milestone that we have reached, withstanding so many 
challenges. The road ahead is hot smooth. But we will succeed in our journey 
by our determination and resolve. Let us all come together to walk together 
in our march to build a stronger and better India.

Thank you once again. ]ai Hind.



MAKING PARLIAMENTARY DEMOCRAQ 

MORE MEANINGFUL*

I am indeed grateful to all of you and I profusely thank you for the 
words that you have expressed. I must say that it was with some apprehension 
that I occupied this exalted Chair one year ago. I was somewhat apprehensive 
because I thought that the job of the Speaker was very demanding. Now, 
with one year's experience behind me, I have no hesitation in admitting that 
this job is indeed much more demanding than I expected.

Hon'ble members, during this period, 1 had to face many difficult 
situations in the House. But with the kind co-operation of the Hon'ble Leader 
of the House, the Leader of Opposition, Leaders of all political parties and 
all sections of the House, I have been able to conduct its proceedings more 
or less in an orderly manner, and I trust, to the satisfaction of all of you.

I have always beheved that debates and discussions are the life cind 
blood of parliamentary democracy. Therefore, I have exercised the powers 
conferred on me by the Rules of Procedure to enable all sections of the House 
to express their views so that different shades of opinion may be placed 
before the House on matters under discussion.

The House, you will agree, may be a place for verbal duels but certainly 
not for anything more aggressive than that. That being so, the members have 
to realise the responsibility to cooperate with the Presiding Officer in ensuring 
orderly conduct of the business of the House and desist from disrupting its 
proceedings. We are all representatives of lakhs and lakhs of people and it is 
the duty of each one of us to conduct ourselves in a manner which will 
enhance the dignity of this august House and enable it to effectively function 
as the supreme legislative institution of the country. That is why, we should 
all work collectively for the welfare of the people who have elected us to this 
august House.

^On the floor of the House, after completing one year as the Speaker of Lok Sabha 
(9 May 2003).
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My endeavour through the last one year has been to facihtate this process 
by further streamlining the functioning of the House. With the kind of 
cooperation of all of you, the Lok Sabha has been able to pass almost a 
hundred Bills during the past one year. In the Winter Session alone, the 
House gave approval to 37 Bills which has been a record in the last thirty 
years.

I may also inform the honl^le members that the percentage of Questions 
orally answered on the floor of the House has gone up to 19 per cent out of 
the total listed Questions during this Session as compared to 9 per cent,
11 per cent and 16 per cent, respectively, during the pervious three Sessions, 
The time of the House lost due to interruptions and adjournments on account 
of disruptions of the proceedings has also come down. We are definitely 
making progress, though you all will agree that there is still scope for further 
improvement.

I consider myself fortunate that I came to occupy this august Office of 
the Speaker during the Golden Jubilee of our Parliament. With the cooperation 
of all the Leaders and members of both the Houses, we have celebrated the 
Golden Jubilee in a befitting manner.

Hon'ble members, I trust that I will continue to get the cooperation and 
affection of all sections of the House in future also and we shall, in this spirit 
of cooperation, be able to find a way to consider the Women's Reservation 
Bill as well. With all of us working together in a consensual manner, we can 
make our parliamentary democracy more meaningful and address the 
grievances of the common man in a more positive and purposive manner.

I would finally like to once again thank the Leaders, the Deputy Leaders, 
the Parliamentary Affairs Minister Shrimati Sushma Swaraj, the Leader of the 
Opposition Shrimati Sonia Gandhi, Leaders of all the political Parties and 
Groups and each one of you for the kind cooperation and the courtesy that 
you have extended to me. I am also thankful to the Deputy Speaker 
Shri P. M. Sayeed Saheb and the members of the Panel of Chairmen for their 
unstinted cooperation in conducting the House proceedings.

I would also like to thank all the officers and staff of the Lok Sabha 
Secretariat for their wholehearted cooperation in conducting the House.

I once again thank all the Hon'ble Leaders and the hon'ble members for 
their graciousness.

Friends, I express my sense of thanks to all of you for the confidence that 
you have reposed in me. Thank you very much. I



RFTY YEARS OF INDIAN PARLIAMENT- 

KEEPING PACE WITH THE TIMES*

I deem it a great honour and privilege to welcQine-j^espected 
Upa Rashtopati-Ji, Respected Pradhan Mantri Ji and other distinguished 
guests here on this historic occasion of the Fiftieth^j^nniiiersary of the first 
sitting of the Parhament of India. These eventful five decades have 
undoubtedly witnessed the making of a modem India in which our Parliament 
has played a crucial role.

The growth of modem parliamentary institutions in India can be traced 
to our stmggle against the foreign mle and an urge for establishing free 
democratic institutions. The Constitution which we adopted after 
Independence reflected the urge of the people to have democracy as their 
way of life and held out a bright promise for the nation's democratic growth.

Our parliamentary form of polity finds expression in the provision for 
representative democracy where all authority emanates from ^ e  people of 
India. We can be justifiably proud of the fact that India is the largest working 
democracy in the world and we have eamed encomiums from far and wide 
for this achievement. We can be equally proud that despite various odds, we 
have been able to preserve our democratic Constitution and the system of 
govemance during the last five decades.

The adaptability of the Constitution to the ever changing native realities 
has effectively made it a vehicle of social change, the process being 
substantially facilitated by our Parliament. Till date, as many as 85 
Constitutional Amendment Bills have been enacted which underscores the 
fact that our Parliament is keeping pace with the needs of the time.

In the legislative field. Parliament has come to play a pivotal role in the 
socio-economic transformation of our country. It is not just a law making

* At the function to mark the Fifty Years of the Parliament of India, Balayogi Auditorium^ 
Parliament Library Building, New Delhi (13 May 2002)
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body; it has emerged as a multi-functional institution. As a microcosm of the 
people of India, it reflects and articulates their hopes and aspirations. 
Parliament has become a dynamic entity and has steered the ship of the state 
judiciously, in facing the enormous social, economic and political challenges 
that the country has had to tackle during the last fifty years. It has been able 
to transform the existing social institutions to meet the changing needs of the 
times. As such. Parliament has been able to provide the basis, and be the 
catalytic agent, for change by means of social engineering.

Our Parliament's role in effecting social, political and economic change 
has been remarkable. It also performs its oversight and representational role 
by means of controlling the Executive actions through various parliamentary 
devices. Parliament also exposes administrative lapses with the help of the 
Financial Committees and other Committees which oversee and scrutinise 
the Government's deeds.

Over the years, the face of the Indian Parliament has undergone a dramatic 
transformation reflecting the socio-economic development of the nation as a 
whole. To play a meaningful role, members mi:^t not only have a sound 
knowledge of rules and regulations but they should also realise the importance 
of maintaining discipline and decorum in the House. The smooth functioning 
of our parliamentary democracy is unthinkable without discipline and 
decorum. In order to maintain the highest traditions in parliamentary life, 
members of Parliament have to observe a certain standard of conduct both 
inside the House and outside it.

It is a fact that on several occasions, our parliamentary system has been 
put to the toughest of tests. The inherent collective genius of the people has 
ensured the triumph of democratic ideals even against heavy odds. One of 
the notable achievements of independent India is the democratisation of its 
political psyche. It is a fact that before Independence, a large number of our 
people were excluded from the political process. In these fifty-five years, a 
process of 'inclusion' has gathered momentum. More and more sections of 
our diverse society, especially those belonging to the deprived and 
disadvantaged segments, have found their rightful place in Parliament and 
State Legislatures. They have also gained greater representation in the 
structures of governance at the Centre and in the States.

Looking back at the fimctioning of parliamentary democracy in India 
during the last fifty years, we find the scale tilting in favour of the positive, 
especially when we compare ourselves with the other countries which got 
freedom along with us or later but could not sustain their democracy for 
long. While we should be proud of projecting the contribution of
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parliamentary democracy to the making of a just, modem and vibrant India, 
we should not be complacent and ignore our shortcomings either. It is this 
sense of balance that will enable us to realise our strengths as also our 
imperfections.

As we complete fifty years of our Parliament, let us pay our humble and 
grateful tributes to all those who, before us, walked through the portals of 
this great institution and showed us the right path to peace and prosperity. 
In these critical times when we are faced with many challenges, internal as 
well as external, tlie worst reminder of which was the terrorist attack on our 
Parliament on the 13th of December 2001, let us resolve to follow the course 
illumined for us by those eminent daughters and sons of Mother India who 
built this nation brick by brick through their sweat, toil, tears and blood. Let 
us also rededicate ourselves to continue in the glorious traditions that they 
have handed over to us.

Before I conclude, I would like to once again take this opportimity to 
expres^jBy-gf€rtit»de to the Respected Upa Rashtrapati Ji, Respected Pradhan 
Mantri Ji and other distinguished guests who have graced this occasion.

Thank you.



RAJYA SABHA-A PRE-EMINENT POSITION IN OUR 

PARLIAMENTARY DEMOCRAQ*

I feel honoured and privileged to address this distinguished gathering on 
the occasion of the commemoration of the 200th Session of the Council of 
States, the Rajya Sabha. This session of the Upper House of our Parliament 
is indeed an important nulestone in the onward journey of our parliamentary 
democracy

Ours is a bicameral Legislature at the Centre with a similar arrangement 
in a few States of the Union. Bicameralism is, in fact, one of the significant 
characteristics of the modem Legislatures. The co-existence of two deliberative 
representative bodies could even be traced back to as early as the Vedic age. 
The institutions—Sabha and Samiti—mentioned in the Rigveda, contained the 
rudiments of a modem bicameral Parliament.

Today, one-third of the Parliaments of the world have two Chambers 
each. The need for the existence of a Second Chamber acquires an added 
significance in a federal State such as ours, where it plays an important role 
as the guardian of the interests of the constituent imits. In fact, the Second 
Chamber in a federation not orUy checks the separatist sentiments, if any, but 
also strengthens the unifying and integrative tendencies in the constituent 
units by providing them adequate representation in the national Parliament.

Besides, the Second Chamber provides adequate representation to regional 
interests and also the opportunity by which a limited number of qualified 
persons, unable or unwilling to take part in the rough and tumble of party 
politics, can be associated with the process of govemance.

Constituted in April 1952, our Second Chamber has come to occupy a 
pre-eminent position in our parliamentary democracy and has played a vital 
role in the post-Independence parliamentary history of our country. 
Composed, as it is, of the most matured brains in politics and various other

 ̂At the function to commemorate the Two-Hundredth Session of the Rajya Sabha 
(11 December 2003).
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walks of life, this august body performs a uniquely important role in our 
polity. During its eventful existence of five decades, it has performed its 
constitutionally assigned role in a worthy manner justifying, in ample measure, 
the hopes and aspirations of the framers of our Constitution about its 
functioning as a revising Chamber of our Parliament. With their vigilant 
supervision and mature wisdom, the Elders have always tried to give forceful 
articulation to the voice of the people. Having incessantly demonstrated its 
legislative com petence in a wide range of areas, the Rajya Sabha has certainly 
acquired a distinct place and status in the annals of parliamentary history of 
our country.

Legislation is one of the most potent instruments to bring about socio
economic transformation in the society. The Rajya Sabha has been significantly 
involved in nimierous legislative measures, the depth and content of which 
encompassed the interests of the common and disadvantaged sections of our 
society.

Like the popular House of our Parliament, a large number of Bills having 
far-reaching implications in the social and economic spheres of our national 
life have been introduced in the Rajya Sabha and their enactment has had a 
great bearing on the process of socio-economic change in the country. The 
contribution of this House in the realm of legislation can be gauged from the 
fact that during the fifty years of its existence, it has witnessed the introduction 
of more than seven hundred Goverrunent Bills. As the ordinary Bills can 
originate in either House, the Second Chamber proves to be quite helpful in 
relieving congestion of Government business in the popular House. It also 
gives more scope for full and free discussion on any legislative proposal.

It would perhaps not be out of order to mention here that in the history 
of our Parliament there were occasions of disagreement between the two 
Houses. The first occasion arose when there was a disagreement in respect of 
certain amendments to be made in the Dowry Prohibition Bill, 1959. The 
second occasion arose following the rejection of the Banking Service 
Commission (Repeal) Bill, 1977 by the Rajya Sabha. The third occasion arose 
when the two Houses were not in agreement on the Prevention of Terrorism 
Bill, 2002. In all these three cases, the deadlock was resolved through the 
mechanism of joint sitting. There is no denying the fact that the Rajya Sabha 
has always worked in the spirit of full cooperation with the Lok Sabha. 
Living up to the expectations of the people, these two organic constituents of 
our supreme representative institution have made India a role model of 
democratic governance and social transformation.

Even though the role of the Rajya Sabha in exercising control over financial 
matters is not as intense as that of the Lok Sabha, the fact remains that the
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role assigned to it in this regard is, by no means, insigruficant. It does discuss 
both the Union and the Railway Budgets.

Our Constitution has granted some special powers to the Rajya Sabha. 
This House can adopt a Resolution to enable Parliament, in the national 
interest, to make laws with respect to any matter enumerated in the State 
List. Any All-India Service can be created by Parliament by law, if this House 
passes a Resolution to that effect in the interest of the country. When the 
popular House has been dissolved, this House assumes special powers for 
giving effect to a Presidential Proclamation. The Rajya Sabha, thus, is 
structurally a unique edifice with its distinct value and utility in the scheme 
of our federal polity.

The Rajya Sabha has been served by a galaxy of scholars, educationists, 
historians, scientists, artists, poets, litterateurs, jurists, engineers, economists, 
administrators and social workers of outstanding ability. Amongst the many 
distinguished, elected members of the Rajya Sabha, a few names such 
as Acharya Narendra Deva, Shri Bhupesh Gupta, Shri Vithal Gadgil, 
Dr. B.R. i^bedkar, Smt. Violet Alva, Shri M.C. Chagla, Shri Y.B. Chavan, 
Shri Humayun Kabir, Shri Piloo Mody, and Shri Prakash Veer Shastri, among 
others, come to my mind for the illustrious services they have rendered 
during their tenure in this House. Similarly, many distinguished sons and 
daughters of our country have also adorned the benches of this august House 
as nominated members. To mention only a few. Prof. Satyendranath Bose, 
Dr. Tara Chand, Shri Maithilisharan Gupta, Dr. Harivansh Rai Bachchan, 
Dr. RV. Kane, Shri G. Sankara Kurup, Prof. Nurul Hasan, Smt. Rukmini Devi 
Arundale, Shri B.N. Banerjee, are some whose glorious contribution towards 
various walks of our national life hardly needs any mention.

Being the fora where the most controversial issues come up for discussion, 
both the Houses of our Parliament quite often function under stress and 
strain. It is natural that many a time heated exchanges take place and 
allegations are hurled at each other by the members of the ruling and 
Opposition parties in the Houses. Under the circimistances, a soft touch of 
humour has the salutary effect of cooling the tempers in the House. Cutting 
across the party lines and political differences, the instances of wit and humour 
serve as oases in the dry desert of verbal duels.

While talking about witty scenes, I cannot but refer to Shri Piloo Mody, 
who was a distinguished member of Parliament. He was once busy talking 
to a woman MP sitting behind him in the House. A member made a Point 
of Order that Shri Modi had his back to the Chair. Shri Piloo Mody got up 
and said that somebody had alleged that he had his back to the Chair. "As



30 SPEAKS

far as I am concerned there is no back and front; I am only round';, he 
retorted.

The impressive performance of the Rajya Sabha and its enormous 
contribution to the Indian polity under the dynamic leadership of its successive 
Presiding Officers beginning with the great philosopher Dr. S. Radhakrishnan 
to the towering political figure of our time, respected Shri Bhairon Singh 
Shekhaw atjl is a matter of great pride to all the Upper Houses in the country.

As a Presiding Officer of the lower House of our Parliament, I extend, on 
this auspicious occasion, my respectful greetings to this esteemed body of 
Elders and also express my cherished wish and ardent desire that its 
contribution to our national life would be even more glorious and splendid 
and it would continue to uphold parliamentary traditions and conventions 
with dignity and distinction in the years to come. I extend my heartiest 
congratulations to the Honljle Chairman, Shri Bhairon Singh Shekhawatji; 
HonT?le Deputy Chairperson, Dr. (Smt.) Najma Heptullaji and the members 
of the Rajya Sabha for their exemplary services to the nation. I specially offer 
my hearty felicitation to Najmaji for being the longest serving Deputy 
Chairman of this House. My hearty congratulations are also to Shri Pranab 
Mukherjee, an outstanding pcirliamentarian of our time, and others who have 
attended more than 100 Sessions of the Rajya Sabha and contributed 
enormously to its proceedings with their deep understanding of parliamentary 
matters.



INDIAN DEMOCRAa-FROM MIDNIGHT 

TO THE MILLENNIUM*

I am, indeed, honoured and delighted to be amidst you to share some of 
my ideas and thoughts on the Indian Experience of Parliamentary Democracy. 
Before I proceed further, I would like to mention here that in January this 
year we had organized an International Conference in New Delhi on the 
occasion of the Golden Jubilee of our Parliament. Delegates from as many as 
77 coimtries participated in this Conference and shared their perceptions and 
views on parliamentary democracy. We were honoured to have the President 
of the National Assembly of the Portuguese Republic, Dr. Joao Bosco Mota 
Amaral as one of the distinguished delegates at the Conference. It was a 
matter of great satisfaction for us that all delegates had high praise for the 
way India has consolidated its democratic system in the last five decades. 
That being so, I am particularly delighted that I have been requested to speak 
to you on the Indian experience of parliamentary democracy.

Though parliamentary democracy in its modern sense has been 
functioning in India for the last five decades, in-depth research and scholarship 
have proved that democracy and representative institutions existed in our 
country as early as the Vedic Age from circa 3000 to 1000 B.C. The institutions 
of Sabha and Samiti mentioned in the Rigveda are said to have contained 
rudiments of modem Parliament. The Samiti was like a general assembly or 
House of the People, and Sabha a smaller and select body of elders, broadly 
corresponding to the Upper House in modem Legislatures. Some of the 
features in the functioning of modem parliamentary democracies such as 
free discussion and decision by the vote of majority are known to have existed 
in ancient India. Although the ancient Indian polity was predominantly 
monarchical, certain democratic institutions and practices were in-built in the 
system. For instance, there were many examples of elective Kingship. The 
popular Assembly exercised full control over the Executive. The Assembly

* Speaking on "The Experience of India in Parliamentary Democracy" at the Orient Institute of 
the Technical University of Lisbon, Portugal (26 May 2003).

31



32 SIR SPEAKS

met frequently and problems were sorted out through debates, discussions 
and deliberations. There were also Republics whose heads were elected. 
Another unique democratic tradition which evolved in India was the Panchayat 
system, literally meaning government by a 'Council of Five'.

The evolution and growth of parliamentary institutions, however, suffered 
with the advent of foreign rule. As you know, India attained Independence 
in 1947 after an epic freedom struggle imder the leadership of Mahatma 
Gandhi, the Father of the Nation. Our freedom struggle was primarily non
violent, with a moralistic and democratic content to it. It was a struggle in 
which masses were involved and in which they took active part. All these 
had a bearing on our democratic and parliamentary polity when the country 
became independent.

Although the Westminster type of parliamentary democracy that we have 
today by and large owe its origin to the colonial rule, it would be wrong to 
presume that the institutions, structures and the parliamentary practices and 
procedures that are in place are a replica of the British model. By adopting 
a parliamentary system, we were only recognizing and consolidating our 
rich democratic heritage.

When India achieved Independence in 1947, it was a major world event 
in the sense that it was among the first major Afro-Asian countries to liberate 
itself from colonialism. Sir Anthony Eden, the Prime Minister of Britain, wrote 
later of the Indian Republic and I quote:

''Of all the experiments in government which have been attempted since the 
beginning of time, I believe that the Indian venture into parliamentary government 
is the most exciting. A vast subcontinent is attempting to apply to its tens and 
thousands of millions a system of free democracy. ... It is a brave thing to do so. 
The Indian venture is not a pale imitation of our practice at home, but a magnified 
and multiplied reproduction on a scale we have never dreamt of. If it succeeds, 
its influence on Asia is incalculable for good. Whatever the outcome, we must 
honour those who attempt it."

The vastness and the diversity of our country, its economic backwardness 
and social conditions, illiteracy and poverty posed a tremen(fons>challenge to 
our political system. Naturally, therefore, doubts were raised in some quarters 
as to whether we would be able to withstand the challenges of transition. 
Some in the West also doubted as to whether the Westminster tj^ e liberal 
democracy would be suitable for a society and polity as heterogeneous and 
pluralistic as ours. Some, in fact, predicted doom. But they were proved 
wrong within no time. Not only that parliamentary democracy has withstood 
the test of time, it has also struck deep roots on our soil, \^^e democracy
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collapsed or relapsed into military or autocratic rule in various parts of the 
world, including in our own sub-continent, democracy has grown from 
strength to strength in our country.

This has been possible primarily because of our tradition and legacy of 
democracy. The attributes of democracy such as tolerance, mutual 
accommodation, debate, discussion, deliberation and consensus have been a 
part and parcel of our civilization and culture. It has been a cultural heritage 
and our country has grown with it.

With this preamble, let me now elaborate on India's experience with 
parliamentary democracy from mid-night to the millennium.

With Independence in 1947, we achieved political freedom. But we were 
convinced that political freedom without economic and social freedom was 
incomplete, vulnerable and fragile. Mahatma Gandhi told us that his notion 
of democracy was one where the weakest should have the same opportunity 
as the strongest. It was against this backdrop that Pandit Jawaharlal Nehru, 
the first Prime Minister of India, spoke of our tryst with destiny on the 
midnight of 14-15 August 1947. Pandit Nehru gave life to our dreams when 
he said, and I quote:

'"At the stroke of the midnight hour, when the world sleeps, India will awake to 
life and freedom. A moment comes, which comes but rarely in history, when we 
step out from the old to the new, when an age ends, and when the soul of a 
nation, long suppressed, finds utterance. It is fitting that at this solemn moment 
we take the pledge of dedication to the service of India and her people and to 
the still larger cause of humanity.''

The sentiment so eloquently expressed by Pandit Nehru was echoed by 
Dr. B.R. Ambedkar, the architect of our Constitution, when he said :

''We must make our political democracy a social democracy as well. ... It means 
a way of life which recognized liberty, equality and fraternity as the principles of 
life. ... Without equality, liberty would produce the supremacy of the few over 
the many. Equality without liberty would kill individual initiative. Without 
fraternity, liberty and equality could not become a natural course of things."

These were the noble ideals guiding our nahonal endeavour in the years 
since 1947. Our journey in these early years was facilitated through the Indian 
Constitution which was drafted by the Constituent Assembly after protracted 
deliberations spread over two years, eleven months and seventeen days to be 
precise.

India's journey as the world's largest parliamentary democracy began in 
right earnest with the constitution of the First Lok Sabha in 1952 following
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the first ever General Elections. The Upper House of our Parliament, the 
Rajya Sabha, was also constituted the same year. Ever since, our Parliament 
has functioned as the supreme legislative institution of the country, guiding 
and leading the nation on the path of the socio-economic welfare of the 
people.

The founding fathers of the Constitution of India were fully conscious of 
the many problems facing the country. As such, they felt the need to reconstruct 
India's social structure on modem foundations of democracy, social justice 
and the Rule of Law. Under the scheme of our Constitution, the three main 
organs of State—the Legislature, the Executive and the Judiciary—fimction 
within clearly laid out parameters. The Constitution defines their powers, 
delimits their jurisdictions, demarcates their responsibilities and regulates 
their relationship with one another and the people. What is envisaged is a 
harmonious relationship among the three organs of State. Besides, an 
independent and free Press, non-politicized and neutral defence set-up and 
an efficient Civil Service have been a great source of support and strength to 
our parliamentary democracy.

The most important component of our system of course is the Parliament 
at the national level and the State Legislatures at the provincial level. One of 
the greatest strengths of our parliamentary democracy is regular and periodic 
elections to the representative institutions starting from the Panchayats to the 
Parliament. In fact, elections are indeed festivals of democracy in India. How 
gigantic the exercise is can be gauged from some statistics. In the First General 
Elections held in 1951-52, there was a total of 173 million eligible voters out 
of whom 106 million actually voted. Fifty-four political parties, including 14 
national parties, participated in the elections putting up a total of 1874 
candidates for the 489 seats.

In the Thirteenth General Election held in 1999, by comparison, the total 
number of eligible voters rose to 620 million, out of whom 372 million 
constituting 59.99 per cent exercised their franchise. Out of this, 207 million 
were men and 165 million were women. The electorate which cast its vote 
itself was more than the total population of the third most populous country 
in the world, the US, which is 290 million. Similarly, the number of women 
voters was more than the total population of Pakistan, the sixth most populous 
coimtry in the world, which is 151 million. The variation in the number of 
voters in our constituencies in itself is also very interesting. Whereas the 
smallest Lok Sabha constituency of Lakshadweep has an electorate of only 
35716, Outer Delhi, the largest Lok Sabha constituency has an electorate of 
almost 3 million. 169 parties contested the elections. The total number of 
candidates who contested in the election was 4658 for the 543 seats, out of
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which 4364 were men and 294 were women. A total of 7700 metric tons of 
pap>er was used for printing of ballot papers in this General Election and a 
total of Rs. 664 crore, equivalent to about 150 million US dollars, were spent 
in organizing the election! A heavy price to pay for democracy indeed! But 
then, I am sure you will agree, that no price is too high for democracy. We 
have a battle of ballots and not a battle of bullets. Also, we always have 
ensured a peaceful, smooth and orderly change of government.

The adaptability of our Constitution to the ever-changing native realities 
has effectively made it a vehicle of social change, the process being 
substantially helped by our Parliament. HU date, as many as 86 Constitution 
Amendments have been enacted. Two more Constitutional Amendments 
passed by Parliament in the just concluded Session are awaiting the President's 
assent. These Constitutional Amendments testify to the fact that the Indian 
Parliament has throughout acted in consonance with the hopes and aspirations 
of the people.

Our Parliament has streamlined its practices and procedures to enable 
elected representatives to ventilate the grievances of the people and to keep 
the Executive on its toes. Our Conunittee System also enables a constant vigil 
on Executive actions. The Parliament, being the highest legislative body, has 
passed several socio-economic and welfare legislations and policies for the 
uplift of the downtrodden cmd deprived strata of our society. In all, the 
Lok Sabha has passed 3168 legislations till date, that is roughly about an 
average of 60 legislations every year.

It has been the consistent endeavour of our Parliament to translate the 
ideas and ideals of the Constitution into reality. The Constitution guarantees 
equality before law to all citizens and prohibits discrimination on grounds of 
religion, race, caste, sex, place of birth or any of them. Rightly, therefore, it 
has passed various laws aimed at social reforms by giving the rightful place 
to women and other weaker sections of society and many other progressive 
measures.

Our Parliament has always been concerned about the welfcire of the 
Scheduled Castes and Scheduled Tribes, Backward Classes and Minorities. It 
has taken, from time to time, various steps to improve their socio-economic 
conditions and has always been vigilant in matters concerning the 
implementation of constitutional safeguards provided for them. The 
Parliament has passed several important laws enabling the welfare of persons 
belonging to these communities. The National Commission for Scheduled 
Castes and Scheduled Tribes was set up on the basis of an Act passed by the 
Parliament. We also have a full-fledged Parliamentary Committee on the 
Welfare of Scheduled Castes and Scheduled Tribes. Similarly, we also have
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constituted a National Commission for Minorities and a National Commission 
for Backward Classes as per parliamentary legislations.

Concerted efforts have also been made to accord social and politiccd 
equality to women with men. Apart from the laws relating to marriage, 
guardianship, inheritance, succession, etc. which provide sufficient safeguards 
to the rights and interests of women. Parliament has passed several other 
laws which seek to improve the general conditions of women in our society.

The National Commission for Women Act, 1990, passed by Parliament 
entrusted the National Commission for Women to study and monitor all 
matters relating to constitutional and legal safeguards provided for women 
and to review existing laws and suggested amendments wherever necessary. 
The Commission also monitors the proper implementation of all the legislative 
measures enacted from time to time to protect the rights of women so as to 
enable them to achieve equality in all spheres of life and equal participation 
in the development of the nation.

Representation to women in civic bodies and municipalities has been 
given by the enactment of the Seventy-third and Seventy-fourth Amendments 
to the Constitution, whereby compulsory and minimum reservation of one- 
third seats has been made in elections to Panchayats and municipalities and 
in the posts of Chairpersons of all local bodies in the country. By this 
amendment, over one million women have entered public offices and gained 
access to political life.

The Lok Sabha currently has a bill before it seeking to provide reservation 
of one-third seats for women in the elected House of Parliament and those 
of the State Legislatures. I have convened a meeting of Leaders of all political 
parties in the Lok Sabha next month to arrive at a consensus on the matter. 
Incidentally, I may mention that when I was the Chief Minister of Maharashtra, 
our State Legislative Assembly unanimously passed a Resolution urging the 
Union Government to provide 33 per cent reservation to women in the 
Legislature.

In April 1997, our Parliament constituted a Committee on Empowerment 
of Women. The Committee, among other things, reviews and monitors the 
governmental measures for securing equality of status and dignity of women.

All the legislations and policies and programmes passed by Parliament 
have broadened the social and political base of our democracy and more and 
more people have come to take part in the political processes of the country. 
This, in turn, naturally, has brought about certain stresses and strains on the
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system. Our Parliament has been a shock absorber and has successfully 
fimctioned as an institution of conflict-resolution and grievance-redressal by 
providing a healing touch to the nation.

During the last five eventful decades, India's polity, economy and society 
have imdergone dramatic transformation. The society has withstood many 
challenges, as can only be expected in a highly pluralistic country like ours. 
The economy has overcome many hurdles and is now in the process of 
integrating itself meaningfully with the global economy. In the political system 
also, we have shown our maturity as a responsible and responsive nation, 
ever receptive to the hopes, aspirations and frustrations of our large 
population.

Yet, the polity and its institutions are very different from what they were 
in the early years of our Independence. The predominantly single party rule 
of the fifties and the sixties has given way to political pluralism characterized 
by the existence of a very large number of political parties. Single party rule 
at the Union and in many States has been replaced by coalition arrangements. 
Along with these, the socio-economic background of the political elite has 
also changed substantially Regional parties have also come to the forefront 
of national politics. From about 4 or 5 main political parties represented in 
the First Lok Sabha, today we have 42 parties in the elected House over 
which I preside. Necessarily, all these have had a bearing on the functioning 
of our representative institutions in recent years.

We are making every effort to ensure that the time of the Legislatures is 
put to optimum use. Considering the dignity of Parliament, we are stressing 
on the smooth and orderly conduct of its business. Various measures have 
been taken to cleanse our political life from the adverse effects of money and 
muscle power. Electoral reforms in this regard are an on-going process. We 
are also emphasizing on ethics in public Ufe. In fact, both Houses of Parliciment 
have constituted Ethics Committees, We also are placing considerable stress 
on parliamentary diplomacy and inter-parliamentary cooperation to 
complement and supplement the governmental efforts in this direction.

Although many challenges confront our parliamentary democracy, to my 
mind, the biggest threat to our system, rather the world as a whole, comes 
from the forces of terrorism. The terrorist attack on the Indian Parliament, the 
citadel of our democracy, on 13 December 2001 was indeed an attack on the 
very foundations of parliamentary democracy. It is a tribute to our 
parliamentary democracy and a recognition of its resilience that we could 
defeat the evil designs of the terrorists and their collaborators. We are grateful 
to all the world leaders who expressed their solidarity with us on that occasion.
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We must bear in mind that a threat to peace anywhere in the world is a 
threat to peace everywhere. I am reminded of what Pandit Nehru said in the 
Constituent Assembly on 14 August 1947 and I quote:

And so we have to labour and to work hard to give reality to our dreams. Those 
dreams are for India, but they are also for the world, for all the nations and 
peoples are too closely knit together today for any one of them to imagine that 
it can live apart. Peace has been said to be indivisible; so is freedom, so is prosperity 
now, and so also is disaster in this One World that can no longer be split into 
isolated fragments."

All these years. Parliament has played a pivotal role in the gigantic task 
of building a strong and united India. In spite of political and ideological 
differences, over the years there has been a consensus and unanimity of 
opinion in our Parliament with regard to major national issues, including 
defence, national security and foreign policy. The ultimate objective has been 
the welfare of the people and development of the nation.

I am reminded of an anecdote which I feel appropriate to share with the 
distinguished audience here. Some years back in the late 1980s-early 1990s 
when the 'third wave' of democracy swept across the world, a Parliamentary 
Delegation from Russia met the then Speaker of the British House of 
Conunons, Hon'ble Bernard Weatherill and sought his advice on how to run 
their nascent democracy. Hon'ble Weatherill advised the Russian 
parliamentarians to visit India and benefit from the Indian experience. That, 
I believe, sums up the rich democratic culture which we have developed 
during the last five decades.

In fact, we have in our Parliament the Bureau of Parliamentary Studies 
and Training which provides, among other things, institutionalized 
arrangements for imparting orientation and training to parliamentarians and 
legislators, policy makers, civil servants and others. The Bureau also conducts 
two international training programmes for parliamentary officials, namely 
the Parliamentary Internship Programme and the International Training 
Programme in Legislative Drafting. Till date, 262 foreign parliamentary officials 
have attended the Parliamentary Internship Programme while 188 officials 
from abroad have attended the Legislative Drafting Programme. Besides, 
many parliamentarians and parliamentary officials from abroad have also 
visited the Bureau on Study Tours and familiarized themselves with the 
functioning of our parliamentary institutions.

Ladies and Gentlemen, our Respected President, Dr. A.P.J. Abdul Kalam, 
in his speeches and writings, has repeatedly emphasized his vision of a 
"developed India" to be realized in the next twenty years. For that, we believe
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that we need to work with a unity of purpose. We have to collectively address 
the concerns of the poor and the deprived through good governance, fully 
empower women and the weaker sections, further strengthen our 
accountability mechanisms, enhance the prestige of our representative 
institutions, consolidate integrity in public life and ensure peace in the world. 
More than anything else, in our President's own words, "The vision of a 
developed nation needs to be achieved with parliamentary democracy which 
is the core of our governance system." That is the vision we have before us: 
the vision to wipe every tear off every eye, as Mahatma Gandhi wanted, and 
to be a developed nation in every sense as dreamed of by our Respected 
President.

Ladies cmd Gentlemen, I thank you for giving me a patient hearing.



IMPERATIVE OF DISaPLINE AND DECORUM 

IN LEGISLATURES*

It is a matter of great pleasure for me to be amidst you here at the 
inauguration of the 7th Annual North-East Region Commonwealth 
Parliamentary Conference. Let me take this opportunity to extend a warm 
welcome to the distinguished delegates to this Conference. Let me also 
compliment the CPA Branch of the Assam Legislative Assembly for holding 
this conference in the North-Eastern region of our country—a region known 
for its breath-taking beauty.

Friends, the Commonwealth Parliamentary Association (CPA) has 
remained the guardian of parliamentary democracy since its inception. During 
its long history, the CPA has developed what I would like to call the spirit 
of the Commonwealth based on mutual cooperation in the quest for peace 
and democracy. It seeks to build bridges of fellowship among peoples 
belonging to diverse racial, ethnic, cultural and social backgrounds, strengAen 
parliamentary institutions in their respective lands, ensure Rule of Law and 
basic himian rights and fundamental freedoms and provide a Government 
responsible to the people.

I find from the agenda of the Conference that two important subjects are 
to be deliberated upon—"EHscipline and Decorum in ttie Parliament and 
State Legislatures" and "Insurgency Problem in the North-East Region—Its 
Impact upon Socio-economic Development".

The maintenance of discipline and decorum in Parliament and State 
Legislatures is an essential pre-requisite for the success of our parliamentary 
polity. The time of the House is not only limited but also precious. Legislature 
is a place where divergent views on issues are expressed and reconciled as 
far as possible by debate, discussion and persuasion. The elected 
representatives of the people can maintain the highest traditions of

* At the inauguration of the Seventh Annual North-East Region Commonwealth Parliamentary 
Conference, Guwahati, Assam (10 June 2003).
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parliamentary life only when they observe a certain Code of Conduct, follow 
certain norms of behaviour and participate in the discussions in the House 
according to certain rules, customs and conventions.

The image of a legislative body and its credibility as a representative 
institution largely depend on the role and functions of its members. The 
functioning of the Legislature is a serious business and it must be conducted 
with a degree of dignity, decorum and sincerity. The maintenance of order in 
the House is the duty of the Presiding Officer. He is the moderator and 
facilitator of the sittings of the House. He is also the authority invested with 
the responsibility to help frame sound rules, and to have worthy practices, 
customs and conventions for evolving a healthy parliamentary culture. The 
Presiding Officer derives his disciplinary powers from the Rules.

In this era of coalition Governments, management of the time of the 
House is very crucial and is of utmost importance. With razor-thin majorities 
and changing pfolitical formulations, conducting the business of the House in 
an orderly maimer becomes a tough task. There is Uttle doubt, therefore, that 
the time has come when all political parties should find ways to improve the 
quality of members' participation in the proceedings of the House and to 
ensure that members conduct themselves in a dignified and decorous manner. 
There is an urgent need for improving political and parliamentary education 
of the new members, either by the political parties themselves or through 
some mechanism as may be evolved on the basis of consensus.

The proceedings of the Lok Sabha as well as of the State Legislatures, at 
times, become noisy leading to pandemonium and turmoil. This projects the 
elected bodies in a poor light, esp>ecially so because the proceedings are also 
shown on the electronic media and watched by the general puWicrfccidents 
of pandemonium and unruly scenes have been a matter of concern to all 
those connected with the working of parliamentary institutions, be it the 
Presiding Officers, Leaders of Parties, Whips or the ordinary members.

Presiding Officers have a serious problem when it comes to time 
management in the Houses. In the Lok Sabha, for example, within a six-hour 
working schedule, the 545 members can get only 40 seconds each per day. 
Matters of urgent public importance which the representatives of our diverse 
population want to raise, and very legitimately at that, are incredibly large 
in number and often unquestionable in their gravity. Members, naturally, 
clamour for projection of their problems on the floor of the House taking 
recourse to all permissible modalities—Starred Questions, Zero Hour, Half- 
an-Hour Discussions, Calling Attention, Adjournment Motions, etc. The 
demand and supply of time do not simply match. Members caimot be satisfied.
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This is the main cause of difficulties in securing orderly conduct of business 
in the Houses. Members who attempt to catch the Presiding Officer's eyes 
sometimes indulge in tedious repetitions causing breaches of order, 
unparliamentary expressions and disorderly conduct. The Presiding Officer 
is required to deal with such situations with impartiality, tact and diplomacy, 
and understanding and sympathy. He must be capable of infusing confidence 
in the members.

At times, debates in the House generate passion and heat. On such 
occasions, a humourous remark in the discussion by a member or the Presiding 
Officer may cool the tempers and help in the smooth conduct of the business 
of the House. There are many instances when a humorous remark has eased 
the situation.

Though several guidelines and conventions have been developed to 
regulate the conduct of legislators, the situation is far from satisfactory. In 
view of the growing public concern and the negative publicity attracted by 
the imseemly conduct of some legislators, it becomes imperative to address 
the issue seriously. ...

During the 13th Lok Sabha, the adjournments of the House had touched 
an all time high during the Fifth and the Sixth Sessions during the months 
of November-December 2000 and February-April 2001, respectively. During 
the Fifth Session, as many as 73 hours and 28 nunutes or M.6% of the time 
of the House was wasted due to pandemonium and adjournments. Similarly, 
during the Sixth Session, an equal number of hours i.e. 73 hours 28 minutes 
were wasted which was 40.2% of the time of the House. However, there has 
been a noticeable decline in this trend during the recent past. During the 
Winter Session last year, only 27 minutes were lost due to adjournments 
which was only 0.3% of the total time. During the recentiy concluded Budget 
Session, which commenced on 17 February 2003, and concluded on 9 May 
2003, there were only four adjournments and the House adjourned for the 
day only once due to pandemoniimi. This resulted in the loss of 5 hours and 
19 minutes which was 2.2% of the time of the House during the Session.

In order to curb the trend of adjournments and pandemonium in the 
House, the Presiding Officer should strike a fine balance. While on the one 
hand, he must try to accommodate as many members as possible in airing 
their views in the House, on the other, the Presiding Officer should firmly 
emphasise the need to maintain order in the House and avoid wastage of 
time. On many occasions, when there appear differences of opinion among 
leaders and members in the House on some contentious issues, the Presiding 
Officer, by holding consultations and meetings with leaders of all parties/ 
groups, may be able to successfully resolve the deadlocks.
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A great responsibility also lies with members in maintaining order and 
decorum at the time of discussions in the House. Here, I would like to quote 
what Pt. Jawaharlal Nehru, had once said: '"Parliamentary democracy demands 
many things, it demands, of course, ability, it demands a certain devotion to 
work. But it demands also a large measure of cooperation, of self-discipline 
and of restraint." Maintenance of discipline and decorum is, therefore, 
imperative for the smooth conduct of the business of the House.

It may be reiterated that there is a need to have a common Code of 
Conduct applicable to all and to be followed by all. In this connection, it may 
be noted tiiat on several occasions in the past, the Annual Conferences of 
Presiding Officers had focused attention on the issue. You may recall that on 
23 and 24 September 1992, a two-day All India Conference of Presiding 
Officers, Leaders of Parties, Ministers of Parliamentary Affairs, Whips, 
Parliamentarians and Members of State Legislatures and Senior Officers of 
Parliament and State Legislatures was held in the Central Hall of Parliament, 
to deliberate on the issues of discipline and decorum in the Legislatures. The 
Conference, which was the first of its kind, was marked by timely and useful 
discussion and it adopted a unanimous Resolution on the urgent need and 
action for more meaningful, effective and orderly functioning of the Houses 
of Parliament and State Legislatures. It called upon political parties to evolve 
a Code of Conduct for their legislators and also to ensure its observance by 
them. The Resolution adopted at the All India Conference of Presiding Officers, 
Chief Ministers, Ministers of Parliamentary Affairs, Leaders and Whips of 
Parties held on 25 November 2001, called upon Parliament and State 
Legislatures to adopt and enforce a Code of Conduct by making it part of the 
Rules of Procedure and Conduct of Business and the violation to be visited 
by pimishment in the forms of admonition, reprimand, censure or withdrawal 
from the House.

Debates and discussions are the life blood of parliamentary democracy. 
Therefore, Presiding Officers should exercise the powers conferred on them 
by the Rules of Procedure to enable all sections of the House to express their 
views so that different shades of opinion could be placed before the House 
on matters under discussion.

The Legislature, you will agree, may be a place for verbal duels but 
certainly not for anything more aggressive than that. That being so, members 
have to realise the responsibility to cooperate with the Presiding Officer in 
ensuring orderly conduct of the business of the House and desist from 
disrupting its proceedings. We are all representatives of the people and it is 
the duty of each one of us to conduct ourselves in a manner which will 
enhance the dignity of the Legislature and enable it to function effectively
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I now come to the second topic of the agenda which is "Insurgency 
Problem in the North-East Region—Its Impact upon Socio-economic 
Development". The North-East is a fascinating part of India with its own set 
of peculiar problems relating to ethrucity, governance and development. A 
mosaic of diverse cultures, languages and traditions, the entire region has 
been experiencing various socio-political and economic movements, both 
peaceful and at times not so peaceful. It represents an ethno-cultural frontier, 
encompassing much of India's rich but lesser known heritage, a complex 
transition zone of linguistic, racial and religious streams. It is also a unique 
bio-geographic frontier, having a treasure-house of bio-diversity—both floral 
cmd faunal.

Needless to say, the North-East has several strengths such as diversified 
natural resource endowments, favourable agro-climatic conditions, high 
literacy rates, etc. Another strength of the region is that women enjoy a 
higher social status than in most other parts of the country; women's work 
participation also is higher than the all India average. But despite being rich 
in mineral and forest resources, the North-East suffers from stagnation and 
is caught in the vicious circle of poverty, economic backwardness and 
imemployment.

As you all would agree, development and insurgency are two inseparable 
issues that require a common and integrated approach for finding lasting 
solutions. The problem of insurgency, of course, cannot be resolved by force 
or by violence. It is orJy through talks and negotiations that we can find a 
permeinent solution to insurgency so as to bring about peace, stability and 
development in the region.

The Union Government has been extending very attractive economic 
packages from time to time to give an impetus to the growth of the economy 
in the North-East. The increasing interest and concern shown by the 
Government, Parliament and various other official and non-official agencies 
as regards the socio-economic development of the region only highlight the 
special place this sensitive region occupies in the nation's consciousness.

Friends, we must review scientifically the problems of the North-East as 
a whole and also realistically assess our successes and failures, with a view 
to identifying the fundamentals that must guide the future policies and 
irutiatives in the North-East. In order to find a solution to the existing problems 
of the region, we must fully understand and appreciate the aspirations of the 
people and respect the cultural, economic and social uniqueness of the region. 
We must deal with the feelings of the people psychologically. The perceived 
frustration, discontent and insecurity—for whatever reasons—among some
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people need immediate attention. We must encourage more interaction at the 
people-to-people level. Exchange of students from the North-East to different 
States and vice versa is one way. Organised tours of youth and Youth Festivals 
where participants are exchanged could also be used for bringing the youth 
into the national mainstream. Increasing unemployment is one of the 
underlying reasons for disappointment and unrest among the youth. The 
elected representatives can make imited efforts in the larger interest of the 
region which would have popular sanction. Such endeavours would make it 
easier for the State Governments to undertake combined efforts in partnership 
with the Union Government to address the problems which lead to insurgency 
in the region. Let us all hope that the problem of insurgency will be rooted 
out soon and the North-Eastern States will once again become a place of 
peace and prosperity.

With these words and with immense pleasure, I maugurate this 
Conference. I wish the deliberations of the Conference all success.

Thank you.
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I rise to welcome, on behalf of the people and Parliament of India, the 
distinguished gathering in this historic Central Hall of Parliament House at 
the inauguration of the International Parliamentary Conference being 
organised as part of the Golden Jubilee Celebrations of the Indian Parliament.

We are extremely happy to extend a hearty welcome to the Honl^le 
President of India, His Excellency Dr. A.P.J. Abdul Kalam, Sir, we are honoured 
and privileged to have you amongst us today to inaugurate this Conference.

We are also very happy to extend a warm welcome to the Hon'ble 
Vice-President of India, Shri Bhairon Singh Shekhawat for gracing this 
occasion.

We express our profound gratitude to the Hon'ble Prime Minister of 
India, Shri Atal Bihari Vajpayee for his benign presence at this inaugural 
function.

We heartily welcome all the high dignitaries, the distinguished delegates 
and their spouses and our other honoured guests who are present on this 
memorable occasion.

This magnificent Hall has been a witness to many landmark events in the 
history of modem India. The historic transfer of sovereign power from the 
British to the Indian hands on the midnight of 14-15 August 1947 took place 
in this Central Hall. The Constituent Assembly of India met in this very Hall 
for nearly three years to complete the momentous task of drafting the 
Constitution of free India. Several distinguished Heads of State from around

* At the inauguration of the International Parliamentary Conference to mark the Golden Jubilee 
Celebrations of the Parliament of India, New Delhi (22 January 2003).
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the world have addressed the members of Parliament from this dais. This 
Hall has also been associated with many International Parliamentary 
Conferences in the past. It is only befitting that this International Conference 
to mark the Golden Jubilee of our Parliament is being held at this venue, a 
witness to the unfolding of the history of our dear nation—India.

As you all know, India achieved freedom through a peaceful, non-violent 
struggle under the sage leadership of the Father of the Nation, Mahatma 
Gandhi. We were among the first of many nations to gain Independence after 
the Second World War. The dawn of freedom on the Indian horizon also set 
in motion the process of decolonisation in different parts of the world. The 
world watched with keen interest the emergence of free India, and the freedom 
that came to several other nations aroimd the same time. There were many 
who doubted whether India could stand together and remain free, whether 
the democratic system that we opted for would be able to sustain and survive 
the demands of the teeming millions of Indians. It was our good fortune that 
we had enunerit leaders to guide the destiny of our nation in those early 
years of freedom. Our first Prime Minister, Pandit Jawaharlal Nehru nurtured 
the tender plant of democracy. Sardar Vallabhbhai Patel cemented the 
unity and integrity of the Indian nation. Dr. Bhimrao Ambedkar inspired the 
making of a Constitution that would lead the way for all organs of 
the State.

Half a century later, we, the people of India, have kept the flame of 
democracy burning bright, even as several other countries failed to do so. 
Today, India is the largest thriving democracy in the world. We are a country 
of a billion people speaking different languages, having different customs 
and traditions, believing in different faiths and practising different religions. 
In spite of these incredible diversities, we have succeeded in maintaining the 
unity of the nation, managed to preserve our pluralism and worked our 
democratic institutions for the welfare of all the people. This process, indeed, 
was facilitated by the fact that the golden thread of democracy has run through 
our millennia-old civilization uninterrupted, surviving political changes and 
various other problems. We believe that the genius of democracy is peaceful 
change. Accordingly, political differences have been resolved within the 
constitutional parameters and Governments have come and gone as per time- 
tested tenets of a vibrant democracy.

All through these five decades, the People, Parliament and 
Administration—the three key components that make our polity—have been 
guided in the right direction towards building a modem India, by our 
Constitution, the supreme document, we swear by. When the country 
celebrated the festival of democracy—the first General Elections—there was
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jubilation all around. It was a proud moment in the history of this ancient 
civilization, when on 13 May 1952, the two Houses of Parliament met for the 
first time to chart out a new course in nation-building.

^  E)emocracy is often described as an everlasting march towards achieving 
societal good. As the society marches ahead in its search for progress, 
parliamentary institutions will also have to adapt to the chcinging needs of 
the time. It is a tribute to generations of our parliamentarians that in the long 
and difficult journey of our parliamentary democracy, we have evolved and 
developed sound traditions, practices and procedures to strengthen our 
democratic edifice. Some of these conventions and procedural innovations 
which grew on the Indian soil have enriched the discipline of parliamentary 
political science, and facilitated greater Executive accoimtability to the 
Parliam enti^s you all know, in a parliamentary system, the Executive 
emanates i fo m  the Parliament. That being so, the Executive necessarily has 
to be accountable to the Parliament and respect the collective wisdom of the 
representatives of the people. Parliament is supreme, and this supremacy has 
to be acknowledged by the Executive. We feel that this is one area of 
parliamentary functioning which is of utmost relevance to the global 
parliamentary fraternity. It is thus appropriate that we are discussing 
''Parliamentary Practices and Procedures: Need for Reforms to secure greater 
Executive Accoimtability" as one of the themes in this Conference.

Y Ever since Independence, we have striven for strengthening democracy 
ano^emocratic institutions in our country. We have been guided in this 
onerous task by Mahatma Gandhi, whom I quote: "My notion of democracy 
is that under it the weakest should have the same opportunity as the 
strongest". The framers of our Constitution visualised Parliament as a vehicle 
of social change in order to improve the living conditions of millions of our 
coimtrymen. All through the last five decades, our Parliament has functioned 
as an engine of social change having enacted several laws safeguarding the 
interests of the deprived, the downtrodden and weaker sections of society. 
Several Commissions and Committees have been set up by Parliament in the 
quest for upholding human dignity. Debates in our two Houses have always 
centred aroimd the welfare of our f>eople and the pivotal role of the Parliament^ 
Considering its universal applicability, we have included the theme 
"Parliament as a Vehicle of Social Change" for discussion in this Conference.

Friends, the Indian Parliament has laid utmost importance on promoting 
global peace, cooperation and peaceful co-existence. In recent years, the world 
has shrunk, as never before, virtually into a global village. The process of 
globalisation and liberalisation has given a further thrust towards 
this, in the process throwing open new challenges and opportunities before
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decision-makers. We are of the considered view that at the core of any effort 
towards globalisation and liberalisation should be the welfare of the common 
people. Every step towards integration of national econonues into the global 
economy must address the concerns of the people at large and the native 
realities. In all these endeavours, as the grassroots workers and elected 
representatives, parliamentarians can provide invaluable inputs to 
Governments. This belief of ours is reflected in the selection of the theme 
"Parliament in the Era of Globalisation and Liberalisation" for deliberation at 
this Conference.

Friends, the last decade of the last century witnessed an unprecedented 
consolidation of democracy across the globe. Regrettably, this triumph of 
democracy has been substantially corroded by the evil of terrorism in its 
varied manifestations. It is most unfortunate that our focus on peace and 
development, the ideals for which we strive, gets distorted by the destructive 
designs of terrorists and their sponsors. As you all are aware, we in India 
have been confronting terrorism for long. On 13 December 2001, this very 
Parliament House was attacked by terrorists; several of our brave security 
personnel lost their lives defending this citadel of democracy. The terrorist 
attack on the United States on 11 September 2001 and in Moscow and Bali 
and elsewhere in 2002 proved the wide reach and destructive power of 
terrorism. These barbaric terrorist acts demonstrate that democracies and 
plural and open societies are particularly vulnerable. The strengths of 
democracy—freedom of speech and movement, respect for the individual, 
etc.,—are exploited by the terrorists who are enemies of an open society. The 
redeeming factor in this gloomy scenario is the global commitment to fight 
terrorism. We as democracies must combat this menace. As parliamentarians, 
we can help our respective Governments in bringing necessary legislative 
measures, also taking into account the United Nations Security Council 
Resolution 1373, and in unitedly fighting the terrorist menace. The discussion 
at this Conference on the theme "Combating Terrorism", we feel, will facilitate 
this process.

The need of the hour for us—parliamentarians, as elected representatives 
of the people— îs to help build a consensus to safeguard democracy from 
forces trying to destroy its foundations. Let us all come together to collectively 
confront terrorists and their collaborators. With our determination and united 
efforts, we can and we will win this war against terrorism.

Friends, we are sovereign countries at various stages of the process of 
democratic consolidation. There is much we can leam from one another. 
Through this Conference, we are sure to benefit from the global experience
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on the c±iallenges confronting the world and converting these chcdlenges into 
opportunities so as to ensure a more humane, prosperous, peaceful and caring 
world for generations to come.

We are overwhelmed by the tremendous response of the global 
parliamentary community to the Golden Jubilee Celebrations of our 
Parliament. I am grateful to all of you for joining us in these celebrations and 
rejoicing with us on this momentous occasion. We look forward to seeing 
you again in our Diamond Jubilee, Platinum Jubilee and then the Centenary 
Celebrations of our Parliament.

With these words, I once again have great pleasure in extending a hearty 
welcome to the distinguished gathering.

Thank you.

Namaskar! Jai Hind!



LEGISLATURES-TEMPLES OF DEMOCRACY*

t

I am honoured to be amidst you today on the occasion of the inauguration 
of the 14th Annual Commonwealth Parliamentary Seminar here in this 
beautiful city of Hyderabad. I deeply appreciate the impeccable hospitality of 
the people here.

I take this opportunity to felicitate the Commonwealth Parliamentary 
Association (CPA) for its laudable role in strengthening democracy. Since its 
inception, the CPA has espoused the cause of democracy, parliamentary 
traditions. Rule of Law, individual liberties and human dignity. Under the 
umbrella of the CPA, the parliamentarians are united without any 
discrimination of races, languages, religions and cultures.

I find from the agenda of the Conference that many important subjects 
are going to be deliberated such as "Ensuring Executive Accountability to 
Parliament—Role of Parliamentary Committees", "Role of Presiding Officers 
in maintaining discipline and decorum in Parliament and management of the 
time of the House"; "Ethical Standards for Legislators inside and outside the 
House"; "Relations between the Executive, the Legislature and the Judiciary", 
"Parliamentary Control over the Budget", etc.

It is a well-known fact that the principle of Executive accountability is 
the sine qua non of a parliamentary polity. Our Constitution enshrines this 
principle in article 75(3) which states that the Coimcil of Ministers shall be 
collectively responsible to the House of the People. Analogous provision has 
been made under article 164(2) in the case of the States. The Executive which 
is drawn from Parliament is accountable for its acts of omission and 
conunission to the people through their elected representatives. Its survival 
in office depends upon the trust and confidence of the House.

The control over the Executive by Parliament is aimed at ensuring that 
the Government of the day delivers and performs to the best of its ability for

*  At the inaugiiration of the 14th Commonwealth Parliamentary Seminar, Hyderabad, Andhra 
Pradesh (22 October 2002).
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public welfare. Parliamentary surveillance is a pre-requisite for ensuring that 
power is not misused or abused and mis-govemance is prevented. The 
policies and progrcimmes of the Executive are constantly subjected to 
parliamentary scrutiny—a function of the House carried out by the members.

Parliamentary control over expenditure is an essential and important 
feature of cm accountable and responsible financial administration. As revenue 
is collected from the people, the Government is morally bound to spend 
money efficiently and economically. We must encourage and lay greater stress 
on the need to have sound fiscal discipline which is possible only by checking 
the imprudent use of financial resources.

Our Constitution has vested the power over public purse in the hands of 
the elected representatives of the people. The sacred principle of "no taxation 
without representation" operates behind this concept of financial 
accountability. Although all Demands for Grants and taxation proposals 
emerge from the Executive, parliamentary sanction is imperative for 
exf>enditure. The Executive is boimd to spend the money in the manner as 
sanctioned by Parliament.

Friends, the role played by Parliamentary Committees in strengthening 
financial accountability is significant. Due to paucity of time. Parliament is 
unable to consider closely all financial matters. Hence, a good deal of tinancial 
scrutiny is done by the three Financial Committees, namely, the Public 
Accoimts Committee, the Estimates Committee and the Committee on Public 
Undertakings.

The creation of the Departmentally-Related Standing Committees in 1993 
was a path breaking endeavour of parliamentary surveillance over 
administration. Earlier, the Demands for Grants of hardly a few important 
Ministries used to be discussed in detail by the House and due to lack of 
time, the remaining were guillotined. It goes to the credit of these Committees 
that the Demands for Grants of all the Ministries and Departments of the 
Goverrunent of India are now scrutinised at least by one or the other 
Departmentally-Related Committee. Therefore, it is desirable that all 
Legislatures should have such Committees.

Friends, it is an undeniable fact that the sustenance of people's faith in 
the democratic institutions as instruments of economic progress and social 
justice depends a great deal on the finesse and effectiveness with which the 
Presiding Officer conducts the proceedings of the House. The guiding force 
behind the successful working of the parliamentary system is free and frank 
discussion on the floor of the House and the responsibility for achieving this 
objective lies with the Presiding Officer who not merely by enforcing the



SELECTED SPEECHES OF MANOHAR JOSHI 53

rules but by his sagacious counsel, tact and persuasive skills, ensures that 
voices of all sections of the House are heard v îth an open mind.

Though the rules and regulations are framed by the House, their correct 
interpretation and proper application fully rests with the Presiding Officer. 
He has to be considerate to all sections of the House, persuasive with the 
adamant ones and firm with the less-disciplined.

Legislatures are the temples of democracy, through which we seek to 
serve the people. Being the supreme representative institutions of the people, 
they are expected to function as role models for other institutions and 
organisations in the country and maintain high standards of work, discipline 
and decorum. The credibility of a Legislature is intimately related to the role 
and conduct of its members. As people's representatives they are expected to 
observe a very high standard of decorum, both inside and outside the 
Legislature and help maintain its sanctity.

The healthy functioning of Legislatures presupposes the observance of 
certain rules, customs and conventions and the maintenance of discipline 
and decorum. These requirements, being the basis for orderly functioning of 
a parliamentary polity, are somietimes not followed by some members giving 
rise to pandemonium and uproarious scenes in the House, thereby affecting 
the smooth and meaningful functioning of our legislatures.

The problem of indiscipline in our Legislatures has been a matter of 
grave concern for a long time. Over the years, through several guidelines and 
conventions have been developed to regulate the conduct of legislators, the 
situation has only worsened with each passing year. In view of the growing 
public concern and the negative publicity attracted by the conduct of some 
legislators, it becomes imperative to address the issue seriously. What is to 
be kept in mind is the fact that the private interest of members has to be 
subordinated to their public duties.

Another disquieting trend that has been noticed is that priority is often 
being given to political issues as against issues of public interest. Politics has 
started gaining more importance than problems of the State or the nation. 
The Speaker does understand the seriousness of certain political matters and 
such matters should be allowed to be raised in Parliament or the State 
Assemblies. But the question is whether it is necessary to stop the business 
of the House for scoring political points or for political gains. Is it necessary 
to come into the well, shout slogans and disrupt the proceedings of the 
House? Is it necessary to approach the Chair of the Speaker and shout so 
loudly so as to drown the voice of the Speaker completely? Friends, I think 
this is not correct. It has to be stopped and it can be stopped only with the
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co-operation of different political leaders in the House. I can appreciate any 
amount of discussion on the floor of the House but not the rude and unruly 
behaviour of the members. This lowers both the dignity of the House and 
the prestige of the temples of democracy. Besides, non-issues succeed in stifling 
issues of public interest. I think a consensus will have to be evolved by all 
the political parties to guarantee to the crores and crores of people of our 
country that we work in Parliament and in Assemblies with sincerity, 
dedication and honesty for their welfare. There is a need to entrench and 
strengthen ethical value in public life and adhere to the established norms, 
conventions and rules. Character building in the society, through education, 
is a long-term remedy. Needless to say, a Code of Conduct will act as guidance 
for legislators which will lead to greater adherence to ethical standards.

The ongoing work of the Ethics Committee in our Parliament and their 
suggestions could well form the basis of renewed campaign to strengthen 
ethics in governance and a culture of disciplined behaviour among all those 
involved in public affairs. At present, we are making sincere efforts to fortify 
ethical standards in public life. Institutions like the Central Vigilance 
Commission are being strengthened. Ethics Committees have come into 
existence in some State Legislatures too. Earnest endeavours are on to set up 
the institution of Lok Pal.

It goes without saying that these institutional mechanisms dealing with 
ethics in public life and good governance have a key role to play in sustaiiung 
and consolidating democratic governance in the country. There is a discernible 
momentum and keenness towards building greater ethical conformity in the 
public life of our coimtry.

Our Constitution envisages a sound and sophisticated system of separation 
of powers. The three wings of governance—the Legislature, the Executive 
and the Judiciary—are the creatures of the Constitution. The relationship 
among them is one of fine and delicate balance. The Executive is drawn from 
the Legislature and is clearly accountable to it. The Judiciary has the authority 
to review the executive actions of the State and the legislations enacted by 
the Legislature.

The smooth working of our Constitution and the main organs of State 
show that a clear-cut division of power among the three organs with adequate 
checks cind balances are the most striking features of our political set up.

I have, however, received some complaints recently that the Judiciary is 
encroaching upon the rights of the elected members and the Executive. This 
is a matter of serious concern and requires introspection by all of us. If the
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Government does not take the right decision at the right time, courts do 
intervene, either suo motu or on account of public interest litigations. Elected 
members must be able to take timely and judicious decisions. If we do not 
work in Parliament or in the Assembly and keep adjourning the Houses 
without concrete reasons, the Courts are bound to intervene. I urge that more 
serious work should be carried out both in the Assemblies and in Parliament.

Apart from the topics which I have just touched upon, we will also be 
discussing the burning issue of terrorism. You all know how grave the threat 
of terrorism is. The nefarious attacks by terrorists on the Jammu and Kashmir 
Legislative Assembly on 1 October 2001 and on our Parliament on
13 December 2001, the very heart and soul of our democracy, shocked the 
entire nation. It has dramatically demonstrated that terrorism is a global 
phenomenon and poses a grave threat to our cherished democratic values. 
These attacks have also vmderscored that open democratic societies are 
particularly vulnerable to terrorist attacks. Ironically, terrorism exploits the 
strengths of democracies such as freedom of movement, access to public 
places, lack of curbs, etc. turning them into weaknesses. Needless to say, 
democratic societies have not only to be vigilant against the evil of terrorism 
but also launch a joint struggle to safeguard democratic values and institutions.

Friends, in the present technological and scientific age, developments 
take place at an amazingly fast pace. To keep abreast of these developments 
and make an effective contribution to the deliberations of the House, 
parliamentarians should not only have access to information but also receive, 
on a continuous and regular basis, factual, non-partisan, objective and reliable 
information on various national and international issues. Today, the 
Parliaments of the world have much to share and leam from one another's 
experience and knowledge. To discuss possible solutions to their problems, 
parliamentarians wish to know how similar problems are handled in other 
coimtries or by other Parliaments. It is in this context that the exchange of 
information among Parliaments assumes considerable importance.

I am sure that this Seminar with its comprehensive agenda will be marked 
by high levels of introspection, interaction and sharing of experience. With 
these words, I have great pleasure in inaugurating this Seminar. I wish the 
Seminar all success.

Thank you.



STRENGTHENING THE EDIHCE OF 

PARLIAMENTARY DEMOCRACY*

It is indeed a matter of privilege for me to be here with you all and to 
join our gracious hosts in welcoming you to this beautiful city of Bangalore 
and to yet another Conference of the august body of Presiding Officers. It is 
the third time that this Conference is being held in Bangalore. The first time 
the Conference was held here was in 1961 and the second in 1981. The State 
of Karnataka and its capital. Bangalore, are known for their enchanting beauty 
and lush greenery. In recent years. Bangalore has become the centre of 
information technology management. I am sure that the city has set an ideal 
before many others in the country. It is really a pleasurable experience to be 
here. I am sure that this Conference will offer us an opportunity to experience 
the cosmopolitan ambience of Bangalore and the traditional warmth and 
hospitality of the people of Karnataka.

At the outset, I must make a mention of the imtimely and sad demise of 
my predecessor Shri G.M.C. Balayogi. His untimely and sad demise on 
3 March 2002 came as a shock to the entire country. Shri Balayogi was known 
for his simplicity and deep himiility. I had the occasion to work with him 
for a period of two and a half years and the way in which he conducted the 
House was really admirable. His fairness and objectivity cannot be forgotten 
by anybody. We will be missing his benign guidance in all the Conferences 
ahead. He was really a great son of India and those who know him will 
always remember him whenever such Conferences are held.

I must also pay my tributes to the former Vice-President of India and 
Chairman Rajya Sabha, Shri B.D. Jatti who passed away recently. As the Vice- 
President of our country, he did the job very nobly, and he will be remembered 
by all of us.

Let us also pay our homage to Shri A.P. Kurian, former Speaker, Kerala 
Legislative Assembly; Shri Gulsher Ahamed, former Speaker, Madhya Pradesh

* At the inauguration of the 65th Conference of Presiding Officers of Legislative Bodies in India, 
Bangalore (20 June 2002).
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Legislative Assembly; Shri Sharad Dighe, former Speaker, Maharashtra 
Legislative Assembly; and Shri Aiul Mukherjee, Deputy Speaker, West Bengal 
Legislative Assembly who are no more.

I would also like to record our deep condolences on the passing away of 
Shri S.L. Shakdher who was closely associated with this Conference for many 
years. The treatise Practice and Procedure of Parliament which he co-authored 
with Shri M.N. Kaul is the most authentic work on the subject and is used 
as a guide by all parliamentarians.

As you all know, on 10 May 2002,1 assumed the office of the Speaker of 
Lok Sabha. I am grateful to all sections of the House who elected me 
unanimously. I must also welcome in this Conference the new members into 
the Presiding Officers' fraternity, namely Sarvashri B.L. Shankar, Chairman, 
Karnataka Legislative Council; Vishwas Ramnath Satarkar, Speaker, Goa 
Legislative Assembly; T.N. Haokip, Speaker, Manipur Legislative Assembly; 
Dr. Kewal Krishan, Speaker, Pimjab Vidhan Sabha; Yashpal Arya, Speaker, 
Uttaranchal Legislative Assembly; K. Harishwar Reddy, Deputy Speaker, 
Andhra Pradesh Legislative Assembly; Tanka Bahadur Rai, Deputy Speaker, 
Assam Legislative Assembly; Shri Narhari Haldankar, Deputy Speaker, Goa 
Legislative Assembly; K. Ranjit Singh, Deputy Speaker, Manipur Legislative 
Assembly; Thiru A.V. Subramanian, Deputy Speaker, Pondicherry Legislative 
Assembly; and Kripa Sindhu Saha, Deputy Speaker, West Bengal Legislative 
Assembly. On behalf of all of us, I welcome them heartily to this very important 
Conference.

The last Conference, as you are all aware, was held in Chandigarh. There 
were some important events and some procedural developments during the 
last one year. The most shocking development of this period, to my mind, 
has been the deplorable rise of the evil of terrorism which poses a grave 
threat to our democratic fabric, our pluralistic ethos and above all, the very 
roots of our civilization. As for India, the worst came in the form of the 
terrorist attacks on our Parliament and the Jammu and Kashmir Legislature 
Complex. These two events shook the entire country. We also got to see the 
grave dimension and the global reach of the scourge of terrorism which 
caused widespread havoc and destruction in New York and Washington DC 
in September 2001. This event awakened the entire world. Therefore, we 
have taken terrorism as one of the subjects for debate in this Conference.

As regards the attack on Parliament on 13 December 2001,1 must thank 
the security forces who thwarted the attack on the supreme institution of the 
country and the parliamentarians. The promptness and courage shown by 
the Central Reserve Police Force, the Indo-Tibetan Border Police and the



58 SIR SPEAKS

Watch and Ward Officers of Parliament cannot be forgotten. In the process, 
seven of them laid down their lives that day and two succumbed to their 
injuries later. Let us pay our humble tributes to these martyrs in the defence 
of democracy and also to those who lost their lives in the attack on the 
Jammu and Kashmir Legislative Assembly Complex.

I remember that the day after the attack on Parliament, i.e. on 14 December
2001, a Resolution moved by Shri Balayogi was adopted by the House. The 
Resolution inter alia said:

''The cult of violence and hatred promoted by senseless elements having no faith 
in democratic institutions has claimed seven innocent lives. Such attacks reinforce 
our determination to fight the evil of terrorism. Let us rededicate ourselves to 
protect the sovereignty and integrity of the country at all costs."

I would request the House to pass a Resolution in our Conference when 
we discuss the issue of terrorism.

Friends, this Conference is of particular significance because we are 
meeting in the Golden Jubilee Year of our Parliament as also that of several 
State Legislatures in the country. It is indeed a historic occasion which calls 
for some introspection as to what we have achieved during these eventful 
five decades. Undoubtedly, we have made rapid strides in various spheres 
but at the same time, we have to accept the fact that much more remains to 
be done to ameliorate the lot of millions of our countrymen. Addressing 
members of the first elected Parliament of Independent India on 16 May 
1952, the then President, Dr. Rajendra Prasad said, and I quote:

"India has, after a long period of subjection, gained her freedom and independence. 
That freedom has to be maintained, defended and enlarged at all costs, for it is 
on the basis of that freedom alone that any structure of progress can be built. But 
freedom by itself is not enough—it must also bring a measure of happiness to our 
people and a lessening of the burdens they suffer from. It has, therefore, become 
of vital importance for us to labour for the rapid economic advancement of our 
people and to endeavour to realize the noble ideals of equality and social and 
economic justice which have been laid down in our Constitution."

It is the bounden duty of all of us to strive unitedly to achieve these 
goals. Let us rededicate ourselves to this cause on this historic occasion.

On 13 May 2002, at the commencement of the sitting of Lok Sabha, a 
reference was made to the Fiftieth Anniversary of the first sitting of Parliament 
in 1952. A function was also held the same evening in the new Parliament 
Library Building in New Delhi which was attended, among others, by the 
HonlDle Vice-President, Honl^le Prime Minister, Union Ministers, Leaders of
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Opposition in both Houses of Parliament, members and other dignitaries. To 
commemorate this historic occasion, the Lok Sabha Secretariat released two 
publications, titled Fifty Years of Indian Parliament containing contributions 
from a wide cross section of dignitaries and another book titled Parliament of 
India. At the function which was organized under the aegis of the Department 
of Posts, Ministry of Communications and Information Technology, a 
Conunemorative Postage Stamp, a First Day Cover and a Commemorative 
Inland Letter Card were also released.

Earlier, the same evening, the Prime Minister, Shri Atal Bihari Vajpayee 
inaugurated an Exhibition titled "Parliament at 50" organised by the 
Parliamentary Museum and Archives of the Lok Sabha Secretariat in the new 
Parliament Library Building.

Another important development has been the inauguration of the new 
Parliament Library Building in the Parliament Complex. This state-of-the-art 
Library building, named the Sansadiya Gyanpeeth, was inaugurated by the 
President of India, Shri K.R. Narayanan on 7 May 2002.

I personally feel that the entire purpose of this Conference is to look 
back and find out whether the aspirations of those great leaders who fought 
for Independence and who gave us Independence have been fulfilled or not.

Let me now turn to some important procedural developments. A landmark 
event in the history of our Parliament was the Joint Sitting of both the Houses 
held on 26 March 2002 to resolve the disagreement between the two Houses 
on the Prevention of Terrorism Bill, 2002. The Bill sought to replace the 
Prevention of Terrorism (Second Ordinance), 2001. It was passed by the 
Lok Sabha on 18 March 2002 but rejected by the Rajya Sabha on 21 March
2002. Hon'ble Deputy Speaker, Shri P.M. Sayeed who was discharging the 
duties of the office of the Speaker under article 95(1) of the Constitution, 
presided over the Joint Sitting held in the Central Hall of the Parliament 
House. The Bill was passed. This is only the third time that such a Joint 
Sitting has been held, the earlier occasions having been on the Dowry 
Prohibition Bill, 1959 and on the Banking Services Commission (Repeal) Bill, 
1977.

As you all know, during the Chandigarh Conference in June 2001, we 
had in-depth deliberations on the need to evolve a Code of Conduct for 
legislators and steps to contain frequent adjournments of the Legislatures on 
accoimt of interruptions. The smoo^ functioning of parliamentary democracy 
demands that discussions and debates in Parliament and State Legislatures 
be held in a peaceful and cordial manner. This is possible only when there 
is a Code of Conduct for legislators inside and outside of the House. After
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becoming the Speaker of Lok Sabha, I have been visiting a number of places. 
The only demand of the people of our country is to have an orderly behaviour 
of parliamentarians and legislators in the Houses. Frequent adjournments of 
the House and disorderly behaviour of people's representatives are being 
discussed at large. The disorderly behaviour of parliamentarians is also being 
criticised. I am happy to mention here that this important subject was taken 
up at the Chandigarh Conference, for the first time. This Conference initiated 
various steps to evolve a Code of Conduct for legislators for maintaining 
discipline and decorum both inside and outside the House. So, it was the 
Chandigarh Conference which initiated the subject that the behaviour of the 
legislators must be exemplary not only inside the House, but also outside.

The former Speaker, Shri G.M.C. Balayogi had convened a Conference, 
especially to discuss this issue, on 25 November 2001. He invited all the 
prominent dignitaries of our country. Among the dignitaries who spoke on 
the occasion were Vice-President Shri Krishan Kant, Prime Minister Shri Atal 
Bihari Vajpayee and leaders of Opposition parties. That Conference represented 
an important milestone in the history of ParUament. The Conference also 
passed an important Resolution which inter alia resolved that:

"(i) The prestige of Parliament and the Legislatures of States and Union 
Territories be preserved and enhanced by adopting and enforcing 
a Code of Conduct for legislators which forms part of this Resolution 
as an Annexure,

(ii) necessary changes, wherever required, be incorporated in the Rules 
of Procedures of all Legislatures to facilitate the implementation of 
the said Code of Conduct,

(iii) all violations or breaches of the Code of Conduct be duly punished 
by measures like admonition, reprimand, censure or withdrawal 
from the House for offences of a less serious nature and by automatic 
suspension from the service of the House for a specific period for 
grave misconduct as may be specified,

(iv) immediate steps be taken to ensure a minimum of 110 days of 
sittings of Parliament and 90 and 50 days sittings of the Legislatures 
for the big and small States, respectively, if necessary, through 
appropriate Constitution amendment,

(v) necessary changes be made in the Rules of Procedure to strengthen 
the Committee System in Parliament and Legislatures of States and 
Union Territories to provide increased participation of legislators 
in the parliamentary process.
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(vi) Ethics Committees be constituted by Presiding Officers forthwith 
in all the Legislatures where these have not already been constituted 
for enforcing the Code of Conduct,

(vii) Urgent steps be taken requiring—

(a) legislators to file a financial disclosure statement comprising 
information with regard to their income, assets and liabilities 
immediately after their election to respective Legislatures,

(b) legislators to notify changes, if any, in the information furnished 
by them in their financial disclosure statements within a 
specified period, and

(c) maintenance of a Register of Members' Interests by all 
Legislatures.

(viii) earnest endeavours be made by all political parties to lay down 
parameters with emphasis on proven standards in public life, for 
selection of candidates for elections,

(ix) a more responsible and effective role in maintaining decorum in 
the House be played by the Leader of the House, the Leader of the 
Opposition and leaders of political and Legislature parties by 
ensuring disciplined behaviour on the part of their members,

(x) a more positive and responsive attitude be adopted by the 
Government and Treasury Benches towards the Opposition by being 
more accommodative and by responding promptly to the matters 
raised by Opposition members on the floor of the House,

(xi) the Treasury and Opposition Benches in the House should be 
more tolerant, accommodative and understanding towards each 
other,

(xii) Presiding Officers and leadership of political and Legislature parties 
should ensure that the members, especially the new members, are 
given proper training and orientation in parliamentary procedure, 
discipline and decorum, by the Bureau of Parliamentary Studies 
and Training of Lok Sabha and those constituted in some State 
Legislatures or by other institutions or bodies".

I hope that all concerned will act in accordance with the Resolution in 
letter and spirit.
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Friends, this Resolution, as you all would agree, was indeed path-breaking. 
But it is very unfortunate that even after the Resolution was passed—in the 
Parliament I personally saw and I am sure that Honl^le Deputy Speaker also 
must have noticed that—the members did enter the well of the House. Once 
this starts, it does not end—when members of one political party enter the 
well of the House, others also start doing the same and this goes on. This is 
very unfortunate. I hope that this Conference would go into this and evolve 
ways and means by which this can be stopped.

It is worth mentioning that the First Report of the Ethics Committee of
Lok Sabha on "Ethics-related Matters" was laid on the Table on 22 November
2001. The Report encompassed certain norms of ethical behaviour for members 
within the House and outside of it, procedure for making complaints of 
unethical conduct of a member in the Lok Sabha or connected with his 
parliamentary conduct and requirement of financial disclosures/declaration 
of interests. The Report was adopted by the House on 16 May 2002. However, 
I must mention that though Andhra Pradesh, Jharkhand, Jammu & Kashmir, 
Himachal Pradesh and Orissa have set up Ethics Committees, there are other 
State Legislatures which have not done so. These State Legislatures may also 
establish such Committees as quickly as possible.

Given the fact that the growing incidence of disorder caused by the
members leading to frequent adjournment of the House is assuming serious 
proportions, this mater was discussed at a meeting held on 23 August 2001 
by the then Speaker Shri G.M.C. Balayogi with Leaders of Parties in 
Lok Sabha. A decision was taken at that meeting to make a provision in the 
Rules of Procedure and Conduct of Business in Lok Sabha for automatic suspension 
of such members who come to the well of the House and create disorder. 
Accordingly, the Rules Committee, at their sitting held on 27 August 2001, 
considered and approved a proposal regarding insertion of a new rule 374A 
to provide for automatic suspension of a member who comes to the well of 
the House and creates disorder.

It is distressing that even now members are coming to the well of the 
House. Volimtary compliance is the only remedy for stopping members from 
coming to the well of the House and for discouraging disorderly behaviour.

Another parliamentary development worth mentioning took place in 
relation to a discussion held on 23 August 2001 under Rule 193 on the 
"Disinvestment of Public Sector Undertakings". In this case, the issue was 
raised by one of the members of Parliament, Shri Priya Ranjan Dasmunsi and 
notice for Breach of Privilege was given by Shri Pawan Kumar Bansal. The 
Privilege Motion was against Shri Arun Shourie who was a member of the
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Rajya Sabha. The privilege notice was given against him in the Lok Sabha. 
The ruling then given was:—

"The Committees of Privileges of Lok Sabha and Rajya Sabha in the Report of 
their joint sitting in 1954 laid down the procedure to be followed in case where 
a member of one House is alleged to have committed a breach of privilege of the 
other House. In terms of that procedure, when a question of breach of privilege 
is raised in any House in which a member of the other House is involved, the 
Presiding Officer of the House in which question of privilege is raised, has to 
refer the case to the Presiding Officer of the other House for appropriate action.

Since Shri Arun Shourie is a member of Rajya Sabha, I am referring this matter 
to the Honl>le Chairman, Rajya Sabha for appropriate action in accordance with 
the above procedure."

I may mention here that the Chairman, Rajya Sabha did not allow this 
privilege notice.

In another development, during the Budget Session, 2002, Shri Priya 
Ranjan Dasmunsi, MP gave a notice of question of privilege against the 
Prime Minister for allegedly misleading the House. Shri Dasmunsi, in his 
notice, alleged that the Prime Minister had misled the House on 1 May 2002 
while intervening in the discussion on the motion under rule 184 regarding 
violence in Gujarat. Shri Dasmimsi stated that the Prime Minister, while 
seeking to clarify misgivings about certain portion of a public speech which 
he made at Goa, stated on the floor of the House that "Whatever I said about 
Islam is as follows. ... Wherever such Muslims live, they tend not to live in 
co-existence with others, not to mingle with others; instead of propagating 
their ideas in a peaceful manner, they want to spread their faith by resorting 
to terror and threats". Shri Dasmunsi contended that in the video recording 
of the speech of the Prime Minister at Goa, the word "such" had not been 
used before the word "Muslims" and by this interpolation an attempt was 
made to alter the meaning of the sentence. The member alleged that this 
amoimted to misleading of the House by the Prime Minister. On 16 May
2002, when Shri Dasmunsi sought to raise the matter in the House, I ruled:

"The Prime Minister, while admitting that the video tape of his speech made at 
Goa does not contain the word "such", has stated that "no one who reads my 
entire speech, and takes note of the tribute I have paid to the tolerant and 
compassionate teachings of Islam, can be in any doubt that my reference in the 
second paragraph is only to followers of militant Islam". A clarificatory statement 
to this effect was issued by the Prime Minister on 14 April 2002 and the Prime 
Minister's Office also released the entire text of his speech to the media with 
necessary correction. The Prime Minister has also stated that "It is this corrected 
version from which I read out the relevant paragraphs while speaking on the 
Gujarat situation in the early hours of May 1, 2002".
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I accepted the clarification given by the Prime Minister and accordingly 
I disallowed the notice of Shri Dasmunsi.

The Prime Minister wrote to me saying that when any speech is to be 
considered it should be considered in its full context. I accepted the contention 
of the Prime Minister and disallowed the privilege notice. I have brought it 
to the notice of this august Assembly only because I thought that this ruling 
may be useful for the representatives of different Houses in future.

I would like to mention two more important matters. One of them is 
about the demand which has been made for a long time about the uniformity 
of rules. Since I was a member of Maharashtra Legislature for almost 
25 years, I have seen that the rules of the Parliament and the rules of 
Maharashtra Legislature and for that matter of any Legislature differ. 
Therefore, a demand has been constantly made during our Conferences that 
there should be uniform rules for Parliament and for all the Legislatures. 
Two Committees were established on this. One Committee was under the 
Chairmanship of Prof. Narayan Sadashiv Pharande, Chairman, Maharashtra 
Legislative Council and it was decided that this would be done. But this has 
been pending for a long time. I would urge the members to see that uniform 
rules are made for all the Legislatures as far as possible.

The second important point is regarding holding the Session for a certain 
minimum number of days. The Opposition always complains in the 
Assemblies and the Councils that the ^ssions sometimes finish in a very 
short time. Some Assemblies conduct their Sessions for just a week in the 
whole year. Therefore, I have received complaints from some of the 
parliamentariai\s that if the Assemblies do not function and if the questions 
for the State are not taken up there, I should allow them to raise questions 
in Parliament. You are aware that in Parliament, State problems are not 
expected to be discussed. So, it is necessary that we must provide rules that 
the State Assemblies and Councils must meet for a certain period say, for a 
period of 50 days, and for smaller States, it could be for lesser days. It can 
be debated and discussed. The Parliament also is expected to meet for more 
than 100 days. But this issue must be settled once and for all. The Hon'ble 
Deputy Speaker has told me that the Resolution has been passed and, 
therefore, I would say that the implementation of this Resolution would be 
absolutely necessary.

We have taken up two important issues for discussion in this Conference. 
One is the "Role of Legislatures in strengthening the accountability and need 
for independent Secretariat". I do not think I need to elaborate on this issue
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because this has been discussed a number of times. I personally feel that the 
Executive is accountable to Parliament. As a matter of fact, that is the essence 
of the entire democracy. If they are made accountable, they should be 
accountable and in a democracy if they are not accountable, there must be 
something wrong. The Legislatures play a vital role in ensuring Executive 
accoimtability. The initiation of legislative proposals belongs to the Executive 
and rightly so, because it has at its command all the technical expertise and 
information wherewithal necessary for the purpose. What emanates from the 
Executive is but a draft, a legislative proposal; it is the Legislature which 
provides a forum for organized articulation of the various shades of public 
opinion in the coimtry and exercises a shaping influence in the legislative 
process by getting the principal issues thrashed out, the details of legislation 
scrutinized and the interests of affected parties heard. It is also the Legislature 
which provides the final touches and shape to draft legislation in the course 
of its passage through various stages before it becomes law.

The entire administrative apparatus has to be fully conscious of its 
accountability to Parliament and State Legislatures. It has to be on its toes 
all the time to face legislative scrutiny and meet the demands and expectations 
of parliamentary institutions. Significant occasions for review of administration 
are provided by the discussions on the Motion of Thanks on the Address by 
the President, the Budget, including Demands for Grants of various Ministries 
and Departments, and the proposals to raise funds for meeting expenditure. 
These apart, specific matters may be discussed through motions on matters 
of urgent public importance, private members' resolutions and other 
substantive motions. Parliamentary Committees, particularly the 
Departmentally Related Standing Committees and the Financial Committees, 
also play a significant role in ensuring surveillance and oversight of the 
administration.

In this context, I would like to make a specific reference to the imperative 
of strengthening the Committee System in our Legislatures. This is a theme 
which has been discussed in several of our previous Conferences. In fact, the 
Bhubaneswar Conference held in January 1978 constituted a Committee of 
Presiding Officers on "Committee System" which submitted its Report in the 
October 1985 Lucknow Conference. This Committee recommended the setting 
up of Budget Committees for pre-voting scrutiny of the Demands for Grants 
of all Ministries/Departments of the Government. We have in our Parliament 
the Departmentally-Related Standing Committees which have been 
functioning since 1993. Several State Legislatures have also constituted Subject 
Committees on more or less the same lines. Considering the fact that Executive 
accountability to the Legislature can be achieved in a more effective manner
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through a strengthened Committee System, it is essential that all our State 
Legislatures should move towards setting up similar subject or E>epartmentally 
Related Standing Committees,

The importance of independent Secretariats for our Legislatures can hardly 
be over-emphasized. Our Constitution provides for a separate Secretariat for 
each House of Parliament. The underlying object of establishing separate and 
independent Secretariats for the two Houses has been to ensure an effective 
and unimpaired exercise of the concepts of Executive responsibility and 
administrative accountability to Parliament. While articles 74 and 75 ordain 
that the Council of Ministers with the Prime Minister at its head shall be 
collectively responsible to the Lok Sabha, article 98(1) provides for separate 
staff for each House of Parliament and also allows the creation of posts 
common to both the Houses. Clause 2 of this article authorizes Parliament to 
make laws regulating the recruitment and conditions of service of the 
Secretariat staff. Regrettably, in several State Legislatures, these ideals, as 
enshrined in article 187 in resp>ect of the Legislatures, have not been actualized. 
It is imperative that all State Legislatures should have Secretariats independent 
of the Executive Branch so as to ensure that the Legislature and the legislators 
get impartial and objective assistance from the Secretariat staff.

The other issue which has become very important is the issue of electoral 
reforms. I am sure many members would participate during the discussion 
on this issue. Free and fair elections are a pre-requisite for a functioning and 
successful democratic polity. It is through periodic elections that the principles 
of consent and representation are articulated and actualized. It is elections 
which, besides according legitimacy to the system, provide opportunities to 
the people to give expression to their feelings on the performamce of their 
representatives and the Government. Thus, elections not only sustain 
democracy but enrich and enliven it as well. Holding of free and fair elections 
is, therefore, the sine qua non of democracy. The importance of electoral reforms, 
in any democratic country in general and a populous democracy like India 
in particular, is self-evident. The Indian electorate is not only vast, but also 
quite diverse in various ways. A substantial part of the population is still 
illiterate. Given these factors, conducting periodic elections in the country, 
and more so, inducing large-scale popular participation, is indeed a 
chaUenging task. Going by India's record in this regard, periodic elections as 
a means of smooth transfer of power have been a regular feature of our 
democracy during the last five decades. This apart, our people have, time 
and again, reposed their faith in elections as the most potent means of 
expressing their approval or disapproval of various Governments at the Centre 
as well as in the States.
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However, we cannot lose sight of certain aberrations which have crept 
into our electoral system. The need to address such dishirbing trends has 
generated a debate on electoral reforms in the country. Political parties and 
parliamentarians have put forward several suggestions to bring about electoral 
reforms. The Election Commission has also come up with concrete proposals 
and suggestions based on the difficulties encountered in the conduct of 
elections. Successive Governments have also undertaken certain measures 
based on the recommendations of various Committees and the Election 
Commission. Our Parliament too has facilitated the process through relevant 
amendments to the Representation of People Acts. The Presiding Officers, 
being the head of the National and State Legislatures, can play a significant 
role in generating the right kind of discussion in respect of electoral reforms.

As you all know, various aspects of our electoral process need to be 
looked into on a priority basis. For example, all of us are agreed that 
criminalization of politics and entry into the electoral fray by criminal elements 
are a grave threat to our democratic polity. The Supreme Court, the Election 
Commission of India, the National Commission to Review the Working of 
the Constitution, the Government and the Parliament have voiced strong 
views on this matter. In this context, I would like to draw your attention to 
the 2̂  ̂May 2002 judgment of the Supreme Court which directed the Election 
Commission to call for information on affidavit by issuing necessary order in 
exercise of its power under article 324 of the Constitution from candidates 
seeking election to Parliament or a State Legislature as a necessary part of 
their nomination papers furnishing therein particulars relating inter alia to 
their assets and liabilities, educational qualifications and criminal antecedents. 
The Apex Court directed the Commission to draw up the norms and 
modalities in this regard within two months. Subsequently, the Commission 
has asked the Government to appropriately amend the rules and nomination 
papers of candidates for elections to Parliament and State Legislatures. Thus, 
you would all agree, ultimately, action has to be taken by the Government as 
approved by Parliament to check all forms of electoral malpractices, including 
criminalization of politics. If the Parliament and the Government do not 
initiate urgent necessary action in this regard, then the vacuum so created 
could be filled in by the other organ, i,e, the Judiciary. It is in the larger 
interest of harmonious relationship among the organs of governance that the 
Legislature, Executive and Judiciary function within their specified 
jurisdictions. As such, it is imperative that the Parliament give the lead in 
respect of electoral reforms as well.

One aspect of electoral reforms about which all of us should be particularly 
concerned is voters' apathy. In some of the countries voting has been made
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compulsory. I am not advising that voting should be made compulsory in a 
vast country like India but all the same we can ponder over this. In every 
election, we find that a large percentage of voters is not exercising the right 
to vote. In some of the constituencies, voting is not even 25 to 30 per cent. 
In such a situation, how can the representatives elected by such a small 
number be representatives of the entire constituency? This is indeed 
deplorable. More distressing is the fact that the educated voters are staying 
away from the polling booths. We have to seriously find ways and means to 
bring them back into the electoral process. There are several coimtries like 
Australia, Argentina, Belgium, Brazil, Costa Rica, Ecuador and Luxembourg 
which have prescribed compulsory voting for their citizens. We should also 
ponder this matter so as to promote greater voters' participation and 
awareness. Recently, the Supreme Court passed an order saying that those 
who have relations with criminals or who are criminals themselves should 
not be allowed to contest elections. This issue has been debated many times. 
If the Parliament does not act, the Judiciary will become active.

Friends, these are important topics on which we can have serious and 
meaningful discussions and share our experiences and insights. I am sure 
that our deliberations will be fruitful and we will come out with valuable 
ideas and viable suggestions.

Friends, I would not like to take more of your time. As the Secretary- 
General has said, there is a series of happy coincidences so far as the Bangalore 
Conference is concerned. First, we are meeting in the 50th Year of our 
Parhament as also the 50th Year of the Karnataka Legislature and of many 
other Houses in the country. Secondly, our conference has completed the 80th 
year of fruitful existence. Thirdly, we are entering the 30th year of the 
Symposiimi which is held alongside our Conference. And fourthly, it is the 
50th year of the Conference of Secretaries. In short, we are meeting in 
Bangalore on a very historic occasion. Let us rededicate ourselves to further 
strengthening the edifice of parliamentary democracy and the democratic 
institutions in the country. For this, it is imperative that we conduct the 
proceedings of our Legislatures in an orderly manner. It is also essential that 
the highest standards of probity are maintained by all of us in public life.

Before I conclude, I would like to express our hearty thanks and gratitude 
to our hosts, the Honl^le Chief Minister of Karnataka, Shri S.M. Krishna, 
Honl)le Chairman, Karnataka Legislative Council, Shri B.L. Shankar, Honl^le 
Speaker, Karnataka Legislative Assembly, Shri M.V. Venkatappa, Honl^le 
Deputy Chairman of the Karnataka Legislative Coimcil, Shri David Simeon, 
H on'ble Deputy Speaker of the Karnataka Legislative Assembly,



Shri Manohar Tahsildar, Officers of the Karnataka Legislature Secretariat, the 
Government of Karnataka and to all those who are instrumental in organizing 
this Conference and for their gracious hospitality.

With these words I have great pleasure in inaugurating this Conference.

Thank you very much. Jai Hind. Namaskar.
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STANDING UNITEDLY AGAINST THREATS 

TO DEMOCRAQ*

h e

Ladies and gentlemen, it is a matter of great pleasure for me to welcome 
you all to my home State Maharashtra and particularly to this city of Mumbai. 
I am indeed happy that the Maharashtra Vidhan Sabha and the Vidhan Parishad 
have organized this very important session in our State and I cordially 
welcome you all to this commercial capital of India, the city of Mimibai.

As has earlier been said by Shri Arun Gujarathiji, I have spent my ten 
years in the Municipal Corporation of Greater Mumbai and thereafter I have 
spent an eventful twenty-five years in this same building where you are 
sitting today. This is the building where I had spent fifteen years as a member 
of the Legislative Coimcil and then for two terms, I had been a member of 
the Maharashtra Legislative Assembly. When I enter this building, I start 
remembering a number of events. I would not like to mention all the events 
because I was a Leader of the Opposition as well. But I definitely remember 
that this was the place on my left hand side, where Shri Pramod Shende is 
sitting, I used to once sit there as the Leader of the Opposition and on the 
right side, where now the honourable Speaker, Jammu and Kashmir is sitting, 
I used to once sit there as the Chief Minister of the State. The only place 
where I did not sit was in the Speaker's Chair and I am happy that today you 
have given me an opportunity to sit in this Chair also. I must say that now 
I understand the plight of the Speaker! This is for the first time that I am 
seeing that the Legislative Assembly is so quiet!

I must thank all those who have come to Mumbai and are sitting here. 
I am sure that you would be looked after very well by both the honourable 
Speaker and the honourable Chairman of the Maharashtra Legislative 
Assembly and Maharashtra Legislative Coimcil, respectively.

I am more happy particularly because we have recently celebrated the 
50th year of the Lok Sabha. The Assembly also has completed its fifty years.

* At the 66th Conference of Presiding Officers of Legislative Bodies in India, Mumbai (4 February 
2003).
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It is a great occasion for all of us. While I was entering the gate of the Vidhan 
Sabha, some media people asked me, 'is it worth spending money on 
Conferences'? Before I go further I must tell you about the purposefulness of 
these Conferences, These Conferences bring all of us togeAer. We exchange 
our views. These days particularly it has become more important to hold 
Conferences because there is a threat to our democracy. We must all stand 
imited. We must have a common purpose. We must have a common design.

Friends, the first and foremost work before us is to save democracy from 
the atrocities of terrorists and this can be done only by discussions. Democracy 
is nothing else than discussion and imderstanding of each other. Therefore, 
it becomes always necessary that we must come together and we must stand 
together and we must fight the enemies of democracy. That is exactly what 
has brought all of us together.

Friends, I must mention that Maharashtra is known for its remarkable 
history, cultural heritage and entrepreneurship. Being very brave people, the 
Maharashtrians have always fought against any attempt at subjugation. The 
portrait of Chhatrapati Shivaji Maharaj can be seen by you all from here. As 
a matter of fact, all these portraits are very important. Opposite me, we have 
the portrait of Chhatrapati Shivaji Maharaj on one side and then we have the 
portrait of Lokmanya Tilak on the other side. Here, we also have the portraits 
of Dr. Babasaheb Ambedkar, Jyotirao Phule, Mahatma Gandhi and 
Pandit Jawaharlal Nehru. I think, everybody who is in politics or is a social 
worker must worship these leaders. Most of these leaders have come from 
this State of Maharashtra, which we are all proud of.

Chhatrapati Shivaji Maharaj taught us, amongst many other things, to 
valiantly fight against any form of injustice. That is a lesson Maharashtrians 
have well leamt, as has been evidenced by the historic role played by them 
and their leaders during our freedom struggle.

Maharashtrians have also contributed greatly to the literary heritage of 
our coimtry. Maharashtra is also known for its venerable sages and pioneering 
social reformers who have enriched our life in many ways. The contribution 
of Maharashtrians in strengthening the nation's cultural base has also been 
outstanding. Besides Chhatrapati Shivaji Maharaj, Lokmanya Tllak, Vinayak 
Damodar Savarkar, Mahatma Jyotirao Phule, Shahu Mciharaj, Sant Gadge Baba, 
Dr. Babasaheb Ambedkar and Prabodhankar Thackeray are some of the very 
prominent luminaries of Maharashtra who are known for their contributions 
to the country. These names are only illustrative and not exhaustive.

I had an occasion to interact with all of you last month during the 
International Parliamentary Conference held in the Central Hall of Parliament
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from 22nd to 24th January 2003. The Conference was held to mark the Golden 
Jubilee of the Parliament of India with delegates from as many as 77 countries 
taking part in it. The objective of the Conference was to bring together 
parliamentarians from across the world to share their experiences, views and 
ideas in meeting the challenges being faced by democracies and to rededicate 
themselves to the cause of good governance and welfare of the people. The 
Conference was inaugurated by the President of India, Dr. A.PJ. Abdul Kalam 
on 22nd January at a solemn function in the Centred Hall of the Parliament. 
It was also addressed by the Vice-President of India and Chairman, 
Rajya Sabha, Shri Bhairon Singh Shekhawat and the Prime Minister, 
Shri Atal Bihari Vajpayee. I had the honour of welcoming the distinguished 
gathering.

At the inaugural function, several publications brought out by the 
Lok Sabha and Rajya Sabha Secretariats were released. The honourable 
President, Dr. A.P.J. Abdul Kalam released the publication, Indian Parliamentary 
Companion: Who's Who of Members of Lok Sabha (First to Thirteenth Lok Sabha) 
brought out by the Lok Sabha Secretariat carrying brief biographical sketches 
of members of Lok Sabha right from 1952 till 2002. Friends, it is a unique 
document which gives the names and information of all the members who 
have worked right from the day of Independence of the country. The other 
publications which were released were: Fifty Years of Lok Sabha; Fifty Years of 
Rajya Sabha (1952-2002); The Changing Profile o f Lok Sabha: A Socio-Economic 
Study of Members (1952-2002); and Parliament of India: A Pictorial Essay, These 
are important publications; I am sure, those of you who have attended it 
must have received them.

During the Conference, I inaugurated an Exhibition on Golden Jubilee of 
Parliament of India. Organized by the Parliamentary Museum and Archives of 
the Lok Sabha Secretariat in collaboration with the Directorate of Advertising 
and Visual Publicity (DAVP), the Exhibition traced the history of democratic 
traditions in ancient India and the growth of modern parliamentary 
institutions. The Exhibition laid special emphasis on the functioning of Indian 
polity as a democratic Republic during the last fifty years with the help of 
photographs, diagrams, charts, Press-headlines, quotations, write-ups, etc. I 
may mention here that we are celebrating not only the Fiftieth Anniversary 
of the Parliament of India but also of many State Legislatures.

Now, turning to this prestigious Conference, let me first of all welcome 
new friends to this Conference who have joined us and are with us today. 
They are Shri Bhola Prasad Singh, Deputy Speaker, Bihar Vidhan Sabha; 
Prof. Mangalbhai M. Patel, Speaker, Gujarat Legislative Assembly; Shri Tara Chand, 
Speaker, Jammu and Kashmir Legislative Assembly; Shri M. Akbar Lone,
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Deputy Speaker, Jammu and Kashmir Legislative Assembly; Shri Bagun 
Sambrui, Deputy Speaker, Jharkhand Vidhan Sabha; Shri L. Lala Singh, Deputy 
Speaker, Manipur Legislative Assembly; and Prof. Darbari Lai, Deputy Speaker, 
Punjab \^dhan Sabha. Let me welcome all of you to this important gathering.

Since we met in Jime last year, we have elected a new President of the 
Republic and bid farewell to the outgoing Head of the State, We also elected 
a new Vice-President. On 18 July 2002, Dr. A.P.J. Abdul Kalam was declared 
elected as the President of India, On 25th July, he was sworn in as the President 
by the Chief Justice of India, Justice B.N. Kirpal at a solemn function held in 
the Central Hall of Parliament House. Soon after the swearing in ceremony, 
the new President addressed the distinguished gathering present in the Centrd 
Hall. To bid farewell to the outgoing President, Shri K.R. Narayanan, a function 
was held in the Central Hall on 22nd July 2002. During the function, I 
presented, on behalf of all of the members of Parliament, a Farewell Address 
placing on record their respectful and affectionate tributes to Shri Narayanan. 
Recalling the long, distinguished and eventful public career of Shri Narayanan, 
the then President, I had said:

''Your election as the President was a defining moment in our democracy because 
it demonstrated the doctrine central to democracy that all men are equal and 
have equal opportimity to occupy the highest office of the land. ... You have 
occupied this office and held it with such dignity and distinction that Rashtrapati 
Bhawan has grown in stature as the abode of a thinking Head of the State and 
a scholarly President of the Republic. Your words of wisdom and sane counsel 
would ever ring in the portals of Parliament and inform our perception of the 
role of an ideal parliamentarian in the service of people."

The election to the office of the Vice-President of India took place on 
12th August 2002. The newly-elected Vice-president, Shri Bhairon Singh 
Shekhawat was sworn in and administered the oath of office by the President, 
Dr. A.P.J. Abdul Kalam on 19th August 2002.

You would recall that in my Address inunediately after assuming the 
office of the Speaker, I had sou ^ t co-operation of all sections of the House 
to ensure the smooth and orderly conduct of the business of the House. I 
particularly stressed the special role of Leaders, Chief Whips cmd Whips of 
parties in this task. I had also proposed holding of periodic meetings with 
Leaders of various parties and groups to facilitate consensus in conducting 
the business of the House in the best possible manner. Keeping in line with 
this thinking, on the eve of the Winter Session, I invited Leaders of all parties 
for an important informal meeting which was attended by the honourable 
Prime Minister, honourable Deputy Prime Minister and the Leader of the 
Opposition, besides other leaders. During this meeting, I sought their
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cooperation in the smooth conduct of the proceedings of the House. I appealed 
that no member should be allowed to enter the well of the House or create 
disturbances with a view to adjourning the House. With the cooperation 
extended by each and every member of the House, I am glad these efforts 
bore fruit. I am confident that this gesture of self-discipline and collective 
wisdom will become the guiding force in the effective functioning of the 
House in the days to come.

I remember it was reported in the Media also that the business done in 
the last Winter Session had created a new record of business in the last 
30 years. That means, for the first time in 30 years, excellent business was 
done in the Parliciment which was appreciated by all.

I would now like to recapitulate significant developments of parliamentary 
interest that have taken place since our last Conference held in June 2002 at 
Bangalore.

As you know, article 115(l)(b) of the Constitution enjoins upon the 
Executive to lay the annual financial statement before the Legislature showing 
the actual expenditure incurred in excess of authorization. Article 205(b) casts 
similar responsibility on the States. The Ninth Conference of Chairmen of 
Public Accounts Committees (FACs) held in January, 2001 at New Delhi 
discussed the issue of delay in regularization of excess expenditure. It was 
felt at the Conference that the delay in the regularization of excess expenditure 
be brought to the notice of the Presiding Officers. I, therefore, ti\ought it 
appropriate to bring this to the notice of all of you, as financial discipline is 
the crux of accountability.

While at the Union level, our PAC is examining such excess expenditure 
as their first priority, it is a matter of regret that a mandatory constitutional 
provision concerning financial procedure to be followed and having a direct 
bearing on the Executive's accountability is being disregarded by some of the 
States who have not examined their excess expenditure for more than a decade. 
Needless to say, this is a matter of serious anxiety and concern as any 
expenditure incurred without the authority of the Legislature is irregulcir and 
imauthorized. I would, therefore, urge all the Presiding Officers here to impress 
upon their respective PACs to examine expeditiously all instances of excess 
expenditure and to report back to the Legislature.

To turn to privilege issues, on 17 May 2002, Dr. Raghuvansh Prasad 
Singh, MP gave a notice of question of privilege against the Minister of State 
for Planning and the then Ministers of Finance and Rural Development for 
allegedly misleading the House on the issue of financial assistance to Bihar.
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I am quoting this because I thought it is necessary that I bring it to the notice 
of the Speakers of different States. The member, in his notice of question of 
privilege, alleged that the Ministers deliberately misled the House on the 
issue of financial package to Bihar while replying to the debate on the Finance 
Bill, 2002, during discussion on the Demands for Grants of the Ministry of 
Rural Development on 24 April 2001 and while replying to his Calling 
Attention Notice on 23 April 2002. After obtaining the comments of the 
Ministers in the matter and considering the same, during the Winter Session, 
on 11 December 2001, I gave the following ruling. I think this ruling may 
guide the other Speakers of the country:

"1 had called for the comments of the concerned Ministers on the notice of Dr. 
Raghuvansh Prasad Singh. I have since received the comments of the Ministries.

It is weU established that if any statement is made on the floor of the House by 
a member or Minister which another member believes to be untrue, incomplete 
or incorrect, it does not constitute a breach of privilege. In order to constitute a 
breach of privilege or contempt of the House, it has to be proved that the statement 
was not only wrong or misleading but it was made deliberately to mislead the 
House. A breach of privilege can arise only when the member or the Minister 
makes a false statement or an incorrect statement wilfully, deliberately and 
knowingly

On a perusal of the comments of the Ministers in the matter, I am satisfied that 
there has been no nusleading of the House by them as alleged by the member."

I accordingly disallowed the notice of question of privilege.

Friends, as you might be aware, on 16 May 2000, my predecessor 
Shri G.M.C. Balayogi had constituted a 15-member Committee on Ethics under 
the Chairmanship of Shri Chandra Shekhar, former Prime Minister of India. 
This is a very important Conunittee in the history of our Parliament. The 
terms of reference of the Committee are: (a) to oversee the moral and ethical 
conduct of the members; and (b) to examine the cases referred to it with 
reference to ethical and other misconduct of the members.

In other respects, the rules applicable to the Committee of Privileges 
apply to the Committee with such adaptations as the Speaker may consider 
necessary, until the Conunittee on Ethics evolves its complete procedure for 
being incorporated in the Rules of Procedure.

The Committee, in their First Report presented to the Lok Sabha on 
22 November 2001 and adopted by the House on 16 May 2002, apart from 
recommending adherence to various ethical norms which have been stipulated 
in Rules, Directions and laid down in conventions, also recommended 
procedure for making ethics related complaints and financial disclosures and 
declaration of interests by members.
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The Second Report of the Ethics Committee on Ethics related matters has 
cdso since been presented to the House on 20 November 2002.

The Committee in their Report inter alia recommended that the Rules 
regarding constitution of a Committee on Ethics, its functions and procedure 
to be foUowed by the Committee, be incorporated in the Rules of Procedure 
and Conduct of Business in Lok Sabha. The Committee also recommended 
that: (a) appropriate rules may be incorporated in the Rules of Procedure 
laying down the procedure for making ethics related complaints; and (b) a 
Code of Conduct for members as appended to the Resolution which was 
adopted at the Conference of Presiding Officers, Chief Ministers, etc. on 
25 November 2002 may be suitably incorporated in the Rules.

As you cire aware, during the 62nd Conference of the Presiding Officers 
of Legislative Bodies in India, the Presiding Officers had held in-depth 
deliberations on the need to review the Tenth Schedule to the Constitution. 
In view of the near unanimity among the Presiding Officers—this is very 
very important—that the Anti-Defection Law needs to be reviewed, my 
predecessor, late Shri G.M.C. Balayogi, on 13 October 1998, constituted a 
Committee of Presiding Officers to go into the matter under the Chairmanship 
of the Speaker, West Bengal Legislative Assembly, Shri Hashim Abdul Halim, 
who is present in the Conference today. At their sixth sitting held on 
27 December 2002 at Dispur, the Committee approved the Report on Review 
of the Anti-Defection Law. I compliment Shri Halim on behalf of all of you, 
on producing an excellent report dealing with various facets of the Anti- 
Defection Law. This Report is being presented to this august body tomorrow. 
I am sure that defections have created a very great problem to our democracy 
and therefore this Report may be seriously considered by all the delegates 
present from different Assemblies.

Friends, we have chosen two topical subjects of interest for deliberation 
at this Conference. The first subject is "Changing dimensions of Zero Hour— 
How to make it more productive?"

In Lok Sabha and in some of the States there is, by convention, a method 
of Zero Hour whereas in some of the Assemblies, including the Assembly of 
Maharcishtra, there is no Zero Hour. So, it is necessary that once for all we 
discuss and come to a conclusion about the Zero Hour. Therefore, this subject 
has been specially taken up for deliberation today.

Zero Hour is a uniquely Indicm parliamentary practice. This gives 
members a chance to raise issues they consider important. This device has 
developed over a period of time and is largely based on conventions and 
practices. In the Rules of Procedure there is nothing called 2^ro Hour in the
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Parliament but the Zero Hour exists. Its origin can perhaps be traced to the 
early sixties when many issues of public importance and urgency began to 
be raised by the members immediately after the Question Hour.

Veteran parliamentarians utilized the period with remarkable skill to draw 
the attention of the House and thereby that of the nation to some truly 
important issues. Slowly, the practice started getting a parliamentary status, 
and Zero Hour proceedings started stealing the limelight in the media, thereby 
encouraging more and more members to take resort to this quick and handy 
device.

While Zero Hour was gaining popularity and acceptability amongst the 
members, the fact remains that on many occasions it encroached upon the 
precious time of the House, sometimes leading to acrimonious and imruly 
scenes and disorderly conduct on the part of some members. This trend 
started causing concern. It has been discussed at several Presiding Officers' 
Conferences and also in the Conferences of Secretaries. Though Zero Hour is 
sometimes described by some as waste of public money, at the same time it 
was realised that it had become popular among members cutting across party 
lines. At one end of the spectrum the view was that it was an impediment 
in transacting normal business of the House, at another, it was regarded as 
something original by way of contribution to Indian parliamentary practice. 
To provide an opportunity to the members to raise issues without causing 
dislocation of settled business as listed in the Agenda paper of the day, the 
Special Mention Procedure was evolved in Rajya Sabha for the first time. 
Matters are likewise raised in Lok Sabha under Rule 377. In the case of 
matters raised during the Zero Hour, Ministers are under no obligation to 
respond either on the floor of the House or later to the members concerned 
as is the case with matters raised under Rule 377 in Lok Sabha or the Special 
Mention Procedure in Rajya Sabha. In spite of this limitation, members have 
often taken recourse to raising matters during Zero Hour to ventilate the 
public grievances.

I am personally of the opinion that raising matters during Zero Hour 
serves the useful purpose of ventilating public grievances of urgent nature 
but I strongly feel that the practice should not be misused to raise a political 
point, as often, this leads to commotion in the House from which no one 
benefits.

The second subject and the most important subject concerning us all, 
which we have chosen for discussion, relates to parliamentary privileges and 
the publication of proceedings of the Legislatures by the Media. This 
controversy exists in different States. We have the rights and privileges of the
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members on the one side and on the other side we have the rights and 
privileges of the Press, that is freedom of speech. I have tried to elaborate the 
issue b^ause I thought that for further discussion it may be necessary.

Each House of the Indian Parliament or that of a State Legislature 
collectively and its members individually enjoy certain powers, privileges 
and irrm\imities which are considered essential for them to discharge their 
functions and duties effectively without let or hindrance. When any individual 
or authority disregards or attacks any of the privileges, rights and immunities, 
either of the members or of the House or its Committees, the offence is 
termed as a breach of privilege purushable by the House. Each House is the 
guardian of its own privileges. It is not only the sole judge of any matter that 
may arise and which, in any way, infringe upon its privileges or amount to 
its contempt, but can, if it deems it advisable, punish persons for such acts.

As an important medium of communication between the Parliament and 
the people, it is the foremost responsibility of the Press to inform the people 
of correct news and true facts. Absolute immunity from proceedings in any 
court of law has been conferred under the Constitution on all persons 
connected with the publication of proceedings of either House of Parliament, 
if such publication is made by or under the authority of the House under 
article 105(2) of the Constitution. This immunity does not, however, extend 
to the publication of reports of parliamentary proceedings in newspapers, 
whether published by a member of the House or by any other person, uiUess 
such publication is expressly authorized by either of the House.

Statutory protection has also been accorded to the publication in 
newspapers or broadcasts by wireless telegraphy of substantially true reports 
of any proceedings of either House of Parliament, provided the reports are 
for the public good and are not actuated by malice.

This protection has been accorded within the overall limitation that the 
House has the power to control and, if necessary, to prohibit the publication 
of its debates or proceedings and to punish for the violation of its orders.

Article 118 of the Constitution of India provides that each House of 
Parliament may make rules for regulating, subject to the provisions of the 
Constitution, its procedure and conduct of its business. Rule 379 of the Rules 
of Procedure and Conduct of Business in Lok Sabha empowers the Speaker, 
Lok Sabha to get a full report of the proceedings of the House, at each of its 
sittings, published in such form and manner as he may direct from time to 
time. Each House has the power to control and if necessary, to prohibit the 
publication of its debates and proceedings. Normally, no restrictions are 
imposed on reporting the proceedings of the House. But when debates or



SELECTED SPEECHES OF MANOHAR JOSHI 79

proceedings of the House or its Conunittees are reported mala fide or there is 
wilful misrepresentation or suppression of speeches of particular members, 
it is a breach of privilege and contempt of the House and the offender is 
liable to be pimished. It is also a breach of privilege and contempt of the 
House to publish any part of the proceedings or evidence given before or any 
document presented to, a Parliamentary Committee before such proceedings 
or evidence or documents have been reported to the House.

I am giving some illustrations which are really of great importance. The 
Committee of Privileges of the First Lok Sabha in the Sundarayya case 
recommended and I quote:

"It is in accordance with the law and practice of the privileges of Parliament that 
while a Committee of Parliament is holding its sitting from day to day, its 
proceedings should not be published nor any documents or papers which may 
have been presented to the Committee or the conclusions to which it may have 
arrived at, referred to in the Press.... It is highly desirable that no person, including 
a Member of Parliament or Press, should, without proper verification, make or 
publish a statement or comments about any matter which is under consideration 
or investigation by a Committee of Parliament."

So, in other words, the Conunittees have also been given the same status 
as that of the Parliament in respect of the proceedings.

Similarly, any publication of a draft or approved report of a Parliamentary 
Committee, before such report has been presented to the House, is treated as 
a breach of privilege of the House.

No reflection can be made by anybody on the recommendations of a 
Parliamentary Committee. The Committees are entitled to the Scime respect 
as Parliament. Therefore, if anybody casts reflection on the decisions or conduct 
of a Committee, it is a breach of privilege of the entire House.

The Press would have to adhere to the various norms governing the 
parliamentciry privileges before publishing proceedings of the Parliament 
and of the Legislatures.

Freedom of speech of the members in the House is absolute. Fortunately, 
this has been made clear by the Supreme Court also. I would like to recall the 
famous Tej Kiran ]ain case.

In 1969, one Shri Tej Kiran Jain and others filed a suit in the High Court 
of Delhi against Shri Neelam Sanjiva Reddy, the then Speaker, Lok Sabha and 
four other members of Parliament in respect of certain critical observations 
made by them in the Lok Sabha on 2 April 1969 during the proceedings of
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the Calling Attention Notice regarding the reported statement of the 
Shankaracharya of Puri on untouchability and his reported insult to the 
National Anthem. On the Attorney-General pointing out to the High Court 
that under article 105(2), no suit could be entertained, the High Court 
dismissed the suit. Shri Jain, however, appealed to the Supreme Court. The 
Supreme Court, while dismissing the appeal on 8 May 1970 observed, and I 
quote the observation of the Supreme Court:

"The article 105 confers inununity inter alia in respect of "anything said ... in 
Parliament". The word "anything" is of the widest import and is equivalent to 
"everything". The only limitation arises from the words "in Parliament" which 
means during the sitting of Parliament and in the course of business of Parliament. 
Once it is proved that Parliament was sitting and its business was being transacted, 
anything said during the course of that business was immune from proceedings 
in any court. What they say is only subject to the discipline of the rules of 
Parliament, the good sense of the members and the control of proceedings by the 
Speaker. The courts have no say in the matter and should really have none."

In 1957, a member of the Bihar Legislative Assembly, during his speech 
on the general discussion on the Budget, made some critical references. On 
a point of order raised by a member, the Speaker expunged certain portion 
of the speech. This is also a case known probably to everybody. The Searchlight 
magazine published a report containing the expunged portion of the speech.

Later, a member of the Assembly gave notice of a question of privilege 
against the Searchlight and the matter was referred to the Privileges Committee. 
C^ the direction of the Committee of Privileges, the Editor of the Searchlight, 
Shri M.S.M. Sharma, was served with a notice, requiring him to show cause, 
as to why action should not be reconmiended against him for breach of 
privilege in respect of the offending publication.

The Editor of the Searchlight filed a petition under article 32 of the 
Constitution with the Supreme Court of India. He contended before the 
Supreme Court that the said notice and the proposed action by the Committee 
of Privileges were in violation of his fundamental right to freedom of speech 
and expression under article 19(l)(a).

Interpreting clause (1) of article 194, the Supreme Court, in its judgment 
delivered on 12 December 1958, observed, and I quote:

"In our judgment the principle of harmonious construction must be adopted 
and so constructed, the provisions of article 19(1) (a), which are general, must 
yield to article 194(1) and the latter part of its clause (3) which are of special 
nature.
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A report of the whole speech in such circumstances though factually correct, 
may, in law, be regarded as perverted and unfaithful report and the publication 
of such a perverted and unfaithful report of a speech, that is, including the 
expunged portions in derogation to the orders of the Speaker passed in the 
House may, prima facie, be regarded as constituting a breach of the privilege of 
the House arising out of the publication of the offending news item."

On 20 April 1961, a member of the Lok Sabha raised a question of privilege 
regarding publication of a news item and a photograph of Shri J,B. IQipalani, 
a member, with the caption 'The Kripaloony Impeachment' in the Blitz. He 
tried to criticise this in the Blitz. The Blitz is a very famous weekly. It is a 
weekly news magazine of Mumbai. It was published in April 1961. Some 
defamatory words were mentioned in the article against the member on his 
speech in ihe House. The matter was referred to the Committee of Privileges.

The Conunittee held the view that the impugned dispatch constituted a 
breach of privilege and contempt of the House.

The Editor of the weekly, however, filed a writ petition in the Supreme 
Court under article 32 of the Constitution. Shri Karemjia was the Editor, if I 
am right. The petitioner had prayed for the reconsideration of the earlier 
decision of the Supreme Court in the Searchlight case. The Supreme Court, 
however, dismissed the case. The Editor of Blitz was later summoned to the 
Bar of the House and reprimanded.

On 26 March 1969, Shri Bhupesh Gupta, a member of the Rajya Sabha 
drew the attention of the House to a photostat copy of the Punjab 
Appropriation Bill, 1968 to show that the Governor had signed that Bill vdthout 
any certificate thereon signed by the Speaker of the Punjab Legislative 
Assembly. Again, it is a very interesting case. You are all aware that unless 
the Bill is signed by the Speaker, it is not signed by the Rashtrapati. Later, on 
being approached by a Police Officer from Chandigarh in connection with 
the investigation of a case of alleged theft of the original of the above Bill, 
Shri Bhupesh Gupta raised the matter in the House and said that such 
visits by a Police Officer were a serious interference with the work of a 
member of Parliament and indeed constituted a gross breach of privilege of 
the House.

The matter was referred to the Committee of Privileges which held that 
any investigation outside Parliament of anything that a member said or did 
in the discharge of his duties as a member of Parliament would amount to 
a serious interference with the member's right to carry out his duties as a 
member.
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A procedure was, however, laid down by the Committee to assist in the 
administration of justice. According to this, the investigating agencies should 
not approach the member directly but through the Home Minister and the 
Speaker. And if the member wishes to oblige them, without in any way 
compromising his own privileges, it is good. If he does not, the investigating 
agencies should find other avenues of investigation.

Friends, these are important topics on which we will have opportunities 
here at this conference for serious and meaningful discussions by way of 
sharing our views and experiences. I am sure that our deliberations will be 
fruitful and we will be able to come out with invaluable ideas and positive 
suggestions.

There is no doubt that our country is passing through a momentous 
phase in its history. Significant changes are taking place in almost all spheres 
of our life. The body politic too has imdergone stupendous changes. This is 
truly reflected in the composition and character of our Legislative Bodies as 
well. In such circumstances, the role of Presiding Officers has become all the 
more complicated, and very often, we are faced with stresses and strains in 
regulating the business of the House. Yet, these are facts of today's 
parliamentary life and all of us, together, should endeavour to see that 
representative institutions in our coimtry continue to blossom and become 
more responsible and responsive to the people's aspirations.

Before I conclude, I would like to express my hearty thanks and gratitude 
to our hosts, the Hon'ble Chief Minister of Maharashtra, Shri Sushil Kumar 
Shinde; Hon'ble Chairman, Maharashtra Legislative Council, Prof. Narayan 
Sadashiv Pharande; Hon'ble Speaker of Maharashtra Legislative Assembly, 
Shri Arunlal Govardhandas Gujarathi; Hon'ble Deputy Chairman of the 
Maharashtra Legislative Coimcil, Shri Vasant Shankar Davkhare; Hon'ble 
Deputy Speaker of Maharashtra Legislative Assembly, Shri Pramod Bhauraoji 
Shende; Officers of the Maharashtra Legislature Secretariat; the Government 
of Maharashtra; and to all those who are instrumental in organising this 
Conference and for their gracious hospitality.

With these words, I have great pleasure inaugurating this Conference.

Thank you very much.

Jai Hind! Jai Maharashtra!
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PARLIAMENTARY DEMOCRAQ-A RICH LEGAQ 

TO PRESERVE*

I am, indeed, happy that you all have accepted my invitation for this 
evening to be my honoured guests. As you all know, as the Speaker, I rarely 
get a chance to speak in the House and most of the time I end up as a patient 
listener to all of you on matters ranging from the problems of your 
constituencies to international issues! For a change, I felt I should call all of 
you to my Home and away from the House, so that I also get a chance to 
speak!

As you must be aware, the office of the Speaker had its origin in the 
British House of Commons. The Speaker of the Commons was considered to 
be the Queen's representative in the House and was the elected official of 
Parliament. In fact, there was a time when the Speaker's task was a dangerous 
one and his life itself was at stake, so to say! If Parliament could not be 
persuaded to do as the King wished, or if the Speaker brought bad news 
from Parliament, he could end up being imprisoned in the dreaded Tower of 
London! Some of my coimterparts in the Commons were made to spend time 
in the Tower and some others were beheaded at the King's orders! Fortunately, 
our Speakers have had a more civilized existence! In the House of Commons, 
even today, it is a tradition for the Speaker to pretend he or she does not 
accept the position. A symbolic piece of rope is kept beside the Speaker's 
Chair in the House as a reminder that some times a Speaker was tied to the 
Chair to keep him there on the first day of Parliament! Also, it is a tradition 
in the Commons to symbolically drag the Speaker-elect to the Chair!

I am relieved that the Speakers in India do not have to go through such 
ordeals! That has been our experience of the past five decades. Not that I 
expect such an eventuality in the future! I am also sure that at least some of 
you would not mind being in my Chair! And may be, given a chance, an 
occupant of this Chair would like to follow the dictum "once a Speaker,

*  At the Dinner hosted for the members of Parliament, New Delhi (4 March 2003).
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always a Speaker"! That is the kind of respect and honour with which a 
Speaker is treated in our country, whatever be the political differences we 
have.

I was just reminded of an incident in the House of Commons involving 
one Mr. Speaker Peel. When Speaker Peel retired. Lord Rosebery, who was 
the Prime Minister at that time, was most unkind to him. But Queen Victoria 
was very impressed with Speaker Peel and she was terribly worried about 
finding a suitable successor. As Lord Rosebery heard of this, he wrote to the 
Queen to re-assure her. He wrote, and I quote: "There is much exaggeration 
about the attainments requisite for a Speaker. All Speakers ^re highly 
successful, all are deeply respected, all are assumed to be irreplaceable. But 
a new Speaker is soon foimd invariably among the mediocrities in the House"

I am sure, none of our Prime Miiusters would consider such a report 
about our Speakers as Lord Rosebery wrote about Speaker Peel!

On a serious note, friends, ever since I took over as the Speaker, my 
earnest effort has been to conduct the business of the House in the most 
smooth and orderly manner, so that the business listed for the day is 
completed. As all of you know, the job of the Speaker is a challenging one as 
it involves conducting the proceedings in the most orderly and disciplined 
manner, by utilising the time available most optimally. I agree that in a forum 
where representatives of 37 parties are present, there are bound to be 
conflicting views and perceptions. Some heat and dust are inevitably generated 
when emotive issues are debated. As a former Speaker of the British House 
of Commons, Mr. Bernard Weatherill once said, it is better that we have such 
differing perceptions voiced in the Chambers of Parliament than on the streets. 
Even so, we have to abide by certain rules and procedures which we ourselves 
have laid down.

As you all will agree, in a parliamentary democracy, freedom of expression 
is the most fundamental of rights. It is our bounden duty that this freedom 
of expression is respected in the highest representative body of the country. 
If we respect this fundamental right, then everyone gets a chance to place his 
or her views before the House. By obstructing the day-to-day business of the 
House, we are not achieving anything; rather, we are losing something—that 
is the opportunity to present before the representatives of the nation an issue 
in its proper perspective. All of us have to collectively work towards enhancing 
the dignity and prestige of Parliament.

I am very keen that the maximum number of members get an opporturuty 
to speak in the House. My endeavour has been to ensure that we collectively
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convey a positive image of the Parliament to the people who have sent us 
here as their representatives. With your support and co-operation, I have 
been able to conduct our Sessions in a more purposive manner, relatively 
trouble-free, with lesser number of adjournments. The last two Sessions were 
marked by very meaningful work; there were hardly any adjournments due 
to disorderly conduct or pandemonium. And the results are before you. We 
were able to have more Questions answered during the Question Hour; we 
have had very productive 'Zero Hour' business. And we were able to clear 
a record number of legislations. Naturally, our Parliament received 
compliments from the media and the nation as a whole for the smooth conduct 
of its business.

Friends, I know that more needs to be done and since we are the masters 
of our own rules and procedure, we can always invent and incorporate new 
rules and procedures, if required, so that the proceedings are transacted with 
a purpose, with dignity. I also want to enable as many members as possible 
to take part in the proceedings. I am equally keen that our Committees work 
more effectively and come out with productive and meaningful reports 
keeping in mind the welfare of the people uppermost in our minds. That 
being so, it is important that members take more interest in the work of the 
Parliamentary Committees.

Friends, recently, we organised the International Parliamentary Conference 
to mark the Golden Jubilee of our Parliament. Delegates from all over the 
world gathered in Parliament House and felicitated us on this historic occasion. 
They complimented us on keeping the flame of democracy burning bright 
and for being an inspiration to other countries in strengthening and deep)ening 
democracy. They also congratulated us on consolidating our polity as the 
largest working democracy in the world. I often ask myself one very disturbing 
question—why is it that the terrorists chose our Parliament as the target on 
December 13? To my mind, disturbing again, the answer is shockingly 
simple—because our Parliament represents our nation. It is the most potent 
symbol of our nation's prestige and honour. It is also the most vibrant symbol 
of the free world, of democracy. The terrorists and their collaborators wanted 
to destroy our nation's honour and prestige, and all that the free world and 
democracy stand for, by seeking to raze down our Parliament and by 
threatening the life of our parliamentarians. That their nefarious designs were 
defeated is, by itself, a remarkable victory not only for the Indian Parliament 
but for the citizens of the civilized world.

Speaker Bernard Weatherill once narrated an incident about a group of 
members of Parliament from Russia who visited him at the House of 
Commons after the fall of the Communist Government when they were
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ushering in democracy there. The visiting Russian MPs sought Speaker 
Weatherill's advice on how to nurture and nourish parliamentary democracy 
in Russia. And do you know what Speaker Weatherill's advice was: he advised 
them to go to India, study how the Indian Parliament works and leam from 
India's experience! Friends, that is the reputation we have to preserve, that 
is the legacy we have to hold dear. We cannot afford to fail ttie world, the 
nation and ourselves. I am confident that cdl of you fully realize the faith that 
the people have reposed in us. Let us, in this Golden Jubilee Year of our 
Parliament, re-dedicate ourselves to renewing that faith of our billion people.

Thank you for listening to me this pleasant evening, not as Sp>eaker but 
as one among you, not in the House, but in my Home. Let us now enjoy the 
dinners laid out for us.

Thank you once again.



COMMITTEE ON ESTIMATES-STRENGTHENING 

ACCOUNTABIirTY MECHANISMS*

h f

Indeed, it is a matter of great privilege to me to attend this inaugural 
function of the Chairmen of Estimates Committees of Parliament and State 
Legislatures. I am happy because this gives me an opportunity to meet the 
Chairmen from State Legislatures and also the Chairman of the Committee 
on Estimates of Parliament and some of the members of Parliament at one 
time.

At the outset, I must express my thanks to Prof. Venkateswarlu who is 
the Chairman of the Estimates Committee of Lok Sabha, for giving me this 
unique opportimity of inaugurating this particular Conference, which is going 
to take place for the next two days.

I have always been thinking that the functioning of the Committees has 
been very useful to the Parliament not only because they assist the Parliament 
in its performance but also because they have a direct control over the 
Executive and the Committees have better opportunities to go into the subjects 
in detail to study them better. If the Committees work sincerely, these 
Committees perform almost the duty of a Parliament. Therefore, this gives 
me a great pleasure to be here this morning.

I am more happy because the Conference, which is going to take place 
today and tomorrow, is taking place after a gap of almost 14 years. So, this 
is indeed a fortunate event for all those who are attending today that they 
have an opportunity to express their views. They would make good 
suggestions. I am sure that imder the Chairmanship of Prof. Venkateswarlu, 
the Conference will be successful. I wish all good luck to the Conference and 
the Chairmen who have come from different parts of our country. I wish that 
their stay in Delhi would also be quite comfortable.

* At the inauguration of the Conference of Chairmen of Committees on Estimates of Parliament 
and State Legislatures, New Delhi (14 December 2002).
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We have been holding Conferences of Chairmen of ParUamentary 
Committees and their sister Conunittees in the State Legislatures periodically. 
Such Conferences of Chairmen of Committees of Parliament and State 
Legislatures are held once or twice a year. Considering the large number of 
important Committees which we have, the chance for holding such a 
Conference for each Committee naturally comes after a gap of a few years. 
This is how we are meeting here after a gap of about 14 years.

I hope that this Conference, which is being held after a long span of
14 years, will afford an opportimity to all of you to discuss various issues 
relating to the working of the Conunittees on Estimates of Parliament and 
State Legislatures. I am indeed happy to note that in the agenda of the 
Conference, you have included many important issues. In this respect, subjects 
like "Scope and Fimctions of the Committee on Estimates"; "Implementation 
of Recommendations of the Committee on Estimates"; "Discussion on Reports 
of the Committee on Estimates"; "Role of Committee on Estimates vis-a-vis 
Departmentally-Related Standing Committees" are of special significance. I 
am sure that your interactions and deliberations in this two-day Conference 
will immensely help the Committees in performing their duties more 
effectively.

Friends, it goes without saying that the Parliamentary Committees are 
one of the most effective methods devised by Parliaments all over the world 
to assist them in the performance of their multifarious activities. These 
Committees are a powerful instrument not only in strengthening the entire 
parliamentary process but also in strengthening the accountability 
mecharusms. The Conunittee System enables the members belonging to 
various parties to have an in-depth discussion on various issues which 
becomes very difficult in the Lok Sabha and also in the Rajya Sabha. Such in- 
depth discussion is possible only in Committees of this nature. As members 
are allowed to opt for membership of the Committees of their choice, obvisouly 
those who cire interested, or have specialization in a particular field, are 
included in these Conmiittees and more well-informed discussions are, 
therefore, possible. Another advantage of the Committee System is that 
members adopt by and large a non-partisan approach in the Committees. 
On the other hand, during discussion in the House, which are covered 
by the Media, members normally take a partisan line and hesitate in speaking 
out their minds. In a true democracy, one must be free to express oneself 
which becomes possible only in a Conmuttee because people go beyond 
party lines and discuss the issues which are finally useful for the 
administration.
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The setting up of the Departmentally-Related Standing Committees in 
1993 represented a milestone in the history of our parhamentary institutions. 
These Committees play an important role in the exaimination of the long
term national policies of the Government in various fields. Earlier, the 
Demands for Grants of hardly three or four important Ministries used to be 
discussed in detail by the House and due to paucity of time to complete the 
budgetary process in time, it was not possible for the House to consider all 
the other Demands which were guillotined at the end. This major deficiency 
has now been overcome to a large extent and as soon as the general discussion 
on the Budget is over, the House is adjourned for a fixed p>eriod. During this 
interval, the Demands for Grants of all the Ministries and Departments are 
considered in detail at least by these Committees. Each Committee, after 
consideration of the Demands for Grants, submits its Report to the House 
making valuable recommendations with a view to improving the system. 
Needless to say, the Reports of these Committees have contributed greatly to 
improving the accountability mechanism. It is only after the Reports of all 
the Standing Committees are presented to the House that the discussion and 
voting on Demands for Grants take place.

Friends, the Committee on Estimates enjoys a pride of place in our 
Committee System and has always been headed by leaders of stature and 
proven administrative competence. It is one of the most crucial institutional 
mechanisms for securing parliamentary control over the Executive. At the 
Central level, the institution of the Committee on Estimates has completed 
52 years of its existence which is longstanding. It is well known that 
parliamentary control over public exp>enditure is not limited only to the voting 
of moneys required for carrying on the administration of the country, but it 
also extends to ensuring that the expenditure is incurred in prudent manner 
and that the objectives imderlying the policies approved by the Parliament 
cire achieved. This involves an in-depth examination of the estimates presented 
to the House and a critical appraisal of the plans and programmes of the 
Government as well as its performance in the field.

The Committee on Estimates examines such of the estimates as it may 
deem fit or are specially referred to it by the House or the Speaker. Some of 
the functions of the Committee, as enshrined in Rule 310 of the Rules of 
Procedure and Conduct of Business in Lok Sabha are:

• to report what economies, improvements in organization, efficiency 
or admirustrative reform, consistent with the policy underlying the 
estimates may be effected;

• to suggest alternative policies in order to bring about efficiency 
and economy in administration;
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• to examine whether the money is well laid out within the limits of 
the policy implied in the estimates; and

• finally to suggest the form in which the estimates shall be presented 
to Parliament.

In fact, the Estimates Committee covers everything which is needed for a 
better administration.

Friends, the work of the Committee on Estimates is as onerous as it is 
important. Unless the Committee closely studies and thoroughly grasps both 
the purpose and the machinery for executing the plan, the estimates of which 
are before it, it will not be able to examine fully and properly the relevant 
estimates and suggest economies in money, time and energy. An efficient 
examination by the Committee will go to create consciousness in governmental 
machinery that there is someone who will scrutinize what is proposed. We 
all know that in a democracy there are checks and balances. The Estimates 
Committee can always keep a control on the Executive. This itself is a great 
check on the Executive. The examination by the Committee, if carried out 
properly, will lead to general efficiency of the administration and may also 
be useful as a guide for both future estimates and future policies also.

A special feature of the Committee is that it consists exclusively of 
members of Lok Sabha as our Chairman said in his remarks. The reason is 
that since the Constitution of India vests all financial powers almost entirely 
in the Lok Sabha, it is the Lok Sabha alone which could exercise the power 
to scrutinize the expenditure of the Government of India incurred against the 
budgetary grants made by the Lok Sabha and suggest economies.

There is a great degree of harmony among the members during the 
deliberations of the Committee and various shades of opinion represented on 
the Committee are synthesized to find the maximum area of rapprochement.

An important aspect of the functioning of this Committee is that its 
decisions are always objective, judicious and unanimous and party 
considerations do not come in the way of its deliberations. The constructive 
and positive work done by this Committee in effecting efficiency and economy 
has gone a long way in strengthening the accountability mechanism.

It is no exaggeration to say that the Reports of the Committee on Estimates 
have sigiuficantly contributed to the ever-increasing demand for propriety in 
Government's financial transactions. The public demands for transparency in 
governmental actions and probity in public life, to my mind, owe their 
existence in no small measure, to the vibrant and active Committee on 
Estimates.



SELECTED SPEECHES OF MANOHAR JOSHI 91

Friends, while looking at the working of the Committee on Estimates 
and Departmentally-Related Standing Committees, one can see that there is 
a scope for overlapping of their functioning. At times, there may be even 
contradictory recommendations by the different Committees. This has 
happened sometimes. However, we can avoid such situations provided there 
is a proper coordination at the Secretariat level when the same subjects come 
up imder the purview of two Committees. A Joint Parliamentary Committee 
under the Chairmanship of Shri Pranab Kumar Mukherjee was constituted 
with a view to studying the aspects of overlapping of subjects between the 
Committee on Estimates and other Financial Committees and Departmentally- 
Related Standing Committees. The Report of this Committee is now under 
the consideration of the Presiding Officers of Lok Sabha and Rajya Sabha. It 
is only by studying in proper perspective the recommendations in the said 
Report, that the role of the Financial Committees like the Committee on 
Estimates vis-a-vis DRSCs will be cleared.

The Estimates Committee has a number of achievements. I would not 
like to mention all of them. Friends, I am happy to leam that because of the 
intervention of the Committee on Estimates on many occasions, the 
Government has been galvanized into action. For instance, pursuant to a 
recent recommendation of the Estimates Committee, the income ceiling of 
the families covered under the Prime Minister's Rozgar Yojana was raised 
from Rs. 24,000 to Rs. 40,000 per annum so that the loan applications of 
deserving beneficiaries under the scheme are not rejected and the benefit 
reaches the targeted disadvantaged sections of the society. I think this was a 
great achievement of the Estimates Committee existing then. In another 
instance, the Committee of the 13th Lok Sabha in their Sixth Report on 
"Telecommunications Services in rural areas" had suggested that as part of 
incentives for rural areas, the registration fee should be brought down 
uniformly from Rs. 3,000 to Rs. 1,000 or even less. The Ministry of 
Telecommunications (Department of Commimications) immediately brought 
down the registration charges for the rural areas to Rs. 500 uniformly all over 
the country irrespective of the exchange capacity. This is an achievement 
which is praiseworthy and we must compliment the Committee for taking 
such useful action during their tenure.

These are some of the examples which highlight the potential and 
relevance of the Committees on Estimates. I am sure that in the States also, 
this Committee is playing an active role.

I hope and I am sure that under the enlightened guidance of Professor 
Ummareddy Venkateswarlu, this Conference will facilitate fruitful exchange 
of ideas and experiences. Such exchange of ideas and experiences, I am
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confident, will go a long way in further enhancing the effectiveness of our 
Committees.

With these words, I have great pleasure in inaugurating this Conference. 
May our deliberations prove fruitful!

Thank you very much.

fai Hind.



COMMITTEE ON PETITIONS-A VITAL LINK 

BETWEEN PEOPLE AND LEGISLATURE*
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I am, indeed, very happy to attend this Inaugural Function of the Third 
Conference of Chairmen of Committees on Petitions of Parliament and State 
Legislatures. It gives me immense pleasure to be here because this Conference 
is being held after a gap of 16 years. The First Conference of the Committees 
on Petitions was held in 1979. Thereafter, the next Conference was held in 
1986 and now we are meeting in 2002. So, I am indeed happy that after such 
a long gap of 16 yecirs this Conference is being held.

I was just enquiring from the Secretary-General of Lok Sabha as to why 
there is so much gap in holding this Conference, because I expect that such 
Conferences must take place every year so that it will give an opportunity to 
you all to interact with each other and also to find out a solution for quick 
disposal of petitions which come to Committees on Petitions. The Secretary- 
General informed me that every year one of the Committees hold such a 
National Conference and since there are many Committees it has taken such 
a long time to hold this Conference. But I thought that the delay was because 
probably some people might have been waiting for me to become the Speaker 
of Lok Sabha and then hold the Conference!

Anyway, the present Conference is going to discuss a number of important 
issues. They are going to discuss about various procedures. As the Minister 
of State for Parliamentary Affairs, Shri Rajagopal was telling me, the procediue 
should be effective and also substantive issues relating to the working of the 
Committees are going to be discussed as per the Agenda. I personally feel 
that these types of Conferences are useful. We should discuss the issues 
seriously because our ultimate intention is to redress the grievances of the 
petitioners and if that is achieved, I would say that the Conference was very 
useful.

* At the inauguration of the Conference of Chairmen of Committees on Petitions of Parliament 
and State Legislatures, New Delhi (16 November 2002).

93



94 SIR SPEAKS

I know the persuasive capacity of Shri Basudeb Acharia because when I 
was the Minister of Heavy Industries, he used to come to me on many 
occasions. He was a petitioner at that time and his petition was to be attended 
by me as a Minister. I was just mentioning to a friend of mine that he is one 
of the best f>etitioners in Parliament because when Parliament starts, everyday 
he stands up and makes a petition to the Speaker himself and, therefore, I am 
sure that he would understand the importance of finding out a solution to 
petitions. Therefore, this Conference will positively be of great importance 
and will be able to resolve some of the difficulties in the working of the 
Committees on Petitions.

Today, Parliament is a multi-functional institution with varied roles to 
play. Though legislation is the main function of Parliament, it plays the role 
of a policy-maker as well. It also has to oversee the working of the Executive, 
and perform other duties such as passing of the Budget, ventilation of public 
grievances, etc. To enable the Parliament to effectively carry out its multifarious 
responsibilities, it is ably and effectively cissisted by a network of Parliamentary 
Committees.

Parliamentary Committees are one of the most effective methods devised 
by Parliaments all over the world to assist them in the performance of their 
onerous duties. In our Parliament also. Committees have been playing an 
important role in this respect and the Committee System has undergone 
major changes and witnessed expansion in recent times to meet the new 
challenges. The setting up of the Departmentally-Related Standing 
Committees, popularly known as DRSCs, in 1993 was an important path- 
breaking achievement and a major milestone in the history of our 
parliamentary institutions. I have always been saying that the work can be 
effectively done provided there are Committees of this nature. If there are no 
Committees, it is not possible for the Parliament to look into the grievances 
of the people and to attend to their difficulties. The entire spectrum of 
governmental activities is now covered by the systiem of DRSCs. The maxim 
'Parliamentary Government is a Government by the Committees' clearly 
signifies the role the Parliamentary Committees play in a democratic polity.

Friends, in a pcirliamentciry democracy every citizen has the right to 
petition the Parliament, the supreme law-making body of the land, about his 
grievances. For resolving public grievances, many countries have set up 
different institutions. In Scandinavian countries, they have set up the 
institution of Ombudsman and in U.K. and New Zealand, there is the 
institution of Parliamentary Commissioner to deal with public grievances. It 
is in the context of Parliament as an instrument of grievance redressal that in 
India the Committee on Petitions assumes great importance. As you are aware, 
the Committee on Petitions is one of the oldest Committees of our Parliament.
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It was first constituted in 1924. At that time, it was known as the "Committee 
on Public Petitions'. Its name was subsequently changed to the 'Committee 
on Petitions' in 1933.

It is important to note that when the proposal was first mooted in the 
Council of States in 1921, the resolution so moved sought to empower the 
Council to receive public petitions on all matters relating to public wrongs, 
grievances or disability to any act or acts of public servants or to public 
poUcy. This could not be done immediately. It also envisaged powers to the 
Committee to examine witnesses and record evidence. However, this was not 
granted at that time and grievances, which it dealt with, were only confined 
to petitions relating to Bills pending before the House, as already told to you 
by Shri Basudeb Acharia. What was demanded during the pre-Independence 
period was made available to the Committee on Petitions after Independence. 
During the post-Independence period in the Lok Sabha, the scope of the 
Committee on Petitions was made more relevant and responsive by issuing 
Direction 95 of the Directions by the Speaker in February 1957, by making 
the Committee competent to deal with representations not covered by the 
rules relating to petitions, provided that those grievances fall within the 
jurisdiction of the Government of India.

In our country, the right to petition has been well recognised in our 
Constitution. Article 350 of the Constitution of India provides that every 
person shall be entitled to submit a representation for the redressal of any 
grievance to any officer or authority of the Union or a State, as the case may 
be. That is why the Committee on Petitions assumes an important role in 
discharging the constitutional obligation with regard to a very basic and 
sensitive matter of redressal of citizens' grievances. The role of this Committee 
has an added sigruficance when Executive actions and policies impinge upon 
the lives and interests of citizens in many ways.

The Committee on Petitions is a unique Committee set up by the legislative 
bodies to hear the grievances of individuals, institutions and other 
organisations. The Committee on Petitions, Lok Sabha, also considers, besides 
petitions, representations, including letters and telegrams, from individuals 
and associations which make the scope of its work quite vast in the area of 
redressal of public grievances. This Committee is, in fact, the vital link between 
the people of the land and the Legislature. I think, it is important to note that 
this Committee is a link between both—the people and the Legislature—and 
in that sense, it has a major role to play in instilling a sense of confidence 
among the people and also in bringing the people closer to the institution of 
Parliament by providing a patient hearing and creating a positive image of 
the Legislature as an institution of grievance redressal.
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Friends, if this confidence is to be achieved, then three things would be 
necessary: one, the disposal should be quick. Secondly, every genuine 
grievance has a remedy. This should be borne in mind that there is no 
grievance that has no remedy. Thirdly, the Report of the Committee must be 
prepared and presented to the House as early as possible. If these three 
important things are achieved, I think, the Conunittee has done its duty to 
the fullest satisfaction.

Unfortunately, the general impression of the public about the grievance 
redressal mechanisms in our country is not what it should have been, as it 
takes enormous amount of time to get justice from these institutions. In this 
respect, I am sure that the Committees on Petitions would try to create a 
positive image of our Legislatures by disposing of petitions and representations 
as early as possible. The Secretary-General, Rajya Sabha, who was talking to 
me did mention that if there is no quick disposal, the people would lose faith 
in the organisation. Therefore, it would be necessary that quick disposal is 
done. I am told that 116 representations were made to the Committee in 
Rajya Sabha and 216 in the Lok Sabha. Therefore, this has to be taken very 
seriously. In fact, no effort should be spared to provide speedy justice to the 
affected as justice delayed is justice denied. In this electronic age of governance, 
it is important that Legislatures set a good example for other institutions by 
redressing people's grievances instantly with the assistance of the Executive 
and others involved in the matter. This will have a positive impact on the 
working of the Government machinery and the allied agencies, besides 
enhancing the image of parliamentary institutions in the eyes of the people.

In order to effectively carry out its functions, the Committee on Petitions 
can establish a liaison between the administration and the public in cases 
where the public or the individuals do not feel satisfied with the relief they 
get from the Government or in cases where they fail to obtain necessary 
redress from the Government. The Committee should take up the petitions 
with an open mind and sympathetic attitude with a clear understanding that 
every genuine grievance has a remedy, as I said earlier.

It is important that a petitioner's grievance is heard and justice is done 
to him at the earliest. It is also important to ensure that along with the fast 
processing of the p>etition, the Report on the petition is also presented to the 
House as early as possible. It should be impressed upon the Ministries and 
Departments that they should be quick and should follow a time-boimd 
approach in their replies as well as implementing the recommendations of 
the Committee. If the process is delayed, then the petition loses its focus, 
thereby denying justice to the aggrieved party. I believe that the Committees
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on Petitions owe a special responsibility to make the grievance redressal 
system a success and strengthen the democratic structure of our polity.

Friends, I happened to glance through some of the reports of the 
Committee on Petitions, Lok Sabha, and I could see that the Committee's 
intervention is sought on a large number of issues concerning a wide range 
of areas. Some of the issues which the Committee took up in the recent past 
and which drew my attention were, the petition requesting for protection of 
the interest of small investors, the issue which was discussed at length in 
both Houses of Parliament; the petition seeking protection to Powai Lake, 
Mumbai which has been mentioned by Shri Basudeb Acharia and the 
importance of maintaining the environmental balance in the area. Some of 
the other important issues taken up included providing adequate railway 
facilities at certain sections of the Railways and raising the platform of 
Shyamacharan halt station in Orissa; the restoration of train services between 
Ahamadpur and Katwa; the construction of a new Railway Station at Nahur 
between Bandup and Mulimd Railway Stations in Mumbai; doubling of the 
Bandel-Katwa section of Eastern Railway; proper maintenance and updating 
of casual labour live register in all Divisions of the Railways, etc. The steps 
to be taken to stop the growth of fake Universities by the Department of 
Education was one of the petitions and it also received the attention of the 
Petitions Committee. On yet another petition requesting to allow passenger 
traffic on the existing railway line between Kurla and Mahul, the Government 
has agreed to make a fresh survey for assessing the traffic requirements on 
Kurla-Trombay lines. It shows that in some cases the Petitions Committee 
has been effective and it has made the Government act.

These are just some illustrations which highlight the potential and 
relevance of the Committee in the sphere of public utilities and its significance 
to the common man. I am sure, in the States also, the Committees on Petitions 
have been playing a crucial role in redressing the grievances of the people 
and addressing the welfare issues.

I must caution you that in the days to come, the Committees on Petitions 
may be called upon to attend to more and more petitions and representations 
on further diverse issues and there may be increased work load on these 
Committees. In this era of globalization and liberalization. Governments and 
Legislatures face new challenges, some of which may be brought before the 
Committees in the form of petitions. For example, the Committee on Petitions 
of Lok Sabha is currently examining the issue of disinvestment of the National 
Aluminium Company (NALCO), which is a very important topic in the present 
context. I hope, the Committee will examine the issue in the right perspective 
and come out with a cogent report.
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The increasing rate of literacy, the information technology revolution and 
the telecasting and broadcasting of parliamentary proceedings, which have 
created more awareness among the people, may generate more demands on 
these Committees. I am sure our Committees will be able to meet this new 
challenge of the present century and would successfully mitigate the 
grievances of the public.

Friends, Parliamentary Committees require good leadership and members 
with commitment to effectively address the serious tasks before them. It is a 
matter of great satisfaction that the Chairmen of the Committees on Petitions 
of Lok Sabha and Rajya Sabha are two distinguished Parliamentarians of 
long standing. I am sure with the leadership qualities of Shri Basudeb Acharia 
and Shri P.G. Narayanan and the deep commitment on the part of the 
members, the petitions and representations received in the Parliament will be 
heard with due consideration and compassion. I am also sure that the 
Chairmen and members of the Committees on Petitions in our State 
Legislatures also are men of outstanding qualities and commitment.

I find it encouraging to note that the Committee on Petitions, Rajya Sabha, 
as I have already said, has examined as many as 116 petitions, whereas in 
Lok Sabha 160 petitions have been examined. In addition, the Committee on 
Petitions, Lok Sabha has also examined a large number of representations on 
different issues.

I take this opportunity to congratulate Shri P.G. Narayanan and 
Shri Basudeb Acharia and the members of their Committees for the highly 
commendable work done by them. I am sure that the Committees on Petitions 
in the State Legislatures have also done an equally commendable job.

In this age of information technology and with the increasing awareness 
about human rights, it is important that the Committee System should also 
be made more responsive and quick in the disposal of grievances. It is equally 
necessary that the time of the Committee is utilized more optimally by 
introducing simple and user-friendly procedures. It is also essential that more 
and more people and institutions should be made aware of the working and 
existence of these Committees in the Parliament and State Legislatures.

I am, indeed, happy to note that in the agenda of the Conference, you 
have included many important issues, deliberations on which will help to 
improve the working of ^ e  Committees. In this respect, subjects Uke 'Speedy 
disposal of important matters by the Committee', 'Inordinate delay in sending 
the reports by the Government', 'How Committees on Petitions can be made 
an effective instrument for redressal of issues of public interest' are of special
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importance. I am sure exchange of ideas and experiences by the participants 
would bring about the desired changes in making the work of the Committees 
more effective.

Friends, since the Committees on Petitions work with the firm conviction 
that no genuine complaint is without a remedy, I am sure that many more 
important issues would come up before the Committees from different areas 
and the Committees along with ihe Government and other concerned agencies 
would be able to address these issues without any delay.



IMPERATIVE OF A BALANCED RELATIONSfflP 

BETWEEN PARLIAMENT AND MEDIA*

h i

It gives me great pleasure to be in your midst today on the occasion of 
the inauguration of the National Seminar on "Press Freedom and Member's 
Privileges", being organised by the Orissa Legislative Assembly in association 
with the Institute of Media Studies of Utkal University. May I take this 
opportunity to thank the organisers of the Seminar for having accorded me 
this opportunity to share my views with you on a subject of contemporary 
relevance.

The Press is one of the crucial pillars of the modem State. It is the standard 
vehicle for the dissemination of public opinion, news and views. Freedom of 
the Press has been recognised as among the fundamental freedoms in all 
democratic countries, either explicitly or as an inherent part of the right to 
freedom of speech and expression of citizens. It is an integral part of the 
inner strength and dynamism of any democratic society. Without a free Press, 
democracy is unthinkable. A democratic political society or a Government 
which rests on the consent of the people, ought to provide for free debate 
and free exchange of ideas. It is only by means of free discussion and 
constructive criticism that the Government remains responsive to the will of 
the people.

Freedom of the Press generally includes the right to criticise the 
Government and to voice dissent. And I am glad that this aspect of the Press 
freedom is fully understood and exercised. But this is not enough. There 
must be something more positive than mere expression of dissent. Along 
with this freedom, there must be another stream; the stream of involvement; 
of sympathetic understanding; of objective knowledge; of sincere and 
painstaking research and investigation. Freedom of the Press is valuable, 
only if it has objectivity and responsibility and is aimed at creating awareness

 ̂At the National Seminar on 'Tress Freedom and the Member's Privileges" organised by the 
Institute of Media Studies in association with the Orissa Legislative Assembly, Bhubaneswar 
(30 November 2002).
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amongst the masses of their rights and duties. Without responsibility, freedom 
degenerates into license.

Unfortunately, sometimes the Press tends to blow out of all proportions 
news relating to celebrities—be they politicians, film stars, sportspersons or 
others—relegating substantive issues or news to the background. Should this 
not be avoided?

Sometimes, the priorities of some sections of the Press are rather lop
sided. On 27 November 2002, as part of the Golden Jubilee Celebrations of 
the Parliament of India, a group photograph of all the members of Parliament 
along with the President and ihe Vice-President was taken. This photograph 
deserved, indeed, wide coverage on the part of the Press. Instead, some 
sections of the Press have carried a photograph showing a member who had 
fallen into a pool being helped out by the Watch & Ward staff of the 
Lok Sabha Secretariat. Was this so important? I leave it to your judgment.

A responsible Press should avoid sensationalism which is imfortunately 
creeping into a section of the Press, particularly those operating at the district 
and the State levels. Irresponsible writings and stories not based on facts not 
only damage India's reputation abroad but sap the morale of our people. 
Though there is a place for exposing wrong-doings, it must not be malicious 
or motivated. If the Press is not objective, its credibility would be eroded. 
There has to be a scrupulous regard for accuracy. Otherwise, it will lead to 
publication of wrong reports.

Needless to say, the Press has a social and national responsibility of 
bringing together the people. A journalist being a custodian of public interest, 
has the onerous responsibility to ensure that he does not contaminate the 
news at source by putting forth biased and prejudiced views. It has to be 
kept in mind that the publicity through the Press may have positive or negative 
impact. Since it is a maker of public opinion, the Press should wield its 
power with responsibility. How effective is the Press can be seen from what 
happened in the 1970s. During the Emergency, a section of the Press, though 
smaU, played a bold and courageous role. It is because of the Press that the 
excesses during the Emergency were brought to the notice of the people. It 
resulted in the downfall of the then Government. Similarly, when the next 
Government came to power, many of its wrong-doings and vindictive attitude 
were also brought to the fore by the Press with the result that that Government 
was also voted out of power.

The Press should be very restrained in covering sensitive issues like the 
Godhra incident. Needless to say, matters relating to national security and
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communal harmony should be reported with utmost restraint and caution as 
any misreporting would have an adverse impact on the nation.

The Press also acts as a communication channel between the Parliament 
and the f>eople. It conveys to the people the substance of parliamentary 
legislation and discussion. It keeps the people informed of what is happening 
in Parliament. It is through the Press that Parliament enjoys so much publicity 
and it is through the Press that Parliament gathers information which helps 
it to keep surveillance over and ensure accoimtability of the Executive. 
No wonder, the Press is often called an extension of Parliament.

There is a perception in some quarters that the presence of the Press 
inside and outside the legislative chambers influences the proceedings of the 
Legislature.

The members and even the Ministers have the Press in mind while 
participating in the proceedings of the House. It is an unpleasant fact that the 
Press gives more coverage to the noisy scenes in the Legislatures and to those 
who come to the well of the House. Members who violate the rules are 
interviewed by the Press as well as the electronic media as soon as they come 
out of the House. All this emboldens the members who behave improperly 
in the House. On the other hand, forceful and well-reasoned speeches by the 
members are not given coverage. When members sit late and in lunch time 
to complete entire business, this is not adequately covered. The Press waiting 
outside the Chamber rarely interviews a member on accoimt of his good 
speech in the House. The Press should ensure that the excessive projection of 
disruption of business in the Legislatures does not take place and the media 
projection is balanced, covering the positive side of business actually transacted 
as well. The positive side of the parliamentary work remains unprojected to 
the public.

Friends, in considering the relationship of the Press with Parliament one 
has to go into the question of parliamentary privileges. Parliamentary 
privileges enjoyed by the members are a pre-requisite for the smooth and 
effective functioning of democracy These are essential for the proper exercise 
of the functions entrusted to Parliament by the Constitution. Provisions relating 
to privileges of the House and the privileges of the members are enumerated 
in articles 105 and 194 of the Constitution. They are not designed to prevent 
healthy Press discussion of governmental activity. Rather, the very objective 
of maintaining these privileges is to safeguard the freedom, authority, dignity 
and sanctity of our Legislatures and allow the members to perform their 
duties without hindrance.

As you all know, freedom of the Press is included in the fundamental 
right to freedom of speech guaranteed under article 19(l)(a) of the Constitution.
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In a significant judgment in the Indian Express Newspapers V. Union of India 
(1959), the Supreme Court has held that the expression 'freedom of the Press', 
though not used in article 19, is comprehended within article 19 (1) (a).

Since this Seminar is about Press freedom and members' privilege, it is 
desirable to know about members' privileges in this respect. The privilege of 
freedom of speech to members of Parliament and State Legislatures is 
constitutionally guaranteed.

Article 105 of the Constitution lays down:

(1) Subject to the provisions of this Constitution and to the rules and 
standing orders regulating the procedure of Parliament, there shall 
be freedom of speech in Parliament.

(2) No member of Parliament shall be liable to any proceedings in any 
court, in respect of anything said or any vote given by him in 
Parliament or any committee thereof, and no person shall be so 
liable in respect of the publication by or under the authority of 
either House of Parliament of any report, paper, votes or 
proceedings.

The corresponding provisions in respect of members of State Legislatures 
are contained in article 194.

Freedom of speech of the members in the House is absolute subject to the 
provisions of the Constitution which regulate the procedure of Parliament 
and standing orders of the House. In this context, I would like to recall the 
famous Tej Kiran Jain Case.

In 1969, one Shri Tej Kiran Jain and others filed a suit in the High Court 
of Delhi against Shri Neelam Sanjiva Reddy, the then Speaker, Lok Sabha and 
four other members of Parliament in respect of certain critical observations 
made by them in the Lok Sabha on 2 April, 1969 during the proceedings on 
the Calling Attention Notice regarding the reported statement of the 
Shankaracharya of Puri on untouchability and his reported insult to the 
National Anthem. On 22 July 1969, a member raised a question of breach of 
privilege against Shri Jain and the Judge of the High Court. Later, on the 
Attorney-General pointing out to the High Court that imder article 105(2), no 
suit could be entertained, the High Court dismissed the suit. Shri Jain, 
however, appealed to the Supreme Court.

In the meanwhile, the matter was referred to the Privileges Committee 
which deferred consideration of the matter till the disposal of the appeal by
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the Supreme Court. The Supreme Court, while dismissing the appeal on 
8 May 1970, observed and I quote:

"The article confers immunity inter alia in respect of '"anything said... in 
Parliament", the word "anything" is of the widest import and is equivalent to 
"everything". The only limitation arises from the wor^ "in Parliament" which 
means during the sitting of Parliament and in the course of business of Parliament. 
Once it is proved that Parliament was sitting and its business was being transacted, 
anything said during the course of that business was immune from proceedings 
in any court. What they say is only subject to the discipline of the rules of 
Parliament, the good sense of the members and the control of proceedings by the 
Speaker. The courts have no say in the matter and should really have none."

Later, the Privileges Committee held that to commence proceedings in a 
Court of Law against any member of Parliament on accoimt of anything said 
or any vote given by him in Parliament or any Committee thereof, constitutes 
a breach of privilege and contempt of the House. However, being the first 
case of its kind, the Connmittee opined that it was not necessary to pursue the 
matter any further.

Absolute immunity from proceedings in any court of law has been 
conferred under the Constitution on all persons connected with the publication 
of proceedings of either House of Parliament, if such publication is made by 
or under the authority of the House. This immunity does not extend to the 
publication of reports of parliamentary proceedings in newspapers, whether 
published by a member of the House or by any other person, unless such 
publication is expressly authorised by the House. However, statutory 
protection has been given under the Parliamentary Proceedings (Protection 
of Publication) Act, 1977 and article 361 (A) of the Constitution for publication 
of parliamentary proceedings and Reports of Committees, provided the reports 
are for the public good and are not actuated by malice.

The above protection has been accorded within the overall limitation that 
the House has the power to control and, if necessary, to prohibit the publication 
of its debates or proceedings and to punish for the violation of its orders.

Disclosures of the proceedings of decisions arrived at in a secret sitting 
of the House by any person in any manner, imtil the ban of secrecy is lifted 
by the House, is treated as a gross breach of privilege of the House.

It is a breach of privilege and contempt of the House to publish any part 
of the proceedings or evidence given before, or any document presented to 
a Parliamentary Committee before such proceedings or evidence or documents 
have been reported to the House.
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Publication of such portions of the debates as have been expunged from 
the proceedings of the House is a breach of privilege and contempt of the 
House. I may narrate here one more interesting and historic case to elucidate 
the point.

In May 1957, a member of the Bihar Legislative Assembly, during his 
speech on the general discussion on the Budget, made certain critical 
references. On a point of order raised by a member, the Speaker expunged 
certain portion of the speech. The Searchlight published a report containing 
the expunged portion of the speech.

Later, a member of the Assembly gave notice of a question of privilege 
against the Searchlight and the matter was referred to the Privileges 
Committee. On the direction of the Committee of Privileges, the Editor of the 
Searchlight, Shri M.S.M. Sharma, was served with a notice, requiring him to 
show cause as to why appropriate action should not be recommended against 
him for breach of privilege in respect of the offending publication.

The Editor of the Searchlight filed a petition under article 32 of the 
Constitution with the Supreme Court of India. He contended in the Supreme 
Court that the said notice and the proposed action by the Committee of 
Privileges were in violation of his fundamental right to freedom of speech 
and expression under article 19 (1) (a).

Interpreting clause (1) of article 194, the Supreme Court, in its judgment 
delivered on 12 December 1958, observed, and I quote: "In our judgment the 
principle of harmonious construction must be adopted and so constructed, 
the provisions of article 19 (1) (a), which are general, must yield to article 194(1) 
and the latter part of its clause (3) which are special."

The Court further observed:

"A report of the whole speech in such circumstances though factually correct, 
may, in law, be regarded as perverted and unfaithful report and the publication 
of such a perverted and unfaithful report of a speech, i.e., including the expunged 
portions in derogation to the orders of the Speaker passed in the House may, 
prima facie, be regarded as constituting a breach of the privilege of the House 
arising out of the publication of the offending news-item/'

It is a breach of privilege and contempt of the House to make speeches 
or to print or publish any libels reflecting on the character or proceedings of 
the House or its Committees, on any member of the House or relating to his 
character or conduct as a member of Parliament. In this context, the Blitz case 
is worth recalling.
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On 20 April 1961, a member of the Lok Sabha raised a question of privilege 
regarding publication of a news-item and a photograph of Shri J.B. Kripalani, 
a member, with the caption 'The Kripaloony Impreachment' in the Blitz, a 
weekly news-magazine of Bombay, published in April 1961. Some defamatory 
words were mentioned in the article against the member on his speech in the 
House. The matter was referred to the Committee of Privileges.

The Committee held the view that the impugned dispatch constituted a 
breach of privilege and contempt of the House.

The Editor of the Weekly, however, filed a writ petition in the Supreme 
Court imder article 32 of the Constitution. The petitioner had prayed for the 
reconsideration of the earlier decision of the Supreme Court in the Searchlight 
case. The Supreme Court, however, dismissed the case. The Editor of Blitz 
was later simunoned to the bar of the House and reprimanded.

Absolute privilege has been given in respect of anything said or any vote 
given in Parliament or a Committee thereof so that members may not be 
afrcdd to speak out their minds and freely express their views. Members are, 
therefore, completely protected from any proceedings in any court. I would 
like to refer to the Bhupesh Gupta case here.

On 26 March 1969, Shri Bhupesh Gupta, a member of the Rajya Sabha, 
drew the attention of the House to a photostat copy of the Punjab 
Appropriation BiU, 1968 to show that the Governor had signed that Bill without 
any certificate thereon signed by the Speaker of the Punjab Legislative 
Assembly. Later, on being approached by a Police Officer from Chandigarh 
in connection with the investigation of a case of alleged theft of the original 
of the above Bill, Shri Bhupesh Gupta raised the matter in the House and 
said that such visits by a Police Officer were a serious interference with the 
work of a member of Parliament and indeed constituted a gross breach of 
privilege of the House.

The matter was referred to the Committee of Privileges which held that 
any investigation outside Parliament of anything that a member said or did 
in the discharge of his duties as a member of Parliament would amount to 
a serious interference with the member's right to carry out his duties as such 
member.

A procedure was, however, laid down by the Committee to assist in the 
administration of justice. According to this, the investigating agencies should 
not approach the member directly but through the Home Minister and the 
Speciker. And if the member wishes to oblige them, without in any way 
compromising his own privileges, it is good. If he does not, the investigating 
agencies should find oAer avenues of investigation.
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A similar procedure was adopted recently when a member, Shri Priya 
Ranjan Dasmunsi, happened to mention in the House about a letter allegedly 
written by the Cabinet Secretary on the issue of disinvestment, and which 
later allegedly turned out to be a forged letter.

Friends, the Parliament and the Press being important democratic 
institutions, the relationship between them can nei^er be one of allies nor of 
adversaries. The relationship between both institutions is one of fine balance.

A balanced relationship between the Parliament and the media is also 
crucial because both institutions cherish the same goal of strengthening 
democracy, even though their methods are different. A balanced relationship 
is possible only when both institutions have knowledge, understanding and 
appreciation of each other's roles, duties and functions. Both legislators and 
members of media should realize this.
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ROLE OF LEGISLATORS AND MEDIA IN ENHANCING 

GOOD GOVERNANCE AND DEVELOPMENT*

Let me, at the outset, welcome the dignitaries on the dais, and all of you. 
As I told you, the other day when I inaugurated the important Conference 
of Presiding Officers of Legislative Bodies in India that I have had an eventful 
25 years in this same building where we have assembled today. When I said 
this the other day, I was talking about my memories. Today, fortunately, 
along with those memories, there are individuals who were sitting with me 
on both sides in the very same building. Shri Sushil Kumar Shinde, the Chief 
Miruster of the State of Maharashtra was the Finance Minister when I was a 
member of this House, and Shri Chhagan Bhujbal was the Leader of the 
Opposition when I was the Chief Minister, sitting in the same building. So, 
indeed, I am happy today that it is not only this building of which I have a 
number of memories, but it is also the individuals with whom I have lots of 
memories to share. Democracy has always been interesting because in 
democracy there are friends cmd foes. There are people who carry the same 
views as you carry, and there are people who disagree with you. Therefore, 
as has been Scdd democracy is a matter of discussion. As also you are all 
aware, 'today's friends are tomorrow's enemies and today's enemies can 
become friends tomorrow'. I am not referring to any person or any individual 
but this is what happens in politics and, therefore, the entire spectrum of 
politics has become interesting today.

Friends, I must say that this is a very joyous occasion for all of us. The 
new millennium has started and this is the occasion that we can look back. 
We can look at the future as well. We can try to assess our own activities and 
this was exactly what was done when we celebrated the Golden Jubilee of 
the Indian Parliament. Incidentally, the forum of the Presiding Officers' 
Cor\ference, which began its journey in 1921, has completed eighty-two years 
today. So, it is also very interesting that the Organisation which has been

* At the Symposium on "Ck)lden Jubilee of Indian Legislatures —Role of Legislators and Media 
in Enhancing Good Governance and Development" following the 66th Conference of Presiding 
Officers of Legislative Bodies in India, Mumbai (6 February 2003).
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working for 82 years must have done a lot of service for the democratic set 
up of our country. This is the 26th Symposium since we started this practice 
in 1972 along side the Presiding Officers' Conference. We have had very 
meaningful deliberations on very important themes in our Symposia during 
these last thirty years.

Friends, this is an opportunity for introspection and this is an opportunity 
to get together also. In the Golden Jubilee Celebrations, particularly in the 
debates during the International Parliamentary Conference, I am sure most 
of the Speakers attended that Conference, what we have arrived at are two 
important things : one is that parliamentary democracy is the best bet for the 
world and we need to unite and strengthen democracy everywhere. This is 
particularly so in the light of the activities of the terrorists it has become 
more necessary that we try to unite to safeguard democracy in the country.

Secondly, it is about the goal as to what we should do. Fortunately, it was 
very specifically decided that our goal is to ensure the welfare of our people 
through democratic means. There can be no other goal excepting the welfare 
of the people, particularly of the common people and the down-trodden 
people. That is what we have discussed in the Conference in New Delhi on 
completion of 50 years of our Parliament.

During the discussion, the delegates also stressed that the cardinal 
principles of democracy include strengthening Executive accountability 
mechanisms; ensuring welfare of the people through appropriate 
developmental policies and programmes; enabling harmonious relationship 
among the organs of State; imperative of free and fair elections; empowerment 
of weaker sections of society, especially women; and the importance of a free 
Press and a vigilant media. I think, this is the crux of the whole thing. To my 
mind, these are perhaps the key components to good governance for which 
we all have to strive together while building a prosperous and united India.

Before I proceed further, let me mention that the subject which we have 
chosen today for discussion is being chosen for the first time: 'The role of the 
Legislator and media in enhancing good governance and development'. It 
presupposes that we are interested as legislators—and also the media is 
interested—in having good governance all over the country, including the 
State of Maharashtra. Therefore, it is necessary for me to first take up the 
aspect of 'good governance' for definition.

What is good governance? Friends, 'good governance' has become a bench 
mark of governmental functioning the world over, though it connotes different 
meanings in the development pattern of societies in different stages of
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development. To my mind, this is not a concept which is new in itself, for 
facilitating effective governance for the welfare of the people has been the 
motto for every country all through. What has brought good governance to 
the centre stage of development strategies, is the increasing stress being laid 
by the international financial and monetary institutions on this concept insofar 
as allocation of developmental assistance is concerned. There are certain key 
elements which have been factored into good governance and are by and 
large recognized by both the developed and the developing world. I am 
trying to define 'good governance'. Broadly, these are accountability and 
legitimacy of the Government; respect for the Rule of Law and fundamental 
himian rights; promotion of social and economic development in an equitable 
and inclusive maimer; and transparent and consensus-oriented administration.

I am happy that the HonT l̂e Chief Minister Shri Sushil Kumar Shinde 
who has a long experience of 16 years as a Minister, as an administrator, is 
here. I will put it very simply for the information of this august House as to 
what is 'Good Governance'. 'Good Governance', that is, 'Good Government' 
is one which is sensitive, which is effective, which is quick, which treats 
everybody equcdly, which is responsible and responsive—^which is a rare 
commodity these days—and above all a Government which is humanitarian. 
Any Government has no meaning unless it is a humanitarian Government 
and the Government tries to understand every issue which comes before it 
from the point of view of himianity.

Shri Sushil Kumar Shinde has occupied the important position of the 
Chief Minister of the State of Maharashtra. I would like him to be sensitive, 
quick, equal to all, responsible, responsive and humanitarian. I am sure that 
the Government of Maharashtra can always maintain its number one position 
in a number of fields provided the Chief Minister desires to have good 
governance. I am confident about it in the case of Shri Sushil Kumar Shinde.

How can it be done? Somebody asked me a question: how do you expect 
that the legislator can have a role in ensuring good governance? A number 
of legislators are now sitting here and a number of them are more experienced 
than I am. But still I would like to reiterate that the role of a legislator can 
also be very effective provided he sincerely desires to be a good legislator. In 
a parliamentary system, the greatest challenge of good governance is to bridge 
the gap between the expectations of the people and the effectiveness of the 
delivery mechanisms. In this context, legislators play a vital role as a key link 
between the people and the Government.

The basic responsibility of a legislator is to voice in the Assemblies or in 
the Legislative Coimcils what the common man wants to say. The image of
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democracy as a form of Government—of the people, by the people and for 
the people—depends upon the Legislature and the image of the Legislature, 
in turn, depends upon the image of its legislators. I have raised this issue 
particularly because I find that unfortvmately the image of legislators is 
deteriorating. I am sure that you must be listening quite often, whether it is 
the Central Government or the State Governments, that people always refer 
to a number of MPs and MLAs of the yesteryears and compare them with the 
present MPs and MLAs, I am of the view that the survival and success of 
democratic institutions depend upon the commitment with which the 
legislators perform their duties and responsibilities. A legislator should not 
only be good inside the House but his/her image must be good even outside 
the House. The common man compares the legislators, as has been mentioned 
by the HonlDle Chairman of the Legislative Council, to a God and they are 
considered wiser than the common man himself. So, there is a lot of expectation 
from the representatives of the people.

As I said earlier, the surveillance of the Executive is the most important 
component of good governance as every policy, decision and action of the 
Government has a bearing on the lives of the citizens. Unfortunately, some 
legislators do not understand that every action of theirs affects the interest of 
the people whom they represent be it of their constituency or of the State or 
the coimtry at large. A Government is respected by the people when it is 
accountable and when their representatives are able to participate in the 
decision-making process effectively. There cannot certainly be legitimacy if 
those in power are not accountable or do not allow channels for dissent. 
There are several parliamentary procedures and devices to enable members 
to raise the grievances of the people, to draw the attention of the Government 
to important developments, to elicit information from the Executive and 
facilitate expeditious transaction of business. I have seen in the House that 
a number of MPs come and speak to me that they do not have an opportunity 
to speak in the House. I am happy to explain this particularly to the legislators 
who are present here that if you are sincere in your job, then you have every 
opportunity to speak in the House and there can never be a complaint that 
you do not get time to speak in the House, provided you have read the rules 
yourself and you have tried to understand as to what are the devices that can 
be used. There are several devices and if you start using them, then you can 
get ample opportunity to speak. As, I said, there are several parliamentary 
procedures and devices to enable members to raise the grievances of the 
people, to draw the attention of the Government to important issues and to 
get whatever information they want.

The role of the Committees also have become important, especially that 
of the DepartmentaUy-Related Standing Committees. The Committees make
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the Administration responsible. Through the Conunittees you can make the 
Administration not only responsible but accountable also. The officers of the 
Executive are called before the Committees and the Committees offer every 
legislator the opportimity to take the officers to task if they desire so. As 
such, the Committee system has been very successful. Incidentally, let me 
also mention that the Committee on MPLAD Scheme has been established in 
the Lok Sabha to find out whether the amoimt as specified in the scheme is 
being spent or not, whether officers are spending the amoimt from the MP 
fund or not. It has been done in some of the State Legislatures also. I do not 
know whether it has been done in the State of Maharashtra or not. If it has 
not been done, then there should be a Committee to help the MLAs of the 
State for getting their work done out of the MLA funds that have been 
provided for by the officers. Such a Committee would be useful for all. 
Parliamentary initiatives would cdso have to be taken care of. Good governance 
includes the welfare of weaker sections of the society as well. I believe that 
the empowerment of weaker sections, and particularly of women, has a crucial 
role in enabling good governance. The 73rd and 74th constitutional 
amendments have ensured decentralization of the democratic process, paving 
the way for a more participative democracy which is another component of 
good governance. These amendments to the Constitution have also helped in 
bringing more than a million women into our representative bodies. The 
Parliamentary Committee on the Empowerment of Women has been another 
laudable initiative of the Indian Parliament. A Bill proposing reservation of 
one-third seats for women in the Lok Sabha and the State Legislative 
Assemblies is under consideration. This measure, when enacted, would be 
another endeavour towards facilitating participatory democracy in the country. 
Let me remind you that Maharashtra is the first State where the Women's 
Reservation Bill was unanimously supported by passing a special Resolution 
and the Bill has now been sent to the Union Government. This State has done 
it. I would like other States also to do the same thing. They could pass a 
Resolution and bring pressure and see to it that this Bill for women is taken 
up by the Union Government, particularly by the Parliament as early as 
possible.

We are aware that more than ever before, more transparency in political 
and public life is being emphasized as a vital aspect of successful working 
democracy. Realizing this, our Parliament has given due importance to ethical 
values by setting up Ethics Committees in each House. Some of the State 
Legislatures have also set up Ethics Committees. Ethics Committee is a 
measure through which we can see that the legislator are involved more in 
a good atmosphere working. Therefore seven States namely, Andhra Pradesh, 
Chhattisgarh, Himachal Pradesh, Jammu & Kashmir, Jharkhand, Maharashtra
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and Orissa have already established Ethics Committee and I would like to 
urge other States also to follow the same and constitute Ethics Committees 
as quickly as possible.

Chir Parliament and State Legislatures have been highly responsive to 
the aspirations of the people. Several social and economic welJfare legislations 
have been passed in the last fifty years to address issues of concern to the 
polity and the society. I would like to name a few of them. The National 
Human Rights Commission, National Commission for Women, National 
Commission for Scheduled Castes and Scheduled Tribes, National Commission 
for Minorities and Backward Classes are some of the mechanisms created 
specifically for the well-being of the disadvantaged sections of society.

Another institution of accountability is the Lokpal It is already under 
consideration of Parliament. In the States, the institution of Lok Ayukia is 
already working. Recently, the Parliament passed the Freedom of Information 
Bill. This legislation will further promote openness and transparency in the 
administration by enabling citizens to secure access to information under the 
control of public authorities.

Friends, the role of Private Members also cannot be neglected. I have 
seen that through their reasoning and forceful speeches in the House, Private 
Members have succeeded on occasions in moulding Government decisions. 
I cannot mention the names of all people here but I would like to mention 
a few names of stalwarts like. Pandit Jawaharlal Nehru, Dr. Syama Prasad 
Mookerjee, Maulana Azad, Barrister Nath Pai, Bhupesh Gupta, Indrajit Gupta, 
Madhu Limaye, Hiren Mukheijee, N.C. Ranga, etc. These are a few members 
of Parliament who influenced the Government. It is not that the member 
would say that his or her party is small and that he or she has had no 
opportunity to speak. If you are really a good speaker, if you are a studied 
speaker, you would always get an opportunity to speak in the House. 
Therefore, it is necessary that the legislators also become more studious and 
they make points in such a manner that the Government has to respond to 
what they have said.

I feel that on such issues, legislators should give up their political 
prejudices, if any and stand united to ensure good governance. Good 
governance is not only an activity of the Government; every legislator has to 
participate in ensuring good governance. The members of Opposition parties 
should be supportive of the Government in its endeavours for the development 
of the country. Likewise, the Ruling Party or parties should also take note of 
and respect constructive suggestions coming from the Opposition side. This 
has to be done by both the sides. The Opposition has to make good suggestions
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and responses to good activities of the Government in a positive manner. The 
Government also has to be serious and also listen to whatever the members 
have to say. The new trend, which is very unfortunate, is that the members 
speak in the House very seriously—I am not here referring to the State of 
Maharashtra—and the Government does not take actions on their good 
suggestions. I personally feel that whenever good suggestions are made by 
any member—^whether he belongs to the Treasury Benches or the Opposition— 
the Government has to take serious note of it and take those issues to the 
Cabinet, and bring forward Bills in the Assemblies and Parliaments. To give 
one personal example, I, as a member of the Maharashtra Legislative Assembly, 
had raised in the House, issues relating to slum dwellers and noise pollution 
vigorously. I was a member of the Legislative Cotmcil at that time. I remember 
that I raised the issue of rights of consimiers in the House. The result was 
that in both the cases—in the case of noise pollution and also in the case of 
rights of consimiers—official Bills were thereafter brought forward by the 
Government. Therefore, good ideas are always accepted by a good 
Government.

Friends, as I said, there are various procedural devices available to the 
members of Parliament to raise issues in the House. In the legislative sphere, 
it is a fact that the Executive definitely has an upper hand. However, it is also 
a fact that the private members have brought in many Bills for consideration 
of Parliament. Fourteen such Private Members' Bills have been enacted so far 
by Parliament, of which nine were introduced in the Lok Sabha. The result 
is not bad. Even in the Legislative Council of Maharashtra, I remember a Bill 
was moved by one Private Member, Shri Datta Tamhane which was accepted 
as it is by the House and, thereafter, due implementation was also made. So, 
sometimes, members bring forward a good Bill, maybe a Private Bill, which 
can be accepted as it is, or the Government may bring forward a very serious 
comprehensive Bill thereafter. I will mention a few Bills which were brought 
forward by the Private Members in Parliament and accepted by the 
Government. The Parliamentary Proceedings (Protection of̂  Publication) Bill, 
1956, was piloted by a Private Member, Shri Feroze Gandhi which was of 
such a vital nature that the Government whole-heartedly supported the Bill 
and it was passed on 26 May 1956. I must also mention about other Bills 
which were brought in by the Government following Private Members' Bills. 
They include the Prevention of Food Adulteration Act, 1954, the Suppression 
of Immoral Traffic in Women and Girls Act, 1956, the Press Council Act, 1965, 
the Constitution (Twenty-ninth Amendment) Act, 1972 for including certain 
land reforms measures in the Ninth Schedule of the Constitution, and the 
National Commission for Women Act, 1990. The origin of the recently enacted 
Freedom of Information Act can be traced to the Freedom of Information Bill
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introduced in the Lok Sabha by Shn Subodh Mohite, a member of Parliament, 
in April 2000, and thereafter, the Government brought forward a similar Bill. 
Earlier, in 1985, Shri Satya Gopal Mishra introduced a Constitution 
Amendment Bill seeking to reduce the voting age from 21 years to 18 years. 
The Rajiv Gandhi Government immediately brought in its own Bill which 
was enacted subsequently. Shri Ram Naik, another member of Pcirliament 
from Maharashtra, was the guiding force behind the Infant Milk Substitutes, 
Feeding Bottles and Infant Foods (Regulation of Production, Supply and 
Distribution) Act of 1992. He had introduced a Private Member's Bill on this 
matter which compelled the Government to bring in its own Bill. Similarly, 
Shri Basudeb Acharia, through his Private Member's Bill, impelled the 
Government to bring in a legislation to make the Right to Education a 
Fundamental Right. How important the Bill was! Therefore, it is wrong to 
say that individual legislators have no opportunity. If the members really 
want to see that the Government amends its own decisions for the welfare 
of the nation, tiiat can be done through the introduction of Private Members' 
Bills also.

The next subject is the role of the media. How can the media be effective? 
It is not only the legislators who are important, but the media's role is also 
important. In India, as elsewhere in the world, the polity is passing through 
a crucial phase. People in public life are under closer public scrutiny, primarily 
because of the increased awareness of the people, the greater expectations 
they have from the system and the enhanced role being played by the media 
in ensuring accountability in its varied manifestations. Needless to say, an 
informed society contributes substantially towards making an informed 
democracy. So, what we require is an informed democracy. Therefore, the 
informed media will always play an important role. The media is a vital link 
between the people and the leadership and helps the decision-makers to 
xmderstand the pulse of the society. TTierefore, every good administrator, 
every good Minister, may not have a cup of tea in the morning, but I am sure, 
he will read the newspapers. He comes to know the mind of the people; he 
comes to know the pulse of the people through the media. Therefore, the 
media carries an important position in the democratic set-up. What does the 
media do? The media informs the people of the developments in our 
Legislatures as also about the policies and programmes of the Government. 
It also acts as a feedback mechanism by informing the decision-makers of 
what society feels about specific issues, programmes and policies. Sometimes, 
the Government decisions are changed because of the criticism in the media. 
Sometimes, people take the Government to the court. But most of the times, 
if the matters are criticized by the newspapers, it has its own result. It is 
imperative that we all have a proper perspective on the role of the media in
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fadlitating the functioning of parliamentary institutions and the responsibility 
of the Legislatures in enabling the media to operate in a free atmosphere.

This is one of the important issues; I am sure, it will be focused in the 
deliberations ahead. I can give a number of illustrations. But I am not going 
into the details. I am sure you would all agree with me that a free media is 
an absolute necessity of today. It has been provided in the Constitution also. 
The power of the Press lies in its freedom and independence. How can it be 
achieved? To my mind, self-restraint is the best form of discipline. We have 
extended various facilities to the media persons to cover the proceedings of 
the Parliament and the State Legislatures in a fair and non-partisan manner. 
The televising and broadcasting of proceedings have also brought the 
institutions of Parliament and State Legislatures nearer to the people.

Therefore, it is necessary that in the interest of the service of people. 
Legislature and the media always maintain a harmonious relationship. In a 
parliamentary democracy like ours, the media and the Parliament have to 
play a complementary role. The media must ensure that whatever goes to the 
public has the hallmark of veracity. At times, sensational news— n̂oisy scenes, 
pandemonium, walk-outs in the Houses of Parliament and the Legislatures— 
are given extensive coverage and many important debates on developmental 
matters tend to get sidelines or are ignored.

I have been saying this all the time since I became the Speaker that the 
media can play a very important role in the process of development provided 
good debates are covered extensively from the Parliament and Assemblies. If 
this is done, I am sure that the total trend of the Parliament and the Assemblies 
can be changed. Legislators and the media people both have been given the 
privileges and it is necessary that these privileges are carefully used.

The Press plays a vital role in the effective working of a parliamentary 
democracy. There were times when issues raised in Legislatures became lead 
stories in newspapers. In this age of investigative journalism, stories published 
in newspapers are taken up by members inside the Legislatures to ensure 
Executive accountability to the Legislature. The Press may thus be said to be 
playing a proactive role in assisting the Legislatures in ensuring good 
governance.

Friends, I would not like to ponder much on this issue. Therefore, I 
would go to an important issue—that of portraying the right image of the 
Legislature. It is important that the media conveys the right image of our 
Legislatures and of those in public life. For this, it is essential that the 
Legislatures and public functionaries live up to the high expectations of the 
people and perform their duties and resporisibilities in a highly dignified



manner. Only then, the right image of our Legislatures will be portrayed to 
the people. This is imperative because we cannot afford to let down the 
people nor let despair overtake them. That is what we should be careful 
about. All over the world, this is an issue which has been discussed—as to 
how to improve the image of legislative bodies and also how to forge a 
harmonious relationship between the Legislatures and media professionals.

The media also has a great responsibility in the task of good governance 
and development. The media would be doing a great service to the nation 
and to the institutions of parliamentary democracy if it were to give wider 
coverage to good speeches made on the floor of the House. I presume that 
they would be coming when the media would start giving good coverage not 
to the uproar in the House, but to the good spee^es. If this is done, the 
problem can be solved to a large extent.

To encourage legislators to perform better, Parliament has instituted the 
Outstanding Parliamentcirian Award. Six members of Parliament, namely 
Sarvashri Indrajit Gupta, Atal Bihari Vajpayee, Chandra Shekhar, Somnath 
Chatterjee, Pranab Mukherjee and Jaipal Reddy have so far got this Award. 
Some State Legislatures have also instituted similar awards. I am sure this 
will help in raising the overall standard of debates in Legislatures by 
encouraging good legislators to improve their performance in the House.

I understand that this Legislature has also instituted awards for journalists 
for covering the proceedings in a positive manner with a view to facilitating 
good governance and the Icirger good of the people. 1 feel that there is a need 
to institute such awards by other Legislatures also. I am sure this will ensure 
a greater participation of the media in the task of good governance and 
nation building through balanced and imbiased reporting of the positive side 
of the functioning of the Legislatures. It is absolutely necessary that we build 
effective relationship between the Legislatures and the Media.

The message of the New Delhi Conference of January 2000 on 'TarUament 
and Media: Building an Effective Relationship" was carried forward to Cape 
Town where a Conference on the same theme was held in April 2002. A set 
of principles was adopted at this Conference proposing specific actions by 
Parliaments and the Media to guide societies in developing fully informed 
democracies. Therefore, this is the main subject today that we have good 
relations between both.

Friends, Parliament and the mass media are the most powerful fora for 
the expression of popular feelings and sentiments. Both of them must have 
a high sense of pubUc responsibility. They are accountable to the people, the
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society and the country. Both exist to serve public interest and are vital for 
the success as well as smooth hinctioning of parliamentary democracy. The 
success of democratic governance would be greatly facilitated if these two 
influential organs have a perceptive appreciation of each other's role in the 
national endeavour. The representative institutions and the media must have 
a harmonious relationship without involving any compromise in their 
commitment to their respective callings. How to promote this harmony is a 
matter of immense importance for all of us.

Friends, I hope the deliberations at this Symposiimi would throw up 
new ideas and perspectives on the various dimensions of the theme. I wish 
that the deliberations come to excellent decisions and finally the relationship 
between the media and the elected representatives keeps well in the interest 
of the common people. Thank you very much.

Namaskar. Jai Hind.



THE PRESS-VITAL LINK BETWEEN PEOPLE 

AND POLITICAL LEADERSHIP*

h a

It is always a pleasure for me to be in Nagpur, even if it is for a short visit 
like this. The call of duty may have taken me away to New Delhi to carry out 
the much demanding duties of the Speaker of the Lok Sabha; however, I 
always make it a point to be in touch with the people back home. That being 
so, I am indeed happy to be amidst you all today at this function. I thank the 
organisers for honouring me with the Shivsatta Award and also for giving me 
this opportunity to share my thoughts with you on a subject which is of great 
interest to all those who are in the public life, that is, 'T)emocracy and Journalism".

We are living in the age of democracy and free flow of information. In 
the last two decades or so, democracy has become a universal norm. What 
is the essence of democracy? And, what is the role of journalism in democracy? 
The essence of democracy, of course is that "it is a system of Government in 
which sovereignty is vested in the people". It is "Government of the people, 
by the people and for the people", in the immortal words of Abraham Lincoln. 
As such, democracy is the voice of the people.

In our country, democracy has flourished since the ancient times in the 
form of Gram Sabhas and Gram Samitis, Now, we are a country with over one 
billion population where people with different political views, from different 
regions, speaking different languages, participate in democratic governance. 
This multi-dimensional diversity itself is a fundamental challenge for running 
democracy in a country like ours. We have survived these challenges and 
proud of running democracy uninterruptedly for the past fifty years. The 
foundation laid in these years has made our democracy more mature, more 
wiser and more attuned to the vdll of the people. In all these tasks newspapers 
have played a key facilitating role.

As you all are aware, the strength of democracy emanates from political 
power and to nurture and sustain democracy, the polity has to be accountable,

* On "Demcxrracy and Journalism", on the occasion of presentation of the Shivsatta Award by 
the Hindi daily Shivsatta, Nagpur (1 August 2003).
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transparent and responsive. People in public life, especially politicians, are 
under closer public scrutiny in recent times because of the awareness of the 
people, the greater expectations they have from the system and also because 
of the constructive role played by the Press in ensuring accoimtability. We are 
all aware of the need of the Press to support the fimctioning of a vibrant 
democracy. We cannot visualize a healthy parliamentary democracy without 
a healthy Press to sustain and support it. Thomas Jefferson's ringing words 
highlight the importance of newspapers in a democracy and I quote: "Were 
it left of me to decide whether we should have a Government without 
newspapers or newspapers without a Government, I should not hesitate to 
prefer the latter".

A well-informed public is imdoubtedly one of the greatest assets of 
democracy. This, I would say, is also the greatest weapon to ensure 
transparency and accountability in public life. By its reach, impact and 
involvement in daily life, the Press plays a crucial role in shaping the attitude 
of the people towards society, and more particularly, towards politics and 
political institutions. Undoubtedly, an informed society contributes in a large 
measure towards making an informed democracy.

In a parliamentary democracy like ours, it is seen that political leaders 
and journalists have a complementary role to play, more so because they 
both have a shared constituency — i,e. the people. And the role they play has 
many dimensions like ensuring good governance. Executive accoimtability, 
imparting political education, dissemination of news and information, 
developing views and perspectives and promoting a clear understanding of 
various issues affecting the society at large. Both of them reflect the people's 
will; both of them have a high sense of responsibility and both are essentially 
involved in the process of social change. That being so, a certain amount of 
friction is inevitable in their relationship, for they both are accountable to the 
people at large. The essence of democracy is accountability and accountability 
can be best achieved only when there is transparency. Alternately, we cannot 
have transparency if we do not have free flow of information. In all these 
matters, there is a symbiotic relationship between the political class and 
journalists. For journalists, the political leaders are a source of information. 
At the same time, newspapers are a source of information for the political 
class as well. Together, they inform the people about the policies, programmes 
and problems facing the nation and help the people obtain the right 
perspective. That is what strengthens the grassroots of democracy.

This aspect of national development is best exemplified by the glorious 
role played by journalism as a profession during our freedom movement. 
Many of our great leaders voiced their concerns through newspapers owned



SELECTED SPEECHES OF MANOHAR JOSHI 121

and run by them. Whether it was Kesri of Bal Gangadhar Tilak, Swaraj of 
Gopal Krishna Gokhale, Ghaddar of Veer Savarkar, Harijan of Mahatma Gandhi 
or National Herald of Jawaharlal Nehru, the aim of aU tiiese was one—the 
awakening of the Indian people against the British Raj. And the newspapers, 
especially vernacular newspapers, emerged as the medium of spreading the 
message of our leaders.

The Press has, after Independence, widened its horizon to p>erform a 
wide variety of roles. Besides the main informational role, the Press today 
has to be a representative of the masses. It also has a social obligation to 
educate the people on various issues of national importance. Gandhiji had 
said of the role of the newspapers and I quote: "One of the objects of a 
newspaper is to understand the popular feelings and give expression to it, 
another is to arouse among the people certain desirable sentiments and the 
third is fearlessly to expose popular defects." This statement of Gandhiji 
explains the importance of newspapers in upholding freedom, in expanding 
education and in bringing about social reform and transformation.

The Press is a vital link between the people and the political leadership. 
It acts like a two-way bridge^-on the one hand, it informs the people of the 
policies and programmes of the Goverrunent and on the other, informs the 
decision-makers of popular aspirations, thus helping them to understand the 
pulse of the society. In such a scenario, while giving coverage of political 
developments, as a journalist, you should play a positive role by highlighting 
the achievements of the political system; at the same time, you should not 
hesitate to enlighten the people about acts of omission and commission of the 
Government or those in public life.

Newspapers are said to be school masters of the common man. What is 
written in the newspapers has a great impact on the people at large. They are 
in reality the interface between the people and the Government. It is through 
newspapers especially that the general public gets to know as to what is 
happening around them. That being the case, journalists must ensure that 
whatever goes to the public must have the hallmark of truthfulness. Journalists 
are opinion-makers and opinion-moulders. They are, in fact, political educators 
and have the responsibility to raise the level of political consciousness of the 
people. As such, they should not be "casual" while reporting. What I mean 
by "casual" is that their objective should not be resfaicted to reporting only 
sensational news and giving wide coverage to such news. Here, I would also 
like to sound a note of caution. At times, what happens is that the journalists 
get carried away by their mission. In their zeal either to sensationalize the 
issue or to meet deadlines, they, sometimes write stories about politicians'
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life—both private and public—^without proper cross-checking. You must accept 
that the dividing line between the public and private life of a leader is indeed 
very thin. Mis-reporting can make or tmmake the life of a politician. Even if 
the concerned politician was later found to have done nothing illegal or 
dishonest, such mis-reporting can destroy the future of a politician because 
the damage to his stature and integrity would already be done. There may 
later be an apology after 2-3 days in the last page or in an obscure comer of 
the newspaper, but then the damage done will ever remain there. People 
often tend to believe sensational news on the front page and it is that distorted 
picture which will remain ingrained in their minds for ever.

As you all are aware, the profession of politics has taken a beating in 
recent times! It is not merely an Indian phenomenon. Rather, this is the case 
worldwide. We have reached a situation where imfortunately politics is looked 
down upon by many. This disillusionment of the people with the political 
class, I am afraid, will weaken the system. In the process, democracy also 
gets weakened and diluted. It is thus imperative^that the political leadership 
and journalists should appreciate the constraints of each other and work in 
a harmonious maimer.

In this context, the role of the Press in a developing country like ours is 
all the more significant. As you all are aware, we have instituted the three- 
tier system of governance to ensure that p>eople at the grassroots are also 
involved in the democratic governance of the country. That being so, the 
regional and local newspapers also have a crucial role to play in the 
developmental activities of the State. As development managers in partnership 
with the Government, these newspapers can play a more proactive role on 
matters concerning literacy, population, employment, poverty alleviation, 
empowerment of women, environment, etc. There is an urgent need to shift 
the attention of the people from divisive and sectarian matters towards issues 
of vital importance to national progress. It is the social obligation of the Press 
to bring about an awareness among the people and to open the pathways for 
them.

In our country, freedom of the Press is implicit in the Fundamental Right 
of the "Freedom of Speech and Expression" guaranteed to the citizens imder 
article 19(1) (a) of the Constitution. Under the Parliamentary Proceedings 
(Protection of Publication) Act, 1977, newspapers and other mass publicity 
Media have been provided the privilege of publishing substantially true 
reports of proceedings in Parliament without being exposed to any civil or 
criminal action. The power of the Press li?s in its freedom and independence. 
It must, however, be borne in mind that part of its freedom lies in restraint— 
not imposed from above, but imposed ffom within.



Privileges are important for members of Parliament and our Legislatures 
to perform their parUamentary duties fearlessly and effectively. This restriction 
is not an abridgement of the freedom of the Press. Yet, it has been a cause of 
friction between members and the Media for long. To my mind, self-restraint 
is the best form of discipline.

To facilitate free flow of mformation, we have extended various facilities 
to the Media persons to cover the proceedings of the Parliament and the 
State Legislatures in a true and non-partisan manner. Recently, the Freedom 
of Information Act, 2002 has been enacted by the Parliament to enable the 
citizens to have access to information on a statutory basis.

In these days, when the country is facing serious threats to its unity and 
integrity from within and without, we all have to work in unison to strengthen 
the national fabric. If democracy and democratic institutions are under threat, 
the Media also tends to suffer. The attack on our Parliament on 13th December 
was a pointer to the dangers that the country faces today. The large presence 
of the media in the Parliament Complex that day and their fearless 
professionalism brought to the nation live the outrageous attack on our 
supreme institution. We confronted and defeated that threat together. It is 
that unity of purpose which should be the hallmark of our relationship.

I recently came across an article in which public journalism movement 
was compared with the holistic medicine movement of the eighties. The 
author has pointed out that for a long time, medicine operated solely on a 
disease mode, that is, doctors focused on diseases and how to treat them. In 
the eighties, holistic medicine asked the question, shouldn't doctors be focused 
on health, and how to maintain it? This reframing of procedure and priority 
led to the emphasis on nutrition, exercise and stress management which is so 
common today. It is not that doctors were not aware of nutrition before, but 
asking different questions about their role in society led to a different approach 
to medicine—one that depends not just on doctors, but on communities and 
schools and individuals, all working together to improve general health. I 
believe that the public journalism movement could also adopt a similar 
approach; by reframing ^eir role in society, journalists may spend less time 
on investigating what is wrong in society, though that is certainly a role that 
they have to play, and begin to encourage citizens to get involved in the 
health of the country they live in.

I am sure my journalist friends of Shivsatta who have set on the path of 
professional journalism are fully conscious of their pivotal role in safeguarding 
and strengthening democracy. I am sure they would always strive to keep 
the flame of truth and justice burning bright. I wish them all success
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and hope they attain still higher standards of excellence in their chosen 
profession.

I once again thank the Shivsatta management for honouring me with the 
Shivsatta award.

Thank you.



TERRORISM-A THREAT TO CIVIL SOCIETY 

AND DEMOCRATIC INSTITUTIONS*

h o

I warmly welcome all of you to this Symposium, The theme of the 
Symposium has a vital significance to the present day concerns. Therefore, it 
is quite appropriate that the community of Presiding Officers is deliberating 
on this important subject in order to develop a proper perspective on the role 
and responsibility of the people's representatives in addressing this problem.

This subject has got an extraordinary importance during this year. The 
subject has been selected by the Standing Committee of the All India Presiding 
Officers' Conference only because we thought that the representatives of the 
people can play an important role in controlling terrorism in the country The 
Speakers also can play an important role in the House while the debates are 
on. Therefore, we thought that a deliberation on this subject is absolutely 
necessary in this Symposium. Terrorism has become a threat not only to the 
life of an individual or group of individuals, but also to civilisation. The 
entire civilisation of the world as it has evolved over the millennia is in 
danger. Therefore, without a discussion on the menace of terrorism, the 
Conference in Karnataka would not have been over. As a matter of fact, this 
is a serious and severe challenge to our democracy. The terrorists do not 
want to resolve issues through debates and discussions. They want to do it 
at the point of knife or gim. We are all discussing this issue today because we 
are all democratic people. We believe in debates and we believe in 
understanding one another. We believe in resolving the problems not by 
threat and terrorism. Therefore, this issue has become an important one. The 
world has so far faced wars, diseases, death and destruction a number of 
times; it is not something new to mankind. But the way in which terrorism 
has developed in the last few years is really something alarming. Had it been 
only against individuals or groups of individuals, it would have been 
something different.
* At the Symposium on 'Terrorism—Threat to Civil Society and Security of Democratic 

Institutions" organised after the 65th Conference of Presiding Officers of Legislarive Bodies in 
India, Bangalore (22 June 2002).
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Thus, it is widely recognised the world over that terrorism has become 
the greatest threat to civilization in modem times. In the current scenario, 
terrorist attacks have implications for mankind far more serious than even 
wars. Wars are fought by disciplined armies with due respect to international 
conventions governing such situations, while terrorists have no compunctions 
about the cruelty they inflict on civil society. The bomb blasts in Mumbai, the 
commercial capital of our country, in 1993 were a telling case in this context. 
It was clearly an act of terrorism which resulted in the killing of about 235 
people and injuring more than a thousand innocent civilians, besides 
destruction of public property. The fear terrorism has created in the minds of 
the people cannot be quantified, but it is no less damaging to the social fabric 
of civilized life. Regrettably, even though we have raised this matter at various 
fura, the world did not take cognizance of it until it was affected.

Over the centuries, mankind has witnessed various crises like war, disease, 
death and destruction from time to time, but has managed to handle them 
fairly successfully. In the past half a century, the world has experienced a 
number of critical times and conflicting situations which at times appeared 
to be pushing us to the brink of complete annihilation. However, the situation 
vastly improved with the end of the Cold War. The world seemed to step out 
of the fear psychosis that had gripped it for long years. And mankind looked 
forward to a happy and harmonious twenty-first century to make a new 
beginning in the new millennium with hope for stability and security.

This hope had another positive basis. Following the collapse of the 
Communist regimes in East Europe, most of these republics had adopted 
democratic systems. This development gave a big thrust to the democratic 
movement all over the world. The legitimacy of democracy as a system capable 
of settling conflicting claims and redressing grievances of diverse sections of 
society through constitutional means received a greater validation with these 
countries opting for democratic political systems.

However, this hope lies shattered with the scourge of terrorism raising its 
ugly head in a big way with a far greater potential for destruction today than 
in earlier times. This new kind of terrorism, induced by religious 
fundamentalism, has unfortunately been institutionalised by some nation 
States into their foreign policy framework. The emergence of this kind of 
terrorism is posing a grave threat to the very existence of civil society and 
democratic institutions in the free world. The experience of Afghanistan under 
the Taliban regime testified this. The suppression of civil rights, the annihilation 
of democratic institutions, the imposition of a fundamentalistic way of life 
and the destruction of the Bamiyan Buddhas clearly demonstrated the 
pernicious impact of religion induced terrorism, aided and abetted by active



State support from across the border. In earlier times, when terrorism operated 
outside the State system, its capacity for destruction was limited in scope 
because the fight used to be against the State system. In those days, only non- 
State actors were involved whose target was the political set-up and not so 
much the social system, unlike in the present day scenario.

However, the emergence of terrorism emanating from religious 
fundamentalism in the last quarter of the twentieth century and the support 
it received from the State system in some countries has considerably changed 
the complexion of this scourge, thereby making it the greatest threat to 
nnankmd today. There was a time when the threat of a nuclear conflict between 
the super powers held the terrifying spectre of the total annihilation of 
civilisation. That threat eventually ebbed off the shores of mankind and the 
world breathed easy once again. But today, the world is realising that a new 
kind of terrorism is holding out a threat no less dangerous to mankind.

The involvement of the State systems with terrorism makes it possible 
for the terrorist outfits to have access to sophisticated arms, advanced 
communication networks and modem technology capable of giving a great 
blow to the body politic and to the civil society, such outfits fight against. 
State support has, in fact, added a nuclear dimension to the terrorist threat 
in recent times. And more often than not, it is the free world and its democratic 
institutions which bear the brunt of the terrorist attacks as exemplified by the 
dastardly attack on our Parliament House and the Jammu and Kashmir 
Legislative Assembly building by terrorists last year. To my mind, that was 
not just an attack on our Parliament, but it was an attack on our democracy. 
This was a very serious incident. The whole country was shaken. When the 
attack took place, everybody thought that it would affect the minds of the 
people of the country and they might surrender. But that was not to be. The 
very next day after the attack on Parliament, the Lok Sabha passed a resolution 
saying thus: "This House condemns the cowardly terrorist attacks on the
Parliament House....  such attacks reinforce our determination to fight the
evil of terrorism. Let us rededicate ourselves to protect the sovereignty and 
integrity of the country at all costs."

The terrorists seek to subvert the democratic process and weaken the 
popular basis of the free world by such attacks. The Uberal State atmosphere 
of the Western world unwittingly became a breeding ground for such outfits. 
The West turned a blind eye to their growth, complacent in its belief that the 
targets of attack were elsewhere. This proved to be the greatest undoing of 
the Uberal State disposition of the Western democracies towards subversive 
organizations. Countries like India which have suffered much from the 
operations of such outfits have often raised the issue of this attitude of the
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rest of the world and in particular of the West towards such outfits. India has 
always been in the forefront of mobilising world opinion to fight this menace. 
We have tabled Resolutions in the UN and raised the issue in the 
Commonwealth Parliamentary Association (CPA) and Inter-Parliamentary 
Union (IPU) Conferences urging the world to wage a concerted war against 
terrorism, because it affects everybody as it does not discriminate between 
national boundaries. Our stand has been consistent against such organisations 
and such activities because we have suffered as a nation and also because 
terrorism hinders the developmental processes everywhere.

Unfortimately, such protestations were not taken seriously till the West 
itself came under severe attack from the terrorist outfits as exemplified by the 
unthinkable destruction of the World Trade Centre in New York and the 
attack on the Pentagon in Washington DC. These events demonstrated to the 
world the range and the reach of terrorists and their collaborators with the 
aid of modem technology and sophisticated weaponry, including the threat 
of chemical, biological or even nuclear weapons.

Now, the world and countries like the United States and Britian are 
seriously talking about terrorism. The world is also waking up to the perils 
of State-sponsored terrorism and the threat posed by people behind terrorists. 
And it is waging an all out war against terrorists. But, the unfortunate thing 
is that even in this all out war, the problem is not adequately addressed and 
today, the new dimensions of terrorism have assimied the form of a war on 
the civil society. It seeks to strike at the primary pillars of democratic polities 
because democracy does not fit into its scheme. In fact, the terrorists take 
advantage of the liberal nature of a democracy to subvert and sabotage that 
very same system. More than any other political system, it is democracy 
which is best suited to address the grievances of diverse sections of society. 
A responsible Legislature, responsive Executive, independent Judiciary, free 
and fair media, vigilant civil rights groups, periodic elections to representative 
bodies, all facilitate redressal of genuine grievances. But when terrorists choose 
to strike at the very root of the freedoms as epitomized by a liberal democracy 
and its institutions, then it is indeed a serious threat to not merely the ideals 
we hold dear, but to civilization itself. In such a scenario, the ordinary law 
of the land is inadequate to deal with this menace and naturally tough 
measures are called for to deal with this problem.

Here, it is pertinent to note that when some nations are fighting a grim 
battle against terrorism with determination, a hue and cry is raised about 
human rights violations; they say that terrorists should also not be treated in 
an inhuman manner. What is worse, those countries which are seen as 
encouraging terrorism are not dealt with sternly, but continue to get arms.
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financial support and the like. Such soft response emboldens them in their 
game plan to cause havoc to democracies. There is a mistaken notion in some 
quarters that the strength and stability of a nation is measured by its ability 
to create conditions of chaos and instability for another nation. This is the 
genesis of cross-border terrorism. Such misconceptions must be set right to 
curb cross-border terrorism.

Today, there is hardly any part of the world which is untouched by 
terrorism. In many parts of the world, terrorism has emerged in different 
guises but the resultant violence is nothing short of a sort of war on civil 
society and democratic polity. And this war cannot be fought successfully 
unless there is a new thinking because it is a war waged not by disciplined 
armies but by gangs of cowards. It is significant to note that most terrorist 
attacks of recent times have had their origins in our neighbourhood. From 
there, the terrorist appears to move with a surprising ease across national 
frontiers. Thus, terrorism has become a cross-border phenomenon with State 
support. And the killing of the innocent people has become a part of the 
terrorist strategy as we witness the orgy of terrorist violence so often. In our 
country, nearly sixty thousand innocent civilian and security personnel have 
lost their lives over the past two decades in terrorist violence. This loss of life 
is more than what we have suffered in the wars we were made to fight 
against Pakistan since Independence. This amply shows how hard the scourge 
of terrorism strikes at popular democracies.

What is more deplorable is the fact that whenever India makes a peace 
initiative, whenever we try to go on the path of Mahatma Gandhi, it is 
sought to be scuttled by terrorist violence, aided and abetted by Pakistan. 
Similarly, whenever a world leader visits India, such visits are greeted by 
terrorist strikes on innocent people, including women and children. The 
Kaluchak attack killing at least 33 people, including women and children, is 
a point in this direction of death and destruction perpetrated by terrorist 
outfits. Thus, when the then US President Bill Clinton visited India in 
March 2000, over 30 innocent Sikhs were massacred by terrorists in 
Chittisinghpora in Kashmir. As elections are going to be held to the Assembly 
of Jammu and Kashmir, we should be prepared to face terrorist violence as 
terrorists and their collaborators are determined to scuttle the electoral process 
which is an essential aspect of any popular democracy.

Therefore, our reaction to this problem must be adequately strong and 
sufficiently stem. It means the civil society must be involved in the fight 
against terrorism. It is not a law and order problem, but one fraught with 
socio-economic and political dimensions of a global nature. The people need 
to be educated and opinion has to be built up. In this process, the elected
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representatives and the mass media have to play a proactive role in opinion 
building and response generation. As I said, elected representatives in 
particular have a key role to play in this fight against terrorism. Our 
parliamentarians have been actively campaigning against the menace of 
terrorism at various fora. In fact, at the last Inter-Parliamentary Conference 
in Marrakech, India successfuUy campaigned for the adoption of a Resolution 
against terrorism. This is the first time we, the fraternity of Presiding Officers, 
are meeting after the attack on our Parliament House and the Jammu and 
Kashmir State Legislative Assembly. It is appropriate that we pass a unanimous 
Resolution, just the way the Lok Sabha passed on the attack on the Jammu 
and Kashmir Legislative Assembly and also on 14 December 2001, condemning 
the terrorist attack on our Parliament which, more than anything else, is seen 
to be representing the hopes and aspirations of our people and the essence 
of Indian democracy.

Friends, I hope the deliberations in this Symposium would help us gain 
new insights into the problem of terrorism and enable us to give a mature 
response to its diabolic machinations. But, the debate must not end here. I 
must say that Resolutions are not enough. The people of our country feel that 
it is absolutely necessary that we take stem action against the terrorists. This 
is the message that should go from all of us who love and cherish democracy. 
We must take it to the people to strengthen the nation's resolve to root out 
this scourge. That is how we redeem our responsibility as representatives of 
the people.

I thank the Hon'ble Chief Minister of Karnataka, Shri S.M. Krishna for 
having consented to inaugurate the Symposium. I would also like to tharJc 
the Chief Minister and the Government of Karnataka, the Presiding Officers 
of the Karnataka Legislature and the officers and staff of the Karnataka 
Legislature Secretariat for their cooperation in successfully organising the 
Symposium.

Thank you.



MARTYRS IN THE CAUSE OF THE 

NATION AND DEMOCRACY*

h t

We have assembled here today on a very solemn occasion. It was on this 
day last year that the terrorist attack on our Parliament took place. It was, if 
I may say so, the saddest day in our national and parliamentary life. The 
attack on our Parliament was an attack not only on our democracy but also 
on the principles and ideals of democracy the world over. Rightly, therefore, 
the attack was condemned by one and all— b̂y the Heads of State and 
Government as well as by the common people all over the world.

It is a matter of pride for us all that the security personnel deployed in 
the Parliament House valiantly defended not only the lives of all those 
besieged inside the House, including the then Honl^le Vice-President of India, 
Union Ministers and members of both the Houses, but also the dignity of the 
institution as well as this magnificent building. While performing their duty, 
some of them even sacrificed their lives at the altar of democracy. On this 
occasion, we pay our tributes to those who lost their lives in the attack.

It was therefore in the fitness of things that the supreme sacrifices made 
by the employees of the Parliament Secretariat and those of the security 
agencies have been duly acknowledged and recognized by conferring on 
them Ashok Chakra or Kirti Chakra posthumously on Republic Day this year.

As you are aware, immediately after the terrorist attack on the Parliament, 
the then Honljle Speaker, Shri G.M.C. Balayogi had taken certain decisions 
for the welfare of the bereaved families and of those who had sustained 
injuries and who had discharged their duties with courage and devotion 
during the action. The dependents of the nine persons who died during the 
action were accordingly provided financial relief to the extent of Rs. 10 lakh 
per person. Also, those who were injured in the attack were given Rs. 1 lakh 
each.

' On the occasion of the first anniversary of the terrorist attack on the Parliament of India, 
New Delhi (13 December 2002).
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Commendation Certificates were issued to all security personnel deployed 
in the Parliament House Complex that day The ten security personnel who 
were actively involved in the action are being awarded a cash award of 
Rs. 50,000 each, today.

I would also like to mention here that generous contributions were also 
made by hon'ble members of both the Houses and the staff of the 
Rajya Sabha Secretariat which together accounted for more than Rs. 1 lakh 
per family of the deceased.

As you know, one-time assistance may not be enough to enable the 
members of the bereaved families to lead a dignified life. It is, therefore, 
desirable that they are given some source of regular income. It is a matter of 
satisfaction that the Government has very thoughtfully decided to allot petrol 
pumps to the next of kin of the brave personnel who sacrificed every thing 
for the nation's sake. The letter of intent for the retail outlet would be handed 
over to the next of kin of the martyrs by the Hon'ble Vice-President of India 
and Chairman, Rajya Sabha, Shri Bhairon Singh Shekhawat in this function. 
I take this opportunity to thank Hon'ble Minister for Petroleum and Natural 
Gas, Shri Ram Naik ji, for having facilitated the sanction of these retail outlets.

Before I conclude, I must say that the security of the Parliament Complex 
is the collective responsibility of all concerned—the security agencies, the 
Watch & Ward Staff of Parliament as well as the officers and staff of the 
Parliament Secretariats. In this endeavour, cooperation of the hon'ble members 
is also important. We should always be alert and vigilant.

Thank you.
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DEVELOPMENTAL PERSPECTIVES



FINANCING FOR DEVELOPMENT*

hn

At the outset, I compliment the IPU for holding this Special Session on 
"Financing for Development", a subject of contemporary global concern. I 
also compliment the three Rapporteurs for the good work they have done in 
compiling the report.

The challenge of "Financing for Development" of all coimtries of the 
world—particularly the least developed coimtries—is indeed stupendous. As 
you are aware, the North-South Dialogue of the 1980s, in this regard, collapsed. 
The UN has set the Millennium Development Goals under which, to reduce 
poverty by 50 per cent, an additional amount of 50 billion US dollars per year 
would be required till 2015. Mobilising resources of this magnitude is, indeed, 
a challenging task.

A ray of hope emerged when all developed and developing countries of 
the world came together and sat under one roof in the International Conference 
held in March this year at Monterrey, Mexico. The result of the Conference 
was a document known as the Monterrey Consensus. The Conference was a 
step in the right direction, though its outcome falls short of our expectations.

Official Development Assistance (ODA) is one of the principal sources of 
funds for financing development. Almost half a century ago, the international 
community accepted that the rich countries must share the responsibility for 
the development of the poor countries. It was agreed that ^ e  developed 
countries should allocate 0.7 per cent of their GDP as development assistance 
to the developing coimtries. As of now, ODA flows account for just 0.22 per 
cent of the GDP of the developed world. If developed coimtries agree to 
double the ODA to 0.50 per cent, the estimated yearly financial requirement 
of additional 50 billion dollars, set in the UN Millennium Development Goals, 
can be met. Multilateral institutions like World Bank and the IMF should 
follow a country specific approach instead of a "one-size-fit-all approach" in

* At the Special Session of the IPU on "Financing for Development", Geneva (26 September 
2002).
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the disbursement of assistance, as different countries are at different stages of 
development. In consonance with what Mahatma Gandhi always preached 
and practiced, the aid and assistance to the needy should be need-based.

The ''Agenda for India" in the new Millennium is intended to empower 
people and enable them to live with dignity. Economic growth per se cannot 
be the only objective of national planning. The development objectives are 
not definable merely in terms of increases in GDP or per capita income but 
in terms of the enhancement of human well-being and development of the 
individual.

The whole world is a family. The developed countries are like elder 
brothers and the developing, the younger. The elders must help the youngers 
with grace and make them stand on their own feet, and witt\ dignity. This 
would be well done if developed countries pursue their economic policies in 
the area of trade and finance in such a maimer that they help in improving 
the economic prospects of developing countries. Subsidy regime of the 
developed countries, particularly in the area of agricultural products, has to 
give way, in order to help farmers in developing countries like India to 
become more competitive.

Peace is a pre-requisite to the development of a country. Terrorism and 
cross-border terrorism disturb peace and give a set-back to the development 
process. Countries, which support the evil forces of terrorism have to be 
identified and isolated. They should be disentitled to any aid and assistance 
by the world community.

I hope and trust that our concerns would be adequately reflected in the 
Resolution to be adopted at this Special Session. The Geneva Conference 
would be a step ahead of the Monterrey Conference. I also hope that the IPU 
would continue its close monitoring of the implementation of the Millennium 
Development Goals. The monitoring has to be strict cind result-oriented. For 
this purpose, there should be a Monitoring Cell in the IPU. It is also essential 
that Member Parliaments of the IPU are kept apprised of the success of its 
endeavours from time to time.

Thank you.



CORPORATE RESPONSIBILITY FOR 

ENVIRONMENTAL PROTECTION*

f e

It is, indeed, a matter of great pleasure for me to be with you all today 
at this National Seminar on 'Corporate Responsibility for Environmental 
Protection' organised by the Ministry of Environment and Forests, Government 
of India. I would like to compliment my friend and Union Minister of 
Environment and Forests, Shri T.R. Baaluji for taking the initiative in holding 
this interface between officers of the Ministry and representatives of the 
industry on a theme of utmost topical relevance. Let me also take this 
opportunity to thank the organisers for having invited me here to inaugurate 
the Seminar.

Friends, the theme of the Seminar is, as I said earlier, indeed, very relevant 
to the times. That is particularly so in the case of a developing country like 
India. As you all are aware, there has been considerable debate the world 
over on this crucial matter affecting our lives. The UN initiatives, UN 
Environment Programme, the UN Conference on Environment and 
Development, the Earth Summit of 1992 and Agenda 21, the World Summit 
on Sustainable Development have all laid emphasis on protecting and 
preserving the environment. What is important is that we adopt the right 
policies and programmes so as to ensure that even while we go in for 
industrialisation, we do not destroy the pristine purity of our environment.

Our coimtry embarked upon a programme of industrial growth and 
development in a big way soon after Independence. Our fast strides on the 
path of development ever since, are showing very positive results and our 
achievements have been recognised the world over. In recent years, with 
liberalization and globalization, we find more global investment in the 
industrial sector. In such a scenario, the rush towards industrialisation needs 
to be punctuated with all caution. We should learn from the experience of

' At the inauguration of the National Seminar on "Corporate Responsibility for Environmental 
Protection", organised by the Ministry of Environment and Forests, New Delhi (13 March 
2003).
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Other countries of the world and must be carehil so as not to tamper with our 
environment. The ill-effects of environmental degradation are too evident to 
be elucidated before all of you who are well informed of that aspect. What 
I would stress is that in spite of growing awareness about the need for 
environmental protection, we are still witness to environmental degradation 
in our country as well as outside. That being so, we all—in our respective 
roles in Parliament or the Goverrunent or the Corporate sector—as citizens 
of the world, have specific responsibilities to bear towards ensuring 
environmental protection.

Friends, as you are aware, concern towards environmental sustainability 
has been an intrinsic component of the planning process of our Government 
for long. Almost a decade back, a Policy Statement for Abatement of Pollution 
was released by the Government in 1992. The Statement clearly recognised 
the limitations of laws in dealing with the problem of such a large magrutude. 
That is why emphasis was laid on the need for a comprehensive approach to 
integrate environmental concerns and economic aspects in developmental 
planning. The Policy clearly specified that setting up of industrial estates and 
clusters of small industrial units in rural areas will include pollution abatement 
measures as an essential component of the infrastructure. While the large 
and medium industrial units are held responsible for control of their pollution, 
we are committed to provide assistance to small-scale industrial units, 
particularly those located in rural areas to aid the implementation of pollution 
control measures. We have in the Policy Statement provision for revision of 
norms to lay down mass based standards, which will set specific limits to 
encourage the minimization of waste and promote recycling and re-use of 
materials as well as conservation of natural resources.

The inter-link between environment and development has also been 
explicitly recognised in our planning process. The Ninth Five Year Plan clearly 
lays emphasis on the most appropriate methodology for preventing undue 
depletion of natural resources and thereby ensuring their efficient use at all 
levels. That is why it emphasised the need for suitable policy measures to 
encourage the use of alternative sources of energy like wind, solar, biomass, 
etc.

In the Approach Paper to the Tenth Five Year Plan, it is very aptly observed 
that there is enough empirical evidence to establish that environmental 
conservation must go hand in hand with economic development because any 
economic development which destroys the environment will create more 
poverty, unemployment and diseases and thus cannot be called even economic 
development. The Approach Paper has also rightly pointed out that in the 
ultimate analysis, environmental management and economic development



are mutuaUy supportive aspects of the same agenda. A poor environment 
undermines development, while inadequate development results in a lack of 
resources for environmental protection.

The Indian Parliament is fully aware of the gravity of the situation caused 
by the increasing level of environmental degradation. It has come out with 
many legislations aimed at the prevention and protection of the environment. 
Some of these include: the Mldlife Protection Act, 1972; the Water (Prevention 
and Control of Pollution) Act, 1974; the Forests (Conservation) Act, 1980; the 
Air (Prevention and Control of Pollution) Act, 1981; the Environment 
(Protection) Act, 1986; the Public Liability Insurance Act, 1991; the National 
Environment Tribunal Act, 1995; and the National Environment Appellate 
Authority Act, 1997. Conscious of the importance of environmental 
sustainability, the Indian Parliament constituted the Committee on Science 
and Technology and Environment and Forests which was one of the first 
three Subject Committees formed by the Parliament in 1989. Later, in 1993, 
a 45-member Departmentally-Related Standing Committee on Science and 
Technology and Environment and Forests was set up to look into the various 
aspects of environment plans, policies, legislations, etc. So far, 87 Reports 
have been tabled in the Parliament by this Committee.

Our Government has also identified certain priority issues as per the 
United Nations Environment Programme guidelines. On our part, we have 
to take certain measures to control industrial pollution, including promotion 
of cleaner technologies, strengthening of emission standards, introducing 
economic incentives, and strengthening of the monitoring and reporting 
system. We need to emphasise also on waste minimisation and utilisation.

We are fully conscious of the importance of environment protection during 
the process of industrialisation and over the last few decades, we have evolved 
legislations, policies and programmes for environmental protection and 
conservation of natural resources. The spirit of Agenda 21 principles adopted 
at the Earth Summit of 1992 held in Rio de Janeiro has already been 
incorporated in these policies. For instance, with regard to the social and 
economic dimensions of Agenda 21, India has become a signatory to the 
Montreal Protocol for phasing out ozone depleting substances, the Convention 
on Biological Diversity, United Nations Framework Convention on Climate 
Change and other international treaties.

As Chief Minister of Maharashtra and as the Union Minister of Heavy 
Industries and Public Enterprises, I endeavoured to ensure that environment 
protection is given high priority in developmental planmng. Guided by this 
concern, I conceived the idea of 'Clean Mumbai-Green Mumbai' when I was
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Chief Minister of Maharashtra and was also actively associated with the 
Green Movement. I was also eager to ensure that our industries get excellent 
facilities and under the programme of 'five star facilities' for industries was 
provided a scheme for comprehensive waste management by proper collection 
of sewage, its treatment and re-use, disposal of storm water, disposal and 
treatment of solid wastes and allotment of plots for scrap dealers. This 
commitment guided me even when I was the Union Heavy Industries Miruster.

It has been widely accepted that rapid and effective remediation of 
contaminated resource systems, dovetailed with reduction of wastes at source, 
will lead to cleaner production regimes. I am sure that the corporate sector 
can play a determirung role in this direction. The mere mention of the Bhopal 
gas leak disaster and other such industrial disasters is enough to send shivers 
down our spines. The corporate sector should take it as their boimden 
responsibility to ensure that such mishaps do not occur. The industrial sector 
must share this obligation and should plan out the production process in a 
maimer so as not to further aggravate the damage to the environment. Rather, 
it is a social obligation which they should undertake. It is very important for 
them to ensure strict adherance to transport, storage, treatment and disposal 
norms and to adopt effective waste recycling measures.

Friends, there is considerable scope for improving resource efficiency in 
Indian industries. We need to regularly update our technology. Obsolete 
technologies do result in large-scale wastage of resources as also in waste 
generation. Our objective should be to minimise wastes during the production 
processed and whatever waste is generated should be recycled. In fact, all 
possibilities should be exploited to see that the waste generated by one 
industrial unit could be used as raw material for another product. We have 
the example of fly ash which is usually dxmiped in industrial estates that can 
be very effectively used for brick production.

Friends, it is being increasingly recognised by all that the edifice of 
economic growth cannot stand for long on a weak foundation of degraded 
environment. Industrial development without environmental consideration 
can cause serious environmental damage, thus impairing the quality of life 
of present and future generations. So, as you all will agree, we need a vision 
for sustainable development which attempts to strike a balance between the 
demands of economic development and the need for protection of the 
environment. Thus, our objective should be to combine the elements of 
economic efficiency, inter-generational equity, social concerns and 
environmental protection. Various efforts have been made to integrate 
environmental concerns into the decision-making process. Through an 
amendment in April 1997 to the Environmental Impact Assessment notification
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of 27 January 1994, which requires assessment of important developmental 
activities, a provision has been made for the process of public hearing. As 
such, any important developmental activity can be imdertaken only after due 
process of public hearing as per the provisions of the EIA Notification. In this 
context, special emphasis must be laid on the prescribed environmental 
standards and environmental management plans taken to protect the 
environment. The same should apply to environment audit, which major 
industries should be made to accept and follow. The Central and State 
Pollution Control Boards have a key role to play in all these matters.

I would like to emphasise that environment protection should not be 
considered only as prevention of pollution and of natural resource degradation; 
rather, it has to be integrated with the overall development process and the 
well-being of the people. It is a matter of satisfaction that several industries 
have adopted environmental management systems. We all have to work in 
concert to ensure that the future generations do not suffer for our follies; that 
can be assured only if we show respect and concern for our environment.

I earnestly believe that this Seminar being attended by Officers of the 
concerned Ministry, Central and State Pollution Control Boards and members 
of the industry will be an enlightening experience for all of you and that the 
interaction will lead to concrete suggestions and proposals on the theme.

With these words, I have great pleasure in inaugurating this Seminar.

Thank you.



VISION OF A PROSPEROUS AND 

VIBRANT MAHARASHTRA*

f h

I deem it a great honour and privilege for me to be invited to inaugurate 
this Business Meet of Maharashtrians interested especially in establishing 
and expanding business between Maharashtra and the United States. It is 
only appropriate that the Meet is taking place in this most happening city of 
the world—New York.

Friends, I have been closely associated with the Brihan Maharashtra 
Mandal for two decades now. I have attended these Conferences in several 
capacities—as a member of the Maharashtra Legislature, as Chief Minister of 
Maharashtra, and as a Union Minister; today, I stand before you as the Speaker 
of Lok Sabha—the elected House of the largest democracy in the world. I 
carry with me fond memories of the BMM Convention of 2001 held at Calgary 
in Canada. As such, it is a matter of joy and happiness for me to be here once 
again amidst you at this Conference.

The Brihan Maharashtra Mandal, since its inception in 1981, has grown 
into a large network of BMM chapters spread across the globe. The word 
'Maharashtra' implies its largeness in every sense of the term—large
heartedness of its people, its rich and varied culture and heritage and its 
outstanding enterprise. Since Independence, Maharashtra has progressed 
substantially in every sphere— b̂e it economy, industry, developmental 
parameters, art, science and technology or sports. The State has always been 
known for its highly enterprising and dynamic people. You name any field, 
you will find a successful Maharashtrian there. Their enterprise and spirit of 
adventure have made many of them travel to distant places and settle down 
there. Even while making their homes in such far away places, they have 
always endeavoured to honour and respect their traditions and values while 
at the same time integrating themselves with the native settings. We are 
privileged to have the BMM Conferences which open vistas of opportunities

* At the Business Conference of the Brihan Maharashtra Mandal, New York (3 July 2003).
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for Maharashtrians and its members in building a strong bond of 
understanding and fraternity.

Before I proceed further, let me make it clear that though I am formally 
inaugurating this Meet as the Speaker of the Lok Sabha, I am addressing you 
from my experience as a former Chief Minister of Maharashtra, a former 
Union Mimster of Heavy Industries and more particularly as a businessman 
all throughout.

As you all are aware, for the last 35 years, I have been closely associated 
with a political party which has been working for the welfare of the Marathi 
people. Our party is fully convinced that unless and until Maharashtrians 
start their own business or industry, they will not be able to improve their 
economic conditions. As such, we believe that we have to give up our 
obsession, if I can use that word, for seeking employment, and instead start 
business of our own. I hope that this Business Summit would send a message 
to every Maharashtrian that he is bom to employ a lot of people and not to 
work anywhere for whatever reason.

Friends, when I analyse the situation, I tend to come to this conclusion 
that an interest in getting employed is in the blood of the Maharashtrians! He 
prefers to work for various reasons: because it provides safety and security, 
because of the limited working hours, because he is not interested in earning 
and making a lot of money and because there is no risk involved. Well, to my 
mind, this is an attitudinal problem! If you do not have enough money at 
your disposal, how can you enjoy this one life you have got? Why do we all 
work hard? Because we want to make enough money to live comfortably, to 
provide a certain quality of life to our family, to enjoy the sights and sounds 
of the world and ultimately to enjoy the fruits of our labour. But if one has 
not seen and experienced the wide world outside, how can one be tempted 
to create wealth? I believe that unless one dreams of creating wealth, one will 
never move forward in life in a meaningful way. We have to have a dream— 
a dream to create wealth, and strive to realize that dream. This Business Meet 
should provoke Maharashtrians back home to dream in a positive way and 
offer measures to realize those dreams.

I am also of the view that we need to remove two wrong notions on a 
priority basis: first, that business is difficult to do, and second, that you 
require money for business. My long experience in the world of business has 
taught me that business is not at all a difficult thing to do. But, for this, we 
have to have a different mind-set. What is difficult, in fact, is to give up a job 
and start business. Once you decide to give up a job, you do not have any 
alternative but to start a business. With sheer hard work and a bit of good
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luck, you can be a successful businessman! Also, for doing business, you do 
not require your own money; that money has to come from banks, financial 
institutions, etc. In short, you have to develop that rare skill to obtain the 
required money from other sources and invest that money prudently. That 
skill comes from experience and a keen sense of pragmatism. Let us today 
decide that the next generation of Maharashtrians must be a generation of 
businessmen and industrialists who will make our State the financial super 
power of India.

This was the vision which I had when I founded the Jagatik Marathi 
Chamber of Commerce and Industries. My vision has been to bring 
enterprising Maharashtrians from all over the world together, to encourage 
them to do business in a competitive manner and to overcome the challenges 
of liberalization and globalization successfully.

Friends, there are more than 20 million overseas Indians spread over the 
world. Out of these 20 million, 1.6 million represent Indian American 
community and a large number of these NRIs are Maharashtrians. 
Maharashtrians are known all over the world to be a spirited people and 
their success stories are a natural extension of their spirit of excellence. We 
take pride in applauding the valuable contributions that you have made to 
the social and economic transformation of your adopted nations. By your 
dedication and sincere endeavours you have reflected in a true spirit, the 
inherent rich potential of the Maharashtrians. The odyssey of every 
Maharashtrian entrepreneur has been a saga of courage, enterprise and 
character. We hope you will continue to keep in mind the fact that your vital 
role as entrepreneur is to take the best of M^arashtra and India to the world 
while bringing the best of the world back to India and Maharashtra.

Friends, I would like to share with you that when I was the Chief Minister 
of Maharashtra, I was eager to ensure that our industries get excellent facilities. 
With this in view, five star facilities in the form of hospitality, quality 
infrastructure, comprehensive waste management, external infrastructure, 
besides the availability of social infrastructure were initiated. My commitment 
for the development of the State urged me to organize 'Advantage 
Maharashtra Conference' with a view to promoting industrial investment in 
the State. During the same period, I also initiated the new Information 
Technology Policy of Empowerment through Connectivity— "AAA 
connectivity"—anytime, anyhow and anywhere. Subsequently, during my 
tenure as the Union Heavy Industries Minister, the Indian Government 
formulated several tailor-made schemes to help the overseas Indians to become 
partners in redrawing the coimtry's economic landscape.
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Friends, as you are aware, during the last fifty-five years of Independence, 
there has been a remarkable socio-economic transformation in India. Starting 
late 1980s and early 1990s, in the wake of the process of economic 
liberalization, a new spirit of economic freedom has brought in sweeping 
changes. This policy has not only liberaUzed access to foreign trade and 
encouraged entrepreneurship but also simplified the procedures so as to 
provide a friendly and free trading environment to facilitate industrial 
development. Today, we have the distinction of being the fourth largest 
economy in the worid; we also have the second largest GDP among developing 
countries. We have achieved 6 per cent growth rate and we are now targeting 
to achieve 8 per cent for the next five years. From a food deficit country in 
the 1960s, today we have become an exporter and donor of foodgrains. In 
recent times, we have made rapid strides in the fields of information 
technology, biotechnology, agriculture, space and energy, the areas that define 
the new economy of the 21st century. Electronics is also one of the fastest 
growing sectors in the Indian industry. We have an ambitious goal of making 
India a developed nation by 2020 AD.

We are well aware that all of you have very strong emotional ties with 
India, through family links, traditions, culture and value systems. We also 
realize that you look forward to a better industrial and investment climate in 
our country. Let me assure you that today, India is one of the most exciting 
emerging markets in the world. We have a large and rapidly growing 
consumer market of 300 million people. It is widely acknowledged that our 
manpower matches the best available in the world. Our time-tested institutions 
offer foreign investors a transparent environment that guarantees the security 
of their long-term investments. The opportunities for NRIs are wide open to 
make direct investment in partnership or proprietorship and also by way of 
subscriptions to shares or debentures of Indian companies. Besides, in housing 
and real estate development activities, NRIs are welcome to invest in high 
priority industries. The import of technology has been substantially freed 
from restrictive regulations. Now, automatic approval is available for direct 
investment up to 51 per cent foreign equity ovmership in a wide range of 
high priority industries. The Indian Government is giving top priority to the 
development of infrastructure by encouraging foreign investment in telecom, 
roads, ports and power sectors. On our side, we are constantly striving to 
create such an environment wherein NRIs can bring in new business ideas 
and modem management practices so that we can catch up with the developed 
world.

Friends, I take this opportunity to share with you that recently the 
Government of India has approved the decision to grant dual citizenship to



146 SIR SPEAKS

Indians living in the United States, the United Kingdom and six other 
countries. Further, appreciating the sentiments of the persons of Indian origin 
to reinforce their emotional bonds, as well as respecting their desire to 
participate in national development, the Goverrunent of India has announced 
the launching of a People of Indian Origin (PIO) Card which will have a 
validity of 15 years and would besides introducing a visa free regime, also 
confer some special economic, educational, financial and cultural benefits. As 
you know, the 9th of January is now being celebrated as the Pravasi Bharatiya 
Divas. All these are initiatives towards promoting a cooperative and mutually 
beneficial relationship between NRIs and their Motherland. I suggest that we 
should corisider celebrating a particular day every year as the Pravasi Marathi 
Divas as well.

When we talk of business between India and the US, particularly 
Maharashtra and the US, we should think as to what is it that we can export. 
For example, India today needs new technology, chemicals, printing 
machinery, CNG machines, etc. The United States needs leather goods, cotton 
textiles, gems and jewellery, software, hardware (chips), handicraft items, 
plastic goods, rubber products, engineering goods, herbal products, etc. We 
should dream of flooding the American markets with Maharashtra's products 
provided by the Marathi people. This dream can be realized if the American 
Maharashtrians procure quality goods from the competitive market which 
are produced by our brethren from Maharashtra. For this, our products have 
to be the best, the latest and the cheapest in terms of price, £ind delivered 
well within the time schedule. This is very much possible, especially now 
after we started the process of liberalization and economic reforms.

Maharashtrians are known the world over for their honesty and sincerity. 
They are straightforward, practical and business-like in their dealings. Their 
business ethics and entrepreneurial skill are recognized by every one. I can 
assure you that you will not regret doing business with the Maharashtrians. 
Let me put it this way: doing business with Maharashtrians is good business, 
successful business. For all these reasons, the best State in India to do business 
today is Maharashtra. The delegation of the Jagatik Marathi Chamber of 
Commerce and Industries has very eminent businessmen from Mumbai, the 
business capital of India which is often favourably compared to this vibrant 
city of New York. I am confident that you will find doing business with them 
a pleasurable and mutually beneficial experience.

Friends, the present Chief Minister of Maharashtra, two former Chief 
Ministers and a number of Members of Parliament from Maharashtra are 
attending the Brihan Maharashtra Mandal Conference. I know, you will have 
many questions to ask them, and I know equally well that they will be 
delighted to address your concerns.
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Let me assure you that the process of liberalization in India has come to 
stay. Economic reforms are an on-going process, irrespective of changes in 
Government or political ideology. All of us are committed to these economic 
reforms and the results are there for you to see. I know that at least some of 
you must be worried about red-tapism, corruption, delays in decision-making, 
problems associated with approval of projects and sanctioning of NOCs, etc. 
I do not want to assert Aat these problems are not there but I want to 
reassure you that we have succeeded in substantially minimizing these 
problems in the last few years. I know that there is a tendency to compare 
the situation in India with that in China. But it is a fact that there are hurdles 
and obstacles in doing business with China as weU. Yet, it is to their credit 
that non-resident Chinese always labour to promote business with their 
coimtry. They are instrumental in bringing investments worth billions of 
dollars to China. We also have to work with the same sense of patriotism to 
boost American investment in India. When it comes to patriotism, there cannot 
be anyone to surpass the Maharashtrians. We have proved that time and 
again during our long history. Let the message go out from this Business 
Meet that the best destination to invest today is India and in particular the 
State of Maharashtra.

My dear Maharashtrian Americans, we are rolling out the red carpet for 
all of you to invest in India and particularly in Maharashtra. We guarantee 
you very good returns for your investment. We assure you of ample quantity 
and excellent quality. On this occasion, my appeal to all the Mciharashtrians 
is to cooperate with each other, to complement and supplement each other's 
efforts. After all, we are all brothers and sisters of one big family The Family 
of Maharashtrians must decide to stand together, to dream together, to work 
together, to earn together and to spend every evening together!

Before I conclude, I would like to congratulate the Marathi Entrepreneurs 
Awardees for the distinction being conferred on them. I am confident their 
success will inspire others to emulate them. I compliment the organizers for 
their thought provoking and ambitious themes for the Panel Sessions and on 
enabling a networking opportunity for the Maharashtra and America-based 
businesses. I am sure, the deliberations at this Conference wiU help provide 
an insight into the new opportunities and incentives that will strengthen the 
economic and industrial base of a prosperous and vibrant Maharashtra.

Thank you. }ai Hindi }ai Maharashtra\



ACHIEVING RURAL RECONSTRUCTION THROUGH 

KHADI AND VILLAGE INDUSTRIES*

f f

I am happy to be here on the occasion of the special exhibition of Khadi 
Gramodyog products. It is a pleasure to know that this exhibition has been 
organised by the Khadi and Village Industries Commission following requests 
made by several members of Parliament. The Khadi and Village Industries 
Commission has done a splendid work by organising this exhibition. I am 
sure that this exhibition will provide an opportunity to members of Parliament 
to gain an understanding of the diverse activities and products of the Khadi 
and Village Industries.

Friends, ever since Gandhiji took up the cause of Khadi and Village 
Industries and gave a new definition to the movement, it has become a 
deeply entrenched concept in the collective conscience of the Indian nation. 
During the freedom struggle, the Khadi and Village Industries became symbols 
of the economic aspirations and a new philosophy of the people of India.

Khadi and Village Industries were concepts dear to Gandhiji who had a 
deep conviction about their utility for the people of India. He advocated their 
development and propagation in every village, upholding it as an economic 
philosophy for ending the exploitation and dependence on foreign products. 
The doctrine of Khadi and Village Industries was linked with an ideal and 
philosophy for life based on cooperation among the people and not on profit 
motive. It did not stand for promoting Western style material advancement, 
but for satisfying the basic needs of the people in the villages. The Khadi and 
Village Industries have the potential to transform our rural economy. The 
concept of Khadi and Village Industries is a natural ingredient of the principle 
of Swadeshi, which has not lost its relevance even today. Swadeshi is a principle 
being debated in India even in the present times of globalisation and high- 
tech based largescale industries. Swadeshi and the Khadi and Wlage Industries

* At the inaugiiration of a special exhibition organised by the Khadi and Village Industries 
Commission in Parliament House Annexe, New Delhi (16 December 2002).
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can become a nation-wide and mass based economic principle only by 
sensitising people about their usefulness for economic progress.

Friends, it is a reality that our developmental endeavours in the last 
50 years have not resulted in adequate development in the villages. The cities 
have progressed and become pockets of affluence, even while the rural 
economy is imfortimately characterised by poverty, unemployment and 
backwardness. Needless to say, there is a need to accelerate growth in villages. 
As Gandhiji believed, India lives in its villages. If villages prosper, India will 
prosper. Khadi and Village Industries provide opportunities for our rural 
people to engage in the production of various items needed in our daily life. 
They also facilitate the utilisation of locally available resources and material. 
Such production methods and products are eco-friendly and sustainable. Khadi 
fabric and traditional village products are becoming popular and are now 
getting export market also. As eco-friendly, non-polluting green products, 
they have inunense marketing potential globally.

Today is the age of hi-tech industries, information revolution and 
technological advancement. But Khadi and Village Industries continue to be 
relevant for a vast country like India, for these two industries can generate 
enormous employment opportunities in the rural areas, besides providing a 
source of income to the weaker sections of society.

In view of the great potential of Khadi and Village Industries in India, 
Government Departments and other agencies associated with the sector should 
make all endeavours to promote and popularise their products. The term 
'Khadi' is emerging as a brand name not only for the handspun clothes but 
also for the entire range of traditional and cottage based products. It is essential 
that Khadi is able to keep pace with the changes across the world. Khadi and 
Village Industries need restructuring, infusion of appropriate technology, better 
production and quality standards, aggressive marketing strategy and modem 
management techniques. In the revival of Khadi and Village Industries lies 
the hopes of millions of people in rural India to attain improved living 
standards. Further, the traditional knowledge and skills of the village artisans 
and craftsmen can be preserved and utilised by the growth of the Khadi and 
Gramodyog sector.

Khadi and Gramodyog sector today employs more than 6 million people 
and can play a vital role in alleviating rural poverty and unemployment. It 
is also important that all efforts are made to solve the crises facing this sector. 
Those who are involved in the Khadi and Village Industries sector need to 
be trained properly to equip them with the skills necessary to manage their 
units efficiently There should be enough publicity and a vigorous campaign
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to create awareness among the people to buy Khadi products. With adequate 
financial assistance, policy initiatives and effective management of the Khadi 
and Village Industries, we will be able to strengthen this vital sector of the 
Indian economy and ensure rural reconstruction and advancement. This is 
essential not only to provide livelihood to our teeming millions, but also to 
reduce the disparity between rural and urban India. A massive growth of 
Khadi and Village Industries will usher in Sarvodaya or welfare of all people, 
as Gandhiji endeavoured to achieve.

I am sure that our parliamentarians, fully realising their responsibility, 
will make all endeavours to promote the Khadi and Village Industries sector 
by helping to solve various problems afflicting this sector. They themselves 
can become lifelong patrons of Khadi products and set an excimple for Ae 
people. I wish a very successful future for the Khadi and Village Industries 
in India. With these words, I have great pleasure in inaugurating this 
exhibition.

Thank you.



TEXTILE INDUSTRY-STRENGTHENING 

THE COUNTRY'S ECONOMY^

f l

I have pleasure to be associated with the Foundation Stone Laying 
Ceremony of Indo Rama's Polyester Expansion Project at Butibori. I would 
like to thank the Management for having invited me to lay the foundation 
stone of their expansion project. The expansion of the existing project is 
indeed an indication of the growth and the progress of the company on 
professional lines in the last one decade.

I imderstand that this is the fourth polyester unit of the Indo Rama 
Synthetics which will add .180,000 MT per annum, thus raising its total 
production capacity to 500,000 MT. I gather that the existing three polyester 
units of the company have collaboration with Ehipont and Toyobo technology 
from USA and Japan. The proposed unit, I am told, is going to add much 
more to the production capacity of the company by availing the benefit of 
Zimmer technology from Germany. The Indo Rama Synthetics, in its short 
span of existence, has become one of the largest producer-exporters of synthetic 
blended yam industry. The company deserves all praise for its strategic policy 
on harnessing the latent potential and the growing market through expansion 
of its production capacity as also to its commitment to quality and consumer 
satisfaction.

Friends, I beheve that the textile industry today covers a wide range of 
economic activities and thus has a significant role to play in the economy of 
the country. Apart from natural fibre like cotton, silk, wool, etc., the industry 
also uses a wide range of synthetic and man-made fibres from polyester, 
viscose, nylon and acrylic. Despite problems associated with developing and 
maintaining the latest infrastructure, the industry has shown remarkable 
resilience and has grown considerably. You must be aware that in 2000-2001, 
the industry contributed about 14 per cent to industrial production and 
27 per cent to the country's export. Almost all sectors of this key industry

* At the function to lay the Foundation Stone of the Indo Rama's Polyester Expansion Project, 
Nagpur (19 December 2002).
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have shown remarkable achievement. The man-made fibre and yam sector 
also plays a vital role in the textile industry in the sense that about 
39 per cent of the raw material consumed in the industry is manufactured by 
the man-made fibre and yam industry.

If we analyse new trends and uses of man-made fibres, we are sure to 
find that polyester fibre has overtaken other fibres such as nylon, acrylic and 
viscose. The polyester fibres, I am given to understand, possess superior 
properties and offer an excellent cost/performance ratio. This perceptible 
shift to polyester is taking place because of its advantages of versatility, cost 
factor and durability. Moreover, apart from its conventional uses, I understand 
that new applications of polyester are being developed in woven and knitted 
apparels, garments and home textiles. Given this increased application of 
polyester, we can be sure of the Asian region providing for an extensive 
market for polyester industry. I have no doubt that the Indo Rama Synthetics 
will also take advantage of every opportunity through its expansion plans to 
maintain its sustained growth.

Friends, as you know, to ensure all-round growth of the textile industry, 
the Government has come forward with a National Textile Policy in 2000. 
This Policy aims at preparing the industry to meet the challenges of integration 
with the world textile market. New opportunities for growth have been 
created, with the global market becoming more accessible to trade. Several 
iiutiatives for modernization and investment for growth have begun to create 
conditions necessary to develop a strong and vibrant textile industry capable 
of producing quality product at an affordable cost. This is a step ahead in the 
direction of contributing increasingly to the provision of sustainable 
employment and economic growth of the coimtry apart from competing with 
confidence for an increased share of global market. Already our records show 
that the export of man-made fibre/filament yam has grown by about 
36 per cent during the last five years. Polyester staple fibre and polyester 
filament yam contributed aroimd 87 per cent of the total export of man-made 
fibre/filament yam during 2000-2001.

Fast growing companies like Indo Rama Synthetics can surely accelerate 
the pace of development in textile industry by their innovative ideas, strategic 
planning, application of Information Technology and by using the best 
available technology. I am happy to leam that Indo Rama is already covering 
diverse fields of polyesters and taking every step to get closer to its objective 
of building an organisation with a vision to enhance its value to customers 
and going ahead with innovation to enhance quality. I congratulate the Indo 
Rama for its dedication to the cause of quality and high growth in production 
and the prestigious awards it has won for export from the very first year of
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its operation. I am particularly happy that the Indo Rama is fully committed 
to the welfare of its employees and their families. I appreciate the company's 
endeavours specially to improve the quahty of life of its employees by 
providing the best possible residential, educational and recreational facilities. 
It is really a matter of satisfaction that the company provides continuous 
learning and personal development opportunities through regular training 
to its employees and works for developing the spirit of enterprise amongst 
their wards for ensuring a brighter tomorrow for each one of them.

With these words, I have pleasure in associating myself with this function 
to lay the Foundation Stone of this Polyester Expansion Project for Indo 
Rama which is sure to raise the production capacity to the advantage of the 
company as also to the industry as a whole. I wish the company ever growing 
progress and growth.

Thank you.



MAKING PETROL FROM WASTE PLASTIC- 

A NOVEL TECHNOLOGY*

f i

I am happy to be here at this demonstration of a successful research 
work done by one of the eminent scientists of Maharashtra. Dr. (Smt.) Alka 
Zadgaonkar, Head of the Department of Applied Chemistry in the Engineering 
College at Nagpur, through her persistence and strenuous research, has 
developed a method of extracting petroleum products (fuels) from waste 
plastic and recycled plastic wastes. For this brilliant achievement, she has 
received a great deal of support from the Mirustry of Petroleum and the 
Center for High Technology as well as Shri Satish Pradhan, member of 
Parliament who hcis taken up the cause with great zeal. I would like to tcike 
this opportunity to compliment her on this achievement, which may in future 
prove to be highly beneficial for our coimtry.

Smt, Alka's achievement represents an important break-through which 
may help solve the problem of plastic waste disposal and cieate useful 
products out of it. Making petrol from plastic waste is a boon in several 
ways. Plastic is a very commonly used matericd for our various needs, but it 
has also given rise to environmental problems, as it is non-bio-degradable. 
Today, we face the problem of disposing of a large amoimt of plastic waste 
material in an environmentally safe manner. Plastic heaps are found 
everywhere and they choke the drainage and water systems and pollute the 
drinking water sources and groimd water. An alternative use of waste plastic 
material by way of converting them into fuel is obviously a double benefit. 
Such fuel would supplement our supply of Petroleum and other hydro carbon 
based energy resources. By utilising the waste plastic for fuels, we can reduce 
our dependence on oil imports and save our environment from a disaster 
resulting from accumulated plastic waste. The mass production of fuel out of 
plastic material will create employment opportunities as well.

' At the demonstration of the technology for making petrol from waste plastic. New Delhi 
(7 March 2003).
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Before I conclude, I would like to take this opportunity to congratulate 
Smt. Alka on her achievement. It has been once again proved that 'necessity 
is the mother of invention'. Smt. Alka has responded to the necessity of 
inventing a method for disposing plastic waste in a useful manner. She is 
obviously a pioneer in developing this technology which has immense 
potential for commercial operation. Today's demonstration is an opportunity 
for the members of Parliament, media, scientists and central agencies to get 
a first hand knowledge of the significance of Smt. Alka's invention. In order 
to address various problems faced by our country, we need such enterprising 
and dedicated scientists like Smt. Alka. Needless to say, such achievements 
wUl lead to revolutionary changes in our life and improve the quality of life 
of our people. I wish her all success in her laudable endeavours.

Thank you.



ECONOMIC EMPOWERMENT OF WOMEN- 

A KEY FAQOR IN NATION-BUILDING*

f c

I am happy to associate myself with this Seminar on "Economic 
Empowerment of Women: Shaping the 21st Century/' being organised by the 
Committee on the Empowerment of Women in collaboration with the 
Confederation of Indian Industry.

This Seminar is quite timely. The importance of the social, political and 
economic empowerment of women in the overall development of society is 
self-evident.

I find from the Agenda of the Seminar that crucial subjects having a 
bearing on the welfare of women have been listed for discussion. The subjects 
include "Roadblocks to Empowerment", "Resource Mobilisation Through 
Micro-finance Schemes" and "The Way Ahead—Role of Stakeholders 
(Government, NGOs, Corporate Sector, Funding Agencies, etc.)". The 
Workshop Agenda is indeed contextual.

Economic and political empowerment of women, indeed, is a key factor 
in development and nation-building. Women constitute not only half of the 
human resources but they also bear the brunt of the daily struggle for survival. 
Any developmental strategy which neglects the need for enhancing the role 
of women cannot lead to comprehensive socio-economic development. 
Therefore, it is imperative that we recognize the role of women as a dynamic 
force and a valuable asset for the overall process of development.

t  Friends, the fact that the women's rights and economic interests need to 
be safeguarded caimot be over-emphasized. Education is a key to ushering 
in this change. Educating backward women in the rural areas will help them 
come out of traditional bondage and join the mainstrSaJnT If education 
empowers, self-employment and ability to earn money give them confidence

* At the inauguration of the Seminar on "Economic Empowerment of Women: Shaping the 
21st Century" organised by the Parliamentary Committee on Empowerment of Women, 
in collaboration with the CII, New Delhi (1 March 2003).
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to steer their destinies. Increase in the level of literacy, participation of women 
in the decision-making processes, entitlement of women to land, property 
and other resources are some of the necessary steps for improving the status 
of women. ̂

^Discnmmation and bias against women violate the very principle of 
equMity and human dignity. To improve this situation, we shall have to 
reform our society by changing the status and role of women in the family, 
in productive and non-productive work, in the mcinagement of economy and 
public life. Most important of all, an attitudinal change is required. Let us 
create such an atmosphere by involving more and more women in the process 
of socio-economic development. Unless we take concrete measures to uplift 
and empower women economically, the policies and programme adopted 
from time-to-time would remain empty pronouncements and 'equality', a 
mere ornamental provision in our Constitution.^ "

Indian women have taken significant strides in practically every walk of 
life. In the last few years, we have undertaken slow but steady steps through 
which women are asserting their rights. Our Constitution prohibits gender 
discrimination in any form. Many of its provisions aim at enabling the State 
to allow affirmative discrimination in favour of women. In giving effect to 
the ideals enshrined in the Constitution, the Parliament of India has functioned 
as a vehicle of social change by passing a large number of legislations aimed 
at uplifting women and facilitating their empowerment. We have enacted 
several laws such as the Hindu Marriage Act, 1955, Dowry Prohibition Act, 
1961, the Equal Remimeration Act, 1976, the Indecent Representation of 
Women (Prohibition) Act, 1986 and the like, for promoting equality of women 
and taking care of their special needs.

As a nation, we are deeply committed to the empowerment of women. 
As a member State of the United Nations, we have played a significant role 
in the formulation of international instruments to prohibit discrimination 
like— the Universal Declaration of Human Rights, Convention on the Political 
Rights of Women, International Covenants of Civil and Political Rights, 
Convention on the Elimination of All Forms of Discrimination against Women, 
etc.

Successive Governments at the Centre as well as in the States have taken 
various steps to empower women. The National Commission for Women is 
doing a commendable job in raising awareness about women's issues and 
continuous evaluation of development in selected areas. The Indira Mahila 
Yojna, the Mahila Samridhi Yojna, etc. are important initiatives for the uplift of 
women. The Joint Parliamentary Committee on the Empowerment of Women
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is yet another parliamentary initiative to look into matters relating to 
empowerment of women.

The question of women in political power and decision-making process 
has cdso received due attention in the context of women's empowerment. In 
this regard, the 73rd and 74th Constitutional Amendment Acts of 1993 are 
important landmarks in the advamcement of Indian women. They aim at 
political empowerment of women by ensuring a reservation of one-third of 
total seats for them in all elected offices of local bodies in rural as well as 
urban areas. Representation of women in the Panchayati Raj Institutions has 
provided women an opportunity to bring themselves in to the forefront and 
centre of development. Another attempt has been made to augment political 
empowerment of women by initiating the Constitution (Eighty-fifth 
Amendment) Bill 1999, seeking to reserve one-third of seats for women in 
Parliament and the State Legislative Assemblies. Similarly, the planning 
strategy for women over the years has moved from the persp>ective of 'welfare' 
and 'development' to a new perspective of 'empowerment'.

It is an unpleascmt reality that despite these commendable measures, 
women in India continue to fight against several odds, including domestic 
violence, social atrocities and gender discrimination at various fronts. Women's 
access to ownership of land, credit and other productive resources continue 
to be negligible. They constitute a majority of the poor and continue to suffer 
disadvantages in the areas of education, health and employment. Political 
empowerment is futile unless it is accompar\ied by economic and social 
empowerment. Political equality is meaningless in a society where women 
continue to suffer because of economic deprivation.

Globalisation has brought in further opportunities for faster economic 
growth. The new economic policies aim at greater financial discipline and 
efficiency and capacity-building in all the sectors propelling faster economic 
and industrial growth. At the same time, these developments also hold out 
considerable challenges for the country, particularly the vulnerable groups 
such as poor women whose interests must be protected. We cannot hope to 
reap the benefits of globalisation and dream of progress and advancement 
wiliiout improving the economic status of our women.

The Government of India has made special efforts to increase its support 
for social sectors by initiating a number of schemes aimed at the uplift of the 
poor, particularly poor women and women in the informal sector. These 
include the Rashtriya Mahila Kosh and Mahila Samakhya programmes. Our 
development is intrinsically linked to the social, economic and political 
empowerment of women. We can also leam from the experience of the West 
which has made remarkable progress by elevating the status of women and
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empowering them in various ways. The entry of more and more Indian 
women into the organized business sector and entrepreneurship in the recent 
past is a welcome development. They are increasingly playing an important 
role in the production process. Yet, they need help and support with regard 
to need-based finance, training and capacity-building to realize their full 
potential. It is in this field that the corporate sector in India can come forward 
and encourage them to engage in fruitful enterprise.

With these words, I have great pleasure in inaugurating the Seminar on 
V'Economic Empowerment of Women: Shaping the 21st Century". Let us 
Tesolve to strive for the socio-economic betterment of women so that they 
could get their rightful place in the 21st Century.

I wish the Seminar all success.

Thank you.



NEEDED-GENDER SENSITIVE GOVERNANCE*

f a

It is with great pleasure that I join you all in commemorating the 
International Women's Day. At the outset, let me thank the National 
Commission for Women and the organisers for having given me the 
opportunity to be associated with this National Workshop to deliberate on 
the very important theme of 'Women in Governance'.

Today, the challenge facing all societies is to create a system of governance 
that promotes, supports and sustains human development. Governance is 
widely defined as the exercise of political, economic and administrative 
authority to manage a nation's affairs. It is now recognised that good 
governance must encompass several key components. It has to be participatory, 
consensus-oriented, accountable, transparent, responsive, effective and 
efficient, equitable and inclusive, and must follow the Rule of Law. It assumes 
that the views of the deprived are taken into account and that the voices of 
the most vulnerable in society are heard in decision-making. So, the active 
participation of women in governance, and better gender sensitive governance 
are important factors that go hand-in-hand with good governance for 
development and nation-building.

The theme of today's Workshop assumes further importance because 
women today constitute nearly half the population of the world but they still 
remain sidelined at aU levels of decision-making, especially in the political 
Ufe of a nation. Their intellectual potential, electoral weightage and capacity 
to act for change is still not understood properly. At the International 
Parhamentary Conference held to mark the Golden Jubilee of the Parliament 
of India at New Delhi in January this year, many delegates from around the 
world emphasised the need for ensuring greater participation of women in 
the political process for strengthening democracy and democratic institutions. 
An elected Parliament that represents all components of society and has the 
requisite powers and means to express the will of the people by adopting

* At the inauguration of the National Workshop on "Women in Governance", New Delhi 
(7 March 2003).
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legislation and by continuously overseeing the actions of the Government is, 
to my mind, indispensable in guaranteeing people's rights and liberties, 
especially those of the weaker sections, and securing lasting peace and 
harmonious development.

However, the global situation in respect of women's participation in the 
political process is not very encouraging. According to a UN Report of 2002, 
in 1999 only in 16 countries across the world did women account for over 
25 per cent of parliamentarians; about 22 countries had a women heading the 
Government and there were only 16 women Heads of State till the year 2000. 
Even where there are women Ministers, they are foimd to be holding 
insignificant portfolios and their representation in senior Civil Service and 
managerial positions is significantly lower than that of their male counterparts. 
The Nordic countries lead the world in the proportion of women in 
Parliaments, averaging 39.9 per cent. This high proportion of women in the 
Nordic Parliaments can be explained by many factors, such as the equality 
of educational opportunity, recognition by women of the importance of the 
electoral process and the establishment of comprehensive national and state 
policies aimed at the reconciliation of family and professional responsibilities 
for women and men. We see that in many coimtries, women continue to be 
in a minority in national Parliaments despite the fact that they comprise the 
majority of ^ e  electorate in almost all the coimtries. If we go further, we find 
that there are still some coimtries which continue to deny women the right 
to vote and to be elected to national or regional representative bodies.

Traditional norms and conventionally assigned roles for men and women 
in society tended to restrict in the past, women's participation in the political 
process. It is a significant development that the women's movements in the 
last century have broken through many barriers, transforming the way women 
live and contributing to broad social and political changes. The first phase of 
the women's movement by and large centered on gaming rights that men 
had already won, including right of citizenship, right to vote and right of 
access to such social services as education and health. In newly independent 
developing countries, these rights were won with national liberation. Women 
had been active participants in the freedom struggles of these countries and 
leaders of national movements recognised the need to integrate women into 
their platforms of national transformation.

It was in the late 1960s and early 1970s that issues of gender equality 
started moving to the top of the global agenda. The United Nations proclaimed 
1975 as the International Women's Year. A significant development in this 
field came with the First World Women's Conference held in Mexico City in 
1975. Subsequently, the decade 1976-85 was declared the International Decade
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for Women. Since then, gender-related issues have become important items 
on the global and national programmes of action and three more. World 
Women's Conferences have been held in Copenhagen in 1980, in Nairobi in 
1985, and in Beijing in 1995.

Though the world is becoming increasingly gender aware, it is a fact that 
the implementation process to achieve gender equality is proceeding at a 
slow pace due to historical, cultural and, to a certain extent, even religious 
factors. Some of the factors restricting women's participation in politics could 
be located in the relatively short historical tradition of women's political 
participation and lack of experience in campaigning, public debate and 
exposure to the media; prevailing negative attitudes towards women's 
participation in public life, and lack of confidence and support for femcde 
candidates on the part of the electorate; the difficulty women experience in 
combining a political career with the traditional role in the family; economic 
dependency or lack of financial means; and insufficient education in general 
and political education in particular.

Friends, while the developed world has overcome some of these barriers 
and encouraged greater participation of women in public life, the situation 
obtaining in the developing world is not very favourable. Women in these 
countries face too many barriers on the way to a greater role in public affairs 
and politics. However, within the Commonwealth community, women seem 
to have done far better in general and in South Asian region in particular. 
This part of the world has thrown up a galaxy of formidable women leaders 
like in India, Sri Lanka, Bangladesh and Pakistan, at various points of time. 
But the question is, does this necessarily lead to the improvement in the 
status of women in these countries?

Friends, on gaining Independence, our Constitution not only granted 
equality to women but also empowered the State to adopt measures of 
affirmative discrimination in favour of women. By adopting the principle of 
adult franchise, the Constitution of India establishes a democratic republic by 
allowing the women population direct participation in the governance of the 
country.

Friends, you might be aware, in India, the size of the electorate for the 
present Lok Sabha stood at about 619 million, of which 295.7 million 
constituted women electorate, the largest in any democratic polity in the 
world. The commitment of Indian women to democracy is reflected not orJy 
in the participation in the voting process, but also in the growing enthusiasm 
with which ihey  aspire to secure representation in the country's Legislature 
and other representative bodies. The Thirteenth Lok Sabha has in position



SELECTED SPEECHES OF MANOHAR JOSHI -^03

48 women members or 9.02 per cent which is an all time high compared to 
22 women members (4.4 per cent) elected to the First Lok Sabha and 27 to the 
Second Lok Sabha. The total nimiber of women members in the Rajya Sabha 
in 1952 was 15, which rose to the highest so far of 29 in 1980. At present, 
there are 25 women members in the Rajya Sabha.

In our Parliament and in the State Legislatures, women members have 
been playing a very important role. In their informational and nation-building 
roles, they are the promoters of national unity and integrity. Women comprise 
half of the ration's pool of potential and ability. Excluding them from positions 
of power inhibits the development of a just society. Without the full 
participation of women in decision-making, the political process will surely 
be less effective than what it can or it should be.

It has been the consistent endeavour of oiu Parliament to translate the 
ideas and ideals of the Constitution into reality. In so far as welfare of women 
is concerned, several path-breaking legislations have been eiiacted by our 
Parliament. Some of these legislations are: (i) The Child Marriage (Restraint) 
Act, 1929; (ii) the Hindu Adoption and Maintenance Act, 1956; (iii) the Hindu 
Succession Act, 1956; (iv) the Dowry Prohibition Act, 1961; (v) the Maternity 
Benefit Act, 1961; (vi) the Medical Termination of Pregnancy Act, 1971; 
(vii) the Equal Remuneration Act, 1976; (viii) the Immoral Traffic (Prevention) 
Act, 1986; (ix) the Indecent Representation of Women (Prohibition) Act, 1986; 
(x) the Commission of Sati (Prevention) Act, 1987; and (xi) the Pre-Natal 
Diagnostic Techniques (Regulation and Prevention of Misuse) Act, 1994 and 
subsequent amendment made to the Act. These legislations are aimed to 
provide protection to women at the work place, agairwt social discrimination, 
violence and atrocities, child marriages, dowry deaths, rape, etc.

Friends, yet another initiative of our Parliament has been the setting up 
of the Joint Parliamentary Standing Committee on the Empowerment of 
Women in April 1997. This Committee was constituted consequent to identical 
resolutions which were moved in the Rajya Sabha and Lok Sabha on the 
occasion of the International Women's Day This Committee has got a very 
wide scope of functioning, covering almost all areas of legislation and other 
initiatives intended to bring about the empowerment of women.

As you all are aware, reservation for women at the grassroots level of 
governance has been secured with the enactment of the Seventy-third and 
the Seventh-fourth Amendments to our Constitution. These Amendments 
have enabled much greater representation of women in the Panchayati Raj 
Institutions and local self-governance bodies, besides providing an opportunity 
to bring women to the forefront and centre of development. These
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Amendments certainly marked a watershed in the political participation of 
women and have led to the political empowerment of nearly one million 
women who have been enabled to decisively participate in developmental 
works of the decentralized governance structure. Each Panchayat election has 
thrown up new women leaders with active, articulate women backing and 
supporting them. Reservation of not less than one-third seats for women in 
the Lok Sabha as also in the State Legislative Assemblies is sought to be 
made through the Constitution (Eighty-fifth Amendment) Bill, 1999, presently 
pending in Parliament.

The very establishment of a statutory body like the National Commission 
for Women has definitely been a step forward in the direction of achieving 
equity, equality and justice for women. The Commission was set up following 
a legislation to this effect passed by our Parliament. The Commission's 
ambitious programme—"Preparing the Women for Tomorrow" clearly aims 
at empowering young girls who would be the women of tomorrow with an 
awareness on legality and human rights, the very foundation for securing 
women's participation in political governance. There are State Commissions 
also which are very enthusiastically seeking guidelines from the National 
Commission and providing feed back on the status of women in the States.

We in India have paid special attention to the needs of women to enable 
them to enjoy and use their constitutional rights, thus paving the way for 
their participative role in democracy. You all know that the issues of equality 
and the integration of women into the mainstream of political, economic and 
social life have been on the national agenda for the last fifty years. It is not 
the question of women in political power alone that has received utmost 
attention. The participation of women in all spheres of decision-making, as 
in governmental bodies, public administration. Judiciary and in corporate 
and technical bodies, has been recognised as being equally important. The 
commitment of Parliament and the Government to this holistic view of 
women's empowerment is reflected in their continuing efforts to improve the 
participation of women in decision-making.

Friends, it is important that the capacities and skills of women are 
consistently upgraded. Concerted efforts are being made by the Government 
and also the NGOs to educate, train and equip women representatives to 
enable them to perform more effectively. In this direction, the National 
Commission for Women is also making laudable efforts by organising various 
training and educational Workshops.

In fact, today we all are involved in this important task of empowerment 
of women and gender-sensitizing governance. Various Departments and
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Ministries of the Central Government are engaged in identifying a 
"Component Plan for Women" to ensure that not less than 30 per cent of 
their programme benefits reach women. A National Policy for the 
Empowerment of Women has been approved in 2001 with the goal of bringing 
about advancement, development and empowerment of women. As you are 
aware, a Task Force on Women and Children, set up under the Chairmanship 
of Shn K.C. Pant, Deputy Chairman, Planning Commission, has recommended 
that an Inter-Ministerial Standing Committee of officials and non-official 
experts should deal with, on a constant basis in the Tenth Plan period, issues 
and concerns identified by it for improving the access of women to national 
resources and ensuring their rightful place in the mainstream of economic 
development.

Friends, often legal remedies are sought for social problems. This is a soft 
option but it does not produce results which can be sustained in the long run. 
Unless a problem is properly understood and the need for its resolution 
internalized, laws by themselves would serve no useful purpose. What is 
required is a committed effort to change the existing perceptions of prejudice 
against women and enabling their entry into areas of activity that will enhance 
their capacity to influence decisions affecting their lives. It is here that much 
has to be achieved by means of education, employment and elevation to 
elected office. To accomplish this challenging task, the process has to begin 
with education. Government must promote education among women by 
devising a system which enables the all-round development of the personality 
of the students. Incentives should be given for girls' education; similarly, 
special facilities should be extended for enabling girls' education. Vocational 
education, especially for the benefit of girls, is also very important. I am 
happy that the Government has launched several programmes in this direction. 
Women's entry into positions in the Civil Service, Judiciary, corporate sector, 
etc. should be encoiu’aged. Easy availability of micro-credit to women in 
rural areas and special facilities for women entrepreneurs will also be helpful. 
Once these measures are taken, governance will be more gender sensitive. In 
all these matters, institutions like the National Commission for Women have 
an important role to play. I hope, this National Workshop will come out with 
concrete and viable ideas to facilitate enhanced role of women in governance.

With these words, I have great pleasure in inaugurating the National 
Workshop on "Women in Governance".

Thank you.



CIVIL SERVICE-THE STEEL FRAME OF THE 

INDIAN ADMINISTRATIVE SYSTEM*

f o

It is a matter of great pleasure for me to be with you at this Appreciation 
Course in Parhamentary Processes and Procedures. Let me take this 
opportunity to congratulate you on having got selected to this prestigious 
Service and wish all of you success in your career.

Friends, while introducing me to you, it was said that I cim also interested 
in the game of cricket. Yes, I am an avid cricket enthusiast. Therefore, I am 
both happy and unhappy today. I am happy because India has scored more 
than 200 runs against Sri Lanka, and I am unhappy because Sachin Tendulkar 
got out for 97 runs! But this is the way life is. Sometimes, we enjoy happiness, 
sometimes we have to face imfortunate events also; particularly, those of you 
who have made IAS as their career, may have to face such situations a number 
of times in future.

All of you have undergone your training at the Lai Bahadur Shastri 
National Academy of Administration at Mussoorie. You are all aware that 
Shastriji was known for nishkama karma. He was very much popular as a 
Prime Minister, and he was known for his austerity, simplicity and sacrifice. 
I am sure, the Institute where you have received your training, the very name 
of the Institute, will inspire all the virtues that Shastriji had.

You are all aware that recently the Parliament of India has completed 
50 years, and we celebrated the Golden Jubilee by holding an International 
Parliamentary Conference in New Delhi. This was attended by almost 
75 countries. One hundred and sixty-five delegates came from abroad, and 
a number of important subjects were discussed. One of the subjects was the 
need for reforms in parliamentary processes and procedures so as to secure 
greater executive accountability.

* At the inauguration of the Appreciation Course in Parliamentary Processes and Procedures 
for the Probationers of the Indian Administrative Service, Bureau of Parliamentary Studies 
and Training (BPST), New Delhi (10 March 2003).

166



The career of civil servants is indeed different from various other careers 
that youngsters opt for. The civil service is a sort of a steel-frame of the 
Indian administrative system. During your training, you would get valuable 
insights into the concept of executive accountability to the Parliament and to 
the people at large. The Indian Administrative Service is called a steel-frcune 
because in a democracy, the policies of the Government go on changing, but 
the administration, particularly, the administration as effected through the 
IAS officers, remains the same. I enhrely agree with the word "framework", 
because it is the steel framework of the IAS officers. They should not carry 
out their work with the philosophy of any political party. They have to look 
after the interest of the society at large. They have also to do their duty 
honestly in their chosen career.

I have been in touch with the administration, and with a number of IAS 
officers because of different positions I have held, particularly, in the State of 
Maharashtra, and thereafter in the Union Government. I started my career in 
the city of Mumbai with the Municipal Corporation of Greater Mumbai. 
Fortunately, wherever I worked, I could go to the top-most post, and therefore, 
I became the Mayor of Miunbai as well. Thereafter, in the State of Maharashtra, 
I worked as a member of the Legislative Assembly and of the Legislative 
Council together continuously for 25 years. I had the privilege of being the 
Chief Minister of the State of Maharashtra, which is an advanced State. 
Thereafter, I came to New Delhi as the Union Minister of Heavy Industries 
and Public Enterprises. Thus, all through my public life, I had an opportimity 
to deal with a number of IAS officers.

Friends, what I am talking to you is from my experience and the 
expectations that I have after working with the administration for the last 
several years. The ultimate goal of the politicians and the admirustrations is 
the same—that is, the welfare of the people through democratic means. In 
our country, with the experience of the last 53 years, we can say with certainty 
that the method which we have adopted for achieving this goal is the 
democratic method of functioning, and the ultimate goal of all political parties 
is the welfare of the people. In this system of democratic functioning, the 
Executive wing asstmies a very important place. The delegates from around 
the world who attended the International Parliamentary Conference, which 
I referred to earlier, emphasized, the crucial role of the Civil Service in good 
governance in tune with the needs of the time. Therefore, the question comes 
before us: what is good governance? I am sure that during your training this 
question must have been raised a number of times by different authorities. 
How to achieve good govennance is a question which is debated in the country 
throughout.
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Governance, as known and practiced today, has evolved over time. Our 
great country has imparted lessons to other countries as regards good 
govemcince. Ours is a unique example of continuity with change. Like I said, 
the question before all of us is what type of governance can be called good- 
govemance. As administrators, you are all part and parcel of the governance 
structure of the coimtry. In one sentence, I would say, good governance is 
participatory, honest, consensus-oriented, accountable, transparent, responsive, 
effective, efficient, equitable, inclusive and follows the Rule of Law. What is 
important is that the Rule of Law has to be followed. We, the people from 
politics, always depend upon the administration for good governance. As I 
mentioned earlier, honesty is an important component of good governance. 
When we talk of honesty, you, as citizens of India, must have experienced 
that it has become a scarce commodity and it has become very difficult to get 
honest people! I read in one magazine that they had recently conducted a 
survey to find out which are the 'honest' countries. Somebody from the 
magazine took empty packets and in the packets he put some dollars and 
also his name, address and phone number. Those packets were thrown in 
different countries by aeroplane. The magazine waited to see how many 
people were honest enough to return those packets. In Norway, they found 
that the number of persons who got the packet and returned to the owner 
was 100, or 100 per cent. In Japan, 70 per cent people returned the packets 
to the person who had thrown the packets. In United States, 67 per cent of 
the people were honest in returning the packets. In China, the percentage of 
returned packets was 30. In Mexico, it was 21. You must all be eager to know 
what happened in the case of India. The packets were not thrown in India at 
all! Therefore, the question of honesty does not apply to our coimtry at all! 
But you can just imagine that in a few coimtries people were absolutely 
honest as per the survey that was done by the magazine, and in some 
countries, dishonesty was beyond imagination. In short, I would say that it 
is necessary that honesty should be given up priority. In respect of the IAS 
officers, my experience has been that to a large extent I have noticed that they 
are honest. I am not saying this because you are all present here; I am 
explaining my own experience. In the course of your career, I would request 
all of you to give top priority to honesty.

Executive accountability vis-a-vis administrative responsibility is an 
important matter in a parliamentary system. In a democratic set-up, there are 
broadly two Executive wings of the Government; the first is the political 
leadership and the second is the Civil Service. As a matter of fact, in our 
country there are enough laws and enough rules. I remember, the former 
Chief Election Commissioner Shri T.N. Seshan never requested the 
Government for enacting any new law. He used to say that even in the
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present set-up of laws, he could do a better job. Therefore, normally it is not 
that the laws are not sufficient. There are several laws in the country. The 
question is of implementation of these laws. I remember when I was the 
Chief Minister of Maharashtra, officers used to bring problems to me. I used 
to deal with the IAS Officers. They used to tell me that an amendment to a 
particular Act will be required or that some change in the rules will be 
required. Being the head of the State Government, I used to do that forthwitii. 
Therefore, I would like to tell the Government, the Ministers, that whenever 
any IAS officer goes to them and tells them that this is what is required in 
the interest of the people, he can immediately get the rule or the decision of 
the Cabinet on the issue changed. Therefore, there is no difficulty in having 
a political sanction for good work which the LAS officers desire to do. It is 
extremely important for good governance that the relationship between the 
two is smooth and harmonious. Unfortunately, in many States, today I find 
that the relationship between the administration and the political wing is not 
good. Therefore, it will also be the responsibility of new-comers in the LAS 
to leam how to maintain good relationship with the politicians. If once you 
decide—with the ultimate goal which I have explained to you— t̂o keep good 
relations with your bosses, it may not be difficult to keep good relations, 
barring in a few States.

When we say executive responsibility, we mean accountability of the 
Government to the Parliament. When we talk of administrative responsibility, 
we refer to the creative and constructive accountability of the civil servants 
to the Parliament and through it, to the people. On this issue I have thought 
many times as to how we can achieve the ultimate welfare of the people. This 
can be achieved only through accountability.

A career in the Civil Service has long been considered a challenging one. 
Friends, I must mention to you that the job that you have decided to accept 
is reaUy a challenging one; it is not an easy job that you are going to do. But, 
at the same time, it wiU give you the maximum satisfaction of serving the 
people. I find now the young generation does not want to accept LAS as their 
career. It is because they understand the difficulties in accepting this career. 
These days most of the boys feel that it is better to go for computer technology, 
go for information technology, and go to the United States of America as 
quickly as possible. But those boys, those who have a definite design of 
serving the people, would definitely accept the career of an IAS officer and 
the career becomes more important when they actually start doing the job.

Parliament and Civil Service are very close to each other. But the 
relationship between the civil servant and Parliament is through the agency 
of a Minister. There are a number of procedural devices available to the
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members of Parliament to ensure executive accountability—the Questions, 
Motions, Resolutions, Budget discussions etc. Besides, we have a 
comprehensive Committee System to bring the functioning of the Government 
to closer scrutiny of Parliament. Therefore, senior officers have to go before 
the Committee and explain the decisions taken by the Minister, and thereafter 
the members of Parliament put questions on whatever the executives have 
told them in the Committee. The Committee functioning has been a great 
success. There are 17 Departmentally-Related Standing Committees which 
work as mini Parliaments because there is a direct discussion between the 
officers and the elected members. It is through the Committees that senior 
civil servants come into closer contact with the members of Parliament. These 
Committees have a very limited nimiber of members of Parliament, who ask 
them certain questions and the officers have to reply to those questions. 
Parliamentary activities keep the civil servants busy with preparation of replies 
to questions in the House, compilation of notes for the use of the Minister 
during a debate, speeches in the House, and other related matters. The officers 
work, through the Committees, and finally they address the Parliament. I 
would like to share with you three cardinal principles which every civil 
servant must bear in mind while interacting with Parliament. Firstly, never 
ever give a wrong information willingly to Parliament, for that perhaps is the 
greatest offence of a civil servant. Parliament is the supreme body in the 
country, and the Parliament must be told honestly whatever you find in the 
papers before you.

Secondly, information asked for should not be held back from Parliament, 
nor should it be delayed. I am happy that after becoming the Speaker, I came 
to know this that the administrators have always given the correct information, 
and as far as possible, they have given information in time. So, the information 
must be given correctly, and information should be given at right time.

And thirdly, information, given to the Parliament must be relevant and 
accurate. You must have seen, and you must have read in the newspapers a 
number of times, that information coming from the Ministers is not relevant, 
and sometimes not accurate. It is not relevant sometimes because the Minister 
has not read the questions and answers properly. Therefore, the Minister 
starts giving inaccurate replies cmd also irrelevant replies. When the Minister 
has to stand up in the House, if his name is announced by the Speaker, and 
if he is not prepared well, he gives wrong information, and sometimes, 
information in his file is also incomplete. TTierefore, complete information 
has to be given to the Minister. The Minister is also expected to study it 
properly. If he studies it properly, there would not be any complaint from the 
Opposition parties that the Minister is talking irrelevant matters.
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You might have read in the Press recently about the MPLAD scheme. 
Under this, an amount is approved for the constituency of a member of 
Parliament which he is supposed to spend in his area and which he is 
supposed to spend properly in the interest of the people of his cor\stituency. 
This is given for the developmental works. It is a novel scheme with a noble 
intention in meeting various people-centred, small scale infrastructure 
developmental needs in the constituencies. Right now, when I am talking to 
you on this issue, there is a debate in the Rajya Sabha. They are discussing 
the same issue—the MPLAD Scheme. It is popularly known as the fund to 
be spent by the members of Parliament. SuA funds are also available to the 
members of the Assemblies, and in the case of big Muiucipal Corporations, 
to the Corporators also. These funds have become popular, and now these 
funds are ^so vmder great criticism. As a matter of fact, I must mention it to 
you that the fund is spent according to the direction of the members of 
Parliament. Therefore, the question of charging the amount as commission of 
the members of Parliament does not arise. But, imfortunately, it has become 
a public issue. It is said that the members of Parliament sometimes try to take 
their own commission from this fund. I am sure that this brings down the 
dignity of the members of Parliament. This issue was discussed very strongly 
in the Lok Sabha, and now a specific discussion about the MPLAD fund is 
going on in the Rajya Sabha. I am sure that whenever the officers-in-charge 
of spending this amoimt of MPLAD are strict, the amount will be spent 
properly. I must mention to you that the Collector—here it is District 
Magistrate—is in-charge of making the allotment of this money. The money 
goes to the district and the District Magistrate is supposed to spend this 
money. Therefore, the money is not spent directly by the parliamentarians 
imder any circumstances although their suggestions are accepted.

The successful implementation of a scheme depends on the joint and 
concerted efforts of parliamentarians and admirustrators. Therefore, since I 
am talking in regard to the expenditure of parliamentarians, I would say that 
whosoever is posted in a district as a Collector, he has to take this responsibility 
that the money is properly spent, and no money is given as commission. I 
always feel that the IAS officers have to be fearless. They can stop illeged 
activities, provided, they are strict. From the day on which you enter this 
service, you must be ready for transfer anywhere. Fortunately, liie IAS officers 
have been given, in this steel-frame, such a security of job that you have to 
be fearless, you must be ready to go anywhere in the coimtry, and sometimes 
even abroad. If you are not afraid of a transfer, no politician can give you a 
punishment more than a transfer. You must make up your mind that you can 
be put anywhere, and you have to be straightforward, honest and fearless in 
the interest of the country.



172 SIR SPEAKS

The role of civil servants has become more important after the process of 
globalisation. You all know that competition has increased. The IAS officers 
have also to be very competitive. Once upon a time, the competitiveness was 
not so important as it has become today. To meet the emerging challenges of 
globalisation, it is imperative to build a more responsive and responsible 
State, working on mechanisms that increase openness and transparency, 
incentives for participation in public affairs, and bridge the gap between the 
Government and the citizens. I always find that there is a gap between the 
officers, and also between the officers and citizens. The concern of all of us 
is that this gap must go, and there should be oneness between the elected 
representatives, the officers and the citizens. How can this be achieved? The 
officers must be able to take quick decisions. They must be always in a 
position to take final decisions. I have seen in the bureaucracy that the 
decisions tcike a lot of time. There are a number of officers involved in decision
making. The file goes from one place to another place, and they take such a 
long time that the people start losing faith in democracy.

Friends, I must make it quite clear to you that you must be bold enough 
to take the decisions whatever you want. I remember a story of an IAS officer 
who always used to take quick decisions. He was known for taking decisions. 
You must be knowing that in the Government, there is always a system that 
some files are to be destroyed after a period of 10 or 15 years, as per the 
Department's rules. But in the Department, there was one officer who used 
to always take quick decisions. He was known for it. So, one file came in the 
Department, it went to a number of officers for a decision, whether it should 
be destroyed or it should be continued. Nobody could tcike a decision. 
Ultimately, the file was sent to that officer who used to take quick decisions. 
Everybody thought that he would take a decision. When the file was sent to 
him, he looked at the file and wrote a remark that this file must be destroyed, 
but, before destroying the file, one zerox copy of it should be taken, and this 
copy should be kept in the cupboard. Now, if these types of decisions were 
taken, you can just imagine, how quick the decision was. That was the only 
quick decision that he took. Therefore, it is not necessary that for every 
decision the officer should hesitate; rather, he must make up his mind, and 
take the decisions quickly in the interest of the people.

Here, I would like to emphasise that easy and widespread access to 
information relating to the working of the Government is very crucial to 
operationalise accountability through transparency. You are aware that 
Parliament has recently passed the Freedom of Information Bill. This Bill 
gives more rights to the citizens and more access to different Government 
papers. To promote openness, transparency and accountability in the 
administration, this new Bill which has been passed will be of great use.
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When we talk of the civil servants, we talk of efficient civil servants. 
Whenever I am speaking to you or addressing you, I always thiiJc of an 
efficient civil servant. A permanent civil servant is the backbone of the 
Government. Let the Code of Ethics be another name for fair game which 
adds values of equity, justice, dutifulness, integrity, compassion, objectivity 
and professionalism as its key elements. Very soon, you all are going to not 
only execute decisions but also take a number of important decisions affecting 
the lives of millions of our people. The post of an IAS officer is so important 
that his decisions always affect a lot of people because he does not only 
execute the decisions but he is also very much in the process of making 
decisions. Therefore, sometimes I feel that it is necessary that the syllabus for 
training of IAS officers needs change. That change must be pro-people and 
pro-poor. The syllabus which was laid down by the Britishers were altogether 
different. Now, the things have changed. For a big country like ours, people 
are looking at the officers with lots of expectations. Therefore, this point also 
must be considered sometimes as to whether the syllabus of IAS officers is 
also required to be changed.

Friends, when you have difficulties, discuss with the Executive. When a 
policy has parliamentary sanction, you have to implement it whether you 
were in agreement with it at any stage or not. It is very important that IAS 
officers have to go according to the sanction of the Parliament, and therefore 
this supreme body must be respected. Whether one likes it or not, the decision 
of the Parliament, in most of the issues, is the final decision. I am of the view 
that as a civil servant, you have to develop an awareness of the wider socio
economic needs and problems of the society as well as the rising expectations 
of our people.

Friends, I must bring it to your notice that over the years, the expectations 
of the people are also increasing. These expectations are to be fulfilled through 
efficient officers. These efficient officers must always try to understand that 
our country is not only a country of millions of poor people but also a 
country of crores of illiterate people. Therefore, you all have to become the 
elder brothers of those illiterate people; you have to try to understand them 
and if they do not imderstand certain things, you have to talk to them in 
their own language, and try to convince them on the issues that will be 
brought before you.

Friends, with these words, I have a great pleasure in inaugurating this 
Appreciation Course. I hope you will find this programme useful and 
educative. I wish you all the very best in your endeavours. Thank you very 
much.
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It is, indeed, a matter of great pleasure for me to be amidst you all on this 
occasion today and share some of my thoughts and ideas with you. At the 
outset, I would like to heartily congratulate all foreign students who have 
passed out with flying colours from the Symbiosis family. Having said this, 
I must hasten to add that this is just the beginning of their career. The real 
test of life for them begins now. I am sure your association with the Symbiosis 
would go a long way in equipping you to confront the new challenges before 
you as you walk out of the portals of this prestigious alma mater of yours.

I have been following with keen interest the activities of the Symbiosis 
institutior\s. Ever since its inception in 1971, the Symbiosis has diversified its 
activities through various institutes of teaching and learning and has carved 
out a niche for itself not only in India, but also abroad. In recognition of their 
achievements and the high quality education that they impart, the Symbiosis 
International Educational Centre has been accorded the status of Deemed 
University by the Indian Government. This is, indeed, a befitting recognition 
of its varied achievements.

Over the years, the Symbiosis and its Institutes and centres have been 
imparting quality education to the students at affordable cost. Although there 
is no dearth of Universities and Institutes in India, the problem that aspiring 
students face is how to ensure quality education with affordability and that 
is where the Symbiosis and its Institutes come to the help of deserving and 
meritorious students. This is particularly beneficial to foreign students who 
want to make use of the educational facilities available in India. The 
philosophy of Symbiosis has been that people cannot be taught but only 
leam. Symbiosis facilitates learning by realization which best happens through 
self-reflection, exploration, explanations and experiencing. In the process, a 
symbiotic or mutually beneficial relationship is established between the 
students and the Institute. The infrastructure provided by the Institute with

* At the Convocation organised by the Symbiosis Institute for conferring Degrees/Diplomas to 
the students from Afro-Asian countries, Pune (24 June 2003).
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its modem buildings, hostel facilities, libraries, computer labs and experienced 
and qualified faculties help a great deal in p>ersonality development and 
academic excellence. The interface that the Institute promotes between the 
students and industrial houses and the corporate sector also contribute a lot 
in this regard.

For Symbiosis, education is a holistic concept. Education should involve 
realization of values and ideals and must have a cultural dimension as well. 
Accordingly, the Symbiosis has set up two Museums—one of the Museums 
is on Dr. B.R. Ambedkar who is the architect of our Constitution. The other 
one is the Afro-Asian Cultural Museum. This is, indeed, a thoughtful initiative 
of the Symbiosis, especially considering the fact that a large number of foreign 
students are from the Afro-Asian countries. It also shows the importance that 
India and the Symbiosis attach to the Afro-Asian region and its rich and 
diverse culture. I am particularly delighted to know that the Institute celebrates 
31st July every year as the Foreign Students Day which again proves that 
Symbiosis is keen to provide a forum for foreign students to come together 
and celebrate their talents, cultures and values.

The proximity of Pune, the centre of Symbiosis, to Mumbai, I believe, is 
of considerable advantage to the Ii\stitute and its students. Pune itself occupies 
a very unique position in India's educational and cultural history and also in 
India's freedom struggle. I may mention here that the Decean Education 
Society with which Lokmanya Bal Gangadhar Tilak was associated was 
established here in Pune. The Society has played a seminal role in the spread 
of education and social awareness among the people. The contribution of 
Pime and in particular that of Lokmanya Tilak to the socio-cultural, educational 
and political awakening of India which, in turn, triggered India's freedom 
struggle are noteworthy.

Lokmanya Hlak was a renowned scholar, learned alike in the old ways 
of the East and the new ways of the West. While the leaders of the early years 
of our freedom struggle had appealed to the English educated Indians, Tilak 
was the first political leader of India who reached to the masses and drew 
strength from them. I just referred to Tilak as he was intimately associated 
with Pune and its various activities and educational instituhons.

It is a matter of pride and pleasure that of late India has emerged as a 
destination for study and learning which is evident from the fact that more 
than seven thousand foreign students are now studying in India in various 
universities and Institutes pursuing different courses in science, technology 
and humanities out of which Pune itself has more than one thousand foreign 
students. This in itself is a recognition of India's human resources and its



176 SIR SPEAKS

cultural and educational heritage. It is a historical fact that India has always 
attracted students from abroad. In this connection, I may mention about 
Ncilanda, which was both a monastery and a university which existed many- 
many centuries ago. It is believed that as many as ten thousand students and 
monks were in residence there. Nalanda attracted students from distant places 
like China and even Western Asia. And they carried back home with them 
the message of their learning, besides, of course, the teachings of Buddha, the 
apostle of peace and non-violence. Takshashila was another such centre of 
learning in ancient India where students from far and wide came for education.

At a time when our Prime Minister is on an official visit to China I would 
like to mention here that long ago there came a great traveller from China to 
India in search of wisdom and knowledge. His name was Hiuen Tsang. He 
spent many years in India learning and teaching others, esp>ecially at the 
great imiversity of Nalanda. As said earlier, there were many other scholars 
from different countries who visited centres of learning in India even during 
ancient times. In the process, India benefited from their wisdom, and on our 
part, we gave all that we could to them to enrich their scholarship. When 
they returned to their native coimtries, they wrote of India, its culture, values 
and history, and spread the message of India to the rest of the world. In 
short, they became unofficial Ambassadors of India in their countries. Like 
them, all of you have come from various Afro-Asian countries. I hope, when 
you go back, you will be India's unofficial Ambassadors promoting better 
imderstanding and cooperation with our country.

In the process, you will in your own ways help strengthen global peace 
and cooperation. This is, undoubtedly, a signal contribution of the Symbiosis 
to the global community.

It is always a pleasure and a stimulating experience to be in the nlidst of 
teachers and students. Teaching is a profession which makes you feel yoimger 
and colleges and imiversities provide the ambience where you always feel 
young at heart. Teacher-student interaction is not only rewarding but also 
refreshing and rejuvenating. For the information of the students from the 
Afro-Asian countries, I would like to mention here that we in India have the 
tradition of Gurukul which is more than a school in the formal sense of the 
term. Gurukul is an interactive and participatory process of learning and this 
process of learning is holistic. It is not confined or restricted to text books. 
Our ancient wisdom contained in scriptures like the Vedas did not teach 
something supernatural or mysterious; rather, it contained the wisdom of 
life. It did not teach mundane materialism or asceticism; it taught us how to 
lead a life of virtue and how to cope with stress and strains of life in a 
spiritual mode. That is the essence of education which we try to impart even
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today, I am indeed happy that the Symbiosis is engaged in this spirit of our 
values through "Leadership Gurukulam", sculpting principled and inspiring 
performers and decision-makers.

What is the knowledge that we all have acquired or the skills and 
techniques of management which you have acquired? They are nothing but 
application of mind to a given situation. It teaches us as to how to manage 
our human and material resources prudently and as to how to avoid conflict, 
stresses and strains and promote growth and prosperity. But prosperity and 
growth have to be brought about with a human face. We cannot just abdicate 
our social commitment and our obligation to the vulnerable sections of society. 
I hope in your professional career, you wiU always remember these basic 
philosophies of life. Your enlightened interest and that of the corporate world 
lie on the overall growth and prosperity of society and the community as a 
whole and not the limited growth and prosperity of the individual or of the 
particular .corporate or industrial House. We should not have a one
dimensional approach to profit. As I said earlier, profit has to be with a 
human face.

Out first Prime Ministei; Pandit Jawaharlal Nehru once said: "A University 
stands for himianism, for tolerance, for reason, for progress, for the adventure 
of ideas, and for the search of truth. It stands for the onward march of the 
human races towards even higher objectives. If the universities discharge 
their duty, then it is well with the nation and the people." At the Symbiosis, 
I am certain that the distinguished faculty has instilled in you these high 
ideals so as to make responsible world citizens out of each one of you. The 
mission of Symbiosis, I understand, is to identify young people with 
professional and entrepreneurial aspiration, talent and determination and 
trigger them off to become excellent inspirational leaders of action and 
achievements in their chosen fields and to create inspiring and powerful role 
models and agents of change with courage of conviction and righteous action. 
I am sure that all of you will live up to these noble ideals.

With these words, I once again congratulate the students who have 
qualified and are being conferred the degree.

Thank you.
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I am glad to be here today to participate in the National Convention of 
Elected Representatives on HTV/AIDS being organised by the Parliamentary 
Forum on HIV/AIDS. First of all, I would like to extend my sincere thanks 
to the Organisers for inviting me to this Convention and thereby affording 
me an opportunity to interact with this august gathering on a problem 
concerning himianity. I take the opportunity to appreciate the efforts of the 
governor of the Convention, Shri Oscar Fernandes, the Joint governors 
Shri Kirit Somaiya and Rajiv Ranjan Singh, and the Core Group Members for 
organising this National Convention with a view to finding out more effective 
ways and means towards combating the menace.

We, in India, are facing the scourge of HIV/AIDS for the last 17 years. 
Since its detection in 1986, it has emerged as one of the most serious health 
problems in our country with about 4 million people infected with HIV at 
present. A nation-wide sentinel surveillance conducted by the National AIDS 
Control Organisation (NACO) has clearly indicated that the disease is 
prevalent in almost all parts of the coimtry. The greatest challenge it poses is 
to the highly productive age-group of 18-49 years which accounts for a 
substantid majority of the newly infected people. Nearly one-fourth of those 
affected are the women. Seen in this backdrop, the challenges ahead are 
daimting and complex.

It hairdly needs any reiteration that every nation is committed to the goal 
of 'Health for all'. So are we. Fully recognising the need to eradicate HTV/ 
AIDS as one of the key strategies, I am glad to leam that the National AIDS 
Control Project being implemented under the aegis of NACO, aims at 
enhancing India's capacity to respond to the challenges thrown up by HIV/ 
AIDS, on a long-term basis. The Project is currently running in its Second

 ̂At the inauguration of the National Convention of Elected Representatives on HIV/AIDS, 
New Delhi (26 July 2003).
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Phase. Our National AIDS Prevention and Control Policy envisages to stem 
the tide of the epidemic by 2007 targeting to achieve zero level of new 
infections by then. We can look back with great satisfaction for the success in 
many of the important areas such as generation of awareness about HIV/ 
AIDS among the people, development of basic infrastructure, availability of 
good quality condoms, safe blood and blood products, etc.

Achievements apart, we still need to do a lot more in this sphere. There 
are many gaps left to be plugged and many lessons to be learnt. The fact that 
we have the second largest number of cases in the world underscores the 
immediate need to have a paradigm shift in our strategy.

Friends, about 85 per cent of HIV infections in our country occur through 
the sexual route. It may be because there is a general lack of awareness in the 
society about safe sex. It covers not only the high risk groups like sex workers, 
but also the general population like students, youth and migrants. Women 
constitute a  large segment of the infected people as they are subject to many 
socio-cultural and economic denials forcing them to indulge in unprotected 
sex, at times even against their will. The social stigma attached to the sexually 
transmitted infections in general, and HTV/AIDS in particular is making the 
climate non-conducive in as much as that the decisive actions on the part of 
the Government become less effective. It has compounded the risk as well as 
the vulnerability factor making our productive forces more prone to the 
disease.

In such a scenario, interventions like awareness about the HIV virus, its 
modes of transmission and the ways to protect it, voluntary counselling and 
testing, adoption of safe behavioural practices, etc. are certainly needed in 
our prevention and control strategy. In this context, promotion of condom 
use assumes special significance as it is the only effective method of preventing 
HIV/AIDS through the sexual route. I woiild like to cite the example of 
Thailand which clearly established the utility of condom use. Faced with 
galloping rates of HIV infection, the launch of a country-wide information 
campaign centering aroimd the promotion of condom use targeting everyone 
from school children to commercial sex workers dipped the HIV infection 
rates in Thailand to a very low level. It is indeed a matter of great satisfaction 
for me to learn that our National AIDS Prevention and Control Policy also 
argues for promotion of condom use as a preventive measure. Here, I would 
like to emphasise that while ensuring easy availability of condoms through 
social marketing, the thrust should also be on making available good quality 
condoms guaranteeing their efficacy.

Friends, in our HIV/AIDS combating strategies, the bulk of our population 
which is below the age of 25 years is of special concern. Various studies and
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surveys show that this particular section is emerging as highly vulnerable to 
STDs and HIV infection. How to prevent them from falling victim to the 
dreadful disease, is a great challenge we are faced with. Here, I see a ray of 
hope in sex education with the HIV message helping our youngsters to foUow 
a proper life style. Unfortunately, the talk of sex education is yet to find 
wider acceptability in our country. I strongly feel that this must become 
acceptable. A nation-wide sex education programme with an HIV message is 
really the need of the hour. If Uganda can be a success in lowering its new 
HTV infections from 30 per cent to as low as of 6.1 per cent mainly through 
the mechanism of sex education of the youth, why can't we?

Our AIDS prevention/control strategy should also ensure effective 
reduction of chances of HTV virus transmission through other modes. Harm 
reduction programmes such as enforcing safety of blood and blood products, 
mandatory testing of blood for HTV, increasing availability and accessibility 
of sterile injecting equipment, preventing mother-to-child transmission by 
administering short course of ihe anti-retrovirals like Azibothymidine and 
Nevirapine should be integral components in our endeavour to prevent the 
spread of HTV/AIDS.

Taking good care of the victims of HTV/AIDS is our national task. We are 
committed to improving care and support services for the people already 
infected with HTV/AIDS, both in hospital and at home. In this context, it has 
been observed that although the level of awareness about what HTV/AIDS 
is, how it is transmitted, etc. has improved over the years, it has still not 
reached the desired level. AIDS is even today mistaken as a contagious disease 
by many. I recall having read a case about a HIV-positive person and the 
differential treatment meted out to him at the time of his death. When he 
died, his family did not come forward to claim his body in the hospital. His 
body was covered with plastic. At the mortuary, the staff refused to lift the 
body the moment they came to know that he died of AIDS. At the cremation 
groimd, his relatives didn't come near the body. Discrimination against women 
is even more glaring. Recalling an example of a young lady named Sundari, 
I feel sad that although she carried the HTV infection from her husband, she 
was discriminated against to a great extent by her own family after the death 
of her husband. Her in-laws stopped talking to her, not even allowing her to 
enter the kitchen. In yet another case, an HIV-positive woman was not allowed 
to get too close to her children thinking that she will pass the infection to the 
children and through them to the in-laws.

Patients are sometimes denied their right to treatment and healthcare 
services. There are also instances of discrimination to the extent of causing 
loss of employment to the HTV-infected in some cases. Once I read about a
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barber who honestly disclosed to his employer about his being positively 
tested for HTV infection. Instead of helping him in whatever way possible, 
the employer asked him to pack up as he was afraid of the consequences in 
the event of this fact coming to the knowledge of his customers. The 
employer's main apprehension was that he would lose his customers and 
suffer losses in business because of the stigma attached to the disease which 
his employee suffers from.

The challenge is to give AIDS-victims a human touch. Let the AIDS victim 
not be treated as an untouchable. Only clear and candid information about 
how HTV is transmitted, would help eradicate baseless fears and myths. Our 
efforts also need to be directed towards creating a congenial atmosphere 
ensuring AIDs patients the medical, palliative, psycho-social and economic 
support enabling them to live with dignity.

Despite the fact that the AIDS epidemic has been inexistence in oi; 
country for nearly two decades, the treatment options for HI vXAIDS are still 
in their initial stage. The multi-drug, anti-retroviral, known as 'coAtail therapy' 
is not a cure but a way to extend the life of the infected. Bein^^extremely 
expensive, most of the infected people cannot afford to buy it. Moreover, it 
is an expenditure the patient has to bear indefinitely. At this juncture, the 
latest technological breakthroughs in genomics and related areas have given 
a new hope to the search for a lasting cure. I am happy that our National 
AIDS Prevention and Control Policy has recognised the urgency to look for 
cost-effective alternatives to anti-retroviral drugs in the indigenous systems 
of medicine like Ayurveda, Unani, Siddha and Homoeopahty. Another 
redeeming factor in this regard is the encouraging response being received 
from the results of research projects in Homoeopathic and Siddha Systems.

The urgency to combat HTV/AIDS must flow into the system. Right from 
the Legislature and the Government to the health care systems, it should go 
down to the level of the common masses in general. It is a concern which 
demands resolute and sensitive partnership of all. In this context, the role of 
the elected representatives olF the people is of utmost importance as they are 
better placed in mainstreaming the HIV-related issues in plans, policies and 
programmes, and making it a mass movement bringing about behavioural 
and attitudinal changes in favour of prevention as well as cure strategies 
while addressing the problem of HIV/AIDS.

The efforts of those members of our Parliament who have already taken 
the lead in running AIDS awareness programmes in their constituencies are 
indeed commendable. It is very encouraging to know that they are using a 
part of their armual constituency development fund for this human cause.
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The examples of Shri Oscar Fernandes and Shri Kirit Somaiya who have 
successhilly launched city-wide and nation-wide campaigns promoting the 
cause of AIDS control, are worth emulating. Adding a new impetus to the 
crusade, I am sure, the two-day N ational Convention of Elected 
Representatives on HIV/AIDS would prove to be a milestone in reaching out 
to our peoples' representatives in various legislative bodies at local, regional 
and national levels and through them to the people at the grass roots.

VNTith these words, I am happy to inaugurate the National Convention on 
HIV/AIDS. I hope, the Convention would go a long way in creating more 
awareness in our people against the menace of HIV/AIDS. I am sure, the 
signing of a Declaration of Commitment to fight against HIV/AIDS would 
certainly help make the battle against the disease a national movement. I 
compliment the Organisers of the Convention for their sincere efforts and 
wish them all success in their endeavours.

Thank you.



PROMOTING GLOBAL SOLIDARITY 

TO COMBAT AIDS*

l e

I am happy to be here with you today on the occasion of the Conference 
of Parliamentarians of South Asian and South East Asian Countries for 
promoting the advocacy role of elected representatives in the dissemination 
of knowledge about prevention of HIV/AIDS. First of all, I would like to 
congratulate the Indian Association of Parliamentarians on Population and 
Development (lAPPD) and the Asian Forum of Parliamentarians on 
Population and Development for organizing this Conference on such a burning 
topic in cooperation with the Ministry of Health and Family Welfare, 
Goverrunent of India, and the Uruted Nations Population Fund (UNFPA).

Friends, HTV/AIDS—a catastrophe in slow motion—has rightly been 
declared as a Global Emergency posing formidable challenges to human life 
and dignity, which results in denial of effective enjoyment of human rights. 
Today, the whole world is struggling to check the spread of a pandemic, 
which has infected nullions of people across the globe. By the end of 2002, 
it was estimated that 42 million people worldwide were living with 
HIV/AIDS, a large number of them being in the age group of 15-24 years. 
The developing countries are the hardest hit, with a majority of new infections 
occurring in * e  most sexually active and highly productive age group of 
15-49 years. All the more saddening is that women constitute a large 
proportion of those iirfected.

In Asia, the window of opportunity for bringing the HIV / AIDS epidemic 
under control is narrowing rapidly. W i^ the exception of Cambodia, Myanmar 
and Thailand, national HIV prevalence levels remain comparatively low in 
most Asian countries. Both India and China are experiencing serious, localized 
epidemics that are affecting many millions (in India arovmd 4.5 million) of 
people. The warnings have also been sounded in other South Asian and

* At the inauguration of the Conference of Parliamentarians of South Asian and South-East 
Asian countries on "Promoting Advocacy Role of Elected Representatives in EHssemination of 
knowledge about Prevention of HIV/AIDS", New Delhi (1 August 2003).
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South-East Asian countries of the threat that exists for a rapid escalation of 
the disease if immediate measures are not taken.

No other disease in recent times has generated so much public concern 
as the epidemic of HIV/AIDS. Convinced of the need to have a coordinated 
and concerted response to this epidemic, all of us have been striving hard to 
free our societies from this menace. However, the scale and intensity of our 
efforts to date are still far short of what is needed to check this epidemic. The 
moot questions confronting all of us are: Why? Where does the fault lie? 
What are the gaps? What more do we need to do? How do we overcome our 
failures / drawbacks?

There is a clear need for urgent action. We need to accelerate our 
programmes with a committed drive for social mobilization. By expanding 
prevention, treatment and care efforts, we can avert millions of HTV infections 
and save millions of lives in the coming decade. An element of crucial 
importance is vulnerability in which it is likely that some individuals become 
more prone to infection than others such as youth, migrants or poor women 
due to factors like poverty, fear, myths, illiteracy, inequality, mobility, etc. 
Focused efforts that effectively protect vulnerable populations against 
HIV/AIDS are important and cost-effective. It is equally important that 
HIV/AIDS responses extend everywhere and also the wider general 
population, imparting knowledge and providing services that people need to 
protect themselves and each other against HTV/AIDS. Experience has shown 
that it is not possible to sustain a long-term and effective response unless 
both the risk and vulnerability factors are addressed properly. Decreasing 
risk of infection slows the epidemic while decreasing vulnerability removes 
the risk of infection and the impact of the epidemic.

Friends, soon after the first case of HTV infection was reported in the 
country, the Government of India immediately initiated a series of important 
measures to tackle the menace, which are currently being taken under the 
National AIDS Control Project. Preventing our population from being HTV 
infected through interventions like information, education and communication, 
blood safety, voluntary counselling and testing, etc., is our topmost priority. 
Of course, the treatment, care and support services to the already infected 
people also form an integral part of our strategy.

The National AIDS Prevention and Control Policy, 2002 aims at effective 
containment of the infections level in order to achieve zero level of new 
infections by the year 2007. Adding more to these efforts, a comprehensive 
National Blood Policy was released last year, which encompasses all aspects 
of the operation of blood banks, besides ensuring good manufacturing 
practices.
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Friends, in the absence of a permanent cure, prevention remains as the 
mainstay in any response. The saddest part is that about a third of all new 
HIV infections occur among young people between 15 and 24 years of age. 
It is widely recognized that HTV transmission through the sexual route is the 
primary cause of concern. There is enough evidence that the Sexually 
Trar\smitted Diseases (STDs), common in this age group, also increase the 
chances of HTV infection. Yet, they are often denied access to important 
information and sexual health services critical to their health and well-being. 
Some people are living in especially difficult situations, making them even 
more vulnerable to HTV infection. Young girls are the more vulnerable for 
both physiological and socio-cultural reasons.

In this context, mechanisms like forthright health and sex education and 
discussion with HTV message, volimtary counselling and testing, and adoption 
of safe behavioural practices like promotion of condom use, etc., assume 
greater significance. We also need to sensitize people, particularly the youth, 
about adhering to a healthy life-style. In this connection, the Government of 
India has initiated the School AIDS Education Programme and University 
Talk AIDS Programme all over the country. Besides raising awareness levels, 
these programmes reinforce family values, help young people build skills to 
resist peer pressure and develop a safe and responsible life style.

Recognizing the important role of socio-cultural, family, ethical and 
religious factors in the prevention of the HIV epidemic, each country should 
strengthen its social and legal set-up, removing underlying prejudices, silence, 
social stigma and discrimination responsible for the spread of HIV/AIDS. In 
this connection, we, in India, sincerely appreciate the appeal made at the 14th 
International Conference on AIDS in July, 2002 at Barcelona that any legal 
response to HIV must facilitate the use of public health laws accompanied by 
appropriate safeguards for human and civil rights.

Besides, in order to control the spread of HIV infection through routes 
other than sex, enforcing safety of blood and blood products, increasing 
accessibility and availability of sterile injecting equipment, preventing mother- 
to-child transmission are some of the main activities which need to be 
integrated comprehensively in our approach to prevent and combat the 
epidemic.

Prevention of infection and amelioration of those already infected go 
hand in hand. It has been observed that discrimination against the people 
living with HIV/AIDS denies them access to clinical as well as home-based 
treatment, care and support services and hinders effective responses. One of 
the best ways of removing this denial, in my opinion, is to give combating
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AIDS a 'human face' through greater involvement of people living with 
HIV/AIDS by protecting their rights to education, employment and access to 
information and health care services. It is they who bring in personal 
experiences, which may greatly help us strengthen our planning and strategy 
to combat the epidemic. Increased availability and affordability of vaccines, 
microbiddes, drugs and newer technologies including anti-retroviral therapy 
would further add to the momentum in this direction.

Of special concern is also the fact that there is no effective cure as yet 
which can remove the HTV virus completely, or a vaccine which can prevent 
infection. Insofar as the anti-retrovirals are concerned, it is not just the price 
that is worrying but also the fact that the said therapy is not a cure to the 
disease it has to be taken throughout life and needs constant monitoring for 
side effects and only helps in prolonging the life of the patient. The disease 
urgently calls for new and innovative approaches for developing effective 
curatives. Here I see a ray of hope in the indigenous systems of medicine like 
Ayurveda, Unani and Siddha apart from the Homoeopathy.

I am glad to leam that in order to address the strains of HTV subtype C 
that is predominant in our coimtry, the National AIDS Control Organisation 
and the Indian Council of Medical Research in collaboration with the 
International AIDS Vaccine Initiative are working together to develop an 
indigenous HIV vaccine. Such research needs to be speeded up urgently.

Friends, I strongly feel and you all would agree that no one can deny the 
fundamental importance of strengthening the regional, sub-regional and 
intemationcil capacities to address the problem of HTV/AIDS. This calls for 
exchange of specialized skills and resources, technical and professional 
experhse, essential drugs, vaccines, microbicides, etc. India's policy has 
consistently been to promote the global solidarity to combat the disease. 
Cross-country issues like drug use, labour migration, trafficking of women 
and children make it all the more necessary. Acknowledging the same, the 
Declaration of Commitment on HIV/AIDS 'Global Crisis—Global Action' (to 
which India is also a signatory) adopted at the UN Special Session in June, 
2001 timely calls for strong partnerships among Governments, inter
governmental organisations, NGOs, medical and scientific institutions, the 
business sector, parliamentarians, religious leaders, etc. for combating and 
overcoming this threat to human existence. What we all need is to come 
forward and actively explore bilateral, regional and multilateral collaborations 
in order to make our world free from the scourge of HTV/AIDS.

HIV/AIDS is no longer merely a policy issue. Leadership by the 
Government in combating HIV/AIDS can only be successful if its efforts are
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complemented by the full and active participation of the leaders from social, 
cultural, religious and political fields. In this context, many African countries 
as well as those in the Caribbean and South East Asian regions have 
successfully demonstrated how crucial is the political leadership and political 
will in a f i^ t  against the scourge of HTV/AIDS. The example of the Ugandan 
President Yoweri Museveni, who publicly acknowledged the country's 
HIV/AIDS problem and made a commitment to mobilizing efforts against it, 
is worth emulating. Persons at different levels of society were involved, such 
as political, community and religious leaders. By sustaining its AIDS 
programme, the country has seen HIV prevalence among pregnant women 
in Kampala, for example, fall from 29.5% in 1992 to 11.25% in 2000.

We have to win this battle. We cannot win it without an all out effort to 
educate our masses and fight against the stigma, discriminahon and exclusion 
that is associated with HIV/AIDS. At this juncture, I would like to make a 
special appecd to the parliamentarians who have a central role in making 
partnerships at national, regional and global levels for HIV-related health 
work in a meaningful way. In view of their status and the nature of their 
responsibilities, the elected representatives are in a better position to sensitize 
the decision-makers, plaimers and those responsible for implementation of 
the programme. Elected representatives can help evolve such policies, 
programmes and legislation that could meet the existing and changing needs 
of the people. Besides, we are in a imique position to influence public opinion 
and generate attitudes supportive of effective preventive as well as curative 
response to the disease. Let us dedicate ourselves to ensuring a better future 
free from the bane of HIV/AIDS.

With these words, I am happy to inaugurate this Conference. I hope that 
the deliberations here would prove to be of immense help in our crusade 
against the menace of HIV/AIDS. My best wishes for the success of the 
Conference.

Thank you.



ENSURING EXPEDITIOUS AND MEANINGFUL 

JUSTICE FOR ALL*

l h

It is indeed a great honour for me to be with you today on the occasion 
of the concluding session of the All India Seminar on 'Access to Justice' being 
organised by the Supreme Court Advocates-on-Record Association. I am glad 
to be associated w i^  the deliberations on the subject that concerns one and 
all. I would like to extend my heartfelt thanks to the Association for having 
invited me to share my thoughts with such an august gathering on this vital 
topic.

As you all are aware, the trinity of 'Liberty, Equality and Justice' is central 
to the democratic way of life. It was well recognised in our ancient scripture, 
the Rigveda and I quote "No one is superior or inferior. All human beings are 
equal. They are all brothers who should strive collectively, for the common 
welfare".

It was in keeping with our rich cultural heritage that the Preamble of our 
Constitution considered it a necessary pre-requisite to enable our citizens to 
develop their personality to the fullest. The Preamble holds the promise of 
securing to all its citizens 'Justice—social, economic and political' and 'equality 
of status and of opportunity'. Article 39A of the Constitution enjoins upon 
the State to secure that the operation of the legal system promotes justice on 
the basis of equal opportimity.

The constitutional governance in our country rests on the premise of the 
Rule of Law. In our country, the constitutional mandate places all citizens 
equal before law and, at the same time, accords equal protection of law to 
one and all. With its wide and diversified jurisdiction, our Judiciary plays the 
role of a guardian of the Constitution, in addition to performing its normal 
duties of preventing arbitrary use of govemmentcd authority and safeguarding 
the rights of the citizens. Articles 32 and 226 dealing witih Writs, provide a

* Valedictory Address at the Seminar on ''Access to Justice" organised by the Supreme Court 
Advocates-on-Record Association, New Delhi (27 April 2003).
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guaranteed and quick judicial remedy for the protection of Fundamental 
Rights of the citizens against acts of commission or omission by the State. In 
the case of mfrmgement of a fundamental right, an aggrieved person has the 
right to seek redressal directly from the higher Judiciary.

It hardly needs any reiteration that the role of the Judiciary and the legal 
fraternity has been significant and substantial insofar as the maintenance and 
sustenance of Rule of Law is concerned. Through its landmark judgments 
and reliefs to the aggrieved, the Judiciary has always endeavoured to be a 
protector of citizens' rights and a bastion of justice. Our courts have been 
liberal in rendering justice. The practice of treating letters as petitions with 
a view to giving justice to the defenceless, poor, needy and weaker sections 
of society is ample testimony to the valuable public service being rendered 
by our courts.

The re-interpretation of the concept of locus standi through the promotion 
of the device of Public Interest Litigation (PIL) has paved the way for the 
poor and the needy to have easy access to justice. Many a time, the courts 
have taken up the cause of human rights protection by entertaining PILs on 
a wide gamut of subjects. Take for instance, rates of fee in public schools, 
pollution-free public transport system in the Capital, re-location of industries 
from residential areas to the outskirts of Delhi, removal of encroachments on 
roads and streets, maintenance of cleanliness, etc. All this has resulted in 
Delhi becoming a cleaner city. Improvement of water supply situation in 
Patna, problem of illegal mining in Doon Valley, relief in cases involving 
child labour, bonded labour, trafficking in women, prescribing safety norms 
for transporting children in school buses and environmental protection are 
some other issues on which courts have entertained PILs, thereby paving the 
way for improving the quality of life of the ordinary citizen.

Yet another concrete step towards fulfilment of the constitutional mandate 
to ensure access to justice has been the setting up by the Government of the 
Committee for Implementing Legal Aid Schemes (CILAS) in 1980 with Justice 
P.N. Bhagwati as its Chairman. As a result, today we have Legal Aid and 
Advice Boards all over the country. The Legal Aid Services are designed to 
help the conunon masses, especially the unlettered and poor citizens so that 
they can have quicker economic and legal assistance either at affordable cost 
or at the cost of the State exchequer. The limitation as to income for eligibility 
to get the benefit of this service is not applicable in the case of SCs, STs, 
women, children and the physically chaUenged. As per the latest available 
data, till 30 September 2002, nearly 43 lakh persons, including those from the 
SC/ST community, besides women, children and physically challenged, have 
benefited through the Legal Aid Services.
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A desired momentum was added when Parliament passed in 1987, the 
Legal Services Authorities Act aimed at providing statutory backing to the 
institution of Lok Adalats. The hok Adalats and Consumer Forums have proved 
to be quite effective mechanisms for alternate resolution of disputes through 
persuasive and conciliatory efforts. These two institutions not only helped 
reduce the burden of arrears in regular courts, but also took justice to the 
poor and needy in an easy and inexpensive way. They have helped resolve 
a substantial number of disputes and have provided to the people quick 
justice. HU 30 September 2002, nearly 1.43 crore disputes were amicably settled 
through the forum of Lok Adalats and 15.48 lakh complaints were resolved by 
various Consumer Forums across the coimtry. I feel, these statistics sound 
impressive.

Notwithstanding these statistics, I am constrained to say that the present 
set-up is still not proving adequate to deliver justice as per the needs of the 
time. The old saying 'justice delayed is justice denied' is unfortunately 
becoming a norm, rather than remaining an exception. While on the one 
hand, the functions of the Judiciary are widening and expanding for a variety 
of reasons, the credibility of the Judiciary in people's perception has, on the 
other, suffered a lot on accoimt of delays and declining standards. Today, we 
have the second largest nimiber of lawyers in the world. And yet, justice 
moves at a snail's pace. The number of cases pending in our courts runs into 
crores. The latest available data indicates that the number of pending cases 
in various courts of India runs into 2.43 crores. A colossal figure indeed. Of 
these, nearly 36 lakh cases are pending in our higher courts. With every 
passing day, a large number of new cases are added to the mammoth tally. 
Institution of new cases is greater and disposal poor. Making the situation 
worse are the conditions of stark ignorance, abysmal poverty, hunger and 
deprivations of other kinds being faced by substantial segments of our people. 
For them, the lofty ideals of liberty, equality and justice are still a distant 
dream.

Speaking about judicial delays, I remember having read an incident in 
William L. Prosser's book The Judicial Humorist. It so happened that a case 
was pending in an American Court for 14 years. The judge trying it 
unfortunately expired and the case file started gathering dust. During this 
period, there had been many transfers of interest in regard to the subject 
matter of the litigation and as many as eighty attorneys had become associated 
with the case either from the plaintiffs or the respondent's side. When the 
case came up for hearing at a short notice to the concerned attorneys, none 
of them, except one, could recollect that his client's name was Mr. Darius 
Green. The new judge asked the lawyer to record his motion in writing that
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the trial in the case be commenced so that the Clerk was able to fix the next 
hearing. When the lawyer concerned moved away from the desk of the Court 
Clerk, another lawyer present came to him, shook hands in amusement and 
slapped his broad back. He said: "Remember me to Mr, Green most cordially" 
"I can't do that/' was the quick reply "he's dead." "Oh! Dead! I thought you 
were representing him?" Prompt came the reply from the lawyer "I am. Tm 
his executor."

The point that I am trying to make is that delay not only buries justice, 
sometimes it buries litigants as well. Strange indeed are the ways of the court 
cases on occasions!

In such a scenario of judicial delays, we certainly need an introspection 
to reshape and overhaul our judicial system. Justice is the minimum common 
requirement of all people. It carries with it a certain connotation. It gives 
security, liberty and happiness to life. How to make justice accessible to all? 
How to ensure timely dispensation of justice to all? How to ensure restoration 
of people's confidence and faith in the system? These are some of the pertinent 
questions to which we need to find answers.

Friends, quite often, the Judiciary is criticised for playing a pro-active 
role vis-a-vis the other organs of State, viz. the Legislature and the Executive. 
The entertaining of Public Interest Litigations by the Judiciary has attracted 
the charge of judicial interference in the jurisdiction of other organs. As per 
our constitutional mandate, all the three organs of State are supreme in their 
respective spheres. But they have to work in perfect harmony towards the 
common goal which is the greatest good of all. If any organ of State fails to 
fulfill its duty, it is likely that another may step in with its own solutions to 
the problem. Let me, however, make it clear that there is no inherent dichotomy 
between the three organs of State. Their roles are supplementary and 
complementary to each other. This is as it should be.

Friends, I must put on record that the legal fraternity has always made 
valuable contribution in diverse spheres. During the pre-Independence days, 
we had a galaxy of lawyers who were in the forefront of our freedom struggle. 
Mahatma Gandhi, Motilal Nehru, C.R. Das, Pandit Jawaharlal Nehru, Sardar 
Vallabhbhai Patel, Asaf Ali, Sir Tej Bahadur Sapru—to name only a few— 
held aloft the torch of freedom. It was the lawyer in each one of them who 
recognised the repressive nature of the British rule impelling them to rebel 
against it. When Independence was achieved and we opted for a parliamentary 
system, we had, nearly 30 percent of our parliamentarians who represented 
the legal profession. The first Lok Sabha holds the record of having as many 
as 153 members who had legal background. Subsequently, however, their
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number started declining, may be due to changing social realities as several 
other classes and professions started playing a greater role in our polity. In 
the present Lok Sabha, 66 members are from the legal profession which 
accounts for 12.24 per cent of its total membership. Even though their presence 
is not as much as it used to be, these lawyer-members have all along been 
playing a significant role in the enactment and interpretation of laws. The 
lawyer-members—whether in Parliament or in State Legislatures—make 
contribution of their own in improving the quality of legislation. Even though 
drafted by the Executive, the laws are refined in the legislative crucible and 
it is such members who leave their imprint on the contents and contours of 
the emerging legislation.

Another State organ equally or perhaps more concerned with people's 
welfare is the Parliament—the supreme legislative body of our country. 
Endowed with a representative character, its primary task is to legislate. With 
great satisfaction, I can say that the Parliament has been discharging its 
constitutional obligations faithfully and diligently. The volume of legislative 
business completed in recent months, especially during the previous Session 
of the 13th Lok Sabha, testifies to this fact. It was a record-breaking Session 
in the sense that no Winter Session in the last thirty years had transacted as 
much business as this Session was able to do. During the last one year, our 
Parliament has passed 87 Bills, besides transacting other legislative business. 
In fact, the Parliament embodies people's hopes and aspirations and serves 
as a link between the people and the administration. It can achieve the 
maximum only when it works in tandem with other bodies involved in the 
governance of the country. I am sure, if all the organs of State work with 
single-mindedness, discipline, dedication and devotion, they can work 
wonders.

The work of a legislator and a lawyer is quite similar. Both work for the 
people. A legislator works primarily for redressal of people's grievances, a 
lawyer works for getting justice to the people—of course, for a fee, which, at 
times, is very exorbitant! The dispensation of justice being expensive, a 
common litigant finds it extremely difficult to afford it. Here, I am reminded 
of a joke: it is said that a litigant deciding to contest a case goes in a car; even 
if the case is decided in his favour, he comes back on a bicycle, thanks to the 
fee and the other charges he is made to shell out!

Another joke that comes to mind is that once a man goes to talk to his 
neighbourhood friend, who is a lawyer. He asks the lawyer: "what would 
you do if your neighbour's dog ate a pair of your shoes?" The lawyer 
responded: "I will at once demand him for a new pair or sue him". The 
neighbour responded: "I am glad to hear that. Because it was your dog that
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ate away my shoes". The lawyer happily paid his neighbour Rs. 500 for the 
shoes. The next week the neighbour received a hefty bill in the mail entitled 
"Consultation Fee"!

Friends, jokes apart, the role of an 'attitudinal change' required in the 
work culture of the judicial system assumes significance in the present day 
scenario. The change in the work culture requires the cooperation and 
involvement of the lawyers, judges and the litigants. I earnestly believe that 
it is primarily up to the lawyers to keep the sanctity of the profession and 
uphold its etWcs. The legal fraterruty can certainly do its bit in strengthening 
and re-enforcing people's confidence in the judicial system.

About the administration of justice, a lawyer-friend of mine once made 
an interesting observation. I do not agree with what he stated. But I still feel 
that his observation is worth sharing. He said: "In the USA, everything that 
is not prohibited by law is permitted. In Germany, everything ^at is not 
permitted by law is prohibited. In China, everything is prohibited, even if 
permitted by law. In India, we have reached a situation that everything that 
is not permitted by law is obligatory."

Let us all join hands to demolish this kind of myth.

In the administration and dispensation of quick justice, what is called for 
is the simplification of the judicial procedure. The approachability to the 
courts and early disposal of cases is imperative for restoration of people's 
faith in the system. A step towards this end could be to raise the pecuniary 
jurisdiction of the sub-courts as they are nearer to one's native place. Another 
step could be to promote the use of Alternative Dispute Resolution (ADRs) 
mechanisms which include arbitration, conciliation, meditation, Lok Adalats, 
Consumer Forums, etc. This should certainly help in substantial reduction of 
the burden on the regular courts.

Today's is an age of computerization. It is synonymous with speed and 
efficiency. It is increasingly in use both in public and private sectors. The 
courts also need to use it extensively. I am told that some work has already 
been done in the highest court of our land. Computerization of rulings, easy 
availability of case laws and other legal opinion through a legal data bank 
will surely help make speedy justice accessible to the masses.

In the end, I would like to emphasize that the laws are what lawmakers 
make, what lawyers debate and what judges propound. The success of a case 
calls for a new ethos of time-bound presentation with the aim of securing 
expeditious and meaningful justice to the aggrieved. A good lawyer should 
always strive for it.

Thank you.
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INTER-PARLIAMENTARY COOPERATION



INDIA AND CROATIA-GREAT POTENTIAL 

FOR COOPERATION*

l f

It is, indeed, an honour and privilege for me and members of my 
Parliamentary Delegation to be here today. May I, at the outset, express our 
sincere thanks for your generous words and gracious hospitality. Let me also 
take this opportunity to convey the greetings and best wishes of the people 
and Parliament of India to the friendly people and the Parliament of Croatia.

Friends, we have watched with keen interest and appreciation the 
phenomenal developments that have taken place in your country in recent 
years. Within a short span of less than a decade, Croatia has strengthened its 
democratic edifice. For us, in India, democracy has been a way of life for 
long. In fact, on May 13, the Indian Parliament celebrated its Golden Jubilee. 
The past fifty years have witnessed our country establishing itself as the 
largest working democracy in the world, making rapid strides in diverse 
fields.

Friends, the bond of friendship between India and Croatia goes back to 
the time of the former Federal Socialist Republic of Yugoslavia. When our 
two countries established diplomatic relations, it was in New Delhi that Croatia 
opened its first resident mission in South Asia. India too values its relations 
with Croatia and upgraded its representation in Zagreb to Ambassadorial 
level less than two years after first establishing the Indian Mission in 1996.

Our friendly relations have since been growing satisfactorily bringing 
our two countries closer to each other. Two important Agreements have been 
signed on Bilateral Promotion and Protection of Investment and on Combating 
of Illegal Trafficking in Narcotics, Orgcmised Crime and Terrorism. With our 
traditional linkages and growing economies, we foresee great potential for 
growth in Indo-Croatian trade and economic relations. Information 
Technology, pharmaceuticals and food processing are some of the promising

* At the Banquet hosted by H.E. Mr. Zlatko Tomcic, President of the Croatian Parliament in 
honour of the Indian Parliamentary Delegation, 2^greb, Croatia (9 July 2002).
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areas where we can fruitfully utilize our compelmentarities and strengthen 
our economic ties. The establishment of Indo-Croatian Joint Committee on 
Trade and Economic Cooperation could help promote further bilateral trade 
and economic cooperation and development in diverse fields.

Our cultured ties are very well reflected in the Centre for Indology at the 
Zagreb University which has been functioning for over seventy years. A 
Cultural, Scientific and Educational Exchange Programme between our two 
countries has also been signed in July 2001.

India believes that no amoimt of human efforts or mutual cooperation 
can bring about peace and prosperity imless the threat posed to democratic 
societies by the menace of terrorism is confronted effectively. The terrorist 
attacks on the Indian Parliament on 13 December and on the State Legislature 
of Jammu and Kashmir on 1 October 2001 have shown that terrorists and 
their collaborators target democratic institutions, elected representatives and 
the political leadership with a view to achieving their nefarious ends. The 
September 11 terrorist attack on the United States was a pointer to the global 
dimension of terrorism. India has been consistently highlighting the need for 
global action against this growing menace and more particularly on the threat 
of cross-border terrorism. We have to ensure that the fight against terrorism 
is not restricted to its perpetrators alone but also encompasses those States 
who sponsor them. We consider the UN Security Council Resolution 1373 as 
reflective of the international community's determination to root out terrorism 
in all its manifestations.

Excellency, apart from contacts and communications at the Government 
level, our relationship has been nourished through exchange of visits by 
parliamentarians of our coimtries. We, in India, have followed with deep 
interest the successful evolution of a multi-party parliamentary system in 
Croatia. We wish you well in your endeavours and are confident that this 
would facilitate the process of integration of the region into the Euro-Atlantic 
structures.

Ladies and Gentlemen, may I now request you all to join me in a toast 
to the health and happiness of His Excellency, Mr. Zlatko Tomcic, President 
of the Croatian Parliament, to the progress and prosperity of the people of 
Croatia and to the growing friendship and understanding between our two 
coimtries.

Thank you.



INDIA AND SURINAME-COMMON BONDS*

l l

Hon'ble Speaker of the National Assembly of Suriname, it is a matter of 
great pleasure to welcome Your Excellency and your Parliamentary Delegation 
to our country.

We the Deputy Chairman of the Rajya Sabha, the Minister and the 
members of Parliament, are extremely happy to welcome you.

The distance between Suriname and India is a long distance, but our 
relations are very close. One-third of the population of Suriname is of Indian 
origin. Therefore, there has been always a great affection between the peoples 
of our two countries. I welcome you once again on behalf of all of us.

The Hon'ble Speaker not only speaks in English but also in Hindi. So we 
have been close together because of the language also. Our cultural ties are 
characterised by continuity. There is a mutual understanding between both 
the countries. Your country may be small compared to our country. We have 
good bilateral relations. We have relations in cultural and social activities, 
and also in business to a certain extent. I know there is a need for increasing 
the business between both the countries. I am sure in due course of time, this 
can also be done. In 1978, an Indian Cultural Centre was established in 
Suriname. Since 1978, this Centre is participating in dance, tabla, vocal and 
instnmiental music fairs. It is taking keen interest in yoga and also in 
promoting the Hindi language.

Excellency, your country got Independence in 1975.1 must appreciate the 
progress Suriname has made since then. Your country has opted for 
parliamentary democracy as it exists in our country for the last several years. 
Excellency, you must be aware that we are celebrating this year the Golden 
Jubilee of our Parliament. The similarity between your country and our 
coimtry is that we are both democratic countries. Our common belief in

* At the Banquet hosted in honour of the Surinamese ParUamentary Delegation led by H.E. 
Mr. Ramdien Sardjoe, Speaker of the National Assembly of Suriname, New Delhi, 
(9 August 2002).
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democratic values. Rule of law and supremacy of the will of the people, have 
further re-inforced our relationship.

The President of Suriname, His Excellency, Runaldo Ronald Venatiaan's 
visit has been proposed to our country. We will be too glad to receive him. 
India is eagerly waiting for his visit to our country.

The bilateral relations between both the countries in the fields of 
agriculture and science and technology are increasing every year. We have a 
commonality of views on strengthening world peace and security. You are 
aware that India has suffered from terrorism for the last several years. We 
must raise the issue of terrorism wherever possible. We appreciate that 
Suriname has always supported the cause of India's candidature for permanent 
membership in the United Nations Security Council and also position on 
various global issues in other international organisations. Once again, I am 
thanking you on behalf of all of us that your country has supported our 
country for a Permanent seat in the United Nations Security Council. 
Therefore, this vist of yours is really an important one for us.

Parliamentary co-operation constitutes an important dimension in 
expanding people-to-people relations. The Parliamentarians of our two 
countries coming together is, no doubt, important. But still more important 
is that the people of our country and the people of your country meet often. 
Therefore, your visit to India would help in further deepening the 
understanding between the people of Suriname and the people of India. I 
once again welcome you.

With these words, may I now invite all of you to join me in a toast to the 
health and happiness of His Excellency, Mr. Ramdien Sardjoe, Speaker of the 
National Assembly of Suriname, other distinguished members of the 
Surinamese Parliamentary Delegation, and to the growing friendship and 
co-operation between our two countries.

Thank you.



INDIA AND MEXICO-EXPLORING 

NEW AVENUES OF CO-OPERATION*

l i

Your Excellency, Mrs. Beatriz Paredes, President of the Chamber of 
Deputies of Mexico and other distinguished members of the Mexican 
Parliamentary Delegation, I am extremely happy to receive hon'ble 
Mrs. Beatriz Paredes and other members of the Mexican Parliamentary 
Delegation. I hope that you are all looked after properly in our country.

Mexico and India have extremely good relations which are marked by 
goodv^ill, friendship and co-operation. My predecessor. Late Shri Balayogi 
paid a visit to your country in May 2001. Now, this visit of your Delegation, 
I am sure, would help in providing a further impetus to the multi-faceted 
co-operation between our two countries. Her Excellency, I am happy that you 
have come to our country at an appropriate time.

The economy of our country is a liberalised economy since the last decade. 
It can be also be called a global economy.

Mexico shows keen interest in global economic issues. I may submit that 
we should discuss the possibility of improving our relations further between 
our two countries. I am happy that we have the Indo-Mexican Joint 
Commission which was established in 1994. I also remember that an MoU 
was signed between the Confederation of Indian Industries (CII) and the 
Chambers of United Mexican States in 1996. Our two countries have made 
advancements in the fields of science and technology and agriculture. For 
mutual goodwill, it is necessary that we co-operate further with each other.

I hope, the implementation of the Agreement on Co-operation in Tourism 
signed in March 1996 and the MoU on telecommunication signed in 
February 1996 and several such other agreements signed by us would lead 
to promotion of greater interaction in the respective fields.

* At the Banquet hosted in honour of the Mexican Parliamentary Delegation led by H.E. 
Mrs. Beatriz Paredes, President of the Chamber of Deputies of Mexico, New Delhi 
(30 July 2002).
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In the afternoon, I made a request to you that visa conditions in Mexico 
should be eased. I thank you for your positive response.

Parliamentary institutions being the nerve centres of our politics, it is 
necessary that we encourage more such exchanges and interactions between 
our parliaments and parliamentarians. Such dialogues are important to better 
understand and appreciate each other's concerns, aspirations and perceptions 
on the issues and challenges that confront us and also to promote people-to- 
people contact between our two countries.

Our two countries have a rich cultural heritage. It is important to improve 
our relations further. I feel very happy that you have come to our country.

For the health and well-being of Madam Beatriz Paredes and other 
members of the Mexican Parliamentary Delegation and also for the progress 
and prosj>erity of the Mexican growing friendship and understanding, may 
I raise a toast now.



INDIA AND CANADA- 

STRENGTHENING WIDE-RANGING CO-OPERATION*

l c

I am indeed very happy to receive on behalf of all of us and also on 
behalf of the people of our country. His Excellency, Mr. Daniel Hays, the 
Speaker of the Senate of Canada in our country. I am sure that his visit will 
be the most important visit for us. Canada and India have been very close to 
each other since long. I remember the visit of Mr. Lester Pearson, the then 
Prime Minister of Canada to India and also the visit of Pandit Jawaharlal 
Nehru to your country. For us. Excellency, you are the most important visitor 
to our country from Canada. During Pandit Nehru's time, I remember, political 
diplomacy went on and a lot of political activity started between our two 
countries. Thereafter, some dignitaries did visit our country, but the recent 
visit of your Deputy Prime Minister and Minister of Finance, Mr. John Manley 
to India in January 2002 and our External Affairs Miruster, Mr. Yashwant 
Sinha's visit to Canada in September, 2002 gave a new momentum to our 
relations which, I am sure, would intensify political, economic and cultural 
interaction between both the countries.

Excellency, you are aware that India is the largest democracy in the world. 
If I am to state the achievements of our Parliament in the last five decades 
in the social, economic and political fields, I would say that they are absolutely 
excellent. India and Canada share common values. Both the countries stand 
for peace, democracy and human rights. We indeed jointly work on combating 
terrorism. I am happy that in 1987, an Extradition Treaty was signed and a 
Mutual Legal Assistance Treaty was signed in 1994. Also, I must mention that 
a Joint Working Group on counter terrorism has also been established recently. 
Therefore, it shows that we are working for a common cause and we are 
working with common interest.

The Canadian Export Development Corporation has identified India 
amongst three premium markets and, therefore, the business relations between

* At the Banquet hosted in honour of the Canadian Parhamentary Delegation led by H.E.
Mr. Daniel Hays, Speaker of the Senate of Canada, New Delhi (18 November 2002).
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Canada and India are bound to increase. The Canadian investment has 
increased in Indian banking, insurance, engineering, consultancy and financial 
services sectors. Canada is the gateway to North America from our point of 
view and Canada could use India as the gateway to South and South-East 
Asia. I remember that your Minister for International Trade, Mr. Pierre S. 
Pettigrew who led a big delegation here, talked of doubling of bilateral trade 
by the end of the year 2003.1 would say that this may take further momentum 
because of your present visit. Indian investment in Canada could be in the 
field of information technology, strategic alliances, petro-chemicals and auto 
ancillaries. On the other hand, Canadian investment could be in the field of 
power and energy, oil and gas and financial sectors, including insurance, 
which is the most important business of Canada.

The exchange of Parliamentary Delegations will be of a great help. I must 
say that the idea of establishing a Parliamentarians' Friendship Group about 
which I spoke to you earlier when you visited my office in Parliament today, 
can be helpful. I am just reiterating once again that this Group can be started 
between Canada and India as the people of India really want to establish 
excellent relations with Canada.

With these few words, I invite you to rise in a toast to the health of His 
Excellency, the Speaker of the Senate of Canada, Mr. Daniel Hays and 
Mrs. Hays, to the health of the members of the Canadian Parliamentary 
Delegation and to friendship between the peoples of India and Canada.



INDIA AND TURKEY-PROMOTING STRONGER TIES*

l a

On behalf of the f>eople of India and on behalf of the Parliament of India, 
I am indeed, happy to welcome you to our coimtry. Excellency, you have 
assumed the office of the Speaker of the Grand National Assembly of Turkey 
in November, 2002 and we are very fortimate that you have chosen to come 
to our country for the first time, I am sure that your visit to India will 
give an opportunity to you and to the members of your delegation to see a 
glimpse of the multi-ethnic, multi-religious and multi-cultural India as it 
exists today

Excellency, the relationship between India and Turkey is an age-old 
relationship. We all remember that your Independence movement was 
supported by our great leader Mahatma Gandhi who had sought the support 
of the people of India at the time. Gandhiji collected funds from the people 
of India at that time to support the movement and also for the building of 
Parliament which is at Ankara. Not only that, but the great leader of your 
country at that time Kamal Ataturk was so much popular here that the 
Government of India has named one of the prominent roads in Delhi after 
him. For information of the hon1:>le members of our Parliament, I would like 
to tell them that in Turkey the name of Rabindranath Tagore, the famous 
poet, has been given to one of the roads.

Excellency, you are aware that our democracy is the largest democracy in 
the world. In the last 52 years, this democracy has flourished because the 
people have full faith in the democratic system of Government. At the top of 
our democratic system is the President of India and the two Houses of 
Parliament the House of People and the Council of States. The Prime Minister 
is the head of the Executive in the country.

Excellency, your country and our country share several similarities. For 
instance, we both are democratic countries and we both believe in the 
philosophy of religions bringing us together.

* At the Banquet hosted in honour of the Turkish Parliamentary Delegation led by H.E. 
Mr. Bulent Arinc, Speaker of the Grand National Assembly of Turkey, New Delhi 
(16 December 2002).
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I would like to mention that the bilateral trade between our two countries 
is to the extent of 400 million dollars. I know that this is not a big amoimt. 
The business relations between the two countries are required to be enhanced. 
I am sure that with your visit, not only financial but social and cultural 
relations will be brought closer.

I am indeed happy to aimoimce at this very important moment that we 
have taken a decision to appoint an India-Turkey Friendship Group in our 
Parliament, Hon'ble member of Indian Parliament, Shri S. Jaipal Reddy, will 
be the Chairman of the proposed Group, Shri Vijay Darda, our member of 
Parliament, will be the Vice-Chairman of the Group. The second Vice- 
Chciirman will be Shri Ramchandra Bainda. There will be a total number of 
30 members in the Group—20 from the Lok Sabha and 10 from the 
Rajya Sabha. I hope that the Group will be very active and further promote 
the relationship between Turkey and India.

Before I conclude, your Excellency, I wish you a very happy and 
comfortable stay in our country. I know you are meeting all the top leaders 
of the country tomorrow and, therefore, I am confident that your visit will 
be fruitful to us and to you also.

Friends, I request you to join me in a toast to the health and happiness 
of His Excellency Mr. Bulent Arinc, and the distingiiished members of the 
Turkish Parliamentary Delegation.



INDIA AND CHINA-BOUNDLESS OPPORTUNITIES 

FOR COOPERATION*

l o

It is a matter of great pleasure for me and members of the Indian 
Parliamentary Delegation to be here today in this historic city of Beijing. May 
I, at the outset, express our profound thanks for the warm welcome and 
generous hospitality extended to us.

Excellency, India and China have enjoyed deep-rooted and close relations 
since ancient times. In recent years, efforts have been made by India and 
China to infuse fresh life into our relations through high-level bilateral visits. 
The Memoranda of Understanding and Agreements signed by our countries 
during these visits reflect the on-going process of diversification of our 
relations.

Friends, India and China, the two most populous countries in the world, 
have several commonalities. We have common developmental challenges 
before us. We are committed to development and to provide a good life to 
our citizens. EHiring the last few decades, China has made tremendous 
progress in diverse fields. India has also made steady progress in various 
fields like Information Technology, education, infrastructure development etc. 
In fact, the scope for cooperation between us is immense and opportunities 
imlimited. With greater consultation and co-operation, we both can facilitate 
faster growth in our countries.

Excellency, economic and commercial relations play an important role in 
strengthening bilateral ties. Over the years, India and China have undertaken 
economic reforms in consonance with the global trend. These reforms have 
started paying dividends. Needless to say, the policy of economic liberalisation 
in line with native realities and national requirements holds out enormous 
opportunities for economic and commercial co-operation between our

* At the Banquet hosted by H.E. Mr Jiang Zlhenghua, Vice-Chairman of the National Peoples' 
Congress of tiie People's Republic of China, in honour of the Indian Parliamentary Delegation, 
Beijing (7 January 2003).
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countries. Since India and China are endowed with rich natural resources, 
scientific know-how and big domestic markets, it gives us an opportunity to 
cooperate with each other and exploit the available expertise and experience 
in the market economy.

Excellency, we consider parliamentary contacts as an important dimension 
in our political ties. Through such contacts, people's representatives are able 
to appreciate each other's concerns, objectives and priorities. The visit to 
India of His Excellency Mr LiPeng, Chairman of the Standing Committee of 
the National People's Congress, in January 2001 provided us with an 
opportunity to exchange views on a wide range of issues. We also set up an 
India-China Parliamentary Friendship Group during this visit with a view to 
ensuring regular interaction and closer cooperation at the parliamentarians' 
level. I am sure that this visit of the Indian Parliamentary Delegation will go 
a long way in further deepening our friendship and enriching our cooperation 
in diverse fields.

Ladies and Gentlemen, may I now request you to join me in a toast to 
the health and happiness of His Excellency, Jiang Zhenghua, Vice-Chairman, 
NPC, to the progress and prosperity of the peoples of India and China, and 
to the long standing friendship between our two countries.

Thank you.



INDIA AND THE REPUBLIC OF KOREA-CREATING 

NEW SYNERGIES OF COOPERATION*

l t

Thank you for the warm welcome extended to my Delegation and me. 
It gives me great pleasure to be in Seoul and have the opportunity to meet 
you. Your graciousness in receiving us while we are in transit is a reflection 
of the bonds that unite us.

Relations between India and Korea date back to ancient times. Buddhism 
has been an enduring link between our two civilisations since the 4th Century 
AD. Records of travel of an Indian Princess Hur Hwang Ho from Ayodhya 
to the Land of Morning Calm in the 1st Century AD and her marriage to 
King Kim Su-ro of the Kaya Kingdom, reflect the ancient bonds between our 
two countries.

We, in India, have admired the strides made by Korea in transforming 
itself into a prosperous State and society in such a short span of time. In 
the past two decades, India has also been amongst the fastest growing 
economies in the world, although the optics have not mirrored the momentum 
and dynamism of our economic growth.

India and Korea share not only the same continent but also the same 
values of democracy and humem freedom. We are determined to enhance 
parliamentary contacts between our two sides. We look forward to your visit 
to India.

We already have an economic partnership that is useful. But the 
opportunities that present themselves in the new century should be grasped 
to create new synergies of cooperation between India and Korea. India desires 
to establish a long-term and comprehensive relationship of friendship, 
cooperation and partnership with the Republic of Korea.

At the Dinner hosted by H.E. Mr. Park Kuan Yong, Speaker of the National Assembly of the 
Republic of Korea, in honour of the Indian Parliamentary Delegation, Seoul, Republic of 
Korea (4 January 2003).
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Excellency, may I now request all distinguished guests to join me in a 
toast to the well-being and prosperity of the friendly people of the Republic 
of Korea; and to increasing friendship and cooperation between India and 
the Republic of Korea.

Thank you.



INDIA AND KENYA-WARM AND CORDIAL TIES*

l n

It is a matter of great pleasure for me and my Delegation to be with you 
all this evening.

It is an indisputable fact that India's ties with the African countries in 
general, and Kenya in particular, have always been warm and cordial. We 
have always spoken out against the evil of racial discrimination and 
championed the cause of the decolonisation. Many African countries helped 
found the Non-Ahgned Movement which has played a vital role in bringing 
about international peace and understanding. The Commonwealth provides 
another forum for continuing dialogue with our African brothers.

The Indian community living in various parts of the world have adopted 
foreign shores as their own. We are all proud of the fact that neither the 
passage of time nor the distance between their ancestral land and their new 
homes have been able to sever the deep relationship between Mother India 
and her children abroad. It is a matter of pride that the Indian Community 
in Kenya has greatly contributed to the enrichment of Kenya and its culture. 
It is onJy when Indians living in Kenya project themselves as people of skill, 
professionalism, awareness and enlightenment that their contribution to the 
Kenyan society and economy will come to be recognized and valued. The 
success stories of Indians abroad are well known. Indians living abroad are 
as much the inheritors of India's civilisational heritage as their brothers and 
sisters back home in India. We are proud that you have preserved your 
distinctive identity, even while making for yourselves, a place in Kenya. 
Cultural contacts between Indians living in Kenya and the Kenyans are 
important for our two countries to understand each other's histories, societies, 
traditions, thought-processes and life styles.

Friends, people of Indian origin are eager to participate in the exciting 
task of the socio^onomic transformation of our country. There is no doubt

* At the Dinner hosted by the High Commissioner of India in Kenya, in honour of the visiting
Indiem Parliamentary Delegation, Nairobi (10 February 2003).
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that the cooperation extended by the People of Indian origin during the last 
decade of economic reforms in India has greatly encouraged us and 
contributed to the birth of a resurgent India.

Today, India stands on the threshold of a technological revolution in 
many areas that define the new economy of the 21st Century—^Information 
Technology, Bio-Technology, etc. The Indian Diaspora can contribute 
substantially to the development of these sectors in India.

I take this opportunity to express our thanks to our High Commissioner, 
Shri Hwari for hosting this dinner in our honour.

Thank you.



INDIA AND ZAMBIA-PARTNERS IN PROGRESS*

i e

It is a matter of great pleasure for me and my Delegation to pay a goodwill 
visit to the friendly State of Zambia. The warm and close relations between 
India and Zambia are historical and pre-date the independence of the two 
countries. The leaders of our two countries have worked together in the fight 
against colonialism, apartheid, and racial inequality.

It is a matter of considerable pride for us that several high ranking leaders 
of Zambia such as Simon Kapwepwe, Daniel Lusolo and Nalumino Mundia, 
who later became the Vice-President and Prime Minister of Zambia, studied 
in India. Zambia's first President, Dr. Kenneth Kaunda who drew considerable 
inspiration from India's struggle for freedom and especially from the Father 
of tiie Nation, Mahatma Gandhi, paid more than ten visits to India during his 
stay in power. The Indian side has also reciprocated this gesture by visits 
from our President, Prime Minister and other high ranking dignitaries to 
Zambia. During President Kaunda's time, about 6000 Indian experts worked 
in different Ministries of the Zambian Government and Zambia became the 
biggest recipient of cissistance from India under the Indian Technical and 
Economic Cooperation (ITEC) programme.

The historic ties developed between the two countries over the years 
have been the basis and foundation of our bilateral relations. Today, India 
and Zambia are partners in progress and in many areas of mutual interest. 
In recent years, India and Zambia have intensified their co-operation in 
diverse fields. It is a matter of great satisfaction and happiness that India is 
the fifth largest investor in Zlambia which shows the close co-operation 
between the two countries in the economic field. There is also considerable 
similarity in our views on issues such as disarmament, non-proliferation, 
promotion of democracy and international trade.

India has tried to share her technical expertise with Zambia, More than 
2000 Zambian students have been trained in different disciplines, over the

* At the Banquet hosted by H.E. Mr. Mwanamwambwa, Speaker of the National Assembly, 
Zambia in honour of the Indian Parliamentary Delegation, Lusaka (13 February 2003).
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decades, in Indian Universities and other training institutions. The strong 
tradition of bilateral co-operation in the political, defence, economic and 
technical fields between our two countries is continuing. I am happy to leam 
that His Excellency, the President of Zambia will be paying a State Visit to 
India in April next.

While strong contacts have developed at the level of Government and 
the private sector, we have lagged behind in promoting interaction between 
the parliamentarians of our two countries. We believe that such exchanges 
are essential for promotion of goodwill and mutual understanding between 
the elected representatives of our two democracies. I am delighted that we 
have intensified these exchanges, begirming this year. We were privileged to 
host a two-member Parliamentary Delegation from Zambia at the International 
Parliamentary Conference to mark the Golden Jubilee Celebrations of the 
Indian Parliament last month. Delegates from around 75 countries attended 
the three-days Conference where issues of vital concern to parliamentarians 
were discussed. Parliamentarians from around the world were unanimous in 
their view that Parliaments and parliamentarians have a major role to play 
in any society to bring about changes, to meet the challenges before the 
global community and also to promote peace and prosperity everywhere. We 
believe that to facilitate this process, there has to be greater interaction among 
parliamentarians. We shall look forward to your own visit Mr. Honl^le Speaker, 
with a Parliamentary Delegation to India at a mutually convenient time in 
the near future. These visits, we believe, will further strengthen the warm 
and friendly relations existing between our two countries and lead to newer 
avenues of mutually beneficial cooperation. While thanking you for the 
hospitality accorded to my Delegation, may I now request you and others 
present to propose a toast to the health and happiness of the Presidents of 
our two countries; to the health and well being of all those present here; and 
for the strengthening of Indo-Zambian friendship.



INDIA AND ZAMBIA-EXPANDING COOPERATION*

i h

It is a matter of great pleasure for me and my Delegation to be here 
today amongst our Zambian friends. Apart from being two democracies, 
India and Zambia share several common ideals such as our commitment to 
the principles of good neighbourliness, peaceful co-existence, peaceful 
resolution of conflicts, promotion of harmony, understanding and international 
cooperation and a multiple world order and the fight against international 
terrorism. We compliment our Zambian friends on the important role played 
by them in the elimination of racial inequality and apartheid and in support 
of the independence of other Southern African countries.

Since Independence, India has made vigorous efforts to promote national 
unity and resolve the problems of economic and social development through 
our commitment to democracy and dialogue. The progress made by India in 
achieving macro-economic stability, self-sufficiency in foodgrains and milk 
production, establishment of a well-developed industrial base, world class 
Science and Technology and academic institutions and rapid progress in 
Information Technology has enabled us to improve the living standards of 
our people. India is now reckoned as the tenth biggest economy in the world 
and fourth on purchasing power parity basis; in the last 11 years, the Indian 
economy has grown at an average rate of about 6 per cent per year.

It has been a matter of great satisfaction for India to share our expertise 
with the friendly people of Zambia. I am happy to learn that several Indian 
public and private sector companies are engaged in mutually beneficial 
cooperative activities in Zambia. I am also happy that several Indian 
companies are now investing in Zambia and our bilateral trade is growing 
every year. I understand that our two Governments will be examining new 
possibilities of expanding cooperation in political, economic and Science and 
Technology fields when the President of Zambia pays a State Visit to India 
later this year.

* At the Reception hosted by the High Commissioner of India in Zambia in honour of the
visiting Indian Parliamentary Delegation, Lusaka (12 February 2003).
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It is my sincere hope that the visit of our Delegation will lead to greater 
exchanges between the parliamentarians of our two countries and better 
understanding of each other’s perceptions. We can work together on common 
problems such as the fight against terrorism, elimination of poverty, fight 
against HIV/AIDS, problems of economic and social development and 
protection of environment. I am confident that we can surmount these 
challenges successfully by pooling our efforts as we have done in the past. 
Let me now conclude by thanking all of you for joining us this evening. May 
I now propose a toast to the Health and happiness of all those present here; 
cmd for the consolidation of Indo-Zambian friendship.



NON-RESIDENT INDIANS-OUR CULTURAL AMBASSADORS*

i f

I deeply appreciate the gesture of the Indian Community for having 
invited me and the members of my Delegation to this reception. It is, indeed, 
a matter of great pleasure to be with you all.

Friends, our ties with the African Region in general, and Zambia in 
particular, have been both long-standing and time tested. In fact, a significant 
element of our relationship with the African Continent has been the very 
special and unique position held by Zambia. No doubt, there is considerable 
goodwill between India and Zambia, which is marked by deep imderstanding 
and cordiality. The leaders of this nation drew considerable inspiration from 
our struggle for freedom, particularly, the non-violent movement led by the 
Father of our Nation, Mahatma Gandhi. We share many common ideals and 
have worked together in our struggle for the cause of decolonisation, 
elimination of apartheid and policy of non-alignment. We have jointly 
espoused for economic and tecimical assistance to the newly independent 
African nations. India has extended whole-hearted support to the rapid 
economic and technical development of Zambia and Zambia has, in turn, 
reciprocated by extending its fullest support and co-operation on several 
issues of importance to us. At present, there is considerable similarity in 
views between the two countries on a number of issues such as disarmament, 
non-proliferation, promotion of democracy, cross-border terrorism as also on 
issues relating to trade, development and implementation of the Uruguay 
Round of Agreements.

Friends, it is most appropriate to mention here that today there are nearly 
20 million people of Indian origin living in different parts of the world. 
Though, they are now settled in foreign lands and imbibed different cultures, 
they continue their ties with their motherland. They have greatly contributed 
to the enrichment of the society, culture, economy of their host countries. I 
really feel proud that you are part of this great Indian Diaspora.

* At the Reception hosted by the Indian Community in honour of the Indian Parliamentary
Delegation, Lusaka (11 February 2003).
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At present, there is a large Indian community of about 13,000 persons 
here in Zambia engaged in small business. Besides, there are many Indian 
professionals such as teachers, doctors etc. working in Zambia. Zambia has 
immensely benefited from your uruque contributions to its social and economic 
transformation, which has even been recognised by Zambia at the highest 
levels. At the same time, you have also contributed immensely towards the 
advancement of India by maintaining close cultural, economic and spiritual 
links with India, even while integrating yourself into the host country, Zambia. 
You have enlightened this part of the globe about our rich cultural heritage 
as it is through you that the people of Zambia have come to know about our 
people, our culture and our society.

The biggest challenge facing every immigrant community is to integrate 
itself harmoniously into the political, economic and social life of the host 
country, while preserving and cherishing its civilisational heritage. Over the 
years, the Indian community in Zambia has maintained this delicate balance. 
I am happy to leam that in the fields of education and culture, the local 
Indian organisations and the Indian community here, have been facilitating 
the visit of Indian Cultural Troupes sponsored by ICCR from time to time. 
The performances of these troupes with your support and cooperation have 
helped projecting India as a great cultural entity, as these have been greatly 
appreciated by the Zambian people.

As far as the economy is concerned, India and Zambia in recent years 
have intensified their co-operation in diverse fields. India's technological 
expertise and Zambia's agricultural, tourist and industrial potential offer 
tremendous opportunities for new vistas of co-operation between the two 
countries. India has provided considerable economic assistance to Zambia 
for its socio economic advancement. At the request of the Zambian 
Government, a large number of Indian experts were deputed to Zambia in 
the eighties. Since then the Indian Community living here have helped in the 
runnmg of important government and public sector undertakings as well in 
providing training to the local people. We also have a bilateral trade of 40 
million dollars with exports worth of about 26 million dollars and imports of 
about 14 miUion dollars. Indian companies have invested in many sectors in 
Zambia and three of our banks—Bank of India, Bank of Bciroda and Central 
Bank of India have established joint ventures with the Zambian Government. 
As we have institutionalized our bilateral economic ties through the setting 
up of Joint Commission at Ministerial level, the economic pzutoership between 
our two nations has further strengthened. In this entire endeavour, you are 
acting as a catalyst and I sincerely hope that your active contribution in the 
economic field will continue in the years to come.
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Friends, Africa is in a phase of transition, leaving behind the legacies of 
the past and moving rapidly towards a promising future embracing democracy 
and economic reform. India, with its imique developmental experience and 
as the world's largest democracy undergoing significant economic reform, 
has a vital role to play in the socio-economic transformation of this continent. 
You, as the representatives of our country residing in this part of the world, 
are a natural bridge in reinforcing our future ties with the African continent. 
I hope, you would continue to extend your support and cooperation in 
building a sustained social, economic and cultural contact between our two 
nations.

Wiih these words, let me tharJc you once again for your kind and generous 
hospitality.



i l

INDIA AND GREECE-FRIENDS SINCE ANnQUITV*

I deem it a great honour and privilege to extend to your Excellency 
Mr. Apostolos Kaklamanis, President of the Hellenic Parliament, and to the 
distinguished members of your Delegation a very warm and hearty welcome 
on behalf of the people and Parliament of India and on my own behalf. I 
hope your visit will go a long way in strengthening the relations between 
India and Greece.

Friends, India and Greece evoke deep emotions in the hearts and minds 
of all those who think about human history, civilisation and cultural heritage. 
Our two countries have been cradles of human civilisation and share a sense 
of continuity which has given both countries a special character, an 
unmistakable flavour and a set of values—spiritual, cultural and aesthetic.

The relations between India and Greece date back to antiquity. There has 
been a continuous exchange of ideas and knowledge between our two 
coimtries over the centuries. The evolution of the Indo-Hellenic cultural 
interaction and fusion lasted several centuries in India and flowered especially 
during the rule of Emperor Ashoka. The Greek influence on Indian art and 
sculpture was quite visible in the Graeco-Buddhist sculptures of the Gandhara 
and Mathura school of arts and also in the introduction of the zodiac symbols 
to Indian astrology. Since ancient times, trade has been an important basis of 
our relations. Spices and silk from India reached Greece as the trade between 
the East and the West flourished in those times. Travellers and historians like 
Megasthanese who visited India have written extensively about ancient India.

Our cultural relations and other contacts have been nurtured during the 
last several centuries. One of the first European Indologists of great acclaim 
was Mr. Dimitrios Galanos from Greece who came to India in the 18th Century 
and spent as many as 47 years here. He studied Sanskrit language and his 
works include tramslations into Greek of many Indian classics.

* At the Banquet hosted in honour of the Hellenic Parliamentary Delegation led by 
H.E. Mr. Apostolos Kaklamanis, President of the Hellenic Parliament, New Delhi 
(17 February 2003).
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The whole world has been profoundly influenced by the Greek civilisation. 
Ancient Greece was a land of one of the most advanced civilizations yet 
known to the world. The great epics of Homer and Iliad are some of the 
gems of Greek civilization from which the modem world has greatly benefited. 
The philosophy and political ideology which emanated from ancient Greece 
has played a crucial role in evolving the political systems till date.

Friends, India and Greece have many commonalities. Both are committed 
to democracy, human dignity, pluralism and Rule of Law and share a common 
perception on various issues. We have, on the one hand, to face the challenge 
of speeding up integrated and balanced development, and at the same time, 
have to be extremely vigilant against the threat to democracy world wide 
arising from the forces that are opposed to it. India and Greece can work 
together to build a new world order based on equality and democratic values.

The momentum of bilateral relationship has been sustained by regular 
exchange of views at political and official levels. The visits of President 
Stephanopoulous in 1998 and Prime Minister Costas Simitis in February 2001, 
which led to signing of important Agreements in the fields of Agriculture, 
Defence and Tourism, were extreinely satisfactory. The Greek Foreign 
Minister's visit to India in December 2000 and November 2001 and the recent 
visit of our External Affairs Minister to Athens in January 2003 have allowed 
an in-depth review of bilateral relations and exchange of perceptions on 
important issues of regional and global concern.

In this context, parliamentary exchanges between two democracies have 
special importance towards forging stronger bilateral ties. It is a matter of 
satisfaction that a Greek Parliamentary Delegation led by Mrs. Maria Arseni, 
member of Parliament participated in the Golden Jubilee celebrations of India's 
Parliament from 21 to 27 January 2003. Such contacts are in the rich tradition 
of high-level exchanges between India and Greece and are excellent 
opportunities for interaction between cross-sections of Greek parliamentarians 
with their fellow legislators in India. We are also encouraging the interaction 
of members of the European Parliament with India. So far, we have received 
two Delegations from the European Parliament to India.

Economic and commercial ties play an important role in strengthening 
bilateral relations. There is a great deal of scope for increasing the volume of 
trade between our two countries, as it does not reflect the potential that 
exists. The policy of economic liberalisation which India has undertaken holds 
out enormous opportunities for increased economic and commercial 
cooperation between India and Greece. The traditional links between our 
two coimtries have to be sustained and nurtured. Equally important is the
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need to establish new links. In this context, I should cite the importance of 
cooperation in knowledge based industries—^whether Information Technology, 
Bio-Technology, pharma or chemicals. In these industries, India has a natural 
advantage and mutual cooperation could form the basis of our relationship 
in the 21st Century

Indian industry, with its scientific and technological base producing 
engineering goods conforming to global standards, looks forward to 
participation in the Greek economy in a level playing field without 
discrimination. The growth of Greek economy and its dynamic role in the 
Balkan region would provide ideal openings for Indian companies to cooperate 
with Greek companies in the form of joint ventures, technical collaborations 
and supply of manufactured goods to third countries. India's continued 
interest in greater economic co-operation with Greece has led to our 
participation at the 'Defendory 2002' Exhibition in September 2002 when our 
Minister of State for Defence had visited Greece. We look forward to a more 
substantive economic cooperation with Greece not only bilaterally but also in 
the context of the larger European market.

Excellency, we congratulate you on Greece cissuming the presidency of 
the European Union since January 2003. India greatly values its strategic and 
economic partnership with the European Union. India-EU relations have been 
characterized by a steady positive evolution in recent years. This is reflective 
of our mutual desire to impart strategic depth to our contemporary ties in 
political, economic and technological fields. Both India and the EU are founded 
on the principles of democracy and represent a unique character of Unity in 
Diversity so essential in today's world. As two entities committed to global 
peace and stability, India and EU can play a significant role in the complex 
and volatile global scenario in the new millennium. We have had the successful 
Third India—EU Summit in October 2002 under the Danish presidency. 
Recently, our External Affairs Minister's interaction with the EU Troika in 
Athens has enabled a useful exchange of views on various facets of Indo-EU 
relationship. Excellency, Greece is an important partner for India within the 
European Union. We hope to receive continued Greek support and 
understanding on core issues of concern to us.

Ladies and Gentlemen, may I now request you to join me in a toast to 
the health and happiness of His Excellency, Mr. Apostolos Kaklamanis, to the 
members of the Greek Parliamentary Delegation, to the prosperity of the 
peoples of India and Greece and to the ever growing friendship between our 
two countries and peoples.

Thank you.



INDIA AND POLAND-EVERGROWING FRIENDSHIP*

i i

On behalf of my Delegation and on my own behalf, I would like to thank 
you for this reception and for giving us this occasion to meet with the 
Presidium of the Polish Parliamentary Group on South-Central Asia. We 
appreciate the keen interest shown and the contributions being made by the 
Presidiimi and the members of the Sejm for creating better understanding 
and strengthening the relations with India and the South Asian region.

As you all know, today, nations across the world have become more 
inter-related and inter-dependent. More than ever, we are today globalised 
and integrated, which have added new dimensions to bilateral, multi-lateral 
and regional cooperation and interactions. The situation in one part of the 
world has its impact on other countries and regions too. All nations have to 
stand together to face the challenges before the world. The relations between 
India and Poland have traditionally been deep-rooted and cordial. India and 
Poland cooperate through the United Nations and other international 
organizations. In the recent years regional cooperation has emerged strongly 
in the world. Countries of various regions, including South Asia, have evolved 
regional associations for better cooperation and friendship. The South Asian 
Association for Regional Cooperation (SAARC) has proved to be very useful 
in achieving the goals of regional cooperation.

India's foreign policy, resting on a strong foundation of continuity and 
national consensus, has responded creatively to the ever-changing global and 
regional scenario and challenges. India has played its role in South Asian and 
Central Asian regions with responsibility and has helped to build goodwill 
among nations. Today, these two regions are busy dealing with the challenging 
task of wiping out terrorism. We appreciate the restoration of peace and 
stabihty in Afghanistan and the support received from the international 
community against terrorism. India has been from time immemorial, a peace 
loving country. Being the land of Gandhiji, we always believe in peaceful co-

At the lunch hosted by the Chairman of the Presidium of the Polish Parliamentary Group on 
South-Central Asia in honour of the Indian Parliamentary Delegation, Warsaw (23 May 2002).
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existence, non-violence and tolerance. The people of Poland have special 
fascination for, and inclination towards India for its mysticism, philosophy, 
ancient civilization and enriching culture. We count on the support of the 
friendly people of Poland in times of need.

Ladies and gentlemen, may I now request you all to join me in a toast 
to the progress and prosperity of the peoples of Poland and India, and to the 
ever-growing friendship, cooperation and interactions between Poland and 
India.

Thank you.



INDIA AND PANAMA-FURTHER CONSOLIDATING 

LONG-STANDING FRIENDSHIP*

i c

It is an honour for me and the members of my Delegation to visit Panama. 
I bring with me the warm greetings of the people and Parliament of India to 
the people and the National Assembly of Panama. I would like to thank you, 
Mr. President, for the warm hospitality extended to me and the members of 
my Delegation. I am sure that our visit would go a long way in renewing the 
friendship and imderstanding between India and Panama.

I am particularly honoured to be in Panama with my Delegation when 
Panama is celebrating the Centenary of its Independence. Please accept our 
warm felicitations on this occasion.

Our first Prime Minister, Pandit Jawaharlal Nehru, once observed that 
though vast distances separate India and Latin America, "in the geography 
of mind, we are close to each other". It is our minds that need to be conditioned 
to break geographical distances. How do we do this? It is through direct 
contacts between the peoples of the world. There are many commonalities in 
the thinking process and cultural development of people living in different 
geographical areas. Exchange of experiences and ideas will bring peoples 
together and make them humane and enlightened so that the world would 
be free of tensions and violence which we experience today.

We have had many interactions in the recent past. Rogelio Sinan, who 
came to India as Panama's Consul with base in Calcutta, turned out to be 
Panama's cultural Ambassador to India. He travelled widely in India and 
gained deep insight into the multi-faceted life of our people. He was 
profoundly influenced by Rabindranath Tagore's works and our great epics, 
the Ramayana and the Mahabharata, apart from the Panchtantra stories. About 
India, Rogelio observed and I quote: "India has always been modem and 
ancient. Her surprising social transformation is unbelievable. The multiple 
progress achieved for the well-being of man, specially in the modernisation

* At the Banquet hosted by H.E. Mr. Carlos Ramon Alvarado, President of the National Assembly 
of Panama, in honour of the Indian Parliamentary Delegation, Panama (7 July 2003).
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of agriculture and nutrition, deserve the highest praise; but I still believe that 
India should not lose the essential characteristics which have made her known 
as an unmistakable ethnological reality."

India's special connection with Panama can be traced back to the 19th 
Century when many people from India migrated to that country. Ever since 
the first Indian group arrived in Panama during the construction of the Colon- 
Panama Railway Line in 1840s, there has been a steady growth of the Indian 
Community here. I am pleased to learn that the Panama City, University of 
Panama and the City of David have installed the statue of the Father of our 
Nation, Mahatma Gandhi, who waged a successful, non-violent struggle 
against the colonial rulers.

In the recent past, we recall the visit of the First Vice-President of Panama, 
Mr. Arturo Vallarino in February 2001. Ehiring the visit, various Memoranda 
of Understanding were signed which included one between the Ministry of 
Agriculture, Government of India and the Ministry of Agriculture 
Development, Republic of Panama for cooperation in Agricultural Research 
and Education. An Agreement on Cultural and Educational Cooperation 
between India and Panama was also signed for strengthening cultural ties 
between our two countries. The visits of our Ministers of State for External 
Affairs, Mr. Krishnam Raju in June 2001 and Mr. Digvijay Singh, in February 
2003 have imparted a new momentum to our relations.

Excellency, we attach great importance to the growth of economic ties 
with Panama for the mutual benefit of our two countries. The bilateral trade 
between India and Panama, though small in volume, has been growing 
steadily over the years. Our annual two-way trade at present is valued at 
over $52.1 million. However, we should not be complacent, as there is a great 
potential for further growth in trade between our two countries. It is heartening 
to leam that Indians are not only prominent in business circles but also in the 
government in Panama.

Excellency, our endeavour has always been to promote democracy, peace 
and stability and friendly relations among nations. India believes in resolving 
every contentious issue through dialogue. We firmly believe that terrorism 
and violence cannot solve any problem. State-supported terrorism is 
threatening democracy in many parts of the world. We should make collective 
efforts to contain this menace. We greatly value the concern shown by Panama 
on the rising incidence of terrorism. India and Panama, committed as we are 
to democracy, peace and development, could cooperate with each other in 
bringing about a just, equitable, peaceful and a genuinely democratic world 
order. Today, in the changed international scenario, it is imperative that the
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United Nations and other world agencies are transformed in tune with the 
times and made more democratic in their structures and functioning. We are 
looking forward to constructive support and cooperation from friendly 
coimtries like Panama in realising these objectives to our mutual advantage 
and to the larger good of the world. We feel that India deserves a permanent 
seat in the expanded United Nations Security Council, whenever it is 
restructured. In this respect, we would be happy to have Panama's support.

Friends, exchange of Parliamentary Delegations goes a long way in 
strengthening people-to-people relations. I hope, and I am sure, that the visit 
of the Indian Parliamentary Delegation to Panama will pave the way for ever 
increasing cooperation between the two countries.

Friends, we are happy to leam that an Indo-Panamanian Pariiamentary 
Friendship Association is being formed in Panama to establish a 
communication channel between both the Parliaments.

You will be delighted to know that in the Indian Parliament also, we 
have now initiated the process for the formation of an Indo-Panamanian 
Parhamentary Friendship Group consisting of about 30 members from both 
the Houses of our Parliament to facilitate exchange of legislative experiences 
and to strengthen bonds of friendship between both the Parliaments. The 
members of my Delegation here will also find a place in the proposed 
Friendship Group.

Ladies and Gentlemen, may I now request you to raise a toast to the 
health and well-being of His Excellency, the President of the National 
Assembly of Panama; to His Excellency the President of the Commission of 
External Relations; to the members of the National Assembly of Panama; to 
the progress and prosperity of Panama; and to the long-standing friendship 
between our two countries.

Thank you.
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INDIA AND THE RUSSIAN FEDERATION-

NEW DIMENSIONS OF BILATERAL TIES*

I am happy to be in Moscow for the Second Session of the India-Russia 
Parliamentary Commission. The India-Russia Inter-Parliam entary 
Commission, set up in 1998, is a joint permanent organ formed by the State 
Duma of the Federal Assembly of the Russian Federation and the Lok Sabha 
(House of the People) of the ParUament of the Republic of India. The Charter 
of the Commission has laid down its goals which inter alia include maintaining 
political, economic, social, and cultural contacts between India and the Russian 
Federation, creation of favourable conditions for continuous development of 
inter-parliamentary contacts, especially in the organisation of talks, mutual 
exchanges and cooperation between the State Ehmia and the Lok Sabha. 
Over the years, it has supplemented our political contacts and has acted as 
a catalyst in strengtherung our bilateral cooperation.

Today, we are discussing two issues which are of crucial significance in 
strengthening the bilateral relations between our two countries. The first 
item is the "perspective on economic and trade relations between India and 
Russia" and the second one is on the "mutually agreed actions in the struggle 
against international terrorism".

Economic and commercial ties play a vital role in strengthening bilateral 
relations. However, it is an unsatisfactory reality that bilateral trade and 
economic relations between our two countries are not commensurate with 
the true potential.

Over the past two years, there has been a progressive decline in the 
export of certain traditional items from India to Russia. This is particularly 
true in the case of tobacco and tea. Other important items of export to Russia 
which have shown a decline are drugs, phaimaceuticals and fine chemicals, 
cotton fabrics, made-ups, plastic and linoleum products, leather goods, spices

* At the meeting of the India-Riissia Parliamentary Conmussion, Moscow (17 September 2003).
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and rubber manufactured products except footwear. Major items of imports 
from Russia which have shown a marked decline are iron and steel, printed 
books, newspapers and journals, transport equipment, electronic goods, 
inorganic chemicals, metalliferous ores and metal scraps, primary steel and 
pig iron items and project goods.

Since a large part of bilateral trade is carried through the Rupee debt 
repajmient scheme, the two sides need to consider seriously the scenario of 
trade after 2005 by when much of the debt would have been repaid.

During our Prime Minister Mr. Atal Bihari Vajpayee's visit to the Russian 
Federation in November 2001, Russian interest was expressed in projects in 
the oil and energy sector, hydro-power, as well as for the supply of state-of- 
the-art equipment of the oil and gas sector. During the visit of President 
Putin to India in December 2002, the Declaration on Strengthening and 
Enhancing Economic, Scientific and Technological Cooperation was signed 
between fridia and the Russian Federation. It sets out the ideas on further 
strengthening and enhancing economic, scientific and technological 
cooperation between the two countries. The two sides have decided to 
undertake several measures in this direction, inter alia, creation of a favourable 
environment for bilateral investment and promotion and protection and 
enabling business organisations to get full support of financial institutions. 
Cooperation would include human resource development, opening of 
branches of Indian Commercial Banks in Russia, strengthening transportation 
links and infrastructure, enhancing tourism, cooperation in the field of 
telecommunications, energy and space. Other steps include streamlining 
customs administration, harmonizing national standardization, exchange of 
empowered delegations and exploring the possibilities of establishing a joint- 
venture fund. Diversification of the basket of trade from the traditional items 
is also being pursued. I would like to add that the India-Russia Inter- 
Govemmental Commission on Trade, Economic, Scientific, Technological and 
Cultural Cooperation, which has twelve Working Groups on all areas of 
activities in these spheres, has played a vital role in guiding our cooperation 
in these areas. The 9th Session of this Commission was held in Moscow on 
15 and 16 May 2003. The Commission adopted recommendations to implement 
the Declaration on strengthening Indo-Russian cooperation in economic and 
other spheres, signed during the visit of President Putin to India in 
December 2002. It has also recommended specific steps to boost bilateral 
trade and investment.

One of the most significant developments in our relations in this sphere 
was the investment of over 1.7 billion US dollars in the development of 
Sakhalin-I by ONGC \ldesh, which is part of an international consortium
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exploiting oil and gas reserves in the Sakhalin region on Russia s Pacific 
coast. This is the largest Indian investment abroad as also one of the largest 
foreign investments in Russia in recent years. Further, Russia's investment 
through construction of a Nuclear Power Station in Kudankulam in India is 
also one of the largest investments in India.

To offset the impact of the ending of the agreement of Rupee-Rouble 
trade, some credit lines have been opened in Russian banks by Indian banks, 
which could be positively utilized by Russian businessmen. We in India are 
interested in utilizing the Rupee-Rouble payment balance for investment by 
Russia in India.

The idea of using Rupee debt for investment in India was discussed by 
India's External Affairs Minister with President Putin during his visit to India 
in December 2002, and during the visit of our External Affairs Minister to 
Russia in May 2003. During the visit of our External Affairs Minister to 
Russia in May 2003, the Finance Minister of Russia, Mr. Kudrin expressed 
Russia's interest in using the Rupee debt funds as equity starting from 2006 
with the current arrangement continuing for 2004 and 2005. We need to start 
this process immediately. A Task Force has been suggested for this purpose, 
and will be meeting shortly to recommend an agreement on this issue.

We had the honour of receiving Mr. Alexie Denisov, Deputy Foreign 
Minister of Russian Federation, in March 2003 in New Delhi. During the 
visit, bilateral consultations on economic and WTO issues were held and the 
two sides reviewed the current status of bilateral economic and trade relations. 
It was agreed that new areas of cooperation should be exploited in order to 
boost economic and trade ties. Energy sector, particularly oil and gas, and 
information technology were identified as priority areas. The Indian side 
reiterated its support for early accession of the Russian Federation into the 
WTO. The Russian side emphasised that India was an important member of 
the WTO and the signing of the bilateral agreement on Russia's accession 
would facilitate Russia's negotiations with other countries.

Another subject which is being taken up today is the evil of terrorism. 
India and the Russian Federation have been the victims of international 
terrorism. The Indian State of Jammu and Kashmir and the Republic of 
Chechnya of the Russian Federation have both experienced manifestations of 
this scourge. During the visit of the Indian Prime Minister to Russia in 
November 2001, the Moscow Declaration on International Terrorism was signed 
by our Prime Minister and President Putin. India and Russia have reaffirmed 
that global terrorism is a threat to international peace and security. The two 
sides believe that combating this menace should be on a comprehensive and
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long-term basis and should be directed also at those supporting, harbouring 
or providing safe haven to terrorists. India and Russia intend to make their 
hill contribution to the establishment of such a system. Both have expressed 
satisfaction at the level of cooperation in countering international terrorism 
and other transnational organised crimes which fuel terrorism, including 
drug trafficking. Russia has supported the Indian draft at the UN on a 
Comprehensive Convention on International Terrorism. A Joint Statement 
was issued at the end of the visit of the Russian Foreign Minister, Mr. Ivanov 
in February 2002, which focuses on terrorism, Pakistan and Afghanistan. 
During President Putin's visit in December 2002, a Memorandum of 
Understanding on cooperation in combating terrorism was signed and a Joint 
Working Group has been set up. The Group will meet shortly in Moscow.

India has been resolutely condemning terrorist acts in Chechnya and 
other places in Russia. India also opposed the EU Resolution on human 
rights situation in Chechnya in the Commission on Human Rights in Geneva 
in March-April 2003. India also gave an Explanation of Vote stating that the 
situation in Chechnya was a manifestation of international terrorism.

Russia condemned the recent bomb blasts in Mumbai on 25 August 2003. 
The Russian Foreign Office also issued a statement condemning the blasts. 
The terrorist acts in Mumbai once again highlighted the need for collaboration 
among all members of the world community in the fight against the evil of 
international terrorism.

Dear colleagues, I am sure that the India-Russia Inter-Parliamentary 
Commission will play a vital role in enhancing bilateral cooperation between 
India and Russia. A greater involvement and interest in our relations on the 
part of parliamentarians will undoubtedly further strengthen the bonds of 
friendship between our two countries.

TharJc You.



i o

INDIA AND THE RUSSIAN FEDERATION-

A MULTI-FACETED RELATIONSHIP*

It is an honour for me and the members of my Delegation to visit Russia. 
I bring with me the warm greetings of the people and Parliament of India to 
the people and Parliament of Russia. I would like to thank you. Excellency, 
for the warm welcome and hospitality extended to me and the members of 
my Delegation. I am sure that our visit to Russia will go a long way in 
further strengthening the friendship and imderstanding between India and 
Russia.

We, in India, have always cherished the long-standing tradition of 
friendship, trust and confidence which has characterised relations between 
our two countries. We regard it as a precious legacy to be preserved and built 
upon. It is particularly satisfying that our ties with Russia have not only 
endured the challenges of the post-Cold War era, but have also strengthened 
and flourished in new directions. It is no exaggeration to say that our 
relationship is special, transcending all political and economic considerations.

Friends, the bilateral relations between India and Russia are multi-faceted 
and encompass cooperation in a wide range of areas such as political, 
economic, commercial, defence, scientific, technological, educational, cultural 
and various other fields. Needless to say, these bilateral relations in diverse 
areas have not only proved to be mutually beneficial but have also gone a 
long way in contributing greatly to creating conditions conducive to global 
peace and prosperity.

Our countries share an abiding commitment to democracy. Common 
values and aspirations have brought us closer. It is, indeed, satisfying that 
India and Russia share a common perception and identity of views on various 
global issues. Through joint efforts, our two countries can contribute to the

* At the Banquet hosted by H.E. Mr. Gennady Selezneyev, Speaker of the State Duma of the 
Russian Federation, in honour of the Indian Parliamentary Delegation, Moscow (17 September 
2003).
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Strengthening of international peace, security, the democratisation of 
international relations, as well as to the establishment of a just and stable 
world order.

Regular political contacts between India and Russia have not only 
facilitated exchange of views on various international issues, but also enabled 
us to work on our joint approaches to the new order taking shape in the 
world. It is heartening that our political contacts are being supplemented by 
parliamentary exchanges. It goes without saying that parliamentary 
cooperation constitutes an important facet of Indo-Russian ties and helps 
forge contacts across the political spectrum of both the countries. A Charter 
of the India-Russia Inter-Parliamentary Commission was signed in Moscow 
in November 1998. It was during the visit of Your Excellency, the Speaker of 
the State Duma of the Russian Federation, Mr. Gennady Selezneyev, to India 
in February 2000 that the first session of the India-Russia Inter-Parliamentary 
Commission was held.

India and Russia are both pluralistic societies characterised by diversities 
of culture, religion and language. We regard these diversities as a source of 
strength. It is an unpleasant fact that the destabilising forces of extremism 
and international terrorism pose a serious threat to our polity. The Moscow 
Declaration on the Protection of the Interests of Pluralistic Societies which 
India and Russia signed in June 1994 addressed the threats posed to our 
countries by terrorism, separatism and such other evils and placed our bilateral 
relations within the broader framework of the mutuality of our concerns and 
national interests in the post-Cold War period. As large societies that cherish 
their diversities, India and Russia face similar challenges and tasks.

In the recent past, we recall the visit of His Excellency, Mr. Vladimir 
Putin, President of the Russian Federation to India in December 2002. As 
many as eight documents were signed during the visit. The visit of President 
Putin was preceded by our Prime Minister's visit to the Russian Federation 
in November 2001. Needless to say, these visits by leaders of our two countries 
have imparted a new momentum to our close relations.

Friends, we in India sincerely appreciate the respect and goodwill Indian 
culture enjoys in Russia and harbour similar sentiments towards the culture 
of Russia. We are convinced about the importance of close cultural interaction 
in bringing our peoples together. I am pleased to leam that under the 
Cultural Exchange Programme, Days of Russian Culture were organised in 
India in December 1995 and Days of Indian Culture were held in Russia in 
September 1996, Days o f Moscow were held in Delhi in September 1998 and 
Days of Delhi were held in Moscow in October 1999. I am glad that the Days 
of Moscow will once again be held in New Delhi in November this year.
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A Mahatma Gandhi Chair of Indian Philosophy was formally inaugurated 
in February 1999 at the Institute of Philosophy, Russian Academy of Sciences. 
The four other Chairs established during the visit to the Russian Federation 
by Hon'ble Prime Minister Mr. Atal Bihari Vajpayee in November 2001 at the 
School of International Relations, St. Petersburg; Kazan University, Kazan 
city; Far Eastern National University, Vladivostok; and Institute of Oriental 
Studies of the Russian Academy of Sciences in Moscow will also facilitate 
further strengthening and expansion of our bilateral relations with Russia.

It is an indisputable fact that economic and commercial ties play a vital 
role in strengthening bilateral relations. Over the years, the Inter-Govemmentcd 
Indo-Russian Commission on Trade, Economic, Scientific, Technological and 
Cultural Cooperation has become the prime vehicle for promoting cooperation 
in areas within its mandate. However, the fact remains that the present level 
of trade between India and Russia is not commensurate with the true potential. 
There is no doubt that the complementarities between India and Russia open 
up a vast range of possibilities for our economic and scientific cooperation. 
A fuller awcireness of the mutual advantage of collaboration can play a crucial 
role in transforming our relations into a vibrant partnership. The joint 
economic declaration on enhancing and strengthening economic cooperation 
between India and the Russian Federation signed in December 2002 provides 
a comprehensive road map for this purpose. This is the challenge for the 
business communities of our two countries.

Ladies and Gentlemen, may I now request you to raise a toast to the 
health and well-being of His Excellency, Speaker of the State Duma, 
Mr. Gennady Selezneyev; to the members of the Russian Parliament; to the 
progress and prosperity of Russia, and to the long-standing friendship between 
our two countries.

Thank you.



i t

INDIA AND THE RUSSIAN FEDERATION-

TIME-TESTED RELATIONSHIP*

I deem it a great'honour and privilege to address the State Duma of the 
Russian Federation. I convey the greetings and good wishes of the members 
of the Indian ParUament, and of the people and the Government of India to 
you. Excellency, to the distinguished members of the State Duma and to the 
Government and the people of the Russian Federation.

My joy in addressing this august gathering is all the greater, because I am 
standing before time-tested friends, who have stood by India through thick 
and thin in our days of trials and tribulations. I feel really at home amongst 
you and I salute the Russian people from the core of my heart.

Excellency, both India and the Russian Federation are inheritors of a 
glorious past and a rich cultural legacy Contacts between our two countries 
date back to several centuries. We both are ancient civilizations and modem 
democracies. Ours are pluralistic societies. As such, there is a multitude of 
values and aspirations which are common between us. We share the vision 
of a truly multi-polar world. Strategic partnership between India and Russia 
is founded on the complementarity of national interests and geo-political 
priorities of the two coimtries. Our commonalities have brought us closer 
and kept us together all these years.

Excellency, the Russian Federation enjoys a special place in the minds 
and hearts of our people. It is indeed an ample testimony to the cultural 
affinity between our two peoples that while Hindi cinema and actors like Raj 
Kapoor and Nargis are well toown and loved in Russia, we in India are fond 
of Russian circus and ballet in equal measure. Russian authors like Tolstoy 
and Dostoevsky have always had a great impact on Indian minds. A sense 
of emotion is thus attached to our relations with your country. The need for

 ̂Address to the State Dvuna of the Federal Assembly of the Russian Federation, Moscow 
(17 September 2003).
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friendly relations with Russia is recognised by all Indians cutting across 
political parties and beliefs.

Excellency, we take pride in being the largest functioning democracy in 
the world. Parliamentary democracy has struck deep roots in our country 
and stood the test of time. We have recently completed the Golden Jubilee 
celebrations of our Parliament. Parliament in our country has carved out for 
itself a unique place in the esteem and affection of the people as the forum 
through which they articulate and realise their aspirations and also ventilate 
their grievances and seek solutions to their problems. Our Parliament has 
also become the greatest national integrational force.

Excellency, one of the distinctive features of the present Indian political 
system has been the multiplicity of political parties and groups. There has 
been a gradual shift from the pattern of one dominant party rule to political 
plurality in the wake of the changing political climate and equations. This is 
only natural, considering the many diversities of our society. Over the years, 
the face of the Indian Parliament, especially of the Lok Sabha, has undergone 
a dramatic transformation, reflecting the socio-political development of the 
nation as a whole. The number of political parties in the Lok Sabha in the 
recent years has been on the rise. From 4 to 5 political parties in the First 
Lok Sabha in 1952, the number has increased to 42 in the present Lok Sabha. 
Our country today is witnessing a phase of coalitions and consensus politics 
has become the order of the day.

We greatly appreciate the progress that the Russian Federation has 
achieved since the adoption of your new Constitution. The forthcoming Duma 
elections in the Russian Federation are of interest to us in the context of 
forward-looking consolidation of democracy in the Russian Federation. We 
are sure that irrespective of the composition of Duma, the existing national 
consensus in Russia on consolidating our strategic partnership will continue 
to be there, as it has been in the past.

India and the Russian Federation, our two democracies, distinct in their 
own ways, have reasons to be proud of their respective political systems. As 
you know, we are celebrating this year the 55th Anniversary of the 
establishment of diplomatic relations between our two countries. The 
Declaration on Strategic Partnership between India and the Russian Federation 
signed during the State visit of President Putin to India in October 2000 was 
indeed a landmark in our friendship. Today, our intense bilateral interaction 
at all levels is aimed at consolidating this strategic partnership. There is a 
general consensus which exists in both the countries on further developing 
this unique relationship.
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Contacts at the highest level of leadership between our two countries are 
excellent in the format of annual summits between His Excellency, 
Mr. Vladimir Putin, President of the Russian Federation and Prime Minister 
of India, Shri Atal Bihari Vajpayee. President Putin has visited India in 2000 
and 2002. This year, our Prime Minister visited St. Petersburg at the invitation 
of your President to attend the 300th Anniversary of the city and in November 
this year, he would be visiting Russia for the annual bilateral Summit. Our 
cooperation now encompasses all the possible fields. However, the trade and 
economic cooperation between our two countries is commensurate neither 
with the existing potential nor with the level of strategic partnership between 
our two countries. We believe and hope that given the excellent political 
relationship between our two countries, trade and economic cooperation could 
be strengthened further.

Excellency, the most important challenge that Russia as well as India and 
other countries face today is to cope with the great changes that have taken 
place in the international system since the last decade of the last century. 
India and Russia both have directed their efforts towards creating a fair and 
just global order based on the principles of respect for the United Nations 
Charter and international law in the interest of removing threats to 
international peace and security.

Excellency, an issue which is of particular concern to India, is the reform 
of the United Nations and the UN Security Council in particular to reflect the 
reahties of the world today. We are glad that Russia has all along supported 
India's candidature for permanent membership in a revamped UN Security 
Council. Excellency, India looks forward to this support in the future as well.

Excellency, the forces of terrorism, ethnic and religious extremism and 
separatism pose the greatest challenge to both of us, and to the world at 
large. Both India and Russia being pluralistic democracies, are vulnerable to 
the menace. The loss of life and the destruction of property which India has 
suffered during the last two decades as a consequence of terrorist activities 
sponsored and supported from outside the country have been colossal. All 
through, India has been raising the issue of terrorism, particularly cross- 
border terrorism, at various fora, besides combating the menace with all the 
might at her command.

The terrorist attack on the temple of our democracy, the Indian Parliament, 
on 13th December 2001 demonstrated the dastardly intentions of terrorists 
and their collaborators in subverting democratic institutions and democracy 
itself. In Russia too, terrorism has claimed many victims. Regrettably, the 
international community did not take adequate cognizance of it till recently.



The transnational character of terrorist groups, the growing level of their 
financial resources and the destructive power of their technical equipment 
have become a matter of grave concern for the civilized world.

India and Russia are of the view that there is an urgent need for concerted 
international cooperation in our fight against this threat, especially 
transnational terrorism. Both countries have underlined the importance of 
joint efforts and in this context, the two countries have called for the early 
adoption of the Comprehensive Convention on International Terrorism, 
submitted by India, and the Convention for the Suppression of Acts of Nuclear 
Terrorism, submitted by the Russian Federation.

The unequivocal condenmation of terrorist attacks and condolence, 
sympathy and support expressed by the Russian people, the Russian 
leadership and the Government are much appreciated by our people. Russia 
has shown the world how to deal with terrorists through firm, resolute and 
quick action that you have taken to deal with the terrorists who held hostage 
a theatre-full of innocent civilians in Moscow last year. Though regrettably 
some lives were lost in the operation, the incident proved that if we are 
determined, the terrorists can be eliminated totally. I also wish to state that 
in your fight against terrorism, you will always find Indian people and their 
representatives by your side.

Russia and India face similar developmental challenges. We both aspire 
for growth of our economies and prosperity of our peoples by liberating their 
inherent capabilities and providing conducive environment for realization of 
their true potential. It is in this context that India is fully supportive of 
Russia's accession to the WTO and Russia's integration with the global 
economy. We place on record our appreciation of the growth rate achieved by 
the Russian economy during the last few years.

Excellency, as parliamentary institutions are the focal point of democracies, 
the parliamentary level interaction is necessary as a means of learning from 
each other's experience through a regular exchange of views and ideas. Our 
parliamentary level contacts have a long tradition. Nothing testifies this better 
than the setting up of the India-Russia Inter-Parliamentary Commission. We 
are convinced that the continuing exchanges between our parliamentarians 
will surely reinforce the bonds of friendship and cooperation between our 
two countries and the peoples.

Before I end, I would like to express my best wishes to all of you for the 
forthcoming elections of the State Duma in December this year. I know that 
irrespective of the gain or loss for this or that party or faction, democracy will 
be the winner.
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We too will be going to the polls next year. Elections have been a way of 
life with us, a festival celebrated by one and all. As you are aware, the 
outcome of our elections, one way or the other, do not change our mutual 
friendship. I am sure both our leaderships will always continue our dialogue 
to the benefit of our two peoples. I hope and pray that the next elections in 
Russia and India will see us all victorious and I shall be there to welcome 
you when you visit India next year.

Thank you.



With the President of China, H.E. Mr. Jiang Zemin, Beijing, 7 January 2003

With the President of the Islamic Republic of Iran, H.E. Mr, Mohammad Khatami 
at the banquet hosted by the President of India, Dr. A.P.J. Abdul Kalam, 

at the Rashtrapati Bhawan, New Delhi, 25 January 2003



With the visiting President of Ukraine, H.E. Mr. Leonid Kuchma, 
New Delhi, 4 October 2002

\̂ t̂h the Prime Minister of Qiina, H.E. Mr. Zhu Rongji, Beijing, 9 January 2003



With the Prime Minister of Hungary, H.E. Dr. Peter Medgyessy, 
New Delhi, 3 November 2003

With ihe visiting Canadian Parliamentary Delegation led by RE. Mr. Daniel Philip Hays, 
:̂»eaker of the Senate of Canada, New Etelhi, 18 November 2002



With the President of the Croatian Parliament, H.E. Mr. Zlatko Tomcic, 
Zagreb, Croatia, 10 July 2002

With the President of the Hellenic Parliament (Greece), H.E. Apostolos 
Kaklamanis, New Delhi, 17 February 2003



With the visiting Parliamentary Delegation from the Lao Peoples' 
Democratic Republic, New Delhi, 22 July 2003

With the Leader of the Suriname Parliamentary Delegation, RE. Mr. Ramdien Sardjoe, 
Speaker of the National Assembly of Suriname, New Etelhi, 9 August 2002



With the Turkish Parliamentary Delegation led by H.E. Mr, Bulent Arinc, Speaker 
of the Turkish Grand National Assembly, Parliament House, 16 December 2002

With the Chairman of the Executive Committee of the Commonwealth 
Parliamentary Association, Mr. Bob Speller



IV
MISCELLANY



UNIVERSAL RELEVANCE OF THE 

MESSAGE OF THE MAHATMA*

i n

It gives me pleasure to unveil the bust of Mahatma Gandhi here in the 
Warsaw University Library. This gesture brings our tv̂ o countries closer 
'emotionally as Gandhiji is the Father of our Nation and any honour given to 
him is an honour to India and the universal ideals he represents. Gandhiji is 
referred to as the Mahatma which means Great Soul. It is a title given by 
another eminent Indian, Rabindranath Tagore, the universal poet. The title 
stuck to Gandhiji naturally because he was, indeed, a great soul.

Friends, history is replete with stories of great men who have 
accomplished great deeds. But, if we look at history closely, we rarely find 
men who were committed to their principles as deeply as Gandhiji was. He 
was not merely a political leader who struggled to liberate his country from 
alien rule. Gandhiji's uniqueness lies in his loyalty to a way of life and a set 
of principles that he believed were right. He carried on the political and the 
philosophical tasks side by side. For a true saint, the spiritual and the temporal 
are not separate. Therefore, Gandhiji brought his philosophical convictions 
into the political realm and carried on the struggle for independence even as 
he continued his quest for truth. The instruments he chose to fight for freedom 
were almost spiritual. Concepts like ahimsa, that is non-violence, and satyagraha, 
that is persuasion for righteous action, which were the underpinnings of 
Gandhiji's philosophy became the primary instruments of political protest 
against an oppressive regime in our historic struggle for freedom. Any 
deviation from the path was rejected by the Mahatma because for him, the 
end never justified the means. He always insisted that it is not enough if the 
ends are right; the means must be right too. For him, morality is the means 
to attain the goal of truth.

Gandhiji once remarked: "My power resides in this, that I do not ask 
others to do any thing that I have not repeatedly tried to do in my own life".

At the unveiling of the bust of Mahatma Gandhi at Warsaw University, Poland (23 May 2002).

243



244 SIR SPEAKS

That is why his life was a constant experiment with truth and one does not 
see any difference between his precept and practice. This consistency between 
thought and deed is what distinguishes Gandhiji and makes him a Mahatma.

The uniqueness of Mahatma Gandhi as simuned up by Albert Einstein's 
tribute is unforgettable. Einstein said that posterity would scarcely believe 
that a man like Gandhiji ever walked on this earth. Gandhiji was aware of 
the tribulations of the Polish people during the second World War and raised 
his voice to end their sufferings and subjugation. He had supported the 
Polish people in their fight against Nazism, in tune with their world view of 
supporting popular struggle against any form of oppression. In these troubled 
times, when the world is beset with myriad problems, the universal relevance 
of Gandhiji's thoughts and ideals could well illumine our path for righteous 
action. This was best exemplified by the non-violent revolution which ushered 
in a new era in Poland in the last quarter of the 20th Century. Gandhiji 
worked incessantly for ameliorating tihe lot of the poorest of the poor, the 
marginalised and the lowest sections of society. The world tom by violence 
and bloodshed and racial and religious hatred needs the message of the 
Mahatma more than ever before. I consider the unveiling of the bust of 
Gandhiji in the Library of Warsaw University as—the most significant part 
of my visit to Poland. And I am sure the message of the Mahatma—of peace, 
non-violence, brotherhood of mankind and tolerance—^would help mould 
the impressionable minds of young scholars.

I see that the Picture Gallery of this prestigious Library has quotations 
from the Rig Veda, Mundaka Upanishad and Bhagwad Gita. This in itself shows 
the keen interest Poland has in Indian philosophy and history. Coupled with 
this, I am sure the inspiring presence of Gandhiji's bust would make the 
scholars who visit this institution of higher learning read more about him 
and benefit from his precepts.

Thank you.



SHANMUKHANANDA SABHA-PRESERVING 

OUR CULTURAL HERITAGE*

ce

It gives me great pleasure to be amidst all of you at this inaugural function 
of the Shanmukhananda Fine Arts and Sangeetha Sabha. I consider it a 
privilege to be associated with the festivities of the Golden Jubilee of this 
most illustrious and remarkable institution. Since its inception in the year 
1944, the institution has striven to preserve, nurture and enhance the culture 
and heritage of our great Indian civilization. Most importantly, it has focused 
on bringing our cultural tradition to the common citizen.

The Shanmukhananda Hall has become a landmark in Mumbai. It has 
added to the cultural richness of this great metropolis and we all look upon 
it with great pride and joy. The Shanmukhananda Hall embodies the spirit 
of the city and nothing illustrates this better than the fact of its resurrection 
after the devastating and tragic fire on 28 February 1990. This also shows that 
not only is the Hall an aesthetically pleasing structure but has strong 
foundations and structural strength. I woidd give full credit to the management 
that dealt with this catastrophe with quiet determination and great tenacity. 
Thanks to their effort, we have a most modem facility which is unparalleled 
not only in the city of Mumbai but in the whole of India. This famous Hall 
has been witness to performances by some of the living legends of our time 
like Pandit Ravi Shankar, M.S. Subbalakshmi, Lata Mangeshkar, Ustad 
Bismillah Khan, Bhimsen Joshi and many others.

The Shanmukhananda Sabha was established with the high ideal and 
laudable objective of pursuing the goal of national integration through the 
active promotion of all aspects of Indian culture-music, dance, drama and 
social gatherings. The Sabha has also become an important platform for 
discourses and conferences. During this Golden Jubilee Year, I am sure that 
the Sabha can look back at its journey over the past decades with a great deal

* At the inauguration of the Golden Jubilee celebrations of the Shanmukhananda Fine Arts and 
Sangeetha Sabha, Mumbai (31 August 2002).
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of satisfaction and pride. We would all agree that the high ideals for which 
the Sabha came into being have largely been met. I understand that during 
its Golden Jubilee Year, the Sabha will be hosting a number of performances 
and activities. It intends to hold high level spiritual conferences and an 
international conference on ophthalmology, a function to honour achievers in 
the field of women and youth development, an exhibition of rare musical 
instruments and a seminar on music in which many doyens of culture will 
participate. The Sabha deserves our unstinted support for these most 
commendable activities and programmes that it plans to undertake. I am also 
glad to leam that the Sabha intends to set up an Art Gallery and expand its 
already well known Music College. The establishment of a Dialysis Unit and 
quite a few other activities connected with the already existing Medical Centre, 
highlight the fact that the Sabha intends to pay equal attention to the 
development of the human body as well as the mind and soul.

Friends, the Indian tradition of music, dance and drama are at the very 
core of our civilization. The essence and quality of any civilization is gauged 
by the cultural and artistic interests of its people. The Indian civilization with 
its glorious cultural heritage and rich tradition in the fine arts is universally 
recognized. We, as the inheritors of this tradition, must not only take pride 
in it but also do all we can to preserve and pass on the same to the yoimger ( 
generations.

Our country has a rich and diverse cultural heritage, indicative of the 
inner strength and resilience of our civilization. There is hardly a region or 
valley or mountain or a sea-coast or a plain in India which does not vibrate 
with the sound of our characteristic folk dances and music. The themes of 
these dances are simple and rooted in the lives of our common people. 
Our classical dances, on the other hand, had a very close linkage to 
religion and faith. They have evolved through many centuries and 
have given a continuity to the Indian cultural tradition that has shown a 
vibrancy in constantly adapting itself to new conditions and assimilating 
new influences. However, we have always felt the need to bring our classical 
art forms closer to the people so that they have a better appreciation of the 
cultural heritage of our coimty. In this, I am glad to say that the Sabha has 
played a vital role.

Music, it is said, is nourishment for the soul. It is one of the most civilizing 
influences on man. It brings forth the divinity in man and is indeed a path 
to God. Music also has a unifying influence as it knows no boundaries. 
Every emotion of man finds expression in music—^whether it is joy, grief or
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valour. However, there is a practical side to music too. And in this context I 
am reminded of what our late President, Dr. Sarvepalli Radhakrishnan once 
said: (and I quote).

"The true purpose of music is not only to give pleasure to the senses, or instruction 
to the mind, but to convert your whole being and lift it above sorrow, above 
enchantments and disenchantments of this world. In the world of music, you 
build a shrine of beauty and when you once worship that, you come back to Hfe 
better inspired for doing practical work. That is the true purpose of music."

Indian music is quite rich and varied and has had an unbroken history 
of growth and development. Our music has been yubjecled to^rious internal 
and external influences and has, as a result, undergone many changes through 
the ages. In ancient India, music was inextricably interwoven with the 
devotional and ritualistic side of life and had, therefore, close association 
with the temple. It was mainly on account of its devotional and emotional 
appeal that the common people valued music. The music of our saints and 
sages has also helped us preserve the equilibrium in society and righteousness 
in the individual. Music has also been \he greatest vehicle of Bhakti and sages 
and saints have reached divinity through music.

our people. A society which ennobles fine arts cannot be base or vulgar.
Friends, it is only by encouraging fine arts that we can enrich the life of |

^ - -  ■•̂1 fact, nothing narrow or selfish can co-exist with a true exponent of the arts.
There is no doubt that life will become soulless and devoid of all beauty^/ 
charm and grace, if it is divorced from the appreciation and enjoyment of 
fine arts. Art should not merely entertain, but inform, educate and motivate 
the people. It is the duty of artists to bring the people together and fill their 
lives with higher social aims.

Indian art and culture has flourished and flowered, not only because of 
its richness and variety, but also because of its interaction with other cultures. 
There has been a synthesis between various cultures, between the local and 
the universal and between the past and the present. It is only when we 
recognize the wholeness of our existence and life around us that we are able 
to arrive at a correct picture. We can not and must not categorise human 
beings or life into various segments, whether it is economic or cultural, material 
or spiritual, functional or aesthetic, intellectual or emotional. It is only the 
whole package together that makes a human being. India is what she is 
today, because fine arts were kept alive here as a part of the very life of our 
people. We have to so use the legacy of our past as to be of help in carving 
out a great future for India. It is in this context that reputed organizations 
like the Sharunukhananda Fine Arts and Sangeet Sabha play a vital role.
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Before I conclude, I would like to take this opportunity to sincerely thank 
the organizers for having invited me on this momentous occasion. 
I congratulate the Shanmukhananda Sabha for celebrating the Golden Jubilee 
Year in a most befittinpj I wish the Sabha all the very best in its
futuitrffidSvoiirs to further the noble cause for which it stands.

Thank you.



MAHARASHTRA-WORTHY LEADER 

AMONG INDIAN STATES»

ch

It is a matter of great pleasure for me to be here with you today to 
participate in the Maharashtra Mahotsav celebrations. I, indeed, am very 
happy on this occasion as much as all of you are, as the Mahotsav is mainly 
intended to present the rich and varied culture of Maharashtra, the State you 
and I belong to. It is also a happy coincidence that this festival is celebrated 
during the Ganesh Chaturthi. We have been organising this festival every 
year in the capital for the past four years and with each year, our enthusiasm 
has grown with its success and the positive response it has elicited in the 
capital city. The Mahotsav exhibits a true visage of Maharashtra and, over the 
years, it has attracted a lot of attention not only of Maharashtrians settled in 
New Delhi but also from the people belonging to other States who are residing 
in the capital.

The name 'Maharashtra', as we all know, itself implies its largeness in 
every sense of the term largeheartedness of its people, its culture, heritage, 
developmental levels the State has achieved, its contribution to national life 
and the like. Our State is today one of the leading industrialised and 
commercially advanced States of our country. Since Independence, 
Maharashtra has progressed substantially in every sphere— b̂e it economy, 
industry, developmental parameters, culture, art, science and technology or 
sports. Maharashtra has a hoary history right from ancient times through the 
ideal rule of Chhatrapati Shivaji Maharaj to the loyalty of the Peshwas and 
the rise of eminent leaders like Lokmanya Tilak and Veer Savarkar. 
Maharashtra has also been ^ e  birth place of very eminent social reformers 
of India. In short, the Staterits herit^e and its monuments echo with the 
glory of its remarkable history. The Ganesh Chaturthi festival which we 
celebrate every year provides an occasion to showcase to the world the best 
of our cultural heritage.

* On the cKcasion of the Maharashtra Mahotsav celebrations. New Delhi (14 September 2002).
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Maharashtra has been a leader to the rest of India in many ways. Its 
successful entrepreneurs have created wealth and set high business standards. 
Its artists and artisans have enriched our cultural life. Its political leaders 
have contributed to our national unity and integrity. Its sportsmen have 
brought laurels to the nation. To name just one, without forgetting the many 
other stalwarts, our very own Sachin Tendulkar is delighting his fans the 
world over with his outstanding cricketing mastery and professional skills. 
Sachin is more than just a great cricketer; he is as well a symbol of the new, 
confident and resurgent India. Every time he walks out to bat, he carries the 
hopes and aspirations of a billion Indians on his broad shoulders. He has 
made the game of cricket proud; and not just that, he has brought glory to 
our nation and to Maharashtra. I take this opporturuty to convey my heartiest 
congratulations and cdl your best wishes to him on his 100th test match at 
such a young age which is a remarkable achievement.

Friends, this evening, we have amongst us yet another Sachin from 
Maharashtra, a multi-facted personality from the cine world. Besides being 
a cine artist, he is also a patron of arts and culture and is rendering 
commendable service in promoting the talent of youngsters. I wish him also 
all success in his endeavours.

It is well known that Indian culture, although diverse and varied, binds 
the country together. Through the last more than five thousand years, our 
culture has been characterized by an immistakable unity and continuity. 
Though we have diverse languages, religions, traditions, festivals and attires, 
the rich heritage of our culture remains a wonderful theme to the rest of the 
world. Life in our country is a mosaic of colourful events, cultures and festivals. 
It is this variety which is the hallmark of India's imity which thrives amidst 
diversity. I would like to emphasise here that all of us must develop an 
aesthetic attitude to appreciate, preserve and promote our distinctive cultural 
heritage, more particularly dance, music, drama and literature. In that way, 
we will also be strengthening our national fabric and in the process the unity 
and integrity of our coimtry.

Friends, for this, it is imperative that all of us must make conscious 
efforts to imderstand, appreciate and acknowledge the various aspects of 
cultural life of people from other States. To facilitate this process, we need to 
hold festivals like the Maharashtra Mahotsav in various parts of the country. 
It is only appropriate that the Maharashtra Mahotsav is being organised in 
the capital city of New Delhi which, to my mind, is a miniature India, a home 
away from home to people from different States of our country. This ten-day- 
long cultural extravaganza of art, craft and culture has opened a window to 
the people staying away from the State, to look into, relish and have a feel
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of the "Best of Maharashtra". Mahotsavas like this are not mere formal 
occasions but a celebration of the deep-rooted traditions and customs woven 
into the fabric of Indian life. As I said earlier, such festivals give us an 
opportunity to understand and appreciate our culture and history in a better 
way which is imperative for promoting national integration.

I tcike this opportunity to felicitate all the artists who are performing at 
the various programmes in the Mahotsav. I heartily thank all the members of 
the Orgarusing Committee, particularly Shri Vasant Satheji, from whom we 
have received the utmost cooperation in making the Mahotsav a grand success. 
I would also like to thank all the sponsors of various Programmes and all 
others who have been associated in one way or the other with this festival. 
Let us now enjoy the musical evening before us.

Thank you.



HORTICULTURE SEQOR-NEED FOR NEW 

INITIATIVES IN FRUIT PROCESSING*

c f

I have plecisiire to be here amongst you all to lay the foundation stone of 
this winery. I congratulate the Government of Himac±ial Pradesh and all the 
members of the Himachal Indage Limited, especially Shri Chougule, for taking 
this irutiative of providing new vistas of growth to the farmers and growers 
of the State.

Friends, Himachal Pradesh, and in particular Kullu, is known for its 
enthralling scenic beauty and serenity. The sight of lovely green hills, 
intertwined by rows and rows of fruit-laden trees is indeed, very enchanting. 
Nature has been greatly gracious to provide you with a rich variety of fruits. 
No wonder, Himachal Pradesh is known as the fruit basket of India. The 
Government of Himachal Pradesh has taken several measures to reap the 
benefits of the gifts of nature by expanding and transforming the horticulture 
sector to increase fruit production.

Fruits are among the most important foods of mankind as they are highly 
nutritive and, as such, indispensable for the maintenance of good health. As 
you know, India is the second largest producer of fruits in the world, ranking 
second after Brazil. Our estimated production of fruits is 8 per cent of that 
of the world but imfortunately only 1.5 per cent of the total fruit production 
is commercially processed. A Icirge percentage of our production goes waste 
for want of transport, proper handUng, storage, processing facilities, etc.

In the prevailing scenario of liberalisation and globalisation, any fruit 
produced by any country in any season is available all over the world at all 
times. It mŝ kes the task of our farmers and growers all the more difficult as 
they have to compete with the world market. Their difficulties are 
compounded by inclement weather and tough terrain conditions, not to forget 
inadequate storage and transport facilities. In this context, there has to be

* At the function to lay the foundation stone of a winery at Nagwain in Mandi, Himachal 
Pradesh (15 December 2002).

252



SELECTED SPEECHES OF MANOHAR JOSHI 253

appropriate infrastructure for fruit processing because of the vital linkages 
2ind synergies that it promotes between the two pillars of our economy— 
industry and agriculture. A strong and dynamic fmit processing sector also 
plays a significant role in solving the basic problem of wastage, providing 
better price to growers and also generating opportunities for employment.

The setting up of the grape-based winery at Nagwain is a right step in 
this direction. It is not a mere business endeavour but also a welfare measure 
to improve the well being of the people. The underlying objective of the 
winery, I understand, is to provide the growers an alternative crop as mono
cropping, over the years, has affected the quality and yield of fruits. The unit 
will provide the growers better value addition and returns and will also help 
in reducing the problems of transportation and wastage. Above all, the setting 
up of a winery here will provide employment to the local people and thus 
help in raising their standard of living.

Friends, the moment we talk about "wine", we are reminded of the 
varieties of rich French wine and their class and quality. It may perhaps be 
interesting for you to know that prior to the 19th century, little was known 
about the process of fermentation leading to wine-making. The Greeks used 
to store wine in earthenware amphorae and the Romans extended the life of 
their wines somewhat with improved oaken cooperage. For a long time, 
wooden barrels remained the principal aging vessels till the 17th century 
when production of glass bottles and invention of the cork stopper increased 
the life of wine from one year to many years. Later in the 19th century, Louis 
Pasteur gave the world the process of pasteurisation which made mechanised 
innovations in quality control of wine.

In the modem world, wine is accepted as a healthful drink, of course if 
taken in moderation! In fact, until the 18th century, wine played a central role 
in medicines as well. That reminds me of an event which highlights the 
relative importance of wine and health. In November 1991, a programme 
called the Trench Paradox' was aired in the United States. Trench Paradox' 
was the term coined on that programme to describe the apparent unlikely 
relationship between the fact that while the French, especially in Southwestern 
France ate inexcusable amounts of heart-stopping, artery-clogging saturated 
fats, smoked cigarettes and exercised very little, yet they had one of the 
lowest heart attack rates in the world! Can you guess the reason given for 
this phenomenon? Well, it was their moderate and daily consumption of red 
wine! The programme unleashed a red wine mania in the United States as 
Americans took this health message to heart!

Coming back to India, today, when we talk of global markets under the 
WTO regime, we have to be fully conscious of the inevitable global
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competition. Though the wine industry in our country is beginning to establish 
itself as a quality conscious industry, we have to bear in mind the fact that 
we are late starters in the field and will have to compete hard if our entry 
into the global wine market is to be noticed by wine lovers and Oenologists. 
Equally important is the marketing strategy and post-production storage 
facilities. Last but not the least, environmental standards also need to be 
strictly adhered to. I hope that this Winery at Nagwain will be living upto all 
these requirements.

I wish the Himachal Indage Limited all success in their endeavours and 
congratulate all those who are in one way or the other going to benefit from 
this imit. It is heartening to note that the Government of Himachal Pradesh 
has decided to give twenty per cent of the shareholding to the growers of the 
State so that it becomes a growers' own fruit processing imit set up for their 
benefit only. I hope to see brewing of wine at Nagwain taking shape at the 
same pace as the move from the stage of conceiving this idea to that of laying 
the foundation stone. I thank Shri Chougule and all others associated with 
this Project once again for inviting me and giving me this opportimity to be 
here today in this beautiful valley I hope to see your new wine in new bottles 
in global markets, tempting wine lovers to take a sip and relish it.

Thank you.



S.L KIRLOSKAR-A VISIONARY ENTREPRENEUR*

cl

I am happy to be associated with this hmction today at the release of this 
postage stamp in honour of Shri Shantanurao Kirloskar, a doyen of the Indian 
industry. Postage stamps mean much as they are an enduring token of the 
love and affection of a nation to a life worthy of emulation. It is indeed in the 
fitness of things that the Department of Posts, Ministry of Communications 
and Information Technology has decided to issue a commemorative postage 
stamp in honour of Shri Kirloskar, and I compliment the Department for this 
thoughtful measure.

Nearly twenty-five years ago, in 1969, the Government of India had issued 
a similar special commemorative stamp in honour of Shri Laxmanrao 
Kirloskar, the foimding father of the Kirloskar Group of Companies. Little 
did Shri Shantanurao Kirloskar know at that time that one day, he himself 
will be bestowed the same honour by a grateful nation. Taking over from his 
father's soimd industrial foundation, Shri S.L. Kirloskar built the large network 
of the Kirloskar enterprise with branches all over the world. Under his 
inspiring and illustrious leadership, the solitary venture of Kirloskar Brothers 
Ltd. developed into a powerful group of 35 industries. Today, the Kirloskar 
Group is a conglomerate with interests across a diverse range of industries 
like power, construction and mining, agriculture, industry and transport, oil 
and gas and environment protection.

IndiaJ^^mdustrial growth owes its origin and strength to the pioneering 
efforts of individuals and groups who faced countless difficulties in order to 
establish their creative enterprise. The Kirloskar Group rightly belongs to 
this category. From Kirloskarwadi, India's first industrial township set up to 
meet the ch^enging demands of a global business environment and emerging 
economic trends, the Kirloskar Group has since spread its branches the world 
over, in a saga of phenomenal success under the benign guidance of 
Shantanurao Kirloskar.

*A t the function to release a Commemorative Postage Stamp on late Shri S.L. Kirloskar, 
New Delhi (26 February 2003).
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'SLK', as he was known to all, was a visionary who possessed the drive 
and determination to accomplish his vision. An illustrious leader of the 
industrial revolution in India, he had envisioned and I quote:

"There is so much inter-connection between social beliefs, political ideologies 
and economic practices, that unless all are attuned to economic growth and 
production, we shall never succeed in eliminating our country's poverty.... My 
own contribution to our economic development has followed my father's: to 
build organisations for doing productive work and generating income and wealth 
for our society. While longing for our country's freedom... I chose to work for 
India's freedom in a way which would simultaneously contribute to her economic 
prosperity."

'SLK' gave a new perspective to the development of business in our 
coimtry. He firmly believed that good business values, ably supported by 
expertise, can work wonders. For him, engineering excellence was not an 
end, but a journey. He always emphasised that the philosophy of Udyog has 
at its base the idea that all industrial endeavours must positively impact on 
the life and society around it. Our development, he stressed, must be shared, 
accepted and pursued by all. He also believed that there was no limits to 
growth and the fruits of development should be shared by all. Shri Kirloskar 
often said that it is not easy to define who a good entrepreneur is. He said, 
and I quote: "A good entrepreneur is a person whose vision of future is 
better and farsighted than that of other fellows. The farther you can visuaUse 
as a business person, the better a business person you are. You have to see 
ahead and be willing to take the necessary risks". No wonder then that his 
vision, knowledge, foresight and dedication to industrial development, backed 
by his phenomenal achievements, has put India high on the industrial map 
of the world.

'SLK' was also a renowned social worker who believed in simplicity and 
truthfulness. For him, his workers were the biggest asset and he took several 
irutiatives to ensure that the fruits of industrial progress reached them in the 
form of townships, schools, social welfare foimdations, hospitals, civic projects 
and environmental consciousness.

Men like Shantanurao Kirloskar are rare to come by. I sincerely hope that 
this commemorative stamp which is being released today will help perpetuate 
the memory of the inspiring life of Shri S.L. Kirloskar.

Thank you.



USTAD BISMILLAH KHAN-LEGEND IN 

HIS OWN LIFE TIME*

c i

It gives me immense pleasure to welcome the Hon'ble Prime Minister, 
Shri Atal Bihari Vajpayeeji, distinguished members of Parliament and others 
on the occasion of the Jugalbandi by Ustad Bismillah Khan and Dr. Soma 
Ghosh organised by the Madhu Murchham—an organisatjpn devoted to the 
propagation of Indian arts, culture and music. This is, indeed, a great event 
for all admirers of Ustad Bismillah Khan and Dr. Soma Ghosh who represent 
the best of India's musical traditions.

In India, we can take legitimate pride in the fact that we are the inheritors 
of a long and rich tradition of music, dance and drama. These, combined 
with the wealth of literature and other fine arts, lie at the very core of our 
civilisation. If I may say so, the essence and qyalitv of any civilisation is 
gauged by artistic and cultural interests of the people.

Ustad Bismillah Khan belongs to that galaxy of eminent musical legends 
whose genius and life-long dedication to music have expanded the horizons 
of music. He has the ability to produce intricate sound patterns on the Shehnai 
which, till before his time, were considered impossible on this instrument. 
He has been a source of inspiration to succeeding generations of Shehnai 
players and has groomed many in this fine art. He has elevated the Shehnai 
as a musical instrument to greater levels with his inventive mind, natural 
talent and genius. His flawless rendering of the Shehnai is spell-binding. The 
refinement and sophistication he has brought into Shehnai wiU remain as his 
immortal contribution to the Indian musical treasure.

Ustad Bismillah Khan is one of the rare musicians who can keep the 
entire audience enthralled. When Ustad Bismillah Khan plays, his Shehnai 
sings. While Ustad is perfect in Raagdaari, he is equally superb in the rendering

* On the occasion of the Jugalbandi by Ustad Bismillah Khan and Dr. Soma Ghosh at the 
Balayogi Auditorium, New Delhi (7 August 2003).
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of Thumri, Kajari and Chaiti. In the spiritual sphere, Ustad Bisnnillah's 
devotional tunes played on the Shehnai, like the famous Ram Dhun and the 
Bhajan Vaishnav Jana to, are extremely popular.

Ustad Bismillah Khan has brought rare vibranq^ to the Indian classical 
music. A widely travelled artiste, he has performed in many countries across 
the globe. Apart from his coimtless classical and semi-classical recitals, his 
fans still remember his Jugalbandi with the sitar maestro Ustad Abdul Halim 
Jafar for a Hindi film and with the famous violinist Pandit V.G. Jog for the All 
India Radio.

The nation has acknowledged Ustad Bismillah Khan's contribution to the 
cause of classical music by bestowing on him national awards such as Padma 
Shri, Padma Bhushan, Padma Vibhushan and more recently, the Bharat Ratna, 
the highest of the national awards. As a great musical artiste, he has had the 
honour of playing Shehnai from the ramparts of the Red Fort in Delhi on the 
dawn of India's Independence on 15 August 1947. This programme is a 
renewal of Bismillah lea n 's  long-standing association with India's national 
life. It is indeed a tribute to India's democracy and our Parliament.

I will now request the Hon'ble Prime Minister to inaugurate the musical 
event.

Thank you.



Part III
OBSERVATIONS /  RULINGS 

FROM THE CHAIR



OBSERVATIONS/RULINGS FROM THE CHAIR

It is the right as well as the duty of the Speaker of Lok Sabha to interpret 
the relevant provisions of the Constitution and the Rules of Procedure and 
Conduct of Business so far as matters in, or relating to, the House are 
concerned. No one, including the Government, can enter into any argument 
or controversy with the Speaker over such interpretations. The rulings and 
observations made by the Speaker constitute precedents by which subsequent 
Presiding Officers, members and officers are guided. Such precedents are 
formulated as rules of procedure or followed as conventions. The Speaker's 
rulings cannot be questioned except on a substantive motion. The Speaker is 
not bound to give reasons for his decisions.

Some of the important rulings and observations made by the Speaker 
Shri Manohar Joshi are enumerated here.

55. Need to conduct the proceedings of the House in a smooth and
orderly manner

Context: On 16 July 2002, expressing concern over the loss of sitting time 
due to disorderly scenes and forced adjournments, the Speaker observed^:—

Observation: Honl>le members, after I took over as Speaker, I have had 
an occasion to interact, during the inter-Session period, with a good number 
of political leaders, parliamentarians, media persons and many other 
dignitaries about the functioning of Parliament. The impression I gathered 
was that the efforts are required to be made to ensure the smooth and orderly 
conduct of the business of our supreme legislative institution. I also met 
some of you and discussed this matter. I must say, I had a very encouraging 
response in this regard. I think I should share my thoughts with all of you 
before we commence our formal business today.

As you are aware, we are presently celebrating the Golden Jubilee of the 
Indian Parliament. It is only appropriate that we re-dedicate ourselves to 
strengthen our parliamentary edifice. An important component of our 
endeavours in this direction should be to collectively ensure that the

' L.S. Deb., 16 July 2002.
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proceedings of the House are held in a smooth and orderly manner as per the 
rules and procedures we ourselves have framed in this regard.

During this year's Budget Session, of the total 287 hours and 54 minutes 
of sitting time, 66 hours and 35 minutes of precious time was lost due to 
disturbances leading to adjournment of the House. This comes to losing out 
an alarming 23.12 per cent of the total time of the House.

As you would agree, frequent and forced adjournments, besides leading 
to wastage of the precious time of the House, tend to lower the dignity of 
Parliament in the eyes of the public.

All of us have been concerned about the gravity of the situation. We have 
discussed these issues during the Special Session of Lok Sabha convened to 
commemorate the Golden Jubilee of Independence in August 1997 and in the 
All India Conference of Presiding Officers, Chief Minister, Ministers of 
Parliamentary Affairs, Leaders and Whips of parties on "Discipline and 
Decorum in Parliament and Legislatures of States and Union Territories", 
held in New Delhi on 25 November, 2001.

In December 2001, a new Rule 374A was added to the Rule Book providing 
for automatic suspension of a member who comes into the Well of ti\e House 
and creates disturbance there.

In spite of these laudable initiatives, things did not improve much, as is 
evident from the loss of sitting time due to disorderly scenes and forced 
adjournments.

I am of the cot\sidered view that while rules are there to enforce discipline 
cmd decorum, members should themselves voluntarily exercise self-restraint 
and ensure smooth and orderly conduct of the business of the House. Equally 
important, of course, is the need to strictly observe and adhere to the rules 
which we ourselves have framed. And this includes Rules 374A for automatic 
suspension of members who rush to the Well of the House and create grave 
disorder. You wiU agree that the Chair is duty bound to carry out the directions 
of the House as enshrined in the rules. I hope and trust that such unpleasant 
occasions would not arise and we would indeed be able to conduct our 
business as per rules. It would also be my earnest endeavour to see that 
sufficient opportunities are made available to members for raising important 
issues in the House. I would also appeal to the Government to address 
sincerely and urgently the genuine grievances of the members. These 
endeavours, to my mind, would be the best tribute which we could pay to 
the memory of our late Speaker, Shri G.M.C. Balayogi who ceaselessly worked 
throughout his tenure to facilitate orderly conduct of the business of the 
House.
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The Rules of Procedure and Conduct of Business in Lok Sabha lay down 
certain norms of etiquette and behaviour to be observed by members whilst 
the House is sitting. To cite a few, the rules prohibit members from reading 
any book, newspaper or letter except in connection with the business of the 
House; passing between the Chair and the member who is speaking; leaving 
the House when the Speaker is addressing the House; sitting or standing 
with their back towards the Chair; approaching the Chair personally in the 
House and leaving the House immediately after delivering speech, etc. The 
rules also require members to bow to the Chair while entering or leaving the 
House and also when taking or leaving seat and to always address the Chair 
and avoid talking or laughing in the lobby loud enough to be heard in the 
House. These are small and simple but meaningful gestures of courtesy which 
the members must observe with regard to one another and the Chair who 
has the duty to enforce them.

As I had observed in my valedictory remarks on the last day of the 
previous Session, there has been a declining trend in the nimiber of Starred 
Questions which are orally answered on the floor of the House. The average 
of the nine Sessions of the Thirteenth Lok Sabha has just been 2.52 Starred 
Questions per day even though, as many as 20 Starred Questions are 
listed for each sitting. There is an imperative need to gradually raise this 
average. My earnest effort would be of course with your cooperation, to raise 
this average to 5 Starred Questions being answered each day, starting this 
Session.

I am also keen to facilitate a more purposeful 'Zero Hour' everyday. With 
this in view, I propose that only matters of emergent national and international 
importance be raised during the 'Zero Hour'. Matters relating to individual 
constituencies, however important those may be, could be raised by members 
under Rule 377 by way of submissions. This, I strongly feel, could go a long 
way in a more positive and meaningful utilisation of the 'Zero Hour'.

Hon'ble members, as the First Servant of this House—an honour which 
you have unanimously bestowed on me—it is my duty to ensure that the 
business of the House is transacted in accordance with ihe rules. I solicit the 
cooperation of all sections of the House to maintain the digruty, decorum and 
prestige of this supreme institution. Needless to say. Leaders, Chief Whips 
and Whips of Parties have a special role to play in this onerous task. Ultimately, 
it is left to each one of us, as servants of this great institution, to live up to 
the expectations of the people who have elected us to represent them. That 
would be the most befitting tribute to the millions who make up this nation 
in this Golden Jubilee Year of our Parliament."



56. Points left out by the Minister while replying on a discussion
may be raised by the members through various devices in the 
House

Context: On 26 July 2002 during 'Zero Hour' Sarvashri Ramji Lai Suman, 
RR. Dasmunsi, Somnath Chatterjee and Basudeb Acharia, members, expressed 
their dissatisfaction on the reply of the Deputy Prime Minister and 
Home Minister Shri L.K, Advani on the discussion held on 23 July 2002 
under Rule 193, regarding relief and rehabilitation of the riot victims of Gujarat. 
The members wanted the Deputy Prime Minister and Home Miruster to 
respond to the important questions raised by MPs during the said discussion. 
Thereupon, the Speaker observed^ as follows:—

Observation: "... I personally feel that whenever a Minister gives a reply, 
he has to reply to all the queries raised by the members. I have also seen that 
most of the time the Ministers reply to the queries that are raised in the 
House. But you are all aware that it is always the case that the Ministers are 
not in a position to reply to all the questions that are raised. Some of the 
questions are always left out. Thereafter, whenever, the questions are left out, 
there are some other methods by which the hon'ble members are entitled to 
raise those issues as per the rules, regulations and the procedures of the 
House. ... I have gone through all the rules. I have also gone through the 
precedents because when these questions were raised in the House I thought 
that it was my duty to see that a proper reply goes to the members who have 
raised the questions and also for the information of others. ... I have not been 
able to find out that because some replies were left out, a Minister was called 
again to reply to them. There is absolutely no provision in the rules and you 
are all aware that I am bound by the rules in the House while conducting the 
business in this House.

Suppose, hon'ble members want to raise some questions and if they are 
permitted to be raised under rules, then I have no objection ... any member 
of Parliament, if he or she wants any information, he or she can write to the 
Minister and the Minister can always reply.

I do not think that beyond this anything can be done. These are my 
observations. This is not my ruling".

57. Reply by the Minister of State in the Absence of Cabinet Minister

Context: On 31 July 2002, when the Minister of State in the Ministry of 
Health & Family Welfare, Shri A. Raja rose to reply to Starred Question
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No. 242, several members insisted that the Minister of Health & Family Welfare 
should be present in House during Question Hour to give reply. Thereupon, 
the Speaker observed^:—

Observation: "They all know the rule that the State Minister can also 
give reply on behalf of the Cabinet Minister. ... It has been clearly said that 
Deputy Minister or State Minister can remain present. The Ministers or the 
Miiusters of State intervene when they find it necessary to clarify certain 
points raised by way of supplementaries. So, if they find it necessary, the 
Ministers can also intervene and say. But the Minister of State is entitled to 
reply. Therefore, let the reply go ahead".

58. Conduct of Members

Context: On 5 August 2002 several members raised the issue regarding 
reported irregularities, in the allotment of petrol pumps and L.P.G. outlets 
leading to continued interruptions and adjournment of the House. On 6, 7, 
8 & 9 August 2002 also due to continued interruptions on the same issue the 
House was adjourned.

On 12 August 2002 as soon as the House met at 11 hrs., several members 
reiterated reported irregularities in the allotment of Petrol Pumps and L.P.G. 
outlets in the country. Amidst continued interruptions. Speaker made the 
following observations'^:—

Observation: HonT l̂e members may recall that in my opening remarks 
at the commencement of the current session, 1 had stressed upon the need for 
self-restraint and strict observance of and adherence to rules to ensure smooth 
and orderly conduct of the business of the House. I had also assured that it 
would be my earnest endeavour to make available to Hon'ble members 
sufficient opportimities to raise important issues on the floor of the House.

... Unfortunately, the House was rocked on 5 August 2002 by the issue 
of allotment of petrol pumps etc. in the country. ... The House has been 
unable to transact any business in an orderly manner since then.

... I have tried to resolve the deadlock by holding meetings with Leaders 
of Parties and the Minister of Parliamentary Affairs. I also requested the 
Leaders of Ruling and the Opposition Parties to sit together and find a 
mutuaUy agreeable solution to the impasse. Any solution, however, seems to 
have eluded the Leaders.

3L.S. Deb., 31 July 2002.
^L.S. Deb., 12 August 2002.
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As the House is aware, I have repeatedly expressed my willingness to 
allow a discussion on this issue on the floor of the House under any 
parliamentary device. However, the major Opposition parties have taken a 
stand that urJess the Minister of Petroleum and Natural Gas resigns, it would 
not be possible for them to extend their cooperation in the smooth functioning 
of House.

I am in no position to comment upon the merit of this stand. I am, 
however, concerned at the national waste caused by the adjournment of the 
House day after day without transacting any business. I am left with oiJy 
two alternatives under these circumstances.

... Either, I continue with the ritual of all of us meeting here for two more 
days upto 14 August and adjourn the House on both these days without 
transacting any business.

... Alternatively, I can adjourn the House sine die today to enable the 
HonT l̂e members to at least go back to their respective constituencies and do 
some constructive work for their constituents.

When it has become almost impossible to nm the House in this manner. 
I am inclined to adjourn the House sine die in the sanguine hope that the 
interregnum would provide all of us an opportunity to ponder over the 
matter dispassionately so that this issue would not spill over to the next 
session and we would all come back for the Winter Session in a more 
constructive frame of mind."

59. Maintenance of dignity of the House by members

Context: On 20 November 2002, at about 11.05 hrs., members of the 
Samajwadi Party came to well of the House raising the issue regarding certain 
developments in the State of Uttar Pradesh. Amidst interruptions, a member 
menacingly approached towards Shri Raashid Alvi. Later, on the same day, 
after the Question Hour, the Speaker observed^ as under:—

Observation: ''Honljle members, as you are aware, today when some 
members were trying to raise the U.P. issue, a member menacingly approached 
Shri Raashid Alvi, the Hon'ble member. This behaviour of the concerned 
member not only in the presence of the whole House but in the presence of 
distinguished guests from abroad has lowered the dignity of the House. I 
therefore, strongly deprecate his behaviour and warn him to behave properly 
in future so that the dignity of the House is maintained. I would also like to

5L.S. Deb., 20 November 2002.
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look into the proceedings and expunge all remarks which are unparliamentary 
and are hurting the feelings of others."

60. Constitution of a Parliamentary Committee by the Speaker for 
enquiry

Context: On 10 December 2002, in response to the demand made by 
members of Opposition Parties in the House regarding the issue of assault on 
Shri Devendra Prasad Yadav, M.R on 9 December 2002 in New Delhi, the 
Speaker constituted a 15-member Committee headed by Shri Vijay Kumar 
Malhotra to inquire into the incident. Later on that day, the Speaker observed :̂—

Observation: "I would like to make one thing clear. The honour and 
respect of the hon1:)le member will definitely be safeguarded and his interest 
will be looked into. The Committee is appointed and a request has been 
made that a specific time should be fixed for the submission of the report of 
the Committee. I would like to announce that the Committee must submit its 
report to the House in the next fifteen days or before the end of the Session. 
In the mean time, the Committee can give an interim report. The honT l̂e 
Home Minister has already said that if the interim report comes within the 
next 24 hours, he is prepared to take action on the interim report. It is, 
therefore, necessary that the Committee starts working immediately, submit 
the report immediately and if they can fix up the responsibility for suspension 
of a particular officer, the honlDle Home Minister will immediately take action. 
With this, I would like to mention to the House that I understand the 
responsibility of a Speaker and it is the responsibility of the Speaker to take 
this matter very seriously. The best procedure would have been referring the 
matter to the Privileges Committee. An illustration was quoted by 
Shri D.P. Yadav of Shri Kaushik which I have gone through. The decision of 
the Privileges Committee would have been more effective. But since the 
Committee has been appointed now, I would request the Committee to meet 
immediately and take action in the matter."

61. Incomplete or incorrect information given by a Minister may not
be a breach of privilege

Context: On 11 December 2002, after the Question Hour, the Speaker, 
while referring to the notice of question of privilege given by Dr. Raghuvansh 
Prasad Singh, member, on 17 May 2002 against the Minister of State for 
Planning and the then Ministers of Finance and Rural Development for

L̂.S. Deb., 10 December 2002.
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allegedly misleading the House regarding a financial package to the State of 
Bihar, observed^:

Observation: ''It is well established that if any statement is made on the 
floor of the House by a member or Minister which another member believes 
to be imtrue, incomplete or incorrect, it does not constitute a breach of 
privilege. In order to constitute a breach of privilege or contempt of the 
House, it has to be proved that the statement was not only wrong or 
misleading but it was made deliberately to mislead the House. A breach of 
privilege can arise only when the member or the Minister makes a false 
statement or an incorrect statement wilfully, deliberately and knowingly. On 
a perusal of the comments of the Ministers in the matter, I am satisfied that 
there has been no misleading of the House by them as alleged by the member. 
I have accordingly disallowed the notice of question of privilege."

62. Procedure for pointing out mistake or inaccuracy in Statements
made by Ministers

Context: On 17 December, 2002, Smt. Renuka Chowdhary, member, raised 
the issue of notices of question of privilege given by her on 16 April 2002. 
The member alleged that a breach of privilege and contempt of the House 
had been occasioned by the Government of India taking a stand in a case 
before the Central Administrative Tribunal, Hyderabad, which was 
contradictory to the reply to Unstarred Question No. 2299 given in the 
Lok Sabha on 9 March 1994. Thereupon, the Speaker observed®:—

Observation: "The notices of question of privilege given by Smt. Renuka 
Chowdhary are not specific inasmuch as the notices do not state as to how 
a breach of privilege or contempt of this House has been occasioned and by 
whom.... Such matters can appropriately be raised through other parliamentary 
devices such as by way of notice under Direction 115 which provides for the 
procedure for pointing out mistake or inaccuracy in statements made by 
Ministers.

Under these circumstances, I have no other option but to disallow all the 
four notices of question of privilege given by Smt. Renuka Chowdhary."

63. Permission given to a member of the Joint Parliamentary
Committee to speak in the House on a matter relating to the 
Committee

Context: On 20 December 2002, during clarifications on a reported 
statement made by the Chairman, Joint Parliamentary Committee on Stock

^L.S. Deb., 11 December 2002.
«L.S. Deb., 17 December 2002.
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Market Scam to the Press, some members raised objection to the comments 
offered by a member of the Committee in the House. Thereupon, the Speaker 
observed^:—

Observation: "Firstly, there is no bar on speaking. Another thing which 
I thought is that, I must listen to the member because he has given a notice 
not on the matters of the Committee but on some statement made by the 
Chairman of the Committee. Now, whether his issue is proper or not, it can 
be decided only after I listen to him. If I feel that it is not proper to raise this 
issue, I can definitely reject it. I have a right to do it if it is not according to 
the rules. But as long as he wants to speak according to the rules, I have to 
permit him. If the ruling party does not agree with him, I will allow one 
member to speak and he can oppose it. But the matter before me does not 
pertain to the JPC. My question is that there are a number of members who 
have given notices for 'Zero Hour'. Around 30 to 35 members have given 
'Zero Hour' notices. Today is the last day of this Session. If you all decide 
that you do not want to raise your questions, I have no objection. But at the 
same time, everybody should not raise his hand. On JPC, I will allow only 
one person who has given a notice and thereafter, I will allow one member 
from the ruling party to reply. After that, we can go to other important 
questions, provided you so desire. If all of you decide to discuss this matter, 
I have no objection. It is left to the House what it wants to do."

64. Notice of question of privilege against a member of State
Legislature is referred to the Presiding Officer of that House 
for appropriate action
Context: On 24 April 2003, after the Question Hour, Shri Ram Vilas Paswan 

referred to the notice of question of privilege he had given against the Home 
Minister of Gujarat. Thereupon the Speaker observed^®:—

Observation: "I have received your notices of question of privilege dated 
7 and 24 April 2003 against the Home Minister, Government of Gujarat for 
his alleged misleading statement against you in the Press. As you are aware, 
the Home Minister of Gujarat, against whom the notices of question of 
privilege are directed, is a member of the Gujarat Legislative Assembly. It is 
well established that one House cannot claim or exercise any authority over 
a member of the other House.

According to Kaul & Shakdher, where a contempt or a breach of privilege 
has been committed by a member of Parliament against a State Legislature 
or by a member of a State Legislature against Parliament or the Legislature

^ .S . Deb., 20 December 2002.
'°L.S. Deb., 24 April 2003.
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of another State, the convention is being developed to the effect that if a 
question of breach of privilege is raised in any Legislature in which a member 
of another Legislature is involved, the Presiding Officer refers the case to the 
Presiding Officer of the Legislature to which that member belongs and the 
latter deals with the matter in the same way as if it were a breach of privilege 
of that House.

I have, accordingly, referred the matter to the HonT:>le Speaker, Gujarat 
Legislative Assembly, for appropriate action in the matter under intimation 
to us."

65. Notice of suspension of Question Hour on a subject based on 
incorrect information is not admitted
Context On 21 July 2003, after Obituary References, Sarvashri Priya Ranjan 

Dasmunsi, Ramji Lai Suman, E>r. Raghuvansh Prasad Singh and Shri G.M. 
Banatwalla made submissions regarding reported misuse of CBI in dropping 
the charges against three Union Ministers in the Babri Masjid demolition 
case. They also demanded that their notices of suspension of Question Hour 
on the issue be admitted. Thereupon, the Speaker observed^ :̂—

Observation: "Honl^le members, I referred the notices of Adjournment 
Motion, immediately on their receipt today, to the Government for their 
comments. Shri Arun Jaitley, HonlDle Law Minister, has sent me just now a 
letter in response to this, which is as under:

'The Government has received notices of Adjournment Motion filed by 
several members of this House on the alleged abuse of power by the CBI 
and the Government in relation to the charge-sheet in the Ayodhya case.

Besides dealing with a subject matter, which is sub judice the CBI has not 
diluted any case, dropped any charge against any accused person. Section 
120B was never a charge in the Rae Bareli charge-sheet, and the question 
of dropping it does not arise'.

Since the matter has not been dropped by the Government, the information 
with the members is not correct. Therefore, I do not agree to suspend the 
Question Hour."

66. Press reports, imless admitted by the Government, cannot be 
accepted as authoritative for the purpose of an adjournment motion

Context On 23 July 2003, after the Question Hour, the Speaker allowed 
members to make submissions on the admissibility of notices of adjournment

”L.S. Deb., 21 July 2003.
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motion regarding the reported dropping of charges against some Union 
Ministers by the CBI in the Babri Masjid demolition case. Accordingly, 
Sarvashri Priya Ranjan Dasmunsi, Vijay Kumar Malhotra, Somnath Chatterjee, 
Ramji Lai Suman, Ram Vilas Paswan, Ajoy Chakraborty, Dr. Raghuvansh 
Prasad Singh, Sudip Bandyopadhyay, G.M. Banatwalla, Anil Basu, Arun Jaitley, 
Minister of Law & Justice, and Smt. Sushma Swaraj, Minister of Parliamentary 
Affairs, made submissions. Thereupon, the Speaker gave the following
R u l i n g i 2 . _

Ruling: "Hone'ble members. Rule 58 of the Rules of Procedure and Conduct 
of Business in Lok Sabha provides that the motion for adjournment of the 
House shall be "restricted to a specific matter of recent occurrence involving 
responsibility of the Government of India." The rule also provides that "the 
motion shall not deal with any matter which is under adjudication by a court 
of law having jurisdiction in any part of India."

As the honl)le members are aware, the matter sought to be raised by a 
motion of adjournment should, inter alia, be definite, it should be of urgent 
public importance, it should relate to a specific matter of recent development 
and it should have factual basis.

Kaul and Shakdher have further stated that, "There is no objection per se 
to the notice of an Adjournment Motion being given simply because it happens 
to be based on a newspaper report, but the Speaker before accepting the 
motion must be in possession of further facts. Press reports imless admitted 
by Government cannot be accepted as authoritative for the purpose of an 
Adjournment Motion. ... An Adjournment Motion does not lie when facts 
are in dispute, or before they are available. When Government dispute the 
facts stated in the notice of the Adjournment Motion, the Speaker accepts the 
Government version of the facts."

The notices given by the hon'ble members, today, of course, relate to a 
specific matter of recent occurrence involving the responsibility of the 
Government of India. The notices are based on Press reports. The notices of 
Adjournment Motion received on 21 July 2003 on the same subject were 
referred by me to the Government for facts and since the Government had 
disputed the factual basis of the notices, I had disallowed them. The notices 
of Adjournment Motion received today have also been referred to the 
Government for facts. The comments of the Government are awaited.

I have also now heard the members from the Opposition and the 
Government side.

î L.S. Deb., 23 July 2003.



The contention of the Opposition side, stated very briefly, is that the 
charge of conspiracy has been dropped from the charge sheet filed by the CBI 
in Rae Bareli Court against some Union Ministers and others. The Government 
have disputed this contention.

It is a fact that the matter is presently pending before a court in Rae 
Bareli and argimients on framing of charges are being heard. The issue of 
framing charges under specific offences ought to be decided by the court and 
only by this House. If a discussion takes place in the House on this matter 
by way of an Adjournment Motion culminating in a decision by the House, 
the possibility of the court being influenced thereby cannot be ruled out.

As I said, the Government have disputed the facts on which the notices 
are based. There are numerous rulings of my worthy predecessors where the 
notices of Adjournment Motion were disallowed since the Government had 
disputed the facts given in the Adjournment Motion.

I am, therefore, inclined to disallow the notices of Adjournment Motion.

I am, however, prepared, if the House agrees, if the Business Advisory 
Committee agrees, to allow a Short E>uration Discussion on the matter as it 
would not culminate in a decision from the House.

During the discussion, whenever it takes place, the members would, 
however, not say anything which would influence the court in its consideration 
of the matter."

Thereafter, normal business listed for the day was taken up.

67. Notice of question of privilege against a member of Rajya Sabha
is referred to the Chairman, Rajya Sabha for appropriate action

Context: On 13 August 2003, after the Question Hour, Shri G.M. 
Banatwalla made submission regarding his notice of question of privilege 
against the Minister of Law & Justice, Shri Arun Jaitley for allegedly misleading 
the House on the Ayodhya issue and demanded a ruling from the Chair. 
Thereupon, the Speaker made the following Observation^^:—

Observation : "I have received notices of question of privilege given by 
Shri G.M. Banatwalla and Shri Priya Ranjan Dasmunsi, against Shri Anm 
Jaitley, Minister of Law and Justice, for allegedly suppressing facts and 
misleading the House regarding dilution of charges by CBI against the accused 
in the Babri Masjid demolition case.
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The Committees of Privileges of Lok Sabha and Rajya Sabha, in the Report 
of their joint sitting in 1954, had laid down the procedure to be followed in 
case where a member of one House is alleged to have committed a breach of 
privilege of the other House. In terms of that procedure, when a question of 
breach of privilege is raised in one House in which a member of the other 
House is involved, the Presiding Officer of the House in which question of 
privilege is raised, has to refer the case to the Presiding Officer of the other 
House for appropriate action.

Upon the case being so referred, the Presiding Officer of the other House 
shall deal with the matter in the same way as if it were a case of breach of 
privilege of that House. The Presiding Officer shall thereafter communicate 
to the Presiding Officer of the House where the question of privilege was 
originally raised, a report about the enquiry, if any, and the action taken on 
the reference.

The Report of the joint sitting of the Committees of Privileges of 
Lok Sabha and Rajya Sabha was presented to both the Houses on 23 August 
1954. The Report was adopted by the Lok Sabha on 2 December 1954 and by 
the Rajya Sabha on 6 December 1954.

This matter came up before the Conference of Presiding Officers of 
Legislative Bodies in India held in 1955, which appointed a Committee of 
Speakers to examine the matter. The Report of the Committee of Speakers, 
adopted by the Conference of Presiding Officers of Legislative Bodies in 
India on 17 September 1956, laid down the procedure to be adopted in such 
cases.

The Committee, in their Report, observed that '....a convention should be 
developed to the effect that when a question of breach of privilege is raised 
in any Legislature in which a member of another Legislature is involved, the 
Presiding Officer should refer the case to the Presiding Officer of the 
Legislature to which that member belongs and the latter should deal with the 
matter in the same way as if it were a breach of privilege of that House.'

There are several instances where questions of privilege against members 
of Rajya Sabha were referred to the Chairman, Rajya Sabha.

Recently a question of privilege given notice of by Shri Pawan Kumar 
Bansal, member agaiiist Shri Arun Shourie, the then Minister of State for 
Disinvestment and member of Rajya Sabha, was referred by my predecessor, 
Shri G.M.C. Balayogi, to the Hon'ble Chairman, Rajya Sabha, on 30 August 
2001.
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There are also instances where questions of privilege raised against 
members of State Legislatures were referred to the Presiding Officers of the 
respective State Legislatures.

On 23 April 2003,1 referred the matter regarding the notice of question 
of privilege dated 7 April 2003, given by Hon'ble Shri Ram Vilas Paswan, 
M.R, against the Home Minister, Government of Gujarat, to the Hon'ble 
Speaker, Gujarat Legislative Assembly for appropriate action. There have 
also been instances of notices of question of privilege against members of 
Lok Sabha being referred to the Speaker, Lok Sabha, by the Presiding Officers 
of State Legislatures.

In the instant case, I had also called for comments of Shri Arun Jaitley. 
After going through the material submitted to me by both the sides, I felt that 
the matter required further examination.

As Shri Arun Jaitley is a member of the Rajya Sabha, I felt that it would 
be appropriate if the matter is considered by the Hon'ble Chairman, 
Rajya Sabha. I have, therefore, referred this matter to the Hon'ble Chairman, 
Rajya Sabha on 1 August 2003 for appropriate action.

68. Expunging from records allegations affecting the dignity of the 
House

Context: On 19 August 2003, while participating in the discussion on the 
Motion of No-Confidence in the Council of Ministers, Shri Prabhunath Singh 
made some allegations against the Leader of the Opposition Smt. Sonia Gandhi 
and former Prime Minister, Late Shri Rajiv Gandhi, etc. Thereupon, rising on 
a point of order, Shri Shivraj V. Patil submitted that imder rules 342 and 353, 
no allegation of a defamatory or incriminatory nature should be made by a 
member against any person unless he has given adequate advance notice 
and obtained permission from the Speaker. He requested that the allegations 
made by Shri Prabhunath Singh be expunged from the records. The Minister 
of Law & Justice, Shri Arun Jaitely, Shri Priya Ranjan Dasmunsi and 
Shri Vijay Kumar Malhotra also made submissions on the point of order 
raised by Shri Shivraj V. Patil. Thereafter the Speaker o b serv ed —

Observation: "Hon'ble members, rule 352 (ii) provides that a member, 
while speaking, shall not m ake personal reference by way of making an 
allegation imputing motive to or questioning the bona fides of the other member 
of the House unless it be imperatively necessary for ^ e  purpose of the debate

^̂ L.S. Deb., 19 August 2003.
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being itself a matter in issue or relevant thereto. So, the first condition is, 
whether it is relevant or not. If the honl)le members want to examine the 
whole thing, it should be examined impassionately and without taking any 
side. Rule 353, which Shri Arun Jaitley also referred to, provides that no 
allegation of a defamatory or incriminatory nature shall be made by a member 
against any person unless the member has given adequate advance notice to 
the Speaker and also to the Minister concerned so that the Minister may be 
able to make an investigation into the matter for the purpose of a reply. 
Therefore, it is necessary that the notice has to be given in advance, and the 
notice has been given to me.

Shri Basudeb Acharia, please remember that the notice has been given by 
both of them. I have received a notice from him as well as from this side for 
the purpose of reply. Proviso to rule 353 provides that the Speaker may at 
any time prohibit any member from making any such allegation if he is of 
the opinion that such allegation is derogatory to the dignity of the House or 
that no public interest is served by making such allegation.

HonlDle members, this may kindly be noted that in this House, all those 
who are members of the House have their own dignity, and it is for every 
member to maintain the dignity of all the members in the House unless it 
serves a greater public interest.

I am convinced that the allegations made from both the sides are not at 
all imperatively necessary for the purpose of the debate nor are these relevant 
to the discussion before the House. The matter of these allegations is also not 
a matter in issue which is under consideration of the House.

I am convinced that no public interest is going to be served by making 
of these allegations. In view of the above, I direct that if the allegatory 
references, which are in the nature of matters which I have said, are going to 
affect the dignity of the House, I think, such matters can be expunged from 
the records. I will go through the records and thereafter I will decide whether 
these matters should stand or they should be removed from the records.

Therefore, excepting the allegations that you have made, Shri Prabhunath 
Singh, you can talk on other subjects which are relevant."

69. Members should co-operate and act as the representatives not
only of their constituencies but also of the nation

Context: On 5 December 2003, before a discussion u/r 193 regarding 
"recent incidents of violence in Assam and some other parts of the country
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due to Recruitment Policy of the Railways' was taken up, the Speaker 
observed^ :̂—

Observation: "Now we are taking up the discussion which is listed in 
today's business to be initiated by Shri Basudeb Achciria. Before we start the 
discussion, I have to make a few observations.

Hon'ble members, recent incidents of violence in Assam and some other 
parts of the coimtry due to recruitment policy of the Railways is a sensitive 
issue and it needs to be discussed with objectivity and in a broader perspective. 
When such matters are discussed on the floor of the House in an objective 
manner, a definite message goes to the nation, which is an expression of the 
cumulative wisdom of the people's representatives.

I would, therefore, urge upon the hon'ble members to discuss the matter 
in a positive and constructive manner, rising above the considerations of 
regions and parties so that at the end of the discussion a message goes from 
this House that not only this House but the entire nation is one in condemning 
the senseless and mindless violence.

This statement is made with responsibility by me today because I feel 
that the discussion should be done in the most decent manner in the House. 
In the Leaders' meeting it was also suggested that since the integrity of the 
nation is much more important than any other consideration, we may also, 
at the end of the discussion, adopt a Resolution which will send a message 
to the entire nation that on such issues, we are one.

Therefore, I would urge upon aU the hon'ble members, who are going to 
speak today, that the entire discussion should be with great decorum and we 
must send a right message to the country so that further violence is not 
created in any part of the coimtry. I hope the members will co-operate and 
will definitely act as the representatives not only of their constituencies but 
also of the nation".

70. Press reports, unless admitted by the Government, cannot be
accepted as authoritative for the purpose of an adjournment motion

Context: On 5 December 2003, after the Question Hour, the Speaker gave 
the following Ruling^ :̂—

Ruling: "Hon'ble members, as you are aware, yesterday some hon'ble 
members had raised matters relating to alleged involvement of a former

5̂L.S. Deb., 5 December 2003. 
i^L.S. Deb., 5 December 2003.
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Union Minister in a bribery case and reported misuse of PSUs by some 
Ministers of the Government through notices of Adjournment Motion. I had 
also heard some of the hon'ble members and the hon'ble Minister of 
Parliamentary Affairs on the subject.

As regards the matter relating to the alleged involvement of a former 
Union Minister in a bribery case, I may inform the hon'ble members that 
during the meeting of the Business Advisory Committee held on 3 December 
2003, several hon'ble members had desired that the Prime Minister should 
make a statement in the House on the matter. The Hon'ble Minister of 
Parliamentary Affairs had stated that the House can discuss this matter on 
the statement of the Prime Minister which he may make after his return from 
abroad.

I have, therefore, separated this matter from the other matter relating to 
the alleged misuse of PSUs by some Ministers of the Government.

As regards the issue of alleged misuse of PSUs by some Ministers of the 
Government, I may mention that I have gone through the rules.

According to Kaul and Shakdher (page 503), there is no objection per se to 
the notice of an adjournment motion being given simply because it happens 
to be based on a newspaper report, but the Speaker before accepting the 
motion must be in possession of further facts. Press reports, unless admitted 
by the Government, cannot be accepted as authoritative for the purpose of 
an adjournment motion.

Since the notices received were based on Press reports, I had called 
for a factual note from the Ministry of Personnel, Public Grievances and 
Pensions.

The note has since been received. The Government have conveyed that 
'the Central Vigilance Commissioner (CVC) had called on the Hon'ble Prime 
Minister on 16 October 2003. During the meeting, the CVC gave a briefing in 
respect of various initiatives of the Commission during the past one year and 
also dwelt upon the need to remove the misplaced fear of vigilance in the 
minds of senior Public Sector executives which often leads to hesitation on 
their part in reaching decisions. Further, the CVC delineated various measures, 
which could be taken towards promoting economy and accountability in the 
functioning of the Public Sector Undertakings. At no point did the CVC 
mention any name or make any allegation in respect of any Central Minister. 
There are no complaints 'of demanding money from the PSU Chiefs by the 
Ministers'.
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Though the subject is important to merit discussion in the House, I do 
not consider it appropriate to adjourn the entire business for this purpose.

In view of the aforesaid, I am inclined to disallow the notices of 
adjournment motion."
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PUBLIC SEQOR ENTERPRISES-BUILDING BLOCKS 

OF AN ECONOMICALLY SELF-RELIANT INDIA*

It is a great privilege and honour for all of us to have with us this 
morning, the Hon'ble Prime Minister on the occasion of an important 
Conference. I am confident that the presence of the Hon'ble Prime Minister 
amidst us today, will be a great source of inspiration for us and will motivate 
us in coming upto his expectations. We will have an opportunity of hearing 
from him about Public Sector Undertakings, the role of the PSUs in the 
changed scenario and the expectations of the Government from them. We 
keenly look forward to his guidance.

Ever since I assumed the charge as Minister for Heavy Industries & 
Public Enterprises, I have been visiting various plants and holding extensive 
discussions with the employees and the workers. I would like to use this 
opportunity to present before our Hon'ble Prime Minister for his kind 
consideration, the feedback that I have received during my interactions at 
various levels.

Public Enterprises have been the key building blocks in our efforts to 
become economically self-reliant. Public Sector Units form the core of 
Industrial development of independent India. They have generated large- 
scale employment, directly and also by way of providing impetus to the 
private industries. The Public Sector has also discharged cinother major 
responsibility. In the case of a nimiber of Private Enterprises, which could not 
provide job security to their employees. Government has recognized that it 
had a duty to perform, towards these thousands of workers. For fulfilling 
this obligation, these neglected Private Enterprises were taken over in the 
public sector fold, thereby providing continued employment to thousands of 
workers. Given these achievements, how far would it be correct to hold the 
PSUs responsible for our economic ills? Would it not be correct to say that the 
Public Sector has been the prime mover of the economic development of our

 ̂At the Conference of Chief Executives of Public Sector Enterprises, New Delhi (1 April 2000).
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country? Would it not be correct to say that the public sector has been a 
guarantor of social security?

Often, Public Sectors are criticized for their incurring losses. In the year 
1998-99, of the total number of 235 PSUs, 127 made profits and about 106 
were in losses. This figure may look discouraging if viewed in isolation. But 
what we have to see is how do these compare with the Private Sector? Is the 
performance of the Private Sector any different? The answer is perhaps in the 
negative. Is it anybody's case that in terms of quality of output or in terms 
of competence, the Public Sector is in any way inferior to the Private Sector? 
So, in my opinion, efficiency is not dependent on ownership. There are efficient 
PSUs as well as not so efficient ones, just as there are successful Private 
Sector companies and not so successful ones.

As we move from a controlled to a market-driven economy, we need to 
be more competitive and efficient. For this, we need to concentrate our efforts 
and do everything possible. Ehiring my interactions with the employees of 
Public Sectors, very often there has been a demand for greater autonomy. In 
my view, this is justified. However, this autonomy is to be conferred along 
with greater responsibility and accountability. My Ministry will definitely 
look into this aspect and will take an early decision in this regard. In my 
opinion, the path to improving the performance lies in greater authority with 
responsibility, and quicker decisions.

As regards disinvestment and privatization, to me there appears to be 
anxiety in the minds of the workers and employees. It has been my endeavor 
to explain to them that the goal of disinvestment is to strengthen their own 
organization. I have tried to explain to them that one of the goals of 
disinvestment is to modernize the company so as to make it viable in the 
long run. Unfortunately, the impression in the minds of the general public is 
that this disinvestment/privatization is for raising resources. This 
misconception ought to be removed. I would, therefore, submit for the kind 
consideration of the HonTjle Prime Minister that as far as feasible, funds 
raised by way of disinvestment of a company should be ploughed back into 
the same unit. This would enable the company to modernize itself, to bring 
in new technology, etc. Because of the changed economic scenario, some of 
the companies need to diversify. The disinvestment proceeds could be utilized 
for the purpose of diversification also.

I must also share with our Hon'ble Prime Minister the concern that is 
being expressed in various quarters as regards disinvestment and privatization. 
Of late, there has been uncertainty and anxiety in the minds of the employees 
of the PSUs regarding the policy of the Government in relation to the
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disinvestment of their company/unit. To me it appears that this anxiety is 
having a demoralizing effect ultimately affecting efficiency. Therefore, it 
becomes important to remove this uncertainty at the earliest.

There is a related aspect of disinvestment that I would like to place 
before the Hon'ble Prime Minister for his consideration. It is an old saying 
that the Government has no business to be in business. However, would it 
not be correct to say that one of the important functions of the Government 
is to create and sustain employment? Of course, it could be argued that 
employment could be created by private industry as well. But what happens 
when for some reasons the Private Sector is unable to do so? If adequate job 
opportunities are not being created in the Private Sector, then how does the 
Government fulfil one of its primary duties which is that of creating 
employment opportunities? Therefore, it may be necessary to invest in some 
of the Public Sectors to give a boost to the creation of employment 
opportunities.

Restructuring of some of the PSUs has become necessary if they have to 
remain viable. Restructuring of manpower is also a part of this exercise. But 
this need not spell unemployment. It can and should promote more 
productive, more gainful and purposeful employment. The interest of workers 
is very close to our heart and will be safeguarded in all circumstances. The 
Government has formulated a new Voluntary Retirement Scheme (VRS), which 
is more advantageous and attractive compared to the earlier scheme. The 
new scheme envisages that the profit making Public Enterprises may offer as 
compensation, 60 days' salary for every completed year of service. The 
marginally profit making companies or loss-making PSUs may adopt a model 
evolved by the Government of Gujarat which offers a more secure safety net. 
Enterprises declared as terminally sick will be extended the benefit of the 
Voluntary Separation Scheme (VSS), already approved by the Government. 
Under this arrangement, they derive full benefits of V ^  instead of mere 
retrenchment compensation under the Industrial Dispute Act. The detailed 
guidelines in this regard are being issued.

The National Renewal Fund in its present form will now cease to exist. 
It is being revamped and vested with the Department of Public Enterprises. 
Allocation of funds will be made for retraining and redeployment of the 
workers availing of VRS in all categories of enterprises so that fitment for 
future assignment and alternative jobs are ensured. What is now being offered 
is VRS with security. A future has been built into the scheme under which an 
employee is offered possibilities of better and more lucrative employment 
options after retirement, to pursue more gainful assignments. The Department 
of Public Enterprises would soon work out modalities for the effective 
operation of the scheme of retraining and redeployment.
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In the end, let me appeal to all the Chief Executives present here that 
after the technical sessions scheduled later in the day are over, let us present 
a smcdl paper to the Prime Minister suggesting modifications of the procedures 
and decision making processes. Let us request him not to go on the basis of 
the past performance alone but assure him of a bright future comprising 
healthy Public Enterprises. Let us collectively sign an MoU with the Prime 
Minister that within a reasonable time of a year or two, we will improve our 
performance or else we are prepared for the consequences.



CORPORATE RESTRUCTURING - 

A KEY COMPONENT OF ECONOMIC REFORMS*

o f

I am privileged to inaugurate this Seminar on 'Corporate Restructuring'. 
Corporate restructuring exercise serves as an important tool in identifying 
and implementing the desired change to achieve the objectives of any 
organisation. The entire world, today, is going through a series of economic 
changes, particularly inter-linkages between different economies arising out 
of the reduction of trade barriers. As a result, countries, institutions, 
organisations and the industries are looking at various ways to deal with this 
phenomenon. The Public Sector, which was at the forefront of development 
in a number of economies, has seen a lot of changes in the last few years. It 
can be truly said to be in a state of transition. The present seminar on 
'Corporate Restructuring' on Public Enterprises will serve as a useful forum 
for exchanging views on the basic issues of corporate restructuring as well as 
the identification of strategies to achieve the changes required for meeting 
the overall objective of economic development. The Public Sector in India is 
at the threshold of major changes. Having initiated industrial and economic 
reforms in 1991, particularly relating to the Public Sector, the country is now 
poised for a big leap forward in taking up the next generation of reforms. 
These would have a tremendous bearing on the basic structure and 
performance of the Public Sector in the country.

I am glad that the United Nations Development Programme (UNDP) has 
recognized the importance of corporate restructuring for Public Enterprises 
and is funding this project which is being implemented by the Department 
of Public Enterprises under my Ministry. The UNDP project has helped focus 
attention on the issues which are crucial for the survival and sustainability 
of Public Enterprises. The project would definitely be useful for refining the 
on-going reform measures for PSUs, besides prescribing new policy initiatives 
for Central PSUs.

* At the inaugural session of the National Seminar on ^Corporate Restructuring', Mumbai 
(3 September 2001).
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I am also happy that this project extends to State level PSUs also. The 
condition of the FSUs at the State level all over the country is a matter of 
concern and needs to be improved so that they also become assets for the 
nation. Improvement in their performance will relieve the State Goverrunents 
of the burden on funding loss-making units and convert them to resource- 
generating units. I am confident that the outcome of the restructuring exercise 
of the three selected PSUs of Kerala would be of great relevance for other 
States as well.

From the beginning of the First Plan, the Central PSUs have been used 
as instruments for economic and industrial development, balancing regional 
growth, employment generation, infrastructure development and generation 
of resources for development. It was widely accepted at the time when our 
nation gained Independence that the Private Sector lacked the resources to 
build the infrastructure needed by the nation. The State, therefore, generated 
resources for all these activities and the Public Sector shouldered the 
responsibility of building the industrial and infrastructure framework of the 
nation. This included setting up of non-strategic industries in consumer and 
service sectors, besides taking over sick industrial units from the Private 
Sector. Thus, the PSUs provided the foundations on which the Private Sector 
can now build upon and strengthen it.

We must acknowledge that the performance of the PSUs has been varied 
and this is for a variety of reasons. Many sick PSUs were taken over by the 
Government, primarily to protect the employment of workers. Most of them 
could not get over their sickness and continue to remain sick. We have very 
good performers also but most of them operate as public monopolies. There 
are some PSUs which have been the pride of the nation but are now loss- 
incurring. Regardless of their performance, the Public Sector Enterprises have 
served the country admirably, ushered in modem industry and introduced 
and developed new technologies. They have operated in areas shunned by 
the Private Sector and have ever been guided by public interest.

The economic environment under which the planners conceived policies 
relating to the Public Sector has since changed. We have seen the changes 
brought about through economic reforms and globalisation in the form of de
licensing, lifting of restrictions, lowering of duties, reduction in subsidies, 
liberalisation in foreign direct investments etc. All this has led to increased 
competition. Under the WTO arrangement, India is merging fast with the 
global market and whether we like it or not, competition is here to stay. 
Workers, trade unions and management in the Public Sector need to leam to 
deal with the rapid changes in the economic environment. With competition 
coming from not only the domestic market forces but also from all parts of
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the globe, the pressure on the PSUs to improve performance and build up 
sustainable competence has increased manifold. Globalisation has brought 
about stiff competition and this factor alone is posing a serious threat to the 
viability of the companies. The market shares of the products of many PSUs 
are gradually shrinking because of the availability of products of competitors 
in abundance and aggressive marketing, with the result that the sustainability 
and survival of a large nimiber of PSUs is now at stake.

There are about 240 Central PSUs of which a little over half are profit- 
making PSUs and the rest are incurring losses. In the changed economic 
environment even the profit-making PSUs are faced with the challenge to 
perform competitively and survive. The expectation in many circles that 
marginal profit-making and loss-incurring PSUs would be able to perform 
competitively and sustain their viability, is fast receding. The policy of the 
Government is to disinvest Government equity holding in the non-strategic 
PSUs. The objective is to bring in new technology, as easier access to overseas 
market, besides managerial expertise. All this is crucial for long-term survival. 
The management and workers falling under such category of PSUs need to 
understand the seriousness of the matter and extend necessary cooperation 
for this change.

India is a big country with one-sixth of the world's population. The 
Government has several obligations and duties under the Constitution. The 
eradication of poverty, health care, education, drinking water supply and 
rural housing are some of its major concerns. The requirement of funds for 
this sector is very large but due to inadequate resources, there have been 
difficulties in allocating sufficient funds for this sector. The responsibility for 
the social sector falls squarely on the Government. The Government wants to 
increase the allocation for the social sector and phase out budgetary support 
for Public Sector. Figures available with me indicate that in the last 9 years 
(from 1992-93 to 2000-01) the total budgetary support for the Central PSUs 
alone has been of the order of Rs. 67,000 crore. It could well be argued that 
this amount could have been utilised for development of the social sectors.

The approach of the Government has always been to explore all 
possibilities for reviving the sick PSUs. The Government has sanctioned several 
revival packages. Closure of units is resorted to only when all other options 
are exhausted. However, there are very few instances of success. This could 
either be due to the failure on the part of the management to bring about the 
required organisational changes or the economic environment or both. Very 
often, the tendency of the management of the PSUs is to look for excuses for 
poor performance in the external environment. But this may only be half- 
truth. We need to understand that in today's scenario, we have very little
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control over the prevailing business environment. So, given this constraint, 
we need to find and implement the optimal solution.

Several measures have been initiated and implemented for improving 
the performance of the PSUs. These have shown mixed results. The 
management of some PSUs have utilised policy initiatives like Navratna and 
Miniratna schemes. Memorandum of Understanding (MoU), 
professionalisation of boards. Voluntary Retirement Scheme (VRS), etc. to 
their benefit. To mention a few instances, a number of Joint Venture Companies 
have been set up by some of the Navratna and Miniratna PSUs under the 
delegated powers. Similarly, some PSUs have been able to rationalize their 
surplus manpower under VRS and this, along with other measures, has helped 
in improving their financial results. Unfortimately, some other PSUs have not 
been able to derive benefits out of these reform measures. The success or 
failure of reforms depends largely on the performance of the management. 
The management needs to keep abreast with the rapid changes taking place 
in the business environment to remain as a contender in the competitive 
market.

While fulfilling the objective of generating employment, many PSUs were 
saddled with surplus manpower. As a result of competition, the margins 
have reduced. The surplus manpower has severely eroded the competitiveness 
of PSUs. Among other measures, the Government proposed a Voluntary 
Retirement Scheme to mitigate the hardships that the surplus workers may 
be faced with in the event of proceedings imder the Industrial Disputes Act 
or closure of an Undertaking. This scheme has been revised from time to 
time. Besides VRS, managements of PSUs have now an option to reduce 
surplus manpower by recommending to the administrative Ministries, 
reduction in the age of retirement to 58 years. You may have also read the 
Supreme Court decision on contract labour that was reported in the 
newspapers recently. This should also help to improve productivity and enable 
the PSUs to further their competitive advantage.

In the context of the fast changing economic environment and the need 
for the PSUs to prepare for strategic change, this Seminar should evoke a lot 
of interest amongst those who have gathered here today. I am confident that 
the discussions will be meaningful and I look forward to the recommendations 
of this Seminar.



IMPERATIVE OF DEVELOPING A STRONG 

CAPITAL GOODS STRUCTURE*

ol

I am privileged to be present at this National Conference and Annued 
Session of the Confederation of Indian Industries (CII) on Policy Forum on 
Capital Goods. This Session assumes importance in the context of the 
performance of the industry in general and the capital goods sector in 
particular, in the recent past.

The development of a strong and vibrant engineering and capital goods 
sector had been at the core of our industrial strategy ever since the planning 
process was initiated in 1951. Today, India is among a handful of nations 
among the developing countries to have a strong engineering and capital 
goods base and is self-sufficient in the manufacture of sophisticated and 
state-of-the-art machinery and equipment for catering to the requirement of 
various segments of industry.

EHiring the last ten years, India has emerged as one of the ten fastest 
growing economies in the world. We had been achieving a growth of around 
3.5 per cent for almost 40 years before embarking on the path of liberalisation. 
We have now moved into a path of higher growth rates. Industrial growth 
has, however, witnessed a declining trend during the last two years mainly 
on account of the slowdown in investment on the one hand and the inability 
of the industry to adjust to the new environment on the other. The growth 
status of capital goods is still worse. This sector has shown a negative growth 
in the period April-January, 2001-2002. In my view, this is a temporary phase 
and the direction is likely to reverse as the industry adjusts to the new 
economic environment.

The Tenth Five Year Plan has projected a GDP growth rate of 8 per cent. 
This will require the industrial sector to grow at more than 10 per cent. 
However, the industrial sector, achieved an average growth of only about

* At the National Conference and Annual Session of the CEOs' Policy Forum on Capital Goods, 
organised by the CII, New Delhi (27 April 2002).
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7 per cent during the Ninth Five Year Plan. I am told that in the case of 
capital goods, CII has projected the value of output to rise from Rs. 1,26,430 
crore in 2001-2002 to Rs. 2,31,912 crore by 2006-2007, envisaging a compound 
growth of about 13 per cent per armum to match the targeted GDP growth 
of 8 per cent.

There is hardly any need to emphasise the fact that the future of the 
Indian Industry and the capital goods sector in particular, will depend on the 
extent to which the domestic industry is able to reach global levels of 
competitiveness. This will require a comprehensive and integrated approach 
for fully utilising the existing capabilities and re-orienting them by inducting 
new technologies and practices to meet the customer requirements. Our 
neighbouring countries in Asia, particularly China, have made tremendous 
progress in the last few years. China has become the world's 10th largest 
trading nation with its trade volume jumping from US$ 78 billion in 1978 to 
US $ 324 billion in 1997. The Chinese industry today boasts of a World Class 
manufacturing base with strong quality orientation, state-of-the-art 
management practices in finance, market, human resources management, 
etc. I had the opporturuty to visit China as a part of the Presidential delegation 
some time back and also as Chief Minister, Maharashtra. I was greatly 
impressed by the people striving to be the best in the world. The Indian 
industry could perhaps emulate some of their practices to improve their 
competitiveness.

India has a comparative advantage in terms of its inherent strength of 
technically well equipped personnel available at competitive wage rates. 
However, the economy as a whole and the industry in particular, has not 
been able to exploit this advantage in its favour except perhaps to some 
extent in the field of information technology and in highly labour intensive 
industries. There are tremendous opportunities in sectors like power, telecom, 
roadways, ports, etc. The road infrastructure is grossly inadequate to handle 
the traffic intensities and vehicle population. Similarly, there is a shortage of 
about 20 million dwelling units in the country. Investment of over Rs. 10 lakh 
crore is needed in these sectors in the next 5 years. This should give a boost 
to the construction equipment industry. The Government appreciates the need 
for expediting clearances for infrastructural projects. We are attempting to 
minimize delays. We hope to improve further.

The Government has been providing resources for development of the 
infrastructural sectors. However, there are budgetary constraints that limit 
the availability of resources. The Government has been continuing its efforts 
to attract Private Sector investment in the infrastructure to supplement public 
investment. The flow of investment has, however, been slow except in the
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telecom sector. Certain measures which are proposed to be taken to facilitate 
faster Private Sector participation in infrastructure development are the 
creation of an infrastructure sector equity fund, an institutional mechanism 
to coordinate debt financing, finalizing modalities for private-public 
partnership to improve the infrastructure in the country, etc. The Government 
would be acting as a facilitator and would provide an environment conducive 
to development and growth not only for ^ e  infrastructure sector but for the 
manufacturing sector as a whole.

The success stories of developing countries have demonstrated that high 
growth rate can be achieved only through the exports route. Studies also 
reveal that open, developing economies grow at a faster rate than closed 
economies. In the new world order, economic growth rests on the social and 
economic infrastructure and a healthy business environment. Special Economic 
Zones (SEZs) which provide both these facilities have been conceived at 
different locations in various States which are likely to provide the needed 
impetus for export driven growth. As you are aware, SEZs are virtual foreign 
territories with minimal rules and regulations for import and export. 100 per 
cent Foreign Direct Investment (FDI) for all manufacturing activities in SEZs 
is permitted under the automatic route except only for certain strategic 
exclusions. I hope the industry will take advantage of these initiatives being 
taken by the Government in improving growth in the country.

The auto sector is one area which holds promise in terms of greater 
exports. With the announcement of the new auto policy, this sector has been 
further liberalised and is poised to take a major leap forward, aiming at 
promoting a globally competitive auto industry in India while developing 
India as a major source of world class auto components and an international 
hub for manufacture of small cars. The Government is doing its bit as a 
facilitator by establishing testing facilities at various centres for the auto 
sector in the wake of the new emission and safety norms.

I have received a number of representations on the issue relating to Zero 
Duty Import. My Ministry is in touch with the Ministry of Finance on this 
issue of Zero Duty Import of capital goods allowed in the case of some 
sectors like fertilizers, power, etc. It may be appreciated that the issue is 
complex, considering that the Government is concerned about the cost of 
projects being set up in the core sectors. At the same time, the Government 
is also concerned about the growth and development of the capital goods 
sector. As you are aware, this issue is receiving attention at the highest levels.
I am hopeful that something positive will come out of these deliberations 
shortly. So also, there has been a persistent demand for reduction of import 
duties on raw materials. Some anomalies have been taken care of. On labour
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reforms, you all may be aware that the Government is considering 
amendments to the Industrial Dispute Act and Contract Labour law. The 
cmiendment bills are likely to be finalized soon.

I am thankful to the organisers, the office bearers of the CII, Shri Goenka, 
Shri Mazumdar and other participants of this Conference for giving me this 
opportunity to share my thoughts with you. I wish you all the very best.



INDIAN AUTOMOBILE INDUSTRY - FACING THE 

CHALLENGES OF GLOBALISATION*

oi

It gives me great pleasure to be here today on the occasion of the 
Third Annual Convention of the Society of Indian Automobile Manufacturers 
(SIAM) on "Globalisation and its Impact: Focus—Asian Automobile Industry". 
At the outset, I wish to compliment the Society of Indian Automobile 
Manufacturers for choosing a very appropriate topic for today's convention. 
The buzzwords today are globalisation, market access, WTO, etc. That the 
convention is taking place at this crucial juncture, when we have removed 
the Quantitative Restrictions, makes it even more relevant.

If one looks at the history of automobile industry in India, it makes one 
feel proud. We have one of the oldest automotive industry in South and 
South-East Asia with the first passenger cars made in the early 1940s. Some 
of the stalwarts of Indian industry, the Tatas, the Birlas, the Bajajs and the 
Mahindras are all from this sector and they have, indeed, done the coimtry 
proud by creating enormous facilities in their areas of operation. Their 
companies and similarly many others, have invested large sums of money 
over a period of time in creating R&D facilities in the country.

As you all may be aware, the Indian automobile industry has been on a 
roller coaster ride in recent years. The growth which was around 3 per cent 
in 1998 went as high as 15 per cent in the year 1999. Some developments such 
as tighter emission norms and resulting increase in prices led to a drop again 
in 2000. To give a boost to this industry, the Government announced major 
fiscal concessions in 2001. The Government fully appreciates the fact that its 
fiscal policies have tremendous impact on the output of this sector. The 
other important aspect is that India is integrating itself with the world trade 
regime. The last sbc months have been a critical period for many industries, 
including the automobiles. From closed and restricted trade policy, we have

*A t the Third Annual Convention of the Society of Indian Automobile Manufacturers, 
New Delhi (5 September 2001).
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completely opened up imports. I am happy to share with you that in spite 
of completely opening up our economy and the removal of Quantitative 
Restrictions, statistics do not indicate any destabilization of domestic 
production.

The other significant change that has come about is that from a 
Goverrunent controlled sector, it has become market-driven. The customer is 
expecting value for money and this is happening the world over. And this, 
includes Asia also. The economies of this region are no longer Government- 
controlled. They are market-driven. All across the region. Government control 
is diminishing, and it is yielding to market mechanisms. As a result, the 
industry is moving from being a labour-intensive industry to an industry 
driven by technology. In fact, in all manufacturing processes the labour content 
in its traditional form is reducing and additional jobs are being created in 
supporting service sectors. Realising this, Asian countries are moving very 
fast to become high-technology countries.

I must congratulate the industry for having risen to the occasion and for 
preparing themselves by inducting new state-of-the-art technology at 
competitive price in all segments. I understand that today, Indian two-wheelers 
meet one of the tightest enussion norms in the world.

However, still a lot more needs to be done. It is the right time for us to 
take stock of what happened to other Asian countries in similar situations. 
I understand that we have experts from different Asian countries present 
today who would be sharing their experiences in the sessions to follow during 
the day. I am sure the deliberations would give us an insight to plan for the 
future.

In my opinion, to remain competitive and to be in the business, the 
automobile industry needs to plan and generate innovative ideas associated 
with design, quality and process control, etc. Another important aspect that 
is required to be kept in mind is that R&D facilities must be inter-disciplinary. 
They must include technical, marketing and economic skills in the 
development of new products, processes and services.

The automobile industry is a sector which is very close to my heart. 
As the former Chief Minister of Maharashtra, I have been closely associated 
with the industry. As an individual too, this industry has fascinated me from 
my childhood days. I still remember vividly when I bought my first car. That 
was a time, if you may recall, when one had to wait indefinitely and patiently 
to buy a car or a scooter. Now, the customer is being chased and cultivated. 
He is expecting value for his money. Like the cut-throat competition in the



SELECTED SPEECHES OF MANOHAR JOSHI 295

soft drink industry, there is a price war going on in the auto industr}  ̂ in 
India, and ultimately the consumer is the winner. This is how things should 
happen and this is what is visible in the automobile sector.

There have been significant foreign direct investments in the automobile 
sector. Today, we have the presence of some of the best names like General 
Motors, Ford, Mercedes-Benz, Volvo, Honda, Toyota, Suzuki, Fiat, Hyundai, 
Daewoo and so on having their manufacturing facilities in this country. 
Customers today have a wide range of brands available to them. They no 
longer need to necessarily look for import of vehicles. The industry of today 
and the industry of yesteryears are not the same.

The automotive industry worldwide has to cope with the challenges of 
enhanced safety and environment friendliness. Consistent efforts need to be 
made for more intensive and extensive research and development work in 
both these areas. The issues of alternative fuels also need to be tackled in 
order to ensure that automobiles become more environment-friendly while 
remaining affordable to the common man. I am happy to note that the Indian 
automobile industry is trying to keep pace with the global developments on 
these two aspects.

Manufacturers must look beyond the domestic boundaries now and create 
market for their products in other countries as well. I assure you that our 
Government will extend all possible support for achieving this objective.

There is a general feeling that the automobile industry is not doing well 
this year. The economic slowdown in India has affected the automobile 
industry as well. However, in the past we have always seen the resilience of 
the Indian automobile industry and I am confident that you will be able to 
overcome the present downward trend. Demand for automobiles has to go 
up. We expect the automobile industry to perform better in the second half 
of the current year. You should consider the Government as your strategic 
partner for the overall development of the industry. As the Minister in-charge,
I assure you of my fullest support and at all times.

The perception that the automotive industry is only for the rich is not 
true. With an annual turnover of about Rs. 45,000 crore, it accounts for about 
4 to 5 per cent of GDP, providing direct and indirect employment to more 
than a crore people. Many other sectors such as steel, paints, rubber, etc. also 
largely depend on the auto industry. Moreover, the automobile industry would 
continue to remain the technology driver and a growth engine for the economy.

In this context, we would welcome investments in the automobile sector. 
We are trying to create a better investment climate by taking several steps
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like reduction in interest rates, rationalization of duty structure, and 
introduction of Value Added Tax (VAT) in April 2002 to arrest the cascading 
effects of taxes at various levels. Our Government has stepped up investment 
in infrastructure projects in recent years. I am sure that this will have a 
positive impact on overall economic development.

The global automotive industry, today, is experiencing two major trends— 
consolidation of industry structure and basic changes in the way cars are 
manufactured. "System supply" of integrated components and sub-systems 
have become the order of the day, with individual small components being 
supplied to the system integrators instead of the vehicle manufacturers. India 
cannot remain immune to these global trends.

This would have several implications for the Indian automotive industry 
in terms of increased competition from global players, pressure on margins, 
increasing disadvantages of operating at sub-optimal scale, etc. I would submit 
to the Indian automobile manufacturers that in order to be successful, they 
must carefully choose their strategic postures. The industry has to work purely 
on market principles, technology innovations, including increasing use of 
electronics, designs, customer orientation, etc. In order to be a winner as a 
manufacturer, you have to offer quality goods at a lower price. You will agree 
that only low cost producers will survive the turmoil.

Thank you.



INDIAN AUTOMOBILE INDUSTRY- 

CHALLENGES AHEAD*

o c

I am very happy to be amongst you on the occasion of this very important 
Conference on "World Class Manufacturing Technologies in the Automotive 
Industry". Let me begin by wishing you all a very Happy New Year.

We are all witness to an astoundingly fast journey of Indian automobile 
industry in the last one decade. The entire landscape of the automobile 
industry in the country has undergone a complete change with the phased 
liberalisation of Government policies and opening up of the Indian economy 
during the last few years. An industry which used to offer only two choices 
of passenger cars to the customers is now inhabited by almost all world-class 
automobile manufacturers who are manufacturing some of the most 
technologically advanced vehicles which are being simultaneously marketed 
worldwide. Auto industry, in India, has an investment of more than 
Rs. 50,000 crore with an annual turnover far exceeding this investment. There 
are more than 50 models and variants of passenger car alone before the 
customer today. An installed capacity of more than 7.2 million vehicles per 
annum has been created in recent years. India manufactures two, three and 
four wheelers using the finest technological innovations the world over. The 
automobile industry continues to remain the technology driver and a growth 
engine for the economy with its contribution ranging around 5 per cent to 
the industrial output in the country and employs, directly and indirectly, 
more than a crore of people.

However, the growth of the automobile industry based on technological 
advances has resiilted in certain challenges. As the vehicle population in the 
country is increasing at a rapid pace, there are environmental and safety 
related problems. The current road infrastructure is also a constraint. Increased 
number of vehicles on the road, environmental pressure and safety

' At the Sixth International Conference on World Class Manufacturing Technologies in the 
Automotive Industry, New Delhi (16 January 2002).

297



298 SIR SPEAKS

requirements, together with increasing customer expectations and fierce 
competition, are forcing the manufacturers to rapidly upgrade the technologies, 
besides styling and aesthetics.

The first Indian emission legislation came in 1991 for petrol driven vehicles 
and in 1992 for diesel driven vehicles. The same has been progressively 
tightened in 1996, 1998 and 2000. The roadmap for future emission norms 
has now been finalised as per the recommendations of the Expert Committee 
on Auto Fuels. India would have Euro-II equivalent emission norms across 
the entire country and Euro-III equivalent emission norms in seven mega 
cities from April 2005. I am happy that the Indian automobile industry has 
successfully risen to the occasion and modified its manufacturing facilities to 
meet the Euro-II norms in mega cities. I am told that we are in the process 
of exporting Euro-III and IV compliant vehicles from the country to Europe. 
This is indicative of the major initiative taken by the automobile industry in 
conforming to the emission and safety standards not only emerging in India 
but those prevailing in the world.

Infusion of the latest technology in the Indian automobile sector has 
helped us manufacture products of world standards, has widened the choice 
before customers and has enhanced the country's potential to participate 
more effectively in the world auto market. Simultaneously, the Indian auto 
component industry has also made great advances and is now getting aligned 
with major supply chains worldwide. There are immense economic benefits 
to the Indian economy with this technological advancement and a full potential 
of these benefits would be realised once the current downswing in the world 
economic markets is over.

Let me now come to the theme of today's Conference. The international 
trends in automotive technology is towards:

• Improvement in fuel efficiency and safety.

• Using fewer and lighter components.

• Maximising recyclability of the product.

• Computer Aided Design and Engineering (CAD/CAE) for reducing 
development time.

Electronics is playing a major role in controlling emission, providing 
information on the health of different components. Electronics in navigation 
and route guidance systems would assume a greater role. Alternate energy 
driven vehicles, particularly fuel cells, CNG, LPG powered, would also assume 
importance.
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Technology is also having a decisive effect on the way vehicles are 
manufactured. Common platforms are being used to manufacture different 
models to save costs and reduce lead-time in introduction of new models. 
The earlier thinking of an all-inclusive manufacturing facility is now slowly 
giving way to the outsourcing of assemblies and sub-assemblies. Major 
component manufacturers are converting into major assemblers of 
components. On the shop floor also, there are immense changes brought 
about by technology. Gone are the days of holding huge inventories. Assembly 
lines are now having backward linkages with component manufacturers' 
facilities so that components are available right on time and on the assembly 
line itself. The practices at the shop floor are also undergoing major changes 
with the infusion of the latest techniques.

The fast pace of developments in the automobile technology to meet the 
emerging emission and safety norms requires upgradation of testing and 
certification facilities. The investment in the testing facilities unfortunately 
has not kept pace with the rate at which new regulations are being notified. 
The industry has been regularly demanding enhancement in investments in 
the testing and R&D facilities in the country. I am happy to share with you, 
our commitment to substantially improve the testing and R&D facilities in 
the automobile sector in the country during the Tenth Five-Year Plan period. 
The Government proposes to modernise and expand these facilities with an 
investment of Rs. 750 crore during the Tenth Five-Year Plan period with the 
active assistance of the industry. Two new testing centres are proposed to be 
set up—one in the North and the other in the South. These centres would be 
equipped with state-of-the-art facilities. I am sure, this will facilitate better 
access to international market and also promotion of better technologies which 
are India specific and meet our local requirements more efficiently.

I would like to emphasise some of the areas in which the industry needs 
to make extra efforts in order to be globally competitive. I would urge the 
industry to accelerate research and development. There is an urgent need to 
ensure higher commitment on research and development by the industry, 
which is at present less than 0.2 per cent of the sales turnover as against 
3-4 per cent in developed countries. The focus of R&D should be specifically 
enhanced in critical areas like alternative fuels, etc.

We must compete and have a presence in the international market which 
is possible only through better technology and quality. While we must 
constantly pursue to make an Indian product that is truly global in features 
and make India a hub for export of vehicles and components, our R&D 
should also simultaneously focus on meeting international standards of 
technology in all respects to be able to successfully penetrate the world
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markets. We must successfully harness our competitive advantage of low 
labour costs and large technically skilled manpower pool; our strengths in 
information technology and telematics can and must be effectively used for 
better transportation planning.

We need to identify a Technology Wave' for global leadership. Industry 
and the Government must work together to identify the product technologies 
of the future and then identify one of the technology waves for global 
leadership. I assure you of my full support from the Government in this 
endeavour.

For the next one decade, the industry, together with the Government, 
needs to continue with its most focused efforts in the areas of emission and 
fuel efficiency and safety requirements of automobiles.

To conclude, I would reiterate the need for the automobile industry to 
remain competitive in terms of technology and costs both. To remain in the 
business, the automobile industry needs to plan and generate innovative 
ideas associated with design, quality, process control, etc. We must also keep 
in mind that R&D facilities must be interdisciplinary. They must include 
technical marketing and economic skills to develop new products/processes/ 
services. I am confident that deliberations in the Conference today will help 
the Indian automobile manufacturers to identify key focus areas requiring 
their immediate attention and would lead them not only towards greater 
technological competitiveness but also towards making technology more 
affordable. Let us remember that tomorrow belongs to low cost quality 
producers.

Thank you.



RESTRUCTURING THE PSUs TO MEET 

THE NEW CHALLENGES*

oa

I am pleased to be here with you and share my thoughts concerning 
heavy industries. We all know that since Independence, India adopted an 
industrial policy which gave paramoimt importance to the Public Sector in 
infrastructure and industry. This was owing to the gap between the demands 
for goods and services and the paucity of entrepreneurship in the country 
when we started on the path of industrialisation.

It was the considered view then that political independence without 
economic self-reliance makes little sense and could even be detrimental to 
the country's sovereignty and autonomy. Therefore, importance was placed 
on public sector growth to:

• build ir\frastructure for economic development and promote rapid 
economic growth and industralisation of the country;

• create employment opportunities and promote balanced regional 
development;

• create a self-reliant economy through the development of local 
industries;

• generate investible resources for development by earning suitable 
returns; and

• reduce concentration of private economic power.

In India, most of the heavy industries are in the Public Sector. After 
Parliament adopted the resolution to follow the socialistic pattern of society, 
the Industrial Policy Resolution of 1956 provided the Public Sector a strategic 
role in the economy. With the back-up of massive investments, the Public 
Sector enjoyed the commanding heights of the economy for over four decades. 
Over the years, it was able to build up technological competence, a well-

* At a meeting with the Cn, New Delhi (18 November 1999).
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trained work force, technical skills, etc. It also led to the country ranking 
quite high among the industrialised nations.

But, over a period of time, the Public Sector Enterprises have exhibited 
a number of problems, resulting in low productivity, f>oor project management 
leading to high costs, over-manning, lack of technology upgradation, 
inadequate attention to research and development, etc. These problems and 
other economic compulsions led to the adoption of a new approach to the 
Public Sector in the new Industrial Policy announced by the Government in 
July 1991.

The salient features of the new approach to the Public Sector included 
focus on strategic and high-technology production units and disinvestment 
to varying degrees in other PSUs. Chronically sick PSUs were referred to 
Board of Industrial & Financial Reconstruction (BIFR) to determine their 
suitability for revival. This was, of course, combined with a provision for 
social safety for the workers. In order to improve the management of PSUs, 
transfer of management control was also considered. The announcement of 
the new Industrial Policy, in fact, meant a change in direction from the decades- 
old command economy. Budgetary support to PSUs was reduced and even 
the number of industries reserved for ^ e  Public Sector were slashed from 17 
to only 4.

The Public Sector has made significant contribution in the industrial 
development of the country The turnover of the Central Public Sector 
Enterprises (CPSEs) has improved from Rupees 1,73,948 crore in 1995-96 to 
Rupees 2,23,047 crore in 1997-98. Profit after tax has gone up from Rupees 
9594 crore to Rupees 13,725 crore. Their contribution to the central exchequer 
has gone up from Rupees 16,129 crore to Rs. 18,547 crore during this period. 
However out of 236 PSEs there are as many as 100 PSEs making losses and 
some of these have been declared sick and referred to the BIFR.

In recent years, the Government felt that a reduction in the role of the 
Public Sector in the economy is essential. This change in perception is based 
on a recognition of the maturing of managerial talent in the Private Sector. 
In view of the need for increasing PSUs' efficiency, it has become a practical 
necessity to give greater autonomy to the Public Sector.

A lot of resources are employed to support the Public Sector enterprises 
which could be released for development of infrastructure and allocation to 
social sectors such as health and education, which are generally not considered 
as commercial activities. A dominant public sector was perhaps a necessity 
when the country lacked enterpreneurship and capital as well as industrial



infrastructure. Today, the situation is quite different cind India now needs to 
accelerate its economic growth and to pursue that objective, the privatisation 
of PSUs is a natural consequence.

In the wake of liberalisation of industrial policies and the consequent 
changes in the industrial scenario in the country, the need for the restructuring 
of Public Sector Undertakings has been recognised. Efforts in this direction 
have cdready been initiated at the enterprise level as well as at the Government 
level. Steps taken for strengthening and improving the performance of PSUs 
include:—

• Financial restructuring wherever appropriate;

• Joint venture formation by induction of partner(s) capable of 
providing technical, financial and marketing inputs;

• Man-power rationalisation, including introduction of voluntary 
separation scheme in non-viable PSUs;

• Strengthening of the Management and inducting professionals in 
the Board of Directors.

The Goverrunent's Policy was stated in the Address by the President of 
India to the members of Parliament on 25 October 1999. It has emphasised 
that:

''experience, both domestic and international, suggests that rapid and 
multi-sectoral growth is possible only by pursuing a bold strategy of 
economic reforms. The nation's re-oriented strategy of development will 
have to rest on a triad in which Government provides a strong policy 
and regulatory leadership; the Private Sector brings the dynamism and 
efficiency of the competitive environment; and, local democratic 
institutions and the civil society brings enthusiastic participation by the 
people. This strategy demands a new pro-development mindset in every 
section of society, polity and administration creating a strong national 
consensus for a bold departure from the past."

The need to reduce Government ownership in Public Sector is thus also 
predicated on the fact that there is a growing demand for a level playing field 
from private industry. While industry segments reserved for the Public Sector 
have been reduced to only four, it is recognised that the dominant presence 
of the PSUs does have a daunting influence on the growth of other units. In 
this context, the reduction of Government holding to below 50 per cent may 
provide the required dynamism and push for increased competition in the 
industrial sector.
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So far, disinvestment has been effected in 39 PSEs in 14 tranches to realise 
over Rs. 12,000 crore. The Government has decided, where circumstances 
generally warrant, to reduce their shareholding in Public Enterprises to 26 
per cent. The need for competition, fair play and strategic consideration may 
dictate retention of majority holding by the Government in some Enterprises. 
Any policy needs to be flexible. The interest of the workers needs prime 
protection. Our endeavour would be to refine procedures and processes 
derived out of past experience and evolve mechanisms relevant, transparent, 
purposeful, expeditious and lasting.

The reorganised Ministry of Heavy Industry and Public Enterprises 
includes, apart from the erstwhile Departments of Heavy Industry and Public 
Enterprises, Divisions that cater to heavy engineering, machine tool, heavy 
electrical and the automotive industry. These industries subserve almost all 
sectors of the economy, including general infrastructure, power, rail and road 
transport, defence and industrial machinery production. It also looks after 
the machine building industry and caters to the requirements of basic 
industries such as steel, non-ferrous metals, fertilizers, refineries, 
petrochemicals, shipping, textiles and a host of industrial machineries, 
including paper, cement, sugar, etc. The Ministry has in its charge 48 PSEs, 
which are primarily engaged in the capital goods and engineering sector and 
a joint sector company the Maruti Udyog Limited, which produces 
automobiles.

The creation of this Ministry gives a renewed focus to the development 
of the Indian capital goods and engineering industry. We will have elaborate 
discussions and interactions with Industry Councils and evolve plans for 
growth of various segments of industry and assist them through input support, 
resolution of problems relating to taxes, duties, imports, tie-up with foreign 
companies, upgradation of technology and Research & Development, etc.

As the custodian of capital goods and the engineering industry, this 
Ministry has crucial backward and forward linkages with the rest of the 
industrial sector. The trend and pattern of its growth determines the 
productivity and performance parameters of other industries. In the past, the 
Government had fostered the growth of this sector through tariff protection. 
Thus, an impressive indigenous capability in capital goods and engineering 
sector was created in the first two decades of planned development. The 
Bharat Heavy Electricals Limited, the Hindustan Machine Tools and the Heavy 
Engineering Corporation were established in this phase. The basic objectives 
in creating a machine building sector having been achieved, the sector now 
needs to restructure itself to meet the new challenges. For this we will have 
to strengthen this sector in terms of technological characteristics, quality, cost
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and competitiveness. This advancement is overdue and will receive my 
constant attention.

In the case of the auto industry, India saw an expansion in capacity in the 
beginning of the 1980s, and high growth in almost all segments, especially 
about the mid-80s. The liberalised regime of the 90s saw a wave of fresh 
entrants. Growth was uneven across segments. The domestic market more 
than doubled between 1992-93 and 1996-97. Over a period of time, however, 
it became clear that the domestic market is not large, particularly when 
compared with the size of the economy. The future growth of the automotive 
sector will depend upon whether the economy on the whole grows at a 
healthy rate or not. As of now, Indian automotive products are not competitive 
in the world markets, and exports are not seen as an alternative market by 
Indian firms and joint ventures. The domestic market for most segments 
remains dominated by one or a few firms—the small car segment by Maruti, 
aU utility vehicles by Mahindra & Mahindra and 2/3 wheelers by Bajaj.

Government intervention is required to support the industry through the 
transition period if it is to meet the challenges posed by the expected import 
surge due to lowering of tariff ceilings consequent to the WTO Agreement. 
The competitive edge of the domestic auto industry in particular and heavy 
industry in general is to be strengthened by technological upgradation and 
productivity improvement on a sustained basis. Incidentally, I am given to 
understand that the WTO permits coimtries to subsidise R&D activities upto 
75 per cent.

Improving the performance of 48 PSEs attached to the Ministry will receive 
my attention. Twenty-six of these PSEs have been declared sick and referred 
to the BIFR. Revival plans have already been sanctioned by the Government 
for eleven PSEs involving cash infusion of Rs. 616 crore besides financial 
restructuring of Rs. 2,063 crore. We will look at the revival prospects of other 
PSEs carefully.

The Government has given 'in principle' approval for converting 24 PSEs 
into vibrant joint venture companies propelled by technology, marketing 
finance, etc. The Belting Division of Andrew Yule & Co. Ltd. has already 
been converted into a Joint Venture with M/s. Phoenix AG. of Germany and 
the Yerraguntla Unit of the Cement Corporation of India has been sold to a 
private party.

Friends, you have just made presentations on sectors covering transport 
and earth moving equipment, electrical machinery, machine tools, etc. The 
presentations highlighted the strengths and capacities that have been built in
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these sectors and the various disadvantages under which they currently 
operate. It will be my endeavour to provide a policy environment in which 
all efficient units in these industries can flourish and grow from strength to 
strength, to one day become Indian MNCs.

Thank you.



PUBLIC SEQOR ENTERPRISES AND 

WORKERS' WELFARE*

o o

It is indeed a great pleasure to be with you this morning. At the outset, 
I must compliment Shri Subhash Desai for organizing this Symposium on a 
topic of current interest. I am also happy to see such an enthusiastic 
participation.

Before Independence, there was almost no 'Public Sector' in the Indian 
economy. The only instances worthy of mention were the Railways, the Posts 
and Telegraphs, the Port Trust, the Ordnance and the Aircraft factories and 
a few Government managed imdertakings like the Government salt factories, 
quinine factories, etc.

After Independence and with the advent of planning, India opted for the 
dominance of the Public Sector, firmly believing that political independence 
without economic self-reliance was not good for the country The passage of 
the Industrial Policy Resolution of 1956 and the adoption of the socialist 
pattern of society led to a deliberate enlargement of our Public Sector. It was 
believed that dominant Public Sector would reduce the inequality of income 
and wealth, and advance the general prosperity of the nation. The planners 
also seemed to believe that by placing the management and workers in public 
enterprises in a position of responsibility and trust, they would be so imbued 
with a sense of the public good that their actions and aspirations would 
naturally reflect what was best for the coimtry.

Simultaneously, it must also be recognized that private sector did not 
have either the expertise or the resources to invest in large enterprises, 
especially in the infrastructure sector. Starting with an invesfanent of Rs. 29 
crore in 5 enterprises as on 1 April 1951, there is an investment of Rs. 2,52,544 
crore in 240 Public Sector Enterprises as on 31 March 2000. A little more than 
half of these enterprises are making losses and a little over l/4th are with the 
Board of Industrial & Financial Reconstruction (BIFR). It must, however, be

* At the Symposium on "Why Privatize PSUs" organised by the Prabodhan Prakashan, Mumbai 
(28 December 2001).
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stated that the Public Sector largely succeeded in achieving the main objectives 
stated in the Industrial Policy Resolution of 1956 and established a large and 
varied industrial base. With the growth of Indian economy and capacity 
building in the private sector, private investment was permitted in an 
increasing number of sectors, finally leading to the economic liberalization of 
the last decade. This process brought in its wake an increasing competitive 
environment and also gradual removal of state monopolies. This naturally 
impacted the profitability of PSUs, since, generally, PSUs had over-staffing, 
technological obsolescence, inadequate R&D and product upgradation. They 
lost market share and revenues. This led to working capital problems which 
further compounded their performance. It must also be mentioned that the 
Government had taken over a lot of sick private companies which performed 
worse than CPSUs incorporated by the Government.

During the past decade and a half, the Government has taken a number 
of measures to improve the performance of PSUs: e.g. increasing 
professionalisation of Boards, greater delegation of powers and creation of 
Navratm/Miniratna companies, signing of MoUs and deletion of a large nimiber 
of guidelines to give them greater operational flexibility. This has had a 
salutary effect. However, during the last decade, the Government released 
nearly Rs. 70,000 crore for investment and support to the CPSUs while it 
received around Rs. 18,000 crore by way of dividend. Most of the dividend 
came from the top 10 PSUs from oil, telecom, power and coal sector.

During the 80s, the pendulum of political option was switching decisively 
towards the view that the proportion of the GNP due to Government economic 
activity should be reduced to the extent possible. This coincided with the 
belief that even for natural monopolies, effective regulatory mechanism for 
competition ought to be devised to protect consumers from the abuse of the 
monopoly power of these companies. This led to privatization of the Public 
Sector around the globe. This country could also not keep itself unaffected by 
these developments. The present policy in respect of the PSUs is as follows:

• Restructuring and revival of potentially viable PSUs.

• Bring down Government equity in all the non-strategic PSUs to 26 
per cent or lower.

• Close down PSUs which cannot be revived.

• Fully protect the interest of the workers.

The primary objectives for the policy are:

• Releasing the large amount of public resources locked up in non- 
strategic PSEs, for redeployment in areas that are much higher on
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the social priority, such as basic health, family welfare, primary 
education and social and essential infrastructure.

• Steirmiing further outflow of these scarce public resources for 
sustaining the imviable, non-strategic PSEs.

• Reducing the public debt that is threatening to assume 
uiunanageable proportions.

• Transferring the commercial risk, to which the taxpayers' money 
locked up in the public sector is exposed, to the private sector 
wherever the private sector is willing and able to step in—the money 
that is deployed in the PSEs is really the public money and is 
exposed to an entirely avoidable and needless risk, in most cases.

• Releasing other tangible and intangible resources, such as large 
manpower currently locked up in managing the PSEs, and their 
time and energy for redeployment in high priority social sectors 
that are short of such resources.

You have seen a few films on some of the PSUs where privatization has 
taken place and also heard a number of speakers on the subject. As Minister 
for Public Enterprises, I am specially concerned about an effective safety net 
for workers.

The Govenunent has recently taken two major initiatives with a view to 
improving the safety net for the workers of PSEs. The first irutiative relates 
to enhanced Voluntary Retirement Scheme (VRS) benefits to the employees 
of PSEs where wage revision had not taken place in 1992/1997. As you may 
be aware, the erstwhile Bureau of Public Enterprises had evolved a VR scheme 
in 1988 for the employees of PSUs. As per this scheme, an employee seeking 
VRS was entitled to an ex gratia payment equivalent to one and a half months' 
emoluments (Basic+DA) for each completed year of service. This scheme was 
not foimd to be attractive enough, especially by the yoimger employees. 
Therefore, in May 2000, a revised scheme was approved which was based on 
the Gujarat pattern. In this scheme, weightage is given not only to the length 
of service put in (35 days for each year) but also to the length of service 
remaining (25 days for each year of service remaining). In this way, the 
scheme tried to take care of the needs of the younger people. Some 
shortcomings were noticed even in this scheme as a large number of PSU 
employees have not been given the benefit of wage revisions that were due 
in 1992 and/or 1997. 31 PSUs are still on the 1987 pay scales and another 58 
PSUs are still on the 1992 pay scales. The total number of employees in these 
PSUs is around 3 lakhs. Since the ex gratia payments are directly related to 
the pay scales, these employees were getting very small amount of VR benefits.
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The Government, therefore, approved a revised VRS package for those PSUs 
which are on the 1987 or 1992 pay scales. Those who are on the 1987 pay 
scales will get 100 per cent rise in ex-gratia and those who are on the 1992 pay 
scales will get a rise of 50 per cent in ex-gratia amounts. Thus, the scheme has 
been made more attractive and judicious.

The second initiative relates to renewed focused attention on training for 
self-employment for the workers retiring under VRS. Till 31 March 2001, the 
scheme for retraining and redeployment was a part of National Renewal 
Fund (NRF) and was with the Department of Industrial Policy and Promotion. 
Since 1992-93, till last year around, 70,000 workers had been counseled under 
this scheme. Around 53,000 were retrained and around 18,000 redeployed. 
The scheme was reformulated with focus on retraining for self-employment. 
Under the reformulated scheme, nodal agencies have already been identified 
and the task taken up in right earnest. Nodal agencies will be playing the 
role of facilitator not only for training but for redeployment/self-employment 
as well. The scheme is being constantly monitored and reviewed. Depending 
upon the feedback, the budgetary provision for the next year is proposed to 
be enhanced from the present level of Rs. 8 crore.

I expect that the Symposium has helped clarify the issue. I would again 
like to complement Prabodhan Prakashan for their excellent initiative.

Thank you.



INTEGRATING OVERSEAS INDIANS INTO 

THE NATIONAL MAINSTREAM*

ot

I would first like to congratulate the Indian Merchants Chamber (IMC) 
for this very innovative idea of organising an Overseas Indians Conference 
which has been going on here since the last three days.

Friends, I am extremely happy and honoured at being invited at this 
distinguished gathering and I would like to share my views on the issues 
and problems that the Overseas Indians are facing in relation to their ties 
with the Motherland. I would briefly touch upon the efforts made by the 
Government in trying to overcome these. I have been warned by the 
Organisers that you all detest the use of the term "NRIs"! So, I would refrain 
from using that term. But let me assure you that if there is any impression 
in anybody's mind that any of you are 'Not Required Indians/ then this 
belief is totally mistaken and unwarranted! The overseas Indians are as much 
an integral part of India as anyone of us here is. Just as I do not lose my 
Maharashtrian identity by shifting to Delhi, the same way you just can't lose 
your Indianness because you have shifted your place of residence. I may 
have shifted my residence but not my roots. My roots are here in the same 
soil and my assignment in Delhi is yet another opportunity for me to make 
my roots stronger. This Conference organised by the IMC in itself is the 
recognition of the highest honour and pride in which we hold the Overseas 
Indians. The twenty million strong Indian community worldwide has 
contributed immensely in making the presence of this country felt all over 
the globe. It is a matter of immense pride for us that Indians have been able 
to carve out an enviable niche for themselves as businessmen, doctors, 
scientists, engineers, management consultants, software experts, etc., so much 
so that India's recognition today as an emerging scientific and technological 
world power is largely attributed to the spectacular achievements of Indians 
settled abroad.

 ̂At the Overseas Indians Conference, Mumbai (18 December 1999).
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We recognise that the Overseas Indians spread all over the world are a 
veritable pool of expertise, skills and enterpreneurship that is eagerly w^aiting 
to be harnessed in the task of nation-building. To be able to tap these vast 
potentials, my Government has, in the recent past, introduced a large number 
of investor friendly incentives and tax incentives for the Overseas Indians. 
Let me touch upon a few  of these. No longer is the prior permission of the 
RBI, required for Portfolio Investment in shares and debentures; investment 
with 100 per cent Repatriation Benefits under 51 per cent Scheme; liberalisation 
of conditions for investment in commercial papers on non-repatriation basis; 
automatic approval route for foreign/technical collaboration; the Non-Resident 
Special Rupee Accoimt Scheme; and the scheme for issuance of Persons of 
Indian Origin (PIO) cards, etc. These facilities and incentives are indicative of 
the Government's sincere desire to facilitate the Overseas Indians to come in 
large numbers and invest in India and to create and own assets.

I must also briefly mention the initiation of the process of Second 
Generation Reforms. These are primarily guided by the concern to improve 
India's competitive advantage in the world economy. As regards the policy 
for better protection of intellectual property rights, this commitment has been 
demonstrated by the accession to the Paris Convention and the Patent 
Cooperation Treaty a year ago, in December, 1998. The necessary legislative 
changes which are part of the WTO commitments which would also 
incidentally integrate the Indian economy more effectively into the global 
system such as those relating to Patents, Trademarks and Industrial Designs 
have been initiated in the current Session of the Parliament. India is also 
bringing in legislation relating to the protection of Geographical Indications, 
Bio-diversity, etc. Amendments to the Copyright Act, which have been one 
of the main reasons for India's strength in the software sector, are also being 
considered. These initiatives are expected to provide synergy to the overall 
policy to provide for an environment that encourages investment and 
technology transfer. Efforts to modernize the Patents Offices and the trademark 
registration procedures to conform to international standards are also under 
implementation.

You have already had detailed discussions on opportunities for Overseas 
Indians in infrastructure and Information Technology Sector, etc. I do not 
wish to dwell more on those issues as they have been ably ctnd adequately 
discussed by the distinguished speakers at the Conference. As the Union 
Minister for Heavy Industries and Public Enterprises, I have a few specific 
things to mention here. We are in the process of making our Public Sector 
Units more efficient, productive and competitive, and we have identified a 
large number of imits which are to be strengthened by brining in managerial
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and technical expertise. I see a very important role that you can play in this 
process. The Public Sector Enterprises which are directly under my charge 
primarily deal with heavy engineering equipment, and I am sure some of 
you would be interested in joining hands widi the Government in managing 
these units. I urge you to have a look at these units which we have identified 
for joint ventures. Please feel free to discuss the matter with me at any time.

Let me once again assure you that my attempt has been and would be 
to strengthen the process of integrating the Overseas Indians into our 
mainstream. As already discussed earlier, my Government has begim the 
process of policy initiative in the last two budgets. However, I understand 
that there are still some issues on which the Overseas Indians are not satisfied. 
Two such issues which come to my mind at this moment are the latest Foreign 
Exchange Management Bill and the Persons of Indian Origin (PIO) Card 
Scheme. I know that the issue of dual citizenship has been a long standing 
demand. In view of some constitutional provisions and constraints on account 
of security, etc., dual citizenship has not been agreed upon so far but the PIO 
Card Scheme has conferred some special economic, educational, financial 
and cultural benefits to the Overseas Indians. I appreciate that there is a 
strong feeling among the Overseas Indians as regards these issues. I am sure 
my Government would definitely consider your feelings in this regard and 
come out with solutions that would satisfy most of you.

I wholeheartedly and sincerely invite my Overseas Indian brothers to 
come and join us in this task of nation building and create a new India. I 
compliment the EMC for rightly identifying the tremendous potential of the 
Overseas Indians, their fierce patriotism and their burning desire to contribute 
their might to the development of our Motherland. This unique Conference 
is a salute as much to the Overseas Indians and to the IMC's vision. Let us 
hope that we all will pay back our debts to the Motherland as early as 
possible.

Jai Hind.
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PROBLEMS FACING MUMBAI AND MAHARASHTRA*

on

The time allotted to me to speak on the Motion of Thanks to the Governor 
for his Address is too short. Hence, though I have to express my views on 
many points, I feel constrained to restrict myself to only three points. I wish 
to talk on the border issue. His Excellency has left out the concerns of the 
Marathi-speaking people in Mumbai and Maharashtra from his Address. 
Another point pertains to the specific issues of Mumbai.

The Government should have taken the hint from the way His Excellency 
had to leave this House. He was impelled to exit by the back door.... The 
agitators forced him to leave by the back door. If the Government fails to 
empathize with the sentiments of the people they will have to similarly go 
out of office.

The Government has failed to discharge its responsibility of providing 
citizens with twelve kilos of grains. This failure has increased the resentment 
of the people. It has become imperative to find ways to overcome this situation. 
His Excellency has referred to the border issue. He has confined himself only 
to the action taken by the Government so far. A delegation from Maharashtra 
met the Prime Minister. The delegation represented our stand on this issue. 
It was brought home to the Prime Minister that a meeting of the Chief 
Ministers of Maharashtra and Karnataka will not suffice to solve the border 
problem. His Excellency should have put forth the policy of the Government 
succinctly and forcefully The Governor of Karnataka, Shri Mohanlal Sukhadia, 
while addressing the Karnataka Assembly, said that the injustice meted out 
to the Kannada speaking people in Maharashtra is not tolerable. Shri Sukhadia 
said: "1 am gravely concerned with it". I had, therefore, rightly expected that 
our Governor would sp>eak up against the maltreatment meted out to the 
Marathi-speaking people by the police forces in Karnataka. However, there 
was no reference to this point in His Excellency's Address. May I request the 
Honl^le Chief Minister to declare the line of thinking of the Government in

* Participating in the discussion on the Motion of Thanks to the Governor for his Address, 
Maharashtra Legislative Council (4 March 1974).
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his speech on the Governor's Address? Today's newspapers have published 
the speech of the Karnataka Chief Minister, Shri Devraj Urs. He has declared 
that so long as he holds office, he will not part with any area involved in the 
border issue. It is incumbent on our Chief Minister to state our position 
precisely and forcefully.

His Excellency's Address is silent over the problems of the Marathi
speaking people. The Shiv Sena has put forth its stand on this issue right 
from its inception. A citizen can be regarded to be a local if his parents are 
Marathi-speaking. It has been our demand that eighty per cent of jobs must 
go to the local citizens. I am set to prove that the Karnataka Government has 
decided to give preference in jobs to those candidates who have a Kannada 
parentage. The Maharashtra Government cannot afford to sidestep this issue. 
Or else, it will intensify the resentment of the Marathi-speaking people. It is 
necessary to think of ways to provide jobs to the Marathi-speaking people.

The Governor's Address did not refer to the neglect of the specific issues 
of the Mimibai metropolis. The population of this metro has been increasing 
continuously and it has created a sort of anarchy. Hundreds of people from 
various other States keep pouring in to this metro. Problems aggravate because 
of this inflow of people. Some experts have predicted that the population of 
this metro will exceed one crore in the near future. I would like to ask this 
Government, whether they have thought about this issue at all. The Slum 
Improvement Trust (Board) cannot solve this problem. This Trust does not 
have a representative of the Brihan Mumbai Municipal Corporation. The 
Hon'ble Chief Minister should declare in his speech when such a representative 
is to be appointed on this Trust.



IMPERATIVE OF ENSURING SPEEDY JUSTICE*

t e

Sir, I take your leave to raise a discussion for half an hour on an important 
public issue on the following Resolution:

''There hcis been procrastination in the dispensation of justice in the judicial courts 
in Greater Mumbai. Thousands of cases have remained unsettled. Litigants feel 
frustrated. The administration has delayed in taking action on the acquisition of 
premises, recruitment of staff and appointment of judges. This has caused 
widespread resentment among people."

This issue is vital for both plaintiffs and defendants. This issue affects the 
lives of people in the long run. This House has been furnished with the 
number of pending court cases from time to time. I will quote these numbers. 
I have figures for the years 1965, 1968 and 1971 for the High Court. 21,674 
cases were pending in 1965. This rose to 31,610 and 37,583 for the years 1968 
and 1971, respectively. The City Civil Courts had 17,000, 24,000 and 31,000 
pending cases for the years 1965, 1968 and 1971, respectively. 41,000, 51,000 
and 61,000 cases were pending in the Small Causes Court for the years 1965, 
1968 and 1971, respectively. The number of imdecided cases for the year 1971 
was 37,583, 29,621 and 61,827 in the High Court, the Civil Courts and the 
Small Causes Courts, respectively. About one hundred and twenty thousand 
cases remain pending in these three courts. It is vital that judgments be 
delivered in these cases at the earliest. I have mooted this discussion to invite 
the attention of the Government. The responsibility for the speedy disposal 
of cases devolves upon the Government.

Justice is delayed because cases lie pending for years. It is interesting to 
look at some cases. An employee of a company had filed a suit against the 
management in the year 1962. He received the court order in 1974, It took 
him twelve years to redress his grievance. Another similar case was cited in 
newspapers. It took seventeen years for the courts to deliver a judgment in

* Participating in the Half-an-Hour Discussion on Delay in Dispensation of Justice in Courts, 
Maharashtra Legislative Council (26 March 1974).
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that case. The Maharashtra Times published that news with the caption 
"Seventeen years struggle for legal success". A nurse in the Sirsi Municipal 
Hospital filed a case in 1955 against the illegal termination of her services. 
The nurse had won her case in the Mumbai High Court; but the Sirsi 
Municipality went in appeal before the Supreme Court. She eventually won 
the case in 1972 in the Supreme Court. The Apex Court stated in its judgment 
that it was unjust to deny the nurse an opportimity to put her defence against 
the charges made by the Mimicipality. The Court found the termination of 
her services illegal. One police officer approached the Court for redressing 
his grievance. He had to wait for twenty-five years. It is, indeed, true that 
justice delayed is justice denied. Delay in administrating justice is as good as 
denial of justice itself.

If you see any court, you will find innumerable pending cases there. 
Many people have to waste time in going to the Courts. The U.S. Chief Justice 
Warren had made the following observation: "The right to speedy trial is as 
fundamental as any of the rights secured by the sixth amendment." It means 
that it is the basic right of a man to get his case decided at the earliest 
possible date. Not hundreds, but thousands of cases have been pending for 
many years. Many reasons can be ascribed for this state of affairs.

Our Courts do not have sufficient space to transact their business. Not a 
single plot has been reserved in Mumbai for any Court. One plot has been 
reserved in Bandra, but it was also subsequently de-reserved. Though plots 
for Courts can be availed of in Andheri and Mazagaon, no efforts have been 
made. Pleaders have acquired many chambers in the High Court while judges 
do not have sufficient space. People do not get space to sit in the High Court. 
The judges cannot take back these chambers from the pleaders. These 
chambers need to be restored to the judges.

The number of judges needs to be augmented if speedy disposal of 
pending cases is to be attempted. But nothing seems to be done in this regard. 
Nothing is being done to fill up the four vacancies of pleaders in the Sessions 
Court. It is not known as to how the Government intends to fill up these 
vacancies.

The Law Commission had suggested appointing temporary judges for 
the disposal of pending cases. No action has been taken on this suggestion. 
Compensation to the judges has not been increased. Judges ride in public 
buses and criminals go by Government vehicles. If Hhe provisions of the 
Constitution come in the way of judges' compensation, then we must at least 
provide them with a vehicle. If it is not possible to provide a vehicle to every 
judge, we should arrange for a common vehicle for four to five judges. I hope 
the Government wiU take action on my suggestions.
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We are told that typists are not available in sufficient numbers. Copies of 
required documents are difficult to come by. Sufficient funds are not available 
to paint and maintain court buildings. The Honl^le Miiuster should visit 
these buildings to inspect how they are maintained. I would like to suggest 
having a new building for the Coroner's Court.



DEVELOPMENT OF MUMBAI*

t h

This Bill relates to the development of Mumbai city and the nearby region 
covering Ambemath, Kalyan, Panvel and Pen. As regards the development 
of Mumbai city, I would like to say that before debating on this bill it is 
necessary to see why the development of Mumbai city could not materialize 
earlier. I can ascribe this lack of development to two factors. Firstly, wrong 
policies were framed by the Government. The second factor is that the 
Government of Maharashtra could not secure sufficient funds for the 
development of Mumbai.

First let me talk about the wrong policies that led to the disorderliness of 
Mumbai city. Conditions in this city have been deteriorating day by day. 
There has been anxiety about the future of this city. The Government threw 
away suggestions put up by the Brihan Mumbai Municipal Corporation in 
the waste paper basket. The Government also ignored the proposals made by 
the committees of experts appointed by it. The wrong policies pursued by 
the former Ministers of this Department have led to the present mess. I have 
a basic question as to whether the setting up of a different authority can 
bring about the development of Mimibai city. It is vital to look into the 
policies adopted for this city so far. It is necessary to look into policies framed 
by the Goverrunent about slums in this city. I would like to present some 
facts and figures. This city has 560 slums which accommodate 14 lakh people. 
Out of a total population of 65 lakh people, 14 lakh people live in slums. This 
is because the Government failed to amend laws though the Brihan Mumbai 
Municipal Corporation made suggestions in this regard. I had introduced a 
bill in this House which called for filing a criminal case against a person who 
builds anew an unauthorised hutment or a slum.

Secondly, 20,000 buildings in this city require repairs and 3,000 buildings 
need reconstruction. This issue is related to the economy of Mumbai... . The 
Government did not take appropriate measures for building repairs. As

* During the discussion on the Mumbai Metropolitan Regional Development Authority Bill, 
1974, Maharashtra Legislative Council (25 November 1974).
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regards water supply of this city, I find that the World Bank sanctioned 
Rs. 42 crore as against the total requirement of Rs. 421 crore. The city has to 
arrange for the remaining Rs. 379 crore for water supply. I would not like to 
go into the issues of health and education in this city. As the Goverrunent 
could do little for the amehoration of the conditions of 65 lakh people, I am 
skeptical whether any new Authority can do anything worthwhile.

Shri Rafiq Zakaria referred to Dr. Gadgil and added that he had suggested 
the setting up of the proposed Authority. Does the Government like to accept 
only those suggestions of the Gadgil Committee which they find convenient? 
You will be shocked if I were to read out suggestions made by Dr. Gadgil in 
his book Regional Planning—How and Why. I cannot understand the stance of 
the Government in accepting the Committee's suggestion about the 
Metropolitan Authority and in ignoring its other suggestions. The Committee 
had clamoured for the decentralization of industries in Mumbai city. I would 
like to pose a simple question— ĥow many industries were licensed in the 
post-Independence period of 27 years? Dr. Gadgil had said that only those 
industries connected with the port should be allowed in Mumbai. He had 
suggested that other industries be disallowed. But the Government has 
allowed all industries in all kinds and ways. Dr. Gadgil was in favour of 
continuing the industries situated in conforming zones. He had asked for 
shifting of other industries to the non-conforming zone. I represent the 
Mumbai Corporation. I know for certain that the Government has no policy 
in respect of shifting of industries. Why then does the Government want to 
set up this Authority? The Government set up New Mumbai. Dr. Gadgil had 
said 'no' to erecting the Sachivalaya or any Government building in 
South Mumbai. He had warned of serious consequences of such construction. 
The Sachivalaya building was put up in South Mumbai itself. The building for 
the Legislature is being built again in South Mumbai. The Government did 
not implement this suggestion of the Gadgil Committee.

The Minister has said that the proposed Authority is to co-ordinate the 
functioning of diverse agencies. The diverse agencies are not functioning 
properly. Hence it is absurd to talk of co-ordination.

As regards slums, let me tell the House that daily 300 new families enter 
this city for a living. If such inflow of people continues, even crores of rupees 
spent by this Authority will not solve the problems of the residents. The 
Union Plarming Minister Shri Mohan Dharia had said during his visit to 
Mumbai that the problems of this city carmot be solved unless the inflow of 
people from other States into Mumbai is stopped.

Let me present some facts and figures about Mumbai. Its present 
population of 65 lakhs will increase to 71 lakhs in 1981 as per estimates. If the
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population increases at this pace, I feel certain that the present amenities wiU 
fall inadequate for the growing population. I cannot deny that the Maharashtra 
Government has undertaken the responsibility of getting over the financial 
problems of this city. Maharashtra gets 72 per cent of taxes collected by the 
Union Government from Mumbai city. It is a legitimate expectation that a 
substantial portion of these tax proceeds must be defrayed for the development 
of this city. The total collection of sales tax from Maharashtra is Rs. 182 crore 
and the share of Mumbai therein is Rs. 144 crore. So, 80 per cent of sales tax 
of the entire State is derived from Mumbai. The Union Government collects 
Rs. 1,000 crore as Income Tax. As compared to this, Mumbai city collects Rs. 
325 crore of Income Tax from Mumbai. The city which contributes so much 
by way of taxes is being made dreary and dismal by the Government. If a 
portion of the tax proceeds is not spent on Mumbai, the problems of low 
income people will never be solved. Is it wrong to expect a more tolerable life 
for the people of Mimibai? When Maharashtra faced the famine, the Chief 
Minister wanted to discourage the people from other parts of Maharashtra 
from coming to Mumbai. Now the Government would like to welcome people 
of other States to come to Mumbai. I do not like this blatant discrimination 
at all. I demand that the Government must consider anew its policies and 
matters of finance. The problems of Mumbai have become serious. Transport, 
old houses, animals and slums pose very serious challenges. Did you ever 
think of legal provisions made by the city of Chennai? In Chennai the photo 
of an existing hutment is taken and if some one is found erecting a new 
hutment he is expelled from the State as a policy. I am afraid, if the 
Maharashtra Government does not follow such a policy, the consequences 
will be serious and the proposed Authority will not be able to solve our 
problems. It is my charge that this Authority is being set up with a political 
motive. I feel doubtful about the Authority's role of co-ordination and in 
implementing new schemes. Why was this Authority set up before 
introducing the development plan of Mumbai?... What does the Government 
have to say about the proposals of the Gadgil Committee about the 
development of Mumbai City? The Committee has called for a green belt on 
the outskirts of Mumbai. What has happened to that green belt? The 
Committee had suggested allowing industries beyond the ten kilometer limit 
of Mumbai. But you allowed industries from the bridge at Washi itself. The 
Committee had also cried out for a programme of selected villages. Did the 
Government ever take up this programme? The Committee had suggested 
co-opting the representatives of the Gram Panchayats of the concerned villages. 
The Minister has turned down this suggestion. Had Dr. Gadgil been a Miiuster, 
I would have approved of this Authority. I am afraid Shri Zakaria has failed 
to solve the problems of Mimibai. The motive of this Authority is political. 
There was discussion in the Brihan Mumbai Mimicipal Corporation. This
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Corporation showed that the intentions behind this Metropohtan Regional 
Authority cannot be realized. This Authority is likely to take over the rights 
of local bodies. It is feared that these local bodies will survive merely in 
name.

Hon'ble Shn Uttamrao Pa til has raised a very valid point in the context 
of this Metropolitan Authority. This Authority is to develop the regions around 
Mumbai. Similar development of regions around Nasik, Aurangabad, 
Ratnagiri and Vidarbha has also to be thought about. Is there any formula for 
the development of these diverse regions? Have you seen the allotment of 
funds for these regions? Each of these regions does not warrant separate 
Authority. The Mumbai Metropolitan Authority may come into being. But 
can you give an assurance that this Authority will guard the interests of local 
people? It is my charge against you that you did not take heed of the 
interests of the Marathi-speaking people when you undertook the development 
of Mumbai. We did not consider the interests of the sons of the soil when we 
developed New Mumbai. E>id you ever consider the interest of the Marathi
speaking people while you set up this Mumbai Metropolitan Regional 
Authority? What are you doing to rehabilitate them? It is difficult to arrive 
at a consensus about the setting up of this Authority. I would like to submit 
to you my view in all humility.

Sir, please demonstrate to me that the Marathi-speaking man has a place 
in the new township to be set up in the proposed Authority. I feel that it is 
never wrong to think of the interests of the Marathi-speaking man while you 
stay in Maharashtra. I am sure that the new township will become the 
graveyard of the Marathi-speaking man. It has not been possible to do good 
to the Marathi-speaking man who has been living here in Mumbai or 
Maharashtra for more than 15 years.

When new tovmships are being set up, the well being of the Marathi
speaking people is never thought of. Now when you propose to set up a new 
township you must consider 5\e interests of the local people. You are going 
to acquire the lands of the local people for the betterment of other people. 
What compensation will you give to landowners? Dr. Dhananjayrao Gadgil 
had suggested giving plots to landowners, instead of money or compensation 
in any other form. Give them plots in one area. They derive their livelihood 
from farming. These plots will enable them to sustain themselves. They will 
cultivate land or engage in some other vocation. It is a moot question as to 
what the Government proposes to do about this suggestion of Dr. Gadgil.

I have been reading this Bill carefully for the last six months. I have 
perused it in its entirety. I have noted the difference between the draft written 
by the Brilum Mumbai Municipal Corporation emd the draft of this Bill—
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both relating to the Mumbai Metropolitan Authority. The Brihan Mumbai 
Municipal Corporation had insisted that it did approve of this Bill. The 
Commissioner of the Brihan Mumbai Municipal Corporation had taken this 
stand right from 1972. The Government had set up a Steering Committee 
under the Chairmanship of the Chief Secretary. I would like to know the 
outcome of the working of this Committee. My second question is—what 
were the proposals of this Committee? My third question is— ŵhy was this 
Committee discontinued? Now as you have set up this Metropolitan Authority, 
what are you doing about the Steering Committee? I would like to seek 
answers to these questions.

The Government had referred the draft of the Metropolitan Authority to 
the Brihan Mumbai Municipal Corporation. The Brihan Mumbai Municipal 
Corporation had opposed the provisions in that draft. Hence, some 
amendments were made in the draft which was finally passed by the Brihan 
Mumbai Mimicipal Corporation with majority.

Sir, the Hon'ble Minister had replied to the debate on 16 August 1973. 
The Minister had given certain information then. This information was 
amended subsequently. The draft was amended when it was referred to the 
Brihan Mumbai Municipal Corporation. Debate should have taken place about 
the contents of this draft. It was said that the State Government will have the 
final authority about the contents of the draft. I do not agree with this stance. 
It should be referred to the Legislature to decide whether anything is an 
amenity. Because the Government has assumed power to decide whether 
anything is an amenity, the misuse of this power is possible. The Government 
may interfere with things when it should not be doing so. This House should 
have the ultimate power to decide if anything is an amenity.

One more thing needs to be clarified. Thane district should be put imder 
three boards and authorities to be set up vide this Bill. Thane district is not 
referred to in this Bill. Gadgil Committee recommendations insisted upon 
covering Thane. Hon'ble Shri Zakaria, in his first introductory speech, referred 
to the Presidents of Municipal Councils of Thane, Kalyan, Bhivcindi and other 
places in the region. Initially, the Mimicipal Presidents of these places were 
to be co-opted on the Boards. What he had agreed to do in August 1973, he 
seems to be ignoring now. Why he changed his position I do not know. I 
would like to insist upon co-opting the Presidents of the municipalities in the 
region. Hon'ble member Shri Kanitkar has said that the Mayor of Mumbai 
and Presidents of concerned municipalities belong to the Opposition parties 
and hence they are kept off the proposed boards. If you do not accommodate 
them we will imderstand your politicking. It is my suggestion to co-opt 
presidents of these municipalities on the proposed boards.
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The Brihan Mumbai Municipal Corporation had submitted a revised draft 
about the Metropolitan Authority. They asked to co-opt their fifteen members 
on this proposed Authority. Who these fifteen members should be is a separate 
question. The Brihan Mumbai Municipal Corporation has Chairmen of various 
Committees. We expect that the proposed Authority should have fifteen 
representatives elected by the people. We would like the Government to 
inform us its position about this expectation. The Hon'ble Minister should 
circulate copies of the draft sent to the Brihan Mumbai Municipal Corporation 
and the draft sent by the Corporation to the Government. The Minister should 
at least give the gist of these drafts. We would like to debate these drafts.

The officials of the Standing Committee of the Metropolitan Authority 
are to be appointed by the Government. The elected representatives have no 
place on the Standing Committee. The elected representatives should find a 
place in the Standing Committee. The State Minister of Urban Development 
is to be made the Chairman of the Standing Committee. The observations 
made by Hon'ble Shri Uttamrao Patil about the Boards and their functions 
are right. The Government has not articulated the nature of these Boards and 
their functions succinctly. It will not be correct if this House is not apprised 
in this regard. This House has the right to know it. The Government should 
explain its stand on this point.

Now, I would like to speak on the financial aspects of this Authority. 
How much money is expected to be received by this Authority? I infer from 
the Minister's speech that this Authority is to receive Rs. 150 crore. Kolkata 
has received Rs. 100 crore for a similar Authority. I have got the information 
that we shall receive Rs. 150 crore. The plan for the proposed Authority is to 
be finalized and implemented out of Rs. 150 crore. I tlidnk that the development 
plan of the entire Mumbai city will require Rs, 1350 crore. I would like to ask 
how much money are we to receive from the Union Government for the 
development of Mumbai City? Can we develop Mumbai with these funds? 
The Government should inform the House about it. This House has not been 
informed about it. But the Hon'ble Minister has said elsewhere that the World 
Bank has stipulated that we have to set up this Metropolitan Authority to 
become entitiied for a loan. Has the World Bank laid down this condition? I 
do not know whether the World Bank has laid down such a condition for its 
loan for the development of Mumbai city. I would like to know whether it 
is their condition or recommendation to set up the Metropolitan Authority. 
It is heard that the Union Government will not release us grants unless we 
set up the Metropolitan Authority. The House is not informed as to how 
much aid we are to receive from the World Bank and the Union Government. 
It will be good if the Minister informs the House in this regard.



328 SIR SPEAKS

Section 15 of this Bill pertains to integrated development. The proposed 
Metropolitan Authority is not to interfere with the plans of the Brihan Mumbai 
Mimicipal Corporation. ... The draft Bill of the Metropolitan Authority does 
not make its position clear about this interference. A Select Committee should 
reconsider this entire issue.

Section 16 of this Bill relates to the proceeds of the conveyancing of land. 
It implies that the Authority is vested with powers to sell and purchase 
lands. It is a moot question as to what principles should determine 
conveyancing of lands. Is this conveyancing to be on commercial basis? 
Blocks were built in New Mumbai at Washi Nagar. They were built on 
commercial basis as a policy. This policy did not succeed. Many blocks 
remained unsold and unoccupied. This Authority is to impose 5 per cent tax 
on the people of Mumbai. This provision has been opposed by the Brihan 
Mumbai Municipal Corporation. The Mayor of Mumbai has also said that 
this tax should not be imposed at all. The Mumbai tax payer is already 
saddled with a heavy burden of tax. The Mumbai tax payer cannot afford to 
pay this 5 per cent tax.

The Authority is to acquire lands for various reasons. The question of 
compensation to the landowner is important. If there is no contract concluded 
between the Government and the landowner about the amount of 
compensation, such amount of compensation payable by the Government 
should be sixty times the amount of the monthly income from that land. 
Dr. Gadgil had expressed the view that this compensation should be closely 
linked to the market value. The value of land should approximate the market 
rate. This is the demand of the people.

Section 48 of this Bill stipulates—'Tf any difficulty arises in giving effect 
to the provisions of this Act, the State Government as occasion requires, but 
not later than two years from the date on which the Metropolitan Authority 
is established, by order, do anything, not inconsistent with the objects of this 
Act, which appears to be necessary or expedient for the purpose of removal 
of difficulty."

I think that the Government has been vested with unnecessary powers. 
The right to decide a difficulty rests with the Government. Hence, this Section 
48 should be repealed. The Select Committee should consider this provision 
in-depth. It is not desirable to arm the Government with so many powers. 
Such powers may enable the Government to interfere in the affairs of the 
Metropolitan Authority.

Clause 45 of the Bill states : "The power to make rules imder this Act 
shall be exercisable by the State Government notifications in the official 
gazette."
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The Government has assumed power to make rules. The Government is 
assuming all sorts of power which is not proper. Clause 4(3) is to assign 
powers to the Chairman of the Metropolitan Authority. These powers are not 
specified in this Bill. We must know these powers. The drafting of the Bill is 
very vague.

It is our charge that many things have been concealed from us. The 
powers assigned to the Government are more than necessary. It is our 
experience that powers given to the Government are misused.

I have made several points. The first point is that the inflow of the people 
from other States into Mumbai should be checked to solve the problems of 
Mumbai. The second point is that the Metropolitan Authority must succeed 
and it must work for the good of the Marathi-speaking people. The measures 
therefore must be thought over. This Authority should take care of the sons 
of the soil. The new township should not turn out to be the graveyard of the 
Marathi-speaking people. Our support hinges on this point.



COMBATING SMUGGLING AND 

OTHER ILLEGAL ACTIVITIES*

t f

A new section is being opened in the Police Department to check 
smuggling. A supplementary demand is being made for this section. An 
expenditure of Rs. 4,41,592 is proposed for this section. This section is to 
comprise three units manned by police officers and police constables. This 
section will be headed by a Deputy Superintendent of Police. We have to 
defray four and a half lakh rupees for this purpose. I am surprised that this 
sum should come by way of a supplementary budget demand. I feel that the 
Government may be thinking that once this section is opened it will put a 
stop to smuggling in our State and our country. Many people feel sceptical 
about it. The steps taken by the Government so far against smuggling evoke 
suspicion. I make these observations with all seriousness.

The MISA was enforced recently. Some people thought this measure would 
stop smuggling in Mumbai. This, I think is, wrong. Smuggling in Mumbai 
has not diminished in any way. The detention of some persons under the 
MISA has not reduced smuggling at all. I feel no doubt about the failure of 
MISA in stopping smuggling. It is doubtful whether the Government is earnest 
at all about stopping smuggling.

The beaches such as Colaba, Mahim, Koliwada and Juhu are situated in 
the proximity of the Mumbai coast. Smuggling along these beaches continues 
as before. I have news that smuggled goods landed on the Colaba beach just 
four days ago. Smuggling is taking place in spite of the enforcement of the 
MISA. I would like to ask who is responsible for this smuggling now. I feel 
certain that this smuggling takes place with the connivance of the concerned 
police and customs officials. The sale of smuggled cloth is banned. However, 
any kind of smuggled cloth can be purchased in the Gandhi Market at Sion. 
The Government has been making propaganda about the anti-smuggling 
measures without reducing smuggling in any way. The second and the third

 ̂Participating in the discussion on the Supplementary Statement of Expenditure, Maharashtra 
Legislative Council (3 December 1974).
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tier companions of detained smugglers are still indulging in the nefarious 
activity. Does the Government not know the names of these smugglers? Why 
does the Government not detain them if they know their names? Why does 
the Government not outlaw them from the jurisdiction of Mumbai if the 
Government cannot imprison them under MISA? The Government has 
outlawed many social and political workers for minor offences. Why are 
these smugglers not outlawed? Who is responsible for filing wrong 
information reports against smugglers under the provisions of MISA? One 
person was put behind the bars under MISA. The Court issued a first order 
denying him any facility. When a technical mistake was detected in the 
information report, the Court amended the first order and allowed him 
facilities. This mistake might have been committed unknowingly or 
deliberately. We have a right to know how this mistake was committed at 
all. If the mistake was deliberate, we must know the name of the official 
responsible for it. If senior officials give protection to smugglers, the 
contemplated set-up will achieve little to check smuggling. We note the 
supplementary demand of four and a half lakh rupees. However, the 
expenditure against this amount must show results. Sincere effort needs to be 
made by the team from the Deputy Police Commissioner down to the constable 
at the lowest level.

I would like to register my disapproval at the way this supplementary 
demand is proposed before the House. When the House debates this demand, 
it must know ihe jurisdiction of the new set-up, its terms of reference and its 
methodology. Is the new agency going to carry out raids on the places where 
smuggled goods are sold, or is it keeping a surveillance over the coastline? 
Is this unit equipped with speedy vehicles plying on land and on sea, 
comparable with those maintained by smugglers? If this unit is given 
Ambassador or Fiat cars, they will not be able to chase smugglers. The 
information on the facilities of this imit needs to be furnished to this House.

What happened in the case of the person whom I had referred to earlier? 
Yes, he was arrested. But what did the Government do to arrest his brother 
who lives overseas? One smuggler is detained and his accomplices are let 
loose. If such things happen, it will lead to suspicion about the intentioi\s 
behind the anti-smuggling drive. Will not the Goverrunent arrest the second 
or the third tier operators involved in smuggling? These people pass on the 
smuggled goods to the eventual customers. Unless these people are covered 
under the emti-smuggling drive, the expenditiore of four and a half lakh 
rupees will be a waste.

This amoimt is to be derived from the general revenue. The Union 
Government disposes off the smuggled goods. The portion of these proceeds
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was to be transferred to the State Government. Has the State Government 
moved the Union Government over this transfer? This House must know the 
amount of money to be received by the State Government from the Union 
Government. I would like to make it clear that I have no objection to the 
proposed expenditure of four and a half lakh rupees.

About fifty thousand people earn their 'livelihood' from smuggling. The 
anti-smuggling drive will take their 'means of living' away from them. I am 
anxious to know the measures to be taken by the Government for these 
people. I am afraid that there may be street fights amongst these "jobless" 
smugglers.

I would like to invite the attention of the House to point 8 on page 19. 
There is a move to confirm many functionaries of the Police Department. 16 
Police Superintendents, 19 Deputy Police Superintendents, 159 Police 
Inspectors, 26 Jamadars, 241 Head Constables and 1430 Constables are to be 
confirmed in service. A token demand of rupees ten has been made for this 
purpose. Some other functionaries in the Police Department are to be made 
permanent too. They need to be assured of their service cind they have to 
receive stable earnings. I support this move to confirm their services. Here I 
would like to pose a question. How far do the people in the Police E>epartment 
depend on their salary for their sustenance? The Police Department should 
survey the illicit money earned and the unlawful properties made by police 
functionaries who were confirmed during the last ten years. I would like to 
maintain that the police functionaries do not depend on their salaries for 
their living.

I have no doubt to say that there is widespread corruption in the Police 
Department. This corruption adversely affects the life of this metro. The poor 
people do not receive the attention of the police stations. Only those who are 
rich are heeded by the Police Department. Hon'ble Minister Shri Pande will 
bear me out if I say that bootleggers command more attention from the 
police stations than social workers like us. Gamblers and bootleggers carry 
more weight with the police stations. If a social worker lodges a complaint 
against a businessman, the latter is heard more respectfully than the former. 
This sad state of affairs can change only if corruption is eradicated from the 
Police Department. There has been a domination of goons in our life. This 
contention can be substantiated by three recent events in the Dadar area 
during the last three months. The play Rayagadala jevha jag yete was staged 
during the Lord Ganesh festival. C^e gambler threw stones at the audience 
and ran away. This incident impelled me to lead a morcha to the police 
station at 2 a.m. The Hon'ble State Home Minister is requested to inquire into 
this incident. This incident proves that the goons feel assured that nobody
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can bring them to book. Other notorious crminals created similar problems 
at the Navaratri festivals. It seems that some criminals perpetrate crimes upon 
crimes. When the police opened fire on the Navaratri criminals, they flashed 
their swords. Such incidents make one feel that there is no law and order in 
our State. Ten incidents of breach of public peace take place in Mumbai 
almost every day. There was an uproar at Jogeshwari over unauthorised 
construction. The Jogeshwari incident can be ascribed to the inaction of the 
Police Department in locating the responsibility for unauthorised construction 
among Hindus, Muslims and Christians. Unless wrong-doers are identified, 
such incidents will never end. If you go to any police station in Mumbai, you 
will notice several inebriated functionaries. People do not feel respect for the 
police staff. Policemen seem to have taken law into their own hands. We 
have to arrest the spread of bootlegging and illicit gambling. We have to take 
care of the people who earn their hvelihood from such pursuits. Alternate 
opportunities have to be provided to those who work in these activities.



CONCERNS OF GOVERNMENT EMPLOYEES*

t l

This debate is regarding the Government servants and the Zilla Parishad 
employees who have gone on strike. I stand here to put across a basic point. 
Both sides involved in this issue have taken extreme positions. If the 
Government servants do not feel contented with their service conditions, 
they cannot be expected to work to the satisfaction of the general public and 
the Ministers.

Some members from the ruling party have expressed their expectations 
from the Government servants. While doing so, they have raked up the 
controversy between the urban and the rural populace. I consider this 
controversy to be utterly unjustified. Such controversy will not solve any 
problem. If the Government servants are unhappy, it will adversely affect the 
services rendered to the public. The views expressed by some members will 
not serve any public good. The Honl^le Chief Minister of Maharashtra has 
agreed, in principle, to the main demand of the Government servants. He 
regards this demand as fair and just. He does not find the demand to be 
wrong. It is in this context that I consider speeches of some members to be 
improper. While speaking about the Government servants it was not pertinent 
to express views about the problems of farmers and the rural people. When 
the issues of Government servants come up, the debate seems to go in the 
wrong direction. Some members feel sorry if someone speaks in support of 
the Government servants.

Whenever Government servants demand a pay hike, it is said that it is 
impossible to accede to this demand, because Ae Government has to take 
Ccire of the rural populace. I also maintain that the problems of the rural 
people must be attended to. I happ>ened to visit a site of drought relief work. 
The condition that I saw there was shameful. The workers there are provided 
a weekly ration of hcirdly one and a qucirter kilo. The quantum of this ration 
needs to be increased. Similar conditions prevail in the rural areas in general.

 ̂Participating in the discussion on the Indefinite Strike by State and Zilla Parishad Employees, 
Maharashtra Legislative Council (22 April 1975).
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It is for sure that relief works should have been taken up in some areas. 
These relief works should be expedited. The daily wage of even three rupees 
is not given to employees on relief works. What does the Government do for 
those people? I maintain earnestly that the interests of the rural people can 
never be ignored, rather they must be served.

The Government servants have legitimate grievances. I would like to 
urge here not to bring any politics into this question. The Chief Minister 
finds the Government servants' demand to be in order. The problem for him 
is how to meet it. The members of the ruling party should consider the just 
demands of the Government servants and articulate their views accordingly. 
We should also take into account the decency shown by the leaders of the 
Goverrunent servants on strike. The Chief Minister has shown consideration 
towards the Government servants. That being so, I would request some 
members not to take a harsh view on the demands of the Government servants. 
If this issue is not solved amicably, I would like to state that all trade unions 
in Mumbai will urutedly go on strike to prove their solidarity with the 
Government servants. That will make this issue too formidable to deal with.



DEVELOPMENT OF SMALL INDUSTRIES*

t i

Sir, various Reports have been tabled before the House. I choose to put 
across my views on the Maharashtra Small Scale Industries Development 
Corporation (MSSIDC) and the Maharashtra Industrial Development 
Corporation (MIDC).

If the Government means to have a serious debate on the working of any 
body, it is welcome immediately after the Report is published. It is rather 
inconvenient for members to deal with so many Reports at one time. However, 
we are prepared to put up with such inconvenience.

The Report of the MSSIDC—Small Industries gives out the names of its 
Board members on the first page. The first three members are Ministers. All 
other members come from the administrative set-up. These Corporations 
should have members from all parts of the State, and some members should 
be from the industrial sector and from among social workers. The people's 
representatives should be chosen on these Boards so that the aspirations of 
the people will get effective expression. No region of the State should be 
represented by a government official as the hopes and aspirations of the 
people are beyond their comprehension. If the Government would like to 
allot lands for these industries, the people's representatives will be able to 
help the Government. There are many problems concerning the development 
of industries in Mumbai. The representatives of the Brihan Mumbai Municipal 
Corporation will be helpful in getting over these problems. But I do not find 
such representatives on this Board. Local, non-official representatives alone 
will be able to identify the industries which have a potential for development 
in the respective regions. The peoples' representatives can identify industries 
for backward districts such as Ratnagiri or Aurangabad. The Government 
would like to decentralize industries concentrated in Mumbai. The people's

^Participating in the discussion on the Reports of the Maharashtra Small Scale Industries 
Development Corporation and Maharashtra Industrial Development Corporation, Maharashtra 
Legislative Council (25 November 1975).
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representatives can point out those industries which can be developed in 
various industrial estates. I would like to urge the Government to appoint 
non-official local representatives of people on such Corporations.

I have to submit that this Report is exhaustive and well-ordered. We find 
in this Report all the required data. I would like to point out some deficiencies 
that can be corrected to make this Report more comprehensive. The aim of 
the Maharashtra Industrial Development Corporation should be the industrial 
development of our State. I feel sorry to say that the said Corporation has not 
achieved this aim. This Report speaks of industrial development in general 
and not of Maharashtra at all. It is natural to ask as to how many entrepreneurs 
of Maharashtra have participated in the development reported by the 
Corporation. The Minister will not be able to give a satisfactory reply to this 
query. I would like to request to the Minister to see why Maharashtra is 
conspicuous by its absence in this Report. This Report gives out the names 
of beneficiaries who have been allotted land or rendered assistance. The 
names of directors of all companies have not been given. This information 
seems to have slipped out of the attention of the editors of the Report or it 
may be that our criticism is not well, heeded by the concerned officials. I had 
said during the debate on the last Report that what we seek is the names of 
directors and not the names of companies alone. The Report states the names 
of some directors only. Among these directors, ...I do not find the names of 
Marathi-speaking people. Sixty-six plots have been allotted so far. Yet, not 
even five plots have gone to Marathi-speaking people. This state of affairs is 
true not only of Mumbai. Industries in the estates outside of Mumbai too are 
owned and managed by non-Marathi-speaking people. I cannot say that plots 
should not be given to non-Marathi speaking people. I feel sorry for the fact 
that though the Marathi-speaking people try to secure these plots they cannot 
avail of them. I tried to take up the cases of the Marathi-speaking entrepreneurs 
even up to the level of Ministers. I found that many difficulties are posed for 
the Maharashtrian entrepreneurs. I would like to urge the Hon'ble Minister 
to expound the procedure for the allotment of plots in the Marol Industrial 
Estate. I think no procedure was laid down for this purpose. These plots 
were allotted according to recommendations, which is not at all fair I do not 
wish to cite the names of members who are not present in the House. A 
layman does not get a plot; however, an applicant with a recommendation 
avails of a plot. The Government should seriously think of doing away with 
this injustice meted out to the Marathi-speaking entrepreneurs.

This report pertains to small industries. The area of plots allotted is so 
large that one may wonder if these plots are really for small industries. Plots
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of 17,365 sq. mts., 5,000 sq. mts., 16,000 sq. mts., 16,939 sq. mts., and even 
83,965 sq. mts. have been given to various people and companies. It seems 
that there was no limit on the area of plots to be assigned for small industries. 
The Minister should explain the methodology of identifying the beneficiaries 
of plots, the area allowed and the criteria thereof. We would like to know 
whether proper tender procedure was followed for the allotment of plots in 
the Andheri Industrial Estate. If plots get allotted according to 
recommendations, it will introduce an element of partiality. The decisions of 
the administration must be impartial, fair and just.

The report claims that the industrial estate afforded jobs to 79,291 workers. 
The Government should give us the number of locals in this total of 80,000 
jobs. It is a policy to provide a job to the sons of owners of lands that were 
acquired for the industrial estates. I do not think that this policy was adhered 
to in the case of the Belapur Industrial Estate. There is no correlation between 
the courses taught by the Industrial Training Institutes (ITI) and the nature 
of jobs provided by the units in the industrial estates. Hence, the students of 
m s  cannot find jobs. A son of the soil whose plot is acquired for the Belapur 
Industrial Estate should not be asked to go to an Aurangabad factory. The 
Minister is requested to inform the House how far the farmers and the farm 
labourers affected by the industrial estates get jobs in these estates.

The rate of land in the industrial estates has been raised from Rs. 66 per 
square meter to Rs. 75 per square meter. The Report is silent on the amenities 
provided with increased rate of land. The Report does not give a clue to the 
policy or direction of industrial development in the State. The Marol Industrial 
Estate is one of the estates in Mumbai. The educated jobless entrepreneurs 
are provided with a portion of share capital as an incentive. This is, indeed, 
a welcome move. The administration has to gear itself up to help these 
entrepreneurs overcome their basic problems. These young entrepreneurs are 
asked to raise twenty per cent of share capital, while eighty per cent of 
capital is lent by the Government and the financial institutions. Can a young 
entrepreneur in our society radse this twenty per cent capital? A common 
man cannot avail of this facility. The MSSIDC Report does not throw light on 
this problem. Is the assistance provided by various financial institutions 
adequate for starting new industries? You may find a rare entrepreneur who 
can organize machinery, capital and other inputs. An entrepreneur has to 
procure a plot. Then he has to arrange for capitcd. Thereafter, he has to 
identify, purchase and install machinery. He has to commission that machinery. 
We should not remciin complacent about the operung of industrial estates. We 
should thiiJc of how much the entrepreneurs there have proved successful.
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The administration should study the state of the units in these industrial 
estates. Otherwise, I am afraid these small units may be acquired by larger 
units. There should be a mechanism to monitor the progress of units in the 
industrial estates.

I represent the Mumbai metropolis. Forty thousand job seeking people in 
Mumbai have enrolled their names with the employment exchanges. Educated 
job-seekers have been provided with space for commercial enterprise outside 
Mumbai. Does the Government propose to do anything like this for the job
seekers in Mumbai? The Government does not seem to have any plan for the 
allotment of space to young people for a commercial enterprise. The 
Government has stopped the development of industries in Mumbai. Therefore, 
the industrial estates in Mumbai should allot space to young people for self- 
employment opportunities.

The Report refers to the facility of buses provided to the Marol Industrial 
Estate. The Corporation has hired buses for their staff. These buses set out 
from Andheri and Ghatkopar. The Corporation should have bought their 
own buses. Many companies have their own buses for their staff. Had the 
Corporation bought their own buses, they would have been able to save 
money expended in hiring these buses.

The Report gives out figures of new industries. Forty new industries 
were set up in developing areas and seventy-six industries were opened in 
developed areas. More industries should be opened in developing areas. 
When new industries come up, attention should be given to tackle water 
pollution and air pollution. The setting up of industries impels villagers to 
move elsewhere; water pollution compels people to go to other places. This 
has happened near Panvel. When new industries come up, the Government 
should ensure that they do not cause air and water pollution.

The Report refers to the Paithani Kendra at Paithan. The MSSIDC has 
taken up this centre. New looms have been set up. The paithanis made here 
are sold through the agency of the Delhi Emporium. Incidentally, I happened 
to visit this centre. I observed there that one paithani is made in six months. 
Only five or six artisans work there. The Report seems to make tall claims of 
the initiative of the Corporation of doing much for this center. These paithanis 
can have a big market in places like Mumbai. Market research should be 
done for sizing up the demand potential for these paithanis. It is also learnt 
that the orders placed by the Delhi Emporium have been lying pending for 
two to three years. The production of this centre is falling short of the flow 
of orders.
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Both these Corporations of industries in general and small industries in 
particular should guard the interests of the Marathi-speaking people. These 
two Corporations should encourage the growth of big and small industries. 
They should see that the Marathi-speaking people get maximimi possible 
number of jobs in these industries. We shall be proud of these Corporations 
if they really serve the interests of the State of Maharashtra and the Marathi
speaking people.



IMPROVEMENT OF SLUMS*

t c

Sir, the Reports of the Slum Improvement Board and Housing Repairs 
Board have been introduced for debate. I would like to put across my views 
in brief. I intend to dwell on the Maharashtra Slum Improvement Board. This 
Report covers their working for ten months. The first meeting of the Board 
took place on 7 February 1974. It is not known when the second meeting of 
this Board was called. ITie Board should hold meetings with great pace and 
its working must be swift. It should be investigated as to why its meetings 
are not held at early dates.

The issue of slums is a concern of lakhs of people. This Board should 
have been manned by members who have keen interest in this issue. But this 
does not seem to be the case. It has adversely affected the functioning of this 
Board.... Sir, when this Board was being set up, I had pleaded that those who 
have interest in this subject and those who are knowledgeable and experts in 
this subject should be appointed on the Board, but my plea seems to have 
gone unheeded. I would like to appeal to the new Minister of State in this 
Department to reconsider my earlier plea. Else, I feel afraid that the entire 
Board may have to be re-constituted. We have to tackle the life-and-death 
problem of twelve lakh people. Many lakhs of people of other cities are also 
living in slums. I doubt whether the Government treats this issue seriously. 
When the new Chief Minister assumed charge, it seemed that the Government 
is taking this issue seriously. A radical thinking is called for slum improvement 
in the State.

I have in mind the slums in Mumbai. It will be seen that measures were 
taken to improve slums even before this Board was set up. It has to be 
decided whether it is alright to provide for amenities while maintaining the 
sitmris as they are. We have to know what the Government thinks on this 
point. I know that the Government means to improve slums when they talk

* Participating in the discussion on the working of the Slum Improvement Board and Mumbai
Building Repairs and Reconstruction Board, Maharashtra Legislative Council (8 December
1975).
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of eradicating slums. I do not know whether slum eradication leads to keeping 
people in their places or whether alternative place is to be developed for 
them. I know it is impossible for the Government to totally eradicate slums. 
I am anxious to know if the Government is doing serious thinking on this 
issue or if it likes to provide for only necessary amenities. We are to spend 
crores of rupees for slums. On the one side, we take measures for slum 
eradication. On the other side, new slums are springing up elsewhere. 
Presently, lakhs of people are staying in slums. If we can allot them built-up 
area of 180 sq. foot, this problem can be solved satisfactorily. I feel that if the 
Goverrmient attends to it, it is not beyond solution. If people are provided 
with better homes in their own locality, they will be able to lead a better life. 
They can improve their lot. There is one plot of 5000 sq. foot at Prabhadevi. 
The present huts on that plot can be accommodated in half the area of the 
plot. The houses will be built for these hutment dwellers. Half the area will 
be leased out to housing societies. Money raised from these housing societies 
can be turned to the old hutment dwellers.

The attitude of a man is determined to a certain extent by his surroimdings. 
In some cases, instead of positive attributes, criminal tendencies are harboured 
in some localities. If we provide hutment dwellers better homes, we can 
transform their mindset. Man is influenced, consciously or unconsciously, by 
his neighbouhood. The problem cannot be overcome only by improving slums. 
The mere provision of amenities will not do. We have to think how we can 
bring about a better setting for their overall improvement. Slums cannot be 
eradicated from Mumbai, however hard we may try. We have to focus on 
giving them better homes, however small they may be. Smaller and better 
homes can make their lot endurable. There are slums like Shroffwadi in areas 
like Dadar. We are trying to provide for roads, taps and lavatories in slimis. 
If we maintain slums as they are, no improvements can take place in the lives 
of the people there. Whatever roads are there in slums they are not running 
parallel. Because of this, these slums do not look graceful in spite of all the 
improvement we try to bring about. The provision of lavatories and water 
connections do not look effective where roads are not running parallel. The 
existing roads need to be straightened out. Else, the outlay of lakhs of rupees 
will go waste.

The Government has started improvement of slums on plots which it 
might require in the near future. Those plots have been reserved by the 
Government. Some plots are meant for schools, some for swimming pools. 
Some are for children's parks. As slums stand on these plots, the Government 
does not like to move people from these slums. We are denying lakhs of 
people facilities of schools, swimming pools and parks by keeping hutment



dweUers on slums. May I make some suggestions in this regard? A big buUding 
should be erected on one portion of a plot and there should be small 
apartments for hutment dwellers in the remaining portion of the plot. The 
money needed for slum dwellers should be raised form the big building. 
This suggestion will provide better houses to slum dwellers and the big 
building can be used for the purpose for which it was reserved. The 
Goverrunent has only to increase Floor Space Index (FSI) proportionately 
This will solve the problem of the hutment dwellers permanently.

We have also to discuss the report of the Housing Repairs Board. But this 
report pertains only to two years, 1971-72 and 1972-73. Not much work was 
done in these years. The problems faced by this Board need to be looked into. 
The Board could not avail competent officers to run it. The Government 
neglected this Board. I had introduced a Resolution to close and abrogate this 
Board. Now, I will not introduce a similar Resolution. I stand here today to 
congratulate the Minister and the Minister of State of this Department. The 
Board was working sluggishly in the first two years and the people were 
annoyed with its working. Now the Board has turned the comer and it has 
got a certain momentum. Shri Kunte is instrumental for this welcome change. 
Shri Kunte organised Conferences, met people, visited chawls and ascertained 
the problems of the people. He did his best. I have to compliment the officials 
and the engineers of this Department such as Mr. Unaikar. He is very efficient 
and he has applied his mind to the job entrusted to him. I always feel that 
good or bad performance reflects upon the person concerned. If the Board 
falters, I wdll not mince words in criticising the Board. I would like to mention 
certain points for the consideration of the Minister.

It is true that the Minister himself is making rounds and involving himself 
in the work. Still, it is necessary to speed up the work. Repairs of many 
buildings are in an incomplete stage. Those who leave work undone should 
be black hsted. I find that incomplete construction causes inconvenience to 
tenants for two-three years. The reason for this is that a new contractor is not 
appointed when the old contractor goes away. The Government should give 
a directive that a new contractor should be appointed within fifteen days or 
one month of the old contractor going away.

If a lavatory or bathroom is damaged, the Board says that we shall not 
repair it, but we shall repair the whole buUding. I was a member of the 
Evaluation Committee. This Committee has suggested that a separate 
Department be set up for this purpose. I would like to amend the relevant 
legislation whereby a specific part of the building should be taken up for 
repair and not the whole building. I had made a suggestion for a time-bound 
programme. In a Goverrunent office, it takes six months for moving a file
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from one table to another. There should be a time-bound progranmie for each 
building. If any officer sits on the concerned file, strict action should be taken 
against him. The neighbouring Madhya Pradesh Government has retired 
many officials on accoimt of procrastination and inefficiency. I would like to 
request the Government to take action against those officials of the Housing 
Repairs Board who do not do their job properly.



CHECKING THE MENACE OF NOISE POLLUTION*

t a

I have explained the reasons for putting forth this Bill in the aims and 
objectives mentioned in the Bill. Peace is a prerequisite for study, work, rest 
and contemplation. Peace is necessary for good health too. If there is too 
much noise around, it is difficult to study. Therefore, to reduce the noise, the 
sound, the confusion in Mumbai and Maharashtra, I present this Bill. This 
Bill is about prohibiting noise. Therefore, I shall speak in a voice lower than 
usual! There is of course the need to speak loud enough for everyone to hear!

A Bill of this nature is being presented for the first time not only in 
Maharashtra but in India as well and I am certain that if the Maharashtra 
Government accepts it, it will have repercussions in other parts of the country 
as well. I believe in this. The subject matter of this Bill is to reduce noise 
pollution and it is possible that not everybody will agree with it. The reason 
is those of us who live in this crowded Mumbai city have graduaUy become 
so used to clamour that whatever noise is made around us, it does not affect 
us. As I was coming in my car today, my driver blew the horn loudly about 
10 to 12 times. But people around us did not seem to be affected by it nor did 
the driver seem to feel anything about the noise he was making. This is 
because the person making the noise is not troubled by it. The child playing 
in the house makes so much noise with the toys. The child is not troubled by 
the noise and in fact enjoys the sound. During village fairs, the person playing 
the drums aloud is not disturbed by the sound but it disturbs those who 
listen to the sound. A person giving a speech in a loud voice enjoys it but 
those who are listening to it do not like it. Even I am not sure which sound 
is called "noise". Therefore, it is necessary to first define "unwanted noise". 
One cannot call all sound noise. Some sounds are melodious, soothing to us. 
In the early morning hours, the sounds of birds can be heard in the villages— 
not so in Mumbai. We cannot call that sound noise. A lover may take his 
beloved to the seashore and listen to the soimds of the waves. But that sound 
cannot be called noise. Or when two people are speciking to each other we

* Introducing a Bill to provide for the control, regulation or delimination of noise in the State of 
Maharashtra and matters connected therewith, Maharashtra Legislative Council (15 July 1977).
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cannot say that they are clamouring or making noise. Therefore, I tried to 
define soimd and thought deeply about it and I realised that defining noise 
is very easy Sound that is not bearable is noise. And prohibiting noise is the 
purpose of this Bill that I have presented before the House.

I would like to inform you that when I was the Mayor of Mumbai, the 
Indian Merchants' Chamber had purposefully invited me to speak on this 
subject. At that time, I had said that I wanted to present a Bill to this effect 
before the House. When the news about the speech appeared in the 
newspapers several people wrote letters to me. I shall not read all those 
letters here. But the letters made me realise how important it was to present 
this Bill. I have received innumerable letters telling me how it is necessary 
that the Goverrunent accepts this Bill. I still have those letters. I would like 
to mention the different kinds of soimds that bother people. One person 
congratulated me that 1 intended to present such a Bill and said that people 
were imable to sleep in the afternoons because hawkers made various kinds 
of noises. There is no peace. These hawkers must be stopped from making 
this noise. Among the hawkers are those selling cloth, potato, wadas, etc. He 
has requested that all hawkers must be prohibited from making noise. Another 
person has requested that the Hindi film songs played on Vividh Bharati 
between 12.30 and 3.30 p.m. be stopped. He is not able to bear that sound. 
He is unable to sleep; yet another person says whenever he lies down to 
sleep, the dripping noise of water from the leaking tap bothers him. If there 
is a tap like this anywhere, then it should be repaired and the sound be 
stopped. The sound does not let him sleep. Several people have made 
suggestion on prohibiting noise pollution. Among those letters is one where 
the writer says that in the ciftemoon, especially when there is a public holiday, 
people play cricket. While playing, the players have the habit of screaming 
"Out!" so loudly that one's sleep disappears!

I have received several letters that show the seriousness of this issue. 
Due to shortage of time, I am not reading all of them to you. However, there 
is one complaint about the noise made by aeroplanes. I shall read this letter 
in the House because it is apt and entertaining. A Parsi gentleman has 
complained of noise made by planes. He has pointed out that earlier, where 
he lives in Pcirsi Colony, planes would never pass overhead in the afternoon 
around 2 p.m. However, these days an Indian Airlines flight passes overhead 
at 2 p.m. You are the Mayor, he has said, so please ensure that the plane does 
not fly over the Parsi Colony. I wrote a letter to that effect to the Indian 
Airlines and it is a matter of satisfaction that the plane no longer flies over 
the Parsi Colony. The Parsis have regained their health since! It is not that 
this issue is not serious. However, it will not be possible to stop all noise by 
enacting a law. But there is no doubt that the noise has to be reduced. In one
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of his articles, an expert on this matter says that noise is the sole agent of 
death. It kills slowly. We realise we are dying of disease but we do not realise 
that we are dying of noise. About 200 years ago, in China the situation was 
such that making a loud noise was punishment for some crimes. There were 
specific instruction on what noise to make as punishment for what crime. 
Someone wrote in 1882 that the noisiest city in the world is New York. If we 
check in Mumbai we will find that this city has left behind all the rest of the 
cities in the world in noise pollution. So much noise is made here. A scientist 
has warned that if this noise is not controlled, then in 2050 the entire world 
will go deaf. He has done a scientific study to show that. I am not giving this 
information here to scare you. I used to Live in Naigao earlier. I never used 
to be bothered by this noise then. Because from the time one woke up till the 
time one went to bed there was nothing there but noise. Morchas, 
demonstrations, loudspeakers, games, etc. would be on continuously and 
people living in the area failed to notice the noise they made. But if you were 
to look at a quiet place where there was no noise then you would notice the 
difference. Noise is measured in decibels. I have brought with me laws 
pertaining to noise pollution from two countries, I have acquired the copies 
from America and Great Britain. The normal sound we have is about 40 to 
50 decibels. We are not bothered by this sound. But when sound crosses 85 
decibels, it begins to hurt. The traffic in Mumbai generates noise of between 
80 and 90 decibels. Places close to the plane routes show noise levels of up 
to 140 decibels. There are places in Mumbai where residents have to constantly 
battle noise pollution. It cannot be denied that people living close to airports 
and rail tracks are affected by this noise pollution constantly.

I often say in just that women make more noise than men. But I won't 
say the same thing here today because the person to reply to my Bill is 
herself a woman! Members of the House will have to admit that the voice of 
women is louder than that of men. You know my voice. But you do not know 
my wife's voice! I can only tell you this because she is not present here. 
Wherever there are a lot of people, wherever there is a lot of speaking going 
on, in such places there is a lot of clamour. The noise emanating from factories 
must also be included in the Noise Amendment Act. Industrialisation is 
happening on a large scale everywhere. We must take into consideration the 
effect of the noise that comes of industrialisation. Just as we think of air 
pollution we must think of noise pollution. In this Mumbai of ours, there are 
2,25,000 vehicles. These include trucks, taxis and buses. Some are "social" 
noises. Like those of hawkers. There are other sounds as well. Dogs barking 
too can make a man's sleep disappear. People in villages have experienced 
this. A number of us have heard the sound made by wolves. In Mumbai 
there is the noise made by beggars. There are innumerable such noises. In
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our country we do not speak softly. I have been to America and Europe. If 
two people were speaking to each other, a third person would not be able to 
hear what they are saying. But here if two people were speaking to each 
other at least ten people around would get to hear that. At any public function 
there is a loud speaker. If there is a need for the sound to reach 200 people 
then the sound is kept at such levels that 2000 people should hear it. I will 
not perform the Satyanarayan pooja just for my house and family. If I have 
a Satyanarayan pooja, a marriage or any other function, then the entire village 
must know about it. Can we control the sound of these loudspeakers? If we 
do not think of these questions now we will never be able to think of them 
again. No place is left free of this. We go to gardens, seashore, with enthusiasm 
but the noise there makes us feel it would have been better to sit at home. 
There are so many different kinds of sounds coming out there from hawkers 
and street vendors.

There is another point that I am not happy mentioning. The political 
meetings that we hold also create noise pollution. Not everybody does it. But 
people are affected. Actually it is enough to speak in a voice that people can 
hear. But we have a habit of speaking in a shrill voise. They do not realise 
that this bothers people. If we see English films we find that a person shooting 
another uses a silencer on the gim but if we have a fight we scream aloud. 
We speak in a voice such that the entire locality can hear our voice. I won't 
speak of the language used at such times. The person shouts from on the 
road below and challenges others to come down from their houses and face 
him. The other soimd emanates from the kitchen. From today please listen to 
sounds. Everywhere mothers-in-law and daughters-in-law fight! Then the 
mother-in-law bangs hard on the plates making a noise that hurts! Let me 
relate a funny incident about television. I heard an entire song coming from 
television while walking on the road from Tilak Bridge to Ruia college. The 
song begins when we are at Tilak Bridge and ends when we reach Hindu 
Colony. One is able to listen to every word unfailingly. So there is no reason 
to buy a television set or a radio in our house! Let the neighbours buy and 
we can listen automatically! Air conditioners too make noise! In other countries 
this is not so. When places in Mimibai were surveyed, it turned out that there 
were 24 places that had the most noise. Broibunder, Churchgate, Bhendi 
Bazar, Kalbadevi, the area aroimd J.J. Hospital, Kemp's Comer, Opera House, 
Pedder Road are among these places. The sounds made by vehicles breaking 
to a halt and honking also create noise.

Someone may well ask what is the need to present a Bill for this? Just tell 
the people and they will stop making noise. But urJess a law is enacted 
people will not stop making noise. This is the experience abroad as well. 
Which is why such a law has been enacted abroad. Noise affects us physically
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in two ways. We lose the ability to hear, noise leads to rise in blood pressure, 
it leads to nervousness and it does not stop there. If a pregnant woman is 
close to clamour then it may affect the health of the child. Scientists have said 
this. Noise affects us psychologically too. There is noise outside and when 
we come home there is the hullabaloo of children and in such situations a 
father would be inclined to slap a child. Noise leads to insomiua. Several 
nights pass without sleep. Therefore, this noise should be stopped. Actually, 
I expect the entire Cabinet to reply to this debate. This is because several 
Departments are concerned with it.

Noise leads to law and order problems too. Let me give an example of 
this. A case was registered with the Santa Cruz police station. It was a case 
of murder. A man had set his radio at a high volume. A person next to him 
asked him to reduce the sound. The man refused to do so saying he will do 
as he pleases in his house. Later they had a bloody fight. The man who 
owned the radio killed the man who was complaining about the noise. Thus 
we see that noise can lead to violent fights. Therefore, this noise poUution 
must be stopped by enacting a law. Now that the question of the law has 
arisen let me explain on that. There are two kinds of laws relating to this. 
There is one from Great Britain. There is a provision in the law that says: 
"Any person who operates or permits the operation of a loudspeaker in 
contravention of this sub-section shall be liable on summary conviction to 
fine not exceeding ten pounds." This means that a person using a loudspeaker 
can be fined the equivalent of Rs. 200. The law in American is full fledged. 
The punishment prescribed is worth listening to: "A person guilty of an 
offence against this part of this Act shall be liable on summary conviction (a) 
in the case of first offence against this part of this Act, to a fine not exceeding 
of dollars 200; and (b) in the case of a second or subsequent offence against 
this part of this Act, to a fine not exceeding dollars 400, together, in any case, 
with a further fine not exceeding dollars 50 for each day on which the offence 
continues after conviction." This means a punishment of 50 dollars everyday. 
The punishment is for those who harass people by making unnecessary 
sounds. For this, legal procedure is very essential. Apart from this, we also 
need to take technical problems into consideration. We can tell factories that 
they should use equipment that does not make noise. In Montreal the wheels 
of trains have rubber on them because people complained. In that place ten 
lakh dollars have been kept aside just for that purpose. We need to maintain 
motor cars well. I am aware we will take time to put rubber on the wheels 
of our trains. But we can maintain our cars properly. The other thing is that 
there should be no shopping centres close to hospitals and schools. But we 
are tying to construct a shopping centre close to the G.T. Hospital. There are 
innumerable solutions to tackle noise pollution. Voice echoes in tall buildings 
so they should be asked not to make noise. ... Similarly noise in factories
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affects the hearing abilities of workers. Workers should be given earplugs. 
Trees help reduce noise pollution, so tree plantation should be encouraged.

The suggestions made in my Bill must be thought over. If someone wants 
to complain about noise pollution then a telephone number must be provided 
for such person. This number should be given due publicity and there should 
be a system for taking down complaints on telephone. When exams are on, 
there should be a ban on the use of loudspeakers. Unfortimately this does 
not happen. I have written to the Commissioner of Police about this. He has 
replied he cannot do anything about it because there are no provisions in the 
Act. This too needs to be thought out. The suggestions I have made in the Bill 
are meant to enable citizens to live in peace and to ensure that their health 
is good. Therefore, my Bill should be accepted. The punishment recommended 
is not very severe. In other countries, punishment is severe. I have taken a 
year to prepare this Bill. I have collected a lot of information about this and 
tried to make it as all encompassing as possible. Therefore, I hope the Bill 
will be accepted.



MAHARASHTRA-KARNATAKA BORDER DISPUTE*

I seek your leave to propose the following Resolution

"The Maharashtra Legislative Council recommend to the Maharashtra State
Government to press with the Union Government to solve the Maharashtra-
Kamataka border issue before 1 November 1977/'

The members are well aware of this issue for long. I move this Resolution 
to make others aware of the intensity of the sentiment about this issue and 
give a momentum for working out a solution to the problem. 1 November is 
observed as a T l̂ack day' in the border area. Sir, you went to Belgaum and 
raised your voice on this subject. You know very well the demands of the 
people in the border area. I hope that these people will not have an occasion 
to observe a 'black day' next year. I would like to make one thing clear. This 
Resolution is not in any way against the Kannadigas. This Resolution is not 
meant to instigate ill-will between the Marathi-speaking people and the 
Kannadigas. The border area is the just and the legitimate part of Maharashtra 
and hence it should be merged with the Maharashtra State.

Our brethren got separated from us following the decision of the States 
Reorganization Commission of 1956. They should get united with us and we 
may have grounds to celebrate 1 November 1977 as a memorable day. This 
is the purpose of my Resolution.

I know that similar Resolutions have been unanimously passed by both 
Houses of this Legislature. Shri Yashwantrao Chavan and Shri Vasantrao 
Naik, both former Chief Ministers, had themselves moved smular Resolutions. 
Various members have moved Resolutions to demonstrate the solidarity of 
Maharashtra on this issue.

While I move this Resolution, I have to take note of the changing 
circumstances. A new dispensation has come to power at the Centre. After

t o

■^Proposing the ResoluHon on the Maharashtra-Karnataka Border Dispute, Maharashtra 
Legislative Council (28 July 1977).
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all, the border issue is to be solved by the Union Government. Hence, this 
issue has to be taken up with persistence with the new Government at the 
Centre. I understand the sentiments of the new Chief Minister, Shri Vasantdada 
Patil about the border issue. He knows about the agitations carried out by 
the Marathi-speaking people in the border area. Recently, the Chief Minister 
was besieged by these agitators. The Marathi schools in the border area have 
been closed down and the students there are comp)elled to leam the Kannada 
language. They are creating situations, so that the Marathi-speaking people 
may not get jobs in the border area. This has been brought home by 
Shri Samayak, the leader of the agitators who besieged the Chief Minister. 
The present Prime Minister Shri Morarji Desai was the Chief Minister of 
Bombay comprising Maharashtra and other areas. I would like to appeal to 
him to solve this border dispute which has been festering for over 20-21 
years. The Union Government will have to take note of the explosive situation 
arising out of this issue if it is not settled to the satisfaction of the Marathi
speaking people. When the Marathi Literary Conference was held at 
New Delhi, it was affirmed that Belgaum was an integral part of Maharashtra. 
The Marathi Literary Conference held at Belgaum under the presidentship of 
Shri G.T. Madkholkar had also loudly and clearly claimed that Balgaum was 
an inalienable part of Maharashtra. Ours is a just demand—that Belgaum 
must be merged in Maharashtra. If Karnataka feels that some of its areas are 
merged in Maharashtra, we are ready to part with them. The Resolution 
proposed by the first Chief Minister of Maharashtra, Shri Yashwantrao Chavan 
on 11 March 1960 had declared :—

''This Assembly urges upon the Central Government to initiate immediate steps
and pursue them with a view to arrive at a satisfactory settlement."

Another Resolution was introduced by Chief Minister Shri Vascmtrao 
Naik and passed unanimously by this House on 5 April 1966. That Resolution 
had stated that the General Elections were approaching. The conditions were 
to be so created as to enable the people in the border area to participate in 
the elections as a part of Maharashtra. The Central Government was entreated 
to bring about such conditions. There has been no disagreement over this 
issue in both Houses of this Legislature.

Let us go over the census of the border area. The Marathi-speaking people 
constituted 49 per cent of the total population there. This percentage came 
down to 46 in 1971. Now this percentage has touched 40. This is due to the 
unbearable conditions created for the Marathi-speaking people in the border 
area. People agitated in all manner of ways there. They made presentations, 
resolutions and no-revenue campaigns. The Central Government has not 
moved in spite of these agitations. The elections to the Legislatures, 
Mimidpalities and gram panchayats—all confirmed the verdict of the people
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to get merged with the Maharashtra State. It is unfortunate that the popular 
verdict has not been respected. Hundred and five martyrs had to lay down 
their lives for the Maharashtra State along with Mumbai. Hence, mild and 
moderate policy cannot lead to the settlement of the border dispute. We 
should follow the Pataskar formulae. Let a village be a unit. Give whatever 
is due to Maharashtra. Give whatever is due to Karnataka. The Karnataka 
Chief Minister deprecates this issue as a minor one. They have ownership 
and possession of the border area. Dr. Ambedkar had laid down article 3 of 
the Constitution of India to settle disputes between States. The Parliament 
was to decide this issue. It has done nothing over this issue. The National 
Integration Conference held in Kashmir pleaded for specific principles for 
the settlement of border disputes between States. The late Nath Pai had said 
in the Lok Sabha:—

"The four-clause bill seeks to provide for the appointment of a Boundary 
Commission headed- by a judge of the Supreme Court and consisting of two 
other members who should not hold office either under the Union or any State 
Government. The Constitution should resolve every border dispute between States 
or between States and Union Territories on the basis of these criteria."

He laid down three criteria—village as a unit; simple majority and 
geographical proximity. All know the fate of the Bill proposed by Nath Pai.

This question remains unsettled in spite of all constitutional efforts. The 
Shiv Sena stirred up an agitation in 1969 wherein 68 people lost their lives. 
Because of this agitation, the Mahajan Commission report has been set aside. 
The acceptance of the Mahajan Commission Report would have caused loss 
to the Maharashtra State. Some former members of this Legislature like 
D.B. Patil, Rambhau Mhalgi, Vasantkumar Pandit and Mrinal Gore are now 
members of the Lok Sabha. They should plead with the Union Government 
to solve the border dispute. No dispute gets solved without resorting to 
forceful agitation. Fateh Singh had to die for Chandigarh, Potti Sriramulu 
died for Andhra Pradesh. Chief Minister Vasantdada Patil was to talk with 
the Union Government on 5 June. What happened during these talks? We 
must make determined efforts on the eve of the General Elections. If we are 
deprived of our legitimate dues and the Maharashtra Government does not 
move, the Shiv Sena cannot remain silent. 1st November should be the last 
l3lack day' in the border area. The entire Maharashtra State should observe 
1st November as the Vijayotsava day. If the State Government finds it difficult 
to take up this issue with the Union Government, it should resign as a 
matter of the self-respect of Maharashtra. We must identify ourselves with 
the people of the border area whole-heartedly. The Maharashtra Government 
should assume a firm position for the settlement of the border dispute before 
1st November.



A DEVELOPMENT PLAN FOR MUMBAI*

t t

I Stand here to oppose the move of the Government. The Government 
would like to lease the land of 33,717 square yards to the Western India 
Football Association up to 2003 for the construction of a football stadium. 
The initial Act was drafted for the common good. It stated: Provided that the 
Plot No. 3 the Cooperage Plot and No. 4(b) the Marine Lines Maidan should 
be maintained in perpetuity as open spaces, provided further that the aforesaid 
Plot No. 3 or any part thereof may at any time be occupied by or with the 
previous permission of the Government for any temporary purpose. I am not 
against the game of football. Neither am I against lease of land to the Western 
India Football Association. The Government should understand the groimds 
for my opposition. The proportion of open spaces is very low in Mumbai. 
There have been encroachments on these open spaces. The members of the 
Brihan Mumbai Municipal Corporation feel uneasy over these encroachments. 
The Government has been entrusting these open spaces to specific persons. 
This move needs to be looked into. All great cities of the world have a certain 
percentage of open spaces. The open spaces in Mtimbai are hardly one-tenth 
of that percentage. The Cooperage groimd was allocated as a green belt in 
the Development Plan of Mumbai. It is attempted to build a football stadium 
on this ground. Some other things are also contemplated along with this 
stadiimi, including games, residential quarters, club-house, dormitory, canteen, 
conference rooms, show rooms and for similar purposes.

The thinking of the Government does not seem to be on the right lines. 
Similar moves are afoot for the G.T. Hospital and the St. George Hospital. 
Mumbai city is the capital of Maharashtra. The open spaces in this city must 
remain so. Why does the Government want to take up ten more things along 
with the stadium? The Brihan Mumbai Municipal Corporation members are 
provided with plans when such resolutions are moved. The members of this 
House need to be provided with plans for the contemplated football stadium.

* Participating in the Discussion on the Mumbai Municipal Corporation (Amendment) Bill,
1977, Maharashtra Legislative Council (27 October 1977).
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What have residential quarters got to do with the football stadium? Why is 
this being done on the foreign pattern? What guarantee is there that the show 
rooms will not be converted into shopping centres? The land leased by the 
Government should not be allowed to be used for commercial purposes. We 
know the fate of the Azad Maidan and the Cross Maidan. Minister Wankhede 
had stated in 1969 in the Maharashtra Legislative Assembly, ''The Government 
would remove encroachments on these grounds." The present Azad Maidan 
has Bombay Gymkhana, Municipal Sports Club, National Sports Club, 
Housing Board Office, Bombay Provincial Congress Committee, etc. The Free 
Press Journal reported that the Western India Football Association is dominated 
by one community. This allegation needs to be looked into. Who are the 
office-holders of this Football Association? Are children of poor people 
members of this Association? The people of Mumbai will not tolerate other 
activities in the name of football. The land leased by the Government will not 
be allowed to be used for gambling in the evening.

Of>en spaces are the lungs of this city. Thousands and lakhs of people 
come over here to breathe fresh air. Why does the Government allow the 
encroachers to occupy these groimds? Many clubs have occupied the Shivaji 
Park ground. Can the Government nOt provide an alternate ground to the 
Football Association? The Government is taking this move without consulting 
the Brihan Mumbai Municipal Corporation that has reserved the Cooperage 
Ground as part of the Green Belt. The Football Association may utilize this 
stadium to make money by holding matches. They are thus playing with the 
people by making money on the land leased by the Government. Hence, I 
would like to urge the Government to withdraw this bill. Otherwise, we will 
fight it out with all our might.



NEED FOR PRO-POOR BUDGET*

t n

Sir, I stand here to speak out my thoughts on the budget presented by the 
HonT l̂e Finance Minister. Some members who spoke before me complained 
against the inadequate provision for education. This budget does not seem to 
provide enough for the Mumbai metro. This budget does not portray various 
problems of Mumbai. I feel disappointed at the lack of provision for this city 
in this budget. The problems of this city have been getting critical. I would 
like to focus on the neglect of this city seen in this budget.

It is well known that a large section of the population of this State stays 
in Mumbai. That being so, the budget of this State should have made a larger 
provision for this city. Some provisions fall short. Some problems of this city 
have been overlooked by this budget. No provision is made for the 
improvement or the rehabilitation of slums. When 25 per cent of the population 
of this city lives in slums, it is not good to neglect it altogether. Twenty lakh 
people stay in slums. We feel anxious to know what the State Government 
proposes to do for these slums. So far whatever ameruties like water supply 
or roads that have been provided for slums, have proved to be very 
inadequate. The administration has raised the rent of these slums with the 
provision of some amenities. The improvements made are so meagre that the 
slum-dwellers have derived little benefit from them. Many times it has been 
promised that these improvements will be sustainable. These promises are 
yet to be fulfilled. The Maharashtra Government cannot claim to have built 
any one society for slum dwellers. I don't like to raise the question of the 
action taken by the Brihan Mumbai Municipal Corporation for the 
improvement of slums. The slums situated on the Government lands have 
been provided with meagre amenities. The Government has not taken up 
any scheme for the rehabilitation of slums. The repairs of buildings is another 
serious problem of Mimibai. The budget provides only nine crore rupees for 
it. The last budget had provided for Rs. 19 crore for this item. The reduced

* Participating in the discussion on the Budget (1978-1979), Maharashtra Legislative Council
(27 March 1978).
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provision for building repairs is unacceptable. Such inadequate provision has 
left building repairs incomplete. The construction of new buildings is not 
going apace. The Government should pay greater attention to building repairs 
and reconstruction. The time constraint impels me to restrict to a few important 
points. Some buildings in Mumbai are beyond repair. These buildings are set 
to collapse soon, leading to loss of life of innocent people.

Two years ago, great importance was attached to tree plantation. I fail to 
understand why it has been overlooked since then. It was reported in the 
newspapers that the Government contemplates plantation on hills and hillocks. 
The House should know why no provision has been made for tree plantation. 
Please let us know whether the absence of any provision indicates that the 
Government has abandoned the programme of tree plantation altogether.

We have taken up the issues of slum rehabilitation, building repairs and 
water supply. I feel worried whether the Government is deviating from the 
basic policies. A news appeared in the papers that the Government has left 
off the reacquisition of the Back Bay Reclamation. News has also appeared 
that the Government has issued permission to two parties for construction. 
Out of the said two plots, one plot is an old one and the other plot is learnt 
to be under the process of reclamation. The old plot is being assigned to a 
major hotel chain. The case of this permission needs investigation. This hotel 
has been permitted to construct half the area of the plot. This decision needs 
to be explained to the House. We would like to know why this permission 
was issued on the eve of the elections. This House has constituted the Bombay 
Metropohtan Regional Board (BMRB). This BMRB has resolved that no new 
reconstruction should be allowed in the Back Bay Reclamation. The BMRB is 
especially against commercial development. The Brihan Mumbai Municipal 
Corporation has also opposed the Back Bay Reclamation Scheme. A building 
of Rs. 18 to 20 crore is to be erected on this plot. Why did the Government 
issue no-objection certificate to this hotel? The housing construction around 
this hotel will have far-reaching effects on the life of low-income earners 
living in this city. Therefore, I am against this permission. This issue merits 
serious thinking.

The Brihan Mumbai Mimicipal Corporation has resolved not to reclaim 
any new plot a new in the Back Bay area. Why did the Government then 
promise to reclaim and assign a plot to a sugar co-operative society? Can this 
society not get a plot elsewhere? The common citizen must know who exerted 
pressure for this decision. A public notice should have been released while 
assigning such plot. As it has not been done, it creates suspicion in the minds 
of the people. The budget has made a provision of Rs. 1.05 lakh for constructing 
a hostel for members of the Legislature in the Back Bay area. Is the Government
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to reclaim a new plot for this hostel? We know that a new Vidhan Bhavan is 
being constructed. The reclamation of new land in the Back Bay area goes 
against the resolutions of the Brihan Mumbai Municipal Corporation and the 
Bombay Metropolitan Regional Board. The Goveniment has done injustice to 
the lands of SIDCO in the Bandra-Kurla complex. Many citizens have opposed 
the construction of a E>rive-in-Theatre there. The newspapers criticized it. 
The people's representatives took out a morcha against this theatre. Yet this 
theatre was constructed. The grounds of permission of this theatre merit 
enquiry. The Bandra-Kurla complex was set up with a certain aim. It was to 
bring about decongestion in old Mumbai. The trade in old Mumbai was to 
be shifted to the new complex. We are anxious to know the names of the 
traders who shifted from old Mumbai to the new complex. It passes my 
understanding why plots in this complex are being sold out on commercial 
basis. The core area of this complex should be reserved for low income earners. 
But this land is being sold to commercial companies at the rate of Rs. 700 per 
square meter. The plot for the Ehive-in-Theatre has been sold at the rate of 
Rs. 60 per sq. meter. Who are the directors of this threatre? Why were they 
given the plot at the rate of Rs. 60 when the market rate is Rs. 700? This 
House needs to know it. The inconvenience caused to the people living near 
this threatre is intolerable. This theatre causes air, noise and moral pollution. 
The opposition of the people to this theatre is absolutely justified. The 
Government does not like to reckon this opposition. We would like to know 
why the Government favoured this threatre when so many people are opposed 
to it. The Govermnent should issue a notification while assigning any plot. 
People must know the rates and terms for release of plots. The Government 
does not have land for 30 lakh slum dwellers. But it is unfortunate that the 
Government can find plots for hotels and the Drive-in-Theatre. The 
Government disregards the sentiments of the peoples' representatives. The 
Goverrunent seems to have forgotten the worth of man while formulating the 
budget.

The budget provides for lakhs of rupees for the Home Ministry. I do not 
like to oppose the provisions made for the Police Department. When is the 
Government going to instruct this Department to do its job properly? I would 
like to quote an instance in this regard. An attempt was made to murder a 
25-year-old youth at Ghatkopar on 27 February 1978. He was accosted by 
three or four neighbours from his chawl. He suffered serious wounds and 
was admitted to the hospital. He succumbed to those injuries three days ago. 
Not a single person has been taken into custody during the month from 
27 February to 27 March. The father of this Shiv Sainik asked me what the 
Police Department is doing in this case. That the Home Ministry cannot take 
any action in this case is surprising. The people of a chawl came together to
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murder one man and the Police Department cannot detain a single culprit for 
this miarder. Why were the police not able to detain a murderer even after 
one month has passed by? While supporting the provision for the Home 
Ministry, I would like them to do their duty efficiently.

I do not see the face of the common man anywhere in this budget. This 
budget has neglected the poor, destitute and the disadvantaged people.



BUDGETING FOR BALANCED 

DEVELOPMENT OF ALL REGIONS*

n e

Sir, I stand here to speaik on the budget rather belatedly. There are two 
reasons for this. Firstly, I wanted to hear patiently the speeches of other 
members. Secondly, I desired the presence of the Honl^le Finance Minister 
Dr. Subrahmaniam in the House when I speak.

I have been speaking on the budget for the last nine years. All along, I 
have been listening attentively to the speeches of the other members. The 
budget speech has been drafted by the HonT:)le Finance Minister and it has 
been read out in the House by the State Minister. I have carefully read the 
budget speech and other relevant papers. I noted one thing very carefully. 
The provision made for Mumbai in this budget is less than what was made 
in the last one. There is no reason to become uneasy with reference to Mumbai. 
We consider Mimibai as the capital of Maharashtra. The poor man, whether 
he stays in Mimibai or elsewhere in Mciharashtra, has to be attended to on 
an equal footing. The poor man in Mumbai is as important as the poor man 
in the rural areas. This time the Chief Minister hails from Mumbai and the 
Finance Minister too belongs to Mumbai. Yet, it is my grievance that Mumbai 
stands totally neglected in this budget. I do not wish to deny the good points 
in this budget. Nor do I say that every thing in this budget is the best. I 
would like to look at this budget objectively and impartially.

This Government had initially raised the slogan of eradication of poverty. 
The poor man was the focus of the economic planning. As many members 
have read out excerpts from the budget speech, I would not like to rep>eat 
them. I wish to see how far this budget has realized the objectives of the 
balanced development of various regions, reduction in unemployment and 
the planned development of agriculture and other allied activities. Many 
members from outside Mumbai have expressed their thoughts here. It seems

 ̂Participating in the discussion on the Budget (1982-1983), Maharashtra Legislative Council
(30 March 1982).
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necessary for some members of this House to portray the correct profile of 
Mumbai. The real Mimibai does not live in the skyscrapers aroimd Vidhan 
Bhavan. We see here the rich men plying in luxury cars. These people do not 
represent the vast majority of people who live in this metro. Seventy-seven 
per cent of the people in Mumbai stay in one-room houses. The Honl?le 
Finance Minister may know that about 20 to 25 persons occupy a single 
room. Though some people may not believe it, it is a fact of life. Twenty-five 
people stay in single-room tenements. These people go to their shifts of work 
in alternate turns. They come to their rooms just to sleep. Otherwise, most of 
the time they are outside the room. Mumbai cannot be equated with 
skyscrapers. Seventy-seven per cent Mumbai stays in single rooms.

About eight lakh families constituting thirty-seven and a half lakh people 
of Mumbai live in slums. Is it wrong for me to raise this issue in this House? 
These people do not have the primary amenities. Whatever amenities they 
get have become worthless. One-eighth population of Maharashtra stays in 
slums. So far as the poor people are concerned, there should be no 
discrimination between the rural poor and the urban poor. This issue of 
Mumbai is not highlighted in this budget. About three lakh people live on 
the footpath. I wish to speak about these people. I would like to ask both the 
Hon'ble Finance Minister and the State Minister as to why this budget makes 
no provision for these lakhs of people. Some people feel that the budget has 
made the provision for the well being of the people of Mumbai. This is not 
true. This budget of Rs. 2470.17 crore makes a meagre provision of Rs. 4.5 
crore for slums. Both the Finance Minister and the State Minister are experts, 
and it is a pleasure to discuss with them. Both these Ministers should concede 
my demand. This budget has not made the pro rata provision for the total 
population of Mumbai, not to speak of the poor people of Mumbai. I insist 
on getting a reply to my query as to why no provision has been made for the 
forty lakh people of Mumbai.

I would like to compliment the Finance Minister for doing many good 
things. Twenty-five per cent of the amoimt has to be provided for future 
contingencies. I welcome the provision of Rs. 200 lakh for the hilly regions. 
Hon'ble Shri Deshmukh has referred to the provision made for the 
rehabilitation of Harijans. I would like to voice my honest differences with 
Shri Deshmukh. I would like to tell the hon'ble member that irrespective of 
who comes into power, evil tendencies will play their role. I do not like to 
belittle the provision made for the rehabilitation of people who suffer from 
the evil deeds of a few persons.

The budget has made an incremental provision of Rs. 598 lakh for 
afforestation. Plant trees and the future generations will derive its benefits.
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Therefore, I would like to insist on 25 per cent excess provision. It is better 
to have sound health than to cure a disease. Top priority needs to be given 
to irrigation projects. People must be supplied with water. We should have 
a Finance Minister who will take more care of the availability of water rather 
than the provision for tankers. Shri Deshmukh said that education is neglected 
in this budget. Every time education is neglected. The ailments of the society 
can be cured by education alone. Education does not enjoy high ranking in 
the Council of Ministers. The Chief Minister of a State or the Prime Minister 
of a coimtry should hold the education portfolio. Only then will the Education 
Department have a bright future. 25 per cent excess provision for future 
needs of education has not been made in this budget.

I would like to voice my grievances about the allocation for Mumbai. The 
Brihan Mumbai Mimicipal Corporation provides Rs. 35 crore for education. 
The budget provides for only Rs. 4 crore for education in Mumbai. Generally, 
50 per cent subsidy is conceded. The rate of this subsidy needs to be enhanced 
for education. The Government has been doing little about the increase in 
subsidy. I would like to urge the Hon'ble Finance Miruster to raise the rate 
of subsidy for Mumbai for primary education and other facilities.

The provision for slums is too meagre. Amenities are promised and no 
action is taken to fulfil them. Mumbai city has available land of ten thousand 
hectares. This land has been occupied by unauthorized constructions. The 
Government does not have the machinery to restrain this unauthorized 
construction. The Report of the Ajit Kerkar Committee, debated by the both 
the House of this Legislature, had demanded Rs. 1200 crore for slums and 
building repairs in Mumbai. This cimoimt was required for the rehabilitation 
of people affected by slums and building repairs. This budget has not provided 
a single rupee for this purpose. The budget makes no provision for the 
acquisition of lands rendered surplus by the urban land ceiling legislation. 
Does it mean that illegitimate use of this land should be continued? Who is 
in the way of acquisition of lands—builders, capitalists, or moneybags?

The suggestions made by the members of this House are not accepted. 
Sir, you hold a high office. You should ponder my suggestion. The Mimicipal 
Commissioner of Mumbai proffers written replies to members over their 
suggestions. Members of this House should receive written replies on their 
views on the budget. I have been raising the demand to acquire land under 
the Urban Land Ceiling legislation for the last five years. I would like to 
know what vested interests are holding up this acquisition. It was decided in 
1971 to repair ten thousand buildings. Only six thous<md buildings got 
repaired up to 1981. Sufficient funds are not released for building repairs. 
There is no point in lamenting over the demise of people caused by the



SELECTED SPEECHES OF MANOHAR JOSHI 363

collapse of buildings. The Building Repairs Board has been utterly neglected 
by the Government. The Government has to solve the question of slums, 
building repairs, education and health of the people of Mumbai. The problems 
of Mumbai get intensified by the inflow of people from outside. Some 
measures have to be taken to stem this inflow. The local man in Mumbai has 
been living here for years together. He may be a fisherman or a Pathare 
Prabhu. He does not get enough food, clothing and shelter. Would you like 
to expel him? People from other States come to Mumbai for jobs and stay 
put. This inflow is increasing crimes in Mumbai. Some measures must be 
taken to check the inflow of outsiders. These outsiders acquire big flats and 
hence the local people do not find space for themselves. They are constrained 
to live in one-room tenements. It is not good to make outsiders rich at the 
cost of the local people. If you like to do good for the local people, you have 
to stem the flow of outsiders into this metro. If this is not done, Maharashtra 
may have to lose this capital city of Mumbai. Then the poor man in Mumbai 
will never forgive us. The people of this State will impose taxes on outsiders 
coming to Maharashtra. They will raise money by way of these taxes. 
Therefore, the Government should think of this issue seriously.



PLIGHT OF THE MILL WORKERS*

n h

This House is debating the condition of the mill workers, I had expected 
the Chief Minister to listen to the debate and to reply to it. This issue is 
difficult and complicated. This issue concerns not only the State Goverrunent 
but also the Union Government. It passes my understanding as to how the 
Chief Minister could not attend this debate. Only three members of the ruling 
party are now present in the House. Either they may not have any concern 
on this issue or they may feel that the Government has become helpless on 
this issue.

This strike of cotton mill workers began on 16 January 1982. This strike 
was preceded by a strike in some mills on the issue of bonus under the 
leadership of Dr. Datta Samant. The solidarity of the workers and the failure 
to address their grievances are both unprecedented.

I would like to ask a question to the Honl^le Minister. Are the wages 
paid to workers satisfactory? Are they adequate? Do you find these wages 
reasonable? It does not cost less than five rupees for a meal for one person 
in Mumbai. The existing wages do not allow members of a family other than 
a worker and his wife to have his meal. The workers' demands cannot be 
suppressed by attributing political considerations. A man cannot sustain life 
in Mumbai with a monthly income of Rs. four to five hundred. The demand 
was pressed to raise their wages by two earlier strikes. That demand was 
also considered by this House. It is unbelievable that their wages were not 
raised over the course of the last thirty years. That is why the workers are 
fuming with discontent. I can quote a number of companies where the wages 
of workers got doubled over the course of the last ten to twelve years. A 
cotton textile worker gets a monthly wage of Rs. 500 and his neighbour in the 
chawl who works in the CEAT company gets a monthly wage of Rs. 1000. A 
mill worker can never stand this iniquity.

* Participating in the discussion on the Condition of the Mill Workers, Maharashtra Legislative 
Council (16 December 1982).
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This strike has been going on for the last eleven months. Why is the 
Government being helpless towards this strike? This strike has inflicted a 
loss of Rs. 100 to 125 crore. Who is to be blamed for this loss? The striking 
workers cannot be faulted for this loss. I will not censure mill owners who 
did not concede the workers' demands. The Maharashtra Government has 
kept itself away from the moral responsibility of the settlement of this strike 
and hence they are accountable for this loss. We admire increase in production 
on the one hand; on the other, production is getting stopped by this strike. 
The Prime Minister of India urges an increase in productivity. The question 
of this strike has been smouldering for a long time. Neither the Prime Minister 
nor the Chief Minister feels bothered about this strike. Many people from 
other States come over to Mumbai and secure the means of livelihood here. 
The Marathi-speaking people cannot find or retain jobs in Mumbai. The strike 
of cotton textile workers is, indeed, a severe adversity for the Marathi-speaking 
people. This is compounded by the inability of the Marathi-speaking Chief 
Minister who cannot find a solution to this strike. Hon'ble Mahadik just told 
me that sixty per cent of striking cotton textile workers come from Konkan. 
I claim that a conspiracy is hatched to devastate the Marathi-speaking people 
in Mumbai. Why is it that no action is taken when the strike hurts the Marathi
speaking people? The Maharashtra Government just means to eliminate the 
leadership of Dr. Samant as a solution to this strike. Previously, the Chief 
Minister had promised to end this strike by DiwaU. Please show me a single 
industry where forty per cent of employees are on contract (badli kamgar). 
Those workers who are not confirmed have to wait at the factory gate through 
the entire day to get work. But the Maharashtra Government did nothing for 
these Marathi-speaking workers. I would like to request the Chief Minister 
and the Labour Minister to come along with me to the localities where these 
workers live. Ten to fifteen people live in single-room tenements measuring 
10 X 12 ft. Some workers go to their shifts when other workers occupy that 
room. Not a single mill owner stays in a flat of less than ten thousand square 
feet. The worth of their flat is about Rs. 50 lakh. This inequality of wealth and 
income instigates the fire of discontent. There is not a single mill owner who 
does not have imported cars. Dr. Samant gets furious with false accounts 
doctored by mill owners. These mill owners have abundant money. They feel 
intoxicated with these riches. We asked the Chief Minister to invite the mill 
owners for talks, but he declined to do so. The Government is siding with the 
mill owners. The Government contemplates appointing a Committee to find 
a way out of this strike. This Committee is an exercise in procrastination. The 
workers have not received raise of a single rupee in the last thirty years. It 
will take time to ready the recommendations of this Committee. The fire of 
discontent will not be doused by then. Why is the Government playing with 
the life of the workers? The workers in Mumbai participated in the freedom
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Struggle. The worker was with Mahatma Gandhi during the Salt Satyagraha. 
He was at the forefront of the Samyukta Maharashtra Movement. Many of 
them died in the agitation in the Maharashtra-Kamataka border area. Please 
do not deprecate the strength of these workers. The curse of these workers 
would be horrible. The HonT l̂e Chief Minister should arrange for talks among 
the parties concerned. Why are outside workers employed in place of striking 
workers? The workers from other States are employed to replace the 
Maharashtrian workers. The Chief Minister must give an assurance that such 
replacement will be stopped. The workers from other States must be thrown 
out. The Shiv Sena will not allow non-Maharashtrian workers to go into the 
mills. If the workers go on strike for their legitimate demands, they are 
coerced. Police constables are instructed to take the workers to police stations 
and to beat them up. Such incidents have taken place at Dadar, Mahim and 
Kala Chowkie. It is not creditable for the Government to end this strike by 
force. You cannot be indifferent to the glory of Maharashtra. What is important 
is the actual good done for the Marathi-speaking people. Some people mean 
to close down these mills. There is a conspiracy to shift these mills out of 
Mumbai and to take them to other places. The areas of cotton mills should 
be reserved in the Development Plan of the Brihan Mumbai Municipal 
Corporation. The Corporation can requisition these areas which cannot be 
sold out. If the Maharashtra Government has the genuine interest of the 
workers at heart, they should promulgate the requisite ordinance and smash 
the dreams of those mill owners who would like to make crores of rupees by 
selling out these lands. The premises have been reserved for cinemas and 
schools. If the mill premises are reserved, the mills will continue to function. 
No other activity should be permitted on these premises.

I never spoke before with such indignation. If the Chief Minister feels the 
pressure of the Union Government, he should step down from office. You 
will glorify the name of the Bhosales who established the Maratha kingdom. 
You may become like Chintamanrao Deshmukh who resigned for the cause 
of Maharashtra. If the Government does not come forth to support the cause 
of the cotton textile workers, these workers and their representatives in this 
House will dislodge this Government from power.



HOMES FOR THE HOMELESS*

nf

The House has taken up for debate a very important issue. This issue has 
a significant bearing on our civic life. I am one with the thoughts expressed 
by the hon'ble member Shri R.A. Patil while proposing the motion. This issue 
should not be looked at from a political angle or from a dogmatic point of 
view. All its implications should be considered.

The Government had made the aimouncement on 15 June 1983 after 
which the issue got widely discussed. Columns were written on this subject 
in news papers. There has been apprehension whether the Government is set 
to give concessions about lands on an emergency basis. The Government 
should not give such concessions. This request was made to the Hon'ble 
Chief Minister and I am happy that it was granted and this House is debating 
the issue today. I stand to express my views on this subject.

The Government notification lists out nine cities where urban land ceiling 
is to be imposed. I doubt whether it was necessary to decide on the distribution 
of land with such haste. This policy will affect Mumbai City greatly. It was 
necessary for the Government to have taken the Brihan Mumbai Municipal 
Corporation into confidence. It was also necessary to consult the Pune 
Municipal Corporation. The opinions of the experts in this subject should 
have b ^ n  elicited. It would have been better had the Government introduced 
the Resolution in both Houses before finalizing the policy. That would have 
made the policy more realistic. But the Chief Minister has now said that the 
policy is not to be implemented unless the House debates the issue. This 
assurance will lead to frank debate in the House. The Chief Minister is present 
in the House to listen to the debate. I would like to thank him for his presence.
I trust that the points raised in the debate will get incorporated in the final 
policy.

This public policy relates to the Urban Land Ceiling Act. The Government 
has brou^ t out a booklet on this Act. All members have received this booklet.

* Participating in the discussion on Government Policy regarding Urban Land Ceiling,
Maharashtra Legislative Council (21 July 1983).
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This Act was introduced in 1976. The objective of this Act was spelt out as 
follows:

'There has been a persistent demand that ceilings should be imposed on urban 
land. This demand came up especially after the State Governments imposed 
ceiling on agricultural lands. The explosion of population and the growing 
urbanization rendered the planned development of cities imperative. It became 
essential to distribute urban lands to all sections and constituents of society, 
equitably and justly. It was also necessary to check the speculation in the 
conveyancing of lands in metropolises and great cities. It became inevitable to 
impose curbs on a resource like land (which is fixed by nature and can't be 
increased by human will."

This preamble gives out the essence of the Act. The Act aims at the just 
distribution of urban land. Land is to be given to those who do not have 
shelter. The development should be well-planned. The tendency in land deals 
is to be checked. The objective is clear. It has become necessary to see how 
the State policy conforms to this objective. Before turning to the policy, let me 
pose a question to the Government. The least concessions were given in the 
enforcement of this Act during the period 1976-1983. Does the Government 
think that it is nnaking adequate efforts to acquire the maximum possible 
land? The booklet circulated by the Government is very important and 
provides much scope for extensive debate. The booklet gives out figures of 
lands acquired in Mumbai during this period.

The civil population in the State was to avail of 47,799 hectares of land 
in pursuance of this Act. But the Government acquired only 1260 hectares of 
land. What is the reason for acquiring such a small portion of land? Only 27 
hectares of land was acquired in Mumbai. 23,000 hectares of land was to be 
availed of in Mumbai. There have been a number of developments in the 
Government. New Chief Ministers and Ministers have come and gone. But 
the Government did not show concern to acquire the land available by this 
Act. This House must know why it happened. The ceiling on urban land is 
an item of the 20-Point Programme. The Government should have acquired 
the available land. I do not say that the Government did not face any problem 
in this regard. The House expects to know why only 1,260 hectares of land 
was acquired out of the 74,796 hectares of land available vide the Act. It is 
unfortimate that the Government did not put in the required efforts for taking 
over the surplus land. The future generations will not forgive the Government 
for this lapse.

The present Government has also not done much in this matter. The 
cases filed by some persons may be a reason for holding up this work. Why 
were lands not affected by litigation not taken over? I will not claim the time
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of the House. Otherwise, I would have to read aloud paragraphs why lands 
remained to be acquired. The Government has offered flimsy excuses. They 
say that the procedure is lengthy. The sanctions of various authorities have 
to be taken. The clearance of competent authority is necessary These excuses 
given by the Government are not sustainable. It was the objective to take 
away lands from those who concentrated its ownership in their hands and 
to give it over for just distribution. Litigahon might have disabled the 
Government from taking over twenty per cent of the land. What was the 
problem in acquiring the remaining land? Why did the Government not 
recruit the necessary staff? The Sub-Committee of Ministers did not hold a 
meeting for six months. Is it their concern for the issue? When a policy is 
revised, it must be told why the initial policy failed. The Government must 
explain why it had to revise its policy The Government acquired only 27 
hectares of land in Mumbai. It shows that the Government was not sufficiently 
sincere. Or else, it would not have granted so many exemptions. Those who 
availed of exemptions made crores of ruf)ees. The former Government did 
not lay down any definite criterion for exemption. Seventy buildings stand 
at the Damodar Park, Ghatkopar. Why was permission granted for this 
construction? Why was permission conceded to the Jijabhai Behramji colony? 
How was the big land at Varsova given with special concession? These are 
instance of free NOC cases. What was the criterion for this concession/ 
exemption? It means that the Government does not intend to implement this 
Act sincerely. If Prime Minister Indira Gandhi comes to know of these 
exemptions to builders she will start an enquiry in these cases. Why were 
these people granted exemptions? The Government has granted these 
exemptions under section 21. This section allows houses for weaker sections. 
The size of these tenements is small. No holder of these tenements has been 
charged the rate of Rs. 90 per square foot. They have been charged rates 
ranging from Rs. 200 to Rs. 300. Does not the Government know this fact? 
Did the Government ever make an enquiry into a single case?

The Government granted exemption to builders under the condition that 
they would give tenements to low-income people. But these builders did not 
provide tenements at the rate of Rs. 80-90 per square feet. I would like to 
reiterate it. No sincere effort was ever made during the last seven years. If the 
HonT:>le Chief Minister revises the policy, an honest effort can still be made. 
Those who do not comply with conditions of exemption should be denied 
those exemptions henceforth. The Government allowed exemptions while 
giving over the land vide section 21. These beneficiaries of exemptions did 
not observe the stipulated conditions. Did the Government take back these 
lands from the builders? The land at Andheri has been given to Government 
employees as weaker sections. But, as a matter of fact, the Government
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employees did not get this land. The builders grabbed that land by trotting 
the excuse of the law. The builders neither paid money nor land. I had raised 
this question in the House at that time. How could these builders become so 
impudent?

Now the Government says that they will acquire 23,000 hectares of land. 
This land is not in the possession of title-holders. All this land has been taken 
over by builders by entering into agreements to sell (Sathekhat). The Urban 
Land Ceiling Act forbids the sale of land. Still the builders purchased these 
lands. They invested lakhs and crores of rupees. What is the basis on which 
these builders made this huge investment? These builders have bought land 
today. They feel confident of buying the Government also. That is why they 
bought over these lands.

I would like to give you a warning, some words of caution. The builders 
of Mumbai can be put into three classes. The smugglers have turned builders. 
They are ready to pour in any amount of money. Smugglers stake their life 
for this nefarious activity. Will they ever fear the Governmental authorities? 
Those who are supposed to be owners of land do not come into the picture. 
These so-called owners are just an apparition. The Government should check 
whether agreements to sell these lands have been made. The poor landovmers 
whom you would like to give benefit will not be able to enjoy it. I call these 
landowners to be poor, in comparison to the big smugglers. These smugglers 
have staked money. How did the Government give away lands to smugglers? 
These cases need to be enquired into. How could these smugglers grab lands 
subjected to the legislation of ceiling? I would like to demand an enquiry into 
this matter also.

I would like to make the second point more forcefully. This subject was 
referred to in this House the other day. Section 21 lays dow n  that ten per cent 
of blocks constructed on the lands given are to be entrusted to the Government. 
The Government hopes to get hold of 4,000 such blocks. I welcome this 
development. But I would like to know how many acres of land have been 
given to builders imder sectior\s 20 and 21. How many blocks did they build 
on these lands ? Did the Goverrunent get enough blocks ? How many blocks 
will be made available— 4,000 or more? This matter needs investigation. Some 
builders cheat. Page 26 of the booklet explains the mode of giving over lands. 
The builders have to give over blocks to the Government on the basis of 
carpet area related to build-up area. The rate is as follows —15 per cent for 
the first 3000 square meters; 25 per cent for 3000-4000 square meters; 35 per 
cent for 7000-8000 square meters. Page 31 gives out a very good clause. It 
says: "'Every application will be examined on the basis of merit. The
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Government reserves the right to reject any application from the view point 
of social justice."

Such discretion is dangerous. But if it is employed judiciously, the 
Government can save much land. The Government has reserved 10 per cent 
of blocks. These blocks are to be given over at the rate of Rs. 135 per square 
foot. The Question Hour gave out the beneficiaries of these blocks. However, 
it would have been useful to this House if more details were given in this 
booklet.

It is a great expectation that 2,358 hectares of land is to become available. 
But this will happen only if the law is enforced. Did the Government ever 
ask the Brihan Mumbai Municipal Corporation its requirement under the 
new development plan? The Mimibai Corporation requires 1,000 hectares of 
land. I speak about the revised Development Plan. The Government is to 
give over half the acquired land to the builders. From where is the Government 
to give 1,000 hectares of land to the Brihan Mumbai Municipal Corporation? 
The Government should have referred the matter to the Brihan Mumbai 
Municipal Corporation. The Revised Development Plan provides for civil 
amenities such as schools and swimming pools. It is surprising that the 
Government did not ask the Mumbai Corporation their requirement of land 
for civic amenities. Did the Government consult the Railways and the Postal 
Department about their land requirement? Did the Government at all ascertain 
its own requirements? How much land does the Government need? This 
figure work started with the dealings with the builders. 1 quote the words 
written in the booklet. These are not my words. Had the land been reserved 
as required under the revised Development Plan of the Municipal Corporation, 
this problem would not have arisen. The Mumbai Development Plan is framed 
for ^ e  next ten years. When you make full utilisation of all available 2,300 
hectares, no space will become available after ten years. This Government 
has not bothered to think of this city ten years hence. What will happen after 
23 to 30 years? Does anybody part with his space? Suppose I have a five- 
room flat. If I say that I part with one room as it is surplus, will it be wise 
of me to do so? We reserve such room in anticipation of requirements of our 
children and grandchildren. The Government has to think of the citizens 
with a parental concern. This Government should have made a provision for 
the future. The fishermen need space to dry out their nets. Have you reserved 
space for this purpose? The Government has given over space to builders 
and developers. We may or may not see what happens after ten years. But 
henceforth there will not be any space available for erecting a hutment. I 
stoutly resist such conditions.

The Government of Maharasthra plans to build up 4,80,000 blocks in the 
next ten years. Is the Government willing to refer the matter to the Brihan
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Mumbai Municipal Corporation? How are we going to provide them 
electricity? Some facilities are supplied by the Municipal Corporations. Is the 
Government going to make facilities such as KEM Hospital and Mahatma 
Gandhi Swimming Pool available to citizens? In the Mumbai suburbs, initial 
permission is given for construction up to plinth only. The Corporation does 
not permit further construction as there is not sufficient water. Why are tall 
claims made about housing then? You are shaking the confidence of people. 
How will the Government provide water to Mumbai City? The delay in the 
rains in the Tanasa reservoir catchment area makes the Mumbai citizens lose 
their confidence. The builders have been given permission to give over 90 
per cent of blocks to customers of their choice. V̂ l̂ these blocks be given to 
the citizens of Mumbai? The Kerkar Committee Report has given preference 
to tenants of old buildings and slums. But the new policy has given preference 
to builders and developers. The demerits of the Kerkar Committee Report 
were highlighted in the House. All the open plots have been given over to 
the builders. Not even a space of one single meter has remained with us. The 
Government should not have made this haste. I cannot understand why the 
Government did not annoimce the policy in time.

The Government has declared that because of the new policy, flat prices 
will come down. How will the flat prices come down? When there will be 
ample housing opportunities it will create shortage of building materials. 
There are economists like Varde in this House. He can tell about the prices 
of flats. The housing material will not be available in adequate quantities. 
The Kerkar Committee report gives out on page 59 how the prices of 
construction materials will increase ten years hence. Houses will not stand 
just because land is cheap. The price of building materials must remain 
affordable to make flats cheaper.

The amendment to the Income-tax Act has brought the property 
conveyance deeds to a standstill. As a matter of fact, every agreement has to 
be registered. But the people do not follow this rule. I feel that this matter has 
not been thought out well. The common man in Mumbai cannot afford to 
pay Rs. 25000-Rs. 30000 for a double room. The Marathi-speaking man does 
not have this capacity. An employed man cannot raise Rs. 30,000. Only a 
corrupt employee and a dishonest businessman can afford to have his home 
in Mumbai. It is necessary to bring about transformation of these conditions. 
The Government policy is to allot ten per cent of blocks to Government 
employees. I don't think this measure will solve the housing problem. The 
interests of the Marathi-speaking people are not taken care of by the 
Maharashtra Government. The percentage of the Marathi-speaking people in 
Mumbai city has come down from 35 to 28 during the last ten years. The
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Government policy will give tonnes of money to builders and it will reduce 
further the proportion of the Marathi-speaking people in Mumbai. The Chief 
Minister has said in his statement that the blocks of the Housing Board will 
not be let out. This policy calls for drastic change. I would like to plead with 
the Government to keep this policy in suspension. Keep with you the land 
required by the Brihan Mtimbai Municipal Corporation and the Port Trust.... 
The surplus land needs to be equitably distributed as per the dictates of the 
Urban Land Ceiling legislation. The priority in distribution of blocks must be 
given to the tenants of the old buildings and the hutment dwellers. If we 
make development on these lines, we shall be able to secure the loan of the 
World Bank. The present pohcy favours builders and hinders the provision 
of housing to the people of Mumbai. Hence, this policy calls for change on 
an urgent basis.



UPLIFTING THE ECONOMICALLY WEAKER 

SECTIONS OF SOCIETY*

n l

Sir, the Opposition Leader Shri Datta Meghe has raised the debate on the 
Mandal Commission report. I rise here to speak on the amendment proposed 
by Honl^le Shri R.S. Gawai. I listened attentively to all the speec±ies delivered 
here. It is very vital to express the views of the Shiv Sena on this important 
issue. It is written in a book that the Maratha community, the Shiv Sena and 
the RSS have opposed the Mandal Commission report. Nobody has aired so 
far the authentic views of the Shiv Sena on this issue. I deem it to be my duty 
to expound the stand of the Shiv Sena on this subject. I appreciated the 
candid and sincere views of Honl^le Shri Dajiba Patil. I feel there should not 
be a political debate. I would prefer to have a frank exchange of views and 
hence I liked the speech of Shri Dajiba Patil. An effort should be made to 
persuade others to change views. Society is no more interested in political 
colouring of views. People keep watch over the exchange of views in the 
Legislature.

I stand here to think aloud rather than to deliver a speech. This issue is 
serious, indeed, and it calls for introspection from everybody. Here, it is 
necessary to take into account the background of a person who expresses 
views on this subject. It is not advisable to hold that whatever one speaks is 
the wisest course of action. I believe, whatever may be the course of the 
debate, this House will arrive at a unanimous conclusion. I came to know the 
recommendations of the Mandal Commission and also read books thereon. 
All people have become aware of this issue. All speeches in the House have 
been instructive and informative. I expect everybody to speak on this subject 
from the bottom of his heart. I referred to Shri Dajiba Patil specifically. I had 
a discussion with him before he spoke. I find that his speech was consistent 
with the views expressed in my private discussion. The Opposition holds 
views different from those of Shri Patil and yet they heard him with patience.

* Participating in the discussion on the Mandal Commission Recommendations, Maharashtra 
Legislative Council (8 December 1983).
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We speak here as responsible representatives of the people. The response to 
our views is expressed outside. The papers give out news of these speeches. 
The readers form their opinion from the newspaper reports. I would like to 
look into my mind and put across my views. I am not party to any views. 
I hold impartial and objective views and I am able to think on it 
dispassionately.

The Mandal Commission has become an explosive issue for the 
Maharashtra State. The Chief Minister has expressed his views on this subject. 
The Deputy Chief Minister has come out with different views. I have clippings 
of the views of the Deputy Chief Minister. People get confused with the 
policy of the State Government. Many people in the ruling party hold diverse 
views. These views provoke reactions in the minds of the people. I find that 
there is no disagreement on the assistance to be extended to the genuinely 
needy people. No peoples' representative will talk of giving assistance to 
those who are strong. While I speak here, I cannot overlook what happened 
in Gujarat or in Bihar. We should take care to see that such undesirable things 
do not take place in Maharashtra. Unfortunately, the late Annasaheb Patil is 
not present in the House to express his views. He would put forth his views. 
Please ponder those views for a moment. Annasaheb Patil had articulated his 
views precisely. Maharashtra should not suffer in any way from the Mandal 
Commission recommendations. Hence, I would like to set out my views 
plainly. People do not speak plainly and hence they suffer. We had unanimous 
debates on the Belgaum-Karwar issue. I would like to crave for similar 
unanimity on the Mandal Commission recommendations as well.

Perhaps there may not be unanimity on the amendment in the House as 
proposed by Shri Gawai. It may be considered outside the House how we 
can accept his views. Nobody in the House would like Maharashtra to have 
within itself difference of views on this subject.... On the one side there are 
people who have gained or who are likely to gain. On the other side, there 
are people who do not derive any benefit from the Mandal Comrmssion. 
What is the position of various political parties? Everybody thinks of the fate 
of his party in the next election. My political views are no more determined 
by the profile of my constituency. There was only one Chintamanrao 
Deshmukh who displayed courage to voice his views irrespective of the 
views of others. He had boldness to speak out the views of the people of 
Maharashtra in the Lok Sabha. That is why he became a darling of our 
countrymen. We are not prepared for plain speaking. The Shiv Sena Supremo 
Shri Balasaheb Thackeray would like us to shun all distinctions of Brahmins, 
non-Brahmins, etc. Shri Thackeray would Uke to have only one Marathi caste. 
But, can it be done? Sir, it is our misfortune that the very same thing does not
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come about. That is why the Maharashtrian people get fragmented. Politically, 
we have to think of how we can abolish castes altogether. I would like to 
point out one thing here. The Resolution of renaming the Marathwada 
University, though unanimously passed by both Houses, could not be 
enforced. Though there was a political agitation, the Resolution could not be 
implemented. Therefore, the peoples' representatives decided to reconsider 
this Resolution. We should think as to why such things happen. The delay in 
the implementation of the Resolutions causes damage and harm. This begets 
endless debates and people lose confidence in the political process.

Sir, we had the Kalelkar Committee report about 25 years ago. Had we 
adopted that report and granted concessions to the needy people, we could 
have forged ahead. This subject would not have been reopened today. We 
cause delays and precipitate crises. An effort was made to discuss the Mandal 
Commission report in the last Session. This House had debates on many 
controversial issues. I cannot understand why debate is disallowed and 
representatives are gagged. Some people insist on debate and some people 
would like to avoid it. Therefore, the issues get aggravated. I would like to 
thank the Government for allowing the debate on the Mandal report. If 
decisions are not made in time, the issues become more serious. I sincerely 
feel that this issue should not become intractable and grave. Maharashtra 
suffered from the Brahmin-non-Brahmin conflict for a long time. Prabodhankar 
Thakare and Shahu Chhatrapati led the Truth Seeking (Satya Shodhak) 
Movement. It is necessary to understand this conflict in prof>er perspective. 
This conflict should not be taken to be between Brahmins and non-Brahmins. 
The main issue of this conflict was disparity. Social inequality was the crux 
of that issue. Some people feel that they suffer as they do not get concessions. 
I am reminded of one episode in the life of Shahu Maharaj. He was asked of 
the genesis of the Brahmin-non-brahmin conflict. Shahu asked that man to 
come to his private court the next morning. He took grams in his hand and 
scattered them before horses which were unleashed. The stronger horses 
caught hold of the grams and the weaker ones could get no grams. Shahu 
told the man that all were horses; but the stronger horses outdid the weaker 
ones in finding their food. If a contest is held between a strong member and 
a weak member in this House, the weak member will get outdone by the 
stronger member. Those who are powerful and competent have to take care 
of those who are weak and poor. Those who have come up from the weaker 
classes have to think whether they should hog all concessions. I would like 
to stress here that those in the backward classes who are economically strong 
do not need to avail of concessions. Please allow me to quote the instance of 
one honljle member of this House. Honoxirable member Shri Gawai does not 
enjoy the concessions of the Scheduled Castes. I know that Shri Gawai advised
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his sons not to take benefit of such concessions, but to work hard and come 
up on the basis of merit. Shri Gawai understood the essence of the wise 
pohcy of Shahu Maharaj. Gawai's sons secured admission to courses on the 
strength of merit. Gawai's three children refused free studentship. I feel proud 
of Shri Gawai. I quoted the instance of Shri Gawai. But I know that some 
other people from backward classes have also refused to take advantage of 
the concessions.

If we think on these lines it would be possible to arrive at an agreement 
on this issue. It is indisputably true that power should never get concentrated 
in one class. It is often said that Brahmins and Marathas have persecuted 
other classes. It is asked why these persecuted classes should not be denied 
concessions. It is also asked why those classes who persecuted others should 
not be done justice. I maintain that this one-sided thinking cannot do. If I am 
made to suffer the consequences of the misdeeds of my forefathers, this 
vicious circle can stop nowhere. Hon'ble Shri Gawai has proposed that the 
economically strong among the backwards should not be given any concession. 
His proposal is quite in order. The Mandal Commission has recommended 
the criterion of caste. The Lok Sabha had debated the Mandal Commission 
report for hours together. The Lok Sabha is the highest Legislature in the 
country. There no member pleaded to be a representative of any caste. I may 
go wrong. As far as my information goes, the debate in the Lok Sabha did 
not proceed on the lines of caste. None of the five hundred and forty-five 
members pointed out that the Mandal Cormnission erred in applying the 
criterion of caste. Unfortunately, the reconsideration of the Mandal 
Commission has set in. I would like to quote two sayings of Smt. Indira 
Gandhi, the Prime Minister of India. The backward classes need to be 
redefined. She expressed in the Rajya Sabha, that it would be more relevant 
to thirJc of economic backwardness. Please consider the import of her views.
I have been seeking information right from the beginning of this debate. I 
could not get it. If anybody has this information please make it available to 
me. We can compare two castes. ... Anybody can come up in life irrespective 
of his caste. It is not possible to select the caste at one's birth. It is within 
one's reach to conduct oneself properly afterwards. It is necessary to determine 
the nimiber of economically backward people in every caste. But this data is 
not available with us. Why do you give concessions to economically advanced 
people in backward castes? Why not backward people above certain income 
level come forth and say that they no longer need any concession? As a 
matter of fact, great people in these communities should set ideals for others. 
Some people should come forth and say, "I enjoy this income level. No more 
do I need any concession given to the backward people." It will be possible 
to save amounts incurred on such people and that can be diverted to other
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genuine backwcird people. We conceded facilities to 14 per cent people. We 
have to raise this percentage to 27 per cent. But politicians have spoiled this 
whole issue.

...It is the policy of the Shiv Sena that concessions should be granted on 
the basis of economic backwardness. Though the criterion of economic 
backwardness is ideal, it is not feasible. If anybody suggests the criterion of 
economic backwardness, it will be possible to continue the policy of 
concessions for a long time. I would like to suggest to make available the 
data of economic backwardness and extend concessions for a fixed period. 
Those who enjoy concessions should afford opportunities to others also. This 
is the practicable way to deal with the Mandal report. If no immediate way 
is found, it will give way to new problems. I second the amendment proposed 
by Shri Gawai. Don't delay in accepting this amendment. That will be a good 
day when we start giving concessions to economically backward people of 
the State. Frame a time-table for this purpose.

I always maintain that had the policy of concessions for the Scheduled 
Castes and Scheduled Tribes been fully implemented by the Union 
Government during the first ten years of the Constitution, the chasm between 
them and others would have been bridged. We are debating on this issue 
even after thirty-five years of Independence. The Government has not been 
able to do its part in this area. The Mandal Commission has struck fear in the 
minds of some people. Is it not our duty to dispel this fear? Maharashtra 
cannot afford to go against the Mandal Commission. The Chief Minister of 
Maharashtra should take people into confidence and discuss with them. We 
can find out a way to allow concessions to economically backward people 
from various castes. If this measure creates a storm, Maharashtra has the 
potential to weather it. We should not take any posture for electioneering. We 
should allow concessions to backward people who have been done injustice 
for a long time. We should also devise a way to help those who need help 
for their genuine economic backwardness. If we run on these two wheels, 
our chariot can run fast. Shivaji defied the insulting treatment meted out to 
him by the Emperor of Delhi and he recorded triumphs after returning to 
Maharashtra. Let us emulate Shivaji and do mighty deeds in our State in the 
domain of social policy.



MAKING MARATHI THE OFFICIAL LANGUAGE*

ni

Sir, my colleague Principal Wamanrao Mahadik has introduced a 
resolution of vital importance. The Hon'ble Ministers are requested to take it 
in the right perspective. His Excellency the Governor of Maharashtra has 
promised in his Address this time as well as twice earlier that it will be 
attempted to have all Government correspondence in Marathi by 1985. His 
Excellency's promise iS absolute and imconditional. Therefore, Shri Mahadik's 
Resolution cannot be said to be agcdnst Government policy. The non-Marathi 
members of this House should not feel uneasy about this Resolution. I would 
like to request them to take it in the right sense.

When the linguistic States were formed it was resolved to promote the 
language and the people speaking it. Punjabi in Punjab, Tamil in Tamil Nadu, 
Kannada in Karnataka and Marathi in Maharashtra were to be promoted 
accordingly. This was also the will of Chhatrapati Shivaji who founded the 
Maratha kingdom three hundred and fifty years ago. His portrait adorns this 
House. The ridicule or belittling of this Resolution will not be tolerated at all. 
The demand made vide this Resolution is limited. A candidate seeking 
employment in Government and semi-Govemment Departments should be 
made to take the test in the Marathi language. A Government servant knowing 
Marathi should have a position of honour. The knowledge of Marathi should 
entitle him to a respectable place.

Chhatrapati Shivaji is our icon and the idol of Maharashtra. I would like 
to direct my speech towards the Marathi-speaking members of the Council 
of Ministers. We cherish our tradition wi^ pride. We have a tradition in 
political life and spiritualism. Saint Dnyaneshwar said in 1290 A.D.: "I speak 
Marathi with great admiration. The Marathi tongue is even superior to the 
drink of Gods— I will compose it to the delight of all people". It is 
unfortunate that the leaders of Maharashtra do not appreciate the importance

* Participating in the discussion on the Resolution regarding Transaction of Business in 
Marathi in Government and Semi-Govemment Offices, Maharashtra Legislative Council 
(29 March 1984).

379



380 SIR SPEAKS

of Marathi even in 1984! A p>erson who is not proud of his mother tongue 
cannot cherish pride for his mother.

Shri Mahadik has rightly said that while recruiting in the Goverrunent 
service, a candidate should be examined in Marathi. If officials are Marathi
speaking ones, they will not do injustice to the Marathi-speaking people.

I may refer to some Corporations. The reservation slip of the Maharashtra 
State Road Transport Corporation is issued in English. Am I not entitled to 
have it in Marathi? I have no rancour either against English or Hindi. One 
board at the airport is written in Malayalam. Such boards should be written 
in all Indian languages. Some boards are written in other Indian languages 
excepting Marathi. This is imfair. The Minister replied that the Marathi
speaking people understand Hindi and English. Hence he felt no need to 
have a board in Marathi. This is doing injustice to Marathi. Mumbai is the 
capital of Maharashtra. Why don't you have all boeirds in Mumbai written in 
Marathi? Hon'ble Shri Vilasrao Deshmukh is young. Can he not instruct to 
have boards written in Marathi also if it is written in Malayalam? I am the 
Chairman of the Union in one Corporation. That Corporation does not 
correspond in Marathi. I am a member of the Public Accounts Committee. I 
told them that I will not work on this Comiruttee if it conducts its proceedings 
in English. It hurts us, if Marathi gets demeaned by the Marathi-knowing 
Ministers. The non-Marathi speaking officials may come over here for a while 
and then they will depart. But the administration of this State must be run 
for the good of the local people. Sir, the non-Marathi-speaking people make 
a fortune here and transfer it to their native States. When will the Maharashtra 
Government think of such transfers? I will speak on this point in the debate 
over the budget.

May it be a Corporation or the Brihan Mumbai Murucipal Corporation or 
a Government Department, an examination must be conducted in Marathi at 
the time of recruitment. Else, the leaders of this State cannot be called the 
sons of this soil. I would like to plead with the Government to accept the 
Resolution proposed by Shri Wamanrao Mahadik.



NAMING BOMBAY AS MUMBAI*

nc

Hon'ble Pramod Navalkar has introduced a very important Resolution. 
This issue is relevant insofar as the self-respect of the Maharashtra State is 
concerned. A similar Resolution had earlier been unanimously passed by the 
Brihan Mumbai Municipal Corporation. I had posed queries in this House 
about the fate of that Resolution. The Government has been replying that 
they had taken up this matter with the Union Government. The State 
Government has been seeking the approval of the Union Government over 
this renaming. Mimibai is the capital of Maharashtra. The real ethos of this 
metropolis must be maintained. The name Bombay was chosen by the British 
rulers. The object of this Resolution is to have the name of this metro in our 
own language.

The names of many cities around the world have been changed. The 
change of name will never transform the character of this metro. I do not 
maintain at all, that naming this metro as Mumbai will abolish the slums 
here or that the problem of water will be solved or that we will get over the 
problem of pollution. We have always represented on this issue, in this House 
as well as elsewhere. All signs of slavery must go. All of us should feel that 
this country has attained Independence. We have to do away with the 
domination of the English language. The ways of life introduced by the 
English language have to go. We should have respect for our traditions. We 
must act in conformity with this tradition. This metro must be given its 
original name Mimibai. The fishermen here worshipped the goddess Mumba 
aai. There was this temple named after that goddess. The then city was famous 
as Mumbai. The British people found it difficult to pronounce Mumbai. They 
came to call it Bombay Do we like to perpetuate this corrupt name for ever?

Many instances can be cited for renaming countries and cities from across 
the world. Cambodia was renamed as Kampuchia. Ceylon became Sri Lanka 
and Peking beccime Beijing. Many States have chcinged their names. Hon'ble

* Participating in the discussion on the Resolution regarding naming Bombay as Mumbai,
Maharashtra Legislative Council (30 March 1984).
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Navalkar said that some States in India changed their names without seeking 
the approval of the Union Government. I think it is not at all necessary to 
approach the Union Government for this purpose. I would like to urge the 
Honl^le Minister to start calling our city Mimibai right away from this day. 
You are an integral part of this metro and I think that you have identified 
yourselves with this metro. I will no more refer to Bombay in my 
correspondence. The Minister should refer to the city as Mumbai only in all 
his letters and utterances.

As a result of the debate in this House, some solicitors referred in their 
documents Bombay as Mumbai. The High Court issued a directive to refer 
to the city as Bombay for two years and thereafter as Mumbai. What will be 
the fate of this Resolution? Mcmy sections of society have made efforts in this 
regard. Several newspaper columnists had been fasting in the Hutatma Chowk. 
Newspapers carried articles on this issue. The Government should not make 
it a matter of prestige. Formerly, no Resolution was allowed to be introduced 
if it pertained to the border area. This House accepted my Resolution on this 
subject twice. I would like to invite the attention of this House to the language 
of this Resolution. The Maharashtra State Legislative Council should rename 
Bombay as Mumbai to respect the sentiments of the people of this metro. Can 
we not put up a united appeal in this regard? A Resolution gains weight 
when it is passed by the House. The Union Government will attach importance 
to this Resolution if it is passed unanimously. I would like to appeal to the 
Government to pass this Resolution.



NEED TO PROTEa INTERESTS 

OF MAHARASHTRIANS*

n a

Though the Hon'ble Finance Minister has welcomed me, I cannot receive 
his budget gladly! This budget was expected to set a new direction. This 
budget happens to come in the Silver Jubilee Year of the Maharashtra State. 
This budget seems to have three-four highlights. Some taxes have been raised, 
while some others have been exempted. The rates of stamp duty have been 
increased on three star hotels, goods transport, luxury buses, Indian wine 
and bottled wine. The Finance Minister has justified this raise. The old budgets, 
invariably, referred to the 20-Point Programme. Now, the budgets do not go 
without reference to a computer! Hon'ble Finance Minister knows the 
importance of the reference to the computer. The Hon'ble Finance Minister 
has announced reduction in taxes on the spare parts of a computer. He might 
have been reluctant to annul the tax on television because it was persistently 
demanded by the Opposition parties! The verdict of the Judiciary and the 
voice of the people might have compelled the Government to annul the tax 
on television. Did the Finance Miruster have any specific objective while 
formulating the budget for the Silver Jubilee Year of the Maharashtra State? 
He should inform us in his reply how the common man will derive benefit 
from this budget.

How one does one's job is very important. What does this budget speak 
about Mumbai city as the capital of the Maharashtra State? I represent Mumbai 
and hence I would like to speak about Mumbai itself. What has been done 
about the transfer of resources for the development plan of Mumbai to the 
Brihan Mumbai Municipal Corporation? I have no doubt that this budget has 
totally neglected Mumbai city. The late Yashwantrao Chavan who, as the 
Chairman of the Finance Commission, on behalf of the Maharashtra State 
Government and the Brihan Mumbai Municipal Corporation, was requested 
to sanction Rs. one thousand crore for Mumbai city. But only Rs. 50 crore was

* Participating in the discussion on the Budget (1985-1986), Maharashtra Legislative Council
(9 July 1985).
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sanctioned. Were the problems of this city considered? Was the population of 
this city considered? Hon'ble member Shri Lahane rightly referred to the 
present population of this city and the incoming population. The supply of 
amenities to the people staying in Mumbai can never be questioned. But 
preference must be given to those who have been staying in Mumbai for 
years and generations together. Unfortunately, this budget offers littie for 
such people.

586 people died in motor accidents in this city last year. I do not have the 
number of persons who died in railway accidents. 15 persons died when a 
truck rammed into a slum recently on 15th January. Slums are proliferating 
on the footpaths. All the above mentioned accidents were caused by slums. 
These slums are responsible for the choking of water supply and the 
breakdown of the sanitation machinery of this city. That is why the members 
of the Legislature could not reach here and the proceedings of the House had 
to be adjourned. The Mumbai Corporation was put in the charge of an 
administrator and we are required to bear its consequences. What concrete 
assistance do you propose to give to the Brihan Mumbai Municipal 
Corporation? How much resources do you intend to transfer to them? This 
city badly needs the construction of houses. What resources have you allocated 
in this budget for housing in Mumbai? The Marathi-speaking people have 
been staying in Mumbai for generations together. What do you propose to do 
to make them available at least one-room tenements? Come along with me 
to N.M. Joshi Marg, Prabhadevi or Khedgalli. There, the Marathi-speaking 
man lives in a single room along with 20 to 25 persons. The Government is 
giving tax concession for computers; but they can't ensure a single room for 
the Marathi-speaking man. The budget speech concludes:

"The Maharashtra State completed twenty-five years on May 1st, 1985. The 
Government salutes the memory of martyrs who laid down their life for the 
formation of the Maharashtra State. The Government remembers those who 
devoted their being for the development of Maharashtra. The Government is 
proud of the tradition and identity of Maharashtra."

Sir, I appreciate the Finance Minister Sushil Kumar Shinde. Had he chosen 
so, he could have become a successful poet! Had he been a litterateur, he 
would have received honours from the Mirusters of Maharashtra! How will 
you celebrate the Silver Jubilee of Maharashtra? The Government has four 
non-Marathi-speaking Ministers. What language do they issue instructions 
in? I know they issue instructions in English, not in Marathi. It never happened 
before. It has happened for the first time in Maheirashtra. You do not have 
Marathi-speaking Ministers and you ask us to be proud of Maharashtra! You 
have disregarded the interests of the Marathi-speaking people in Mimibai. I 
maintain that nowhere, the Marathi-speaking man is visible in this budget.
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The Government has not understood what Mumbai is. I would like to the 
inform members from outside Mumbai, that no place in India has as much 
money as Mumbai has.

I heard from some members that the people have to walk down five to 
six kilometres to fetch water. I do not deny this fact. Those members should 
understand the problems of Mumbai also. Some interests are working against 
the Marathi-speaking people. Hence I feel more worried as this budget does 
not take care of the development of Mumbai. The problems of collapsing 
houses and accidents are getting severe. I would like to pose a question to 
the Honl)le Finance Minister. Who are the builders to whom you assigned 
one-fourth of the land which became available in the wake of the urban land 
ceiling legislation? Not a single Marathi-speaking man could get even a small 
piece of land. A secret plot is being devised to give over Mumbai to the non- 
Marathi-speaking people. We feel angry as the Council of Members of 
Maharashtra is set to Income a party to this plot. We have been struggling 
for space for a man who has been staying in Mumbai for fifteen years. What 
has the Council of Ministers done for this man? I would like to ask you, what 
did you do for the Marathi-speaking man in the Silver Jubilee Year of the 
Maharashtra State? The Maharashtra Public Service Commission conducts 
examinations. It notifies that applications written in Marathi will not be 
accepted. The Maharashtra Government did nothing over this notification. If 
the Government feels earnestly about the interests of the Marathi-speaking 
people, the budget must make provision for them.

We have been making this demand since the inception of the Maharashtra 
State with Mumbai as its capital. The late Yashwantrao Chavan had also 
resolved to protect the Marathi culture. They were to take care of the Marathi
speaking people. They were to guard the interests and rights of the Marathi
speaking people. But the Marathi-speaking man looks to be already forgotten 
while the budget was drafted. Every day, three hundred families are coming 
into Mumbai. Nine hundred new people come to Mumbai daily We cannot 
manage water, shelter and health-care for these people. We must stop the 
inflow of outsiders into this city. The Maharashtra Government does not do 
anything to stop this inflow just to humour the Union Government. This 
budget does not serve the interests of the Marathi-speaking people. Hence,
I condemn it to be a lifeless doctiment. I would like to urge the Hon ble 
Finance Minister to give an undertaking in his speech to protect the vital 
concerns of the Marathi-speaking people.



HOUSING PROBLEM IN MUMBAI*

n o

... The language of this House is Marathi. Yet, the Minister who introduced 
the Bill spoke in English. The speeches of the Opposition members were 
applauded; but the Minister's speech could not evoke such applause as it 
was rendered in English. Perhaps, the members from the rural areas might 
not have understood the English speech of the Minister!

I would like to register my protest at presenting this Bill in English. I 
understood his speech; but some of my friends might not have understood 
it. I do not feel happy about this injustice done to my friends. Another point 
is about the members of the ruling party. Had they imderstood his speech, 
they would never have supported him.

Sir, this Bill seems to have been well received by the people. The people 
might not have got the purport of this Bill, because the bill is worded nicely. 
It is couched in the fashion, land to the tiller and house to the dweller'. The 
people are feeling that they will soon become owners of their houses. However, 
the reality is different. There is a proverb in Marathi, "One tries to sculpt the 
idol of Lord Ganesh; but it turns out to be a monkey." This Bill will meet with 
a similar fate. Basically, this is a very good Bill. I put across my thoughts after 
carefully studying this Bill.

First of all I am reminded of the former Housing Minister of Maharashtra, 
Shri Yashvantrao Mohite. In 1969 he introduced the first Buildings Repairs 
Board Bill. I would like to remind the Housing Minister, Shri Subramhanyam 
what Shri Mohite did while introducing the first bill. Shri Yashvantrao Mohite 
had personally approached the Brihan Mumbai Municipal Corporation. He 
had convened a meeting of all the city fathers and held discussions with 
them about the provisions of the Bill. He had consulted building construction 
experts in Mumbai. He had invited members of the organization of architects 
in this city. He very well understood the distinction between architects and 
contractors. He also had discussions with contractors in Mumbai. He spoke

* Participating in the discussion on the Housing and Area Development (Second Amendment)
Bill, 1986, Maharashtra Legislative Council (25 March 1986).
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to persons who repaired old buildmgs. He discussed the matter with members 
of the Legislature from Mumbai too. After so many deliberations, he 
introduced the said Bill. He had taken all concerned people into confidence 
before finalizing the provisions of the Bill. Therefore, that bill did not call for 
any amendment.

My first objection to the BiU is that this Bill is being introduced without 
taking the corporators and the Mayor of Mumbai into confidence. It is these 
corporators who enforce the provisions of the Repairs and Reconstruction 
Board Act and the Housing Construction Act. This Bill should have been 
drafted after consulting architects and experts in this line. This Bill is brought 
before us without any thought. It is very impractical. This Bill was originally 
conceived by the former Minister, Shri Tembe. He had studied this Bill in 
depth. I and my colleague Shri Pramod Navalkar had introduced the non
official Bill. It will, therefore, be seen that the idea of this Bill is not new.

This House has seen similar Bills in the past. A Bill relating to hutments 
was introduced in this House. The Government proposed that henceforth 
tenants should not pay rent. Therefore, hutment dwellers did not pay rent. 
Hence, all such cases went to the court The said Bill was introduced by the 
former Minister Shri Prabhakar. The hutment dwellers are low income earners. 
The Ministers do not think about these people. Later on, the Urban Land 
Ceiling Bill was introduced. The House knows what happened to the Bill. 
How much land has been acquired imder this Act? How much of this land 
has been utilized for housing for the poor people? Many Bills have been 
introduced. In 1976, the Mumbai Metropolitan Authority Act was passed. 
The House knows the fate of various similar Acts. All know what happens 
to Bills that are introduced after required consideration and those that are 
drafted without consulting the concerned people. These Bills are introduced 
with the notion of doing some good for the people. Though I am at one with 
the gist of this Bill, I do not think that this Bill will stand scrutiny in a court 
of law. I would like to plead with this House and the Minister not to pass this 
Bill with the force of majority.

It was promised in 1969 and later in 1976 that old buildings would be 
repaired. This Bill shows that the Government has admitted its inability to 
fulfil that promise. The Government has introduced this Bill in all its 
helplessness. The Goverrmient could not discharge the responsibility of repairs 
of old buildings and chawls. It is worth seeing the objectives of this BiU. This 
bill is introduced to protect shelter and to safeguard life and property, \̂ l̂l 
this objective be fulfilled? The two earlier attempts had failed. Now the 
Government is making the third attempt. The buildings could not be repaired 
as per the old promise. Those buildings which were repaired could not be 
sustained. This Bill is being brought in haste and will not benefit anybody.
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I minutely read the objectives of this Bill. It refers to the pressure coming on 
Mumbai. The Government is responsible for this pressure. This Bill will go 
to intensify this pressure.

The Bill proposes to give benefits to co-operative societies of reconstructed 
buildings. The provisions of the Bill are interesting, indeed. The Bill describes 
tenants to be occupiers (Bhogawatadar). These occupiers are to be given a 
space equal to their present area. Does the Minister know that many tenants 
live in tenements of 60/80/100 square feet? One generation has lived in such 
tenements. The next generation has started living in such small tenements. 
Do you like these people to live in these small tenements for ever? If this Bill 
gets passed, the benefits made available to tenants vide earlier Bills will get 
undone. If the Reconstruction Board demolishes a building, the tenants are 
given carpet area of 180 square feet. But if the tenants form their co-operative 
society, they will be entitled to the area of their existing tenement only. The 
new Bill disentitles him to the carpet area of 180 square feet. Formerly, they 
might have been paying rent of Rs. 5 to 10. Henceforth, they may have to pay 
Rs. 50 to 60 cover taxes and other incidentals. In addition, he will have to foot 
charges of water, electricity, etc. This Bill has not at all considered the poorest 
man living in Mumbai. The Minister and the Government can still re-consider 
the provisions of this Bill. I have, therefore, proposed an amendment to this 
Bill. The tenants of the old chawls must be given minimum area of 200 
square feet while they are given houses in the new co-operative building. 
These tenants have been living there for 50-100 years. I cannot bear the idea 
that their future generations should also live in the same small tenements. 
The objectives of this Bill will be defeated if the entitlement of the minimum 
area is not specifically stipulated. There are many clusters of small houses in 
Mumbai (Wadies). The number of tenants there is about 100-150. Some people 
have hutments there. There is one building in such clusters. The cess is 
imposed on such building. What will happen to this cess? Nothing is clarified 
about it in this Bill. The 100 tenants living there do not pay cess. Four tencints 
living in a building bear the cess. When will the Government take over that 
property? Will the Government do so if 75 per cent of people living in that 
cluster are willing to form co-operatives? The Bill is not drafted after in- 
depth thinking. The cost of repairs of old buildings have gone up to Rs. 300 
per square metre. Therefore, the old buildings of 80 years lie unrepaired. 
How will the Government make available finance to these people? How can 
these people buy such tenements? Sometime back, the Housing Minister had 
said that the locins of the Life Insurance Corporation will be available for 
housing. Hon'ble Member Shri Navalkar suggested that we give subsidy. But 
to whom and on what conditions, it is not clear. How wiU the tenants buy 
this property if money is not provided to them?
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The idea of co-operatives looks rosy and aUuring. Look at the buildings 
of co-operative societies. Are they repaired? Do they get painted? Do office
holders make amenities available to members? It is indeed sad that these 
buildings do not get repaired. 5-25 members of co-operatives are not able to 
get any amenities. Some builders, landlords and shrewd tenants are able to 
get their plans passed by the Corporation. It has become difficult to construct 
a new building. These co-operatives have become 'unco-operative'. Another 
thing is that new and unfamiliar people will come to take benefit of the 
additional carpet area. I do not think that the people affected by the 
construction of roads and those benefiting from the new Municipal 
Corporation will come forward to set up co-operative societies. Though the 
objectives are laudable, I have doubts about the success of these co-operatives. 
Suppose 50 tenants come together and form a co-operative and they need 
five years to construct a building, where will the Government give them 
alternate accommodation? Do you like them to stay at the present place? 
Who will provide them with money?

I would like to tell the Hon1:)le Minister that we are not against this 
scheme. If the Government likes to make a success of this scheme, they 
should set up an autonomous agency; have the agency manned by good 
people to help the co-operatives. There should be a mechanism whereby the 
plans of co-operatives will get passed by the Municipal Corporation. There 
are many problems of law. Does the Government think that these people wiU 
be able to solve their problems on their own? If we persist without such an 
agency, no building will get constructed in the next five years. I insist upon 
a powerful agency that will bring clearances of the Brihan Mumbai Mtmicipal 
Corporation, Mumbai Regional Authority and the No Objection Certificate 
needed for building construction. This agency is needed to expedite the affairs 
of co-operative societies. Else, the plans of co-operative societies will not get 
passed for years together. The plans of Housing Boards do not get passed for 
years. What will be the fate of plans of co-operatives of poor people? The 
plans of co-operatives have got to be passed with dispatch. The old chawls 
have to be entrusted to the new agency. Three to four co-operatives of old 
chawls will have to be formed. These co-operatives need to be provided with 
NOCs; they would also need help to solve their legal problems. If these 
things are done, the members of co-operatives will feel that buildings of their 
own shall come into being. I have suggested that a high power authority be 
set up to address the problems with the Brihan Mumbai Municipal 
Corporation. I would like to make this scheme succeed on all fronts. Dwellers 
have to be made owners. Various co-operatives have to be formed. I would 
like to urge the Government to see that no quarrels and clashes take place
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among these various co-operatives. Otherwise, without the agency suggested 
by me it will be difficult to allot a place to a co-operative.

The scheme proposed by the Government will create problems of law 
and order in this city. In Mumbai, murders take place for a square foot of 
land. The Government should not remain complacent about safeguarding 
the interests of tenants. The Government would like to set up a number of 
housing co-operatives. There should be an agency to co-ordinate the 
functioning of various co-operatives. This agency will inspire confidence in 
tenants that something is being done for their houses. There should be a road 
map for the whole scheme. The Government has to think of those who will 
not come into the co-operative fold. Will you carry on the repair work of 
those tenants of the old chawls who do not like to get involved in the web 
of co-operatives? When the Government talks of co-operatives, who will take 
the responsibility of repairs? The Government cannot shirk this responsibility. 
The Government has thought of 70 per cent of people who would form co
operatives. But they have not thought about the remaining 30 per cent who 
do not like to be members of co-operatives. The Mumbai Regional Authority 
should not tell these 30 per cent people that they have no right to stay on in 
their existing premises. The Goverrunent has to undertake the responsibility 
of such tenants. The Government should give greater thrust to the repair 
work of the old chawls. Shri Navalkar has made a suggestion in this regard. 
He has asked, how would be the Government raising resources for repairs of 
chawls? Is the Government setting up transit camps for those who do not 
become members of co-operative or does the Government want to cast them 
adrift? The Government has stopped acquiring land under the land ceiling 
legislation. The Government should assure whether it wants to acquire lands 
for the low income people. The lands acquired under the land ceiling 
legislation should be made available for housing for low income groups on 
ownership basis. We are doubtful about the efficacy of the policy adopted 
by the Government in solving the housing problem. I would, therefore, like 
to plead with the Government to consider our amendments with an open 
mind.

One hon'ble member said that this Bill is fulfilling the commitment given 
by their party. This is not an issue of any single party. This issue concerns us 
all. If the ruling party treats it to be a common issue for all, the Opposition 
party will support the ruling party in solving the housing problem. If the 
Government does not accept the amendments suggested to the Bill or if the 
Bill along with amendments is not passed, it will meet the same fate as that 
of the rubbish when it is burnt. While framing Acts, take care of the interests 
of tenants. Otherwise, the people will express their disapproval in their own 
ways.



THE CONCERNS OF MAHARASHTRA*

nt

I stand here to speak on the budget. Ehiring a marriage, the custom is 
that initially, the relatives present gifts to brides/bridegrooms and then others 
follow with their gifts. Likewise, here, first the ruling party members have 
put across their views. Now, we are here to set out our thoughts on the 
budget.

Hon1:)le member Shri Ramrao Adik found fault with this budget on the 
ground that it is devoid of any concrete plan for the low income people. I 
agree with his opinion. The thought about the Marathi-speaking man weighs 
on my mind prominently. This thought makes me find no new direction in 
this budget. I regard this budget as an old one presented by a young Finance 
Minister. A young man is fired with aspirations and ambitions. He conceives 
new programmes. Unfortunately, I do not find any thing like this in this 
budget. As usual, this budget brings with it, new taxes and new exemptions. 
Had he introduced any new provision for the good of the Marathi-speaking 
people and Maharashtra, I would have greeted it with pleasure.

This budget imposes taxes on diesel, petrol and cement; it covers the 
proceeds of the lottery, petroleum products and turn-over tax. This budget 
lacks imagination. The State Finance Minister could have devised new sources 
of revenue. Mumbai is the capital of Maharashtra. Taxes can be imposed on 
the rich people in Mumbai. If such taxes were considered, we would not 
have had this budget of Rs. 2110 crore. Hon'ble members referred to the 
Bombay High gas as source of handsome income. This Bombay High gas 
could be exploited for the good of Mumbai and Maharashtra at large. Chemical 
plants based on the Bombay High gas can be sit up in the backward regions 
of Vidarbha and Marathwada. The Government does not have any plans in 
this respect. One chemical plant has the potential for giving jobs to five lakh 
people. Hon'ble member Shri Kevalchand Jain had brought home to this

* Participating in the discussion on the Budget for Excess Grants, Maharashtra Legislative 
Coundl (30 June 1986).
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House the importance of such plants. This budget has done nothing to make 
use of the Bombay High gas for the benefit of Maharashtra.

The Maharashtra Petrochemiccd Corporation was set up in 1982. Not a 
single employee was appointed by this Corporation in the two years between 
1982 and 1984. The Maharashtra Government never thought of exploiting the 
potential of petrochemicals as was done by the Gujarat Government. New 
factories have come up at Nagothane and Thai Vaishet. The Government did 
not plan to impart training to Marathi candidates who could have been 
absorbed in these factories. Maharashtra may have petrochemical factories; 
but you may not find any Marathi-speaking employees there. We have 
enquired of all officials concerned. None of them could provide any 
information on a plan for training Marathi youth for jobs in petrochemical 
factories. I am sorry to say that the Maharashtra State Petrochemical 
Corporation is doing nothing worthwhile.

The Government should have new schemes for generating income. The 
BEST undertaking earns lakhs of rupees by putting up ads on the poles. The 
MSEB (Maharashtra State Electricity Board) should do likewise. The Chairman 
of the MSEB does not any have plans to do so. A helicopter was to be 
introduced to lure tourists to Mimibai. The tourists were to be flown from 
Nariman Point to Matheran and Mahabaleshwar. Some schemes are 
annoimced; but they never see the light of the day. What happened to the 
floating hotel and waterways ? I read in the budget papers that 22,351 villages 
suffer from acute scarcity of water. Mumbai city can boast of having five 
thousand persons who have unaccounted money of Rs, one hundred crore ! 
Does the Government have any plan to turn this money to good account. 
There are thirty districts in Maharashtra. If these districts are assigned to 
captains of industry, they can help overcome drought in these districts.

I have brought with me the copies of the Nava shakti of 25 and 26 June. 
Their leader says, Maharashtra State is not an asylum {Dharmashala). Who 
else can think of the weU being of the Marathi-speaking man, other than the 
Ministers of Maharashtra ? The Silver Jubilee of the Maharashtra State was 
celebrated last year. The late Yashwantrao Chavan and Shri Vasantdada Patil 
said that they could not find the Marathi-speaking man in Mumbcii. This city 
is being made over to the non-Marathi-speaking people. The present Chief 
Minister says that Mumbai no more belongs to Marathi-speaking people. He 
adds that Mumbai belongs to people of other States also. What is the state of 
affairs of officials in Mantralaya ? If an official cannot speak the language of 
the people, he will not feel affinity for the poor people. The Union Government 
has assigned 286 IAS officers to Maharashtra. 104 of them are non-Marathi- 
speaking. The Maharashtra State Government sent on deputation 59 officers
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to the Union Government. 49 of these 59 officers were non-Marathi-speaking. 
Shri R.D. Pradhan who was in the Union Government Secretariat is to retire 
on 30 Jime. He will be replaced by Shri Sukhtankar. Out of 29 districts, 16 
districts have non-Marathi-speaking collectors. Out of 29 districts, 14 districts 
have non-Marathi-speaking Zilla Parishad Executive Officers. Out of 92 
Corporations, 50 Corporations have non-Marathi-speaking chief officers. Such 
state of affairs is not found in other States like Karnataka or Tamil Nadu. The 
Marathi-speaking engineers are without jobs. In the MSEB, the Chief Engineer, 
Executive Engineer, Sub Engineers, Assistant Engineers—all are non-Marathis. 
The Maharashtra Government should start coaching classes for IAS students. 
Even five per cent of the cadets of the National Defence Academy are not 
Marathi-speaking boys. The Mahcirashtra State Government should try to 
devise ways so that more Marathi-speaking boys get enrolled in the National 
Defence Academy.

The Government had estimated to have 1,14,069 blocks as a result of the 
Urban Land Ceiling legislation in the year 1985-86. Only ten thousand blocks 
were built and seven thousand blocks were given over to the non-Marathis. 
How much land was set aside for the weaker sections in 1985-86 ? A total of 
7523.17 hectares of land were allowed exemption. Blocks were not given in 
the aftermath of this exemption. The poor people did not get any benefit of 
the Urban Land Ceiling legislation. The poor man must stand to benefit by 
way of this budget. Many meritorious students have come up in the SSC 
examination. What has this budget to offer them ? Why do intelligent students 
go overseas ? The Government should undertake the full responsibility of 
these students. The Government has decided to encourage sports. The Tamil 
Nadu Government appointed 90 teachers for sports. The Kerala Government 
has 90 coaches. Maharashtra has only 35 sports coaches. This number should 
be increased,

I would like to conclude my speech with reference to the Brihan Mumbai 
Municipal Corporation whom I represent in this House. The water supply 
scheme of Mumbai has evoked admiration. This scheme was to be completed 
in three phases. The first phase was completed one and a half years ago. The 
Corporation has not received Rs. 11 lakh as yet from the Maharashtra 
Government for the first phase. The second phase is on the verge of 
completion. The Corporation is entitled to receive a matching contribution of 
Rs. 46.51 crore from the Maharashtra Government for this second phase. The 
Government should declare to hand out these sums to the Mumbai 
Corporation. The development plan of the Brihan Mumbai Municipal 
Corporation has been pending with the Government for one and a half 
years. The plan for suburbs hcis also been pending. This plan amounts to
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Rs. 6,000 crore. It devolves upon the Maharashtra State Government to make 
Mumbai beautihil. Be it the exemption in the Urban Land Ceiling, or the 
provision of housing, or it may be about the advancement of the Marathi
speaking man, the Finance Minister should prove that he has care and concern 
for the Marathi-speaking people.



MAINTAINING LAW AND ORDER*

nn

This House has heard of many instances of crime committed in the State 
of Maharashtra. We know why these crimes are committed and the measures 
to check these crimes. I have heard all the speeches in this debate. All these 
speakers, with one exception, have agreed on the increase in crime in our 
State. Atrocities are committed on adivasis. We hear of dowry deaths. The 
common man has become helpless. These crimes are ascribed to the 
inefficiency of the Police Department. Is the Government ready to assume the 
responsibility for these crimes ? The Government seems to have lost control 
of the Police Department. The police constables do not feel awe towards their 
superiors. They seem to feel that all their misdoings will be condoned. In 
spite of the high rate of crime, not a single Deputy Superintendent of Police 
has been suspended. No police inspector has been summarily dismissed for 
wrong doing. Unless drastic action is taken against inefficient police officers, 
the rate of crime cannot be checked. Two years ago, it was difficult to grant 
bail to a criminal involved in a murder case. Now, all culprits in a murder 
case are let off. If a murder is committed, a debate takes place in the 
Legislature. A condolence resolution is passed. Rusi Mehta, a corporator, was 
murdered. The Police Department says that since Mehta had refused to take 
their protection, they were helpless. But he had given names of suspects who 
wanted to hurt him. The Police Department did not take any action against 
these suspects and hence his murder could not be avoided.

What is our Intelligence Department doing ? Our CID—Criminal 
Intelligence Department—calls for improvement. If a complaint is lodged 
with the Police Department against a criminal, they are not able to provide 
assured protection. Justice cannot be ensured by the Govemmient machinery. 
Efficient and strict police officers cannot remain in one place for a long time. 
Efficient officers do not get cowed down by political pressures. The 
Government should support strict and efficient police officers who have the

Participating in the discussion on the Deteriorating Law and Order Situation in the Statê
Maharashtra Legislative Council (14 July 1987).
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guts to take on the criminals. The State Home Minister is a gentleman. But 
he should not be so gentle. This Minister issued an order to treat Shiv Sainiks 
of Dhulia as political detainees. But this order was disregarded by his 
subordinates. I would like to urge him to take action against these police 
officers. An officer who murdered two persons in the police station was let 
off on bail. We have begun to feel that we cannot depend on the Government 
machinery for the just administration of law and order. I would like to make 
another request to the State Home Minister. If a citizen complains against a 
criminal, the name of that citizen should not be disclosed. The citizens are 
scared of approaching the Police Department because of the disclosure of 
their names. That is why criminals get impudent. The Government has to 
create fear in the minds of police functionaries and criminals. Otherwise, the 
Chief Minister has no right to continue in his high office.



REHABIIITATING THE DISPUCED*

h e e

Sir, I seek your leave to move the following Resolution:—

The Maharashtra State Council reconunend to the Government to fix the price of 
land acquired for dams and projects on the basis of the yield of that land, the 
estimated cost of sustenance of the members of family of a landowner and the 
estimated cost of his house. The landowners should be rehabilitated by paying 
compensation on this basis.

The Government has declared the year 1988-89 to be the Year of 
Rehabilitation. Hence, I think it appropriate to introduce this Resolution. 
This happens to be the year of the fulfilment of the promises about 
rehabilitation.

Hon'ble Minister Shivajirao Deshmukh has just returned from his tour of 
Ratnagiri and Sindhudurg. He exhorted the officials that the problems of 
rehabilitation should not be dealt with according to the letter of law; rather 
they should be handled with humane considerations and sensitivity. I take a 
cue from the Minister's speech and would like to put across some suggestions.

The law of rehabilitation, passed in 1975, suffers from various lacunae. 
The rehabilitation measures are taken with reference to that law. Every law 
needs to be amended in the course of time. This law of rehabilitation has 
remained imamended. Hence, I feel it imperative to amend this law to remove 
the deficiencies.

I would like to submit these suggestions. First, I would like to talk about 
the price of land acquired for a dam. Farmers do not get compensation 
according to their expectations. This compensation is low and hence they 
have to agitate to get this compensation enhanced. Only after an agitation are 
the farmers paid a higher compensation. Those farmers who do not agitate, 
do not get due compensation. Though I know of many mstances, I would

* Moving the Resolution regarding Change of Procedure for Granting Compensation to People 
Destabilised by Projects, Maharashtra Legislative Council (17 March 1989).
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like to quote only one such instance. When New Mumbai was being 
developed, it was decided to compensate landowners at the rate of Rs. 5,000/ 
- per acre. An intense agitation was launched against this rate leading to 
firing and loss of some lives. Subsequently, the compensation was enhanced 
to Rs. 15,000 and Rs. 25,000 per acre in individual cases. The same thing 
happened in the case of Nhava Sheva Port also. These rates of compensation 
should be so fixed, as to do away with the imperative of starting an agitation.

The Government follows a certain practice to decide upon the rate of 
compensation. The price of land is assessed according to the prevailing market 
rates. This practice is objected to in some cases. The projects coming up near 
Mumbai are likely to pose serious problems on the issue of compensation. 
The Nagothane project is to come up on the Mumbai-Pune Highway. Projects 
are contemplated for Revdanda Chehare and Jayagad. It will be good if the 
Government announce the policy of compensation of land for these projects. 
The experience of making over lands to farmers affected by projects is not so 
satisfactory. The Koyna project dates back to 1950. Adequate care does not 
seem to have been taken to give alternate land to farmers whose land was 
acquired for the Koyna project. One farmer affected by the Koyna project was 
given land at Borivli. This land was entangled in a court case. The High 
Court has declared this land to be the private property of another person. 
Where should the Koyna project affected man go now? Some land near Taloja 
was given over to project affected farmers. But these plots were subsequently 
acquired by the Maharashtra Industrial Development Corporation.

In some cases, land is given over to project-affected people. When they 
come to these places to stay, they come to know that the required amenities 
are not provided there. The law specifically states that the project affected 
people should be given land in the areas which derive benefits from these 
projects. What should be the price of houses constructed on land acquired by 
the Government? When an alternate plot is given for rehabilitation, he is 
extended a loan of Rs. 2,000/- for erecting a new house. This policy needs 
revision. The Government should ascertain the worth of his existing house 
that is to be demolished for a contemplated project. A piece of land is acquired 
for an irrigation project, dam, industry or a Government scheme. A seller 
takes his family elsewhere with the feeling that someone may better his 
prospects by utilizing that land. A landowner has to sacrifice when the 
Government takes over his land for some development work. The Goverrunent 
should have a sympathetic approach towards landowners. When a new 
rehabilitation colony is put up for landowners whose lands are acquired, that 
colony (gavathan) should be well equipped with amer\ities such as schools, 
crematorium, roads, street lights and water supply. Those people whose lands
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are acquired, should be provided with jobs. I would like to claim that the 
Government has reaped handsome gains in the New Mumbai project. The 
lands acquired from farmers at the rate of Rs. 5,000 to Rs. 10,000 per acre, 
were sold out at the rate of two lakh rupees per acre. In spite of these gains, 
the provision of jobs to former landowners does not appear to be satisfactory. 
This law of acquisition of lands should be amended thoroughly. Moreover, 
the approach should be qualitative and fundamental.

I would like to cite the instance of the Ujani dam. Fifteen thousand families 
were displaced because of this project. It was promised that they would be 
rehabilitated immediately. Inspite of this promise, only seven or eight thousand 
families have been rehabilitated so far. Eight thousand families are yet to be 
rehabilitated. The office set up for the rehabilitation purposes has been closed. 
The people concerned are poor. They should have been provided with jobs 
and then the office should have been closed.

Yesterday, the Honl)le Chief Minister referred to Revdanda. This project 
affects five villages—Salav, Sanjaynagar, Nidi, and Chehare with new gavatJmn 
and Mithekhor. It is proposed to set up a sponge iron project by displacing 
these five villages. We are not against this project. However, we shall oppose 
it if these five villages get displaced because of this project. Salav has 275 
families, Sanjaynagar 100, Nidi 45, Chehare 125 and Mithekhor 180 families. 
These people have orchards of coconuts and betel nuts. If their lands are 
acquired, they may have to go elsewhere and incur great losses and pain. The 
Government has disregarded the interests of these villagers. We are not willing 
to part with the smallest piece of land, if the families of the five villages are 
uprooted from their moorings. While the market rate of land there is one 
lakh rupees per acre, the industrial group which is starting the project is set 
to acquire these lands at the rate of Rs. 10,000/- per acre. They don't look to 
be willing to pay fair compensation for these plots.

No guarantee is given about jobs to those people whose lands are acquired 
for projects. We are anxious to know how many Marathi-speaking people 
were conferred contracts by the Nagothane Project. An agency needs to be 
set up to see that the Marathi-speaking people get these contracts.

A farmer's family develops attachment toward their land over the course 
of one to two hundred years. The Government does not show empathy for 
this attachment. That is why agitations come about. We would like the 
Government to give us an undertaking on the vital points we have raised. 
The existing law is inadequate. It has to be amended. The work of rehabiUtation 
is done by one Department in Mantralaya. In place of this Department, there 
should be a high powered authority for rehabilitation. This authority should
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take measures for the acquisition of lands cind the provision of jobs to farmers 
and labourers working on those lands. The rate of compensation for lands 
should be revised. Those whose lands are acquired, should be rehabilitated 
on places that are convenient for settlement. I would like to request the 
Hon'ble Minister to accept this Resolution and act accordingly.
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WELFARE OF THE WORKING CLASS*

h e h

Sir, I seek your leave to speak on the Short Duration Discussion, vide rule 
101, on the following subject:-

"The police resorted to unrestrained firing on the agitators at the Nagpur Alloy 
Casting Company in the Hingana Industrial Estate. Two workers died of this 
firing and some workers were seriously injured. The management of the said 
Company tried to bring forty-one workers by railway from the Puri District in 
the Orissa State and to recruit them into the Company with the connivance of the 
Police Department. This development has spawned terror in the Hingana 
Industrial Estate. Hence the administration is requested to take action to defuse 
the tension in the Hingana Industrial Estate."

Sir, I raise a debate on the sensitive issue of the firing on the agitators of 
the Nagpur Alloy Casting Company in the Hingana Industrial Estate on 
2 August. The workers of this factory were fired upon on the midnight of 
2 August and the early hours of 3 August. This firing claimed the lives of 
Sadashiv Rajendra Jena (24 years old) and Harmohan Senapati (32 years old). 
Many workers got seriously injured because of this firing.... The night of
2 August turned out to be a terrible one for these workers. This Company is 
located in the backward regions of Maharashtra. This Company does not 
enrol the local employees. According to my information, ninety per cent of 
the employees of this company hail from other States. The employees recruited 
here come mainly from Bihar and Orissa. Employees are retained on contract 
and it seems to be its policy never to confirm these employees. The leaders 
of employees here pressed for the confirmation of the employees. It is alleged 
that the management instigated firing against the agitators with the help of 
the Police Department.

I have to lodge my first objection. It was wrong for the Police Department 
to intervene in this dispute with partiality towards the employers. TTie police

* Participating in the Short Duration Discussion on indiscriminate firing by Police on agitating
employees of the Nagpur Alloy Casting Company at Nagpur, Maharashtra Legislative Assembly
(8 August 1990).
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did not act against the employers though they knew their wrong doings. I 
can cite the statement dated 28 July issued by the Bharatiya Kamgar Sena. 
The statement alleged that the employers here are filing fictitious cases against 
the employees. This statement pleaded for the protection of the employees 
concerned and the withdrawal of police cases. The management and its goons 
forcibly lifted leaders and employees from their homes and threatened them 
with murder. The employees demanded that the contract system be abolished. 
The agitators submitted the said statement to the Police Commissioner on 28 
July and yet no action was taken by the Police Department. This led to the 
firing of 2 August. Why did the Police Department not take any action in 
spite of the advance warning of five days? Why were precautions not taken 
to avoid this sorry incident? The Labour Ministry has been consistently 
ignoring the demands of employees to terminate the contract system. I would 
like to maintain that the contract system should be eradicated from the whole 
of Maharashtra State. The Maharashtra Government has extended loan of 
Rs. 1.5 to 2.5 crore to this company and helped them to secure the land. I take 
it to be the duty of the State Government to ensure that names of the local 
employees from Nagpur get into the muster rolls of this company. The village 
Nihdoh is two km away from Hingana. Some people from outside are brought 
by bus in the Hingana Estate, these people go to this village for lodging and 
the police constables ask them to go for work to Hingana the next day. I have 
nowhere else seen the interference of police, as I noticed here. I would like 
to insist upon the Government to instruct this company to provide jobs to the 
locals. Two employees lost their lives for no fault of theirs in the firing. The 
Government should initiate action against the police officials responsible for 
the death of these two employees. The Assistant Commissioner of Police and 
the Police Sub Inspector responsible for this incident should be suspended 
forthwith. Those police officers who resorted to firing without any justification 
have no right to stay on in the service. The State Minister, Shri Ranjit 
Deshmukh who visited the spot expressed the view that the firing was 
imwarranted. I take it to be the view of the Government also. Hence the two 
officers should be debarred from office at once. I would like to charge that 
the Police Commissioner did not apply himself to his job. A similar incident 
of firing had happened earlier when he was found to be inattentive to his 
duty in spite of a morcha. I would like to demand his removal from Nagpur 
city. A judicial inquiry should be instituted into this firing and the guilty 
officials should be removed from service. I pay my homage to the two workers 
who lost their lives in the firing.



MUMBAI URBAN DEVELOPMENT RULES*

h e f

I seek your leave to put across the following Motion:—

'"The Government has recently notified the rules about the development of 
Mumbai. The mill owners have been given permission to sell out their lands. It 
has caused fear and indignation in the minds of mill hands about the security of 
their jobs. Hence the Government is requested to take appropriate measures."

Sir, I may be allowed to explain the background of this resolution. Some 
members may feel that the debate is not relevant to the development rules 
of Mumbai. The publicity communique prefacing these rules states:

"The Committee of Secretaries presided over by the Chief Secretary had many 
sittings. The views were exchanged between the Chief Minister and the Urban 
Development Department. This exchange produced New Development Regulation 
Rules for the Brihan Mumbai Municipal Corporation. These rules were sanctioned 
by the Maharashtra State Government on February 20, 1991."

It means that these rules were not framed by the Secretaries or the Urban 
Development Department. They were finalized under the guidance of the 
Chief Minister. Therefore, these rules need to be debated seriously

I read these rules thoroughly. These rules have given many concessions 
to the builders. These concessions pose the threat of an exponential growth 
of this city. I myself had insisted upon the notification of these rules. The 
concessions and facilities afforded to builders and developers by these rules 
may result in an increase in the population of Mumbai from one crore to two 
crores in the next ten years. Sir, how can this city support two crore people? 
Does the Hon'ble Minister consider the Mumbai city to be a basket of fish? 
So many people have to be provided with space. They need to be supplied 
with electricity and water. No thought seems to have been given to make 
urban amenities available to these people. These rules may create utter chaos

* While moving the Motion regarding the Mumbai Urban Development Rules and permission
given to the Mill owners to sell the land̂  Maharashtra Legislative Assembly (19 March 1991).
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in Mumbai. I apprehend that problems of law and order may emerge due to 
such a large population. When I was the Mayor of Mumbai, I had given the 
slogan Cleait Mumbai-Green Mumbai. ... The rules framed by the Urban 
Development Ministry may ruin the Mumbai city in no time.

Sir, these rules demand serious consideration. Please allow me to express 
my objections. Why were these rules not published in Marathi, though 
Mumbai is the capital city of the State of Maharashtra ? Why were these rules 
notified at the onset of the Session of the Legislature ? The initiative to frame 
these rules was tciken as far back as 1983. The Brihan Mumbai Municipal 
Corporation had also invited objections to development rules in 1983. The 
Committee published its report in 1985. The D'Souza Committee report became 
public in 1987. These rules have been lying unimplemented for seven years. 
Why was no debate scheduled for discussion of these rules? Why are these 
rules introduced from the backdoor? Why did not the Urban Development 
Minister hold a Press conference about these rules? Some officer has notified 
these rules. I feel that the Government is afraid of facing the people.

Sir, I will just stick to the salient points because pf the constraint of time. 
I must refer to the favourable features of these rules. The provision of two 
hundred blocks in one hectare is good. The blocks of 150/200/250 square feet 
area, which were not so far available to the low-income and the middle class 
people, will become available henceforth. The Government has thought it fit 
to preserve historical buildings. The statement inviting objections in connection 
with these historical buildings has been notified in the press. Old buildings 
in this city deserve to be preserved. It has been made compulsory for builders 
to provide public buildings with lights, sealing of water tanks for eradicating 
malaria, post boxes at the ground floor so that a postman is not required to 
go upstairs, common TV antenna, social welfare centres, etc.

I don't wish to argue with the Government. I would like to request the 
Government to take the Opposition parties into confidence. The Government 
should pay heed to the suggestions made by the Opposition. I feel that the 
provision of Floor Space Index (FSI) looks to have been framed to meet the 
requirements of individual builders. Ten thousand copies of these rules have 
been disposed off in ten days. These rules are not available at the Government 
press. The members of this House cannot get copies of these rules. These 
copies have been cornered and grabbed by the builders and the architects. 
Thirteen ways have been devised to increase the FSI. Buildings on by-lanes, 
hospitals and old age homes have been conceded 100 per cent FSI. The hotels 
in F and G areas have been allowed 50 per cent FSI. The suburbs are allowed 
cent per cent FSI. The slums are permitted reservation in accommodation. 
Development rights have been made transferable. Hostels for women, cultural
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centres, lifts and two-thirds of mill premises are allowed 2500 sq. metres vide 
these rules. The FSI is one instead of one-half for reservations.

Some good building projects have to be encouraged. We shall never take 
objection to the building of hospitals. Why are hotels allowed higher FSI... 
It is wrong to allow higher FSI for hotels. Fifty-sixty per cent of rooms lie 
unoccupied. It is not correct to increase FSI for hotels just because the current 
year is being celebrated as the Tourism Year. Sir, the Shiv Sena Chief had 
insisted upon giving space to slum dwellers. We shall oppose the move of 
the Government to concede additional FSI to builders and deny space to 
slum dwellers. The instruction of Smt. Indira Gandhi not to construct buildings 
on sea shore has been disregarded. Any amount of construction has been 
allowed by the sea shore. The Government has ignored the policy of 
decentralization and allowed the establishment of industries by the sea shore 
vide section 59 of these rules.

I welcome transferable development rights and comprehensive 
reservation. The previous Development Plan could not be put through because 
of resource constraint. The Government has violated the rules with respect to 
mill premises. ... We insist that the conruhon man must derive benefit of these 
open spaces of mills. However, these Development Rules do not provide for 
such benefit. The Chief Minister and the Urban Development Minister did 
not accept the recommendation made by the Committee of Secretaries.

All powers have been given to officials whereas the peoples' 
representatives have been deprived of their powers. The powers of the City 
fathers of the Brihan Mumbai Municipal Corporation have been taken away. 
We oppose this move. The Government has done nothing to stem the influx 
into Mumbai. I find the Government unable to check the growth of private 
buildings. ... We feel that moves seem to be afoot to make Mumbai a free 
port. We shall never allow this move to succeed.



PRIVATIZATION-BANE OR BOON?»

he l

I have to set out the grounds which prompted me to introduce this 
Resolution:

' The Government of Maharashtra has made the policy decision of allowing free 
scope to the private sector in the segments of power generation, construction of 
highways and urban transport. We have to take into accoimt the experience of 
privatization. Hence we have to remove deficiencies and defects in the way of 
privatization before going ahead for the implementation of the measure of 
privatization."

This Government seems to have revised its basic policy, the socialistic 
pattern. The socialistic pattern was conceived to ensure social justice to the 
deprived sections of society. It is necessary to know why the Government 
revised the basic policy and went in for privatization. ...

When the Maharashtra Government intends to revise the basic policy, it 
should take this august House into confidence. Unfortimately, the Government 
did not raise the debate on this issue either in the Assembly or in the Council. 
I foimd it necessary to bring about this debate. ... I was surprised to read that 
some schemes are to be made over to the private agencies for good. The 
Government should take us, as peoples representatives, into confidence. I 
would like to remind this Government that they act as custodians. A custodian 
can never pass on the property in its charge to others. Such action has to be 
debated and made known to us, as peoples' representatives.

I perceive that to do basic things is the responsibility of the Government. 
The Government faces resource constraint to do these basic things. For 
example, road, bridges, power generation, transport, ports, docks, etc. fall in 
the domain of the Government. When the Government seeks the participation 
of the private sector in these sectors, it means privatization. It is essential to 
fix the boimdaries for privatization. The peoples' representatives have to be

* While moving the Resolution on privatization in power generation and other sectors,
Maharashtra Legislative Assembly (22 March 1991).
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consulted about the sectors to be privatized. I can understand that the private 
companies are being allowed to charge cess, toll tax, improvement levy and 
rights of advertisement. The Government is thinking of making over lands to 
private companies. I am doubtful whether the Government is entitled to 
hand over lands to private companies. I apprehend that the Government 
may hand over the ground floor of the Vidhan Bhavan for a shopping arcade! 
The Government may hand over the groimd floor of the Mantralaya to some 
shops in anticipation of utilizing the proceeds thereof for digging up canals 
elsewhere!

Privatization is a quiet revolution that is sweeping the world. More than 
50 countries have engaged in some form of the process either selling off State 
enterprises, deregxilating agricultural or industrial sectors, or contracting out 
Government services at a breathtaking speed.

The very thought of privatization has come from overseas. Britain, France, 
Japan, Brazil, Turkey, Bangladesh and now the Communist countries like 
Russia and China have taken to privatization. The Maharashtra Government 
made the first statement about privatization on 28 April 1989. The Government 
was to appoint the Tariff Commission manned by bureaucrats to frame the 
returns to be submitted by private companies who are responsible for 
maintenance and management. The first announcement was made about 
handing over the project of power generation to private companies. The 
Goverrunent had given the list of such undertakings to be handed over to 
private companies. My objection is that the Government is privatizing 
undertakings which are not included in this list. These undertakings cover 
thermal power station, the vehicle stand at Nariman Point, the International 
Convention Centre at Bandra, roads such as Mumbai-Dharamtar, Mumbai- 
Daryapur, Mumbai-Mandwa, Ferry Boat services at Rajapur and Baankoat 
channels dock at forest ports, and channels at Dabhol, Jayagad, Vijaydurg 
and Movar Terekhol. The Government had also given a list of minor ports to 
be privatized. This list had covered Mandavi, Dharamtar, Daryapur, Vasai, 
Bhayandar, Jayagad, and Vijaydurg. The Government is set to hand over 
other ports also for privatization. 1 read in the newspapers that 
Dr. Padmasimha Patil has announced the Government's plan to privatize 
guest houses, restaurants of the Tourism Department and irrigation projects.

I would like to pose some queries. Is the Maharashtra Government 
competent to do this? Is this move constitutional? The Maharashtra 
Government does not seem to have considered the consequences of this move. 
Sir, the decision of the Government was aimounced on 30 June 1989.1 would 
like to point out how the Government is acting against this decision. The 
Government had in its mind to transfer two projects in the backward
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Gadchiroli District to private companies after doing so in the Mumbai city. 
The private companies are seeking profitable projects and the Government is 
v^iiling to oblige them. The Government intends to keep with itself the loss- 
making projects. On 30 June 1989, the Government had announced the 
decission inviting bids from private parties. The priority of projects was to be 
determined and the projects were to bring about regional balance. The 
entrepreneurs were expected to make profits not in excess of 14 per cent. The 
Government has no plan to regulate profits of private companies at the level 
of 14 per cent. It was said that the ownership of lands was not to be handed 
over to the private companies. Yet, the Government is doing so. Therefore, 
this issue deserves to be debated by this House. Besides, the Government 
seems to have overlooked its condition of employing local people while 
entrusting projects to private companies.

I would like to invite the attention of this House to a fundamental point. 
I would like to request you to give directions to the Government. This House 
should be entitled to debate on the projects executed by the private companies. 
The universities have been conferred autonomy and hence the problems of 
universities are not debated by this House. I apprehend that the members of 
this House may not be allowed to see the projects handled by private 
companies. These private companies are seen to be doing their work at 
economic rates. Tomorrow they may resort to court litigation for earning 
exorbitant profits. It is necessary for the Government to decide on restrictions 
to be imposed on private companies. The Government has not debated about 
these restrictions though two years have passed. It is said that a ferry service 
is being run by the Satyagiri Shiping Company, but in actual practice, nothing 
is hapf>ening like that. The vessels of this company are never seen near the 
Mumbai Port. It was announced that Mumbai-Goa shipping service was to 
be opened. The people of Konkan felt happy about this move. But where are 
the sailing vessels? Floating hotels were to be opened in the Arabian sea. 
Many annoimcements were made during the last two to three years; however, 
nothing has happened till date. The Public Works Department declared that 
many roads were to be constructed by private builders. However, no roads 
seem to have been constructed except the Jaisingpur bypass road. ... Two 
projects which Ccm be easily handled by the Maharashtra State Electricity 
Bocird have been handed over to private companies. The turbine at Uran and 
the Unit at Khaparkheda have been privatized. I can cite a number of such 
instances. It has been decided to privatize urbcm transport in 27 towns. Has 
the Government discussed this matter with the mimidpal bodies of these 
towns? It will require Rs. 250 crore to build roads in Mumbai.... The Mimibai 
Port Trust has refused to hand over its roads and hence, unfortimately, the 
issue of roads in Mumbai has been lying pending. Let there be privatization
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but with transparency; if it is done through the backdoor, it will create 
problems. Privatization must be transparent and free from corruption, if you 
want the support of the people, you should take the people and this House 
into confidence.

The capacity of units 3 & 4 at Khaparkheda is 420 MW each. The capacity 
of the turbine set at Uran is 820 MW. It has been decided to entrust these 
units to private companies and the estimated outlay thereof is Rs. 1650 crore. 
The assets of the Maharashtra State Electricity Board (MSEB) amount to 
Rs. 6141 crore and its power generation capacity is 6146 MW. Do you think 
that the MSEB is unable to handle the projects at Khaparkheda and Uran? 
The Government may plead the constraint of resources as one reason. The 
MSEB should recover the outstanding of Rs. 400 crore. Resources can be 
raised by a number of ways. We should think of privatization only as the last 
resort. When there are no resources with the Government, the option of 
privatization can be considered. Please do not demoralize the Public Sector 
while making a move to privatizing the Government units. The Maharashtra 
Government should not imitate the policies of privatization followed by 
Gorbachev in Russia. I would like to quote the opinion of Prime Minister 
Chandra Shekhar, who happens to be a Wend of the Chief Minister who felt 
that to privatize beyond a certain extent is to mortgage this country for the 
future. Privatization can do good to enhance efficiency and to reduce the 
pressure of bureaucracy. If the sectors suffering from scarcity of resources 
and raw materials are given over to private entrepreneurs, it may lead to the 
monopoly of a few units and it is certainly dangerous. That is what Shri 
Chandra Shekhar had to say. My request is please do not privatize, please do 
not mortgage Maharashtra.
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DROUGHT RELIEF*

This is the most important issue in the Session being held at Nagpur. I 
had expected that the Chief Miiuster would be present in the House to listen 
to the debate on famine. I am aware of the rule, that it suffices if the Minister 
of the concerned Department is present in the House. Even the presence of 
any one Minister is also sufficient. When the subject concerning the entire 
State is being debated in the House and when the people are anxiously 
looking towards the House for direction, it becomes necessary for the Chief 
Minister to be present in the House. I may request the Speaker to ask the 
Chief Minister to be present here. The nature of this Resolution is such that 
the presence of any Minister holding any one portfolio will not do. When the 
subject of famine is being discussed, the presence of a minimum four 
concerned Ministers in the House is obligatory. The Revenue Minister is 
directly concerned with famine. The Minister of Rural Development needs to 
listen to this debate. The vital subject of supplies of foodgrains and food 
articles makes the attendance of the Food Minister necessary. The Minister 
for Irrigation and the Minister for Employment Guarantee Scheme should 
take note of this debate. The issue of famine is too serious. It calls for the 
presence of the Minister of Finance too. While the subject of famine is being 
discussed in the House, cases of theft have been increasing in the State. 
Considering this fact, the Minister of State for Home Affairs should have 
been present in the House. Some Ministers may have to attend urgent business 
in the Legislative Council. The Chief Minister who shoulders the responsibility 
of the Government, should have been present here in this House.

Let me clarify one point at the outset. I do not like to talk of famine from 
any political angle. I do not like to go into the performance either of the 
Congress or the Opposition parties. Mciharashtra in general, cind Vidarbha 
and Marathwada in particular, face an imprecedented famine. The House 
should participate in this debate with all sincerity and should suggest ways 
so that three-fourth of the population of the State can secure relief from the

* While moving the Motion on the famine conditions in Vidarbha and Marathwada, Maharashtra 
Legislative Assembly (5 December 1991).

410



SELECTED SPEECHES OF MANOHAR JOSHI 411

State Government. The Chief Minister had announced after the Cabinet 
meeting held at Aurangabad that three-fourth of the State is in the grip of 
famine. The Opposition parties have to suggest measures to the Government 
to get over famine conditions. The members of the ruling party have also to 
make suggestions in this regard. All these suggestions should have been 
taken into account to frame a policy to combat the famine. Unfortunately, 
this could not come about. I have proposed a motion of breach of privilege 
against the Hon'ble Chief Minister. The Speaker has agreed to give his ruling 
on Monday. I would like to make one point clear. The issue of famine is 
concerned with the silent millions of Maharashtra and not the eloquent few. 
The eloquent people in towns and cities can get organized and have their 
problems voiced. Their issues are put across effectively through the medium 
of newspapers. Various unions are formed to ventilate their problems. The 
problem of famine concerns farmers and agricultural labourers. They don't 
express their grievances explicitly. I am putting up the issue of 75 per cent 
silent masses of the State. I trust that the Ministers here who hail from rural 
areas will consider this issue earnestly.

I begin the debate on this motion. The House Advisory Committee has 
agreed to allot ample time for debating this subject. The Chief Minister did 
not insist on finishing the debate today itself. Hence, I thank him. The debate 
may continue even on Monday. But the debate must be comprehensive and 
it should cover all facets of the problem. I welcome the stance of the Chief 
Minister that the House must reflect the voice of the silent populace of the 
State. Though the famine has stalked mainly Vidarbha and Marathwada, it 
is severe in some other parts of Maharashtra also. I will mainly focus on 
Vidarbha and Marathwada and make a passing reference to the other parts 
of the State.

We are informed that the famine of 1972 was very serious in Maharashtra. 
The newspapers have extensively publicized the famine of this year. The 
papers say that this year's famine is more severe. We attempted to represent 
the farmers' problems before the Government and the Legislature by ways of 
morchas, demonstrations and delegations. I would like to urge the Council of 
Ministers and this sovereign House that they should no more torment the 
famine-stricken people. We had taken out a morcJm at the time of the meeting 
of the Council of Ministers held at Aurangabad two months ago, and urged 
to declare three-fourth of Maharashtra to be famine-stricken. The Hon'ble 
Chief Minister declined to do so on account of a technical problem. The 
talathis (revenue clerks) went on strike in many parts of State. Hence, the 
yield of lands (anewari) could not be ascertained in percentage terms. He felt 
that roughly three-fourth of the State can be said to be under famine on a 
rough estimate. About two and a half months have passed by. The strike of
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the talathis continues in some parts. The figures of percentage yield are not 
available as yet. Almost the entire State is in the grip of the famine; how 
come then that the Government is unable to settle the strike of the talathis? 
The Government has some statistics of the yield of agriculture of some areas. 
I would like to suggest that those areas reporting less than fifty per cent of 
yield should be declared famine-stricken.

The monsoon rains fall from June to September in Maharashtra. I have 
information about some talukas in Marathwada. These talukas had rains in 
July and thereafter they did not receive any rainfall. Many places in Vidarbha 
did not have a trace of rainfall after July. The absence of rains have brought 
about a severe drought in these regions. The instance of Movad is worth 
quoting. It had such plentiful rains that it led to floods and utter destruction. 
Many places in Vidarbha had abundant rains in the beginning. Later on, they 
did not have rains when they needed it badly for the crops. This has brought 
about miserable conditions for our farmers.

There are some regions in Maharashtra which receive very scanty rains. 
At the most, we can utilize only 26 per cent of rain water for our land. 
Actually, we have been able to utilize only 10-12 per cent of water for 
agriculture. It can be legitimately expected to exploit 26 per cent of rain 
water. Even though there are problems in such utilization, all efforts must be 
made to do so. I would like to make a statement with full responsibility. If 
anybody thinks that drought is a natural calamity, we do grave injustice to 
the farmers of Maharashtra. I think that famine and drought are man-made 
problems. One may ask, 'Who is to be blamed if there are no rains?' It is 
within our reach to store rain water. The challenge before us is how to store 
and conserve rain water. What measures can be devised to prevent famine in 
the future? I feel that we must have the determination and proper planning. 
Our House must give top priority to this issue. Other issues can be tackled 
later on. Water must become our highest priority.

I would like to make a request with all earnestness, to bring out a White 
Paper on the issue of famine. I do not want this White Paper to remain a 
mere office document. The Hon'ble Speaker of this House Shri Madhukarrao 
Chaudhary was Minister of Education. Then he had produced the White 
Paper on Education. I think that this White Paper provided a direction to the 
education system in Maharashtra. Big water reservoirs should be constructed 
and the water problem should be solved for ever. Questions and replies in 
the House can never resolve this issue. This year's famine is a serious one 
after the drought of 1972. Hence the White Paper should be produced at the 
earliest possible date. May I congratulate the Chief Minister for announcing 
some vital decisions? I do it as the Leader of the Opposition, as I would like



to transcend party lines and think of this issue with a proper perspective. 
The Chief Minister has announced certain concessions in coUection of taxes 
of water and electricity. Subsequently, he laid down a proviso, 'The dam 
water will be provided only to those farmers who pay Aeir arrears in this 
month.' Why this mockery of the farmers? It is wrong to expect them to pay 
water tax. It is our first duty to rescue them from financial crisis. I would like 
to request you not to take this stance and create difficulties for farmers.

The Government has set up a Committee comprising Hon^ble Ministers 
Padmasinha PatQ, Vilasrao Deshmukh and Rohidas Patil to check the feasibility 
of the programme of digging wells under the Employment Guarantee Scheme. 
It is unfortunate that none of these three Ministers is present in the House. 
Has this Con\mittee submitted its Report? Has the Cabinet made any decision 
on this Report? This Committee might not have talked to new members like 
me. But did they at all talk to veteran authorities like Shri Ganpatrao 
Deshmukh? This is not the way an ideal democratic government should 
function. These Ministers should have talked to members who know the 
problems of farmers and then finalized the course of action. These Ministers 
may be wary of giving credit to members for their suggestions which might 
have prevented them from seeking discussion with knowledgeable members. 
For someone like me, it is immaterial who gets the credit for devising 
appropriate policies. I would like to give you aU credit. But I would like to 
urge you to protect the interests of the farmers. I would have admired the 
Ministers had they discussed this issue with knowledgeable members of the 
House. It is my information that the Conmiittee did not discuss the matter 
with any member of the House. This Committee delayed in making decisions. 
Well, the Conrmiittee made a decision about wells. What is the status of 
boreholes/bore wells (koopnalika)? The issue of water is related to famine and . 
hence I pose this question. We are not getting a hint of the famine just today. 
We have been aware of the onset of famine for the last three months. It is our 
misfortune that the notice of the contract of boreholes was notified just ten 
days ago. The Government does not have any outline of a borehole policy. 
They have no plans of places where boreholes are to be drilled. Maharashtrian 
youth tried to get this contract. But this Government is trying to award this 
contract to bidders from another State. I have strived hard in this House to 
secure justice for the Marathi-speaking people. I am, therefore, pressing this 
issue this time also. The Cabinet is divided on the issue of selection of bidders 
for awarding the contract of boreholes. Therefore, farmers in Maharashtra do 
not get water. If the contract is to be awarded to some outside bidder, I 
would like to ask the Government not to play with the life of the farmers of 
Maharashtra.

SELECTED SPEECHES OF MANOHAR JOSHI 413



414 SIR SPEAKS

I always find the Government of Maharashtra to be weak. This 
Government invokes the name of Chhatrapati Shivaji. This Goverrunent does 
not seem to deal with the Union Government with force and assertion. When 
Chhatrapati Shivaji was made to stand in the third row, he got enraged and 
left the Mughal court furiously. It is a matter of pride. The Government of 
Maharashtra appealed to the Union Government to release a loan of Rs. 300 
crore to deal with the famine. The Union Government is not willing to oblige 
at all. What has now happened to the standing of the Government of 
Maharashtra? Maharashtra claims to have the tradition of the Chhatrapati. 
The Government of Maharashtra was not given a single paisa for the famine. 
The Union Government has expressed willingness to lend Rs. 44 crore only 
as agreed before. The Chief Minister returned from New Delhi and told 
reporters that Maharashtra cannot get additional finance from the Union 
Government. When is our Government going to show the pride of 
Maharashtra? When Maharashtra is parched with drought, the Chief Minister 
of Maharashtra should have forcefully demanded additional assistance from 
the Union Government. The Opposition parties are willing to extend full 
support to the Government of Maharashtra in its efforts to secure assistance 
from the Centre. If the assistance is not received fromi the Union Government, 
it will be very difficult to tackle the famine conditions. The issue of famine 
is not taken with the required gravity. The blame does not lie with Mirusters 
alone. Some blame goes to the bureaucrats too. I do not mean to find fault 
with all officers. I say with responsibility that white collared officials do not 
wish from the bottom of their heart to take assistance to the farmers. The 
Ministers should persuade officers to help the farmers. If persuasion does not 
work, employ force to make officers behave properly. I would like to tell you 
publicly not to forgive a single official in these severe famine conditions.

The drought has made conditions in Maharashtra very serious. The prices 
of essential commodities have been soaring. It is our complaint that black 
marketing has set in. What I am telling you is not about big and small 
villages. You may be surprised to know that basic necessities are not available 
in shops in towns and cities too. I would have posed this question to the 
concerned Minister who is not present in the House now. The essential 
commodities supplied by the rationing shops have not been available for the 
last one month. This happens to be the condition in my constituency of 
Dadar in Mumbai. Who is responsible for this scarcity? It is essential for the 
administration to be sensitive and responsive. The problems of scarcity can 
be got over, if the admirustration attends to them. The rationing shops do not 
have sufficient stock of foodstuff. This is very serious.

I would like to quote the instance of Beed District with a sense of full 
responsibility. Three hundred thousand cows, bullocks and buffaloes were
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taken from that district to the slaughterhouses in Mumbai. The farmers do 
not have fodder for these animals. The purchase price of a bullock is 
Rs. 5,000. But these bullocks are sold for slaughter at Rs. 150. The Government 
does not seem to be doing anything to help the farmers. I tend to be sceptical 
about all these speeches which are being delivered in this House. I would 
like to request you not to render the debate in this House to be a voice in the 
wilderness. Be sensitive and decide thoughtfully. Kindly see that decisions 
made here are put into effect at the lower levels. I feel confident that social 
workers will co-operate with you to see that the gains of your decisions are 
realized by drought-stricken farmers.

The conditions in the Osmanabad District, the constituency of 
Dr. Padmasinha Patil are equally grave. The House should take note of these 
grave conditions.

I would like to highlight another problem of the last two months. The 
incidence of thefts and robberies has increased. Robberies in the Pune district 
were committed by persons from the drought-affected areas. These robbers 
will be condemned to imprisonment extending up to five to seven years. 
Nobody thinks as to why these people committed robberies. I do not like to 
provoke members without any reason. Please take a count of the robberies 
committed in Junnar and Ambegaon talukas. I have information with me that 
shows that these thieves and robbers come from the drought-hit areas. This 
House my not believe it, but these thefts and robberies have amounted to 
paltry sums such as two thousand or twenty five himdred rupees. Some 
persons were killed in these crimes. The Hon^ble Minister should submit to 
the House the data of theft and robberies committed in last three months. 
This data will show that such crimes have increased four-fold. It has become 
difficult in our State to get a job. Many farmers have come to railway stations 
to find a job in order to sustain their livestock. Can you find a job for these 
farmers? Drought and famine cannot be the concern of a single Department. 
Thousands of farmers are migrating to other places. Have any measures been 
taken to stem this migration? A farmer has to earn by doing a job and then 
purchase fodder for his livestock.

The data from Vidarbha is shocking, ^^darbha had scanty rains. I can 
give you information about all districts. Please allow me to submit data 
about six to seven districts. Yavatmal had rainfall of 1270 mm last year. This 
year it came down to 575 mm. The rainfall has almost halved. Cotton is the 
main crop of this district. This crop is expected to be very poor this year. The 
problem of this district cannot be solved by ensuring support price for cotton. 
The increase in bonus cannot do any good. When the yield has gone down 
to 30 to 35 per cent, it is difficult for a farmer to sustain his household. The
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concerned Minister hails from Western Maharashtra. May I urge him to take 
care of cotton and orange also as much as he looks after the interests of the 
sugarcane cultivators? Last year it was insisted by members of this House to 
pay compensation to orange growers. However, this request was turned down. 
A similar plea was made for banana cultivators of Jalagaon. That also was 
not heeded. Similar is the case with the cultivation of paddy in Konkan. Last 
year the Maharashtra Government paid compensation to the sugarcane 
cultivators of Western Maharashtra. It is iniquitous that you take care of the 
farmers in Western Maharashtra and neglect the farmers of Vidarbha and 
Marathwada. It is my plea to pay compensation to cultivators of cotton, jawar 
or orange, wherever the yield has suffered. There has been a forceful demand 
for an Autonomous Development Coimcil for Vidarbha and Marathwada. I 
would like to challenge the Government to show an instance of crop (other 
than sugarcane) where a compensation has been paid. The Ministers think 
that if they attend to the interests of Western Maharashtra, their Government 
is safe. That is why injustice is done to regions other than Western Maharashtra. 
Twenty-two lakh people of Amaravati face famine-like conditions. Amaravati 
had rains up to August. Even those rains were intermittent. If I am wrong, 
I am ready for correction. Amaravati did not receive rains when they were 
needed for cultivation. Hence, sowing had to be done twice in 15,300 hectares 
of land. The Honl^le Minister is requested to confirm this fact.

Some honljle members say that sowing was required to be done thrice. 
One can imagine the loss incurred by farmers. This problem takes one to the 
issue of seeds. I cannot put across problems in this respect on account of 
shortage of time. My colleagues will present those problems. I received a 
complaint that farmers had to procure seeds in the black market. Wardha 
has the most proximity to Nagpur. Wardha district suffered most from drought. 
I gather that there the loss of Rabi crops was 75 per cent. The Government 
should look after this district. Bhandara District is known for rice cultivation. 
It is called the granary of rice. It has suffered from drought for the last three 
consecutive years. Other Districts also suffer from drought. The condition of 
these Districts was better last year. 1659 villages of Bhandara District had 
yield of less than fifty per cent. These entire villages should be declared to 
be drought-stricken. Akola District is unique. It is also in the grip of the 
famine. Last year it had rainfall of 1883 mm. This year it had rainfall of 
573 mm. There, a bundle of grass cost Rs. 400 last year. This year it costs 
Rs. 600. The village Mohamedpur had been facing shortage of water from 
20 November and water is being supplied by bullock carts.

The problem of drinking water is equally important. Fear lurks in my 
mind that forty to fifty per cent of villages in Maharashtra may have to face 
the problem of shortage of potable water from February onward. The
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Government will have to tackle this problem. According to the Statistical 
Department, conditions in Buldhana District has been found to be the worst 
this year than in the last ten years. Buldhana District has the most acute 
scarcity of potable water in the Vidarbha region. Nagpur had torrential rains 
in the beginning followed by drought later on, 550 villages of this District 
had poor crops. Marathwada has similar or even worse conditions than 
Vidarbha. Marathwada did not get rains from the middle of July. The whole 
of Marathwada faces the spectre of drought. 26 out of 46 talukas are stricken 
with drought. They made full sowing as they had good rains in the earlier 
two years. They could procure seeds for cent per cent sowing. They spent a 
lot on seeds. Their plight will be miserable if they don't get satisfactory yield. 
Shortage of rains in their region ranges from 18 to 82 per cent. The kharif 
yield in 5786 villages out of 8000 villages of Marathwada is less than fifty per 
cent. All these are just estimates as we don't have the machinery to arrive at 
a proper assessment. The actual yield is on similar lines. Hence, action should 
be taken appropriately.

Marathwada has a sizeable crop of oilseeds. 70 to 75 per cent of oilseeds 
crop is lost. The loss in jaiuar and bajra is about 50 to 70 per cent. The livestock 
in Marathwada number 68,60,000. Forty-one per cent livestock is situated in 
drought-hit areas. 60 to 65 per cent livestock is under danger. It is difficult 
to say whether they will survive. This drought will not affect us this year 
alone. We shall have to endure its aftereffects also. Therefore, the Maharashtra 
Government needs to be alert. Hon'ble Minister interrupted me and posed 
the question: what is the way out? 'There is definitely a way out. Start the 
Employment Guarantee Scheme (EGS) works. The Government made the 
announcement but did not initiate such works. After the announcement was 
made technical problems came up. If the Government servants do not do 
their job well, then action needs to be initiated against them. The number of 
job-seekers on the EGS has gone up. I have the figures with me. Poor people 
do not have food to eat. They do not have fodder for their livestock. They 
don't get gainful employment to support their family. Not only poor people, 
but lower middle class people cdso come to work on EGS projects. Set up 
more EGS works and see that they don't get bogged down by technical 
problems. Proper instructions should be given to the concerned functionaries.

I have spoken so many times about mlabundi, percolation tanks and 
development of water shed arecis. Only cinnouncements are made in the House 
and no follow-up action is taken. Emergent action should be taken at least in 
conditions of drought. The Government of Maharashtra has requested the 
Union Government to extend an aid of Rs. 300 crore. Please devise a strategy 
to secure this aid. The Union Government is not convinced about the amount
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of aid as requested. This amount of Rs. 300 crore is quite justifiable. The 
Union Government deputes teams to study such request. I do not know 
whether such a study team has visited Maharashtra. It is unfortunate if the 
Union Government does not send such a team in spite of our request for aid. 
When other States make such request, they secure 70 to 75 per cent of the aid 
asked for. The Government of Maharashtra has not been able to secure more 
than 30 to 35 per cent of the aid asked for. The Maharashtra Government has 
not been able to convince them about the justification of the amounts asked 
for. The Government has not taken the study team to the seriously affected 
areas. I do not at all find your estimate unrealistic. The Opposition parties 
support the Maharashtra Government over this demand of aid. The Ministers 
and Opposition Leaders can meet the Prime Minister of India and the Union 
Finance Minister. We can co-operate with the Government to secure this aid 
at the earliest possible date. Please do not thirJc of drought of this year orUy. 
Have a vision for the future. Maharashtra will not stand united tmless all are 
made aware of the gravity of the drought. We have to energize the whole of 
Maharashtra. We shall obtain the requisite aid from the Union Government. 
The farmers and agricultural workers in Maharashtra should not be required 
to wander in search of food. They need not have tattered rags like a beggar. 
Please shun politicking. Declare drought in places wherever it is warranted.
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DEVELOPMENT OF VIDARBHA*

Sir, I seek your leave to introduce the following Resolution:

''The measures should be devised to do away with the backwardness of Vidarbha,
to set right regional imbalance and to impart momentum for the all-round
development of Vidarbha."

The people of Vidarbha have been looking forward to this Resolution for 
the last one year.

I would like to state what the joint front of the Shiv Sena and the Bharatiya 
Janata Party can do for the people of Vidarbha. The sentiments of many 
members of this House are earnest on this issue. This Government is 
committed to eliminate the backwardness of Vidarbha. Some members feel 
uneasy on accoimt of the support extended by the people of Vidarbha to this 
Government of the Shiv Sena-BJP combine. I feel happy to announce the 
time-boimd programme for the development of Vidarbha.

The dream of one State of adl Marathi-speaking people was based on the 
foundation of the Nagpur Agreement. The Winter Session of the Maharashtra 
Legislature is in conformity with the Nagpur Agreement.

When all members of the Legislature come together, the feelings of the 
people of Vidarbha get stirred up. They expect the proceedings of this House 
to reflect their hopes and aspirations. It is their legitimate expectation that 
the Resolutions of this House will lead to the development of Vidarbha. The 
development of \^darbha should be the focus of the deliberations of this 
House. Hence, I believe that this \Â nter Session of this Government may 
prove to be a memorable one.

It will be better to take a review of this issue before speaking about the 
plans for the future. The salient feature of the Nagpur Agreement was that

* As Chief Minister, introducing the Resolution regarding removal of backwardness of Vidarbha,
Maharashtra Legislative Assembly (19 December 1995).
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the Government of Maharashtra will not do any injustice to the disadvantaged 
people of Vidarbha. The Government of Maharashtra will act in fairness so 
far as developmental outlays, seats for technical and vocational training 
institutions or opportunities for jobs in the services of the Government are 
concerned.

When the old bilingual State of Mumbai was divided into two States— 
Maharashtra and Gujarat—the late Yashwantrao Chavan had given an 
undertaking to the people of Vidarbha. He had said:

'"The people of Vidarbha need not have any apprehension that their legitimate 
interests may not get protected. It will be the sacred duty of the Maharashtra 
Government to safeguard their legitimate interests. All the provisions of the 
Nagpur Agreement will be fully adhered to. Even more, they will be given more 
than their due share."

35 years have passed by since that undertaking was given. We need to 
objectively and dispassionately review and introspect on the level of 
development we have achieved in the various regions of the State.

The Third Five Year Plan of India happened to be the First Five Year Plan 
for the new State of Maharashtra. Ehiring the first two Five Year Plans an 
attempt was made to make up for the shortfall in developmental outlays 
incurred in Vidarbha and Marathwada. At the outset of the Fourth Five Year 
Plan the State Government initiated the modality of district level planning. 
It was expected that district level planning would set right the regional 
imbalance. As time went by, the outlays for district planning started shrinking. 
Naturally, district planning did little to bring about regional balance.

The regional imbalance created resentment in the minds of the people 
and their representatives from the imderdeveloped regions. The Government 
appointed the Committee under the Chairmanship of Dr. VM. Dandekar to 
study in depth the facts about the regional imbalance. This Committee 
calculated the backlog of development outlay in developmental areas among 
various regions. The Committee concluded that an investment of Rs. 3186.78 
crore will have to be made to make up for the old backlog. The Vidarbha 
region accoimted for a backlog of Rs. 1246.55 crore and it was 40 per cent of 
the total backlog amount.

Though the report of this Committee was not accepted unanimously, it 
provided a new orientation for the development of underdeveloped regions. 
The Government decided in 1985 to make provisions in the Aimual and Five 
Year Plans to make up for the backlog in the specified period. Accordingly, 
a svm  of Rs. 806.26 crore was spent on Vidarbha. It was foimd at the beginning 
of the Eighth Five Year Plan that in view of the depreciation in the value of



the rupee, an investment of Rs. 1334.72 crore was called for to make up the 
backlog for Vidarbha. The estimated outlay for Vidarbha for the period ending 
31 March 1996 is Rs. 851 crore. Though a decade has gone by since the 
process of making up backlog was initiated, the balance of Rs. 484 crore 
remains to be cleared. This amount of backlog will be cleared in the next 
three years.

In the meantime, the Government announced certain development 
programmes for Vidarbha, Marathwada and Konkan. A 38-point programme 
was declared for Vidarbha. This programme was revised with 33 points. Out 
of that, 18 points have been implemented fully, 13 points are under process 
and 2 points stand deleted. Our experience proves that mere announcement 
of a development programme has little effect. It needs to be supported by 
political will. We have resolved to strengthen this political will.

The honl^le members are aware of the Statutory Development Boards 
that were set up for Vidarbha, Marathwada and the rest of Maharashtra in 
pursuance of article 371(2) of the Constitution of India. The responsibility 
was entrusted on the Governor of Maharashtra to make equitable allocation 
of developmental outlays, adequate provision of facilities for technical and 
vocational training and job opportunities. The working of the Development 
Boards has gained momentum. The Government has therefore made necessary 
provisions in this regard in the district and the State level plarming process. 
His Excellency the Governor of Maharashtra has appointed a Committee for 
indexing and backlog. This Committee comprises Presidents of the three 
Development Boards, two members of each of the three Boards, two non
official experts and concerned officials. This Committee is to identify 
developmental priorities and to determine the indices of development. This 
Corrmiittee will determine the backlog for districts and also talukas. The report 
of this Committee is expected in 1996. The recommendations of this Committee 
will be implemented without delay.

There is often a complaint that the funds earmarked for underdeveloped 
regions are diverted to other regions at the end of the year. The Government 
will adhere to the rules framed by the Governor. The provisions made for 
one region will not be diverted to other regions. The funds allocated for 
Vidarbha will be expended for Vidarbha only and they will not be utilized 
for other regions. The Govermnent will be alert enough to see that no 
impediments come in the way of the development of Vidarbha.

The Development Boards form a unique experiment. These Boards might 
have put certain constraints on the powers of the peoples' representatives. 
However, this House has unanimously resolved to set up these Boards. 
All concerned are requested to extend co-operation to make a success of
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these Boards. No one can remain complacent about the working of these 
Boards. On the contrary, it has become more imperative to bring out the 
development of the backward areas.

This Government has made an objective assessment of the state of affairs 
of Vidarbha. This assessment gives out that Vidarbha has failed to maintain 
a desired pace as compared to other regions in the fields of agriculture, 
irrigation potential and road development. The average agricultural income 
per hectare in the Maharashtra State is Rs. 8592. For Vidarbha it is only 
Rs. 7794. The comparative figures for the State as a whole and for Vidarbha 
are as follows: the figures for the per hectare consumption of chennical 
fertilizers are 54 kg and 48 kg. The percentages of area imder irrigation are 
15.4 and 12.1. The number of pump sets per one thousand hectares are 84 
and 61. The figures for per capita electricity consumption are 423 kilowatt 
and 313 kilowatt. The figures of the length of roads in the area of one hundred 
square kilometres are 58 and 44. The number of people employed per one 
lakh population in registered factories are 1459 and 687. The per capita income 
of Vidarbha is lower than that of the entire State. The proportion of weaker 
sections. Scheduled Castes and Scheduled Tribes and agricultural labourers 
in total population is higher than that of the entire State. Vidarbha is endowed 
with natural resources, favourably. Yet it suffers from deficiency of 
supplementary and catalytic infrastructure facilities. These deficiencies have 
to be covered to impart a momenttim to the development of Vidarbha.

This Government has chalked out a dynamic plan for the transformation 
of Vidarbha. The plan will cost Rs. 2700 crore. This plan is devoid of obsession 
with points. It is meant to ensure the gains of development for the common 
man.

The details of this plan are as follows:—

Irrigation—

1. Major Irrigation Projects in Vidarbha as specified below will be 
completed: Pench, Nimn, Dhapewada, Arunavati, Uurdhva Vardha, 
Vana, Tekepar and Ambhora. It has been decided to take up six 
more similar projects.

2. The Gosikhurd project will be expedited and finished before 2002.

3. Bembla, Khadakpuma and Jigaon will be completed in the next 
three years.

4. Alternate forest lands will be sought from the Union Government 
to complete the Human and the Tulltuli projects.
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5. The height of the Itiadoh project will be increased by 31 March 
1999.

6. 30 Medium Irrigation Projects and 78 Minor Irrigation Projects will 
be completed by 31 March 1999.

The estimate of expenditure for the above-said projects, except Gosikhurd, 
Bembla, Khadakpuma and Jigaon, will be about Rs. 1,000 crore and they will 
irrigate 2,25,000 hectares of land.

Road Development—

1. Villages with population in excess of 2,000 will be connected with 
tar roads. Such villages will be 44 in the Amaravati Division and 
100 in the Nagpur Division.

2. The National Highways stretching upto 482 km will be improved 
and broadened.

3. The detours outside cities, the major inter-State roads, roads linking 
the centres of the orange business, access roads for pilgrimage and 
tourist centres, and roads supporting industrial complexes will be 
broadened and improved.

4. The materials for road paving have to be brought from a great 
distance due to the Forest Regulations. Hence the road construction 
projects have to be undertaken outside the Employment Guarantee 
Schemes. Special funds will be provided for 575 road construction 
projects. The estimates for road improvement projects amount to 
Rs. 600 crore.

Industries—

1. Major Industrial Complexes will be put up at Buttibori and 
Nandgaon.

2. The collective encouragement plan amounting to Rs. 23 crore will 
be made up.

3. The mulberry tree plantation programme, under the aid from the 
World Bank, at Amaravati and Yavatmal will be taken up with the 
Union Silk Board. An Integrated Silk Project will be taken up in 
one district. A Tusser Research Centre will be set up in Bhandara 
District with aid from the Union Government. Encouragement will 
be given to the Tusser industries in Chandrapur and Gadchiroli 
districts. A Silk Industry Directorate will be set up to encourage the 
silk industry.



4. Nagpur Airport will be equipped to handle the cargo for 
international trade.

5. Bamboo training will be taken up in the Chandrapur district.

6. A separate Training Institute for Leather will be set up in Vidarbha.

Agriculture—

1. The insecticide programme for oranges for 50,000 hectares will be 
subsidized. The Cold Chain for oranges will be taken up to ensure 
remunerative prices. This Chain will cover refrigerators and 
transport facilities. The orange processing projects at Mohe and 
Katol will be activated by June 1996. The Research Centre at the 
Panjabrao Krishi Vidyapeeth will be strengthened.

2. Various programmes will be taken up to enhance productivity and 
production of cotton, soyabean and sugarcane. A Sugarcane 
Research Centre will be set up at Akola and sub-centres at Tharahi 
and Navegaon under the Panjabrao Krishi Vidyapeeth.

3. A Super Phosphate factory will be set up in Vidarbha, on behalf of 
the Maharashtra Agro Industries Development Corporation to 
streamline the supply of fertilizers.

4. 25,000 agricultural pumps will be energized in 1996-97.

Animal Husbandry, Milk Production and Fisheries—

1. Integrated Milk Projects will be taken up at Yavatmal, Chandrapur 
and Gadchiroli with the aid of the Union Government. Programmes 
will be undertaken for milk plants, refrigeration units and 
strengthening co-operatives. Pisciculture projects will be set up in 
each district imder the auspices of the National Co-operative 
Development Corporation. Tanks will be put up for rearing fish 
under the Employment Guarantee Scheme. A New Fish Seed Centre, 
Fish Research Laboratory and Prawn Seed Centre will be set up. 
The outlays for agriculture and pisciculture are estimated to be 
Rs. 165 crore.

Water Harvesting—

1. In view of the geological structure of Vidarbha, 26,000 bore wells 
will be dug in the region with the assistance of the NABARD. 
These bore wells, to be dug with the know-how of the GSDA 
(Groundwater Survey Development Agency), will be managed by 
co-operatives.

2. A special programme will be taken up for tanks on the 
Malgujari lands.
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Higher Education, Technical Education & Medical Education—

1. The backlog in engineering seats will be covered in 1996-97.

2. New Industrial Training Institutes will be set up in 61 Talukas.

3. A Post-Graduate medical college will be set up at Nagpur by 
31 March 1998.

Urban Development—

1. The New Nagpur City will be planned to become the sub-capital 
of the State in view of the growth of its population and increasing 
industrialization.

2. The survey of the Rahari Water Supply Project for Nagpur will be 
taken up by June 1996. Thereafter, the project will be implemented 
by the Irrigation Department. The Chincoli Project will be surveyed.

4. The Amba Nala Project will be built at Amaravati to control 
pollution.

5. A scheme for additional water supply for Chandrapur will be set 
up.

6. The rehabilitation of slum dwellers in Nagpur will be undertaken 
on the pattern of Mumbai.

Welfare of Backward Classes—During the next five years, 171 aided 
hostels and 51 Government hostels will be set up. 51 residential schools for 
Scheduled Tribes and 39 residenhal schools for nomadic tribes will be set up. 
One residential school will be set up for the Mehatar community. These efforts 
will require an outlay of Rs. 145.31 crore.

Adivasi Development—It is the first duty of our Government to take 
care of the adivasis. The road development projects of Rs. 105 crore in 
Gadchiroli and Bhandara districts will be entrusted to the Border Roads 
Organization (BRO). The BRO will be able to mobilize manpower and 
resources. Industrial Training Institutes will be set up in 19 Adivasi Talukas 
during the next five years. A Central Residential School will be picked up out 
of five schools for qualitative improvement and it will supervise the remaining 
schools. A Motor Driving School will be set up in Gadchiroli district to provide 
jobs to adivasi youth.

Cultural Activities—A state-of-the-art Cinema Complex will be set up at 
Nagpur on behalf of the Warner Brothers. It has been decided to spend 
Rs. one crore for setting up a Cultural Centre in Chandrapur. There, the 
Ramola tank will be decorated. ... We shall not rest till we bring about the 
all round development of the Chandrapur district.
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Tourism—^Water Sports Centres will be set up at Khekaranala, Ambazari 
and Navegaon Khairi. A Nature Familiarization Centre will be set up to 
encourage the students. Appropriate facilities will be provided at Ramtek, 
Shevgaon and Shindkhed Raja for devotees and tourists. The environs of 
these places will be developed.

I have enumerated the salient features of the time-bound development 
plan of Vidarbha. The people of Vidarbha have given their mandate in favour 
of the Shiv Sena-BJP combine. Some people feel imeasy about it. We do not 
feel intimidated by their reaction. We have solemnly resolved to bring about 
the development of Vidarbha. We would like to do our duty to the people of 
Vidarbha. Development is the right of the under-developed people of 
Vidarbha. We are committed to mobilize manpower and resources for this 
development. All items cannot be covered in one development program. An 
objective analysis had pointed out where the Vidcirbha region was lagging 
behind other regions. We have tried to address these factors. We hof>e, solving 
these problems will bring Vidarbha on par with other regions of the State. We 
would like to request the members to support the programme and co-operate 
with us in its implementation.

I pay my respects to the people of Vidarbha. This development programme 
is without precedent. I would like to call on the people of Vidarbha to extend 
their support to this programme. I feel very happy to put across this 
Resolution.



THE PROMISE OF A PROSPEROUS MAHARASHTRA*

h e a

I sincerely thank all the members who participated in the debate in the 
Address by the Governor. The Governor's Address depicts the future course 
of action. It describes the mode of functioning of the Government. Our House 
should have more time for this debate. As the Leader of this House, I deem 
it to be my duty to reply to the points raised in the debate.

The annoimcements made by our Government during the last year were 
criticized by the members. As a Government we have to make certain 
annoimcements and declare our commitments. We have to tell people how 
we are fulfilling the promises made before coming to power. I would like to 
assure the eight crore people of Maharashtra that we shall not complete our 
term of five years wi^out fulfilling the promises made to them. The first 
year was spent in laying down the foundation of our work. We have reinforced 
our foundation. We shall erect the walls next year. Then we shall plaster the 
walls with cement and concrete. We shaU not cease our efforts till we build 
the apex of this building in the final and the fifth year. We shall hold the ideal 
of Shivaji the Great, while running this Government.

We would like to assert the identity of the State of Maharashtra. We were 
asking for many years to rename Bombay as Mumbai. The Opposition who 
were then in power did not do so, because they were not fired with the pride 
of Maharashtra. The former Government did not approach the Union 
Government for this purpose. The Opposition resisted our move to rename 
Aurangabad as Sambhajinagar. The Opposition Party has no moral right to 
invoke the name of Shivaji.

The common people of Maharashtra have voted us to power. We are here 
to solve their problems The people do not get enough to eat. Hence, we took 
up the Zunka Bhakar scheme. We have given priority to potable water. The 
Opposition, when in power, did nothing to lift the waters of the Krishna

* As Chief Minister, while replying to the debate on the Motion of Thanks to the Governor for 
his Address, Maharashtra Legislative Assembly (22 March 19%).
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river. This Government saved Rs. 25 crore by revising the Enron Project. ... 
This Government does not recognize majority and minority. This Government 
treats all citizens as Maharashtrians. This Government v îll fulfil its promises. 
It v̂ ill make Maharashtra prosperous. Our Government will become the role 
model for other States.



PROBLEMS OF URBANISATION*

h e o

I would like to assure the House that the views expressed and suggestions 
made by thirty-three members will be seriously considered by the 
Government. The budget for the Water Supply Department has been separately 
made. As the Chief Minister himself hails from Mumbai, the people expect 
from this Government a better deal for the urban populace.

The proportion of urbanization has been increasing. The figures quoted 
by Hon'ble Digvijay Khanvilkar are correct. If the urbanization goes apace at 
this rate, the proportion of urban population to the total population will 
reach 50 per cent by the year 2000. No member introduced politics in the 
debate. I would like to compliment all members for it. I do not think it 
possible to stem the growth of urbanization. A municipality like Amaravati 
cannot meet the elementary needs of citizens. I receive complaints against 
many municipalities.... These municipalities must provide the basic amenities. 
Water is the most important amenity. Hon'ble Minister Annasaheb Dange 
will speak about water supply. Lack of cleanliness and slimis are not the 
problems of Mumbai alone. The squalor and stink of some tovms are so 
horrible that one may wonder as to why people live there at all. The conditions 
in many villages are better than that of towns and cities. These conditions are 
not peculiar to Maharashtra alone. They are found aU over the coimtry. The 
people from the coimtryside come to towns in search of jobs. They suffer in 
towns from pollution, impure water, inadequate roads, and resultant traffic 
jam. The towns are not able to provide these basic amenities because of 
paucity of funds. We have to think of mobilizing funds for the municipalities 
in town and cities. We shall have to mobilize funds by imposing taxes on 
citizens. For this we have to seek the co-operation of all concerned. Though 
nature has endowed Mumbai with beauty it has come to suffer from 
congestion and overcrowding. The population of Mumbai is nearing one 
crore. The citizens of Mumbai are tolerant. The problems of Mumbai have

* As Chief Minister, replying to the debate on the Demands for Grants (1996-1997), Maharashtra
Legislative Assembly (22 July 1996).
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become serious because of inattention and neglect over a long period of time. 
Earnest political will is vital to solve the problems of this metropolis. These 
problems call for an apolitical approach. These man-made problems must be 
solved by men themselves. Water, slums and transport are acute problems of 
Mumbai. We have to solve these problems with unity and unanimity.

We had taken up the problem of slums. It was criticized in this House 
and elsewhere that it is a ploy to enrich builders. The builders did not come 
forth to participate in our schemes. Had they found lucre, they would have 
leapt up to take advantage of these schemes. About fifty lakh people live in 
the slums. It is almost one-sixteenth of the population of the whole 
Maharashtra State. These people were living in sub-him\an conditions. We 
tried to improve their condition. Yet, our schemes were criticized. In spite of 
this criticism, our schemes are going ahead. Some people feel uneasy over 
the allotment of the space of 225 sq. ft. to a slum dweller. Come what may, 
we shall complete this scheme by the year 2000. These slum dwellers are 
entitled to human conditions of existence. The Shiv Shahi Government will 
not allow anybody to deny this entitlement to slum dwellers.

Unauthorized construction is going apace in Mumbai. The unauthorized 
constructions were demolished. However, it was done before the onset of 
rainy season. The residential constructions were not pulled down; only the 
non-residential unauthorised constructions were demolished. I had been to 
the Brihan Mumbai Municipal Corporation on 3 June this year. The meeting 
of the Co-ordination Committee was held there. I told them to take prompt 
action against unauthorized constructions. How can the Goveniment permit 
the unauthorized construction by about twenty to twenty-five thousand 
people? If the Opposition has genuine concern for the low-income people 
they should not support unauthorized constructions at all. The rains started 
on 12 June. The unauthorized constructions were demolished during 5 to 11 
June. It is a double-faced act to find fault with unauthorized construction and 
to blame the Government for removing such constructions. It was alleged 
that two children died in the demolition process. I have ascertained the facts 
on the spot and I have to put it on record that these deaths were in no way 
connected with the demolition of unauthorized constructions. Those who 
rule have to be both sensitive and stem.

Let me now talk about the strike of the employees of the Mumbai 
Municipcd Corporation. Some members pleaded with me to t<ike sides with 
the striking employees. I would like to relate the story of this strike. Last 
year, they were offered a pay rise mounting to Rs. 50 to 55 crore. The employees 
felt this amount to be short of their demand. Hence it was decided to spend 
Rs. 119 crore to meet their demand. In spite of granting so much increase
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these employees would like to go on strike. All of a sudden these employees 
would like to put aside their implements and stop removing garbage and 
cleaning roads. If these employees like to hold one crore citizens to ransom, 
the Government will never sympathize with them. The Government is neither 
against their strike nor their demands. These employees resort to strike on 
the very onset of the rainy season when water gets clogged and the sewers 
are jammed. If the citizens agitate against the inconvenience caused by this 
strike, the Government may have to confront the issue of law and order as 
well. The Municipal Commissioner appealed to employees not to strike. He 
was all willing to have discussion with them over their demands. The 
employees should have served the notice of strike one month in advance. But 
instead of doing so, they went on strike sudderJy. I would like to urge the 
leaders of employees to withdraw their strike forthwith. The Government 
sincerely desires that their problems should be solved amicably by 
negotiations.

The Government of Maharashtra has given subsidies for some cities in 
the budgets for the years 1995-96 and 1996-97. Nagpur city was allowed the 
subsidy of Rs. 15 crore each during the last and the current year. The 
Government contemplates to accord respect to Nagpur as the most important 
city in the Vidarbha region. Some members would like us to vest Mayors 
with executive powers. The Presidents of municipalities have executive 
powers. Even the sarpanchs of villages are armed with powers. An experiment 
was made in Kolkata where the Mayor-in-Coimcil was set up. We agree to 
give powers to Mayors. The Commissioners of Corporations are equipped 
with powers. However, the Mayors and the Chairpersons of Committees do 
not have any powers. We are thinking of introducing Mayor-in-Coimcils in 
Mumbai and Nagpur. This system will be extended to other cities gradually. 
The modalities of this system are being thought out. It is our firm conviction 
that the people's representatives must have powers.

Members have expressed their views about some towns and cities. 
Sindkhed Raja is the native place of Jijabai, the mother of Shivaji the Great. 
Jijabai can be called to be the Mother of the whole of Maharashtra. The 
Government has reserved Rs. one crore for this town. We have set apart 
Rs. 20 crore for Pandharpur. It is a holy place of pilgrimage dedicated to 
Lord Vitthal. These sums are many times more than the amounts proposed 
and expended by the earlier Governments.

I gave iiwtructions in 1995 to provide all required amenities to the Dalit 
colonies. Rs. 7.50 crore is allocated in this year's budget for the Dalit colonies. 
It is intended to ensure provision of basic amenities to the low income group.
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Social forestry is an integral part of urban life. There are 232 towns in the 
whole of Maharashtra. The number of Corporations in our State is twelve. 
The extent of 'No Development Zone' in Mumbai is 19,308 hectares. This 
land is 41.40 per cent of the total land available in Mumbai. We propose to 
make this land green by social forestry. We shall amend the development 
regulations to facilitate social forestry. This amendment is expected to motivate 
owners of these lands to bring about social forestry.

HonlDle Shri Bala Nandgaonkar referred to the lands of cotton textile 
mills in Mumbai. Since this Government came into office, no mill owner has 
sold out a single inch of land. Until the mill owners protect the interests of 
mill hands, this Government will never allow the sale of mill lands. We 
appointed two Committees. One Committee went into the issue of giving 
benefits to workers from the sale of mill lands. The second Committee headed 
by the well-known architect Shri Charles Correa was to work out the integrated 
development of the lands of cotton textile mills. We can take a decision on 
whether to continue with the old policy or to revise it after we received the 
reports of these two Committees. Whatever decision we take will be guided 
by the consideration of workers' interests.

Sir, many members pleaded for the dissolution of many Municipalities. 
It means that these municipahties do not function in the desired manner. We 
shall have to ponder deeply before dissolving the democratically elected 
municipalities. We shall never do it for political convenience. I declared in 
the Upper House that we have decided to dissolve the Sangli municipality. 
The President of that municipality filed a writ petition in the court. I am very 
glad to announce that the court upheld our decision. Corruption, mal
administration and unfairness will never be tolerated. Money spent by the 
municipalities must serve the interests of the common man. We have examined 
the records of the Latur municipality. Their decisions seem to transgress the 
limitations of authorization. Hence we have decided to dissolve that 
municipality. Our Cabinet has also decided to dissolve the Miraj mvinicipality. 
I would like to request the members of this House to pass the motions for the 
dissolution of the Latur and Miraj municipalities. This move will send the 
right signal to all muiucipalities that mismanagement wiU not be allowed in 
their affairs. We have received complaints against the Nandurbar municipality. 
We shall take a decision after an enquiry.

Sir, I would like to reply to the points made by the members. We have 
decided to appoint a Co-ordination Committee for Nagpur as we did for 
Mumbai. Two visits will be made to Nagpur to seek co-ordination. We have 
to carry out repairs of BIT and BDD chawls in Mumbai. Many workers stay 
in these chawls. Thousands of people live in these chawls. They should solve



this problem by way of Co-operative Housing Societies. Honl)le Shri Adam 
asserted about the rights of employees to go on strike. I do not oppose this 
right. But I would like to state that this right is qualified by obligations.

The prices of land have been soaring in Mumbai. Some people say that 
it is one lakh rupees per square foot. Our Government has taken up slum 
improvement programme. These programmes will bring down the prices of 
land in Mumbai. This will benefit the middle class, common people. We are 
aware of the complaint of frequent power tripping lodged against the Bombay 
Suburban Electrical Supply (BSES). We have taken up this matter with their 
Chairman and requested them to do the needful. Hon'ble member 
Shri Khanvilkar has asked us to restrict the extension of the areas of the 
Corporation. But some people want the extension of municipal areas. We 
shall have to decide after due consideration about the limits of municipal 
areas. The Government has dissolved the Latur mimicipality in deference to 
the wishes of Hon'ble Shri Shivajirao Kavekar. Hon'ble Shri Bashir Patel 
raised the issue of the repairs of old buildings. There are about 18 to 20 
thousand old buildings. We are awaiting the report of the Sukathankar 
Committee in this regard. One member has suggested for removing the stables. 
Another member has asked us to preserve them. The stable-owners do not 
oppose the move for their removal. But they would like to have space near 
Mimibai. The Government is trying to find this space. I accept two suggestions 
of Hon'ble Shri Mangal Prabhat Lodha. One of his suggestions is to develop 
pilgrimage centres as tourist spots. I have instructed the Deputy Municipal 
Commissioner of Mimibai to invite the members of this Legislature for their 
meetings. Necessary instructions have been given to the Brihan Mimibai 
Municipal Commissioner. Hon'ble Shri Rambhau Moze has suggested 
incorporating surrounding villages into the Pune Municipal Corporation. The 
Government has to think over inclusion of surrounding villages in both the 
Pune as well as the Pimpri-Chinchwad Municipal Corporations. Shri Pramod 
Shirwalkar would like to increase the carpet area for the whole of Chembur. 
Though it is not possible, the Government can do so for buildings coming in 
one range. I am myself looking into the problem of the Rajura municipality 
as suggested by Hon'ble member Shri Wamanrao Chatap. We have announced 
the dissolution of the Miraj Municipality as suggested by Shri Sharad Patil. 
The Government has been taking swift measures about the underground 
pipe water supply for Pune city. I agree with Dr. KirUialkar to sanction grant 
for Tuljaput. Its amount will be considered in consultation with the people 
concerned. I concur with his suggestion to make Nanded a holy place. Shn 
Dhane Patil talked about sanitation. The Government is thinking of appointing 
a Committee to advise on ways to make municipalities self-sufficient in 
finances. This Committee would look into taxes and the extent of privatisation.
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We are awaiting the report of tiie Ninth Finance Commission. HonT l̂e member 
Shri Subash Kul has proposed a novel idea of setting up of new cities. I will 
discuss his idea with him. Dr. B.S. Patil put up the basic idea that urban 
development calls for rural development. Shri Marathe suggested preserving 
some villages in cities or towns as heritage villages. Mazagaon can be 
preserved as a heritage village where Christians have been living for 100 to 
150 years. I would request Shri Marathe to specify cities and villages for this 
purpose.

Honljle member Shri Babanrao Pachapute made certain suggestions 
regarding the supply of potable water. Hon'ble member Shri Darode suggested 
arranging for water supply to Shahapur which happens to be the source of 
water for Mumbai. ... HonT^le member Smt. Rooplekha Dhore suggested 
starting of public libraries. The Government will have no objection to start 
libraries if readers would like to access them. Smt. Dhore also suggested 
removing billboards from the Pune-Mumbai Highway. Such removal is not 
possible. The Government can make regulations about the billboards. The 
Government will have to lay down criteria for these billboards. Smt. Prabha 
Rao has raised the question of colonies coming up without the Non- 
Agricultural (NA) permission. The residents do not want these colonies to be 
demolished. We agree with her suggestion to prevent colonies being built up 
in the NA areas. The Government will revise the rules for this purpose.

I thank all members who have expressed their views on urban 
development. Some members say this Government indulges only in 
announcements. This Government of the joint front of Shiv Sena and the 
Bharatiya Janata Party is committed to deliver results and not to raise empty 
slogans.



VIDARBHA DEVELOPMENT*

h e t

I would like to appreciate the participation of members in the debate on 
the development of Vldarbha. It was nice of members to have understood the 
sensitivity of the issues involved. About thirty-five members have maintained 
and bettered the glorious tradition of this House by expressing their views 
on this vital subject. All these members have delivered very well-informed 
speeches. When the Maharashtra State was established, late Yashwantrao 
Chavan had pronused to pay special attention to the issues of Vidarbha. I 
would request the members to point out deficiencies if the issues of Vidarbha 
are not addressed properly. The expectations of the people of Vidarbha have 
not been fulfilled. Our Government is expected to fulfil them. There might 
have been deficiencies in our performance during the last twenty months. 
Those deficiencies will be made up in these remaiiung three years. Hardly a 
year has gone by since we declared our time-bound programme for the 
development of Vidarbha. The problem is not only about making a policy 
but about its implementation also.

It was incumbent upon the Government to carry out its programme to 
the extent of 33 per cent in the last year. However, it was done to the extent 
of 25 per cent only. I accept that there has been a non-performance of 
8 per cent. However, this non-performance can be made good during the 
remaining term of this Government. I have to refer to the programme of 
development declared by Shiv Sena Chief Balasaheb Thackeray at Ramtek. 
He would like to accelerate the pace of the development of Vidarbha.

There are some misconceptions about the backlog of development outlay 
and the development of Vidarbha. We estimated last year that the development 
plan would call for an outlay of Rs. 2700 crore. It was found later on that this 
sum would have to be raised to Rs. 4300 crore. Our Budget book containing 
data gives out how this sum will be defrayed over the course of the next 
three years. Our conmiitment will be reflected in the annual budgets of the 
Maharashtra State Government. It is the responsibility of individual Ministers

" As Chief Minister, replying to the debate on the Motion regarding removal of backwardness 
of Vidarbha region, Maharashtra Legislative Assembly (12 December 1996).
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to ascertain whether the necessary provisions have been made in the budget. 
However, I myself will look into this in my capacity as the Chief Minister. I 
know that the outlay has gone up by 150 per cent. But this much amount is 
necessary to put into effect the development plan of Vidarbha. The former 
Government can take credit for reducing the amoimt of the financial backlog. 
However, they should be ready to bear the discredit for the physical backlog. 
It is not possible to fill up that backlog in the previously calculated amount. 
For instance if a road of one hundred kilometres is to be constructed and 
suppose fifty kilometres is done, the backlog of fifty kilometres remains. 
Now this backlog cannot be made good within the old estimates because of 
inflation. The complaint of the people of Vidarbha regarding physical backlog 
is, therefore, genuine. We have to accept the estimated outlay of 
Rs. 4300 crore. If this outlay is incurred, we feel confident of making up the 
backlog by the end of the year 2000.

E>r. V.H. Dandekar reckoned some Departments only while calculating 
the backlog. Some members would like us to consider all other unidentified 
factors while reconsidering the amount of backlog. His Excellency, the 
Governor, has appointed a Committee of Chairmen of the three Regional 
Development Boards. This Committee is supposed to take into account these 
unidentified factors for revising the amount of backlog. The Government 
cannot promise at this stage, the period of time during which the revised 
backlog will be made good. The Government is set to accept the report of the 
said Conmiittee in toto. The Government has to attend to the backlog and 
also to devise a programme that will ensure tangible good to the people of 
Vidarbha. I feel it imperative to set up a separate administrative agency for 
looking after the problems of the backlog and carrying out the development 
programme of Vidarbha. I have decided to appoint an Additional Chief 
Secretary to be located in Nagpur. We shall appoint an officer who has interest 
in the problems of Vidarbha and who can bring about co-ordination among 
various Departments. We meet here in December for this Session. I would 
like to have a two-day meeting of the Cabinet in June, so that members of 
this House from Vidarbha can meet the Ministers and facilitate the problems 
of the development of the region. I agree with the suggestion of Hon'ble 
Chapat to hold the meeting of the Cabinet before preparing the Budget. We 
hold cabinet meetings at Sambhajinagar and Ratnagiri. To have a similar 
meeting at Nagpur we will bring pressure on the officials. Monitoring closely 
the officials while running a big State becomes difficult. We are setting up a 
miru Secretariat for Vidarbha. There are two Secretaries—for Finance and 
Planning. These two secretaries have been directed to meet the Secretary for 
Vidarbha Development along with the concerned members of this House 
who represent the Vidarbha region.
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Some members referred to the industrialization of the Vidarbha region. 
Even 35 years after the establishment of the Maharashtra State, only two out 
of nine districts of Vidarbha are industrialized. Prosperity cannot be attained 
without industries. The concessions allowed for Vidarbha have not been 
granted to other regions. Please do not start the war of regions. Please do not 
harbour any feeling of separation for various regions such as Vidarbha, 
Marathwada, Western Maharashtra, Konkan or Mumbai. The Government 
has conceded land in Gadchiroli district free of cost. This concession is granted 
to check the movement of Naxalites. The Government has decided to waive 
stamp duty and registration fee to meet the demands of entrepreneurs from 
Vidarbha. This decision is made to overcome the underdevelopment of 
Vidarbha. Some members demanded concession of 22 per cent in electricity 
duty. ... The concessions have been given in power tariff to farmers, low 
income earners and people living below poverty line. These concessions have 
eroded the revenues of the Maharashtra State Electricity Board (MSEB). The 
finances of the MSEB have become so vulnerable that the World Bank has 
threatened vide a notice that they may be forced to consider stopping further 
loans. We have given 5 per cent concession in electricity to attract 
entrepreneurs. We had promised to give single window clearance. The 
members should assure ^emselves that this clearance has come into being. 
We have announced concessions for the five star industrial estates. We shall 
make them available—land, telephone, telex, fax, electricity, water, roads, 
drainage and incidental basic facilities. Maharashtra has to compete with 
Gujarat and Karnataka in conceding facilities and concessions to industries. 
Therefore, the Government allowed concessions to the Buttibori Industrial 
Estate. We arranged water supply from the Nand dam. We would like to 
guarantee water supply to new projects. We have reserved one thousand 
telephones. We have undertaken to provide fax and telephone facilities within 
twenty-four hours. Two five-star industrial estates are coming up—one in 
Vidarbha and another at Mahad.

HonlDle members Sarvashri Karale, Tupe and Chapat have raised the 
issue of unemployment. The Maharashtra Government has appointed a 
Committee to look into this issue. I never retain Chairmanship of any 
Committee with me. 1 have assumed the Chairmanship of this Committee 
with me as this is a very vital issue for our State. This Committee is manned 
by Shri Sharad Joshi, an expert in agriculture; Shn Balasaheb Vikhe Pa til, a 
veteran of the cooperative movement; Shri Chitale, an expert in dairy industry, 
Shri Ajit Kerkar, a prominent hotelier and such other knowledgeable persons. 
This Committee worked irrespective of party affiliations. The Maharashtra 
Government has decided to tackle the issue of jobs and self-employment 
with a time-bound programme. The agricultural services and agricultural
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consultancy are to provide 5,000 jobs in the next three years. Self-farming is 
to create 95,000 jobs in the next three years. The investment in roads and 
buildings in private sector are to bring in 7,50,000 jobs. The small scale 
industries will create 90,000 jobs in the next three years. We have decided to 
confirm temporary employees. No other State is so rich in resources as 
Maharashtra. I have taken up the issue of shrub forest with the Union 
Government. It will be solved soon. We can make use of these shrub forests 
to create new jobs.

I think there is no ground for the people of Vidarbha to complain against 
the status of roads. The provision for roads in Vidarbha used to be 
Rs. 25-30 crore in the annual budgets of the Maharashtra State. The Shiv 
Shahi Government raised this allocation to Rs. 172 crore in the budget of 
1995-96. This provision stands at Rs. 223 crore in the budget of 1996-97. Smt. 
Meenakshi Patil seems to feel that our Government should accelerate the 
road development in Vidarbha as if by a magic wand. However, it is not 
possible. I would like to inform Honl>le Shri Anees Ahmed that we have to 
go mainly by the budgetary provision for road development. The roads near 
Mumbai are made both by budgetary provision of the State Government as 
well as through privatization. This cannot be expected in Vidarbha. Hence, 
there the pace of making of roads is boimd to be slower. There is no gainsaying 
that our budgetary provision is many times bigger than that made by the 
former Government. Some members' demand to make roads near coal mines 
is quite reasonable. The Government has made the provision of Rs. 50 crore 
for this purpose over a period of time. This year we shall defray Rs. 5.30 
crore for roads at coal mines. Hon^ble Shri Ashok Gujar, Shri Marotirao Kowase 
and Shri Hemkrishna Kapagate have pleaded for the Haranghat bridge. 
Tenders have been invited for that purpose and the work on this bridge will 
begin soon.

Some members expressed the demand for a separate provision for the 
Adivasis. It was our Government that made a separate budget for the Adivasis, 
This was not the case with the earlier Governments. Our Government had 
made plan and allocation for this subject. Other States in India have been 
following us in this respect. The budget for 1996-97 allocated Rs. 23 crore for 
Amaravati District and Rs. 66 crore for Gadchiroli District. Sarvashri Marotirao 
Kowase, Ashok Gujar and Shravan Parate have asked for separate provision 
for the Koraku and Madia tribes. I would like to advise the Minister for the 
Adivasis to make a separate provision accordingly as these tribal people 
indeed, are backward.

There has been demand for new districts and new talukas. An outlay of 
Rs. 5-10 crore is required for a new taluka and Rs. 80-100 crore for a new
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district. Though the demand for new talukas and districts is reasonable, it 
cannot be put into effect at one time because of the financial constraints. We 
have accepted the demand for Washim district. This announcement will be 
made after the election when there will not be any problem regarding violation 
of the code of conduct for election. The Government is set to spend 
Rs. 70-80 crore for Washim district.

There has been demand for a flying club. Tenders have been called for 
a flying club at Nagpur. The Government has decided to start this flying club 
by way of privatization. A Committee has been asked to examine these tenders 
and the decision will be made duly.

Some members would like to have placements in Government services in 
proportion to the population. The Governor has set up a Committee to look 
into this matter. The Government will put into effect the recommendations of 
this Committee. The Government is prepared to make up for the backlog in 
this respect.

Now I take up the issues of cotton and sugar. The purchases of cotton 
from 1991 to 1994-95 used to be to thie tune of 37 lakh quintals and the 
amount disbursed was Rs. 500 crore. The rate for cotton was never Rs. 2100 
per quintal. The Shiv Shahi Government announced this rate of Rs. 2100 per 
quintal. The purchases went up to 67.97 lakh quintals. The earnings of cotton 
cultivators increased to Rs. 1309 crore. Honljle Shri Shankarrao Jagtap has 
said that the production of cotton can be multiplied four hmes on the 
demonstration farms. You can see not only white carpets of cotton but also 
coloured ones such as green, yellow and blue. These demonstration farms 
can be taken from Akola to other parts of Maharashtra. Vidarbha is not able 
to produce the sugarcane needed for the sugar mills. It is a moot question as 
to how long the loss-making businesses and undertakings can be sustained. 
Smt. Prabha Rao has raised the issue of the Pulagaon yam factory. Vidarbha 
has intelligent, competent and hardworking people. The development schemes 
announced for Vidarbha cannot be put into effect without the spontaneous 
co-operation of the local people.

Some members raised the issue of irrigation potential in the context of 
maintaining regional balance. Some members feel imeasy about the bonds 
for the Krishna Valley Irrigation Schemes. Our Government assumed office 
in 1995. It was made clear then that the Maharashtra State would suffer if the 
water in the Krishna Valley was not lifted in five years. According to the 
Bachhavat Award, the failure on this count would have led to lifting this 
water by other States. While the requirement was just for Rs. 350 crore, tiie 
amount of the bonds subscribed came to be Rs. 427 crore. This shows the
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confidence of the people in this Government. Thereafter, we raised a 
public issue of Rs. 300 crore. It has already been subscribed to the extent of 
Rs, 250 crore.

There are some projects in Vidarbha which are yet incomplete. I may cite 
the names of Gosi Khurd, Bembala, Vana, Nimn Urdhva Vardha, Vena, Tultulli, 
Khadakpuma and Jigaon Takali projects. These projects can irrigate nine 
districts of Vidarbha. Two more projects are to be added to these projects. All 
these projects will call for an outlay of Rs. 3800 crore. If we go by the pace 
of armual provisions in the budget, it may require thirty years. Such a long 
period will do injustice to the people of Vidarbha. Therefore, the Government 
has decided to set up the Vidarbha Irrigation Development Corporation. This 
Corporation will complete the irrigation dams and canals in the next five 
years. Thirty per cent of the outlay will be raised from the budgetary allocation 
and seventy per cent of the outlay will be raised by way of bonds. I feel 
confident that the Vidarbha bonds will be sold like the Krishna Valley bonds. 
The Government is determined to solve the problem of irrigation and water 
supply of Vidarbha during the period of five years. Simple villagers in the 
Aatpadi village subscribed to the bonds of five thousand rupees. Vidarbha 
will flourish like Western Maharashtra. I would like to appeal to all members— 
pro-Vidarbha and anti-Vidarbha—to canvass for the sale of the Vidarbha 
Irrigation dam bonds.

Sir, this Government is conmiitted to the development of Vidarbha. Please 
extend support so that Maharashtra State will remain united and strong. We 
can then fulfil the wishes of late Yashwantrao Chavan to hold together the 
State of Maharashtra.



A SPORTS POLia FOR MAHARASHTRA*

h e n

I seek your permission to table the Resolution: "The House should take 
into account the Sports Policy of the State."

I present the draft of my speech and the booklet on the Sports Policy of 
the Maharashtra State. We present to the House the draft of the Sports Policy. 
This State attaches great importance to sports. I feel happy to present this 
Policy. Please allow me to highlight one thing. The Maharashtra State 
Government has never declared its sports policy so far. The former 
Government had annoimced only an Action Plan. At the same time, the 
National Sports Policy was declared in 1984. The present Government saw 
these two programmes. The Government also sought the advice of experts. 
Hence the present sports policy is the outcome of all these interaction. Please 
allow me to set out the objective of this Resolution. I have all along felt that 
the youth and the students should have passion for sports. If they are to be 
saved from harmful addictions they should be encouraged to devote more 
time to sports. If they are to take to sports seriously the State Government is 
impelled to make policy decisions. That is how this Policy is formulated. We 
have arranged to distribute the relevant booklet in the House. I will highlight 
the salient points of this Policy. Then the debate will take place. I will reply 
to the queries raised in the debate. It is necessary to recount the major steps 
taken by this Government after it assumed charge.

We set up the Committee for the Sports University on 25 March 1995. 
This Committee submitted its Report on 28 September 1995. The Sports 
University was founded on 31 January 1996. I do not think that any former 
Government accorded so much importance to sports. The importance given 
by us, is confirmed by the provision of Rs. 115 crore for the Sports University. 
Never was so much amount allotted for this purpose. We have decided to 
allocate every year henceforth, Rs. 30 crore for the Sports University. The 
Sports Department is to be looked after by the Chief Minister. This is also

* As Chief Minister, while tabling the Resolution regarding the Sports Policy of Maharashtra,
Maharashtra Legislative Assembly (19 December 1996).
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happening for the first time. As Chief Minister, I could have taken charge of 
any other important Department. However, I find sports to be very crucial. 
Hence, I have decided to involve myself personally in the Sports Department.

Maharashtra can boast of a great tradition in athletics and gymnastics. I 
v^ould like to cite the following saying of Saint Ramdas: "We should learn 
examination from a knowledgeable person. We should leam gymnastic skill 
from a master. We should leam swimming from an expert".

Ramdas impressed the importance of gyms long ago. I am sure every 
gym projects the portrait of Ramdas. He laid stress on the importance of 
physical prowess. He laid much stress on athletics and swimming. An 
undertaking succeeds if a wise policy is formulated. It is my sincere desire 
that every member of this House, whatever party he may belong to, should 
be vigilant about the implementation of the Sports Policy. If they devote 
attention to their constituency and domain of activity as regards the Sports 
Policy, I feel confident that a new sports culture will come up in our State. 
The Sports University is an ideal. The Sports University is a dream. It is the 
need of the hour to bring about a sports culture across the State. I would like 
to bring out the difference between the Sports University and sports culture. 
I find it necessary to attach equal importance to the broader aspects and 
minor details. An effort has to be put in to enhance sports education at the 
school level. The children in this State have to be made to appreciate the 
significcince of sports. The instructors in physical education, who cannot find 
a job elsewhere, are not expected to deliver goods on the sports front. Those 
who love sports need to come forth. The objective behind setting up the 
Sports University is altogether different. I would like to put up this objective 
succinctly. I would like to repeat that the Sports University is a dream. 
Maharashtra has provided leadership to the country in many respects. The 
students trained in the Sports University should contest the Olympic Games 
and brighten the image of India in the world. The Sports Academy is to train 
students in the age group of 8-14. Those students will mature into sportsmen 
through the agency of the Sports University. This confidence inspired us to 
set up the Sports University.

Mere debating will take us nowhere. There is no use in developing sports 
at an advanced age. See the examples of Japan, Germany, USA and the former 
Soviet Union. There the students are taken care of right from the age of six. 
They are provided with full instruction. Then they are able to shine in the 
Olympics. We have descended to the level of tabling a Resolution of 
congratulations when our country wins a bronze medal. Our population is 
80 crore. One bronze medal for such a massive population becomes a matter 
of congratulation for the State Legislatures and the Lok Sabha. The winners
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of bronze medals are felicitated by the Prime Minister and the President. 
Eighty crore population could win only one bronze medal. Hence such medals 
become a matter of celebration. This is very pathetic. Even small nations win 
50-60 medals. Therefore, the Sports University is to transform the whole 
scene. We lag behind today But I feel confident about winning a gold medal 
at the OljTnpics in the near future. We have introduced this Resolution to 
ensure the sports facilities that we mean to set up for our boys. These facilities 
will remove various impediments. It is our effort to keep up the health of our 
children. I would like to request the members to pay at least one visit to the 
Sports Academy and look at its working. Students from all classes have been 
enrolled in this Academy. You will find therein, boys of forest tribes and 
people of small means doing petty jobs. The inclination of the boys here to 
practice strenuously is evident from their performance. The whole of 
Maharashtra should participate in sports activities in the future. We can 
develop sportsmen for diverse games. We wish to provide them with necessary 
facilities. The Maharashtra Government is working with that aim.

Let me recovmt the specific measures contemplated by us to usher in a 
sports culture in Maharashtra. The sports promoters kreeda puraskarte were so 
far paid a daily allowance of Rs. 40/-. This allowance is now raised to 
Rs. 100/-. Sports persons contesting at the State level competitions were so 
far paid daily allowance of Rs. 20/-. This allowance is now doubled to 
Rs. 40/-. The winners at the State level contests were conferred prizes of 
Rs. 600 and Rs. 400. Henceforth the first, second and third winners will be 
given prizes of Rs. 2700, Rs. 2400 and Rs. 1800, respectively. The amounts of 
prizes have been enhanced to give an incentive to sportsmen. A district 
stadium was given a grant of five lakh rupees. Now this grant will be 
Rs. 20 lakh. The divisional stadium will be given a grant of Rs. 20 lakh 
instead of Rs. 10 lakh. The swimming pools look poor so far as the grooming 
of swirruners for the Olympics is concerned. The grants for these pools have 
been raised from Rs. 5 lakh to Rs. 21 lakh. People coming from tribal and 
forest areas will be given a grant of Rs. 10.63 lakh.

Wrestling is popular in Sangli and Satara districts. Volley ball is popular 
in Nagpur and Marathwada. Mumbai has a craze for cricket, hockey and 
football. The Goverrunent has formulated measures for these individual 
regions and sports. Maharashtra and India have made name in world cricket.
I do not say that the Maharashtra team should win the World Cup. But our 
sportsmen have won many matches and they have been conferred prizes by 
me. Cricket is not a part of the Olympic Games; but it is the policy of our 
Government to encourage it. There is a variety of sports. It is our endeavour 
to make sports an integral part of our school curriculum. Formeriy, a distiict
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was a unit for spotting cricketing talent. Henceforth, the taluka or the 
constituency of the State Legislative Assembly will be treated to be such a 
centre for spotting talent. Action Plans will be made for talukas. A Sports 
Council is being set up to disburse funds to districts for sports. The 
Government is thinking of having a sports groimd for each village. This is 
not a new scheme. But the old scheme could not gather momentum. Hence 
the Government has revised the criterion of a village to have the population 
of 5,000 instead of 10,000. A village in a tribal/forest area can have a population 
of 2,000 instead of 4,000 to become entitled to a sports ground. The grant 
therefor has been increased from Rs. 80,000 to Rs. 1 lakh. These measures will 
make the scheme of a sports ground for every village a success. The amount 
of grcmt for the sports groimd was based on the reckoning of value of land 
at the rate of Rs. 10,000 in rural and urban areas and Rs. 50,000 for five acres 
in urban areas. The grant was allowed at 50 per cent of purchase price. Now 
the ceiling of this grant stands raised to Rs. 1 lakh. The Government 
contemplates conceding grant to a gymnasium at the rate of 75 per cent as 
a special development fund. However, the ceiling of this grant is pegged at 
Rs. 1 lakh. Up till now, no member of the Legislature was allowed to make 
purchase of gear for wrestling. Now the Government has conceded this 
permission with a ceiling of Rs. 25,000. The rules of funds for members of the 
Legislature have been relaxed to that effect. The allowance of sportsmen 
stands doubled. The amount of a track suit has been raised from Rs. 300 to 
Rs. 500. I do not like to take the precious time of the House by detailing all 
measures which are given in the booklet. The allowance of national sports 
champions have been raised from Rs. 400 per month to Rs. 1000 per month. 
The Government is thinking of raising honorarium for Hind Kesari, Mahan 
Kesari and Bharat Kesari. So far we used to give them Rs. 400 like other States. 
However, now we have decided to raise it to Rs. 1000. This honorarium will 
not be related to age or level income. The financial support through the 
sports examination is also under consideration. The State level contest will be 
given the grant of Rs. 1 lakh. The national level contest will be allowed the 
grant of Rs. 2 lakhs. Larger amounts have been conceded as compared to the 
old policy.

We are keen to cultivate a sports culture in the State. Hence national 
prize winners should be conferred degrees and diplomas of professional 
sports education. It is contemplated not to lay down any other conditions for 
this purpose. We are also thinking of allowing concessions in the fare of the 
Maharashtra State Road Transport buses. We propose to bring about sports 
literature in Marathi. We intend holding wrestling contest at the State and the 
national levels. The national level contest will be titled Khashaba Jadhav Shivshahi 
Kusti Spardha. We are all proud of Khashaba Jadhav. We propose to hold the
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Kabaddi Spardha at the national level. A rotating trophy will be set up for the 
Kabaddi contest. A provision of Rs. 3 to 3.5 crore was made for this purpose. 
The provision for a sports culture will be made henceforth at the rate of 
Rs. 30 crore every year from 1997 onwards. The provision for the Sports 
University is Rs. 115 crore for the time span of five years.

I would like to assure you that these provisions and idealism will make 
Maharashtra State the leader in the country in sports culture. We have set out 
with this goal in mind. I expect honT l̂e members to put across their views. 
Hence, 1 made a brief speech by way of introduction. I will reply to your 
queries. I thank you all for attending the Session early in the morning.



ENRON POWER PROJECT

hhe

Sir, I had made a detailed statement on the Enron Power Project at Dabhol 
in Ratnagiri District on 3 August 1995. The Expert Committee had 
recommended revival of this project. The Enron Company filed a case against 
the Maharashtra Government and the latter, in turn, filed a case against the 
Company. I made a statement about these cases in this House on 25 July 
1996. In the meantime, a case was filed in the High Court against the revival 
of this project. This case was dismissed by the High Court. The financial 
arrangement of this project has been reworked and it has facilitated the 
execution of this project. The actual work has started at the project site.

Two points were made in the suit filed against the revival of this project. 
The permission of the Central Power Authority was not obtained as per the 
provisions of the Power Supply Regulations, 1948. The second point was that 
the power purchase agreement suffered from deceit, corruption and 
misinformation.

The High Court found both points to be invalid. The High Court analysed 
the action taken by the Maharashtra Government over the Enron project. The 
judges found that the coalition Government had decided to cancel the Enron 
project with a political motive. Thereafter, the Government revived the project 
and filed cases to safeguard the interests of the State. All these moves were 
political.

Right from the beginning, the people had doubt about the Dabhol project. 
The secrecy surrounding this project was increasing the mystery about the 
project. Many agitations were launched against this project. Both common 
man and experts expressed doubts about this project. Court cases were filed 
by individuals and institutions against this project. Political parties put across 
their views. The Shiv Sena-BJP Government had opposed this project. 
The Dabhol Project was a serious problem before the people. The Shiv Sena-

* As Chief Minister, making a Statement on Adjournment Motion regarding High Court Verdict 
on Enron Project, Maliarashtra Legislative Assembly (20 December 1996).
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BJP front decided to take up this project. They included it in their commitment 
to voters. This issue received the mandate of the voters. Accordingly, it decided 
to reviev  ̂ the Dabhol project. The decision of a review conformed to the 
tradition of democracy. Those parties who have faith in democracy cannot 
neglect vital public issues. Democracy demands that parties attend to such 
issues.

The project review, its cancellation and renegotiation for revival have 
yielded many benefits to the Maharashtra State. The following objectionable 
points were referred to in the statement of 3 August, 1995:—(i) no competitive 
offers were invited; (ii) excess of secrecy and absence of transparency; 
(iii) Less than sufficient care of the environment; (iv) unrealistic capital 
expenditure; and (v) increasing power tariff was harmful for the consumers.

This House has been provided with the information of benefits accrued 
by the revival of this project to the Maharashtra Government and the 
Maharashtra State Electricity Board. The Expert Committee had examined all 
of the five objectionable points and submitted its Report to the Government. 
The decision to review the project was based on this Report. This decision is 
totally transparent. The Maharashtra Government has reaped many benefits 
by this revival. The Government has acted honestly over this project to seek 
the good of the people.

The Cabinet considered the report of the Ministerial Sub-committee. The 
Sub-committee examined the excessive capital expenditure, increasing 
recurring expenses, return of 29 per cent on capital to Enron, increasing 
power tariff, and effective measures for the protection of the environment. 
The Government cannot continue the project on the existing terms. It is in 
this backdrop, that the contract for the first phase and the second phase was 
cancelled. Enron was stopped from continuing its work. These decisions were 
conveyed to the MSEB and its purchase of power from the Enron was annulled. 
The Enron contract was made void.

The Enron project had incurred loss for the Maharashtra Government, 
MSEB and the consumers. Excessive gains were reaped by the Enron company. 
The statement nowhere referred to corruption.

The suit filed in the Bombay High Court referred to corruption and 
misinformation. This reference was made in the London arbitration case to 
safeguard the interests of the Maharashtra State at the instance of the legal 
experts. That case dealt mainly with commercial matters. The filing of the 
suit in the Bombay High Court made the negotiations of the revival fruitful 
and gainful for the Government. The Enron company has accepted the terms
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and conditions laid down by the Government for the revival of the project. 
The Enron company has allowed some concessions. Hence, the Government 
has withdrawn the case filed against Enron. The Enron company has also 
withdrawn the case filed against the Maharashtra Government in London. 
These developments have safeguarded the interests of the people of 
Maharashtra. Now there is no doubt about the Enron project. The Expert 
Committee made indefatigable efforts for submitting the Report to the 
Government. It was necessary to take a swift decision over the revival of the 
project. The people need to be supplied with electricity soon. Hence the 
promptness of the Committee's work was very useful. The economic 
recommendations made by the Expert Committee fall outside the purview of 
the High Court. The Government respects the judgment of the Court and 
states that the economic benefits of the revival of the project were not examined 
by the Court.

The experts who worked on the Committee are well informed in their 
respective fields. They are respected for their knowledge and diligence. They 
worked fast to revive the project. The public good was the highest 
consideration behind the revival move. Adverse comments on their swift 
functioning inflicts injustice on them.

It was charged that false information was given on the affidavit signed 
at the time of the hearing of the suit filed agcdnst the Ervron. The defendant 
could not produce any evidence to substantiate this charge. The Court was 
not inclined to go into this charge. Hence, it is wrong to say that it is the 
opinion of the Court that the Maharashtra Government submitted false 
information to the Court against the affidavit. The reasons have been 
enumerated in detail as to why it became necessary to file the case.

The Shiv Sena-BJP Government tried in many ways to safeguard the 
interests of the people of Maharashtra. This Government tried honestly to 
fulfil the promise made to the people. The project is revived with the conviction 
that the public good is secure and safe. It is hoped that the doubts in the 
minds of the members about the action taken by the Government for the 
Enron project and the analysis of the Court will be cleared by this statement. 
The developments in Maharashtra have led other States to renegotiate their 
contracts and realize the good of their people. This endeavour of the 
Maharashtra Government will serve as a guide to other States. I am sure that 
the people of Maharashtra will not misunderstand the revival of the Enron 
project. All action has been taken to realize the good of the Maharashtra 
State.



TOWARDS A PROSPEROUS MAHARASHTRA*

A b b

Sir, I thank all the thirty-four members who spoke for or against the 
Governor's Address. It is the democratic right of members to criticise the 
Government's policies. I do not have any grudge against those members who 
found fault with our policies. It is fifty years since India became free. The 
debate in the House shows how our democracy is going ahead. The standard 
of our debate is indeed high. The debate was free from obsession with views 
of one's party. I appreciate that some members like Hon'ble Shri Tupe put 
aside their party considerations and talked on measures for peoples' well
being.

I had expected some introspection from members. It is necessary to look 
into our failings as well as that of others. Some members speak in support 
of our policies when I meet them outside the House. Those very members 
speak against our policies in this House. I played a constructive role as the 
Leader of the Opposition. I used to appreciate the constructive policies of the 
Government. I used to criticise them very strongly when their policies went 
against the interests of the people. I remember one particular incident when 
one Minister fainted because of my criticism. I was the first person to sprinkle 
water on his face to restore him to consciousness. I have to express my 
disapproval of the negative attitude of some members who have failed to 
appreciate the good performance of our Government.

We abolished the Minorities Commission, because we don't want to 
discriminate between Hindus and Muslims. If any Muslim says he suffers 
from injustice, we shall set it right.

When we assumed power, we promised to give water to those who do 
not get it. We had promised toilets for women. Those members who criticized 
our performance are not present in the House. This is undemocratic and I 
disapprove of it seriously.

* As Chief Minister, replying to the discussion on the Motion of Thanks to the Governor for his
Address, Maharashtra Legislative Assembly (20 March 1997).
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Hon'ble Shri Pawar claimed that the Congress introduced democratic 
decentralization. We accept that the Congress brought democracy to this 
country. I would, however, like to question the orientation of its policies. The 
Congress has ceased to have the common man as its focus. The policies of the 
Congress have widened the disparities between the rich and the poor. The 
Congress has come to realize that the Shiv Shahi Government was bridging 
this chasm and hence it was receiving the support of the urban population 
and also a great chunk of the rural populace. The Congress organization 
suffers from disunity in its leadership. I do not feel worried over the future 
of the Congress. I feel anxious about the well-being of the common man. I 
feel distressed over the impediments placed by the Opposition in our 
programmes for the common man.

We have made a provision of Rs. 9000 crore for drinking water. It has not 
been possible to provide drinking water to every village so far. The Congress 
Governments were not able to do it during their rule of fifty years. We tried 
to set up toilets and lavatories for women. The Congress is posing 
impediments in our efforts. We accomplished the task of putting up one 
hundred thousand lavatories. Our Government has set up old age homes. 
Should we not take care of our old people? We propose to introduce a 
legislation on these homes on the pattern of Himachal Pradesh. We wish to 
make a law that children must take care of their parents. We provide lands 
and permission for these old age homes. Some people do not have children. 
Some children do not attend to their parents. Some old people are infirm. 
What is wrong if we set up old age homes? The Opposition criticizes us for 
opening military schools and making NCC compulsory. It was said that we 
are out to sell the entire State by way of privatization. Hon'ble Shri Sharad 
Pawar declared in the conference at Davos: "The new policy of privatization 
will strengthen the economy of our country. Hence the people should endure 
the problems created by the policy of privatization." Shri Pawar had pleaded 
for overseas investment. I don't think that the policy of privatization is new 
to this State. I remember to have raised a debate on privatization in 1991. 
Shri Dilip Valase Patil had then said that Shri Pawar had opened the doors 
for development by the process of privatization. Are we then closing the 
doors of development by following the policy of privatization? Shri Sharad 
Pawar says that Maharashtra is going down in rank in industrialization among 
the States of India. His utterances harm the industrial climate in our State. I 
can cite here the finding of the Annual Survey o f Industries which says that the 
industrial production in this State had in fact increased by 21.7 per cent in the 
year 1997.

The Government acted on its annoimcement of opening military schools. 
Our Government announced policies for industries, sports and agriculture.
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We Started military schools at six places. We set up Sports Academies. Only 
nine members of the House visited these academies. We intend to send 
sportsmen trained in these academies to the Olympics of 2000. We want these 
boys to win gold medals. We have appointed doctors to take care of these 
boys. The Maharashtra Government has almost adopted these boys. We made 
basic changes in education. The first lesson relates to ethics and nationalism. 
Two years' military training is compulsory in Israel. We shall introduce ethics 
and nationalism from June 1997. Maharashtra has a great tradition of saints, 
poets and warriors. We would like to instil this tradition in the minds of 
yotmg students. We would like to keep away the next generation from the 
malady of corruption. Hence the teacl^g of ethics is essential.

Some members referred to the murder of Dr. Datta Samant. Such murders 
are, indeed, unfortunate. The Government cannot be dislodged on the basis 
of these murders. We are going to the roots of such instances. We shall not 
save anyone fovmd guilty of such heinous crimes. Some members complained 
about the cases of extortion. The year-wise number of cases of extortion has 
been as foUows;—728 in 1993; 588 in 1994; 656 in 1995 and 471 in 1996. Thus, 
the number of extortion cases has come down by 30 per cent. The crimes 
against women have come down by 36 per cent during the Shiv Shahi 
Government. The overall crime rate came down by 20 per cent in 1996 and 
10 per cent in 1997 under the Shiv Shahi Government.

...We heard the criticism against the Zunaka Bhakar Scheme. The objective 
of this scheme is to provide the low income earners with food at low prices. 
We would like to open two thousand Zunaka Bhakar Centres every year.

Some members criticized the renaming of places. We have tried to give 
their old names back to these places. We renamed Bombay as Miunbai, 
Usmanabad as Dharashiv, and Aurangabad as Sambhajinagar.

We would like to make Marathi the language not only for lower courts 
but also for the High Court.

Some members raised the issue of Enron. Those people who brought 
Enron have come forward to criticize our decisions. We have brought out a 
booklet explaining the grounds for the review of the initial decision. The 
decision of review has saved an amoimt of Rs. 25,000 crore for the State. 
Some members said that the affidavit signed by me in the Court has incurred 
a bad name for the State. But our move was not criticized at the Nagpur 
Session when we explained the position. Two more power projects will come 
up in Maharashtra in addition to the Enron and they will make our State the 
number one State in the country in power generation. The Opposition
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members have come to realize now that the Shiv Shahi Goverrunent has 
done in two years what they could not do in forty-eight years.

We announced a Policy for Agriculture which the Congress never did 
during its regime. We raised the price of cotton to Rs. 2,100 per quintal in the 
procurement scheme. We have been criticized for not paying all proceeds of 
cotton in one sum. We have declared that this amount will be paid in 
instalments. The farmers have no complaint against us. We have entered into 
an agreement with Israel which will enable us to increase productivity of 
cotton, sugarcane and other crops.

It has been alleged that the funds of the Krishna Valley Development 
Corporation were diverted to the CIDCO (City & Industrial Corporation of 
Maharashtra Ltd.). These funds were found to be in excess of our immediate 
requirements and hence Rs. 45 crore was lent to the CIDCO for runety days 
at the rate of 19 per cent per annum as deposits. The CIDCO has repaid this 
amount along with the interest of Rs. 46 lakh.

We raised Rs. 1100 crore for the Maharashtra Krishna Valley Development 
Corporation. We spent Rs. 764 crore on the Krishna Valley. Shri R.R. Patil said 
that nothing has been spent on the Takari Project. His information is incorrect. 
We have spent Rs. 115 crore thereon. We have spent Rs. 173 crore on the 
Mhaisal Project. These projects will irrigate five districts of Western 
Maharashtra and three districts of Marathwada. We have made plar\s of 
Rs. 3800 crore for building dams on the nine rivers of Vidarbha. Seventy 
per cent of this amount will be raised through bonds. I imdertake the 
responsibility for making the plan about the Tapi river.

We had made 607 promises. Of these, we have fulfilled 510 promises. We 
follow Shivaji in his commitment towards the common man.

Mumbai is the capital of Maharashtra. I have taken up the problems of 
city transport and slums of Mumbai. We had great expectations about the 
programme of slum rehabilitation. We started our work and the land prices 
collapsed in Mumbai. Five thousand tenements have been constructed. The 
tenement holders had never dreamt of owning a space of 225 sq. ft. This 
work, however, did not receive the required momentum. Two years were 
spent in litigation. Now the problems look to be over. We shall do good work 
for slum rehabilitation.

We propose to set up a naval exhibition on the Vikrant warship. We have 
received the permission to land a copter on this warship.

Members are anxious about the opportunities for jobs and self- 
employment. This is not an easy task. Our first year went in solving many
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problems. We have set up a Committee to study this problem. Various experts 
have been working on this Committee. We have finalized the plan. We shall 
debate this plan. This plan, when articulated, will ensure opportunities for 
hundreds of thousands of youth in Maharashtra.

Many problems in Maharashtra are man-made. We can overcome these 
problems by dint of hard work and determination.

I would like to thank the members who participated in the debate. I 
would like to request you to cooperate with the Government and think of the 
well-being of Maharashtra.



WELFARE OF COHON TEXTILE WORKERS*

h h f

I would like to thank Hon'ble Shri Suryakant Desai for initiating this 
debate on a very important subject for two and a half hours. I stand here to 
speak on the points made by Shri Madhukar Pichad, the Leader of the 
Opposition, and other members. If you read the text of the Resolution, you 
may notice that the sale of the miU lands is not the basic issue. The text of 
the Resolution reads as follows:—

"There was a long strike of cotton textile workers in 1982. Some mills were 
partially and totally closed. The production of these mills suffered because of 
lack of availability of up-to-date machinery. This had lead to joblessness of mill 
workers. The retrenchment and the voluntary retirement scheme have created 
instability in the minds of workers. Hence, mills need to be made available 
resources for modernization so that workers will get security of their service. The 
measures should be taken to realize this objective."

I feel sorry that this subject was debated with a political bias. It is the 
misfortune of democracy, it is the dominance of politicking. The welfare of 
the worker was the key aspect of this Resolution. The Labour Minister 
Shri Sabir Shaikh said that this kind of debate may harm the workers, though 
not the leaders. Two labour leaders— Ŝhri Govindrao Adik and Shri Prabhcikar 
Kunte—^persuaded me to have this debate. Their statement gives out clearly 
that unless funds are made available to the mills by the sale of land for 
modernization, the problem of workers cannot be solved. The workers had 
and have expectations from the Shiv Shahi Government. What our 
Government did was disallowing the sale of mill lands. We suspended these 
deals by official orders. However, we came to realize that this measure of 
disallowing of the sales of mill lands will not serve the interests of mill 
workers. I had discussions with Dr. Datta Samant and other labour leaders. 
I discussed this subject twice with industrialists. We appointed a Committee 
of two Ministers to review the affairs of the cotton textile mills. The Industry

* As Chief Minister, replying to the Short Duration Discussion on problems of unemployment
of mill workers, Maharashtra Legislative Assembly (31 March 1997).
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Minister and the Labour Minister visited the textile miUs which were allowed 
by the former Government to sell out mill lands. We appointed the Charles 
Correa Committee to suggest the integrated development of mill lands. Shri 
Charles Correa is an architect of international standing.

I doubt whether these members who were politically biased in their 
approach during the debate help or harm the interests of workers. Our 
Government will never take any measure that wiU harm the interests of 
workers. Whatever may be the criticism, this Government will not flinch 
from its policies. The former Government adopted the policy of the sale of 
mill lands. That being so, the party should not change Ws policy once they 
are sitting in the Opposition. Shri Dilip Valase Patil would like to know 
whether this is the policy of the Chief Minister or of the entire Cabinet. The 
entire Cabinet supports this policy.

...There are sixty Cotton textile mills in the Maharashtra State. Three 
mills are closed. Thirty-two mills are owned by private parties. Twenty-four 
mills are nm by the NTC (National Textile Corporation). One mill is entirely 
owned by the NTC. The strength of mill workers was 243,000 before the 
strike. Today, there are 94,000 workers, including temporary ones. The strike 
lasted for a long time. The strike was neither settled nor formally called off. 
The strike still goes on officially. A large number of workers were retrenched. 
Their earnings have become meagre.

The workers were not provided with security by the former Government. 
Many workers were murdered. There were internecine quarrels among 
workers. The households of many workers were devastated. Some workers 
had to leave Mimibai. The labour leaders should inh-ospect about the fate of 
these workers. ... The advice of compromise was discarded. I would like to 
read out the views of Shri Sharad Pa war, as reflected in the then Governor's 
Address. Had some members of this House read this speech, they would not 
have expressed what they did today. The relevant portion from the Governor's 
Address is as follows: "One-third of the land is to be made over to the 
MHADA (Maharashtra Housing and Development Agency). One-third of the 
land can be utilized by the owner. The permission for the sale of lands will 
benefit workers." Further, it was stated: "The MHADA should transfer this 
land to mill workers if they form their housing co-operative societies."

What has happened so far? Did a single workers housing co-operative 
receive any land from the MHADA? The former Government did not take 
care to see the disposal of two-third land after transferring one-third land to 
the MHADA. Some members criticized this Government for the sale of the 
land of the Shri Ram Mill. The date of passing the plan of its land was
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26 February 1993. The permission for construction was issued to them on 
7 February 1995. These dates precede the formation of this Government. 
Some mill owners misused the permission to sell lands during the rule of the 
former Government from 1991 to 1995. Some mill owners showed rates of 
land that were too low. The rate per square foot was said to be Rs. 120 to 
Rs. 125 in the Mahalaxmi Area. Can the land be acquired there at this low 
rate? One mill installed old machinery in the guise of modernization. Is it 
difficult to fix up the rate of land? Should the Government not check whether 
the mill has modernized its machinery? The former Government did not 
exercise care in this regard.

Our Government has not arrived at any decision. We have before us a 
number of options. If it is possible to further workers' interests without selling 
land, please let us know. I do not wish to sell a single inch of land. Some 
members suggested that TADA may be applied to the mill owners. Can it 
solve the workers' problems? We are ready to do so, if it can solve the workers' 
problems. Lakhs of people vote us to this House so that we talk responsibly 
about their problems. The INTUC has been working for workers. ITiey said 
that there is no alternative to the sale of lands to guard the workers' interests. 
Yet, we did not rush into the sale deals. Two-third land remains with us after 
selling one-third land. We had appointed the Charles Correa Committee to 
suggest ways to bring about the integrated development of these two-third 
land. The ultimate power will be exercised by the Government. The Correa 
Committee was just to make recommendations. Some have suggested the 
sale of one-third land, some suggested the sale of one-half land. It is suggested 
that the mill owners should be allowed to make use of TDRs (Trade 
Development Rights). It is suggested that TDRs should be granted in the 
suburbs also. Some members suggested that funds be made available to mill 
owners just to meet their requirements. It is difficult to calculate these amounts. 
Union Minister Shri Jalappa has said that if the Maharashtra Government 
does not decide about the sale of NTC lands, they will take their own decision. 
I have information about the construction on lands of mills that were permitted 
under Development Control Rules. The construction work started at 
Kamala, Swan and New Great Eastern Mills. The construction started at the 
Matulya Mill on 20 February 1995, for which permission under the 
D.C. Rules Sub-1 (B) was given. The Modem Mill started construction on 
8 January 1996, and the Swadeshi Mill on 9 January 1994.1 would like to tell 
Hon'ble Nabab Malik that the Swadeshi Mill was granted permission under 
Rule 58 Sub-2 on 9 November 1994. The Hindustan Spinning and Weaving 
Mill was accorded permission under Rule 58 Sub-2 and it started construction 
on 23 June 1993. A residential complex is being built there. The Piramal and 
the Mafatlal Mills have started construction for their own expansion. The
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case with the Century Mill is similar. The construction at the Sitaram Mill is 
vide permission for residential development. The Swan Mill was granted 
permission on 14 July 1994. Yet, the construction activity has not started 
there. Orders have been issued to enquire as to why the construction activity 
did not start though permission was given for commercial construction. The 
Standard Mill was granted residential permission on 14 August 1993. Our 
Government issued only one permission and that was a BIFR case and the 
decision was to be made immediately. Otherwise, our Government did not 
issue any other permission. One member's suggestion of taking over mills is 
not at all practicable. The worker who fought for the Samyukta Maharashtra 
Movement, the Maharashtra-Kamataka border agitation and the Shiv Sena 
Programme could not fight for himself. I would like to advise Shri R.R. Patil 
to look into himself for the inability of the textile workers. Workers might 
have been misled or they might have committed mistakes. We all must come 
together to help out these workers from their present predicament.

Some members have not given any suggestion. I would like to appeal to 
members to treat this as a humanitarian problem involving the workers. The 
problem is not confined to the workers who are still employed. We should 
think, as suggested by Shri Sabir Shaikh, whether we can do something for 
the workers who were thrown out of their jobs some time ago. There should 
be no politicking as far as the issue of workers are concerned.



GENERATING MORE JOB OPPORTUNITIES*

h h l

Sir, I rise to propose this Resolution with your leave-

"The number of jobless persons has been increasing. The employment 
opportunities coming up in the State are falling short. The State Government has 
chalked out a time-bound programme to lend support to the unemployed by 
providing openings by way of employment and self-employment. The House is 
requested to consider the measures and the plan conceived by the State 
Government."

This Resolution is relevant for lakhs of unemployed people in the State. 
Hence, I feel happy to propose this Resolution. The problem of unemployment 
is too serious. I take this opportimity to raise a debate on it in the House.

This Shiv Shahi Government had undertaken, vide their manifesto, to 
solve the problem of the 27 lakh unemployed in Maharashtra. The draft of 
our decision in this behalf has been put up before this House for discussion 
and examination of all its aspects.

I cannot say that anybody else had dared to confront this problem up to 
this day. It is a challenge to take up this issue. Indeed, this problem is daunting. 
This problem affects the lives of lakhs of persons and their families. If v̂ e do 
not address this problem, the fury of the unemployed will culminate in a 
volcanic corruption in the State. While we present this draft, we mean to 
understand its scope and dimensions. We would like to make a humble 
endeavour to do some positive things for the unemployed. That is the way 
to console and comfort them. We do not wish to make any political gain by 
bringing up this Resolution. This is the burning problem of the youth. I 
would like to request the House to consider this Resolution in this light.

It is a fact that this Resolution is being proposed after two years since the 
Shiv Shahi Government assumed charge. We were to take up the urgent

 ̂As Chief Minister, while moving the Resolution on "Measures for Providing Jobs to the
Unemployed', Maharashtra Legislative Assembly (21 April 1997).
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issues in the first year. We were hard pressed with the problems of food, 
water and shelter. You are already aware of the various schemes implemented 
by the Government in respect of these problems. We took up the problem of 
unemployment in March 1996 by setting up a Committee to solve this problem. 
This Conuruttee attempted to think over various aspects of this problem. I 
would like to make it clear that the measures suggested by this Committee 
are not final. When we submit it for the consideration of the House, it implies 
that there is a necessity and room for improvement. We aie ready to welcome 
suggestions thrown up in the debate. We shall take note of the new thoughts 
expressed by the members. I will present the essence of the contents of the 
booklet given to you. There will be no room for complaints that the booklet 
remained unread or was delayed. While the contents of this booklet are being 
discussed, the Government would like to declare its willingness to consider 
constructive suggestions.

The Committee took about one year to consider this problem. As I said 
earlier, the Committee was appointed on 6 March, 1996. 1 never seek the 
chairmanship of any Committee. I prefer to avoid it. I do not have time to 
spare for such work. I have to discharge the responsibilities of the office of 
the Chief Minister. I was doubtful whether I would be able to devote adequate 
time for this Committee. But I thought the problem of unemployment is the 
most serious one facing us today. Hence, I spared all the required time for the 
meetings of this Committee. I feel very happy about it. It would not be 
incorrect to say that I could think over this problem comprehensively

When we set up the Committee, we thought it should comprise the 
representatives of various groups. This Committee was supposed to enlist 
the advice of people in diverse fields. I would like to emphasize this thinking 
behind the formation of the Committee. We attempted to enrol experts from 
various segments. This Committee was manned by concerned Ministers in 
our Cabinet and the HonTjle Deputy Chief Minister. This Committee also 
included outside experts from different walks of life. The Committee had one 
sitting in a month for the period of the initial eight to nine months. The high 
powered Committee appointed by us had Dr. Snehalata Deshmukh, Vice- 
Chancellor of the Mumbai University. Shri Balasaheb Vikhe Pahl, a veteran 
in the rural co-operahve worked on this Committee. Shri Ajit Kerkar, Executive 
Director of the Taj Mahal Hotel, was a member of this Committee. 
Shri Parshuram Bhaskar Chitale who did a splendid work in the dairy industry 
of the Western Maharashtra was also requested to work on this Committee. 
Shri Suryavanshi, former Chairman of the Maharashtra State Public Service 
Commission, was a member of this Committee. Shri Arun Kelkar and 
Shri Govindrao Shinde worked on the Committee. Former Chairman of the
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Bcink of India, Shri Dahotre was also a member of this Committee. Shri Arun 
Nanda, Executive Director, Mahindra & Mahindra Ltd. offered his services 
for the Committee. The leader of the farmers' movement, Shri Sharad Joshi 
too was a member of this Committee. Shri Eknath Thakur, who imparts a 
different kind of instruction to common people, was also a member of the 
Committee. Secretaries of various Departments were members of this 
Committee. Thus, the composition of this Committee was representative of 
various sections and interests. We used to hold a meeting of this Committee 
on the fifteenth of every month. The thoughts expressed by members of the 
Committee are compiled in this booklet. It was expected that these thoughts 
should be mature. With this expectations, this high powered Committee was 
set up imder special circumstances. The first meeting of this Committee was 
held on 15 March 1996 and its last meeting was on 23 December 1996. The 
approval of the Cabinet was secured for its views and proposals during the 
last three months. The draft, thus arrived at, is being presented to the House 
on behalf of the Government.

I would like to make one point clear. The first issue that confronted the 
Committee was the nimiber of unemployed in the State. The second problem 
was how to ascertain this number. The National Sample Survey had worked 
on this issue in the year 1993-94. The Committee went by the statistics of this 
Survey by way of estimate. For detailed work, we entrusted this task to the 
Tata Institute of Social Sciences and the Tata Labour Research Institute. We 
requested these institutes to study and make available to the Government, 
the number of unemployed in the State. We put up before the House the data 
collected by way of the sample survey. It is necessary to understand the 
magnitude of this problem. We attempted to grasp it. We find that this problem 
is too enormous to be solved by any easy measures. However enormous the 
problem may be, the Goverrunent can never evade it.

I have been moving among the imemployed youth for more than thirty 
years. I meet the yoimg people in my political organisation, that is, the Shiv 
Sena. The yoimg people who join my institute make me aware of their feelings. 
This House had also discussed this issue many times. The awareness of this 
problem emboldened the Government to present this Resolution.

I have to present to this House the findings of the National Sample 
Survey, the Tata Institute of Social Sciences and the Tata Labour Research 
Institute. It can never be claimed that these findings are final. The State has, 
on any day, ten lakh floating unemployed. Here, the term floating means that 
these yoimg people seek work, but do not get it. These people, though capable, 
do not get jobs. Two-thirds of them are men and the remaining one-third are 
women. Out of these ten lakhs, five lakh are chronically imemployed. They
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remain unemployed for a great length of time. Besides, forty lakhs of people 
are occupied in small, minor and sundry jobs. Ten lakh people face a really 
serious problem. The forty lakh figure covers people doing private tuitions, 
farming operations and self-employed. Roughly, the problem of fifty lakh 
unemployed people confronts the State. This figure represents one-sixteenth 
of the total population of the State. I would, therefore, like to urge the hon'ble 
members of this House to treat it seriously.

While I dwell on this problem, I would like to state that we found it 
necessary to define the terms of reference of this Committee. If these terms 
are not defined, we felt that this Committee will not be able to follow any 
precise methodology. We, therefore, endeavoured to define the terms of 
reference of this Committee. We must know what sort of work we set for this 
Committee. We stressed on how to solve the problem of joblessness. We 
wanted the Committee to ascertain the nature of jobs. The Committee was 
expected to find out the capabilities to be developed to seek jobs. Accordingly, 
we defined the terms of reference of this Committee.

Sir, this happens to be the background to this Resolution. I know that this 
background will not satisfy the members of this House nor the unemployed 
youth in the State. If this problem is to be solved, it calls for a different 
approach. The Committee was entrusted to carry out following jobs:

• To review the openings available in the primary, secondary and 
tertiary sectors.

• To review the potential of job opporturiities in various sectors.

• To recommend opportunities of self-employment in farming, fruit 
cultivation, animal husbandry, forests, rural industries, rural crafts, 
etc.

• To lay down policies to make youth veer to self-employment 
openings in the context of globalization.

• To review job-oriented and trade-oriented education training 
facilities in the State and to devise practicable training courses.

• To frame the recruitment policies in the governmental and the 
semi-govemmental organizations.

I have narrated the genered outline. I would now like to submit that the 
Committee studied this problem thoroughly The real need to solve this 
problem is to think over it with aU seriousness. It is necessary to go deep into 
the problem. I would like to state before this House that no State in India has 
dared to handle this problem. The Committee has drawn general outlines for
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the solution of this problem. The data provided by the Committee is very 
useful. Two institutes have given an opinion on the causes leading to 
joblessness. One of such causes stated is, that the rural youth in Maharashtra 
now tends to seek a job and has lost the habit of toiling in the farm. It means 
that the people in villages do not like to pursue farming. This finding of the 
Committee implies that people now crave for white-collar jobs. They do not 
like to do field work. I can tell you from my experience. Many students get 
the degree of B.Sc. in Agriculture. They obtain this degree for knowledge in 
agriculture. Yet, such graduates seek positions in offices. These graduates try 
for openings in banks. Some youth even try to become a Personal Assistant 
to the Chief Minister. My office has one such agricultural graduate. It means 
that graduates even in the discipline of Agriculture have a high propensity 
for white collar jobs.

The number of semi-unemployed is large in the State. Approximately, 
ten lakh people are totally unemployed and forty lakh people are semi
unemployed. These semi-unemployed have potential to put in more work. 
They can work for more hours, but they cannot get so much work. Some 
people get full time work; but they put in only half the time in work. The 
educated unemployed do not like to work in the Employment Guarantee 
Schemes or the Jawahar Employment Scheme. The State Government can 
guarantee a job; but it caimot guarantee a job that you prefer. Otherwise, you 
all will have to be absorbed in the Secretariat or in the Reserve Bank of India. 
All high positions in the State will have to be assigned to these job seekers. 
You may also know that some people come to seek jobs and they want only 
specific types of jobs. They seek a job in International Tractors or in Reliance 
Industries. These people seek positions of this kind. It is obvious that all 
cannot be provided a job of the same kind. The question before us is, how 
to provide a job to a really needy person. One thing needs to be made clear. 
The Committee has made an observation that many employment schemes 
have not reached the young people. This observation cannot be denied.

I attach great importance to the suggestions made by the Committee. 
Some important suggestions have been highlighted on the last page of the 
report. The Committee comprised of experts. The Tata Institute of Social 
Sciences foimd out after a study that the agricultural land in Maharashtra 
State is fragmented into small holdings. More than 50 per cent of holdings 
are less than one acre in size. The consolidation of holdings is required to 
provide jobs to the unemployed, efficacious investment and incremental 
productivity. The Committee has thought over this issue. But it is for you to 
decide whether it is feasible. It is incumbent upon me to submit the 
recommendations of this Committee before the House.



The Conunittee has made a second suggestion. In rural areas and small 
clusters, the means of communications and the infrastructure facilities are 
meagre. Adequate investment in infrastructure is hoped to facilitate private 
investment, thus creating employment opportunities.

The Committee has also made a suggestion for the educated unemployed 
It has suggested that the smallest of industrial units should be encouraged to 
provide jobs and self-employment to educated unemployed.

The Committee has detected the mis-match between education and 
employment and has made the fourth suggestion to correct this mis-match.

These suggestions have been made by the Committee. I do not like to 
make comments on all these suggestions. These suggestions were discussed 
by the members of the Conmiittee. We feel earnestly about creating new 
opportunities of jobs and self-employment in the State of Maharashtra. We 
had to set up eight sub-groups for this purpose. These sub-groups are 
conceived to provide jobs and self-employment openings. These sub-groups 
are as follows:—(1) Education, (2) Agriculture, (3) Dairy and Food Processing, 
(4) Village Development and Cottage Industries, (5) Industry, (6) Hotel & 
Tourism, (7) Construction, and (8) Services. These eight sub-groups have 
made plans regarding the opportunities of jobs and self-employment in their 
respective segments. I am here to submit those plans. Please let me express 
one thing at the outset. We had to attend to important questions. The first 
question was the number of jobs to be provided by the Government of 
Maharashtra. The second question relates to the jobs being provided by private 
entrepreneurs. These entrepreneurs do not hire persons deputed by us. The 
question before us is how to enforce control on these entrepreneurs. If the 
problem of joblessness is to be solved, the only solution that I visualize is 
self-employment. If self-employment is to be the norm in Maharashtra, the 
mindset of the young people in Maharashtra will have to be changed. If 
people do not change according to the times, I think, the problem of joblessness 
can never be solved. The responsibility of changing the mindset of the youth 
devolves not only upon the hon'ble members of this House, but also upon 
all representatives of people. This responsibility needs to be defined. Hence,
I feel it necessary to make a fresh survey of jobless people in the State. The 
sample survey cannot smswer our needs. I appreciate the good work done by 
the two Tata Institutes. The machinery of the Maharashtra State Government 
is gargantuan. I am firm on my stand to carry out a fresh survey through the 
agency of this machinery. If the survey is undertaken from the taluka level 
upward, the exact nature of this problem will become clear to us. We are 
thinking about the feasibility of this second survey I feel sure the eight sub
groups will create many job opportunities and self-employment opportunities.
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I have not as yet arrived at the decision that the Government will have to 
spend enormous amounts for creating these opportunities. Please allow me 
to quote one instance. What good can come out, if radical changes are effected 
in the education system? I just said that the present education set-up and 
actual jobs are incompatible. Education is imparted to enable students to 
obtain degrees. These institutions give out academic education. Actually, the 
job opportunities created in the education field are very few. Therefore, there 
is need for vocational education. The syllabus for the eleventh standard 
provides, in part, vocational subjects, such as, (i) Electronics Technology, 
(ii) Maintenance of Domestic Electrical Appliances, (iii) Building Maintenance, 
(4) Mechanical Technology, (v) Auto Engineering, and (vi) Technical Repairs 
and (viii) Maintenance,

How many students in Maharashtra are inclined to opt for these subjects? 
I am raising here the issue of changing the mindset of the Maharashtrian 
youth. Various technical courses are available; but students do not derive any 
benefit out of these courses. We think of providing technical education to 
33,040 students. But so many students do not come forth to avail of these 
courses. There is, for example. Commerce course. It covers subjects like 
Purchasing & Store-Keeping and Marketing & Salesmanship. There is no 
alternative to salesmanship for the Maharashtrian youth. But our people are 
not willing to learn it. To tell the truth, salesmanship is not that easy. Our 
people are not prepared to go in this line. It is, therefore, necessary to think 
of devising a new syllabus. The Commerce course provides for other subjects 
like Accountancy & Auditing, Banking, Insurance and Office Maintenance. 
The sub-group on Agriculture has recommended us to design courses for 
Horticulture, Seed Production, Agricultural Chemicals, Poultry Production, 
Dairy Technology, etc. I do not wish to claim the precious time of this House 
by listing such subjects which, when covered in education, can generate 
numerous job opportunities. The number of seats available for these courses 
is bigger than the number of students who opt for them. The Commerce 
course has 17,160 seats. However, the number of students is just 12,000. 
5,000 students do not come forward to derive benefit of this course. This is, 
indeed, the real problem. These facts are narrated in this booklet.

This booklet gives out new courses. It also talks of construction. The 
construction segment will create thousands of job opportunities. You have 
heard about the Krishna Valley. This scheme will bring about many job 
opportunities. The Deputy Chief Minister has expressed his views on this 
Scheme. He dwelt upon the different aspects of this Scheme. He might not 
have spoken about the job opportunities. About 3.5 to 4 lakh new jobs will 
be created in the Krishna Valley. The question before us is whether we can 
create 3.5 to 4 lakh employment opportunities. Another question is whether
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we can bring about necessary changes in the mindset of the youth to accept 
and do these jobs. Some members may not know or they might have forgotten 
some details. How much does a mason earn in a day? A mason makes two 
to three hundred rupees a day. We do not have boys to work as a mason. This 
Report is a systematic attempt to bring about job opportunities. If we go 
systematically, we shall not find this problem insurmountable.

I would like to speak about Industrial Education. We had said last year 
that we shall start the scheme of industrial education in every taluka. As 
many as 49 Industrial Trairung Institutes (ITI) were started during the last 
year. I would like to share with the House facts and figures. Sixty-rune ITIs 
were opened during the year 1996-97. We have decided to open 27 Government 
ITIs up to June 1998. It means that every taluka will have an ITI by June 1998. 
These ITIs will start educating students. We are thinking anew about the 
syllabi of these ITIs. We propose to impart education in these ITIs that will 
be conducive to jobs. Sir, it is possible to double the number of ITIs. Now we 
run daytime ITIs. It is possible to start night ITIs. Night ITIs are essential to 
create job opportimities. Some members find the problem of electricity for 
rught m. However, this problem can be overcome. ITI is an avenue for 
creating new job opportunities.

We are aiming at creating job opportunities. Diverse jobs will be created. 
The Committee has suggested a number of measures for this purpose. If we 
are to draft a time-bound programme, how many jobs can be created by the 
Government? I will talk about the job opportunities being created over the 
course of the next three years. I also visualize additional job opportunities 
that will become available. Fifty-three thousand jobs will be created in the 
governmental set-up. The industries in the private sector are supposed to 
bring about 3,39,000 self-employment opportunities. Self-employment 
opportunities will amount to 9,93,000. Additional self-employment 
opportunities will be about 3,12,000. Though we need 10 lakh jobs for the 
next three years, we can create job and self-employment opportunities for 
17 lakh peple. Our effort will be on these lines. Form B gives out services in 
the govenunental set-up. Besides, we can create additional job opportunities. 
The governmental sector 67,000; private sector services and jobs—7,75,000; 
self-employment—3,92,000; additional opportunities flowing from self- 
employment—2,50,000. We can create 15 lakh additional job opportunities. 
17 lakh job opportunities from the Government initiatives and 15 lakh 
additional jobs amount to 32 lakh job opportunities. The Maharashtra 
Government is thinking of providing 32 lakh job opportunities. The 
Government has a plan to meet this target. A separate Departinent will have 
to be opened for employment. This Department will monitor the creation of 
the opportunities of jobs and self-employment.
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Some people in the Government have been working on temporary basis 
for years together. Some employees could not get confirmed though they 
have put in service for five to ten years. Employees in agricultural universities 
work on daily rate basis. The employees in the Government establishment 
come to us in processions to press their demands. The services of 694 jimior 
engineers have not been regularized as yet. The Maharashtra Government 
has decided to include on its pay-roll all temporary employees—they may be 
working on census or other work. They will be absorbed stage by stage.

We accept this responsibility as a Government. I would like to make one 
thing clear. The people must come forth to seize new opportimities of jobs 
and self-employment. These opportunities should benefit the citizens of 
Maharashtra State. I have, therefore, presented this Report to the House. The 
people must be prepared to do small and big jobs. The problem is that people 
crave for some types of jobs only. We, therefore, decided to open a training 
centre for Army recruitment. If the people are prepared they can get jobs in 
the Army.

I visualize investment of hundreds of crores in Maharashtra in the near 
future. The Government of India has changed its economic policies from 
1990 onwards. These poUcies focus on privatization and globalization. These 
policies will bring in heavy investment in the State. Maharashtra will have 
to remain alert to seize new investments. The Advantage Maharashtra 
Conference is likely to fetch an investment of four million dollars. It means 
that this State will receive an investment of Rs. 18,000 crore. The investment 
in the private sector is expected to amount to Rs. 10,000 crore. The total 
probable investment may come up to Rs. 28,000 crore. We expect that this 
investment must benefit the youth in the State. Let investment come from 
overseas, or through privatization or from any comer of India. The youth in 
this State must be able to derive advantage of this investment. The young 
people will have to be moulded accordingly. I would like to give a warning 
here. Posterity will not forgive us if we do not show awareness of the present 
requirements. You should decide on the way you would like to work. You 
should decide the way you would like to groom the young f>eople. This 
Legislative Assembly will have to identify the training courses for our youth. 
... We are going to erect 35 flyover bridges in Mumbai. Some young people 
will work on these bridges. I referred to the Krishna Valley Scheme. We 
propose to take up slum development works in Mumbai. We would like to 
launch these schemes in full earnest. The thought of who is going to get 
benefit of these schemes is uppermost in our mind. Our Committee means 
to benefit the Maharashtrian youth. The Maharashtra Government has proved



that it is possible to give self-employment. We issued a notification. We decided 
to assign contract work of Rs. 5 lakh, without inviting tender, to young 
diploma holders and graduates on the irrigation canals and public works. I 
am pleased to report that 7,000 young people came forward to avail of this 
offer in the period of three months from the date of notification. I am willing 
to give out names of these seven thousand persons. The figure of seven 
thousand may look small in the context of the magnitude of the problem. But 
it has proved the possibility of self-employment.

Before I conclude my speech, I would like to express my opinion on one 
point on jobs and self-employment opportunities. What we mean to specially 
do for the genuine local citizens of Maharashtra or the sons of the soil is very 
important for us. We feel concerned about the job opportunities for them. 
After working over the Report, we came to find that old and new schemes 
can generate self-employment opportunities for two lakh persons. There has 
been a query as to how many people were given opportunities of jobs and 
self-employment. I am ready to give the list of persons who were provided 
with self-employment opportimities. There are big and small opportunities. 
Some schemes have been in force for some time. Some schemes are being 
introduced anew. We shall make a systematic study and then we shall furnish 
the details. We confirmed some temporary employees and we offered new 
services to some people. Thereby, the Maharashtra Government has made 
jobs available to 3-3.5 lakh people. The Government has no control over 
private companies and entrepreneurs. How to find jobs in these units for the 
Marathi-speaking people is a moot point. The job opportunities are generated; 
but the Marathi-speaking people cannot avail of these opportunities. The 
youth in Maharashtra is looking towards you with hope and expectation. 
The Constitution of India expects every citizen to be provided with a means 
of livelihood. Every home must be able to cook food. If at least one person 
from every home is to avail of a job, is it not necessary to bring about policy 
changes? The stipulation of the domicile of fifteen years has become outdated.
I feel it necessary for this House to consider to make it obligatory to have a 
domicile of 25 years to secure a job in a company. It seems necessary to lay 
down the domicile of minimum 25 years for getting a job in a private company. 
Fifteen years  ̂ domicile proved to be of little avail. Hence, the need for the 
new stipulation. Another thing is that many industrialists came to this State 
and earned a fortune. We have no complaint against their prosperity While 
presenting this Report, I would like to speak of the social responsibility of 
these industrialists. If a imit employs 50 persons, can it not be made obligatory 
for it to enrol one more person? That umt may be a business or an industry. 
I think it will not be difficult for a unit with 50 employees to induct one more
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person. If you can make a law or a rule it will add to job opportunities. I feel 
sure that these industrialists who take pride in being part of this State will 
support this move.

We can do a great job in Maharashtra. These are my ideas about jobs and 
self-employment opportunities. The State Government cannot lag behind in 
this great effort. There is no alternative to investment by the State Government. 
The State Government will have to make an investment of Rs. 732 crore for 
the long-term time-bound programme. Rs. 935 crore will have to be invested 
to keep the current jobs going. The additional jobs and self-employment 
opportimities call for the investment of Rs. 732 crore. The Maharashtra 
Government will shell out Rs. 1600 to Rs. 1700 crore. We can modify laws 
and regulations to expand job opportimities. We shall have to create self- 
employment to empower Maharashtra. One self-employment creates one job. 
We have made plans for district and important centres where shops measuring 
one hundred square feet will be assigned to needy yoimg people. The yoimg 
people are supposed to start a business or an industry in this shop. There is 
no stipulation of a specific business in this shop. A young man may not be 
made to purchase this shop. We can help young people through the medium 
of various schemes. When a yoimg man starts a shop, he will hire one man.

I would like to lay stress on agricultural schemes. We would like to 
declare a new Agricultural Policy. The Maharashtra Government has decided 
to lease land of one lakh thirty five thousand hectares to young people free 
of charge. The young people can earn income on these lands. Various Schemes 
are imder process in this regard. The Forest Department has hundreds of 
acres of land. The Maharashtrian youth has a real title to this land. We are 
thinking of allotting land to yoimg people. I am sure of deriving benefit by 
raising productivity on these lamds.

I would like to make a few points about agriculture. Maharashtra has the 
potential to face international competition. Maharashtra is a State that has 
proved its potential. Agricultural produce is flown directly from Pune city to 
overseas destinations. The Commerce Department has started working there. 
We can boost this effort and open the world market for our farmers. We can 
facilitate economic development by giving a push to agriculture. We can 
encourage dairy industry. Agriculture has vast potential for self-employment 
opportunities.

The House is requested to consider various schemes. Members are 
requested to give their suggestions. This Government does not like to keep 
this long standing issue pending. The Government is open to discussion and
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debate. The Maharashtra Government has made a decision in this behalf. A 
new Department will be opened for jobs and self-employment. The most 
capable official will be posted to head this Department. This Department is 
expected to start working from 1 May. This Department will think of the 
nature of new jobs. When the elections were held, political pcirties gave 
assurance of providing jobs. The Maharashtra Government made a systematic 
attempt in this regard. I would like to appeal to all members of the House 
to extend their co-operation in our endeavour.



PROBLEMS OF MUMBAP

h h i

Sir, please let me at the outset thank Hon'ble Shri Kirit Somaiya for 
initiating the debate in the House on the various problems of Mumbai.

Twenty members have participated in the debate. I thank all these 
members for suggesting reforms in governance, amending laws and devising 
constructive measures for the development of Mumbai.

The demand for this debate was raised right in the beginning of the 
Session. Now, the debate on Mumbai takes place after two years since the 
Shiv Shahi Government took charge. I welcome this debate heartily. Please 
let me clarify at the beginning. Our Government has been paying attention 
to the problems of Mumbai. However, we could not do so with the required 
dispatch and focus. This is because we were constrained to give priority to 
the problems of farmers, adivasis and toiling people. We hastened to help 
them out of their problems. That is why we could not make the necessary 
provision for Mumbai. Hon'ble members should understand our predicament. 
Hon'ble members may appreciate that though Mumbai is the capital of 
Maharashtra, the people living outside of Mumbai have to face many problems 
which are far more difficult than what the people in Mtimbai face. Hence we 
had to first pay attention to their problems. We had to take care of these 
people. As such, there has been some delay in looking into the problems of 
Mumbai. It does not imply that we have altogether forgotten Mumbai. 
Maharashtra has seen many Chief Ministers. All of them hail from regions 
outside Mumbai. I feel proud to be the Chief Minister who hails from Mvimbai. 
I am fully aware of the care and planning that is needed for Mumbai. I feel, 
sometimes we take up later on what we know very well. A student first 
solves difficult questions and thereafter attempts easier questions. I know the 
problems of Mumbai. I have been intimately connected with this city for 
many yecirs. After I settled down in political life, I got elected to the Brihan 
Mumbai Municipal Corporation. I was a Corporator for eleven years. I was

* As Chief Minister, replying to the discussion on measures to be adopted to solve various
problems of Mumbai, Mahsu’eishtra Legislative Assembly (27 April 1997).
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Chairman of some Committees, including the Standing Committee. This city 
was kind enough to crown me with its Mayorship. I will be most indebted 
to this city aU my lifetime. My life really began in Mumbai. I took my first 
salary of Rs. 30 in this city itself. This city not only made me the Mayor of 
Mumbai but also the Chief Minister of Maharashtra State. How can I forget 
Mumbai? I have a passion for Mumbai. I repose my faith in Mvunbai. I think 
of improvement of this city. I devise radical ways to reform it. We must do 
basic thinking for this city. I am not one to come here on an excursion, enjoy 
it and go away. The politicians who ruled this city forgot it. Some politicieins 
ignored this city for years together. Some members think that nothing 
worthwhile can happen if we ignore Mumbai. But I feel proud to say that 
this city gave me honour and position. The Shiv Shahi Government owes its 
existence mostly to the Mimibai city. We shall never neglect Mumbai. Honljle 
Shri Jayant PatU said that this city achieved a hat trick. The voters of this dty 
supported us in three consecutive elections. We can never be ungrateful to 
this city. I always tell my people that if you behave like other political parties, 
you may not get elected again. This city has obliged the Shiv Shahi 
Government. This kindness needs to be repaid.

What needs to be done for Miunbai? I would like to quote some figures 
to explain the magnitude of the problems of Mxunbai. According to the census 
of 1991, the population of the Mumbai city was 31.06 lakh and that of the 
suburbs was 67.05 lakh. It is roughly estimated that the population of Mumbai 
was 1.08 crore for the year 1996.1 have a close relationship with the Brihan 
Mumbai Municipal Corporation. For the year 1996-97, the revenue budget of 
this Corporation was Rs. 2240 crore and the capital budget was Rs. 786 crore. 
Its budget for the year 1997-98 gives out that its revenue budget is Rs. 2703 
crore and capital budget is Rs. 1036 crore. These figures make you understand 
the economy of Mumbai. Its budget is bigger than that of some of the States. 
Mumbai city is a State within the Maharashtra State. This city has huge 
administration and vast magnitude. This city has been conferred all powers 
to govern it. Many members describe Mumbai dty differently. My friend 
Shri Jayant Patil feels that this dty has ceased to be young and it has been 
growing old. I would like to say this city is yoimg for ever and it will never 
grow old. If you like to enjoy the youth of this city I will request Shri Pramod 
Navalkar to see you. You may look at this dty with your eyes. It is not 
necessary to describe how Mumbai is beautiful. The people in villages say 
that they will save money by cutting expenses but tiy to visit Mumbai once 
in a while.

Many people in Mumbai live in one-room tenements. You may not like 
me to describe their plight. Mumbai does not displease anybody It
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accommodates everybody. It welcomes whoever comes to it. People come to 
Mtimbai to seek means of livelihood. Anybody in search of a job can get it 
here. Whoever is willing to work can get employment opportunity here. A 
man on the road earns 1000-1500 rupees in a month by cleaning a car. When 
people come here, they live for a long time. ... The people love this city. A 
man like me who received support of this city loves it. This city has a coastline. 
A man who does not get anything to eat, enjoys the fresh air of the beach. 
A commuter of a bus revels by moving in the city. Some people feel that 
Mumbai has become desolate and dismal. But this city is not as bad as it is 
made out to be by some. This city has tried to solve the problems of its critics 
too. The foreigners who come over here say, "The work culture of the city of 
Mumbai is imique". The people of Mumbai a ie  accustomed to work. Here, 
people cultivate a liking for work. This city bears the influence of western 
countries. When foreigners come over here they do not feel this city to be an 
alien land. Shri Raibhan Jadhav quoted the ii\stance of a man who went to 
London who felt he was moving around in Mumbai itself. There are many 
Indians living in London. Many Sikhs stay in London. The atmosphere in 
London and Mimibai is not different. The old buildings in Mumbai look like 
buildings in London. This is the rosy side of Mimibai.

Another cind may be a gloomy side of this city has also been described 
in the House. People and the Government both have to come forth to shoulder 
the responsibility of brightening the dark side of this great city. I would like 
to be frarJc on this issue. The problems of this dty are not created by outsiders. 
They are man-made problems and they can be solved by us. We can solve 
these problems. The problems of Mumbai are not acts of God. If we analyse 
the problems of Mumbai we can see that they are made by us. We must solve 
these problems. Though some members made political speeches, I would like 
to thank them cdl. Today's speeches in the House were constructive. Perhaps 
this happens to be the last day of the Session. That may be the reason why 
constructive speeches were delivered in the House! Some members may have 
intimate relationship with this city which happens to be the capital of 
Maharashtra. Therefore, they might not have delivered political speeches.

I would like to tell this House that the problenis of Mumbai are all 
manmade. The village panchayats and the municipal bodies have also to get 
over difficult problems. These bodies do not have the capacity to raise 
resources. Mumbai city is altogether different. This city is self-sufficient. I 
was thinking of putting Mumbai in a distinct class. We have to think of self- 
sufficient cities and those cities which deserve to be aided by the Urban 
Development Department. I firmly think that Mumbai city and the Brihan 
Mimibai Municipal Corporation do not need to be furnished with funds from 
any governmental authority. This city is capable of being self-reliant. This
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city has the capacity to raise the required resources. May I solicit the co
operation of this House on one count? Think of the problems of this city 
without any political bias. I feel confident of the betterment of this city. I will 
reply to the points raised by the hon^le members in the last ten minutes of 
my speech.

What are the problems of this city? There are three vital issues that concern 
the interests of the people at large. The first issue relates to shelter or housing. 
This issue needs to be looked at in two parts. A large number of people live 
in hutments. This issue concerns 50 lakh people. Let us go by the figure of 
one crore people for our discussion. The responsibility for the citizens of this 
city rests vdth both the Brihan Mumbai Municipal Corporation and the 
Government of Maharashtra. If we do not solve the problems of Mumbai, the 
Maharashtra State Government will have to own up its failure. I would like 
to request you repeatedly not to cloud this issue with politics as it relates to 
lakhs of people. We made plans for sheltering fifty lakh people. We started 
giving benefit to people. One hon'ble member said that the benefit is realized 
by only five per cent of hutment dwellers. I grant that this may be just five 
per cent. Are you willing to see how these five per cent people have 
experienced improvement in their housing condition? I do not like to talk of 
people who are already prejudiced. I may say to the open-minded people 
that this percentage is more than five. Many hutment dwellers have gone to 
new places as a result of the schemes of the Government. When I meet these 
people they say that they had never imagined in their lifetime that they 
would get a housing area of 225 sq. ft. free of charge. They had never dreamt 
that they would be owing a new place.

Why don't you co-operate with this scheme? Why do you pose hurdles 
in implementing this scheme? It is our sincere desire to make everything 
transparent. We are willing to place before you any file of any scheme you 
want. It is charged that our schemes of slum rehabilitation benefited builders. 
It is alleged that our schemes were designed for the benefit of builders. We 
don't claim that our schemes are devoid of any mistake. Let us rectify the 
mistakes. One member pleaded for giving more concessions, because the 
land prices had declined by 25 to 30 per cent. Therefore, the builders through 
whom we wanted to implement this scheme got discouraged. We don t mind 
if the builders back out. We would now have to complete this task through 
the instrumentality of co-operative societies. Most of the hon'ble members 
who delivered speeches on this bill, come from Mumbai. I would like to 
request them to accept this scheme as a challenge. The slums in your 
constituencies must get reconstructed and the poor people must get better 
homes. May I tell you that it is a matter of chance to get elected; but it is a
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divine mission to provide a home to the poor. The members should work 
with this zeal. We can brush the builders aside. We shall persuade people 
about the efficacy of co-operative societies. It is necessary to cimend the 
provisions of the relevant laws. The Government is willing to make necessary 
amendments. I know that some concessions need to be granted. We are willing 
to discuss with you about these concessions. If, in spite of these concessions, 
we do not succeed in providing homes to the hutment-dwellers, we shall 
have to suffer the curse of 50 lakh people. Please bear this in mind.

We have to consider this vital issue of shelter for people. Some people 
live in old chawls. I have with me the report of the Sukathankar Committee. 
I said this earlier and I would like to reiterate again. If we would like the old 
tenants of the old chawls to stay there itself, they must be conceded wider 
carpet area. The Govermnent had earlier conceded them 2.5 times the carpet 
area. This Government may have to give greater carpet area. This issue does 
not relate to middle classes only. These tenants cover our Government 
employees too. They are better off than hutment-dwellers. There are employees 
working in Corporations who face very difficult situations. I believe it is not 
difficult to get over this difficulty. Merely widening the floor square area will 
not suffice. It is necessary to exercise control over this work. It is necessary 
to ensure that nobody misuses concessions. This issue covers 20,000 old 
buildings. Is it not necessary to solve this problem of shelter? We have to 
tWnk of 50 lakh hutment-dwellers, 20 lakh tenants of old buildings and another 
30 lakh people living in Mumbai. This question needs to be discussed on a 
priority basis.

Another issue relates to millhands. What is our policy towards them? 
Nobody dcires, at present, to tackle this problem. The former Chief Minister 
Shri Sharad Pawar had brought out one scheme in this regard. According to 
that scheme, the mill land was trifurcated. One-third land went to mill owners 
and two-third land was to be entrusted to the Housing Board by the Brihan 
Mimibai Municipal Corporation. I would like to take the instance of 3 to 4 
mills. A committee was set up about these mills. Its members were Ministers, 
Ad. Dake and Sabir Shaikh. The Committee found that three mills did their 
job properly and one mill goofed. If one mill had failed, is it right to say that 
the transference of mill land should be stopped altogether? How can you 
attack us when we talk of the transference of mill land? Please suggest any 
other measure to solve the problem of miUhands. I am willing to consider 
those measures. I am willing to hear your plea not to part with a single inch 
of this Icmd. I can imderstand paying millhands who are doing nothing for 
years together, because I do not pay them from my pocket. But afterwards, 
these millhands lose their job. Who is to take their responsibility? Some
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people do not allow us to take a decision. When we take decisions, they look 
at us with suspicion. If no decisions are to be taken I can take rest for the 
remaining three years of my term. When we took the decision about the 
Krishna Valley, some people had opposed it. We had to take that decision 
with courage. I can tell you that we shall not rest imtil we lift the Krishna 
water entirely by the year 2000. When we talk of greening this city, some 
people express doubts. It is your duty to criticize the Government and you 
should do it. Though you keep on criticizing us, we shall not stop our work, 
because we stand committed to the people of Maharashtra and of Mumbai. 
We shall not remain quiet until we solve the problems of tencmts of old 
buildings. We are aware of the problems of rehabilitation of hutment-dwellers. 
We are determined to get over these problems.

Some members raised here the problem of water. HonT l̂e member Shri 
Ashok Dhatrak suggested that we should foUow the Report of Shri Madhavrao 
Chitale. His Report has also become old. Other Reports have arrived. If you 
like to have information about Mumbai, I am ready to impart it. I am not 
able to give you full details because of time constraint. I am aware that the 
problem of water supply of Mumbai is equally serious. Many cities in other 
States do not get water for two-three days. Three hundred families enter this 
city daily. In spite of such heavy migration, the Brihan Mumbai Municipal 
Corporation has sustained the daily water supply for three to four hours. We 
must compliment the Brihan Mumbai Municipal Corporation for this precious 
facility. That Corporation has competent officers. I have worked there. I have 
seen dedicated officers. ... The schemes got implemented because of these 
devoted people. We are thinking of inducting in the Maharashtra Government, 
competent officials of the Mumbai Corporation. There are competent officers 
in the Government also. The Government runs because of such officers. I 
would like to give you information about the schemes financed by the World 
Bank. The drainage project amounts to Rs. 1834 crore. Its duration is 
1995-2000. The estimated cost of this project would exceed by Rs. 293 crore. 
We shall complete this project by 2002. The estimated cost of another project 
is Rs. 121 crore. This project was initiated in 1995 and it is to be completed 
by 1997. We are confident of solving the problem of water supply of Mumbai.

The problem of transport was referred to in this debate. The road in the 
port trust was referred to in the debate. The opportime time for talking about 
this road has not come as yet. The Port Trust has given land on long lease. 
That is a serious impediment. There are no other problems in the Port Trust.

We have undertaken various projects in Mumbai. Somebody said that 
the annoimcement of flyovers was made, but no work has been initiated 
thereon. We made the announcement, for we have made all the preparations.
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May I assure this House that all of the 35 flyovers will get commissioned by 
2000. These flyovers will be erected in Mimibai and its suburbs. I am unable 
to furnish you with details due to paucity of time. Funds for the flyovers 
have not been defrayed by the Mumbai Metropolitan Regional Authority. We 
feel certain of completing this scheme. I am at one with the views expressed 
here. It must be considered whether shops can be permitted below all flyovers. 
The proposals advanced for them do not provide for shops below all flyovers. 
There are some flyovers where shops cannot be f)ermitted. We shall allow 
shops where it is feasible to do so. The flyovers are designed to smoothen 
traffic. Some members said that these flyovers be made freeways. But the 
sanctioning authorities do not allow it. I am not giving details as the p>eople 
of Mumbai know it. One thing remains to be done. That is securing NOC. We 
require this NOC from the Union Government. Honl>le Minister Shri Nitin 
Gadakari has made some progress in this respect. I would like to tell the 
House that money was never a problem for the flyovers. When we talk of 
making a road over the sea, the environmentalists are afraid of an adverse 
impact. I would like to suggest you to look at the world market. HonT l̂e Shri 
Raibhan Jadhav quoted instances of foreign countries. When anybody talks 
of foreign countries, he is alleged to have sold out our country. I would like 
to tell you that Shanghai city has altogether transformed over the last three 
years. So many flyovers were erected there. We have decided to do certain 
things. You are requested to allow us to do so. Please do not think of votes. 
I do not think that the politics of votes should decide every issue. Do we not 
like to keep pace with the times? Bill Gates has agreed to open computer 
schools in six regions of Maharashtra. This will be an ambitious scheme.

I never talked of making Singapore or Hong Kong of Mumbai. Those 
who talked like this have not remained here. I never like to quote instances 
of other cities. But it is necessary to assimilate their good points. We have to 
improve the conditions in Mumbai City. It is not wrong to say that we should 
improve like Singapore. You know that a small city like Singapore has made 
so much improvement in the last fifteen years. One member sent me a note 
suggesting that a delegation of ten members be sent to Singapore. The problem 
is how to select ten members. ...

Let us get over the problem of traffic. One member suggested that we set 
up a third Mumbai in addition to the two Mumbais. I would like to tell 
Hon^ble Shri Vivek Patil that when any new scheme is conceived, it generates 
a new agitation. The Sheva-Shivadi bridge is nearing completion. The plan 
for it is being finalized. This bridge is a good way to solve the traffic problem 
of Mumbai. This bridge will facilitate traffic to New Mumbai, Ahmedabad 
and to the Raigad District. When this bridge is constructed, many offices in
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the fort area will be shifted to Sheva-Shivadi. There is no point in making 
minor efforts. We must do basic thinking and solve our problems. Sheva- 
Shivadi is the outcome of fundamental thinking. The Govenunent has received 
proposals in this regard. We can find our way out of these proposals. I feel 
confident of it. There is this simple problem of the Senapati Bapat Road. But 
some people do not allow us to solve it. My friend Pramod NavaUcar has 
been working on it for the last eight months. There are many hutments on 
the footpaths of this road. Some people want smooth traffic on this road. But 
some other people resist the removal of hutments.

I listened to Hon'ble Shri Sharad Patil. He says that when he comes to 
Mumbai he sees no toilet facilities. I say that the problem of toilet facilities 
is equally important. We set out a new scheme last year. There was delay of 
four to five months in starting this scheme. We began with toilets for women 
in every house. We had fixed the target of five lakh toilets. 3.56 lakh toilets 
were constructed in Maharashtra during eight months. I would like to quote 
statistics for the information of Hon'ble Shri Patil. I did not want to go into 
figures. But I must furnish these figures now. I would like to assure this 
House that we like to construct toilets in this great city. We shall think over 
it. We are building Sulabh Shauchalayas as a short-term measure. The 
Government will attempt to extend this scheme. The toilet facility is a basic 
need of man. We shall attend to this need. I undertake to implement the 
scheme of toilets.

Some members have made various suggestions. Many members raised 
the issue of pollution. The problem of pollution is serious. Some members 
quoted the number of vehicles in this city. These vehicles create pollution. 
Shri Jayant Patil compared the pollution of Thane and Raigad districts to that 
of Mumbai and said that fifty per cent deaths in Mumbai can be ascribed to 
pollution. People are casting aside old vehicles and going for new ones. 
These new vehicles will solve the problem of pollution to some extent. But 
that alone wiU not suffice. It is necessary to do something more. We have 
introduced the scheme of tree plantation in Mumbai. Tree plantation is one 
way out of pollution. I do not claim it to be the only way. Tree plantation on 
a big scale in Development Zones may solve the problem of pollution to 
some extent. I would like to assure the House that the Maharashtra 
Government will soon notify a detailed scheme of tree plantation.

Hon'ble Shri Kirit Somaiya has proposed one Resolution and made some 
points. I wish to hasten to reply him. He has made a big demand. The 
Government has been asked to improve hutments and they may be allowed 
to raise their height to 14 feet. Shri Kirit Somaiya and other members referred 
to my speech in a meeting. They say that I promised to increase the height 
to 14 feet. I remember to have promised that I would consider this request
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without making any commitment. If we increase the height of hutments to 
14 feet, we should think of its adverse effects. If we allow increase in height, 
people will be tempted to ask for greater area of houses in the new schemes. 
There was a discussion in the Housing Department. 14 feet height was 
discontinued vide the G.R. of 5 December 1995. This was introduced on 
4 Jcinuary 1992. This scheme can be revived if the beneficiaries are willing 
to sign an affidavit. The Government will reconsider this scheme if the people 
concerned are willing to co-operate.

The point of a truck terminus was referred to in the debate. The Bandra- 
Kurla truck terminus is functioning. Six godowns and office building are 
ready. Another building 'Sumitra' is also ready. Flyovers at various places are 
ready. We are making a decision to make land available for godowns. It was 
mooted to shift the diamond and the cloth market. The diamond market 
cannot be shifted. However, an area of 24,000 hectares is being reserved for 
the cloth market in the Bandra-Kurla complex. An emergency decision has 
been taken in this respect.

HonT l̂e Shri Ratnakar Narkar and Shri Kirit Somaiya raised the issue of 
garbage in this city. I would like to tell you that this city generates garbage 
of 5500 tonnes every day. Four dumping groimds have been created to deposit 
this garbage. One dumping groimd is situated in the constituency of Shri 
Narkar. The disposal of garbage is an important issue. There has been 
persistent discussion over this subject. Three private companies submitted 
proposals to us for the generation of electricity from garbage. These bidders 
have offered to haul away garbage. I myself had discussion with these bidders. 
They are ready to supply electricity to Maharashtra generated from this 
garbage. They have told us that this garbage is so much beneficial that they 
can generate 300 megawatts of electricity from it. We shall soon take measures 
about garbage disposal. I myself had inaugurated a similar scheme in the 
Pune city. It is decided to set up this scheme in Mtimbai as well.

The Opposition Leader Shri Pichad raised the point about various taxes 
collected in Mumbai. Of all the places in the country, Mumbai has the greatest 
collection of taxes. Shri Pichad also referred to the issue of law and order in 
Mumbai. Many times the position has been clarified while replying to the 
debates pertaining to the Home Department. We are now thinking on the 
development of Mumbai. Many people come to this city, because they feel 
Mumbai to be safer them other places. Many men and women go through the 
city without any anxiety after the cinema shows are over at 12 in the midnight. 
The percentage of such people has increased after the Shiva Shahi Government 
assumed office. There is no more a problem of law and order now. I know



SELECTED SPEECHES OF MANOHAR JOSHI 479

that there were some murders in Mumbcd. You have given the list of murders. 
I should have produced the list of murders of the earlier period. However, 
I will not do it. I do not wish to give a different orientation to this problem. 
The evil-minded people do not think who rules the State. I do not like to go 
into the details as you may agree with me on this point, HonTjle member 
Shn Padwal would like to ask as to how come such incidents take place in 
Mumbai when there are so many Ministers in Mumbai. I would like to tell 
him that there are some problems. There are some administrative problems. 
You might have faced similar administrative problems when you were the 
Mayor of Mumbai. You must feel happy that the Government is involved in 
tackling the problems of Mumbai. The problems of Mumbai have been referred 
to many times in this House. We never made it out that the issue concerns 
the Brihan Mumbai Mimicipal Corporation. We are determined to stand 
behind the Municipal Corporation firmly. Earlier, the meetings of the Co
ordination Committees of the Government and the Mimibai Corporation were 
not held for two to three years. We started holding these meetings twice in 
a year. One hon1:)le member referred to the discussions I had with some 
members. I had such discussions in eight meetings. It takes time when we 
have to find radical solution to a problem. I would like to state that all 
members from Mumbai have identified themselves with the problems of 
Mumbai. I can assure you that because of the efforts of these members, 
Mumbai will have the best hospitals and the best health facilities.

Honl^le Shri Jayant Patil has asked whether the Government means to 
bestow the Mumbai city to builders as a gift in marriage (andan). We shall 
never do so. Those people who love this city will never like to do so. Builders 
try to change reservation rules whenever they get an opportunity. Since we 
assumed power, I have retained the Urban Development Department with 
me. We have not changed any reservations. We made changes only to do 
social good. We never Aanged reservations to assign plots to builders. I do 
not like any politicking in this matter. We know how reservations were 
amended earlier. Honl>le member Shri Hemendra Maheta raised the point 
about private layouts. He knows that I held a meeting over this subject. The 
measures suggested by Shri Prakash Mehta are being implemented.

Hon1:)le member Shri Bashir Patel raised the question of CRZ. I have the 
file with me. I am separating that issue from slums. Hon'ble member 
Shri Ashok Dhatrak will be pleased to know that CRZ rules will have to be 
amended so that slums do not come into danger. Will anybody accept the 
suggestion to pull down the entire Marine Drive? I do not wish to go into the 
details of the CRZ rules. I will see that these rules do not go against the poor 
people.
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There is a demand to increase the rate of repcdrs of old buildings from 
the present rate of Rs. 750 per square metre. The Government has announced 
Rs. 1000 per square metre. We are amending the rules. Please do not count 
in rupee terms. The Government should foot the entire amount of the repairs 
of old buildings, because a tenant living there is not able to pay the difference. 
I am the only person to have worked on this Board (Building Repairs Board) 
from 1969 onwards. We know that the tenants there cannot afford to pay the 
difference. Therefore, the old chawls cannot be repaired. We do not like to set 
up a separate Committee thereof. We like to classify buildings for repairs and 
reconstruction separately. The per square metre rate in Mumbai was initially 
Rs. 75. This rate now stands increased to Rs. 1000. The HonT^le Minister has 
made an annoimcement in this regard which is yet to be implemented. The 
rate of Rs. 1000 will fall short and the additional provision of Rs. 250 will 
have to be made. We propose to raise this rate. We are thinking of increasing 
provision for the repairs of old buildings.

Hon'ble member Shri Ashok Dhatrak has asked why Simday was selected 
for a debate on Mimibai. Sunday was selected to show how members from 
Mumbai are deeply interested in the problems of Mimibai. I would like to 
compliment all members of Mumbai for their presence in the House.

Hon'ble member Shri Dhatrak has suggested that a plot to be assigned 
to the Brihan Mumbai Municipal Corporation. The Government had talks 
with the Corporation. The Government plot is situated between two buildings 
of the Corporation. The Goveniment is willing to assign this plot to the 
Corporation with the addition of 15 per cent area if the Corporation demands 
it. I feel happy to announce that the said plot will be given over to the 
Corporation.

Hon'ble member Shri Sitaram Dalvi suggested that we remove the stables 
in the Mumbai suburbs. This question has been discussed in this House 
many times. The number of stables has gone down. The price of land exceeds 
by many times the price of buffaloes. The owners do not like to maintain 
their stables. The owners themselves would like to erect buildings on those 
lands. It is taking time to solve the problems of stables. This problem can be 
solved by allowing some concessions.

Hon'ble member Shri Bala Nandgaonkar has suggested that a third 
Mumbai be set up. The suggestion is commendable indeed. But it will require 
an investment of Rs. 1500 crore. Some persons have agreed to give donations 
for it. We can raise funds by way of privatization. We shall complete the 
work of the required road. This suggestion can be accepted. However, it calls 
for the construction of the required bridge.



Shn Bala Nandgaonkar and Shri Jayant Patil suggested introducing a 
Permit System for people coming from other States into Mumbai. It is not 
possible to do so at present. However, the existing rules can be made strict 
to realize the desired result.

I would like to tell all concerned not to attempt unauthorized construction 
henceforth. The outsiders come over here and build unauthorizedly. They 
feel that the peoples' representatives would help them to regularize that 
construction. Our Government has resolved to have affordable shelter for 
1.08 crore people of Mumbai. The days are over for those people who think 
of erecting a hutment on the footpath and securing reserved plots thereafter. 
We shall no more tolerate such things. We shall implement laws firmly and 
rigorously. Those who rule today have affection for this dty. We shall never 
encourage unauthorized constructions. All people here think alike. Hence we 
have framed this policy.

HonT l̂e member Shri Abhiram Singh suggested that we raise resources 
in the fashion of the Krishna Valley. This suggestion can be considered if 
needed. However, I do not like to follow this way for all kinds of work. 
Mumbai is a self-sufficient city and money can be raised by measures of 
privatization. I would respect this suggestion in the interest of the development 
of Mumbai.

Hon'ble member Shri Raichura requested me to implement the 
Development Plan. The Transfer of Development Rights (TDR) is provided 
for the Development Plan. I do not think that the implementation of the 
Development Plan is difficult any more.

Hon'ble member Shri Marathe rarely speaks but when he speaks, he 
does it in a solemn voice and measured words. He has suggested that we set 
up a Committee to monitor the working of various Committees. I think Shri 
Marathe has confidence in the working of the Committees. Many of these 
Committees are old ones. I had occasion to see the Reports of the old 
Committees. The Committees are relevant for certain periods and their 
importance goes down after some time. About the Build, Use and Transfer 
(BUT) scheme, I have to inform that the work of the road between Kurla and 
Thane is under construction. The Union Government has released ten crore 
rupees for this road. We are not able to expedite this road in spite of the 
release of so much money, because slxmxs have been existing on both sides 
of the railway track. And no decision could be made about the removal of 
the slums. The officials concerned met me today and told me that until the 
sliims are removed, the road cannot be constructed. These officials plan to 
remove the slums and to put up new rail tracks there. If the rail tracks are

SELECTED SPEECHES OF MANOHAR JOSHI 481



482 SIR SPEAKS

doubled, it will be possible to commute one lakh more passengers daily at 
a higher speed. I assured them all help by removing slimis and rehabilitating 
the hutment dwellers near Bhandup. This project is feasible and it will 
accelerate rail traffic. The officials insisted upon speedy decisions and told 
me that routine procedure will be of no use. Had I not wanted to do any 
concrete work, I would set up another Committee. And I would have told 
them that the matter has been entrusted to a Committee. I do not like to 
consolidate all Committees. We would like to proceed ahead by taking into 
consideration the suggestions of various Committees.

I would like to speak on the suggestion of Shri Desmond. I have thought 
over his suggestion. We would like to set up a hawkers' market at Dadar. I 
am pleased to inform you that the hawkers have given written consent to 
participate in this market. If hawkers show understanding, the roads will be 
cleared. It is up to the administration to keep these roads clear by the rigorous 
enforcement of rules. We had three to four meetings with the hawkers. We 
are allowing them space on an experimental basis. This work will start by 
10 to 12 May. This market will be completed in ten months. All hawkers are 
ready to join this market. The roads will be cleared of hawkers. Honljle 
Shri Suresh Gcimbhir has rcdsed important issues of the civic life. He also 
wants a speedy solution to Mumbai's problems. I have decided to consider 
his suggestion. I would like to reiterate that all problems of Mumbai are 
man-made. We ourselves can solve these problems. The Government is alert 
about the problems of Mumbai. We have taken many measures for the 
betterment of Mimibai. We shall take vigorous measures in the future too. 
You will see this city transformed to some extent after five years. I would like 
to give you this assurance. We would like to make Mimibai a better place to 
live in. Today's debate will support us in our endeavour. I thank all members 
for participating in the debate.



COMBATING CORRUFnON*

h h c

I thank Hon'ble Shri R.R. Patil for initiating the debate on the corruption 
in the Public Corporations. These Corporations are supposed to supplement 
the efforts of the Government. These Corporations deserve autonomy to some 
extent, I stand here to take a constructive approach towards the criticism of 
these Corporations. Sir, I feel satisfied that the criticism was directed towards 
some Corporations only and not all Corporations. Shri R.R. Patil quoted the 
speeches of Shri Pramod Mahajan and Shri Balasaheb Thackeray.

Shri Mahajan complimented the Government for solving the problem of 
law and order. He has asked the Government to eradicate corruption. Sir, 
please cite me the example of a single State that has succeeded in rooting out 
corruption. The Government brought out a White Paper on corruption. The 
President of the Indian Merchants' Chamber praised the Maharashtra State 
Government, in the presence of the Prime Minister of India, for taking steps 
to eliminate corruption. I would Uke to assure this House that our Government 
is prepared to take stem action against all those found guilty of corruption.

Shri R.R. Patil would like to ask why the bonds of the Maharashtra 
Krishna Valley Development Corporation were gramted the rate of 17.5 per 
cent. This rate was fixed in the backdrop of rates in excess of 18 per cent 
prevalent in other States such as Karnataka and Andhra Pradesh. We decided 
on the rate of 17 per cent after negotiations. It is our endeavour to bring 
down this rate to 9.5 to 10 per cent. The bonds of the Maharashtra State 
Electricity Board and drirJdng water schemes were issued at the rate of 12 
per cent.

Hon'ble Shri Girish Bapat has suggested that the Chief Minister should 
visit the offices of these Corporations every two months. I will act upon this 
suggestion.

 ̂As Chief Minister, replying to the discussion on malpractices and corruption in Corporations,
Maharashtra Legislative Assembly (22 December 1^7).
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Shri Patil referred to the complaint against engineers. This complaint 
may have to do with the politics among bureaucrats. There is a complaint 
agaii\st one engineer that he is establishing a five-star hotel. But the members 
are requested to give concrete evidence. When members make complaints 
against engineers as a class, it hurts those who work honestly.

Some members complained against the purchase of Sumo cars. The tenders 
were invited. The Sumo cars were found to be cheaper than the Mahindra 
vehicles. It was said that one officer fitted a deck on one car. No officer has 
been allowed to do it at the cost of the Corporation. Another complaint is 
that tenders for construction were released in the papers with low circulation. 
This complaint is not correct since the advertisements were released in papers 
with high circulation also. Contracts were given to various builders and the 
work got momentum leading to prosperity in Western Maharashtra. The 
former Governments did not pay attention to this work over the course of 
fifteen years. I would like to compliment the independent members who laid 
down the condition to irrigate the entire Western Maharashtra and not 
individual drought-prone areas. Shri R.R. Patil is curious to know as to what 
we propose to do when cost of irrigation projects go up. It is likely that the 
Government may have to expend Rs. 9,000 crore in place of the current 
estimate of Rs. 7100 crore. The Government is set to find out additional 
resources. There is no knowing of the consequences if we do not lift all water 
before 2000.

The neighbouring States are trying to stall our irrigation projects by 
engaging us in litigation in the Supreme Court. We have retained four 
advocates to fight our case. I would like to appeal to all the members not to 
create the impression that there is corruption in the Krishna Irrigation Projects. 
Such impression may harm the Government's efforts to mobilize funds by 
way of bonds.

I would like to make an earnest request to members to keep off criticism 
that may harm the development of our State. Some members have spoken 
adversely about the purchase of Porkland machines. I have got it confirmed 
that the same machines were procured earlier also. It is not the first time that 
these machines have been procured for the irrigation projects. Some members 
talked about the waiver of electricity tariff. The House may get misled on this 
point. The two companies who have been giving waiver on electricity tariff 
are entrusted to the B.I.F.R. The Government has to save sick companies. I 
would like to cite the instance of the Laxmi Vishnu Mill. The workers of this 
mill pleaded with the Government to allow waiver of power tariff to save 
their jobs. The Government heeded their plea. This Government is prepared
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to ensure undisturbed power supply to the farmers. The remedy for power 
shedding is increased in generation capacity.

Shri R.R. Patil spoke about the maxi-cab. The Government has decided 
to give licences to those who drive maxi-cabs. We have to get over a minor 
problem with the court about these licences. One member suggested that the 
Maharashtra State Tourism Development Corporation should build its own 
hill station. This is not feasible. We can think of it by way of privatization.

I would like to refer to the developments about the Sahara case of which 
much has been said. It was contended before the Court that the impugned 
notification was promulgated by the State Government only for the benefit 
of Sahara India Housing Limited and therefore it was illegal. The Court 
observed as under: "But it would not be possible to uphold the contention 
and allow the petitioner at this stage by holding that the notification is illegal." 
I would like to say that there has been some misunderstanding about this 
case. The Court further said: "In our view, even presuming that there is some 
change with regard to F.S.I. for construction, it cannot be said that the 
notification issued by the Government is ultra vires the Town Planning Act."

Much is being said about the Sahara case by the newspapers. Hence, it 
is necessary to know what the Court says. The Court judgement says: "Sahara 
India Housing Limited are directed not to make any further construction 
without obtaining prior permission from the appropriate authority in 
accordance with the regional plan of Pime District." There is some truth in 
the news paper reports. We have noted it. We have taken the following 
decisions. The land acquired by the Sahara initially belonged to the Adivasis. 
The Government will acquire this land and it will not be allowed to make use 
of this land for any other purpose. Some land was in excess of the urban land 
ceiling. No Giristhan will be allowed on this land. We have given instructions 
to bring down unauthorized constructions built by the Sahara. We have asked 
the Additional Chief Secretary Shri Ranganath to enquire into the Sahara 
Ccise in depth. ... The members should not demoralize Government officers 
by harsh criticism. The Sahara company should not feel that it can do anything 
contrary to the law of the land. Please do not think that we are backing the 
Sahara company.

Some members said that posts are being hired by the officials of the 
Maharashtra State Road Transport Corporation. If it is a fact, it is wrong. If 
you furnish names, we shall take suitable action.

No proof was given for the charges of corruption. The people of 
Maharashtra are wise. They wiU never believe in baseless allegations.



EMPOWEKMENT OF WOMEN*

h h a

I feel very happy to present the outlines of the New Policy on Women. 
I hope members would get time to express their views. Hence, I will confine 
myself orUy to the core plan of this Policy. I will furnish more details when 
I conclude my reply to this Resolution.

I admit that there has been a delay in presenting the draft of this 
Resolution. This Resolution could have been presented in the previous Session. 
I am at one with the complaints of the members in this regard. The delay in 
presenting this Resolution has done injustice to women. Two days were 
allotted for the debate on this Resolution. It is not necessary to recount what 
happened yesterday in the House. Had the debate been allowed yesterday, 
members could have availed of two full days for debating this Resolution. 
Unfortunately, we are now left with only one day.

I would like to plead with the House to first allow the women members 
to enim\erate their views on this Resolution. This is just the draft of the 
Resolution. It Ccm be finalized by incorporating the views of members thrown 
up during the debate. A detailed debate could not be held in the previous 
Session. This time also, we cire short of time. Hence, I would like to request 
the members who will not get an opportunity to participate in the debate to 
convey their views in writing. The Government will be happy to take into 
account their views.

When I see the whole picture, I feel it necessary to invest this issue with 
seriousness and urgency. This country is home to fifty per cent men and fifty 
per cent women. Some laws have been enacted to confer powers on women. 
However, men cire not favourably disposed to concede these powers to women. 
I do not thir\k that the legislation before us will transform the present mindset 
of men. The laws enacted by the Government have installed women in high 
positions in Zila Parishads, Municipal Corporations and Municipalities. If

* As Chief Minister, presenting the New Policy on Women, Maharashtra Legislative Assembly
(23 July 1998).
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anybody takes that these high positions have brought about the desirable 
transformation in the status and standing of women, he is mistaken. 
Everybody has to introspect on the status of women. What happened when 
the Bill on reservation for women was introduced in the Lok Sabha? I do not 
wish to restate about that unhappy event.

I feel proud to state that Maharashtra is a progressive State. I feel elated 
to observe that the Maharashtra State Legislature happens to be the only one 
to have passed and forwarded a Bill on women to the Parliament. The 
unanimity with which our Bill was passed confirms our progressive character.

If we list out the great women of India, the share of Maharashtra therein 
is glorious indeed. Jijabai, the mother of Shivaji the Great, Queen Yesubai, 
Tararani, Chandbibi, Rani of Jhansi, Madam Cama all have set great ideals 
for posterity. We have to emulate Ahilyabai, the Great. Anandibai Joshi 
happened to be the first lady doctor. Savitribai Phule carried education to the 
masses. Pandita Ramabai strove for the uplift of women all through her life. 
The verses of Bahinabai Chaudhari are sung all over Maharashtra. Godawari 
Parulekar worked for the downtrodden Warli tribe. We look up to Sultana 
Razia as our ideal. Many women in Maharashtra did great deeds in various 
walks of life.

We have great ideals in our midst. My lament is that besides deifying 
these great women, we never follow them in our conduct. Though we won 
freedom fifty years ago, we cannot claim to be a developed country. That is 
why we are impelled to introduce a Resolution like the present one. I maintain 
that women must be entitled to all rights. I bring this Resolution to you, so 
that women should secure protection by way of education and other means. 
This year has been declared to be the Women's Year. Accordingly, various 
schemes have been introduced for the betterment of women. Women comprise 
fifty per cent of our population. This Resolution is a humble effort to take 
care of women. The former Government implemented commendable measures 
in this regard. This Resolution refers to these measures with due respect. We 
do not like to think differently of the old and new Governments so far as 
measures being taken for the betterment of women are concerned. We have 
made a separate chapter dwelling on the measures initiated by the former 
Government. The said chapter gives out the efficacy of the measures taken 
by the earlier Government. Two pages have been set apart for this purpose. 
Ilie  former Government announced the said measures in 1994. The rule of 
that Government soon came to an end. However, the earlier Government had 
issued orders for the enforcement of various measures. Hence, their policies 
did not get stuck in documents only. The earlier Government initiated, in all, 
twenty-three measures for women. The present Government is to take
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additional measures which may make the total of old and new measures 
between thirty-two and thirty-five. The measures which could not be enforced 
are also mentioned here. The measures started by the old Government, which 
deserve to be carried forward, are referred to here. The booklet appended to 
this Resolution lists out measures taken over the period March 1^ 5  to July 
1998. I am sure all of you have got copies of this booklet.

The old policy contained the commendable part of 30 per cent reservation 
for women in services, be it in the Government or in mimicipalities. The old 
Government insisted upon 33 per cent reservation for women in elected 
bodies such as Zila Parishads. We have decided to extend the domain for this 
reservation. We would like to cover the co-operative sector also for this 
reservation. The co-operative sector is supposed to keep up 30 per cent 
reservation for women. We desire to accord respectful position to women in 
the co-operative institutions. We propose to announce measures to that effect.

I would like to describe the basis of our new policy. The Beijing Declaration 
of 1995 forms the foundation of our policy. If ihe  core of this Declaration is 
considered you may not require to hear the rest of my speech. Empowerment 
of women on the basis of equality and the participation of women in all 
spheres of life constitute the backbone of the new policy. I would request you 
to point out areas where you would like to extend reservation for women.

A policy of empowerment of women on the basis of non-discriminatory 
treatment between men and women needs to be framed and enforced. 
Atrocities against women and children need to be prevented and eradicated. 
Women should be made to participate in the economic and social endeavour 
of eradication of poverty. Women's entitlement to health calls for recognition. 
I do not like to claim the precious time of this House by narrating all measures 
imder our consideration. I have only brought to your notice the salient points 
of our policy.

I would like to share with you the gist of our thinking. This booklet lists 
out the measures which the present Government would like to initiate over 
the course of the next two years. The old Government had thought about 
measures to empower women. However, some of these thoughts remained to 
be formulated into acts of the Legislature. We propose to introduce Bills for 
such purpose in our next Session. We would like to appeal to you to support 
us to approve these Bills. Women expect to have legal rights. Women desire 
that the amount of alimony should be raised. Twelve to fifteen Bills in this 
behalf would be introduced in the next Session. I seek your support for 
these Bills. It is most necessary to make women economiccdly sound and 
strong.
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I do not have the urban woman in my mind. The unlettered and weak 
woman is the focus of our efforts. Many conferences bring out the sorrows 
of these women. Some women toil on farms. I think of the woman living in 
a cottage in the deep interiors of a forest. My heart goes to a tribal woman 
and the housewife of an agricultural labourer. It may be your 
misunderstanding to assume that she knows what we talk about on the 
present Resolution. Some women live in places where there is no access to 
newspapers. There are women who cannot read newspapers even in places 
which receive newspapers. ... This subject of illiteracy of women was not 
fully debated in this House. We decided to make our State cent per cent 
literate like Kerala and set out to do so. I started teaching in a class and 
invited ridicule. Some people asked: why should the Chief Minister go to a 
classroom? I had a simple consideration in my mind. The people should 
appreciate the involvement of the Chief Minister in this programme. While 
my classes were going on, one day I noticed that women and adult girls 
suddenly stopped coming to the class. They were coming to the class but 
they were unable to read because of weak eyes. I enquired about them and 
heard that they had lost the habit of reading. Therefore, I made spectacles 
available for them free of charge. I instructed my staff to provide reading 
glasses to students, free of charge, wherever classes are held for women's 
literacy. I got this experience because I taught in those classes. There are maid 
servants who are unable to read. We talk much about modem gadgets. But 
we speak little about basic things. I think that such deprived women should 
be provided with reading glasses, imparted education and a means of 
livelihood should be made avialable to them as a part of the new Policy. 
Many members of this House hail from villages. They may pose me a question, 
"What new things are you telling us?". Yes, I understand your query. I would 
like to tell them that not much work has been done to improve the condition 
of the village folk during the last many years. You may realize it if you look 
back to your voters. I have inserted a para for this purpose. We should give 
basic knowledge to women as to what is happening in the world of today. 
I also felt the need to restructure the Women's Commission. This Commission 
covers many interests and classes. I would like to request you to offer us 
suggestions about this Commission. Please give us constructive suggestions 
and not mere criticism. I will personally consider your suggestions.

The persecution of women is a really serious problem. The degree of this 
persecution is lower in urban areas and acute in the rural areas. Women are 
not able to articulate their views in the rural areas. Their husbands order 
them to cast their vote. Though women received the right to vote fifty years 
ago, they are not able to exercise their right with absolute freedom. It is the 
responsibility of all of us to improve the conditions of lot of women. We are
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involved in politics. But there were great souls who made sincere efforts to 
ameliorate the conditions of women. Mahatma Gandhi, Mahatma Jyotirao 
Phule, Dr. Babasaheb Ambedkar and Prabodhankar Thackeray set the 
examples of good work done for women. The Women's Commission should 
be inclusive. It should have even Police Officers as members. We can together 
do something for women.

There is a problem about injustice to women. We should look at this 
issue from a different angle. A speech made by a member of this House is 
taken to be true. Likewise, any statement made by a womain should be held 
to be true. Women must stand on their own. The enactment of laws or the 
provision of funds will not go to solve their problem. If women get awakened 
and they realize their rights, they will be able to assert themselves. Women 
can elect a representative of their choice with their own strength. Women can 
stand on their own with men. I can tell you the names of such women. Some 
women have made tremendous achievements in their lives. Women should 
organize themselves. They should awaken themselves to their rights. They 
should assert their self-esteem. The debate in this House should go to enlighten 
women. Lady members should get ample time to express their views. Male 
members should sacrifice so that lady members get enough time for their 
speeches.
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Ptotectmg the Environment
It is bdng increasingly recognised by all that the edifice of 

economic growth cannot stand for long on a weak foundation 
of degraded environment Industrial development without 
environmental consideration can cause serious environmeatal 
damage, thus impairing the quality of life o f present and 
future generations.... What is important is diat we adopt the 
right policies and programmes so as to ensure that even while 
we go in for industrialisation, we do not destroy the pristine 
purity of our environment.
Empowerment of Women

Any developmental strategy which neglects the need for 
enhancing die role of women cannot lead to comprehensive 
socio-economic development Therefore, it is imperative that 
we recognize the role of women as a dynamic force and a 
valuable asset for the overall process of development.,,. 
Unless we take concrete measures to uplift and empower 
women economicaHy, the policies and programmes adopted 
from time to time would remain empty pronouncements and 
’equality’, a mere ornamental provision in our Constitution.
Good Governance

Governance is widely defined as the exercise of political, 
economic and administrative authority to manage a nation’s 
affairs. It is now recognised that good governance must 
encompass several key components. It has to be participatory, 
consensus-oriented, accountable, transparent, responsive, 
effective and efficient, equitable and inclusive, and must 
foUow the Rule of Law: It assumes that the views of the 
deprived are taken into account and that the voices of the 
most vulnerable in society are heard in decision-making.
Non-Resident Indians

We recognise that the Overseas Indians spread all over 
the worid are a veritable pool of expertise, skiUs and 
entrepreneurship that is eagerly waiting to be harnessed in the 
task of nation-building.... The twent}̂  million strong Indian 
community worldwde has contributed immensely in making 
the presence of this country felt aU over the globe.
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